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 ध

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Exploitation  of  power  in  Ladakh

 "947,  SHRIMATI  PARVATHI  DEVI;
 “Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  according  to  investi-
 gation  made  so  far  the  mountain-
 locked  Ladakh  in  J&K  State  hag  a

 750  MW  hydel  power  potential;

 (b)  the  schemes  at  present  under
 consideration  for  exploitation  of

 ‘power  in  Ladakh;  and

 (c)  what  other  feasible  schemes
 are  likely  to  be  taken  up  in  this
 ‘district?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 ‘The  hydro-electric  survey  carried  out
 in  the  mid-fifties  by  the  Power  Wing
 of  the  erstwhile  Central  Water  and
 Power  Commission  had  assessed  the
 Hydro-electric  potential  of  Jammu  &
 Kashmir  State  as  3590  MW  at  60  per
 cent  joad  factor.  On  acount,  possibly,
 of  lack  of  sufficient  data,  no  potential
 ‘site  was  identified  in  Ladakh  at  that
 time.  However,  the  State  Govern-
 ment  have  intimated  that  according  to
 a  preliminary  reconnaissance  survey,
 the  hydro-electric  potential  in.  Ledakh
 931  LS—I.
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 as.  estimated  by  them  is  roughly
 about  700  MW.  The  Central  Electri-
 city  Authority  has  been  requested  to
 look  into  the  details  while  carrying
 out  the  reassessment  of  the  hydro-
 electric  potential  survey  in  the  coun-
 try.

 (b)  and  (ce).  Work  is  in  progress
 on  the  first  phase  of  the  Stakna
 Hydro-electric  project  for  installation
 of  two  units  of  2  MW  each.  A  micro
 hyde]  station  with  three  units  of  500
 KW  is  also  under  construction  in
 Kargil.  The  State  Government  have
 also  intimated  that  they  are  consider-
 ing  the  following  schemes:

 l.  Banikhar  hydel
 2.  Parkhachik  hydel
 3.  Nemu  hydel;  and
 4.  Micro  hyde]  schemes.

 श्रीमती  पार्बती  देवी  :  :लद्दाख  में  बड़ी
 मात्रा  में  पन-बिजली  पैदा  की  जा  सकती  है
 लेकिन  बहो  इस  समय  केवल  2  मेगावाट
 बिजली  उपलब्ध  है  1  बिजली  के  विषय
 में  लाल  देश  का  सब  से  फ्छ्डि  इलाका  है  ।
 मैं  माननीय  मंत्री  जी  से  जानना.  चाहसी' हूं हूं  कि
 लद्दाख  में  बिजली  का  उत्पादन  बढ़ाने  के  लिए
 सरकार  कौन  कौनसी  योजनाएं  चालू  वर्ष  में
 बना  रही  है  ?  स्तकना  पन  बिजली  परियोजना
 कब  पूरी  होगी  ?

 लह्ाख  में  पन-बिजली  की  कौंन  कनि  सी
 योज॑नाझों  पर  सरफार  विचार  कर  रही  है  ?
 इन  पर  कितना  रुपया  खर्चे  किया  जायगा  और
 यह  कब  पूरी  होगी  ?

 SHRI  P.  RAMACHANDRAN:  In
 the  Ladakh  area,  a  micro  hydel  station
 is  under  construction  in  Sta
 Phase  J.  In  the  Ladakh  area,  there
 are  other  schemes  which  I  mentioned
 according  to  the  State  Government,
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 roughly  about  700  MW
 tial  can  be  considered,  ‘but’  with  च४
 these  schemes  we  find  that  the  State
 Government  has  not  found  enough
 demand  potential  there.  That  is  why
 they  are  trying  to  meet  the  demand
 there  With  the  small  schemes  that  are
 under  consideration.

 श्रीमती  पार्वती  देशी  :  पहांडी  नदियों,
 बरफीलि  नालों  और  झरनों  सें  जापानी  ढंग  पर
 बिजली  पैदा  करने  की  लहाख  में  काफी
 गुंजाइश  है  ?  क्‍या  सरकार  विशेषज्ञों  की
 टीम  सेज  कर  इन  योजनाओं  पर  विज्ञार
 करेगी  ?  इन  से  सस्ती  बिजली  पैदा  की  जा
 सकती  है  ।  इस  पर  सरकार  की  क्‍या  राय
 है  2°.

 SHRI  P.  RAMACHANDRAN:  |  Sir,
 Ladakh  ig  a  sparsely  populated  area.
 Even  if  you  generate  more  power,  the
 question  of  distribution  will  arise  and
 it  will  be  difficult  for  distributing  the
 power  that  is  available  there.  That
 is  why  some  of  the  power  that  is
 generated  is  being  useq  for  defence
 purposes  and  also  in  a  few  villages
 there  for  electrification  purposes.
 That  is  why  larger  schemes  are  not
 taken  into  consideration.

 शौधरी  बलबीर  सिह:  माननीय  मंत्री
 जी  ने  कहा  है  कि  लद्दाख  एरिया  में  बिजली  की
 खपत  कम  है  ।  बिजली  वहां  पैदा  कर  के
 काश्मीर  और  जम्म  के  हिस्से  में  लाइन  ले
 wr  कर  उस  सारी  बिजली  की  वहां  खपत  की
 जा  सकती  है  ।  इस  के  भलावा  हिन्दुस्तान
 के  सब  इलाकों  में  बिजली  की  बहुत  कमी  है
 शौर  यहां  हम  जिजली  ज्यादा  पैदा  कर  सकते
 हैं।  वहां  ज्यादा  बिजली  पैदा  कर  के  उप्त  का
 नेशनल  ग्रिड  बना  कर  बहू  बिजलो  दूसरे
 इलाकों  को  दी  जा  सकती  है  ।  इस  के  बारे
 में  माननीय  मंत्री  जी  का  क्‍या  विचार  है  ?

 SHR]  ए.  RAMACHANDRAN:  ‘Sir,
 we  have  to  consider  in  the  matter  of
 electricity  generation  the  cost  af
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 om
 apd  also  the  transmission

 at  is  “‘Invofved  in  that.  As  far  as
 Ladekh  area  is  concerned,  even  now
 for  the  small  schemes  that  I  have  just
 suggested,  the  cost  of  production  of
 power  will  be,  per  Kw  ‘hour  ranging
 from  Rs.  20,000  to  Rs.  42,000,  whereas
 the  general  cost  of  major  hydel-
 power’  shoulg  be  about  Rs.  4000  to
 Rs,  5000.  In  addition  to  that,  the
 transmission  will  have  to  go  over  200
 odd  kilometres  or  even  more.  We
 must  examine  whether  it  is  worth-
 while.  The  demand  in  Jammu  and
 Kashmir  is  limited.  Even  for  meet-
 ing  that  demand,  whenever  there  is
 a  shortfall,  we  are  trying  to  supply
 from  the  Northern  ‘Grid  to  areas
 where  there  is  scarcity.

 झन्‌संघान  झ्धिकारियों  को  सेवाझों  को
 लियसित  करना

 *948,  शी  गंगा  भक्त  सिंह:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  तथ्य  को
 जानकारी  है  कि  केन्द्रीय  सरकार  के  कार्यालयों
 आर  विभागों  में  अनेक  ऐसे  भ्रनुसंघान  भधि-
 कारियों  को  जिन्होंने  0%  5  वर्ष  की  सेवायें
 पूरी  कर  ली  हैं  भ्रभी  तक  तदर्थ  रूप  से  नियुक्त
 समझा  जाता  है  ;

 (ख)  केन्द्रीय  मंत्रालयों/विभागों  में  ऐसे
 अधिकारियों  की  संख्या  कितनी  हैं  और  क्‍या
 ऐसे  भ्रधिकारियों  की  वरिष्ठता  सूची  तैयार
 की  गई  है  ;

 (ग)  क्या  सरकार  प्रनुसंघान  अभ्रधि-
 कारियों  की  सेबाझों  को  उनकी  नियुक्ति  की
 तारीख  से  नियमित  करने  के  प्रस्ताव  पर
 विचार  कर  रही  है  ;  भौर

 (घ)  ऐंसे  अनुसंधान  प्रधिकारियों  को
 संख्या  कितती  है  जो  सेवा  में  मनियमित  हुए
 बिना  सेवा  निवृत  हो  गए  हैं  ?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS:
 (SHRI.S.  D.  PATIL):  *  (a)  Yes,  Sir.
 Government  are  considering  a  pro-
 posal  for  ‘réstructing  of  Grade  IV
 of  the  Ihdiin  Economic  Service  and
 Indian  °  Statistical  Service.  Pending
 a  final  decision  on  this  proposal,
 some  vacancies  of  Research:  Officers
 in  this  Grade  have  been  filled  from
 time  to  time  by  promotion  on  a  purely
 ad  hoc  basis;  some  of  these  appoint-
 ments  are  continuing  for  more  than
 0  years.

 (b)  The  total  number  of  ad  hoc
 appointments  in  Grade.  IV  posts
 which  have  continueg  for  more  than
 0  years  is  45  in  the  Indian  Economic
 Service  and  30  in  the  Indian  Statisti-
 ca)  Service.

 Ag  these  appointments  are  ad  hoc,
 no  common  seniority  list  of  officers
 holding  such  appointments  has  been
 prepared

 (९)  No,  Sir.

 (a)  The  number  of  ad  hoc  appoin-
 tees  to  Grade  IV  posts  in  both  Ser-
 vices  who  have  since  retired  is  27.

 श्री  गंगा  भकक्‍त  सिह  :  मान्यवर,  मंत्ती  जी  ने
 अपने  उत्तर  में  कहा  है  कि  सरकार  भारतीय
 आध्धिक  सेवा  शौर  भारतीय  सांख्यिकी  सेवा
 के  ग्रेड  iv  की  पुनः  संरचना  करने  के  प्रस्ताव
 पर  विचार  कर  रही  है।  मैं  जानना  चाहता
 हूं  कि  यह  संरचना  सम्बन्धी  कार्य  कब  तक  पूरा
 हो  जायेगा  झौर  इस  पुनः  संचरना  में  इस  समय
 तदर्थ  झाधार  पर  कार्य  कर  रहे  झ्नुसंघान
 अधिकारियों  को  उनकी  सेवा  का  क्‍या  पूरा
 लाभ  दिया  जायेगा  ?

 SHRI  S.  D.  PATIL:  The  mater  is
 already  under  consideration.  It  will
 be  decided  very  shortly.  It  has  been
 referred  to  the  concerned  authorities
 for  processing.  After  that,  we  will
 have  to  consider  how  much  benefit
 we  can  give  to  them;  but  I  am  afraid
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 that  those  who-:are  already  working
 as  Research  Offlcerg  may  not.  get  that
 benefit,

 sit  गंगा  प  सिह:  मैं  मंत्रो  जी  से
 जानना  चाहता  हूं  कि  सरकारी  सेवाओं  में  तदर्य
 नियुक्तितयों  को  कितने  समय  के  बाद  नियमित
 किया  जाता  है  तथा  भारतीय  आधिक  सेवा
 और.  भारतीय  सांख्यिकी  सेवा  के  ग्रेंड  i  में
 दस  वर्ष  से  ग्रधिक  समय  से  तदर्थ  रूप  में,
 एडहाक  रूप  में  कार्य  कर  रहे  भ्रधिकारियों  को
 नियमित  फरने  में  क्या  बाधा  रही  है  ?  यह
 बहुत  बड़ा  प्रन्याय  है  कि  5-15  साल  तक
 जो  सेवा  कर  चुके  हैं  वह  एडहाक  रुप  में  ही
 रिटायर  हो  गए  और  उनको  कोई  भी  पदोश्नति
 का  लाभ  नहीं  मिला  मैं  जानना  चाहता  हूं
 कि  यदि  इसमें  कोई  नियम  की  बाधा  है  तो  क्या
 उन  नियमों  को  बदलने  पर  सरकार  विवार
 करेगी  ?

 SHRI  8.  D.  PATIL:  In  para  (b)  of
 the  reply,  I  have  already  said  that
 as  these  appointments  are  ad  hoc,
 there  is  no  possibility  of  promoting
 them.  There  are  channels  of  pro-
 motion,  when  the  services  are  regu-
 larized.  Here,  in  this  particular  case,
 since  they  are  purely  ad  hoc  appoint-
 ments,  taken  from  the  Senior  In-
 vestigators,  they  cannot  be  regularized
 —because  there  are  difficulties,  As
 and  when  vacancies  arise,  they  are
 created,  purely  on  exigency  basis.  So,
 they  cannot  enjoy  the  status.  Be-
 cause  if  they  are  given  the  status  of
 regular  service,  then  they  are  regular-
 ly  enrolled  in  ffie  Indian  Economic
 Service  as  well  as  the  Indian  Statisti-
 eal  Service.  It  that  it
 more  jmportance;  and  those  who  are
 directly  recruited,  are  affected.

 wto  रावजी  सिह:  मंत्री  जी  ने  कहा  है  कि
 कामन  सीनियारिटी  लिस्ट  नहीं  है  तो  क्‍या
 कामन  सीनियारिटी  लिस्ट  न  बनने  से  सविसेज
 के  प्रौक्नति  में  इमबैलेंस  नहीं  होता  है  ?  भ्रगर
 इम बैलेंस  होता  है  तो  क्या  सीनिमारिटी  लिस्ट
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 अलाने  को  ये  स्याधोजित  समझत ेहैं  ?  झर
 स्थीपोचित्त  समझते  हैं  ती कब  तक  यह  कामंस
 सीनियारिटी  लिस्ट  बनायेंगे  ?

 BHRI  8.  0.  PATIL:  I  have  already
 stated  that  these  are  purely  ad  hoc
 appointments.  It  is  not  a  question  of
 preparing  a  seniority  list.  As  far  as
 the  benefits  are  concerned,  they  aré
 not  affected—es  far  as  the  “pay  is
 concerned.  Ag  far  ag  the  retirements
 be#iefits  are  concerned....

 MR.  SPEAKER:
 promotion.

 They  won't  get

 SHRI  S.  D.  PATIL:  They  get  in-
 crease  in  pay.  In  regard  to  it,  they
 ere  not  affected.  (Interruptions)  The
 question  is,  if.  you  regularize  them,  it
 affects  other  categories.

 Assam-Arunachal  Pradesh  boundary
 demarcation

 *949.  SHRI  PURNA  NARAYAN
 SINHA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  is  any  dispute
 between  the  Governments  of  Assam
 and  Arunachal  Pradesh  over  the
 demarcation  of  boundary  ketween
 the  two  States;

 (b)  if  so,  what  are  the  regions  of
 either  State  where  the  dispute  exists
 and  what  steps  are  being  taken  to
 resolve  the  disputes;  and

 (०)  what  more  time  will  be  re-
 quired  to  reaeh  settlement  over  these
 disputes,  if  any?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  There  have  been  certain
 difficulties  in  regard  to  physical  de-
 marcetion  of  the  Assam-Arunachal
 boundary  which:  are  being  sorted  out
 through  mutual  discussions  between
 the  two  Governments  and  with  the
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 assistance  of  the  Survey.  of  Indis.
 Bforts  are  being  made  to  expedite  the
 demarcation  work.

 SHR]  PURNANARAYAN  SINHA:
 The  North-oastern  States  were  re-
 organised  in  1971.  In  1973,  over  a  dozen.
 students  of  the  Lakhimpur  District
 out  of  some  twentytwo  who  went  for
 a  picnic  somewhere  on  the  bank  of
 Kimin  river  were  attacked  as  intru-
 ders  and  killed  by  Arunachal  Tribals,
 because  the  bank  of  the  river  is  dis-
 puted  between  Arunachal  and  Assam.
 In  974  some  Apatani  tribals  living  in
 the  plain  areas  of  Assam  were  evicted
 by  the  revenue  auhorities  of  Lakhim-
 pur  district  and  there  was  some
 trouble.  Last  year,  some  Aka  tribals
 of  Kameng  District  claimed  large
 areas  of  lind  of  Darrang  District  in
 occupation  of  Assam  settiers  at
 Bhalukpung  areas,  There  were  some
 Other  tribal  raids  also  in  an  area  in
 my  constituency.  In  view  of  these
 incidents  and  in  view  of  the  impor-
 tance  of  the  area,  may  I  know  from
 the  hon.  Minister  what  is  the  total
 length  of  Assam-Arunacha]  boundary
 and  how  many  Deputy  Commissioners
 have  been  engaged  in  mutual  discus-
 sions  on  either  side  and  whether  the
 Geological  Survey  of  India  also  has
 been  associateq  to  assist  the  revenue
 authorities  to  correctly  demarcate  the
 poundary  and  how  long  it  will  take
 for  the  officer,  to  complete  the  de-
 marcation  work?

 SHRI  DHANIK  LAL  MANDAL:
 There  are  16  kilo  metreg  of  boun-
 dary  lines  between  Assam  and  Aruna-
 chal,  spread  over  five  districts  of
 Arunachal  Pradesh.  In  976  and  ‘1977
 both  the  Chief  Ministers  met  and
 revieweg  the  position.  They  are  satis-
 fied  with  fhe  progress.  396  km  of
 areas  have  already  been  demarcated.
 The  demarcation  of  the  rest  of  the
 areas  is  in  progress.

 SHRI  PURNANARAYAN'  SINHA:
 Does  the  hon.  Minister  know  that  the
 people  of  Assam  and  Arunechal  are
 6  fhe  same  ethnic  group  and  they
 have  been  living  together  for  gene-
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 rations  and  it  ig  only  because  of  the
 ‘e-organisation  of  Btates  they  have

 been  separated.  “Thera  are’  several
 joint  projects  for  development  of  the

 the  taming.  of  rivers  and
 hydel  power  projects.  In  view  of  the
 undefined  undemarcated  nature
 of  the  boundary,  is  there.  any  pro-
 posal  with  the  Government  of  India
 to  merge  the  Union  Territory  of
 Arunachal  with  Assam  go  that  they
 ean  live  together  in  amity  and  peace
 and  the  development  work  can  be
 done  in  a  better  way?

 MR..SPEAKER:  That  does  not
 arise  out  of  this  question.

 SHRI  9.  8,  REDDI:  Well,  80  years
 is.a  long  period....

 MR.  SPEAKER:  It  is  not  80  years;
 it  js  only  three  years.

 SHRI  6.  8.  REDDI:  Even  three
 years  ig  long  period  to  settle  such
 disputes.

 _MR,  SPEAKER:  That
 arise  out  of  this.

 does  not

 SHR!.  BEDABRATA  BARUA:  May
 I  know  from  the  hon.  Minister  whe-
 ther  any  border  dispute  exists,  be-
 cause  from  the  answer  it  appears  that
 the  problem  ig  only  of  demarcation,
 which  means  that  there  are  no  dis-
 putes  about  areas?  I  am  asking  this
 question  because  in  the  North-eastern
 rea  claims  have  been  made  by
 various  successor  States  of  Assam.  I
 would  like  to  be  re-assured  that  there
 are  no  border  disputes  as  such  und
 the  problem  is  basically  one  cf  de-
 marcation.  Secondly,  it  has  been  re-
 ported  today  in  the  press  that  there
 were  some  incidents  of  firing  by
 police  in  the  north-eastern  area,
 Does  the  Minister  know  anything
 about  it?

 SHRI  DHANIK  LAL  MANDAL
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 ion  of
 Minister

 Saad of  Assam,  Shri

 SHRI  DHANIK  LAL  MANDAL
 la  1947  ‘9  .  ‘sub-commitices  was
 appointed  by  «he  Constituent  Assemb-
 ly.  ‘That  committee  made  cértain
 recommendations  which  were  accept:
 ed  by  then  Home  Minister,  Satdar
 Vallabh  Bhai  Patel,  and  ७  notification
 wag  issued  in  95l.  In  regard  to  that
 area,  some  claims  were  made,  but  ndt
 on  the  side  of  the  Government.  Some
 sections  of  the  people  are  making
 these  claims.  So,  there  is  no  border
 dispute  as  such,  only  a  question  of
 demarcation.

 The  firing  refered  to  by  the  hon.
 Member  hag  come  to  my  notice,  but
 I  have  not  receiveq  any  report  yet.

 Changes  in  distzibution  system  of
 ‘paper

 *950.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  (whether  Government  have
 been  urged  by  paper  trade  in  the
 country  to  eliminate  monopoly  by
 making  changes  in  the  present  dis-
 tribution  system;  and

 (b)  if  so,  Government's  reaction
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAJTI):  (a)
 The  Federation  of  Paper  Traders’
 Association  of  India  have  suggested
 that  there  should  be  a  broad  besed
 distribution  system  under  which
 paper  should  be  available  in  all  major
 consuming  centres  through  a  wide
 range  of  distributors  and  that  the
 Federation  should  have  an  advisory
 role  in  the  appointment  of  the  pro-
 posed  distribution  in  order  to  avoid
 monopolistic  .  tendencies  distribu:
 tion.

 (b)  The.  lustan  Paper  Corpora:
 fon

 *  ee
 ding  up  a  conser
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 oriented  distributipn  system  to  ensure
 consuimers  get’  the  products  at

 company  list  prices  through  the  Cor-
 poration’s  Depots.  Contessional  white
 printing  paper  is  also  being  supplied

 ors
 Hottees  in  the  educational  sector

 ly  by  the  mills.  80  far  as  other
 varieties  of  paper  are  concerned,
 there  is  no  control  on  distribution  at
 present  and  it  is  for  the  industry,
 trade  and  consumers  to  come  to  an
 @greement  on  a  mutually  acceptable
 system  of  distribution,

 SHRI  JANARDHANA  POOJARY:
 Just  a  year  ago,  paper  manufacturers
 were  bemoaning  the  fact  that  their
 godowng  were  overflowing  with
 stocks,  and,  according  to  them,  the
 trade  had  glipped  into  a  big  recession.
 Trade  discounts  were  offered  and
 even  then  fhere  were  no  customers.
 Today,  the  genuine  manufacturers
 are  finding  it  very  difficult  to  get
 their  requirements  and  there  is  a
 crisis,  there  is  shortage  of  paper  and
 also  rise  in  prices.  These  big  manu-
 facturers  are  creating  and  manipulat-
 ing  this  shortage.  Hence,  may  I  know
 why  Government  is  not  thinking  of
 nationalising  this  industry  in  order
 to  have  fair  distribution  and  also
 some  protection  to  the  genuine  con-
 sumers?

 SHRIMATI  ABHA  MAITI:  I  have
 already  stated  the  facts.  At  the
 present  moment  there  is  no  question
 of  nationalisation  of  the  whole
 industry.

 SHRI  JANARDHANA  POOJARY:
 r  submit  this  is  not  an  answer  to  ny
 question.

 MR.  SPEAKER:  You  have  made
 a  suggestfOn.  She  has  said  that  at
 present  that  question  is  not  under
 consideration.

 SHRI  JANARDHANA  POOJARY:
 -It  is  found  that  a  few  Jifting  agents
 ate  practically  controlling  the  ‘entire
 concession  grade  paper  trade,  thus
 depriving  the  small  exercise  note
 book  manufacturers..  May  I.ask  why
 Government,  is  not  thinking.of  _im-
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 porting  paper  with  minimum  import
 aut  in_ordet  to  avert  a  severe  paper crisis  in  the  near  future?
 ““SHRIMATI  ABHA  MAITI:  In’  re-
 gard  to  concessional’  white  paper,
 arrangements  ‘have  been  made  by  the
 co-ordination  committee,  They  will
 take  all  the  paper  from  the  mills,  and
 then  allot  it  to  the  different  States,
 In  the  States,  the  State  Governments
 have  to  form  their  own  committees,
 and  they  will  allot  the  paper  to  the
 real  consumers.

 SHRI  JANARDHANA  POOJARY:
 I  askeq  whether  they  are  gving  to
 import.

 SHRIMATI  ABHA  MAITI:  At
 Present  there  is  no  need.  If  the  need
 arises,  definitely  Government  will
 consider  that.

 aft  atten  प्रसाद  :  मंत्री  महोदया  ने
 बतलाया  कि  इस  में  सरकार  का  कोई
 वितरण  पर  नियन्त्रण  नहीं  है,  जिस  के  कारण
 काफी  गड़बड़ी  होती  है  ।  मैं  सरकार  से
 जातना  चाहता  हूं--सरकार  वितरण  पर
 नियन्त्रण  करने  के  लिये  क्‍या  करने  ज।  रही  है
 ताकि  सब  लोगों  को  कागज़  उचित  मात्रा  में
 मिल  सके  ?

 SHRIMATI  ABHA  MAITI:  It  is  a
 fact  that  there  is  no  control  over  the
 distribution  of  all  varieties  of  paper.
 But  there  is  control  over  the  distri-
 bution  of  white  paper.

 “MR.  SPEAKER:  He  is  asking,  whe-
 ther  you  are  going  to  create  new
 channels  of  distribution.

 SHRIMATI  ABHA  MAITI:  Some-
 time  back,  we  considered  the  propo-
 sal,  But  it  ig  difficult  because  there
 are  varieties  of  paper  and  also  the
 pricés  are  different.  So,  it  igs  very

 “difficult,  In  “1975,  the:  Bureau:  of  In-
 ‘dustriay,  Costs:  and  Pricas  which  had
 ‘@tudied  the:  matter  felt;  taking  into
 “acoount:  “the  -complexities  of.  distribu-
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 tion  system,  that  it  would  be  difficult
 %  “vol¥e-a  ‘propa’  system  of  distriou:
 ‘tion  “control,

 foes
 SHRI  K,  GOPAL:  On.  the  one  hand

 the  Minister  says  ‘that  there  is  no
 ५  Regd,  to  import  paper  and,.  on  the
 "other,  hand,  she  also  admits  that  there

 dg  need,  for  streamlining  the  distribu-
 tion  system,  I  would  like  to  know
 what  is  the  total  demand  of  white
 paper  in  the  country.  what  is  the
 installed  capacity  ang  what  actually
 ig  the  production.

 SHRIMATI  ABHA  MAITI;  We  need,
 at  the  moment,  for  educational  sector,

 2  lakh  tonnes  of  white  paper  for  print-
 ing  text-books  and  also  for  exercise
 books;  We  need  some  paper.  for  Gov-
 ernment  which  ig  through  the  DGS&D.
 The  total  quantity  is  2  lakh  tonnes
 out  of  which  80,000  tonnes  is  for
 DGS&D  and  the  remaining  +1,20,000
 tonnes  for  educational  sector,

 Ag  regards  the  installeq  capacity,
 previously,  the  paper  mills  used  to
 produce  as  they  liked.  Now,  we  have
 asked  them  that  those  who  have  got
 the  capacity  of  25  tonnes  per  day  or
 More  are  required  to  manufacture  30
 percent  of  the  total  -production  in
 the  form  of  white  printing  paper.
 छादी  प्रामोद्योग  में  प्रतिरिक्त  रोजगार  के

 अवसर  अनाने  के  लिए  सहायता  की  सांग
 नै

 #952.  शी  रामसेवक  हुजारी :
 ची  सुखेसा  सिह  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  खादी  प्रामोद्योग  भ्रायोग
 पांच  लाख  प्रतिरिक्‍त  व्यक्तिययों  को  रोजगार
 प्रदान  करने  के  कार्यक्रम  को  क्रियान्वित  कर
 रहा  है  और  उसने  इस  उद्देश्य  के.  लिए  सरकार

 से  75  करोड़  रुपए  की  राशि  की  सहायता
 मांगी  है  ;

 (ख)  बंधि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है|  झौर॑'
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 _  (ग)  .सरकार  का.  प्रायोग  को  कितनी
 सहायता देने  का  विद्यर  है...

 ?

 THE  .MINISTER  OF  STATE  IN
 THE  .  .MINISTRY

 ad
 INDUSTRY

 SHRIMATI  ABHAMAITI):  (a)  to
 (c).  The  Khadi  and  Village  Industries
 Commission  ig  playing  a  predominent
 role  in  providing  gainful  employment
 Opportunities  on  द द  substantial  scale
 in  the  rural  areas,  Within  it,  limited
 resources,  the  Government  provides
 funds  to.the  Khadi  &  Village  Indus-
 tries  Commission  ag  far  as  feasible.
 During  the  current  year  (187879)  an
 allocation  of  Rs.  65.73  crores  hag  been
 made  to  the  Commission.  It  is:  ex-
 pecteg  that  employment  in  the.  Khadi
 &  Village  Industries  sector  will  in-
 crease  from  25.60  lakhs  in  १977-78  to_ 28.42  lakhg  in  1978-79.

 भौरास  सेवक  हजारी  :  भ्रध्यक्ष  महोदय,
 मेरा  प्रश्त  था  कि  उद्योग  मंत्रालय  ने  सरकार
 से  75  करोड़  रुपये  की  मांग  कीथी  और
 सरकार  की  शोर  से  उद्योग  मंत्रालय  को  65
 करोड़  73  लाख  रुपये  का  झावंदन  किया
 गया  है  और  25.60  लाख  लोगों  को
 977—78  मेँ  रोजगार  दिया  गया  शौर
 1978-79  में  28.4  लाख  लोगों  को
 रोजगार  देने  की  सरकार  की  योजना  है  V
 झाप  ले  सरकार  से  75  करोड़  रुपये  की  जो
 सांग  की  थी  उस  में  से  लगभग  पोने  दस  करोड़
 रुपयेकी  कमी  है  मैं  मंत्री  महोदया  से  जानना
 भाहता  हूं  कि  यदि  श्राप  को  पूरा  रुपया  मिल
 जाता  तो  जो  आप  ने  28.41  लाख  लोगों  को
 रोजगार  देने  की  बात  कही  है,  उस  पूरी  राशि
 मिल  जाने  पर  भ्राप  कितने  लोगों  को  रोजगार
 दे  सकती  हैं  ?  आज  जो  स्थिति  वेरोजगारी
 की  देश  में  है,  उस  को  ध्यान  में  रखते  हुए  जो
 उद्योग  मंत्रालय  के  लिए  सरकार  ने  कटौती
 की  है,  वह  मुनासिब  नहीं  है  -  इस  साल  जो
 28  4]  लाख  लोगों  को  रोजगार  देने  की
 बात  हैं  भौर  पिछले  साल  जो  25.60  लाख
 लोगों  को  रोजगार  दिया  गया,  क्या  इस  सम्बन्ध

 "में  थे  पूर्ण  विवरण  इस  सदन  को  देंगी  ?
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 SHRIMAT]  ABHA  MAITI:  In  re-
 gard  to  the  amount  allotted  to  Khadi
 ang  Village  Industries  Commission,  I
 may  assire  the:  Member  that  there
 will  be  70  dearth  of  money  for  Khadi
 and  Village  Industries  Commission,  if
 they  éxpand  their  work,

 श्रीराण  सेचक  हणारी  :  क्या  मंत्री  मद्दोदय

 यत  येंगी  कि  ग्रामीण  क्षेक्नों  में  जो  भ्राप  ये
 केंद्र  .खोलेने  जा  रहे  हैं,  उनके  लिए  कया
 झापका  यह  ब्यान  रहेगा  कि  पिछड़े  राज्यों
 में  ये  एक  योजन/बद्ध  ढुम से  भौर  समगबद्ध
 कांयक्रेम  के  अनुस।र  कस  करना  प्रारंभ  कर

 दें?

 SHRIMAT;  ABHA  MAITI:  Ag  the
 hon.  Member  knows,  the  Khadi  and
 Village  Industries  Commission  works
 through  State  Khadi  and  Village  '‘n-
 dustries  Board.  So,  we  would  appre-
 ciate  if  the  Member  in  his  own  State
 trieg  to  enthuse  the  State  Board  to
 work  on  this.  Then  there  will  be  no
 difficulty  to  work  in  the  backward
 areas.

 SHRI  HITENDRA  DESAI:  How
 much  additional  employment  was
 generated  last  year  and  what  was  the
 average  daily  earnings?

 SHRIMATI  ABHA  MaAITI:  Last
 year,  in  (1977-78,  it  was  Rs.  25.60
 lakhs,  As  the  hon.  Member  knows,
 this  is  a  part-time  work  and  the  peo-
 ple  used  to  work  under  the  Khadi  and
 Village  Industries  Commission,  ‘Gene-
 rally,  they  used  to  get  Rs.  3—8  per
 day.

 SHRI  HITENDRA  DESAI:  Ig  the
 Minister  referring  to  additiona]  em-
 ployment?

 SHRIMATI  ABHA  MAITI:  ‘The
 exsct'  figiire  ig  not,  at  the  present
 moment;  available?
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 SHR]  प्र.  ARUNACHALAM:  .  Whe-
 ther  the  Government  is  aware  of  the
 fact  that  a  number  of  societies  start-
 ed  by  the  Khadj  and  Village  Indus-
 tries  Commission  are  not  functioning
 successfully.  The  entire  drnount  of
 the  loan  wag  swallowed  by  the  socie-
 ties  people  before  introducing  new
 schemes.  Will  thi,  Government  assess
 the  perf  of  the  societies  which
 are  under  the  control  of  the  Khadi
 Board?

 SHRIMATI  ABHA  MAITI:  The
 Khadi  Board  is  under  the  control  of
 the  State  Government,  If  there  sre
 such  organisations  which  are  not  doing
 well,  then  the  State  Government  can
 take  care  of  them.

 हिन्दी  टाइपशाइटरों  के  की-बोर्ड  सें
 एककूपता

 +953.  ह , उ  हुकम  चन्द  कछवाय  :  क्‍या
 गृह  मंत्री  मह  बलाने  की  कृपा  करेंगे  कि  :

 (क)  कया  हिन्दी  टाइपराइटरों  के  “की-
 बोर्डों”  में  एकरूफप्ता  के  बारें  में  अभी  तक
 कोई  निर्णय  नहीं  किया  गया  है;

 (ख)  भारम्भ  से  झब  तक  इस  की  बोर्ड
 में  कितनी  बार  परिवर्तन  किए  गए  हैं;

 (ग)  कया  की-बो्डों  में  बार-बार  परि-
 बर्तन  करने  से  टाइपिस्टों  को  अ्रसुविधा  होती
 है  और  उनकी  गति  बढ़ने  में  बाधा  पड़ती  है;
 श्रौर

 (घ)  क्या  सरकार  को  यह  भी  मालूम
 है  कि  की-बोडों  का  मानकीकरण  न  होने  से
 निर्माता  कम्पनियां  हिन्दी  टाइपराइटर  महीं
 बना  रही  हैं  भौर  उन्हें  अरीदने  के  इण्छुक  लोगों
 को  दो-दो  महीने  बाद भी  उसकी  सप्लाई
 नहीं  मिलती  है  ?

 गृह  संजालन  में  राज्य  संत्री  पी  पनिक
 लाल  मच्चल) 1  (क)  से  (4).  देव  नागरी
 टाइपराइटरों  के  कुंजी  पटल  को  एक  सुधरा
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 हुआ  मानक  हूप  दे  दमा  या  है  |  कम्दतिसां
 इस  मासक  कुंजी-पटल  के  ध्नुसार,  टाइपराइटर
 बना  रही  हैं।  पूति.भौर मिपटान  मंहानिदेशालय
 के  झमुसार  उसके  पास  दो  महीने  से  प्रधिक  का
 कोई  इंडेंट  कार्यवाही  के  लिए  बाकी  नहीं  है  a

 देवनागरी  पर  भ्राधारित  झन्य  भाषाधों
 की  जरूरतों  को  देखते  हुये  तथा  लिपि  सुधार
 झौर  गति  को  बढ़ाने  की  दृष्टि  से  थांत्रिक  सुधार
 करने  झावश्यक  समझे  गये  शौर  समय-समय
 पर  विशेषज्ञों  की  राध  से  ५रिवर्तन  किये  गये  ।
 अभी  तक  कुंजी  पटल  में  लगभग  6  बार  सुधार
 किया  गया  अझौर  इससे  टाइपिस्टों  की  सुविधा
 बढ़ी  झौर  उनकी  गति  में  भी  वृद्धि  हुई  ।

 ह , अ  हकम  we  कछवाय  :  अध्यक्ष  महोदय,
 माननीय  मंत्री  जी  ने  प्रश्न  का  उत्तर  पूरा  का
 पूरा  गलत  दिया  है।  आपने  कहा  है  कि  हिंन्दी
 टाइपराइटरं  में  6  बार  सुधार  किया  गया
 है।  मैं  कहता  हूं  कि  यहं  6  बार  बदला  गया
 है  1  यह  इसी  तरह  से  बदला  भ्रधा  है  जैसे  कि
 किसी की  आंख  बदल दी  जाये  ।  मामनीम  मंत्री
 जी  ने  यह  भी  कहा  है  कि  उसके  बदलने  से  गति
 बढ़ी  है।  सेरा  कहना  यह  है  कि  पहली  बार
 टाइपराइटर  939  में  निकला  था  ।  उसके
 बाद  दूसरा  952  में  निकला  ।  फिर  i960
 में  भ्राया  और  उसमें  974  में  दो  बार  संशोधन
 किया  गया।  वर्तमान  में  जो  टाइपराइटर
 चल  रहा  है  उसमें  60  शब्द  से  प्रधिक  की  गति
 नहीं  हो  सकती  है।  इसलिए  मंत्री  जी  ने
 सथ्यों  को  छिपामा  है  ।  जहां  तक  इसको  बार-
 बार  बदलते  की  बात  है।  जो  प्रंग्रेजी  के
 गुलाम  हैं,  उनके  हारा  इसको  बदला  जा
 रहा  है  जब  कि  प्ंग्रेजी  टाइकराइटर  एक
 बार  भी  नहीं  बदला  गया  t  ge  कि  भच्छी
 सुविधा  से  हिन्दी  टाइपशाइटर  चलता  था
 तो  बदलने  की  क्‍या  जरूरत  पंडी  ?

 स्वय  कहा  है  ह  6  आर  परिवर्तन  हुये
 हैं  ।  1955  में  शिक्षा  मंत्रालय  ने  एक
 विशेषज्ञ  समिति  का  निर्माण  किया  कुंजी-
 पटल  पर  विचार  करने  के  लिए  हिंन्दोी
 टाइपराइटर  के,  झौर  तब  से  के  कर
 969  तक  6  बार  इसमें  परिवर्तन  किये

 गये,  भौर  सभी  की  राय  ली  गई  है--
 विशेषज्ञों  को  राय  ली  गई  है,  जो  हिन्दी
 से  सम्बन्धित  संस्थाएं  हैं  उनकी  राय  ली  गई
 हैं  बौर  सारे  लोगों  से  घौर  संस्थाश्रों  से
 राम  ली  गई  ।  जब  से  यह  राजभाषा
 विभाग  में  झाया  है  झप्रैल,  976  में  यह
 काम  इस  विभाग  में  श्राया  है,  तब  से
 एक  बार  परिवर्तेन  किया  गया  है  भौर
 उसमें  भी  सभी  से  राय  ली  गई  है  भौर
 उससे  जो  झब  इसका  रूप  झाया  है  उसको
 मानक  रूप  दे  दिया  गया,  और  इससे
 इसमें  बहुत  सुधार  हुआ  है  ।  हाफ  स्पेस
 की  व्यवस्था  खत्म  कर  दी  गई ।  जो  976
 में  सुधार  किये  गये  बहू  मैं  बतलाता  हूं
 कि  हाफ  स्पेस  की  व्यवस्था  खत्म  कर  दी
 गई,  हिन्दीतर  भाषाधों  के  लिए  एक  नई
 माता  दी  गई,  बिन्हों  को  रीडिजाइन  किया
 गया,  अ्रधिक  प्रयोग  में  जाने  वाले  कुछ
 संयुक्ताक्षर  किये  गये,  साथ  ही  टाइप-
 केसों  को  इस  प्रकार  रीडिजाइन  किया
 गया  जिससे  टाइप  की  गई  सामग्री  पढ़ने
 में  भ्रासानी  हो  भौर  स्टेंसिल  झच्छा  कटे  +
 न  वरिवर्तेनों  से  इसको  बनाने  में  झौर
 इसके  खर्चे  में  कमी  भायी  है,  झौर  जो
 मैटीरियल  है  बहू  aqeor  बतता  &  « झौर
 इससे  गति  भी  बटी  है  |
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 it  Get  चन  Sea  4  भ्रध्यक्ष  महोदप,
 मंगी  महोदय  ने  अपन  को  और  उलझा
 विश्वा  -।  -झापते  कहा  कि  विशेषज्ञों  की
 सम  ली  गई.।  मैं  जानता.  चाहता

 हूँ  कि  आप  विशेषज्ञ  कितको  मानते  हैं  ?
 नमो  ठाइप  मशीन  पर  काम  करते  हैं  उनको
 झाप  विशेषज्ञ  मानते  हैं  या.  जो  लिखत
 सढ़त  करते  हैं  उनको  विशेश  मानते  हैं  ?
 आपने  बताया  कि  इसके.  खर्च  में  कमी
 आयी  हैं  |  ती  मैं  जातना  चाहता  हूं  कि
 जो  i939  %  टाइपराइटर  तैयार  हुझा
 भा  बहु  कितने  सूल्य  का  था  और  झाज
 “कितने  मूल्य का  है  ।  झोर  जो  द्वाम  बढ़ते
 जा  रहे  हैं  इस  क।  मूल  कारण  क्‍या  है  ?
 जिस.  सुधार  की  बात  आप  बार  बार  कह
 रहे  हैं  क्या  इसके  बाद  इसमें  कभी  कोई
 सुधार  नहीं  होगा,  इस  बात  की  ाप
 गारन्टी  देंगे।

 बी  धनिक  लाल  मण्डल:  यह  गारन्टी
 सो  कोई  भी  नहीं  दे  सकता,  क्‍योंकि  दुनियां
 बराबर  विकास  कर  रही  है  शौर  सुधार
 की  बराबर  गुंजाइश  है  t

 it  gen  चन्द  कछवाय:  मैंने  मूल्य
 पूछा  था  कि.  उसमें  कितना  अन्तर  है,
 उसका  जवाब  मापने  नहीं  दिया  ?

 MR.  SREAKER:  You  are  never
 :satisfleq  with  any  answer.

 ft  हुकम  जल्द  कछब:य  :  प्रध्यक्ष  जी,
 मैं  हाथ  जोड़कर  प्रार्थना  करता  हूं  ।  मंत्री
 जी  ने  कहा  कि  विशेषज्ञों  की  राय  ली  गई
 तो  मैं  जानता  चाहता  हूं  कि  टाइप  -मशोन
 पर  जो  काम  करते  हैं  उनकी  राय  ली  गई,
 था  लिखत  पढ़त  में  जो  विशेषज्ञ  हैं  उनकी
 राय  ली  गई  भर  मूल्यों  में  जो
 झन्तर  आया  है  पुराने  और  नए  टाइप-
 राइटर  के  मूल्य  “में  उन  दोनों  में  क्या  अन्तर
 है।  आपने  कहा  है  कि  ख़से  में.  कमी
 हैई  है  इसलिए  मैं  पूछना  चाहता-  हूं  कि
 मूल्य  क्‍्य।  है  और  क्या  कमी-  श्यायी..हैं  ?
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 ह...  धलिक लाल  मण्छल  :  मैंने  बताया  कि
 जहाँ  तक  कमेटी  की  बांत  है,  जो  सुझाव
 की  बात  है  एक्सपर्ट  कमेंटी  की  भी  राय
 ली  गई  t  जो  टाइप  करने  भाले  हैं,
 जो  उसकी  संस्थायें  हैं,  उनसे  भी  राय  ली

 ny  हिन्दी  भाषा  से  सम्बन्धित  जितमी
 भी  संस्थायें  हैं  उतसे  भी  राय  ली  गई  हैं।
 इस  सम्बन्ध  में  जितने  लोगों  की  राय  लेना
 आवश्यक  समझा  गया  उन  सब  की  राय
 ली  गई  t  ate  मूल्य  में  जो  अन्तर  है
 वह  सैंने  बताया  कि  हाफ  स्पेस  की  व्यवस्था
 खत्म  कर  दी  गई  है,  हिन्दीतर  भाषाझों  के
 लिए  नई  मात्रा  दी  गई  है,  जिन्होंने
 को.

 श्री  हुकम  चनन्‍्द  कछवाय:  मैं  क्‍या  पूछ
 रहा  हूं  और  शाप  क्‍या  जवाब  दे  रहे
 हैं  ।  मैं  कीमत  के  बारे  में  पूछ  रहा
 हूं  ny

 MR.  SPEAKER:  How  can  anybody
 answer  you  if  you  put  half  a  dozen
 questions?  You  are  not  putting  one
 Question:  you  are  putting  half  a  dozen
 questions.

 tt  धनिक  साल  मण्डल  :  इसके  लिए  मुझे
 नोटिस'  चाहिये  ।

 श्री  हुकन  चन्द  कछवाय  ;  मेरा  व्यवस्था  का
 प्रश्न.  है  ।  मंत्री  महोदय  ने  स्वयं  कहा  कि
 खर्चे  में  कमी  झ्ायी  है  इसीलिए  मैंने  पूछा
 हैं  कि  मूल  कीमत  क्‍या  d—i949  में
 कीमत  क्या  थी  श्र  श्राज  क्‍या  है  ?

 कह,  SPEAKER:  He  wants  notice
 for  that;  it  does  not  arise.

 श्री  हुकम  चम्व  कछंबाय  :  इसमें  नोटिस
 का  क्या  प्रश्न  है  ?  मंत्री  महोदय  ने  कहा
 है  कि  खर्चे  में  कमी  शझ्ाई.  है  मूल  कीमत

 _ कया है?
 MR,  SPEAKER:  No.more;  I  am  on

 my  legs,  J  would  not  allow  this.
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 भरी  राम  बिलास  पासबान  :  मैं  मंत्री
 भहोदय  से.  यह  जानना  चाहता  हूं  कि  इस
 समय  भारत  सरकार  के  कार्यालयों  में
 कितने  हिन्दी  के  टाइपराइटर  हैं  और
 कितने  प्रंप्रेजी  के  टाइपराइटर  हैं  ?

 MR.  SPEAKER:  How  does  it  arise?
 It  doeg  not  arise.

 SHRI  VASANT  SATHE:  Ag  far  as
 Hindi  typewriter  ig  concerned,  a  sus-
 gestion  for  modifications  etc,  wag  made
 by  one  of  the  eminent  typists  of  India,
 Shri  Nilakhe.  The  proposal  was  to  con-
 vert  even  the  English  typewriters  by
 just  a  smal)  change  in  the  key  board,
 into  Hindi  typewriters,  That  proposal
 Wag  considereg  by  the  Government  for
 some  time  and  I  would  like  to  know
 what  is  the  reaction  of  the  Govern-
 ment  to  the  proposal  made  by  Shri
 Nilakhe,  who  ig  an  expert  himself.

 शौ  धनिक  खाल  मण्डल:  श्री  नीलाखे
 को  प्रपना  टाइपराइटर  प्रोडयूस  करने  के
 लिये  कहा  गया,  लेकिन  उन्होंने  इस
 अनुरोध  को  स्वीकार  नहीं  किया  इसलिए
 उस  पर  कोई  विचार  नहीं  किया  गया  t

 श्री  बसन्त  साठे :.  यह  गलत  है।
 He  came  here  with  his  typewriter.
 The  Minister  is  probably  not  well  in-
 formed,

 MR.  SPEAKER:  It  does  not  arise
 trom  the  question.  Please  read  ४56
 question.

 SHRI  VASANT  SATHE:  The  ques-
 tion  talks  about  the  improvement  in
 the  Hindi  typewriters.  A  suggestion
 was  Made  for  improvement  of  Hindi
 typewriters,  I  want  to  know  what  is
 the  reaction  of  the  Government  to
 that  proposal.  The  Minister  is  mis-
 informeq  when  he  sayg  that  the  gen-
 tleman  did  not  come  to  demonstrate
 his  typewriter.  He  hag  come  here
 and  he  had  demotistrateg  his  tvpe-
 writer.  I  know  all  this  because  I  was
 personally  interested.  It  seems,  the
 Minister  i;  nog  aware  of  it.
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 कझी.घनिक  लाल  सच्चल :.  8%.  माननीय
 सदस्य  को  जो  सूचना  दी  है,  बहू  सही
 है,  उनसे  टाहपराहटर  एग्जाभिगेशन  के  लिए
 माँगा  गया  t  उन्होंने  नहीं  दिया  t  उन्होंने
 यह  आझ्राफर  किया  कि  i,09,200  रुपए
 में  उनका  टाइपराइटर  सरकार  की  शोर
 से  खरीद  लिया  जाये  1  सरकार  ने  इस  पर
 कोई  विचार  नहीं  किया  1

 श्री  समर  गुह:  सरकार  हिन्दी  के  टाइप-
 राइटर  को  उस्टैण्डर्डाइज  करने  के  लिए,
 उसकी  उन्‍नति  के  लिए,  जो  कोशिश  कर
 रही  है,  वह  बहत  श्रच्छा  काम  कर  रही
 है  ।  लेकिन  झ्रांचलिक  भाषाशों,  रिजनल
 लैंग्वेजिज,  की  भी  प्रभी  तरक्की  नहीं  हुई
 है  t

 MR.  SPEAKER:  It  does  not  arise.

 क्री समर गुह:  मैं  यह  जानता  हूं  कि
 यह  बात  स्ट्रिक्टली  इस'  प्रश्न  में  नहीं  श्ाती
 है,  लेकिन  अगर  मंत्री  महोदय  इसका  जवाब
 दे  सकें,  तो  यह  देश  के  हित  के  लिए  झच्छा  होगा

 If  you  disallow  it,  I  will  abide  by  ‘that
 decision,  but  it  will  be  good  for  the
 country  to  know  whether  the  Govern-
 ment  is  trying  to  make  any  effort  for
 the  development  of  standardised  type-
 writers  in  different  regional  languages
 and  what  kind  of  assistance  the  Gov-
 ernment  is  giving  for  this.  That  would
 be  helpful,  I  know,  this  doeg  not
 strictly  follow  from  the  question,  but
 if  the  hon.  Minister  wafhts  to  reply,
 Tet  him  do  so.

 MR,  SPEAKER:  I  have  no  objection.

 aft  घनिक  लाल  मण्डल :  गृह  मंत्रालय
 केवल  केन्द्र  की  राजभाषा  से  सम्बन्धित  है
 धौर  जो  बाकी  भाषाएं  हैं  वे  शिक्षा  मंत्र।-
 लय  से  सम्बन्धित  .हैं  मैं  इस  सम्बन्ध  में
 कोई  भाश्वासन  नहीं  दे  सकक्ा  हूं  ।
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 Manufacture  of  T.V.  Sets

 #954,  SHR]  AHMED  M.  PATEL:
 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  the  number  and  names  of  In-
 dustries  which  are  manufacturing  TV
 sets  in  India;

 (b)  whether  any  multinational
 company  has  applied  for  licence  to
 manufacture  TV  sets;

 (c)  if  so,  the  name  of  such  a  com-
 pany;  and

 (d)  the  action  taken  by  Govern-
 mers  thereon?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAD:  (a)  to  (d),  A
 statement  is  laiq  on  the  Table  of  the
 House.

 Statement
 (a)  At  present  53  units  are  manu-

 facturing  T.V.  sets.  The  list  giving
 the  names  of  these  is  attachea  at
 Annexure.

 (b)  Three  multinational  companies
 had  applied  for  licences;  none  has
 been  given  an  industrial  licence.  No
 application  from  any  multinational
 company  is  pending.

 (९)  and  (a).  Do  not  arise.

 Annexure
 LIST  OF  UNITS  MANUFACTURING

 T.V.  SETS

 Si,  No,  Name  of  the  Units

 1  2

 1  M/s,  Videon,  New  Delhi.
 2.  M/s,  0.  T.  Gandhi,  New  Delhi.

 3.  M/s.  Udham  Singh,  Radio  Engg.,
 New  Delhi,

 4.  M/s,  Eakay  Electronics  (2)  Ltd.,
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 i.  2.

 5.  M/s,  Televox  (India)  Lid,,  New
 Delhi.

 6.  M/s,  Udyog  Bharti  (9)  Ltd
 7,  M/s,  Televista  Elect,  (P)  Lid.,

 New  Delhi.
 8.  M/s.  Radiovision  Industries,

 New  Delhi,
 M/s  Weston  Electronics  Jtd,.
 New  Delhi.

 10.  M/s,  Silvano  Television  &  Elec.
 (P)  Ltd.,  New  Delhi.

 il.  M/s.  Jupitor  Radios,  New  Delhi.
 12,  M/s,  Bharat  Television  (P)  Ltd.,

 Hyderabad,
 13,  M/s.  American  Electronics,

 Baroda.
 14.  M/s.  Mac  Electronics,  Ahmeda-

 bad.
 Pie  M/s.  Television  Components,

 Ahmedabad.
 16.  M/s,  Orient  Elec.,  Srinagar.
 ln  M/s,  Acharya  Electronics,  Nag-

 pur.
 18,  Polestar  Electronics,  Bombay,
 19.  M/s.  International  Electronics,

 Bombay,
 20.  M/s.  Sudershan  Electronics,

 Bombay.
 21.  M/s.  Amber  Television  (P)  Lid,

 Bombay,
 22.  M/s.  Kartari  Electronics,  Bom-

 bay.
 23.  M/s,  Velwyn  ‘Television  nd.

 Madras,
 24  M/s.  Hibeam  Electronics,  Mad-

 ras.

 25.  M/s,  B.L.RS,,  Madurai.
 26.  M/s.  Beltek  Elecronics  (P)  Ltd.

 Gurgaon.
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 M/s.  Crystal  Electronics

 M/s.  Baslik

 M/s.  Telerama  (I)  Ltd.,

 M/s.  Punjstar

 Haryana  State

 h  M/s,  Modern  Electronics,  Iaery-
 ana.

 Pvt.
 Ltd.,  Meerut.

 M/s,  Video  Eleétronics  (P)  Ltd,
 Ghaziabad.

 M/s,  Teletronix  Ltd.,  Nainital.
 M/s,  Amar  Electronics  Pvt.  I.td.
 M/s,  Sona  Electronics,  Ghazia-
 bad.
 M/s,  Television  &  Electronics
 Associates  Pvt.  Ltd.,  Varanasi.

 M/s,  Jyoti  Electronics,  Calcutta.
 M/s.  Radcon  Electronics  (ह)
 Ltd.,  Calcutta,

 M/s,  Binay  Electricals  &  Appli-
 ances,  Calcutta.

 M/s,  Sonodyna_  Television  Co.
 (P)  Ltd.,  Calcutta,

 Instruments  (P)
 Ltd.,  Calcutta.

 Cal-
 cutta.
 M/s,  Television  Combine,  Jai-
 pur.
 M/s.  Nabco  Electronics  (P)  Ltd,
 Ludhiana,

 Standard  ‘td.
 Chandigarh.
 M/s,  Grewal  Radio  Co.,  Ludhia-
 na.
 M/s,  Jayorcee  Elec.,  Bangalore.
 M/s.  Orissa  Small  Industries
 Corpn.  Ltd.,  Cuttack.
 M/s.  Telerad  (P)  Ltd,  Bombay.
 M/s,  Electronicg  Corpn.  of  India
 Ltd.,  Hyderabad.

 M/s.  Rajasthan  State  Indl.  Dev.
 Corpn,  Ltd,,  Jaipur.

 M/s,  Kerala  State  Indl.
 Corpn,  Ltd,,  Trivandrum.

 Dev.

 Industrial  Dev.
 Corpn.  Ltd.,  Fari@abad.

 8i,'  M/s,  Dynavision  Limited,  Mad-
 ras.

 ‘52.  M/s.  UP  Electronics
 tion  Ltd.,  Lucknow.

 53.  M/s,  Himachal  Pradesh  Mineral
 Industrial  Development  Cor-
 poration,  Solan.

 Corpora-

 sit  अहमद  एम०  पटेल:  प्रधान  मंत्री
 जी  ने  भपने  जवाब  में  अताया  कि  53

 यूनिट्स  टी०  बी०  सैद्स  बना  रहे  हैं,  तो
 कम  से  कम  लोगों  की  सुविधाओं  को
 नजरभ्रन्दाज  करें  तो  कोई  बात  नहीं-
 लेकिन  इतने  सारे  इन्डस्ट्रीज  वालों  को  जो
 टी०  बी०  सैट्स  बना  रहे  हैं,  नजरभनन्‍्दाज
 न  करते  हुये  भी  क्या  प्रधान  मंत्री  te  ato
 फैसिलिटीज को  एक्सटेण्ड  करने  का  प्रयत्न
 करेंगे  या  नहीं?  श्लौर  उसमें  भी  गृजरात
 के  बड़े  बड़े  शहरों  को  जिनको  प्रभी  भी
 इस  फैसिलिटीज  का  लाभ  नहीं  मिल  रहा
 तो  ये  लाभ  गृजरात  के  इन  सिटीज  को
 कब  तक  मिलेगी  ?

 शनी  मोरारजो  देसाई:  टो०  वी०
 का  एक्सपेंशन  करना  इसमें  से  उपस्थित  नहीं
 होता  है  ।

 श्री  अहमद  हुम ०  पटेल:  क्या  यह  बात
 सही  है  कि  श्रपने  देशों  में  जो  टी०  बी०
 सैटस  बनते  हैं,  वे  बहुत  जल्दी  खराब
 हो  जाते  हैं?  शर  जहां  टीन  वी०  सेन्टर  है,
 वहां  टी०बी०  रिपेरिंग  सेंटर  नहीं  हैं,
 तो  प्रधान  मंत्री  जी  इसके  बारे  में  क्‍या
 व्यवस्था  करने  जा  रहे  हैं?  जिसकी  वजह
 से  रिपेरिंग  के  लिए  प्रापर  फैसिलिटोज
 झवेलेबल  हो  सके  ?

 शी  मोरारजी  देसाई:  जो  टी०वी०
 बनाते  हैं  वही  रिपेयर  भी  करते  हैं  और
 एक  दूसरा  सेन्टर  बनाया  जाए,  यह  मेरी
 समक्ष  में  नहीं  श्लाता  है  t
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 Action  taken  on  Baweja  Commission
 Report

 "955,  SHRI  KANWAR  LAL  फए?-
 TA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  the  action  taken  over  the
 Baweja  Commission  report  about
 lathi  charge  in  Tihar  Jail  during  the
 period  of  emergency;

 (b)  the  action  taken  against  those
 officials  who  gave  false  evidence  be-
 fore  the  Commission;

 (९)  the  reasons  why  Government
 have  not  published  the  report  fully;

 (d)  whether  it  is  a  fact  that  record
 of  lathi  charge  was  changed  ag  per
 report  at  the  Commission;  and

 (e)  how  many  persons  were  _in-
 jured  in  the  lathi  charge?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  report  of  the  Baweja
 Commission  of  Inquiry  has  been  ac-
 cepted  by  Government  and  Delhi  Ad-
 ministration  has  been  directed  to  com-
 plete  departmenta]  action  against  the
 erring  officials  for  their  lapses,  for
 which  purpose  the  Administration  is
 examining  the  matter  in  all  its  aspects.

 (c)  The  full  report  as  submitteg  by
 the  Commission  has  been  laid  on  the
 Table  of  the  House.

 (ad)  The  report  of  the  Commission
 does  not  contain  any  such  finding.

 (e)  According  to  the  report,  56  per-
 Sons  were  injured.

 श्री  कंवर  लाल  गुप्त:  मैं  बधाई  देना
 चाहता  हूं  कि  सरकार  ने  इस  रिपोर्ट  को
 स्वीकार  कर  लिया  है।  लेकिन  एक  ग्रम्भीर
 बात  की  शोर  मैं  श्रापका  ध्यान  दिलाना
 चाहता  हूं।  झगर  आप  इस  रिपोर्ट  को
 पढ़े  तो  इस  के  इंट्रोडक्शन  में  यह  लिखा
 हुआ  है  कि  मैंने  22  जून  977  को
 जो  सवाल  पूछा  था  उसके  जवाब  में  मंत्री
 जी  ने  कहा  था  कि  दिल्‍ली  में  कोई  लाठी
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 चार्ज  नहीं  हुआ  उसके  बाद  मैंने  दुबारा
 चिट्ठी  लिखी  तो  बताया  गया  कि  लाठी
 चार्ज  नहीं  हुआ  स्कफल  हुआ।  इस  तरह
 से  होम  मिनिस्टर  को  मिसगाइड  किया
 गया  है  दो  बार ।  सीसरी  बार  जब  मैंने
 लिखा  तब  जाकर  ठीक  हुमा  मैं  जानना
 चाहता  हूं  कि  जिन  लोगों  ने  इस  चोज  के
 बारे  में  झ्ापो  मिसगाइड  किया  क्‍या
 ग्राप  उनको  -पिन  डाउन  करेंगे।.
 झगर  में  अपोजीशन  का  होता

 I  would  have  moved  a  breach  of  pri-
 vilege  motion.  But  I  belong  to  the
 same  Party.

 My  question  is:  whether  you  will
 pinpoint  the  responsibility  of  the  offi-
 cers  who  misguided  you  in  giving
 wrong  answers  repeatedly.  That  is.
 No.  1

 SHRI  K.  LAKKAPPA:.  5  will  ap-
 ply  if  it  is  a  wrong  information.

 SHRI  KANWAR  LAL  GUPTA:  No.
 2—if  you  go  through  this  report,  you
 will  find  that  many  officers  gave
 wrong  affidavits  ang  gave  wrong  st*te-
 mentg  ang  that  has  been  accepteq  by
 the  Baweja  Commission.  It  has  been
 clearly  stateq  by  the  Commission  that
 wrong  answers  and  wrong  affi-
 davits  were  given.  My  question  is:  if
 they  filed  wrong  affidavits,  it  is  a  cri-.
 minal  offence.  It  is  no  question  of
 only  a  departmental  inquiry.  Wilt
 you  prosecute  those  officials  who  gave
 wrong  affidavits?  My  first  question
 was:  will  he  pinpoint  the  responsi-
 bility  of  the  officers?

 MR.  SPEAKER:  That  really  does
 not  arise  from  your  question.

 st  धतिक  लाल  मण्डल:  सरकार  ने
 बावेजा  कमीशन  की  रिपोर्ट  को  सम्पूर्ण
 रूप  से  स्वीकार  कर  लिया  और  उसमें
 जिस  किसी  को  भी  दोषी  ठहराया  गया
 है  उनके  खिलाफ  कार्रवाई  करने  के  लिए
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 उस  रिपोर्ट.  ह :  बिल्ली  ब्रशासन.  के.  पास
 भेज  दिया  गया  है।  उस  में  थोड़ा  समय
 लगेगा  V  चार  छः:  महीने  तो  लगेंगे  ही  ।
 झभी  माननीय  सदस्य  को  घीरज  रखना
 चाहिए  ।

 SHRI  KANWAR  LAL  GUPTA;  Do
 we  want  to  waste  the  time  of  the
 House?

 That  jg  a  part  of  the  Report.  That
 does  arise.  The  Commission  has
 written  alj  this  what  I  have  said.

 MR.  SPEAKER:  No,  no.  Your  first
 part  is—officers  gave  wrong  informa-
 tion  ang  Home  Minister  gave  wrong
 answer,  That  doeg  not  arise  from  it.

 Second  question  ig  in  regard  to  the
 false  affidavits.  This  8068  arise.

 SHRI  KANWAR  LAL  GUPTA:
 Commission  said,  repeatedly  wrong
 answers  were  given.  My  question  was
 on  the  basis  of  the  Commission’s  Re-
 port.  Will  you  pin  gown  the  respon-
 sibility  ang  punish  the  officers  who
 forced  you  to:  give  q  wrong  answer.
 They  did  not  go  into  the  records.

 Secondly  they  filed  wrong  affidavits.
 It  is  a  violation  of  law  to  file  false
 affidavits.  Will  you  prosecute  them?
 Those  were  the  two  parts  of  the  ques-
 tions.  He  has  not  answered  any.

 MR.  SPEAKER:  The  two  questions
 are—some  people  gave  you  wrong  in-
 formaton.,  Therefore,  you  gave  wrong
 information  to  the  House,  Will  you
 punish  them?

 Secondly,  some  people  gave  false
 affidavits  before  the  Baweja  Com-
 mittee.  Will  you  prosecute  them?
 These  are  the  two  questions,

 sit  धमिक  लाल  मण्डल  :  मैंने  स्पष्ट
 कहा  है  कि  कमिशन  की  रिपोर्ट  को
 स्वीकार  कर  लिया  गया  है।  कमिशन  की
 आओ  भी  प्राण्जत्रेशन्स  हैं  उस  में  यह  भी
 हा  वर्जेशन  झ्ाती  है  तो  इसको  भी  स्वी+

 कार,  कर  लिया  गया  है  भौर  यदि
 रिफ्लेक्शन  हुझा  है  किसीं  के  बारे  में  भौर
 इस  तरह  की  कोई  बात  हुई  है  पौर  गलत
 सूचना  दी  है  तो  बहू  भी  उस  में  चीज
 धा  जाती  है  श्लौर  उस  पर  भी  कार्रवाई.
 होगी  ।

 SHRI  KANWAR  LAL  GUPTA:  I
 am  asking  the  second  question.  I  am.
 sorry  to  say  that  the  Home  Minister
 has  not  done  the  home  work.  The
 terms  of  reference  of  this  Commission
 wag  only  to  find  out  whether  there
 was  a  lathi  charge  or  not  and  not  to
 punish  the  officers.  So,  he  has  not
 made  any  reco  dation  for  pu  ish.
 ing  the  officers.  That  is  for  you  to.
 decide,  not  for  the  Commission.  He
 has  not  assured  whether  he  will  punish
 the  officers.  He  says,  what  recom-
 mendationg  are  there  he  will  do  that.
 He  has  not  made  any  recommenda-
 tion.

 My  secong  question  js  this.

 SHRI  VASANT  SATHE;  Why  are:
 you  after  the  blood  of  the  officers?

 SHRI  KANWAR  LAL  GUPTA:
 Services  is  a  Reserved  subject  and  is
 not  transferred  subject  to  the  Delhi
 Administration.  The  whole  matter
 will  go  to  the  Lieutenant  Governor
 who  misguided  you  repeatedly  inten-
 tionally  and  deliberately.

 The  second  part  of  my  ques-
 tion  is—some  of  the  officers  who
 gave  wrong  answers  have  been  pro-
 moted  after  the  Report  itself.  I  am
 telling  you  for  your  information.  My
 question  is—will  some  independent
 officer  of  the  Home  Ministry  make  all
 this  enquiry?  Secondly,  because  that:
 was  a  crowded  jail,  the  capacity  of  the
 Tihar  Jail  is  only  1,200  and  even  now
 there  are  4,000  convicts,  will  you  build
 up  a  new  jail  in  Delhi  to  provide  all
 facilities  there?

 MR.  SPEAKER:  The  second  part
 does  not  arise.  You  can  answer  the
 first  one.
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 SHRI  KANWAR  LAL  GUPTA:
 Second  part  is  also  a  part  of  the  Re-
 ‘port.

 MR.  SPEAKER:  No,  no.  Second
 part  about  4,000....

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Why  does  he  want  Tihar  Jail
 to  be  extended?  Is  he  expecting  more
 prisoners?

 st  धनिक  लाल  सण्डल  :  कमिशन
 “की  रिपोर्ट  को  इम्प्लैमेंट  करने  के  लिए
 उस  पर  कारंवाई  करने  के  लिए  उसको
 दिल्‍ली  शासन  के  पास  भेज  दिया  गया  है
 आर  वह  उस  पर  कारंबाई  कर  रहा  है।

 ‘SHRI  K.  LAKKAPPA;  This  is  a
 «question  arising  out  of  certain  evidence
 given  by  the  officers  before  the  Com-
 mission  in  regard  to  the  lathi  charge.
 I  hope  Shri  Kanwar  Lal  Gupta  has
 charged  the  Government  in  hig  putting
 a  supplementary  that  he  has  not  taken
 any  action  against  those  officers  who
 have  violateq  and  given  wrong  infor-
 mation.  In  fact  they  have  been  pro-
 moted.

 MR,  SPEAKER:  What  js  the  ques-
 tion?

 SHRI  हू,  LAKKAPPA:  I  am  asking
 ‘a  very  important  question,  You  know
 that  the  Janata  Party  before  coming
 to  power  took  an  oath  at  Mahatama
 Gandhi's  Samadhi.

 MR.  SPEAKER:  We  are  on  Q.  955.
 Please  come  to  the  question.

 SHRI  K.  LAKKAPPA  There  ig  a
 violation  by  the  Government.  Instead
 af  punishing  those  officers,  he  has  pro-
 moteg  those  officers.  It  is  ६  basic
 violation  of  the  oath  that  they  have

 ‘taken.
 MR.  SPEAKER:  It  does  not  arise.
 SHRI  K  LAKKAPPA:  I  am  asking:

 Is  it  the  principle  of  the  Government?
 As  it  the  policy  of  the  Government  to
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 violate  every  basic  principle  of  the
 oath  which  has  been  taken  by  them
 when  they  assumed  office?

 MR.  SPEAKER:  That  does  not  arise
 out  of  the  question.  Next  question.

 Death  of  Workmen  in  Collteries
 of  BCOL

 #958,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleaseg  to
 state:

 (a)  whether  the  attention  of  the
 Ministry  is  drawn  to  the  two  fatal
 accidents  in  March  1978,  one  in  Jai-
 rampur  colliery,  and  the  other  in
 Tasra  colliery  of  BCCL,  Dhanbad  in
 which  one  Harijan  male  worKer  and
 three  female  Harijan  workmen  were
 killed;

 (by  if  so,  names  of  the  victims,
 and  circumstances  of  the  accidents
 in  detail;

 (c)  whether  it  is  a  fact  that  in
 Tasra  colliery,  the  Mines  Depart-
 ment  had  objecteq  to  the  place  of
 loading  where  accident  occurred  and
 in  Jairampur  a  loader  was  forced  to
 handle  explosive  against  law;

 (d)  whether  it  is  a  fact  that  in
 both  the  cases,  the  medical  aid  was
 delayed,  if  so,  details  of  timings  of
 their  admission  in  hospital;

 (e)  whether  Government  would
 give  job  and  compensation  to  the
 victim  of  the  accident  and  take
 deterrent  action  against  the  officers
 responsible  for  this;  and

 (f)  if  so,  when,  and  if  not,  why
 not?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  to  (f):  A
 statement  is  laid  on  the  Table  of  the
 House.

 itatement
 The  accident  at  Joyrampur  Colliery

 under  the  Bharat  Coking  Coal  Limited
 occurred  at  about  7.00  P.M.  on  १60
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 March,  978  when  a  portion  of  the  roof
 fell  on  Shri  Shankar  Bauri,  who  has
 been  working  as  a  shot  firer  helper
 for  the  last  4  years  and  as  a  time-
 rated  worker.  He  was  brought  to
 the  surface  on  a_  stretcher,  given
 necessary  first-aiq  at  the  Colliery  dis-
 Pensary  by  the  medical  officers  and
 sent  to  the  central  hospital  at  7.45  P.M.
 on  the  same  day,  accompanied  by  the
 Medical  Officer  and  the  Welfare  Officer
 of  the  Company.  He  died  on  the  way
 to  the  hospital.  According  to  the  en-
 quiry  conducted  by  the  Internal  Safety
 Organisation  of  the  Company,  the
 deceased  workman  entered  the  area
 near  the  blasted  coal  face  for  retriev-
 ing  shot  firing  cable  even  before  the
 reof  was  examined  and  declared  safe
 by  the  shot  firer  and  felt  that  the
 accident  was  due  to  the  mistake  of  the
 deceased.  The  report  of  the  Directo-
 rate  General  of  Mines  Safety  has  not
 so  far  been  received.  Compensation
 would  be  paid  85  per  the  Workmen’s
 Compensation  Act.  The  Company
 will  be  offering  a  job  to  one  direct  de-
 pendent  of  the  deseased  workmen.

 2.  The  fatal  accident  at  Tasra  Col-
 liery  under  the  Bharat  Coking  Coal
 Limited  took  place  at  about  3.00  P.M.
 on  29th  March,  978  at  the  time  of
 Joading  coa}  into  trucks.  While  coal
 was  being  loaded  into  a  truck  by  the
 workers  employed  by  a  purchaser  of
 coal,  the  coal  embankment  slided
 and  buried  three  female  workers—
 Smt.  Budhani  Mundain,  Smt.  Tulsi
 Mundain  ang  Smt.  Lakh  Mundain.
 Two  dead  bodies  and  one  injured
 worker  reached  the  hospital  at  3.30
 P.M.  on  the  same  day,  while  the  third
 dead  body  could  be  taken  to  the  hos-
 pital  only  at  about  8.00  P.M.  since  the
 same  was  detained  by  the  other  wor-
 kers.  An  officer  of-  the  Directorate
 General  of  Mines  Safety  had  pointed
 out  that  the  coal  embankment  height
 should  be  reduced  and  the  acting
 Manager  of  the  Colliery  had  inspected
 the  place  in  the  forenoon  of  29th
 March,  978  and  had  advised  the
 workers  to  dress  down  the  coal  at  the
 top.  The  report  of  the  Directorate
 General  pf  Mines  Safety  after  enquiry
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 into  the  above  accident  has  not  been
 received  so  far.  The  Bharat  Coking
 Coal  Limited  is  not  liable  to  pay  com-
 pensation  to  the  deceased  workers
 under  thé  Workmen's  Compensation
 Act.  However,  on  humanitarian
 grounds,  the  Company  has  paid  an  ex
 gratia  amount  of  Rs.  500  each  to  the
 dependents  of  the  deceased  towards
 funeral  expenses.

 SHRI  A.  K.  ROY:  It  is  the  most  un-
 fortunate  statement  that  is  lying  on
 the  Table.  In  the  first  part  of  the
 answer  the  Minister  said  that  the  poor
 Harijan  worker  Shri  Shankar  Bauri
 wag  a  short  fire  helper  and  that  he
 himself  is  responsible  for  his  death.
 How  can  it  be  that  the  deseased  him-
 self  is  responsible  for  his  death?  This
 is  a  wonderful  finding  of  a  wonderful
 ministry.  Insteag  of  giving  pointed
 answers,  you  are  giving  a  big  story..

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Fiction.

 SHRI  A.  K.  ROY;  You  say  that  he  is
 a  shot  firer  helper,  but  as  I  said.  he
 was  a  loader.  He  was  forced  to  worl
 as  a  shot  firer  helper.  He  had  gone
 there  when  the  roofs,  working  faces
 etc.,  were  not  examined,  which  is  the
 responsibility  of  the  Managers,  the
 Overmen  and  the  in-charge  and  the
 shot  firer.

 MR.  SPEAKER:  Kindly  come  to  the
 question.

 SHRI  A.  K.  ROY:  I  am  coming  to  the
 question.

 MR.  SPEAKER:  Otherwise  you
 will  get  only  one  question.

 SHRI  A.  K.  ROY:  I  am  putting  the
 question.  The  Minister  should  come
 out  with  the  correct  answer.  I  am
 giving  only  the  background,  My  first
 question  is  this.  The  man  has  gone
 there  when  the  roof  and  working
 faces  were  not  checked  up.  I  do  not
 know  what  these  officers  were  doing.
 I  do  not  know  what  these  Overmen
 were  doing.  I  do  not  know  why  they
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 did  not  discharge  their  responsibilities,
 because  it  is  fhey  who  were  responsi-
 ble  for  checking  all  these  things.  So
 my  question  is,  what  precisely  they
 were  all  doing.  This  is  my  question
 number  one.

 Then,  my  secong  question  is  this.  He
 has  stated  that  this  person  was  work-
 ing  as  shot  firer  helper  and  he  was  not
 a  loader.  I  would  like  to  know  what
 hig  official  designation  is,  whether  he  is
 a  loader  or  shot  firer  helper.”  This  I
 would  like  to  know.  What  was  he
 doing  tn  that  area?  These  are  my
 questions,  Sir.

 SHRI  P.  RAMACHANDRAN:  Sir,  in
 the  statement  itself  it  is  stated  that  he
 was  a  shot  firer  helper  in  that  area.
 He  has  been  working  there  for  the
 last  li4  years.  He  was  working
 there  in  that  capacity.  He  was  work-
 ing  there  for  the  last  Wg  years  as  a
 lime-rated  worker  also.  That  is  the
 information  that  I  have  got.  If  the
 hon,  Member  has  got  any  other  infor-
 ination,  he  can  pass  it  on  to  me  and  I
 am  prepared  to  go  into  it.  That  is  all
 that  I  can  say.  The  information
 which  I  have  got  is  that  he  was  work-
 ing  as  a  shot  firer  helper  for  the  last
 Wg  years  and  as  a  time-rated  worker
 also.

 MR.  SPEAKER:  Ue  _  asked,  what
 were  the  manager  and  other  people
 doing  for  checking  the  roof  etc.

 SHRI  P.  RAMACHANDRAN:  Sir,
 when  the  actual  accident  took  place,
 after  the  blast  took  place,  he  was
 supposed  to  draw  the  cable  from  there.
 It  was  only  when  he  wanted  to  draw
 the  cable,  without  testing  the  roof,  he
 entered.  That  is  why  the  roof  fell  and
 that  is  why  the  accident  took  place.
 (Interruptions).

 MR,  SPEAKER:  Mr.  Minister,  you
 have  not  answered  the  question.  He
 said  that  there  was  a  responsibility  of
 the  Manager  and  other  officers  to  test
 the  roof.  Have  they  done  that?.

 SHIRI  7.  RAMACHANDRAN;  Sir,  we
 are  awaiting  the  Director  General  of
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 Mineg  Safety's  report,  As  soon  ag  the
 DGMS.’s  report  comes  if  any  officer  is
 found  to  be  wrong,  severe  action  wilt
 be  taken.

 SHRI  A.  K.  ROY:  Sir,  it  seems  the
 Minister  has  no  information,

 MR.  SPEAKER:  He  said  in  the
 written  reply  also  that  he  is  awaiting
 the  report  of  the  DGMS.’s.  You  put
 your  sccond  supplementary.

 SHRI  A.  K.  ROY:  My  second  supple-
 mentary  is  this.  The  second  accident
 took  place  in  Pasra  colliery.  You  will
 be  surprised  to  know  that  the  height
 of  the  coal  there  was  70  feet.  That
 fell  on  three  —  adivasi  workers  and
 their  names  were.  Smt.  Budhani
 Mundain,  Smt.  Tulsi  Mundain  and  Smt.
 Lakh  Mundain.  -They  were  Mundain
 adivasi  female  workers.  They  were
 buried  alive  while  loading  the  trucks.
 The  height  of  |  the  coal  was  70  feet
 there.

 MR.  SPEAKER:  He  has  mentioned
 all  that  in  his  statement.  Please  put
 your  further  supplementary.

 SIIRI  A.  K.  ROY:  It  has  not  been
 mentioneg  in  his  written  answer.  My
 question  is  this.  All  this  loading
 could  be  done  only  with  the  permission
 of  the  Manager  and  other  supervisors.
 Why  such  a  thing  was  done  despite
 the  advice  given  by  the  Mines  Depart-
 ment?  The  Minister  has  replied  my
 question  that  this  was  what  the  res
 ponsibility  of  the  B.C.C.L.  and  there
 will  he  no  compensation  and  no  job
 would  be  given  to  the  dependents  of
 the  three  female  workers  who  died.

 MR.  SPEAKER:  You  will  please  com-
 plete  your  question  as  otherwise  the
 question  hour  is  going  to  he  over.

 SHRI  A.  K.  ROY:  I  am  completing
 it.  I  want  a  minute  only.  What  was
 the  reason,  moral,  legal  and  every-
 thing,  so  that  the  B.C.C.L.  does  not
 want  to  take  up  the  responsibility  of
 giving  the  job  and  compensation  to
 those  dependents  of  the  poor  adivasi
 female  workers?
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 Sir,  I  new  want  a  minute  from  you
 to  explain  this.  Loading  and  unloadin,
 is  a  permanent  feature  of  the  job
 under  a  normal  contract  system.
 Despite  that,  serruptiously  the  con-
 tract  system  is  going  on.  The  Minis-
 ter  says  they  have  no  responsibility  on
 thig.  We  cannot  fix  any  responsibility
 aver  them,  I  want  to  know  what  is  the
 moral  or  legal  position  for  not  taking
 up  the  responsibility  of  providing  jobs
 to  dependents  of  these  three  adivasi
 female  workers?

 SHRI  P.  RAMACHANDRAN:  As  far
 ag  this  is  concerned,  the  workers  arc
 employed  for  loading  by  the  buyers  of
 the  coal.  It  is  not  done  either  by  the
 contractor  or  the  management.  The
 people  who  bring  the  trucks  bring
 their  own  workers  and  they  load  the
 coal  in  that  area.  In  this  particular
 accident,  despite  the  advice  of  the  offi-
 cers  there  they  tried  to  take  the  coal
 from  that  particular  heap.  That  is
 why  the  accident  took  place.  The
 workers  were  engaged  by  the  truck-
 owners  and  not  by  the  Government  or
 by  the  contractor.

 WRITTEN  ANSWERS  TO  QUESTIONS

 सी०“भो०डो०  छोकी  में  कर्मचारियों  को
 बदोझति

 *946.  श्री  बयारास  शाक्य  :  क्‍या  रक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  छोकी  (इलाहाबाद)  स्थिति
 सेष्ट्रल  श्राइनेंस  डिपो  के  उन  ७४2  चतुर्थ
 श्रेणी  कर्मचारियों  को  परदोन्नत  न  करने  के
 बया  कारण  हैं  जो  सितम्बर,  i976  म्
 ट्रेड-टैस्ट  पास  कर  चुके  हैं  ;  श्रौर

 (ख)  इस  सम्बन्ध  में  मन्त्रालय  को
 कितने  ज्ञापन  प्राप्त  हुए  हैं  और  उन  पर
 सरकार  द्वारा  क्या  कार्यवाही  की  गई  है?
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 रजा  मंत्री  (श्री  जगजोबन  राम)
 (क)  सी०भ्रोग्डी०  छोकी  के  चतुर्थ  जेणी

 के  कर्मचारियों  की  पदोश्नति  के  बारे  में  बर्तमान
 भर्ती  नियमों  में  कोई  व्यवस्था  नहीं  है  ।

 सी०ओ०्डी०  के  चतुर्थ  श्रेणी  क ेडकतीस
 कर्मचारियों  की  सितम्बर  i976  में  ट्रेड

 [  परीक्षा  ली  गई  थी  जिसका  उद्देश्य  अवर  श्रेणी
 लिपिकों  और  स्टोरकीपरों  के  पदों  पर
 नियुक्ति  के  बारे  में  उनकी  उपयक्तता  देखना
 था।  परन्तु  बाद  में  इस  डिपो  के  कमंचारियों
 की  संदया  कम  कर  दिए  जाने  के  कारण
 ऐसा  कोई  पद  खाली  नहीं  था  जिस  पर
 इनकी  नियुक्ति  की  जा  सके।  |

 (ख)  इस  सम्बन्ध  में  दो  पत्न  प्राप्त
 हुए  हैं  जिनमें  किए  गए  भश्रभ्यावेदनों  की  जांच
 कीजा  रही  है।

 Location  of  Ship  Bailding  Yard  at

 *95l.  SHRI  PABITRA  MOHAN
 PRADHAN;  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  Government  have
 finally  decided  to  locate  the  ship
 building  yard  at  Paradeep;

 (b)  if  not,  the  stage  at  which  the
 question  of  location  of  the  ship
 building  yard  stands  at  present;

 (c)  whether  the  foreign  experts
 had  recommended  the  site  at  Para-
 deep  as  an  ideal  location  for  the  ship
 building  yard;

 (a)  if  so,  the  reasons  for  delay  im
 taking  final  decision  on  location;  and

 (e)  the  amount  earmarked  for  the
 construction  of  the  ship  bi
 yard  with  employment  potentiali-
 ties?
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 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  matter  is
 under  consideration.

 (b)  Detailed  Project  Reports  are
 veing  commissioned  for  two  sites  in-
 cluding  Paradeep.

 (e)  The  foreign  consultants  who  had
 prepared  the  PPRs  for  a  shipyard  at
 Paradeep  had  rec  ded it  as  a
 very  suitable  site.

 (d)  The  investment  decision  can  be
 taken  only  after  the  DPRs  have  been
 received  and  examined  by  the  Govern-
 ment.

 (e)  No  amount  has  been  earmarked
 for  construction  of  the  shipyard  pend-
 ing  a  final  decision  by  Government.
 The  cost  of  the  project  and  its  employ-
 ment  potential  will  be  known  only
 after  the  DPRs  have  been  receiveg  and
 examined.

 Amendment  of  Cantonment  Act,  924

 *956.  SHRI  CHANDRADEO  PRA-
 SAD  VERMA:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  a  member,  Canton-
 ment  Board,  Dinapore,  Bihar  has
 submitted  a  memorandum  regarding
 amendment  of  Cantonment  Act,  1924;

 (b)  whether  Members  of  Bihar
 Legislative  Assembly  and_  Bihar
 Legislative  Council  submitted  a  me-
 morandum  on  ist  September,  .  977
 regarding  amendment  of  the  Canton-
 ment  Act,  ‘1924;  and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No  such  memo.
 randum  has  been  received.
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 (b)  Yes,  Sir.  The  memorandum  also
 includes  some  suggestions  regarding
 amendment  to  the  Cantonment  Act,
 1924.

 (c)  Steps  have  been  taken  to  formu-
 late  proposals  regarding  amendments
 to  the  Act.  While  formulating  such
 proposals  the  suggestions  made  in  the
 Memorandum  have  been  taken  into
 account.

 Seminar  of  Executives  of  Coal,  Steel
 and  Power  at  Durgapur

 *957,  SHRI  M.  RAM  GOPAL
 REDDY:

 DR.  BAPU  KALDATE:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  seminar  of  the  coal,
 steel  and  power  executives  was
 held  at  Durgapur  on  Ist  and  2nd
 April,  1978;

 (b)  if  so,  the  recommendations
 made  therein;

 (c)  whether  Government  have
 been  urged  to  have  thermal  plants  at
 the  pitheads  only;  and

 (ay  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  to
 (d).  A  seminar  entitled:  “Steel  Coal  &

 Power—Their  interdependence  for  the
 growtb  of  Iron  and  Steel  Industry”
 was  held  at  Durgapur  on  the  Ist  and
 2nd  April,  1978,  organised  by  the  Steel
 Executives’  Federation  of  India.

 The  Seminar  promoted  discussions
 on  a  variety  of  subjects  relating  to
 these  three  sectors,  and  a  copy  of  the
 proceedings  has  been  received.  During
 the  course  of  discussions  the  Seminar
 r  ded  the  devel  t  of  a
 national  power  plan,  strengthening  of
 State  Electricity  Boards—both  techni-
 cally  and  functionally—and  planning
 on  a  long-term  basis.  The  Seminar,
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 ह)... अ  alia,  also  diseussed  the  issue  of
 locating  thermal  power  stations  at  pit-
 heads.  Government  have  already  ini-
 tiated  action  along  these  lines  quite
 some  time  ago,  and  in  respect  of  locat-
 ing  power  stations  at  pit-heads  in
 accordance  with  the  consensus  of
 technical  views  of  the  Central  Electri-
 city  Authority  and  the  State  Electri-
 city  Boards,  such  pit-head  locations  are
 being  preferred  wherever  this  is
 techno-economically  suitable.

 Maharashtra-Karnataka  Boundary
 Dispute

 *958.  PROF.  7.  6.  MAVALANKAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  now
 written  to  the  State  Governments  of
 Karnataka  and  Maharashtra  in  the
 matter  of  settling  the  long-standing
 dispute  about  Belgaum  and  the  ad-
 joining  border  areas;

 {b)  if  so,  the  contents  of  such  a
 communication  and  the  indication  of
 the  two  State  Governments  response
 thereto;  and

 (e)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  As  has  been  stated  in
 the  Lok  Sabha  on  the  5th  April,  978
 in  reply  to  Starred  Question  No.  596.
 it  is  intended  to  discuss  this  question
 with  the  new  Governments  of  Karna-
 taka  and  Maharashtra  with  a  view
 to  find  mutually  acceptable  solution.

 रा  जस्थान  में  हिन्दुस्तान  मशोन  ट्ल्स  के  एकक
 को  स्थापना

 *960  शी  भानु  कुमार  शास्त्रो  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (8)  क्या  हिन्दुस्तान  सशीन  टूल्स  हारा
 राजस्थान  में  पड़ियां  बनाने  का  एक  कारखाना
 स्थापित  किये  जाने  का  प्रस्ताव  सरकार  के
 विचाराधीन  है  ;  ध्रौर

 (ख)  यदि  हां,  तो  सरकार  इस  सम्बन्ध
 में  कब  तक  निणय  करेगी  ?

 उद्योग  मंत्री  (शो  जाऊं  फर्मानिस)  :
 (क)  और  (ख)  सरकार  ने  राजस्थान  में
 एच०एम०टी०  की  सहायता  से  एक  बाच
 अ्रसेम्बली  यूनिट  स्थापित  करने  का  निश्चय
 किया  है  ।

 Romania  offer  to  sell  Ships  to  India

 *96l.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 report  appearing  in  the  Indian  Ex-
 press  dated  l0th  April,  39४8  under
 the  caption  “Romania  offer  to  sell
 ships  under  study”;

 (b)  if  so,  the  facts  of  the  matter;

 (c)  details  of  decision  taken;

 (d)  which  other  countries  have
 offered  to  sell  ships;  and

 (e)  details  of  their  proposals  and
 decision  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  It  is  a
 fact  that  during  the  Fourth  Session
 of  Indo-Romanian  Joint  Commission
 held  in  New  Delhi  in  March,  ‘1978,
 the  Romanian  side  offered  ships  built/
 to  be  built  in  their  yards  for  pur-
 chase  by  Indian  shipping  companies.
 There  was  no  offer  of  sale  of  any
 specifieg  types  and  numbers.  It  may
 be  added  that  the  Government  of
 India  does  not  purchase  ships;  the
 same  are  purchased  by  shipping  com-
 panies,
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 (९)  In  view  of  the
 question  does  not  arise.

 above,  “the

 (ay  GDR,  Poland,  U.K.  and  several
 other  countries  have  offered  to  sell
 ships  to  Indian  shipping  companies.

 (e)  Details  of  such  proposels  are
 discusseg  between  the  purchaser  and
 the  buyer.  As  no  Indian  Shipping
 Co.  has  shown  much  interest  to  buy
 new  foreign  vessels,  no  details  are
 reported  to  have  been  discussed  s0
 far.

 दिल्‍ली  में  प्लास्टिक  कारखानों  &  संकट

 962,  डा०  भहादोपक  सिह  शाक्य  :
 'क्या  उद्योग  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  प्लास्टिक  कार्यों  में  लगे
 हुए  दिल्ली  में  हजारों  छोटे  कारखानों  को
 बसकट  का  सामना  करना  पढ़  रहा  है;

 (@)  क्‍या  ये  कठिनाइयां  वितरण  केन्द्रों
 द्वारा  उत्पन्न  की  गई  हैं  ;

 (ग)  क्या  ये  केन्द्र  नियमित  रूप  से  माल
 सब्लाई  नहीं  कर  रहे  हैं  ;  और

 (घ)  यदि  हां,  तो  इस  स्थिति  से  निपटने
 के  लिए  सरकार  द्वारा  क्या  कार्यवाही  की  जा
 रही  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमतो
 शाना  मयती)।  :  (क)  जी  नहीं  t

 (ख)  से  (घ).  (क)  भाग  के  उत्तर
 के  अनुसार  प्रश्न  ही  नहीं  उठने  ny

 Regularisation  of  Capacity  of  Cadbury
 India  Ltd.

 °963,  SHRI  PRASANNBHAI
 MEHTA:  Wil]  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:
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 (a)  whether  multi-national
 pany  Cadbury  India  Limited,  manu-
 facturing  chocolates  and  other  pro-
 cessed  foods,  have  applieq  to  Govern-
 ment  for  regularisation  of  these  capa-
 cities  and  are  still  awaiting  appro-
 val;

 (b)  if  so,  the  main  reasons  for
 delay;

 (c)  when  the  fina)  decision  in  this
 regard  is  likely  to  be  taken;

 (d)  whether  some  of  the  compa-
 nies  manufacturing  the  same  have
 been  found  to  manufacture  more
 than  the  licensed  capacity;  and

 (e)  if  so,  what  action  has  been
 taken  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 to  (e).  M/s.  Cadbury  India  Limited
 applieqd  for  endorsement  of  produc-
 tive  capacity  on  the  Registration
 Certificate  in  respect  of  Chocolates,
 Drinking  Chocolate  ang  Cocoa  Powder
 and  a  final  decision  in  this  regard
 has  already  been  taken.

 (ad)  No,  Sir.
 (९)  Does  not  arise.

 बनिक  पत्रिका  प्ावन्तिका'  को  अखबारों
 कागज  का  कोटा

 +964.  श्री  हुकम  प्यन्द  कछवाय:  क्या
 सूखना  ओर  प्रसारण  मन्त्री  22  फरवरी,
 978  के  अ्रतारांकित  प्रश्न  संख्या  274  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  दैनिक  पत्रिका  अवन्तिका”
 ने  अपनी  वितरण  सख्या  के  आंकड़े  बढ़ा-चढ़ा
 कर  दिश्याकर  वर्ष  i974-75,  975~76,
 1976-77  और  97  7-78  के  दौरान  दृश्य

 एवं  श्रव्य  प्रचार  निदेशालय  से  बडे  पैमाने
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 पर  विज्ञापन  ब्राप्त  किये  थे  भौर  यदि  हां,  तो
 उक्त  अवधि  के  दौरान  उसे  कितने  मूल्य  के
 और  कितने  विज्ञापन  दिये  गये  ;

 (ख)  ऐसे  विज्ञापनों  के  हकदार  वनने
 के  लिए  कितनी  ग्राहक  संख्या  प्रावश्यक  है
 शौर  उनका  मूल्य-कितना  है  श्रौर  दी  गई
 वितरण  संख्या  जांच  करने  के  बाद  कम  पाये
 जाने  पर  सरकार  द्वारा  किस  प्रकार  की
 कार्यवाही  की  गई  है  ;  शौर

 (ग)  क्‍या  सरकार  को  यह  जानकारी
 है  कि  इस  समाचारपत्न  के  मालिक,  उद्योगपतियों,
 सरकारी  अधिकारियों,  सामाजिक  काय-
 कर्त्ताओें  और  राजनैतिक  नेताओझ्ों  पर  कीचड़
 उछाल  रहे  हैं  शौर  यदि  हां,  तो  उसके  विरुद्ध
 थ्या  कार्यवाही  करने  का  प्रस्ताव  है  ?

 सुचनां  ओर  प्रसारण  संत्री  (श्री  लाल
 कृष्ण  अ्रढवाणो)  :(क)  दैनिक  “अवन्तिका”
 को  विज्ञापन  प्रचार  की  आवश्यकताओं  के
 अनुसार  जारी  किए  गए  थे  ।  जहां  तक
 विज्ञापनों  का  मूल्य  और  उनकी  संख्या  का
 सम्बन्ध  है,  वैयक्तिक  समाचारपत्रों  को  जारी
 किए  जाने  वाले  विज्ञापनों  की  मात्ना  प्रकट
 करना  सरकार  की  नीति  नहीं  है  ।

 (ख  )  वतंमान  विज्ञापन  नीति  के  अनुसा२,
 समाचार  पत्र  नियतकालिक  पत्र  सरकारी
 विज्ञापनों  के  पात्र  हैं  यदि  उनकी  प्रति  प्रकाशन
 दिवस  न्यूनतम  प्रसार  संख्या  2,000  प्रतियां
 हों,  सिवाय  कुछ  कतिपय  विनिर्दिष्ट  श्रेणियों
 के  पत्नों  के  जिनके  लिए  कम  प्रसार  संख्या
 निर्धारित  है।  यदि  किनन्‍्हीं  समाचारपत्नों
 नियतकालिक  पत्नों  द्वारा  बताई  गई  प्रसार
 संख्या  गलत  सिद्ध  होती  है  तो उनको  विज्ञापनों
 के  लिए  अपात्र  समझा  जाता  है  ।  इसके  अति-
 रिक्त,  उनके  विरुद्ध  ऐसी  अन्य  कारंवाई
 भी  की  जा  सकती  है,  जो  सरकार  उपयुक्त

 समझे

 (ग)  सरकार  के  पास  इस  प्रकार  की
 जानकारी  नहीं  है  ।

 Salt  Cess  collecteg  from  Gujarat
 *965.  SHRI  ANANT  DAVE:  Will

 the  Minister  of  INDUSTRY  be  pleas- ed  to  state:

 (a)  whether  Rs.  8.50  crores  have
 been  collected  from  the  Gujarat
 State  as  salt  cess;

 (by  the  amount  utilised  quring  the
 last  three  years  for  development  of
 {his  industry  for  roads,  for  water
 supply  and  for  welfare  of  employees of  this  industry;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  amount  accumulated  on  account
 of  salt  cess  as  on  3i-3-977  was
 Rs.  ‘12.81  crores.  Statewise  figures  of
 salt  cess  accumulations  are  not  main-
 tained.

 (b)  The  amount  utilised  out  of  the
 salt  cess  proceeds  on  various  deve-
 Jopment  ang  jabour  welfare  works
 and  related  items  during  the  last  three
 years  was  as  follows:

 ‘1974-75,  7,24,025.
 1975-76,  5,85,332
 ‘1976-77  18,29,332,

 (c)  Does  not  arise.

 Medium  for  NDA  and  Combined
 Defence  Services  Examination

 *966.  SHRI  BALAK  RAM:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  medium  for  NDA  and
 Combined  Defence  Services  examina-
 tion  and  interviews  still  continues  to
 be  English  despite  public  pressure  to
 switch  over  to  Hindi  or  regional
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 Janguage  so  as  to  provide  opportunity
 to  such  candidates  from  agricultural,
 labour  and  other  backward  section  of
 the  society  who  cannot  compete  in
 English  medium  examination  as
 fairly  as  candidates  from  English
 medium  educational  institutions;

 (b)  if  so,  whether  Government
 are  contemplating  to  gwitch  over  to
 Hindi  or  regional  language  as  medium
 of  examination  or  reserve  certain
 Percentage  of  vacancies  for  such  can-
 didates  from  this  year;  and

 (ec),  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c).
 The  National  Defence  Academy  and
 Combined  Defence  Services  Exami-~
 natjon  are  at  present  conducted  in
 English  medium  only.  However,  the
 Union  Public  Service  Commission  are
 already  seized  of  the  problem  that
 selection  should  be  conducted  in  such
 a  manner  that  candidates  from  rural
 and  backward  areas  and  other  groups
 are  not  placed  at  a  disadvantage  and
 with  this  end  in  view  they  have  in-
 troduced  suitable  changes  in  the
 scheme  of  the  National  Defence  Aca-
 demy  and  Combined  Defence  Services
 Examination  w.ef.  December  977
 and  May  978  respectively.  The
 papers  in  al]  the  subjects  in  the
 schemes  of  both  the  Examinations
 are  of  objective  (multiple  choice)
 type  for  which  a  candidate  is  requir-
 ed  only  to  mark  the  correct  answer
 out  of  4  or  5  alternatives  given  against
 each  question.

 2.  Interviews  by  SSB  consist  of
 psychological  test,  Group  test  and
 general  interview.  In  the  psycholo-
 gical  test  the  candidates  are  required
 to  write  in  English,  but  if  they  ans-
 wer  the  questions  in  Hindi,  they  arc
 not  penalised.  In  the  Group  discus-
 sions,  the  candidates  are  free  to  ex-
 press  themselves  in  Hindi.  Similarly.
 in  the  general  interview,  if  a  candi-
 date  desires  to  express  in  Hindi,  he
 can  do  so.
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 3.  The  question  of  introducing  re-
 gional  languages  as  an  alternative
 media  in  competitive  examination
 conducted  by  the  UPSC  was  consi-
 dereq  by  a  Committee  headed  by  Dr.
 D.  Ss.  Kothari,  which  was  asked  to
 go  into  the  recruitment  procedure
 and  selction  methods.  Decision  re-
 garding  the  adoption  or  otherwise  of
 Hindi  or  regional  laguages  as  medium
 of  examination  in  case  of  NDA  ‘and
 other  Combined  Defence  Services
 Examination  wil]  depend  on  the  gene-
 ral  decision  of  Government  on  the
 recommendations  of  the  Kothari  Com-
 mittee  report.

 Rail-cum-road  bridge  at  Shergarh
 Ghat

 8850.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Quesion  No.  4067  on  20th  July,  1977
 regarding  bridge  on  the  Yamuna  river
 at  Shergarh  Ghat  and  state:

 (a)  whether  his  Ministry  has  re-
 ceived  a  proposal  from  the  Govern-
 ment  of  Uttar  Pradesh  regarding
 construction  of  Rail-cum-Roadq  bridge
 on  river  Yamuna  at  Shergarh  Ghat;

 (b)  if  so,  the  details  thereof;

 (c)  if  not,  whether  his  Ministry
 will  consider  the  suggestion  «and
 agree  to  share  half  of  the  cost  of
 construction  of  the  bridge;  and

 (d)  if  so,  his  reaction  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  IN.
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  The  proposed  bridge,
 when  constructed,  would  fall  on  a
 State  road.  The  Govt.  of  Uttar  Pra-
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 desh  are,  therefore,  essentially  con-
 cerned  with  meeting  the  cost  of  the
 bridge.

 सिमारिया  और  सिसराहा  स्टेशनों  का  पुनः
 मसासकरण

 885i.  श्री  युवराज:  क्या  गृह  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पूर्वोत्तर  रेलवे  तथा,पूर्वोत्तर
 सीमान्त  रेलवे  के  सिमारिया  तथा  सिमराहा
 रेलवे  स्टेशनों  का  नाम  क्रमश:  दो  स्थानीय
 निवासियों  श्रर्थात्‌  स्वर्गीय.  रामधारी  सिंह
 दिनकर  तफा  फणीश्वर  नाथ  रेणु  के  नाम  पर
 रखा  जाएगा  ;

 (ख)  क्‍या  दोनों  ही  स्थानीय  निवासी
 होते  हुए  भी  देश  के  सुविख्यात  व्यक्ति  थे,
 एक  राष्ट्रीय  कवि  थे  श्र  दूसरे  राष्ट्रीय
 प्रसिद्धि  के  साहित्यकार  थे  ;  श्रौर

 (ग)  यदि  हां,  तो  सिमारिया  स्टेशन  का
 नाम  दिनकर  तथा  सिमराहा  का  नाम  फणीश्वर
 नाथ  रेणू  कब  तक  बदल  दिया  जाएगा  ?

 गह  संत्रालय  में  राज्य  मंत्री  (ओ  धनिक
 लास  मण्डल)  :  (क)  ऐसा  कोई
 प्रस्ताव  राज्य  सरकार  से  प्राप्त  नहीं  हुआ  है  ।

 (खत  तथा  (ग).  प्रश्न  नहीं  उठता।

 Bottling  of  77

 8852.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  true  that  Pure
 Drinks,  Delhi  exerted  a  Jot  of  pressure
 to  help  Coca  Cola  continue  its  pro-
 duction  on  the  grounds  of  unemploy-
 ment;
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 (b)  why  did  Pure  Drinks  plants
 refuse  to  bottle  ‘77’,  when  the  product
 was  developed  for  them;

 (९)  whether  jt  is  true  that  Pure
 Drinks  not  taking  4  has  caused  a
 major  setback  to  ‘77’  and

 (a)  if  so,  the  action  proposed  to  be
 taken  by  Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  Coca  Cola  Bottlers  Association
 of  India  had  represented  to  the  Gov-
 ernment  of  India  to  allow  import  of
 raw-materials  in  favour  of  the  Coca
 Cola  Export  Corporation  for  enabling
 them  to  manufacture  concentrates  for,
 supply  to  the  Indian  Bottling  Plants
 for  bottling  Coca  Cola  ang  Fanta.

 (b)  The  new  beverage  गा  was  not
 developed  for  pure  drinks  only.  The
 development  of  this  drink  was  an
 effort  towards  further  indigenisation
 of  the  soft  drinks  industry  in  the
 country.  The  Modern’  Bakeries
 (india)  Limited  had  offered  franchise
 for  the  beverage  द  to  all  the  erst-
 while  Coca  Cola,  Fanta  bottlers  in-
 cluding  M/s.  Pure  Drinks  Limited.
 However,  a  number  of  Indian  Bottl-
 ing  Plantg  bottling  Coca  Cola,  Fanta

 _including  M/s.  Pure  Drinks  have  not
 signed  the  franchise  with  Modern
 Bakeries  (India)  Limited  bottling
 ा,  and  the  Government  is  not  aware
 of  the  reasons  for  the  same.

 (c)  and  (d).  Since  M/s.  Pure
 Drinks  Limited  have  not  signed  the
 franchise  for  bottling  द  with  Modern
 Bakeries  India  Limited,  the  latter
 will  have  to  find  new  bottlers  for
 bottling  and  marketing  the  beverage
 ब्,
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 सीमावरतों  सड़कों  के  लिए  भ्रनुदान

 8854.  शी  सुरेन्द्र  झा  सुमन:  क्‍या
 नौवहन  श्रौर  परिवहन  मनन्‍्ती  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  सीमावर्ती  सड़कों  के  निर्माण
 व्त्तथा  रख  रखाव  के  लिए  सीमावर्ती  राज्यों  को
 केन्द्रीय  श्रनुदान  दिया  जाता  है;

 (ख)  गत  तीन  वर्षों  के  दौरान  इस
 उद्देश्य  के  लिए  बिहार  सरकार  को  कितता
 अनुदान  दिया  गया  ;  और

 (ग)  सीमावर्ती  जिलों  जैसे  चम्पारन,
 सीतामढ़ी,  मश्र॒बनी,  सहरसा  बौर  पूणिया
 में  सीमावर्ती  सड़कों  का  निर्माण  कार्य  कहां  तक
 सम्पन्न  हना  है  ?

 नौवहल  जौर  परिवहन  मंत्रालय  में
 अभारी  राज्य  मंत्री  (थ्री  चांद  राम)  :(क)
 केवल  ऐसे  कार्यों  क ेलिए  ही  सहायता  अनुदान
 दिया  जाता  है,  जिन्हें  भारत  सरकार  विशेष
 रूप  से  स्वीकृत  करती  है  1

 (@)  जौर  (ग):  सीमावर्ती  सड़कों
 के  लिए  बिहार  सरकार  को  कोई  धनराशि
 नहीं  दी  गयी  हे,  इसलिए  गत  तीन  वर्षो  में
 उस  राज्य  में  ऐसी  कोई  सड़क  स्वीकृत  नहीं

 की  ग्यी  है  1

 Pension  rates  to  Soldier  and  J.C.O.
 before  5th  August  948

 $855.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  what  were  the  rates  of  pension
 given  to  a  soldier  and  J.C.O,  and
 other  ranks  upto  Subedar  Major  be-
 fore  the  l5th  August,  948  and  at
 present;

 MAY  3,  978  Written  Answers  52

 (b)  how  many  times  the  rate  of
 pension  of  soldier  ang  J.C.O.  and
 other  ranks  up  to  the  rank  of  Sube-
 dar  Major  have  been  revised  since
 l5th  August,  1947,  separately;  and

 (c)  what  are  the  reasons  for  in-
 crease  in  the  rate  of  pension  of  these
 ex-servicemen?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF,  SHER  SINGH):  (a)  A  state-
 ment  is  attached.

 (b)  and  (c).  The  rates  of  pension
 in  respect  of  personnel  below  officer
 rank  have  been  revised  seven  times
 since  5th  August,  947  with  effect
 from  following  dates:

 (i)  6-53
 (ii)  4-61
 (iii)  ~3-68,
 (iv)  ‘1-12-68
 (v)  1-12-69
 (vi)  0-9-70.

 (vii)  ‘1-1-73.

 These  revisions  were  generally
 made  consequent  on  the  revision  of
 their  pay  scales,  merger  of  a  portion
 of  Dearness  Allowance  with  pay  and
 introduction  of  the  Death-cum-Retire-
 ment  Gratuity  scheme.

 In  addition  to  the  above,  pension
 was  also  revised  on  two  more  occa-
 sions,  aS  a  social  security  measure,
 inasmuch  aS  the  minimum  pension
 was  raised  to  Rs.  25  (including  ad-hoc
 increase)  w.e.f.  l--64  and  to  Rs.  40
 (including  temporary/ad-hoc  increase
 w.e.f.  1-3-1970,

 Statement

 (a)  The  rates  of  pension  admissi-
 ble  at  present  to  personnel  below
 Officer  rank  (ie.  J.COs,  NCOs.,  and
 ORs.)  who  retireg  before  the  ]5th
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 August,  948  and  those  who  retired  on  or  after  ‘1-1-1973  are  as  under: —

 at ene
 Rates  of  service  pension  of  personne)  below  officer  rank who  retired.

 Rank  Before  r5th  August,  3948  On  or  after  1121973,

 Mi  Maxi  Mi  iM
 Rs.  p.m.  Rs.  p.m.  Rs.  p.m.  Rs.  p.m.

 Scpoy  5  6  76  t22
 Naik  7  9  96  145
 Havildar  9  55  998  '77
 Naib  Sub  25  49  27  239
 ‘Subedar  45  75  G2  308
 Sub.  Maj  95  325  797  966

 Taking  into  account  the  temporary/
 ad-hoc  increase  and  periodic  reliefs
 etc.  sanctioned  by  Government  from
 lime  to  time,  as  also  the  minimum
 pension  of  Rs.  40  admissible  at  pre-
 sent,  the  total  pensionary  emoluments
 in  respect  of  the  category  of  person-
 nel  who  retired  prior  to  15-8-1948
 range  from  Rs.  90  to  Rs.  483  p.m.  as
 against  Rs.  l]  to  Rs.  494  p.m.  ad-
 missible  to  those  who  retired  on  or
 after  ‘1-1-1973.

 Production,  Profit  and  Loss  in
 Scooters  India  Limited,  Lucknow

 8856.  SHRI  K.  PRADHANI;  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  what  is  the  number  of  scooters
 manufactureq  and  sold  so  far  by  the
 Scooters  India  Ltd.,  Lucknow;

 (b)  what  is  the  amount  of  profit
 earned  or  loss  suffered  by  the  under-
 taking  during  the  last  year;  and

 (c)  what  are  the  reasons  for  the
 loss,  if  any,  suffered  by  the  under-
 taking  during  that  period?

 THE  MINISTER  OF
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Till  the  end  of  ‘1977-78,  M/s.  Scootera
 India  Ltd.,  have  produced  58,904
 scooters.  In  addition,  they  have  pro-
 duced  24,912  power  packs  for  scooters.
 During  the  same  period,  they  hav:
 sold  57,867  scooters  and  24,912  power
 packs  for  scooters.

 STATE  IN

 (b)  The  loss  suffered  by  the  com-
 pany  during  the  year  (1977-78  was
 Rs.  240  lakhs
 depreciation.

 before  providing  fo:

 (c)  The  loss  was  mainly  due  tc
 under-utilisation  of  capacity.  Vari-
 ous  measures  are  under  jimplcmenta-
 tion  for  ensuring  the  quality  and
 performance  of  the  vehicle  and  whieir
 are  expected  to  contribute  to  bette:
 utilisation  of  capacities  and  sales.
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 Schemes  regarding  problems  of  poverty
 and  unemployment  in  Sixth  Plan

 8857.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA;  Will  the  Minister
 of  PLANNING  be  pleased  to  state:

 (a)  since  the  earlier  plan  program-
 mes  for  rural  development  had  70
 benefited  the  concerned  quarters.  nni-
 formly  whether  under  the  Sixth
 Plan  special  emphasis  would  now  be
 laid  on  target  groups  comprising  of
 small  and  marginal  farmers,  agricul-
 tural  labour  and  rural  artisans  in
 order  to  tackle  the  basic  problems  of
 peverty  and  unemployment;  and

 (b)  if  so,  the  salient  features  of
 such  schemes  and  programmes  in-
 volving  positive  and  practical  steps
 in  thig  direction?

 THE  PRIME  MINISTER  (SHRI
 MCRARJI  DESAI):  (a)  Yes,  Sir.

 (४)  The  Draft  Five  Year  Plan
 (978—83)  aims  at  creating  employ-
 ment  opportunities  through  agricul-
 ture  and  allied  activities  and  village
 and  small-scale  industries.  These
 rurel  development  programmes  will
 be  specially  focussed  on  the  target
 groups  viz.,  small  and  marignal  far-
 mers,  agricultural  labourers  and  rural
 artisans.

 3600  blocks  out  of  the  500  blocks
 in  the  country  are  at  present  cover-
 ed  by  one  or  more  of  the  special
 programmes  viz.,  Small  Farmers  De-
 velopment  Agency,  Drought  Prone
 Area  Programme  ang  Command  Area
 Development.  2000  of  these  blocks
 are  being  selected  for  accelerated
 development  and  creation  of  addi-
 tional  employment  opportunities.
 Veluntary  organisations  are  also  ex-
 pected  to  take  up  some  of  these  pro-
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 grammes.  Blocks  with  more  than
 20  per  cent  Scheduled  Caste  popula-
 tion  are  to  be  taken  up  as
 a  first  priority.  During  each  year  of
 the  Plan  another  300  blocks  will  be
 added  leaving  600  blocks  to  be  cov-
 ered  in  the  next  five  year  period
 starting  April,  1983.

 Constraints  like  lack  of  skills  and
 immobility  of  labour  are  proposed  to
 be  overcome  by  taking  up  program-
 mes  for  skill  formation  and  organis-
 ing  movement  of  labour  to  high-

 These  ‘pr-
 grammes  have  been  outlined  in  the
 Draft  Plan  document.

 employment  areas.

 Proposals  from  Environment  Research
 Committee  during  (1977-78,

 8858.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Environment  Research
 Committee  received  any  new  propo-
 sals  during  ‘1977-78;

 (b)  if  so,  what  are  those  proposals;
 and

 (c)  the  proposals  which  have  been
 accepted  by  Government?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  23  proposals,  as  in  list  ‘A’
 attached.

 (c)  In  all,  4  Research  Projects  (in-
 cluding  one  received  in  1976-77)  were
 approved  in  ‘1977-78,  as  in  list  ‘B’
 attached.  7  Research  proposals  are
 under  various  stages  of  processing.
 3  projects  were  not  found  suitable,
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 LIST  OF  PROPOSALS  RECEIVED  DURING  1977-78

 Title  of  the  Proposals  Institution

 Microbiological  utilisation  of  refinery  wastes.  Sir  M.  V.  College  of  Science,  Bombay.
 Integrated  studies  on  agricultural  pesticides—  Cal  University,  Cal
 pesticide  residues  in  plants  and  animals  and
 harmful  effects  on  fishes  and  other  vertebrates
 and  phylotoxicity.

 g.  Fluoride  toxicity  and  fluorocis  ;  A  problem  re-  All  India  Institute  of  Medical  Sciences, fated  to  pollution  and  human  health.  New  Delhi.
 Effect  of  insecticides  on  tissues  chemistry  of  some  Regional  College  of  Education,  Bhopal. fresh  water  bony  fishes. »

 Pollution  analysis  of  atmusphere,  water  and  agri-  Indian  Institute  of  Technology,  Kharagp  ur.
 cultural  products.

 y

 6.  Monitoring  and  surveillance  of  environmental  Sri  Venkateswara  University,  ‘Virupati.
 pollution  and  biological  methods  for  detoxifying the  pollutants  and  pesticides  contaminants  in
 acquatic  and  other  organisms  in  rural  areas
 of  Rayalaseema,

 7.  Geo-hydrological  investigations  of  the  Gaula  Kumaon  University,  Nainital.
 district  Nainital  with  special  reference

 to  its  water  balance.
 a  Effect  of  pesticides  on  reproduction  and  lipid  Bose  Institute,  Calcutta, matobolism  in  the  cat  fish  heteropneustes  fossils

 (Bloch)
 g.  Sanitary  survey  of  Kali  Nadi,  Zakir  Hussain  College  of  Engineering  &

 Technology,  Aligarh.
 10.  Optimum  urban  form  to  minimise  the  weights  Jadavpur  University,  Calcutta. ofthe  infra-structural  system  (water  supply  and

 waste  water  collection  grid  work)  with  ecologi-
 cally  balanced  environmental  design.

 गा.  Project  on  water  quality  modelling  for  the  Delhi  College  of  Engineering,  Delhi.
 yamuna,

 Ag  A  research  proposal  to  study  on  the  habitat  struc-  Indian  Institute  of  Management,  Bangalore,
 ture,  level  and  their  environmental,  social  and
 economic  patterns,

 13.  Water  and  air  pollution  and  related  health  hazards  M.S,University  of  Baroda,  Baroda. with  special  reference  to  the  industrial  envirous
 of  Baroda.

 14.  Studics  on  water  pollution  of  Yamuna  River  Agra  College,  Agra. and  its  influence  on  drinking  water  supply  of  Agra
 City.

 15.  Urban  air  quality  assessment  at  Visakhapatnam  Andhra  University,  Waltair. and  its  impact  on  the  Environment.
 16,  Policy  frame  for  the  system  of  human  National  Institute  of  Urban  Affairs,  New

 settlement.  Delhi.
 37.  Treatment  of  wastes  in  suburban  areas.  Regional  Engineering  College,  Kurukshetra.
 18.  Comprehensive  planning  of  small  settlerments—  Council  for  Social  Development,  New  Delia A  pilot  project.
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 Title  of  the  Proposals  Institution

 t9.  Monitoring  of  air  pollution  in  industrial  com-
 plex.

 Indian  Institute  of  Technology,  Bombay.

 (20.  Studies  on  newer  voltametric  techniques  and  Jodhpur  University,  Jodhpur, their  application  in  ८  studies.
 ai.  Optimisation  of  urban  and  rural  water  supply  Indian  Institute  of  ‘lechnology,  Bombay.

 system.
 a2.  Effects  of  industrial  effluents  on  biology  of

 aquatic  fauna  of  Indore  industrial  area.
 Oy.  Fluorometric  study  of  the  characteristics  of

 river  Narmada,

 Title’ of  the  Project

 Microbiological  utilisation  of  refinery  waste.
 Mo: 2.  itoring  and  surv  f  enviro: ]
 pollution  and  biological  methods  for  detoxifying

 Cc  and
 aquatic  and  other  organisms  in  rural  areas  of
 Rayalaseema.

 9.  Treatment  of  wastes  in  suburban  areas,

 Holkar  Science  College,  Indore.

 Gs.  Insitute  of  Technology  and  Science,.
 Tadore,

 LIST  OF  RESEARCH  PROJECTS  APPROVED  DURING  1977-78

 R  Institution

 Sir  MLV,  College  of  Science,  Bombay.
 Sri  Venkateswara  University,  Tirupati.

 Regional  Engineering  College,  Kurukshetra.
 4*  Studies  of  environmental  pollution  in  Damodar  Visva-Bharti  Santiniketan,  West  Bengal. River  in  Durgapur—Asansol  industrial  belt, West  Bengal

 Actually  received  in  1976-77  But  it  was  asked  to  recast  by  the  Principal  Investigator  &  was
 approved  in  977-78),

 Inquiry  against  Executive  Officer
 Khadi  Commission

 8859.  SHRI  RAM  NARESH  KUSH-
 WAH:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  such  a
 person  has  been  appointed  on  the  post
 of  exccutive  officer  in  Khadi  Commis-
 sion  against  whom  inquiries  are  being
 conducted  and  prosecutions  are  being
 Jaunched  by  Government  of  Uttar  Pra-
 desh  in  respect  of  several  services
 cases;

 (b)  if  so,  whether  Government  pro-
 9056  to  remove  him  from  such  an  im-
 portant  Department  like  Khadi  Com-
 mission;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI.
 MATI  ABHA  MAITI):  (a)  to  (ce).  The
 information  is  being  collected  from
 Department  of  Personnel  and  U.P.
 State  Government  and  will  he  laid  or
 the  Table  of  the  House.

 Review  of  Cases  of  Retirements  in
 Andaman  and  Nicobar  Islands

 8860.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  com.
 pleted  the  review  of  the  cases  of  com-
 pulsory  retirements  ang  retrenchmentg
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 done  by  the  Administration  in  Anda-
 man  and  Nicobar  Islands  during
 Bmergency  and  if  so,  what  are  the
 findings  of  such  review;  and

 (b)  the  reasons  for  delay  in  taking
 the  decision?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (9):  A  Special  Review  Committee
 was  set  up  by  the  Andaman  and  Nico-
 bar  Administration  for  the  purpose
 of  reviewing  the  cases  of  compulsory
 retirement  during  Emergency.  In  78
 eases,  orders  of  compulsory  retirement
 have  been  set  aside  while  in  i9  cases
 the  Special  Review  Committee  came  to
 the  conclusion  that  the  compulsory
 retirement  of  the  employecs  was  justi-
 fied.  2  cases  could  not  be  considered
 by  the  Special  Review  Committee  be-
 cause  these  were  sub-judice.  In  re-
 maining  8  2882४  complete  information
 is  being  collecteg  for  taking  them  up
 for  review.

 No  employees  were  retrenched  dur-
 ing  the  emergency.

 फोटो  डिवीजन  के  कलर  यूनिट  पर
 हुआ  व्यय

 8861.  श्री  मदन  तिवारो  :  क्या  सूचना
 झौर  प्रसारण  मन्त्री  ol  मार्च,  978  के
 झतारांकित  प्रश्न  संख्या  =  282  के  उत्तर
 के  सन्दर्भ  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (वा)  मन्त्रालय  के  कलर  यूनिट  में
 कितनी  विदेशों  पूंजी  तथा  कितनी  भारतीय
 पूंजी  लगी  हुई  है  ;  और

 (ख)  मार्च,  19778  मार्चे,  1978  तक
 की  भ्रवधि  के  दोरान  इस  यूनिट  से  सरकार  को
 झनुमानत:  कितना  लाभ  हुभा  है?

 सुचना  और  प्रसारण  मंत्री  (श्री  लाल
 कृष्ण  झढजाणी)  :  (क)  फोटो  प्रभाग  की
 कलर  यूनिट  में  प्रयुक्त  किए  जाने  वाले  उपकरण
 आयातित  हैं।  इन  उपकरणों  पर  हुआ
 प्‌जीगत  व्यय  5.45  लाख  रुपए  है।

 (ख)  फोटो  प्रभाग  अ्रव्यावसायिक  आधा
 पर  कार्य  करने  वाला  एक  सेवा  विभाग  है।
 अत:  फोटो  प्रभाग  की  कलर  यूनिट  की
 उपयोगिता  उसके  द्वारा  प्रदान  की  जाने  बाली
 सेवाओं  के  श्रनमुसार  ही  आरंकी  जा  सकती  है।

 पोरबन्दर  का  बारहसासो  बन्दरगाह

 8862.  ह. उ  धर्मंसिह  भाई  पटेल  :  क्‍या
 नौवहन  श्र  परिवहन  मन्ब्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्‍या  समाचार  पत्रों  में  यह  प्रका-
 शित  हुआ  है  कि  गुजरात  में  सौराष्ट्र  में  पोर-
 बन्दर  का  बारहमासी  बन्दरगाह  जून,  978
 को  चालू  किया  जायेगा  शौर  यदि  हाँ,  तो
 बन्दरगाह  चालू  करने  से  पहले  कोई  प्रयोग  किया
 गया  है  शौर  यदि  हां,  तो  कब  और  बौँसे ;

 ख)  यदि  नहीं,  तो  यह  प्रयोग  कब  और
 कैसे  किया  जाएगा  ;  और

 (ग)  यहां  कितनी  स्टोमरों  घाट  लग
 सकेंगी  श्रौर  ज्यादा  से  ज्यादा  कितन  टन
 बजन  बी  स्टीमरें  झा  सकेगी  ?

 नौवहन  झोर  परिवहन  मंत्रालय  में
 प्रभारी  राज्य  संत्री  पश्री  चांद  राम)  :  (क)
 से  (ग)  :  बड़े  पत्तनों  से  भिन्न  शन्य  पत्तनों  के
 परिचालन  बौर  रखरखाव  की  जिम्मेदारी
 सम्बन्धित  राज्य  सरकारों  की  होती  हैं।
 राज्य  सरकार  ने  सूचित  किया  है  कि  पोरबन्दर
 में  गहरे  डबाव  वाले  नये  घाट  के 15  और  24
 मई,  978  के  बीच  खोल  दिए  जाने  की
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 सम्भावना  है।  उन्होंने  यह  प्रावश्यक  नहीं
 समझा  है  कि  खोलने  से  पूर्व  कोई  बिग  परीक्षण
 किया  जाय।  घाट  237  मीटर  लम्बा  है  और
 बहां  20,000  डी  डब्ल्य  टी  का  एक  जहाज
 ठहराया  जा  सकता  है।

 हिन्दी  सलाहकार  समिति

 8863,  श्री  सुरेन्द्र  बिक्रम:  क्‍या  उद्योग
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  उनके  मन्त्रालय  में  हिन्दी
 सलाहकार  समिति  गठित  की  गई  है  ;  और

 विवरण
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 (छल)  यदि  हां,  तो  इसके  सदस्यों  के
 नाम  क्या  हैं  और  उनमें  से  उत  सदस्यों  के  नाम
 तथा  उनकी  संख्या  कितनी  है  जिन्हें  राज
 भाषा  विभाग  की  सिफारिश  पर  मनोनीत
 किया  गया  है  ;

 उद्योग  संत्रालय  में  राज्य  मंत्री  (भोमती
 झाभा  सयतो):  (क)  जी,  हां।

 (ख)  हिन्दी  सलाहकार  समिति  के
 सदस्यों  की  एक  सूची  संलग्न  है।  चार  सदस्यों
 (सूची  के  क्रमसंख्या  7  से  i0  तक)  को  राज
 भाषा  विभाग  की  सिफारिश  पर  नामित  किया
 गया  था  t

 हिन्दी  सलाहकार  समिति  के  सदस्यों  के  नाम  निम्न  प्रकार  है  :--

 l.  श्री  जाज  फर्नाडिस,
 उद्योग  मंत्री
 श्रीमती  आभा  माईति.
 राज्य  मंत्री

 3.  ठाकुर  रमापति  सिंह,
 सदस्य,  लोक  सभा

 ra  श्री  सदन  लाल  शुक्ल
 सदस्य  लोक  सभा

 5.  श्री  गणेश  लाल  माली,
 सदस्य,  राज्य  सभा

 to

 mE  श्री  श्याम  लाल  गुप्त,
 सदस्य,  राज्य  सभा

 7.  श्री  कृष्ण  चन्द्र  विद्यालंकार,
 सम्पादक,  “वित्त”,  नई  दिल्‍ली

 s.  श्री  श्रमृतराय,  हँस'  प्रकाशन,
 इलाहाबाद

 9.  डा०  राम  दरण  मिश्र,  +
 दिल्‍ली  विश्वविद्यालय,  दिल्‍ली

 अध्यक्ष

 उपाध्यक्ष

 सदस्य

 सदस्य

 सदस्य

 सदस्य

 सदस्य

 सदस्य

 *चंकि  शब  राज्य  सभा  के  सदस्य  नहीं  रहे  भ्रतः  हिन्दी  सलाहकार  समिति के  भी  सदस्य  शब
 नहीं  हैं।
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 10.

 li.

 12.

 t3.

 14,

 15.

 16.

 7.

 18.

 I9.

 20.

 21.

 22.

 23.

 24.

 25.

 श्री  उमाशंकर  जोशी.
 26,  सेतु  सरदार  पटेल  नगर,
 अहमदाबाद
 श्री  रमा  प्रसन्‍त'  नतयक,  सचित्र  राजभाषा
 विभाग  तथा  भारत  सरकार  के  हिन्दी
 सलाहकार
 श्री  श०  श्री  मराठे,
 सचिव  (भ्रौद्योगिक  विकास  विभाग  )
 श्री  वी०  कृष्णामूर्ति,
 सचिव,  (भारी  उद्योग  विभाग)
 ब्रिगेडियर  बी०  जे०  शाहनी,
 सचिव  (तकनीकी  विकास)  तथा
 तकनीकी  विकास  के  महानिदेशक
 श्री  एल०  कुमार
 ग्रध्यक्ष  औद्योगिक  लागत  एवं  मूल्य  ब्यूरो
 श्री  एम०  To  रंगास्वामी
 विशेष  सचिव  झद्योगिक  विकास  विभाग

 श्री  जी०  Alo  रामाक़ृष्णा,
 अ्रपर  सचिव,  श्रौद्योगिक  विकास  विभाग

 श्री  एस०  जे  ०  कोएलो,
 संयूकत,  सचिव,  श्रौद्योगिक  विकास  विभाग

 श्री  ब्रीण  आर०  आर०  आयंगर,
 संयुक्त  सचिव,  श्रौद्योगिक  विकास  विभाग

 श्री  नरेश  चन्द्र,
 संयुक्त  सचिव,  भारी  उद्योग  विभाग

 श्री  श्ाई०  सी०  पुरी,
 विकास  आयुक्‍त,  लघु  उद्योग

 डा०  बिमल  जालान,
 आर्थिक  सलाहकार
 श्री  पी०  एस०  क्रष्णन
 अध्यक्ष  भारतीय  हस्तशिल्प  बोर्ड

 मणि  नारायणस्थामी,
 हथक  रघा  विकास  आयुक्त
 श्री  के०  श्री  निवासन,
 अध्यक्ष,  राष्ट्रीय  वस्त्र  निगम

 सदस्य

 पदेन  सदस्य
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 26.  श्री  जी०  एन०  मेहरा,
 हिन्दी  कार्य  के  प्रभारी  संयुक्त  सचिव
 (श्ौद्योगिक  विकास  विभाग  )

 D.T.C.  Service  in  Lawrence  Road

 8864.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 the  building  of  several  D.D.A  colonies
 in  Lawrence  Road  area  of  Delhi,  the
 coming  up  of  many  industries  in  the
 neighbourhood  the  population  of  the
 area  increased  considerably,  but  the
 D.T.C.  services  there  remained  meagre
 and  have  not  improved  corresponding
 to  populations  growth;

 (b)  whether  he  is  also  aware  that:

 (i)  due  to  inadequate  and  irregular
 bus  servizes  the  people  of  the  area
 are  finding  it  extremely  difficult  to  gu
 to  their  places  of  work  in  other  areas.

 (ii)  that  there  are  no  direct  bus
 services  from  the  area  even  to  New
 Delhi  Railway  Station  and  to  places  in
 South  Delhi  where  many  hospitals
 and  educational  institutions  are  situat-
 ed.

 (iii)  that  the  local  Residents  Asso-
 ciations  made  representations  to  the
 authorities  to  introduce  some  new
 routes  from  the  area  and  increase  the
 frequency  of  the  exising  services;  and

 (c)  if  so,  action  proposed  to  he
 taken  by  Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.  The  exist-
 ing  D.T.C.  bus  services  serving  the
 Lawrence  road  area  are  considered  to
 be  adequate  for  the  requirements  of
 the  residents  of  the  locality.

 (b)  It  is  not  a  fact  that  the  residents
 of  the  locality  are  finding  difficulty  in
 going  to  their  places  of  work  in  other
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 areas  on  account  of  inadequate  and
 irregular  bus  to  and  from  the  colony.
 It  is,  however,  correct  that  there  are
 no  direct  bus  service  from  the  locality
 to  New  Delhi  Railway  Station  or  places in  South  Delhi.  The  residents  have
 made  representations  for  introducing
 some  new  routes  and  increasing  the
 frequency  of  the  existing  bus  services
 covering  the  area.

 (c)  Two  additional  buses  have  been
 added  on  route  No.  920  and  a  special
 trip  has  been  provided  on  route
 No.  93  to  meet  the  peak  hour  require-
 ments.  The  colony  is  at  a  walking
 distance  from  the  Ring  Road  from
 where  Mudrika  Sewa  is  available  for
 going  to  I.T.O.  Complex  and  South
 Delhi  areas.  It  is  not  possible  for  the
 Corporation  to  connect  all  the  localities
 in  the  city  by  direct  bus  services.

 Splitting  up  of  H.M.T.  in  three  Units

 8865.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  a  decision  has  been
 taken  to  split  HMT  into  three  smailer
 units;

 (b)  if  so.  the  reasons  for  the  same,
 and

 (c)  the  benefits  that  are  sought  to
 be  derived  by  doing  so?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI)  (a):  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Central  Assistance  to  Orissa  for  Rural
 Industries

 8866.  SHRI  SARAT  KAR;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  are  the  details  regarding
 the  Central  assistance  given  to  the
 State  of  Orissa  Government  for  the
 Rural  Industries  Projects  in  that  State
 during  the  last  three  years;  and

 (b)  the  progress  so  far  made  by  the
 rural  industries  projects  in  the  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
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 MATI  ABHA  MAITI):  (a)  Four  Dia-
 tricts  of  Orissa  namely  Bolangir,  Cut-
 tack,  Kalahandi  and  Sambalpur  are
 included  in  the  Rural  Industries  Pro-
 ject  Scheme.  From  the  year  ‘1975-76
 to  ‘1977-78  an  amount  of  Rs.  60.72  lakhg
 hag  been  released  to  the  State  Govern-
 ment  for  imple:  tation  of  the  schi
 This  amount  included  Rs.  3.7l  lakhs
 as  grant  and  Rs.  29.02  lakhs  as  loan.

 (b)  The  progress  made  upto  March,
 977  by  the  Rural  Industries  Project
 in  the  State  of  Orissa  is  indicated  in
 the  following  table.

 TABLE  SHOWING  PROGRESS  OF  RIP  SCHEME  IN  ORISSA
 (Rs,  in  *ooo)

 Name  of  the  Project  Total  Investment  Gross  Employ- Nog  of  valuc  of  —=  ment
 indus-  Fixed  Working  Total  =  produc-  generated
 trial  tion
 units  during in  exis-  1976-77 tance
 upto
 1976-77

 mn  Bolangir  799  9861  7528  47389  24792  2452
 2.  Cuttack  १49०  79299  26333  45565  59605  5346
 3  Kalahandi  329  T5249)  5967  20652  32382  33.58
 ro  Sambalpur  7797  28557  38652  67209  65238  9332

 GRAND  TOTAL  385  72947  77874  750835  161207  20288

 Representation  from  the  Ex-Employees
 of  Ordnance  Factory,  Pune  (Maha-
 rashtra)  regarding  condonation  of

 Break-in-  Service

 8867.  SHRI  R.  K.  MIIALGI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  received  a  representation
 dated  l4th  November,  1977,  or  there-

 about  from  the  ex-employees  of  ord-
 nance  factory,  Pune  (Maharashtra)  re-
 garding  the  request  to  settle  their
 cases  for  condonation  of  break-in-
 service;  and

 (b)  if  so,  what  action  have  Govern-
 ment  taken  or  propose  to  take  soon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  and  (b),  There  is
 no  Ordnance  Factory  at  Pune  (Maha-
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 rashtra)  and  no  representation  dated
 ‘14th  November,  1977,  or  thereabouts
 has  been  received.  However,  a  joint
 representation  dated  30th  September,
 3976  from  2  Ex-employees  of  an  Ord-
 mance  Factory  at  Kirkee  (near  Pune)
 was  received  through  the  Hon'ble
 Member  in  July,  (1977.  This  represen-
 tation  is  under  examination.

 Issue  of  Licences  and  Letter  of  Intents

 8868.  SHRI  D.  AMAT:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  the  number  of  industrial  licences
 and  letter  of  intents  issued  during
 i977;  and

 (b)  what  are  the  names  of  items  for
 which  these  licences  were  issued?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  =  MAITI):  (a)  and  (b)
 533  letters  of  intent  and  548  industrial
 licences  were  issued  during  the  year
 i977.  The  details  of  letters  of  intent
 and  industrial  licences  including  name
 of  the  party,  item  of  manufacture,
 capacity,  location  of  the  project  etc.
 are  published  in  “weekly  bulletin  of
 industrial  licences”,  “import  licences
 and  export  licences”  and  “Monthly
 list  of  letters  of  intent  and  industrial
 licences”.  Copies  of  these  publications
 are  available  in  the  Parliament  Lib-
 rary.

 8869.  ह । ह  नवाब  सिंह  चौहान  :
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 क्या  लौबहन  धौर  परिवहन  मन्त्री  यह
 बताने  की  छूपा  करेंगे  कि:

 (क)  क्‍या  उनके  भन्त्रालय  में  हिन्दी
 सलाहकार  समिति  का  गठन  किया  गया  है  ;
 और

 (@)  यदि  हां,  तो  इसके  सदस्यों  के
 नाम  क्या  हैं  और  राजभाषा  विभाग  की
 सिफारिश  के  आधार  पर  इनमें  से  किन  किन
 श्रौर  कितने  सदस्यों  को  नियुक्त  किया  गया
 है?

 सोजहन  झोर  परिवहन  मंत्रालय  में
 प्रभारी  राज्य  मंत्रों  थ्रो  चांद  राम):  (क)
 जी,  हां।

 ख)  सदस्यों  के  नाम  संलग्न  विवरण
 में  दिए  गए  हैं।  राजभाषा  विभाग  की  सिफारिश
 पर  पुनर्गेंठित  समिति  में  एक  सदस्य  की  न्यिक्ति
 की  गयी  है  और  उनका  नाम  उक्त  विबरण
 के  कऋण्सं ०  18 पर है।

 ean

 pap

 FD

 विवरण

 नौवहन  भर  परिवहन  मंत्री
 श्री  जगदेव  सिंह  तलवण्डी,  संसद  सदस्य  (लोक  सभा)
 श्री  सुखेन्द्र  सिह,  संसद  सदस्य  (लोक  सभा)
 श्री  बी०  आर०  मुण्डा,  संसद  सदस्य  (राज्य  सभा)
 श्री  नाथी  सिंह,  संसद  सदस्य  (राज्य  सभा)
 सचिव,  नौवहन  और  परिवहन  मंत्रालय

 महानिदेशक  (सड़क  विकास)  एवं  भ्रपर  सचिव

 महानिदेशक  (नौवहन),  बम्बई

 अध्यक्ष  |
 सदस्य  |
 सदस्य
 सदस्य  |
 सदस्य  क
 सदस्य  |
 सदस्य
 सदस्य  16
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 ce  महानिदेशक,  दीपधर  प्रौर  दीपपोत,  नयी  दिल्‍ली  सदस्य
 lo.  भ्रध्यक्ष,  दिल्‍ली  परिवहन  निगम,  नयी  दिल्ली  सदस्य
 an  सचिव,  राजभाषा  विभाग  तथा  भारत  सरकार  के  हिन्दी  सलाहकार  सदस्य
 12.  अध्यक्ष,  वैजानिक  और  तकनीकी  शब्दावली  आयोग,  नई  दिल्‍ली  सदस्य
 3.  श्री  सुधाकर  द्विवेदी,  संयुक्त  सचिव,  राजभाषा  विभाग,  नई  दिल्‍ली  सदस्य
 14,  श्री  जी०  पी०  नैने,  कोषाध्यक्ष,  अखिल  भारतीय  हिन्दी  संस्थान

 संघ,  75-जवाहरलाल  नेहरु  मार्ग,  नई  दिल्ली  सदस्य
 I5.  श्री  कल्याण  मल  लोढा,  कलकत्ता  विश्वविद्यालय  सदस्य
 16.  श्री  के०  पी०  मिश्रा,  3/3,  पूर्वी  पटेल  नगर,  नयी  दिल्‍ली  सदस्य
 7.  श्री  एस०  एस०  आर०  राजू,  H—5/7,  सफदरजंग,  इन्कलेव  नयी  दिल्‍ली  सदस्य
 8  श्री  कन्हैया  लाल  नम्दन  सम्पादक,  'पराग”  नयी  दिल्‍ली  सदस्य
 i9.  संयुक्त  सचिव,  नौवहन  सदस्य  सचिव

 Revision  of  Pensions  to  Freedom
 Fighters

 8870.  SHRI  DILIP  CHAKRA-
 VARTY;  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  freedom  fighters
 pension  has  been  enhanceq  from
 Rs.  35  p.m,  to  Rs.  200  p.m.  w.e.f.
 August  15,  ‘1972;  after  the  separation
 of  Central  pension  from  the  State
 pensions;

 (b)  if  so,  whether  Government  have
 received  applications  from  al}  the
 recepients  for  the  said  increase  or
 every  freedom  fighter  is  entitled  for
 the  enhanced  rate  regardless  of  their
 filling  any  application  for  the  purpose;
 and

 (c)  the  number  of  freedom  fighters
 belonging  to.  District  Unnao  who  are
 in  receipt  of  the  pension  88  per  the
 revised  rates  as  also  the  number  out
 of  them  pending  Ministry’s  decision
 with  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Under  Government's  decision  taken
 in  September,  1976,  the  freedom  figh-
 ters’  pension  has  been  enhanced  to
 Rs.  200  per  month,  without  adjustment
 of  State  pension,  with  effect  from  Ist

 October,  ‘1976,  and  not  with  effect  from
 3507  August,  1972,  ag  stated  by  the
 Hon’ble  Member.

 (b)  Every  freedom  fighter  who  is
 in  receipt  of  Central  pension  of  less
 than  Rs.  200  per  month,  after  adjust-
 ment  of  State  pension,  has  to  apply
 formally  to  this  Ministry  for  enhance-
 ment  giving  the  particulars  of  the
 earlier  sanction.  Requests  for  en-
 hencement  have  been/are  being  re-
 ceived.

 (c)  In  25  cases  out  of  ६  total  of  208
 cases  sanctioned  in  Unnao  District
 Central  Pension  hag  been  enhanced  to
 Rs.  200  with  effect  from  lst  October,
 ‘1976.  Pension  is  not  enhanced  auto-
 matically.  The  sanctions  earlier  given
 are  reviewed  carefully  in  consultation
 with  State  Government.  In  Uttar  Pra-
 desh  alone,  5403  cases  have  been
 sanctioned  pension  and  all  of  them  re-
 quire  review  before  enhancement  is
 given.  Every  effort  is  being  made  to
 expedite  the  review  and  enhance  pen-
 sion  wherever  admissible.

 Action  on  Anonymous  Complaints
 8871.  SHRI  MANOHAR  LAL:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  what  instructions
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 were  issued  by  Government  on  the
 27th  July,  1962,  regarding  procedure
 to  be  adopted  in  dealing  with  anony-
 mous  complaints  and  what  changes
 were  made  therein  from  time  to  time
 to  meet  the  day  to  day  requirements?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  The  instructions
 issued  on  the  27th  July,  3982  laid
 down  guidelines  as  to  the  circum-
 stances  in  which  anonymous/pseu-
 donymous  complaints  could  be  inquired
 into  and  in  which  these  were  to  be
 ignored.

 In  1965,  on  further  consideration,
 instructions  were  issued  to  the  effect
 that  no  action  is  to  be  taken  on  any
 anonymous/pseudonymous  complaint.

 Threat  to  strike  by  employees  of  N.T.C.
 retail  outlets

 8872.  SHRI  S.  R.  DAMANTI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  the  number  of  retail  outlets
 opened  by  the  NTC  mills  in  each  State
 and  the  number  of  employees  working
 in  them;

 state-wise  break-up  of  these  retail  out
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 (b)  whether  it  is  a  fact  that  they
 have  submitted  a  memorandum  re-
 garding  their  grievances  and  also  a
 threat  to  go  on  a  country-wide  strike;
 and

 (c)  if  so,  the  details  thereof  and  how
 the  matter  has  been  settled  or  is  pro-
 posed  to  be  settled?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  A  state-
 ment  is  attached.

 (b)  A  memorandum  listing  some
 demands  hag  been  received  from  these
 employees,  but  there  is  no  threat  for
 a  country-wide  strike.

 (c)  The  grievances  relate  to  service
 matters  of  fhe  employees.  While  some
 of  these  matters  have  already  been
 settled  through  negotiations,  others
 are  in  the  process  of  being  negotiated.

 Statement

 Marketing  Division  of  National  Textile
 Corporation  Ltd.,  (Holding  Company)

 has  opened  235  retail  out-lets  upto
 28th  February,  1978.

 lets  and  their  employees  is  as  under  :—

 Name  of  the  State/Union  Territory  No.  of  retail  outlets  =  No.  of  ex  ployces

 we  Andhra  Pradesh.
 2.  Assam

 4-  Gujarat
 Ss  Haryana
 6.  Himachal  Pradesh
 bt  Jammu  &  Kashmir
 8.  Karnataka.  ’
 co  Kerala  7

 10.  Madhya  Pradesh.
 oo  Maharashtra

 27  256
 r  6

 1g  738
 46
 29

 :  4
 a  4

 a2  38
 77  94

 99
 9  5०0
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 i  2  3
 ia,  Ona  i  2
 AZ.  Punjab  23
 14.  Rajasthan.  नि  20
 15  Tamil  Nadu  59  329
 36.  Uttar  Pradesh  22  10n
 77.  West  Bengal  नि  5  53
 18,  Delhi  4  m4

 Total  235  7497

 News  Item  Captioned  ‘Why  DTC.  is
 Slow’

 8873.  SHR]  RAJKESHAR  SINGH:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  towards  news  item  entitled
 ‘why  DTC  is  slow’  published  in  the
 Statesman  dated  l3th  April,  1978;  and

 (b)  if  so,  reaction  of  Government
 thereto  and  remedial  step,  taken  to
 improve  the  management  of  the  DTC?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b),  The  main  points  made  in  the
 news  item  are  that  training  of  DTC
 staff  is  not  adequate  and  there  are  no
 refresher  courses;  avenues  of  promo-
 tion  for  DTC  Staff  are  comparatively
 less  and  jhere  are  no  incentive  schemeg
 for  workers  other  than  Drivers  and
 Conductors.

 The  DTC  igs  running  a  Training
 School  for  its  staff  where  training,
 especially  to  drivers  and  conductors,
 is  provided.

 The  question  of  introduction  of
 selection  grades  for  staff  and  opening

 new  channels  of  promotion  for  them
 where  there  are  not  adequate  at  pre-
 sent  is  being  examined  by  the  Cor-
 poration.

 The  Corporation  is  being  asked  to
 examine  the  feasibility  of  introducing
 suitable  incentive  scher-es  for  the
 categories  of  staff  where  these  are
 likely  to  lead  to  increase  in  produc-
 tivity  and  thereby  to  reduction  in  ex-
 penditure  or  increase  in  revenues.

 Representation  from  All  India  Mess
 Civilian  Engineers  Association,  Pune

 8874.  SHR]  PUNDALIK  HARI
 DANWE:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  received  a  representation
 of  demands  from  All  India  MESS
 Civilian  Engineers  Association,  Pune
 €area  (Maharashtra)  in  the  month  of
 March  or  April,  1978;  and

 (b)  if  so,  the  demands  made  there-
 in  and  the  action  taken  by  Govern-
 ment?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.
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 (b)  Briefly,  the  demands  are:  recruit  Stenographers  in  Grade  ‘C’  in
 «  Central  Secretaria,  Services  are  much

 (a)  Revise  the  pay  scales  of  less  compared  to  similar  category  of
 Supdts.  grade  I  from  Rs.  550—750  direct  recruit  Assistants  and  that  in to  Rs.  550—900°  with  retrospective  consequence  there  is  a  widespread  and
 effect.  acute  discontentment  among  the  for-

 (b)  Stop  induction  of  UPSC  mer  category  of  employees;  and
 candidates  in  the  department  till

 the  ratio  of  l  :  ]  is  reached  between  (b)  if  so,  what  steps  are  being  taken
 Asstt.  Engineers  Class  II  and  Asst.  by  Government  to  remove  this  dis-
 Executive  Engineer  Class  I  gs  de-  parity  and  to  provide  equality  of  op-
 cided  by  the  Government  vide  their  portunity  to  both  the  categories  in  the
 letter  090९७  0  Feb.  ‘1977.  matter  of  promotion?

 (९)  Fill  all  the  vacancies  of  THE  MINISTER  OF  STATE  IN
 Asstt.  Engineer  Class  II  through  THE  MINISTRY  OF  HOME  AFFAIRS
 departmental  promotions  from  serv-  (SHRI  S.  D.  PATIL):  (a)  and  (b).
 ing  Civilian  Supdts,  grade  I  only.  Grade  ‘C’  Stenographers  and  Assis-

 tants  belong  to  different  Serviceg  and
 are  governed  by  different  set  of  rules.
 The  prospects  of  promotion  to  higher
 grades  in  the  two  Services  are  conse-

 (d)  Scrap  the  age  limit  for  de-
 partmental  candidate  who  wish  to
 appear  for  the  UPSC  examinations/
 interviews.

 quently  different  and  as  such  it  will
 (e)  The  Government’s  decision  of  not  be  appropriate  to  compare  the

 22  Feb.  78  to  give  time  scale  promo-  chances  of  promotion  of  direct  recruit
 tions  to  Central  Government  Grade  ‘C’  Stenographers  in  the  Central
 Employees  whose  promotional  Secretarjat  Stenographers’  Services  to
 chances  87९  remote,  baseq  on  the  those  of  direct  recruit  Assistants  in
 Third  Pay  Commission’s  recorr-  the  Central  Secretariat  Service.
 mendations  must  be  made  applicable  However,  a  Selection  Grade  has  re-
 to  our  cadre  also.  cently  been  introduceq  for  Grade  C

 of  the  Central  Secretariat  Steno- (f)  The  ratio  between  Suptds.  graphers’  Service. Grade  J  and  Grade  II  shall  be  made
 i:  by  increasing  the  vacancies  of
 Supdts.  grade  I  and  resultant  larisa’ vacancies  must  be  filled  by  promotion  =  =  Pl  oes  t  soma from  Supdts.  grade  two.”  _  e

 men Statistics
 The  representation  containing  the

 demands  is  under  examination.  8876.  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the ?  romotion  of  Stenographers  authorities  in  the  Computer  Central Grade  °C  and  the  Central  Statistical  Organisa-
 2875.  SHRI  8.  K.  NAIR:  tion,  Department  of  Statistics,  have

 7  not  yet  regularised  many  Scheduled
 SHRI  SHIV  NARAIN  Caste  persons  on  the  posts  of  Peons,

 SARSONIA:  frash,  sweepers  although  they  have
 :  Mi

 ut  in  r.ore  than  two  years  continuous Will  the  Minister  of  HOME  AFFAIRS  Vail  time)  service  as  daily  wages be  pleased  to  state:  ‘workerg  and  many  clear  vacancies  are
 t  posts;  a

 (a)  whether  he  jg  aware  that  the  jying  vacant  for  these  posts;  any
 chances  of  promotion  for  direct  (b)  If  so,  the  reasons  thereof?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  In
 the  Computer  Centre  and  the  Central
 Statistical  Organisation,  there  87९  no
 vacancies  in  the  posts  of  Sweepers
 and  Farash.  There  are,  however,
 some  vacancies  in  the  grade  of  Peon;
 these  coulg  not  be  filled  on  a  regular
 basis  in  view  of  the  ban  on  filling  such
 posts.

 There  are  some  daily  wage  workers
 (including  a  few  belonging  to  the
 Scheduled  Castes),  who  are  eligible
 for  being  appointed  to  posts  borne  on
 the  regular  establishment.  Their  case
 is  under  review.

 ‘Uniformity  in  Pay  Scales  of  Store-
 keeping  Staff

 8877,  SHRI  KISHORE  LAL:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 work  study  group  under  the  Chair-
 manship  of  Shri  Devanath  as  well  as
 Third  Pay  Commission  have  recom-
 mended  to  the  Government  for  bring-
 ing  uniformity  in  the  pay  scales  and
 promotional  avenues  of  store-keeping
 staff  working  in  different  departments
 under  Government;

 (b)  whether  it  is  also  a  fact  that
 the  promotional  avenues  of  store-
 keeping  staff  of  the  Army  Ordnance
 Corps  are  poorer  and  there  is  disparity
 in  pay  scales  in  comparison  with  the
 storekeeping  staff  working  in  other
 departments  of  the  Government;  and

 (c)  if  so,  what  measures  Govern-
 ment  is  going  to  adopt  to  bring  uni-
 formity  in  promotional  avenues  and
 pay  scales  of  store-keeping  staff  in
 various  departments  under  Govern-
 ment?

 THE  MINISTER  OF  DEFENCE
 ‘(SHRI  JAGJIVAN  RAM):  (a)  The
 Devanath  Committee  submitteq  its
 Report  to  Government  in  November,
 969  regarding  grade  structure,  number
 of  grade,  with  corresponding  pay
 scales  and  suitable  designations  for

 each  grade  of  Store-keeping  Staff  in
 defence  establishments,  excluding
 Ordnance  Factories.  The  Government
 decided  not  to  act  upon  the  recom-
 mendations  of  this  Committee.  Subse.
 quently,  the  Third  Pay  Commission
 examined  multiplicity  of  pay  scales
 ang  levels  of  Store-keeping  Staff  in
 various  defence  establishments  and
 recommended  six  levels  with  corres-
 ponding  scale  of  pay.  These  recom-
 mendations  were  implemented  with
 effort  from  l--973.  a.

 (b)  and  (०).  The  pay  scales  for  the
 Store-keeping  Staff  under  the  Direc-
 torate  of  Ordnance  Services  are  the
 Same  as  in  other  defence  establish-
 ments,  with  the  exception  that,  as
 specifically  recommended  by  the  Com-
 mission,  the  sixth  level  with  the  scale
 of  Rs.  700—909  was  introduced  for
 certain  categories  of  Store-keeping
 Posts  under  the  Directorate-General  of
 Ordnance  Factories  ang  on  Naval  side
 only.  Since  promotions  from  one
 level  to  another  would  depend  upon
 availability  of  vacancies,  among  other
 factors,  uniform  promotional  opportu- nities  are  unlikely  to  become  available in  all  establishments.

 Scientists  who  left  C.S.LR  Chandigarh

 8878.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  _  Scientists,
 Technicians  and  Mechanic,  who  have
 left  the  Central  Scientific  Instruments
 Organisation,  Chandigarh  during  the
 last  four  years;

 (by  the  reasons  for  their
 the  Organisation;

 leaving

 (c)  how  many  of  them  were  Heads
 of  the  Departments  ang  how  many were  Project  Coordinators;

 (d)  whether  some  of  them  made  a
 written  representation  to  the  CSIR
 during  the  emergency  alleging  haras-
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 sment  and  lack  of  working  facilities;
 and

 (e)  whether  any  enquiry  wag  held;
 if  so,  what  are  the  findings  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Fifty  two
 persons  have  left  the  Organisation
 during  the  last  four  years.

 (b)  The  reasons  for  their  leaving  the
 Organisation  are  as  follows:—

 for  better  prospects  elsewhere;
 personal  reasons;  to  start  their  own
 business,  etc.
 (c)  Four  were  heads  of  Divisions

 (not  Departments)  out  of  whom  two
 were  Project  Coordinators,

 (d)  Some  of  them  did  represent  to
 the  CSIR  regarding  working  facilities
 and  conditions  at  CSIO,  Chandigarh
 prior  to  the  emergency.

 (e)  Yes,  Sir.  The  conclusion  of  the
 Committee  inter-alia  was  that  most  of
 the  allegationg  and  complaints  lodged
 against  the  Director  were  without
 any  base.

 Number  of  S.C.  and  S.T.  Persons  in
 Undertakings

 8879.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  SHIP-

 MAY  3,  978  Written  Answers  84

 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  class-wisg  (I,  II,  MI  and  IV)
 total  number  of  persons  in  each  of
 the  following  undertakings  functioning
 under  his  ministry.

 ,  Central  Inland  Water  Transport
 Corporation  Ltd,

 2.  Cochin  Shipyard  Ltd.
 3.  Hindustan  Shipyard  Ltd.
 4,  Indian  Roag  Construction  Cor-

 poration  Ltd.
 5.  Mogul  Line  Ltd.
 6.  Shipping  Corporation  of  India

 Ltd.

 (ib)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  in  each  class  and
 each  Undertaking  separately;

 (c)  whether  the  Government  of
 India’s  Orders  relating  to  reservation
 of  vacancies  are  followed  in  the
 matter  of  recruitment  and  promotion
 in  these  Undertakings;  and

 (d)  if  not,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  IN-

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  The
 requisite  information  is  as  follows: —

 Sl.  Name  of  the  Public  Undertaking  Group?  Total  No.  of  No.  of
 No.  (Class)  No.  of  ©  Scheduled  Sche-

 employ-  Casics  duled
 ecs  Tribes

 3  Central  Inland  Water  Transport  Corporation  Group  A  १96  3  t
 Ltd.  (Class  I)

 Group  B  53  I
 (Class  TT)  *

 Group  C  767  24  2
 (Class  III)
 Group  D  4376  853  19
 (Class  IV)
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 Sl.  Name  of  the  Public  Undertaking  Group  Total  No.  of  No.  of
 No.  (Class)  No.  of  —  Sche-  Sche-

 employ-  duled  duled
 ees  Castes  Tribes

 2  Cochin  Shipyard  Ltd.  +  Group  A  1g  |  3
 (Class  I)
 Group  B  706  3  I
 (Class  I)  ]

 Group  0  695  4०  5
 (Class  LIT)
 Group  D  726  93  27
 (Class  IV)

 3  Hindustan  Shipyard  Ltd.  Group  A  53  2
 (Class  I)
 Group  B  84  2
 (Class  II)  ]
 Group  C  1646,  65  5

 (Class  IIT)
 Group  D  5278  72  22
 (Class  I'V)

 4  Indian  Road  Construction  Corporation  Ltd.  Group  A  8
 (Class  I)
 Group  B  3
 (Class  IT)

 Group
 c  9

 (Class  IIT)
 Group  D  I  |
 (Class  IV)

 5  Mogul  Line  Ltd.  Group  A  406  3
 (Class  I)
 Group  B  767
 (Class  II)
 Group  C  209  4  4
 (Class  ITI)
 Group  D  39  5  '
 (Class  TV)

 6  Shipping  Corporation  of  Indi:  Jt¢,  Group  A  265  8  6
 (Class  I)
 Group  B  1292,  39  3
 (Class  IT)

 Group  C  tgay  at  95  i2
 (Class  III)
 Group  D  326  69
 {Class  IV)
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 (c)  Yes  Sir,  except  that  qa  the
 Cochin  Shipyard  Ltd.  have  reported
 that  it  has  not  been  possible  for  them
 to  follow  the  Government  of  India’s
 orders  strictly  in  regard  to  promotions
 and  (2)  the  IRCC  have  reporteg  that
 the  Government  of  India’s  orders
 could  not  be  implemented  fully.

 (d)  The  reason  for  the  Cochin
 Shipyard  Limited  not  being  able  to
 strictly  follow  the  orders  relating  to
 reservation  of  vacancies  in  the  matter
 of  promotions  38  stated  to  be  that  the
 Shipyard  is  in  the  process  of  building
 up  various  cadres  which  are  not  yet
 stabilised.  The  Shipyard  will,  how-
 ever,  make  every  effort  to  implement
 the  reservation  orders  in  the  matter
 of  promotions  also  as_  stabilisation
 process  continues.

 The  reason  for  the  IRCC  not  being
 able  to  follow  the  reservation  orders
 fully  is  stated  to  be  that  the  Corpora-
 tion  came  into  being  85  recently  as
 on  20-12-1976  and  some  officers  and
 staff  had  to  be  initially  recruited  with.
 out  providing  for  reservations  to  com-
 mence  its  operations  quickly.  They
 are  now  making  efforts  to  recruit
 candidates  belonging  to  SC/ST  cate-
 £ories.

 Re-grouping  in  Mizoram

 8880.  DR.  R.  ROTHUAMA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state;

 (a)  the  exact  number  of  villages
 burnt  down  and  uprooted  for  re-
 grouping  since  4966  disturbances  in
 Mizoram  and  the  exact  number  of
 families  affected  thereby;

 (b)  the  specific  amount  of  aids,
 grants  sanctioned  either  in  cash  or
 kind  for  such  uprooted  families,  the
 exact  amount  sanctioned  to  each  fami-
 ly  and  the  number  of  affected  fami-
 lies  which  have  so  far  received  such
 aids;
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 (c)  the  number  of  villages  and  fa-
 milies  that  have  been  allowed  to  go
 back  to  their  original  villages;

 (9)  the  number  of  such  resettled
 villages  which  have  been  recognised
 as  villages  by  the  State  Government;
 and

 (९)  the  criteria  by  which  recogni-~
 tion  js  accorded  to  such  resettled  vil-
 lages  by  the  State  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN.
 DAL):  (a)  to  (e).  Soon  after  the  out-
 break  of  disturbances  in  1966,  a
 scheme  of  grouping  of  villages  in  Mi-
 zoram  was  taken  up  in  order  to  pro-
 vide  protection  to  the  villagers  against
 intimidation  and  harassment  by  the
 underground.  Small  villages  were  re-
 8rouped  at  suitable  locations  where
 basic  amenities  could  also  be  provid~
 ed  to  them  conveniently.  There  are
 no  records  available  with  the  Govern-
 ment  of  Mizoram  to  indicate  that  any
 village  was  burnt  down  for  re-group-
 ing.

 Re-grouping  was  done  when  Mizo-
 ram  was  still  a  district  of  the  State
 of  Assam  and  rehabilitation  assistance
 in  the  form  of  CGI  sheets,  transport,
 foodgrains,  etc.  hag  been  given  to  the
 affected  villagers,  Precise  family-wise
 details  are  not  presently  available.
 Efforts  are  being  made  to  obtain  the
 same.

 The  scheme  is  still  in  force  and  no
 Official  approval  is  given  to  any  new
 settlement.

 Central  Government  Employees  Con-
 sumer  Cooperative  Society

 8881.  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  present  value  of  the  share
 of  the  share-holders  of  the  Central
 Government  Employees  Consumer
 Cooperative  Society  Ltd.,  New  Delhi;
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 (b)  whether  8  share-holder  who
 wants  to  get  his  share  money  can  get
 it  back  and  if  so,  how;  and

 (ce)  the  number  of  shares  accepted
 back  by  the  Society  from  its  share-
 holders  during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  (a)  ‘Nil’,
 as  the  Society  has  been  incurring
 heavy  losses.

 (b)  and  (c),  No  Sir,  shares  cannot
 be  taken  back  by  the  Society,  but  a
 share-holder  may  transfer  his  share
 to  an  eligible  person.

 Anmiount  earmarked  for  Grant  of  Loans
 for  Acquisition  of  Ships  from.  Abroad

 8882,  SHRI  ANNASAHEB  GOT-
 KHINDE;  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  amounts  earmarked  by
 Government  for  grant  of  loans  for  ac-
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 quisition  of  ships  from  abroad  during
 the  years  1977-78  and  1978-79  against
 guarantees  by  Shipping  Development
 Fund  Committee;

 (9)  the  amounts  of  loang  advanced
 to  the  various  Shipping  Companies  by
 the  designated  nationalised  banks  dur-
 ing  the  year  ‘1977-78,  separately;  and

 (c)  the  period  of  repayment  and  the
 rate  of  interest  charged,  in  respect  of
 these  loans  separately?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Rs.  500  crores,

 (b)  A  statement  showing  company-
 wise  details  of  the  loans  advanced
 during  1977-78  is  placed  below.

 (c)  These  loans  are  repayable  in
 30  years  in  20  half-yearly  instalments
 commencing  two  years  after  drawal.
 The  effective  rate  of  interest  for  the
 borrowing  shipping  companies  is  74
 per  cent  per  annum.

 Statement

 Sl.  Name  of  the  Shipping  Co.
 No.

 Amount  of  Name  of  the  designated Lean  advanced  Nationalised  Bank
 during  1977-78

 t.  Shipping  Corporation  of  India  Ltd.,  Bombay
 Scindi  Steam  N:  Co.  Ltd.,  Bomba:

 g.  Ratnakar  Shipping  Co.  Ltd.,  Calcutta  .

 4.  Tolani  Shipping  Co.  Ltd.  -

 5.  Garware  Shipping  Corporation  Ltd.  .

 6  Panch  Shcel  Shipping  Co,  Ttd.  .

 Tora.

 Rs.
 o  54,81,04,590,  State  Bank  of  India,

 -7,67,85,600  Do.

 5 155:32,000  Do.

 2,27,46,070  Do.

 3,83,73,540,  Bank  of  India,

 89,28,760  Bank  of  Baroda.

 कु  75.04.70,500
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 Declaration  of  Jaipur-Rajgarh  as
 National  Highway

 8883,  SHRI  CHATURBHUJ:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleaseq  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  decided  to  join  Jaipur-
 Rajgarh  road  via  Jhaflawar  (Rajas-
 than)  Anklera,  and  Manoberthana
 with  Rajgarh  Bombay  road  the  Natio-
 mal  Highway;

 (b)  whether  before  declaring  it  a
 National  Highway  road,  all  the  other
 processes  such  as  survey  work  of

 Teen  dhar,  Parwan  river  for  the  con-
 struction  of  bridges  on  it  have  been
 completed;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No.  Sir.

 (b)  and  (९),  Do  not  arise.

 Central  Government  Employees  Con-
 c  tive  Society

 8884.  SHRI  R.  KOLANTHAIVELUE;
 SHRI  A.  MURUGESAN:
 SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  pur-
 chased  50  per  cent  shares  of  the  Cen-
 tral  Government  Employees  Consu-
 mer  Cooperative  Society;

 (b)  if  so,  the  total  value  of  shares
 purchased  by  Government;

 (९)  whether  this  Society  is  running
 in  heavy  losses;

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  protect  its  investment;  and
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 (e)  whether  Government  propose
 to  take  over  the  Society  and  affiliate
 it  with  the  Super  Bazar  so  that  the
 store  of  the  Society  could  run  effec-
 tively  under  one  roof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  0,  PATIL):  (a)  Yes,
 Sir.

 (b)  Rs.  6,41,640.00,

 (c)  Yes,

 (d)  The  Society  is  intended  to  be  a
 welfare  measure  and  is  not  purely  a
 commercial  undertaking.  Govern-
 ment  have  nominated  members  on  the
 Board  of  Directors  and  the  Board  of
 Administration  of  the  Society  with  a
 view  inter  alia  to  protecting  Govern-
 ment  investment.

 (e)  There  is  no  such  proposal.
 ow
 Selling  Confiscateq  Goods  by  Central

 Government  Employees  Consumer
 Cooperative  Society

 8885.  SHRI  K.  A.  RAJU:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  confis-
 cated  goods  are  being  sold  by  the
 Centra]  Government  Employees  Con-
 sumer  Cooperative  Society  being  run
 by  his  Ministry;

 (b)  if  so,  whether  any  complaint  re-
 garding  selling  of  confiscated  goods

 at  blackmarket  price  by  the  officials/
 employees  of  the  Society  has  recent-
 ly  been  received;  and

 (९)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  (a)  Yes,
 Sir.  But  only  the  old  stock.

 (b)  No,  Sir.
 (c)  Doeg  not  arise.
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 Setting  up  of  a  Plywood  Factory  in
 Tripura

 8886.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  any  proposal  to  set  up
 a  plywood  factory  in  Tripura  has  been
 submitted  to  Government;

 (b)  if  so,  the  details  of  the  propos-
 ed  factory  and  its  location;  and

 (c)  whether  the  Union  Government/
 Planning  Commission  has  given  their
 clearance  to  the  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (c).  The  Tripura  Government  had
 Proposed  the  setting  up  of  a  Plywood
 factory  involving  an  outlay  of  Rs  50
 lakhs  as  part  of  their  proposals  for
 the  ensuing  Five  Year  Plan  1978-83,
 for  the  large  and  medium  industries
 Sector.  No  other  details  regarding
 location  etc.  were  furnished.  How-
 ever,  the  State  Government  did  not
 propose  any  provision  being  made  for
 the  plywoog  factory  in  the  Annual
 Plan  1978-79,  The  Five  Year  Plan
 1978-83  is  under  formulation  and  the
 Tripura  Government’s  proposal  for  a

 “plywood  factory  will,  therefore,  have
 to  be  considered  as  part  of  the  next
 Five  Year  Plan  of  the  State  Govern-
 ment  and  in  the  light  of.  thc  overall
 Plan  priorities  and  programmes  for
 the  next  Five  Year  Plan.

 Derecognisation  of  Trade  Union  in
 Vikram  Sarabhai  Space  Centre

 8887,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  SPACE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  has  asked  the  Ke-
 rala  State  Government  to  derecognise
 trade  unions  in  Vikram  Sarabhai
 Space  Centre  in  Thumba:

 (b)  ‘if  so,  the  details  and  reasons
 therefor;  and

 (०)  the  State  Government’s  reaction
 thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  (a)  Yes,  Sir.

 (b)  I  took  the  view  that  Scientific
 Research  and  Development  Organisa-
 tions  cannot  be  classified  as  industries
 for  the  purposes  of  the  Industrial  Dis-
 putes  Act  or  the  Trade  Unions  Act.
 This  was  based  on  a  number  of  earlier
 judicial  decisions  in  favour  of  exemp-
 tions  from  the  definition  of  ‘industry’
 where  profit-motive  was  absent.

 (c)  The  State  Government  has  not
 yet  reacted  to  my  letter  but  the  Chief
 Minister  of  Kerala  has  been  quoted
 by  the  Presg  as  having  stated  that  the
 matter  will  be  discussed  by  the  State
 Cabinet  before  a  decision  is  taken.

 Central  Government  Employees  Con-
 sumer  Cooperative  Society

 8888.  SHRI  SHYAM  LAL  DHUR-
 WE:  Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  a  mecting  of  the  gene-
 ral  body  of  the  Central  Government
 Employees  Consumer  Cooperative  So-
 ciety  Ltd.;  New  Delhi  was  held  on  the
 22nd  April,  1978;  and

 (b)  the  recommendations  made  at
 the  meeting  and  the  reaction  of  the
 management  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  0.  PATIL):  (a)  Yes,
 Sir.

 (b)  The  recommendations  are  con-
 tained  in  the  minutes  of  the  meeting
 Placed  on  the  Table  of  the  House
 [Placed  in  Library,  See  No,  LT-2244/
 78).  The  management  has  taken  in
 hand  the  consideration  of  the  various
 recommendations,
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 Non.Coverage  of  Debate  on  Private
 Members’  Bills  by  T.V.

 8889,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  T.V.  failed  to  broadcast
 the  news  on  debate  on  two  Members’
 Bills  in  the  Lok  Sabha  re:  holiday  on
 Netaji  birthday  and  renaming  Anda-
 man  and  Nicobar  Islands,  although  all
 parties  supported  these  two  bills;

 (b)  whether  AIR  news  _  broadcast
 also  made  scanty  reference  about  the
 debate;  and

 (b)  if  so,  facts  thereabout  and  the
 reasons  for  ignoring  such  debates?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  No,  Sir,  The
 news  bulletins  telecast  from  Delhi
 Doordarshan  Kendra  on  24th  Febru-
 ary,  978  carried  a  half  minute  news
 story  on  the  debate  on  the  private
 Member's  Bill  regarding  holiday  on
 Netaji’s  birthday.  The  debate  on  the
 Bill  on  the  renaming  of  Andaman  and
 Nicobar  Islands  could  not  finds  a  place
 in  the  news  bulletins  due  to  heavy
 news-fali.

 (b)  The  debate  was  covered  at  some
 length  in  both  English  and  Hindi  re-
 views  of  the  Lok  Sabha  proceedings
 on  24th  February,  1978.  It  was  also
 noticed  by  the  8  A.M.  Hindi  bulletin
 on  25th  February,  1978.

 (ec)  There  is  no  deliberate  attempt
 to  ignore  such  debates.  All  import-
 ant  and  news-worthy  events  and
 speeches  made  in  both  the  Houses  of
 Parliament  are  taken  notice  of  in  the
 news  bulletins  and  in  the  review  of
 the  Parliamentary  proceedings.  It  is,
 however.  not  always  possible  to  in-
 clude  every  happening  and  debate  in
 Parliament  either  in  the  news  bulletins
 or  in  the  review  of  Parliamentary  pro-
 ceedings  especially  when  there  is
 heavy  news  fall.
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 झ्राकाशबाणी  जयपुर  से  तूफान  से  प्रभाथित
 लोगों  के  राहुत  कार्यों  सम्बन्धी  समाचारों  का

 प्रसारण  न  किया  जाना

 8890.  और  नाथ  सिह  :  क्‍या  सूचना
 शौर  प्रसारण  मनन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भ्राकाशवाणी
 जयपुर  केन्द्र  के  निदेशक  के  आदेश  पर
 जनवरी  के  प्रथम  सप्ताह  में  यह  समाचार
 प्रसारित  किया  गया  था  कि  तूफान  से  प्रभावित
 लोगों  के  राहत  कार्यों  सम्बन्धी  कोई  समाचार
 प्रसारित  नहीं  किया  जायेगा  ;

 (ख)  यदि  हां,  तो  क्या  इसका  भिर्णय
 सरकार  द्वारा  लिया  गया  था;  और

 (ग)  कया  दक्षिण  भारत  के  तूफान  से
 प्रभावित  हुए  लोगों  की  सहायतार्थ  जनता
 युवा  मोर्चा  द्वारा  22  जनवरी  को  क्रिकेट
 मैच  आयोजित  किया  गया  था  जिसका
 समाचार  आकाशवाणी  से  जानवूझ  कर  नहीं
 दिया  गया  था  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  लाल
 कृष्ण  श्रडवाणी) :.  (क)  जो  नहीं।

 (@)  प्रश्न  नहीं  उठता।

 (ग)  समाक्ञार  को  जानब्ूझ  कर  न  देने
 का  कोई  प्रश्न  नहीं  था  ।  सामान्यतया  आकाश-
 वाणी  गैर  सरकारी  संगठनों  हारा  धनराशि
 इकटठी  करने  के  लिए  आयोजित  किए  जाने
 वाले  प्रदर्शनों  का  प्रचार  नहीं  करती।

 Mistake  in  PIB,  hand-out  in
 Malayalam

 8801,  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  is  it  a  fact  that  the  Press  Infor-
 mation  Bureau  hand-out  in  Malayalam
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 VP  327  dated  the  6th  February,  ‘78,
 Speaking  about  the  dubbing  of  regio-
 nal  language  pictures  states  that  In-
 formation  ang  Broadcasting  Minister
 I,  K,  Gujral  hag  expressed  his  Gov-
 ernment’s  intentions  etc.;  and

 (b)  actions  taken  against  the  con-
 cerned  officer  who  while  giving  this
 despatch  referreq  Shri  Gujral  as  In-
 formation  and  Broadcasting  Minister?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  Displeasure  on  the  lapse  made
 was  conveyed  to  the  defaulting  officer.

 Director,  Regional  Research
 Laboratory,  Jammu

 8892,  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  present  Director  of
 the  Regional  Research  Laboratory,
 Jammu,  was  appointed  as  Director
 Straightway  from  Asstt,  Director  post
 without  normal  procedure  of  recruit-
 ment  against  the  recommendations  of
 Sarkar  Committee;  and

 (b)  if  so,  the  reasons  therefor?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI:  (a)  No,  Sir.  The
 post  was  advertised  and  the  selection
 was  made  in  accordance  with  the  nor-
 mal  procedure.

 (b)  Does  not  arise.

 Purchase  of  Portfolio  cases

 8893.  SHRI  SYED  KAZIM  ALI
 MEERZA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseq  to  state:

 (a)  how  many  portfolio  cases  have
 been  purchased  by  the  Home  Depart-
 ment  and  at  what  prices  during  the
 931  LS—4.

 years  ‘1976,  3977  and  7978  upto  the
 month  of  March;

 (b)  were  they  purchased  by  calling
 fender;  and

 (c)  for  whom  the  portfolio  cases
 were  purchased?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 Year  No,  of  Purchased  Average  price

 3979  54  Rs.  54
 7977  70  Rs,  56
 3978  35  Rs,  59

 (upto  March)

 (b)  No,  Sir.  The  portfolio  (brief)
 cases  are  not  purchased  in  bulk,  but
 in  small  lots.  Undey  these  circums-
 tances,  ang  aS  requirements  vary,
 calling  of  tenders  in  respect  of  this
 item  ig  not  feasible.

 (c)  The  brief  cases  are  generally
 required  for  officers  of  the  rank  of
 Under  Secretary  and  above.

 Code  of  Conduct  for  M.Ps,
 18894,  DR.  RAMJI  SINGH:  Will  the

 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  frame  a  Code  of  Conduct  for  the
 Memberg  of  Parliament  and

 (b)  when  Government  propose  to
 bring  a  legislation  requiring  all  the
 Members  of  Parliament  to  declare
 their  assets  annually?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Such  a  proposal  has  been  examined
 off  and  on  in  the  past.  It  is  not  now
 under  active  consideration.



 99  Written  Answers

 (b)  As  stated  in  the  House  in  reply
 to  Unstarred  Question  No.  3987  on
 14-12-1977,  the  Government  propose
 to  bring  forward  a  legislation  requir
 ing  all  Memberg  of  Parli:  to  dec-
 lare  their  assets  etc.  as  soon  as  the
 modelities,  which  are  being  worked
 out,  are  finalised.

 जय  बंगला  शहोव  स्मारक  समिति

 8895.  शो  केशव  राय  धोंढगेः  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जय  बांगला  मार्टीयर  मेमो-
 रियल  फमेटी  (जय  बांगला  शहीद  स्मारक
 समिति),  कंधार  नामक  एक  पंजीकृत  संस्था
 ने  महाराष्ट्र  के  नांदेड़  जिले  के  कंधार  तहसील
 के  एक  गांव  में  उन  बहादुर  भारतीय  सिपाहियों
 की  स्मृति  में  जिन्होंने  1971  के  भारत-
 पाक  ऐतिहासिक  युद्ध  में  अ्रपने  जीवन  का
 बलिदान  दिया,  एक  राष्ट्रीय  स्मारक  बनाने
 के  लिए  सर्वेक्षण  संख्या  21  किया  था,  जिसमें
 भारत  की  शानदार  जीत  हई  थी  झौर  बांगला
 देश  स्वतन्त्त  हो  गया  था;

 (ख)  क्या  इस  स्मारक  समिति  ने
 सरकार  से  (22-12-77  को  यह  अनुरोध
 किया  था  कि  जब  बांगला  मेमोरियल  मुजीब
 पाक  पर  पाकिस्तान  से  पकड़े  गये  पेटन  टॉक
 या  सेंबर  जेट  के  श्रवशेषों  का  प्रदर्शन  किया
 जाये;

 (ग)  क्‍या  महाराष्ट्र  के  मुख्य  मंत्री  ने
 जय  बांगला  शहीद  समिति  के  प्रस्ताव  को
 स्वीकार  कर  लिया  था  और  केद्वीय  सरकार
 से  1-1-78  को  यह  सिफारिश  की  थी  कि
 जब  बांगला  मेमोरियल  मुजीब  पाक  पर  पेटन
 टेंक  या  सेबर  जेट  का  प्रदर्शन  किया  जाये;
 और

 (ख)  यदि  हां,  तो  सरकार  ने  इस  मामले
 में  क्या  कार्य  वाही  की  है  श्रथवा  करना  चाहती ?
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 रक्षा  मंत्रालय  सें  राज्य  संत्री  पु्नो०  शेर
 सिह):  (क)  से  (घ).  भारत-पाक  युद्ध  में
 पकड़े  गए  पेटन  टेंक  भ्रथ वा  सेबर  जेट  के  एकल
 किए  गए  भ्रवशेष  को  एक  स्मारक  में  प्रदर्शित
 किए  जाने  के  लिए  जब  बांगला  मेमोरियल
 कमेटी  से  एक  अनुरोध  प्राप्त  हुआ  था  ?  इस
 अनुरोध  का  बाद  में  महाराष्ट्र  के  मुख्य  मंत्री
 ने  भी  समर्थन  किया  था  ।  इस  बात  के
 प्रयत्न  किए  जा  रह  हैं  कि  क्या  इन  मदों  में  से
 कोई  मद  कमेटी  को  उपलब्ध  कराई  ज
 सकती  है  t

 Accumulated  losses  incurred  by  State
 Electricity  Boards

 8896.  SHRI  O.  V.  ALAGESAN:  Will
 the  Minister  of  ENURGY  be  pleased
 to  state:

 (a)  accumulated  losses  incurred  by
 each  State  Electricity  Boarg  at  the
 end  of  the  financial  years  (1975-76,
 ‘1976-77  and  1977-78;  and

 b)  the  amounts  of  arrears  that  are
 due  to  each  State  Electricity  Board
 from  (i)  industrial  concerns  (ij)  Gov-
 ernments—State  and  Central  and  (uli)
 other  users  at  the  end  of  the  financial
 years  1975-76,  1976-77,  and  ‘1977-787

 THE  MINISTER  OF  ENERUY
 (SHRI  P.  RAMACHANDRAN):  (७)
 A  statement  No.  I  showing  the  accu-
 mulateg  losses  in  respect  of  each
 Board  at  the  end  of  the  financial  years
 1975-76  ang  (1976-77  is  attached  here-
 with.  The  accounts  for  ‘1977-78  are,
 however,  due  for  finalization  only  hy
 September,  1978.

 (b)  A  statement  No.  II  indicating
 the  total  arrears  due  40  each  State
 Electricity  Board  from  consumers  at
 the  end  of  1975-76  and  1976-77  is  sp-
 pended.  The  amount  of  arrears  due
 at  the  end  of  1977-78  and  category-
 wise  details  have  been  called  for
 from  the  State  Electricity  Boards  and
 are  still  awaited,
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 Statement—II
 Amount  of  arrears  for  electricity  supplied  due Accumulated  losses  ie

 Liability  )  in  respect  of
 f  state  Electricity  boards  to  the  boards  at  the  snd  of  975-76  दाय  .976-77

 during  1975-7,  and  1976-77.  (Rs.  in  lakhs)

 Accumulated  losses  Name  of  the  Board  1975-76  1976-77 up Name  of  the  Board
 1975-76  97047  रा  8  2607  2673

 Asam.  356  NA,

 (Figures  are  in  Rs.  Bihar  3  2803  2882
 crores)”  Gujarat.  3756  NA.

 Andhra  Pradesh  g8-  35°26  Haryana  336  9879
 Assam  (Excluding  Me-  8  N. ghalaya)  :  26°07  N.A.  Raraatake  7

 7
 A. Kerala.  3200  3602

 Bihar  92°5  104"  8
 Madhya  Pradesh  2013,  2427

 Gujarat.  33°00  N.A.  Maharashtra.  3294  N.A,
 Haryana  36-00  48°  Orissa.  907  NLA.

 Karnataka  Punjab  303  389
 Kerala.  .  .  (40° 3  43°5  Rajasthan  7843  2792

 Tamil  Nadu.  255  8
 Madhya  Pradesh  ane  (3189,

 Uttar  Pradesh  5846  6763
 Maharashtra.  rg  @  West  Bengal.  गश77  (1240,
 Orissa,  बग  N.A.  DESU.  5  2426  N.A.
 Pun  jab  Bye  00  96°7  Himachal  Pradesh.  72  ‘102,

 Rajasthan  57°97  48°74  N.A.—Figures  not  yet  available.
 Tamil  Nadu

 भारतोय  प्रशासनिक  सेवा  (बेतल)  निवम,
 Uttar  Pradesh  80°5—L24"  00K  974  में  संशोधन
 ‘West Bengal...  304  384%  8897.  शी  रामदेव  सिंह:  क्‍या  गृह
 Himachal  Pradesh.  99  =  NA.  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 DESU..  .  .  32°07  NLA,

 (#)  क्या  जुलाई,  975  #  कामिक

 @lIncludes  Rs.  :0°3  crores  provisionally  frozen,
 £  Includes  interest  not  due  under  Section  67 of  the  Elcetric  Supply  Act,  but  appro- priated  by  the  State  Government.
 *Includes  interest  payable,  but  not  paid.

 तथा  प्र  शासन  सुधार  विभाग  ने  सभी  राज्यों
 के  मुख्य  सचिवों  को  भारतीय  प्रशासनिक
 सेवा  (वेतन)  नियम,  954  में  किये  जाने  वाले
 संशोधनों  का  प्रारूप  संलग्न  करते  हुए  एक  पत्र
 भेजा  था  श्रौर  उस  पर  सभी  राज्य  सरकारों
 के  विचार  आमंत्रित  किये  थे  ;
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 (a)  क्या  उक्त  पत्र  में  ऐसा  संकेत  भी
 किया  गया  था  कि  भारतीय  प्रशासनिक
 सेवा  बेतन  नियम,  19545  लिए  प्रस्तावित
 संशोधन  भारतीय  पुलिस  सेवा  (वेतन)
 नियम,  i954  में  भी  किये  जायेंगे;

 (ग)  क्‍या  भारतीय  प्रशासनिक  सेवा
 बेतन  नियम,  i954  में  दिनांक  5  जून,
 976  को  सरफारी  अ्रधिसूचनना  द्वारा
 प्रस्तावित  संशोधन  कर  दिये  गये  परन्तु
 भारतीय  पुलिस  सेवा  बेतन  नियमों  के  बारे  में
 ऐसी  कोई  भ्रधिसूचना  जारी  नहीं  की  गई  ;
 और

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ?

 गृह  संत्रालय  में  राज्य  मंत्री  (शी  एस०
 डो०  पाटील)  :  (क)  जी  हां,  श्रीमान  ।

 (ख  )  जी  हां  श्रीमान ।

 (ग)  भारतीय  प्रशासन  सेवा  (वेतन)
 निम,  954  में  संशोधन  दिनांक  5  जून,
 976  को  भ्रधि  सूचित  किय।  गया  ।  भारतीय
 पुलिस  सेवा  (वेतन)  नियमों  में  तदनुरूपी
 संशोधन  दिनांक  27  फरवरी,  978  को
 अधिसृचित  किया  गया  है  ।

 (घ)  प्रश्न  नहीं  उठता  ny

 Death  of  Miners  at  Tara  Colliery,
 Asansol

 8898.  SHRI  FAQUIR  ALI  ANSARI:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  EENERGY  be
 pleased  to  state:

 (a)  whether  five  miners  were  kill-
 ed  and  seven  others  injureq  seriously
 when  a  portion  of  a  roof  in  a  gallery
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 junction  of  Tara  colliery  near  Asansol
 caveg  in  on  the  3lst  March,  1978;

 (b)  if  so,  the  compensation  paid  to.
 the  families  of  those  killed  and  to  the
 injured;  and’

 (०)  the  causes  of  this  accident  and:
 the  action  taken  by  Government  in
 the  matter?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Five  workmen  were  killed  and  seven
 Others  injured,  two  of  them  seriously.

 (b)  Payment  of  Rs,  ‘500/-  as  ex-
 gratia  and  Rs,  200/-  towards  funeral:
 expenses  to  each  of  the  bereaved
 family  of  the  deceased  workmen  has
 been  paid  by  the  Company.  The
 company  offered  a  job  to  one  direct
 dependent  of  the  deceased.  Two  such
 dependents  have  joined  duty.  Re-
 maining  three  are  expected  to  join
 shortly.  The  compensation  amount
 under  the  Workmen’s  Compensation
 Act  would  be  paid  by  the  Compen-
 sation  Commissioner,  Durgapur.

 (ec)  The  cause  of  this  accident  is
 “roof  fall”.  The  report  of  the  Direc-
 torate  General  of  Mines  Safety  after
 enquiry  into  the  accident  is  awaited.

 कोयले  को  धूल  रहित  करने  हेतु  तकनीक

 8899.  श्री  हरगोन्विद  वर्मा:  क्‍या
 ऊर्जा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  कोयले
 को  धूल  रहित  करने  हेतु एक  नई  तकनीक
 अ्रपनाने  का  है  ;  और

 (ख)  यदि  हां,  तो  कब  तक  ?

 ऊर्जा  मंत्री  श्री  पी०  रामचखन)  :
 (क)  और  (ख)  सरकार  को  किसी  ऐसे
 तरीके  का  पता  नहीं  है  जिसके  द्वारा  कोयले
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 को  बिल्कुल  धूल  रहित  किया  जा  सके  ।  फिर
 भी,  कोयला  परिष्करण  संयंत्रों  में  कोयले  से
 शूल  हटाने  के  लिए  झपकिन्दी  झाइन  लगाने  के
 अस्ताव  का  भअ्रध्यपयन  किया  जा  रहा  है  1

 Issue  of  wrong  Fitness  Certificates
 and  driving  Licences  in  Delhi

 8900.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  the
 inspectors  of  the  Directorate  of  Trans-
 port,  Delhi  Administration  have  been
 found  to  have  issued  wrong  fitness
 ‘certificates  and  driving  licences;  and

 (b)  if  so,  the  details  thereof  and
 action  taken  against  them?

 THE  MINISTER  OF  STATE  IN
 ‘CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 ‘CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  Delhi  Administration  have
 intimated  that  on  28-2-1978,  DSP
 {Anti-Corruption  Branch)  along

 ‘with  Joint  Director  of  Transport  (En-
 fercement;  and  a  few  other  officers  of
 the  Administration  intercepted  three
 vehicles  (one  bus,  one  truck  and  one
 tthree-wheeler  tempo)  coming  from
 ‘tthe  Inspection  Pit,  after  getting  cer-
 lificates  of  fitness,  ‘with  a  view  to
 cross  check  the  vehicles  inspected  by
 the  Board  of  Inspection.  According
 to  the  report  of  this  team,  while  the
 bus  had  34  defects,  the  three  wheeler
 tempo  had  l  defects  and  the  truck
 39  defects.  These  vehicles  were
 granted  certificates  of  fitness  by  a
 Board  of  Inspection  consisting  of  four
 Motor  Vehicle  Inspectors.  On  re-
 ceipt  of  the  report  of  the  Team,
 departmental  proceedings  have  been
 initiated  against  ‘the  four  M.V.  Ins-

 pectorgs  under  rule  4  of  Central  Civil
 Services  (Classification,  Control  and
 Appeal)  Rules  1965.

 The  Administration  have  also  inti-
 mated  that  on  a  complaint  made  to

 the  Motor  Licensing  Officer  (Head-

 quarters)  in  January,  1978,  that  45
 candidates  of  Guru  Nank  Motor
 Driving  Training  School,  who  had  not
 actually  appeared  for  test  in  driving,
 were  granted  driving  licences  by  2
 Motor  Vehicles  Inspectors,  the  candi-
 dates  were  asked  to  reappear  for  test
 in  driving  by  the  Motor  Licensing
 Officer,  New  Delhi  and  another  Motor
 Vehicle  Inspector  who  was  working
 as  Head  Quarters  Inspector..  Ten
 candidates  appeared  for  retest  and,
 out  of  them,  nine  failed  either  in
 Part  I  or  Part  II  or  in  both  parts.
 Licences  were  not  issued  to  them.
 Driving  licences  were  also  not  issued
 to  the  five  other  candidates,  who  fail-
 ed  to  reappear  in  the  test.

 Departmental  proceedings  under  the
 said  rule  4  have  been  initiated  against
 these  two  Motor  Vehicle  Inspectors

 as  well,

 Supply  of  Soft  Coke  to  Consumers  in
 Agra

 8901.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  what  is  the  arrangement  for  the
 supply  of  soft  coke  to  consumers;

 (b)  whether  there  has  been  any
 reduction  of  supply  of  soft  coke  to
 the  various  States  or  Districts;  and

 (c)  what  is  the  quota  for  Agra  for
 the  supply  of  soft  coke  and  what  has
 been  the  shortfall  during  the  past
 three  years  in  the  supply  of  rakes
 of  soft  coke?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 There  is  no  control  by  the  Central
 Government  over  the  distribution  of
 soft  coke.

 (b)  Yes,  Sir.

 (०)  The  supply  of  soft  coke  to
 fhe  consumers  is  regulated  by  the
 State  Governments.
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 Detergent  Plant  at  Mathura

 8902,  SHRI  DINEN  BHATTACHAR-
 YA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  what  happened  to  the  “first
 Public  sector  Detergent  Plant’  at
 which  was  proposed  to  come  up
 Mathura  being  put  up  by  the  Che-
 mical  Division  of  Indo-Burma  Petro-
 leum  at  its  own  cost;

 (b)  were  amounts  running  to  many
 lakhs  of  rupees
 cost  of  Public  Sector;

 (c)  if  so,  the  reasons
 and

 (d)  the  reaction  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI);  (a)  The  com-
 pany  decidcq  not  to  proceed  with  the
 project,  as  it  found  that  the  condition
 in  synthetic  detergent  market  had
 drastically  changed  ang  hag  become
 unfavourable  for  entry  of  a  new  pro-
 duction  unit.

 (b)  to  (d).  A  total  expenditure  cf
 Rs.  94,378.75  was  incurred  mostly  on
 preparation  of  a  Project  Report  which
 Was  necessary  for  consideration  of  the
 investment  proposal  by  the  Board  of
 Directors,  Public  Investment  Board
 and  the  financial  institutions.

 Increase  in  Excise  Rate  on  Industrial
 items

 8903,  SHRI  NATVER  LAL  B.  PAR-
 MAR;  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Ministry  of  Industry
 is  consulteq  when  rate  of  Excise  on
 particuJar  item  is  to  be  increased  or
 decreased;

 (b)  whether  the  Ministry  take  into
 account  the  unutilised  capacity  in  par-
 ticular  industry  before  agreeing  to
 increase  in  excise  rate;
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 (०)  whether  the  Ministry  of  Indus-
 trial  Development  guide  the  Finance
 Ministry  as  to  how  to  increase  the.
 excise  revenue  through  increase  in
 production;  ang

 (9)  if  so,  the  industries  in  which
 this  was  done?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 Fiscal  policies  including  revision  of
 excise  rates  are  the  concern  of  the
 Ministry  of  Finance  which  consults.
 other  Ministries,  including  the  Minis-
 try  of  Industry  as  and  when  it  is
 considered  appropriate.

 On  occasions  when  the  Ministry  of
 Industry  is  consulted  in  regard  te
 changes  in  excise  duties  on  industrial
 items,  it  takes  intg  account  relevant
 considerations  including  unutilised
 capacity,  effect  on  production  of  the:
 proposed  change  in  duty,  etc.

 (ce)  and  (d).  Do  not  arise.

 Low  Power  wind  Electric  Generator
 8904.  SHRI  DHARAM  VIR  VA-

 SISHT:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 lay  a  statement  showing:

 (a)  the  cost,  technique  and  work-
 ing  expenses  of  the  Low  Power  Wind
 Electric  Generator  developed  by  the
 National  Aeronautical  Laboratory,  at
 Bangalore;  and

 (b)  the  AMP-HR  Energy  produced
 by  the  apparatus  together  with  its
 comparison  with  medium  Gobar  Gas
 Plant  in  respect  of  energy  genera- tions?

 THE  PRIME  MINISTER  (SHRI MORARJI  DESAI):  (a)  Prototype of  a  wind  Electric  Generator  is  under-
 going  performance  tests  and  if  pro- duced  on  large  scale  is  estimated  to
 cost  around  Rupees  two  thousand
 only.  This  generator  uses  a  perma- nant  magnet  self  excited  alternator



 309  Written  Answers  VAISAKHA  18,  7900  (SAKA)  Written  Answers

 and  the  energy  is  available  as  soon
 as  it  starts  rotating.  It  does  not
 need  back-up  batteries  to  start.  Rest
 of  the  design  is  conventional.  The
 maintenance  cost  is  marginal  as  only
 occasional  greasing  of  the  head  assem-
 bly  and  alternator  bearings  would  be
 required.

 (b)  The  device  is  capable  of  pro-
 ducing  about  24  Volt  ampere  hours
 of  energy  on  a  reasonable  windy
 day.  Its  comparison  with  Gobar  Gas
 Plant  is  not  relevant  because  it  is
 8  much  smaller  generator  and  is  in-
 tended  for  low  power  applications  in
 remote  areas.

 Grant  of  Pension  to  freedom  fightres
 from  Karnataka

 8905.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  number  of  cases  of  free-
 dom  fighters  for  grant  of  Central

 IIo

 pension  processed  so  far  in  Karna-
 taka,  district-wise;

 (b)  the  number  out  of  them  rejec-
 ted,  sanctioned  and  referred  back,
 district-wise;  and

 (९)  the  number  of  freedom  fighters
 whose  cases  are  still  pending  with
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DXHANIK  LAL  MANDAL):
 (a)  to  (c).  73055  applications  for
 the  grant  of  pension  to  freedom  fight-
 ers  from  Karnataka  have  been  re-
 ceived  and  processed  upto  3lst  March,
 1978.  In  7294  cases  Pension  has
 been  sanctioned.  4,198  cases  have
 been  rejected.  No  case  is  pending
 initial  scrutiny.  In  1,543,  cases  appli-
 cants  have  been  informed  that  for
 want  of  acceptable  documentary  evi-
 dence/information  and/or  specific  re-
 commendations  of  the  State  Govern-
 ment,  it  has  not  been  possible  to
 finalise  their  cases.  A  district-wise
 statement  is  attached.

 Statement
 Number  of  application  s  of  freedom  fighters  from  Karnataka  received  |processed,  sanctioned  rejected  and veferred  back—(District-wise).

 Sh  Name  of  the  District  Received  Sanctioned  Rejected  Referred
 No.  Processed  back  of want  for docamen:  lary evidence  4.4

 |  2  3  4  5  —
 म  Belgaum  4734  2855  7504  ‘S315,

 2  Bangalore  .  949  508  पट  I20
 3  Bijapur  622  393  795  44
 4  Bellary.  161,  82  45  33
 5  Bidar  Fi  45  69  St  a2
 6  Coorge  32  74  37  QI
 7  Chitradurga  A  567  273  284,  व
 8  Chikmanglur  749  27  89  33
 9  Dharwar.  2083  7492  397  794

 10  Hassan  950  729  98  23
 it  Kolar  429  338  388  7०3
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 |  2  3  4  5  6
 12  Mandya  229  Tin  89  29
 33  North  Kanara  740  404  285  5!
 4  South  Kanara  459  369  94  96
 15,  Mysore  264  mr  lor  52
 36  Tumkur  293  300  110  83
 ्  Raichur  294  gt  95  ०8

 38  Gulberga  ig  62  68  61
 ig  Shimoga  353  208  702  43

 73035  7294  4798  7543

 कपड़ा  उद्योगों  को  कोयले  की  कम  सप्लाई

 8906.  शी  रामानन्द  तिवारी  :  क्‍या
 ऊर्जा  मंत्री,  5  अ्प्ैल,  978  के  शभ्रतारांकित
 श्रशन  संख्या  5769  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  अप्रैल,  977  से  फरवरी,  978
 सक की  अवधि  के  दौरान  कोयले  की  अधिक
 सप्लाई  उपरान्त  भी  उत्तर  भारत  के  कपड़ा
 उद्योगों  को  गत  वर्ष  की  इसी  भ्रवधि  की  तुलना
 में  कोयले  की  कम  सप्लाई  करने  के  क्‍या
 कारण  हैं;  शौर

 (ख)  क्या  ईस्टर्न  कोल  फील्डस  खिमिटेड
 ने  इन  उद्योगों  को  कोयले  की  सप्लाई  बढ़ाई  है
 और  यदि  हां,  तो  जनवरी,  978  3  भ्रब.  तक
 इसके  द्वारा  गत  वर्ष  की  किसी  झवधघि  की

 तुलना  में  कोयले  की  कितनी  मात्रा  सप्लाई  की
 गई  ?

 ऊर्जा  संत्री  (शो  पी०  रसचतान)  :
 (क)  व  (ख)  यद्यपि  भ्रपैल,  9774  फरवरी
 978  तक  की  अवधि  के  दौरान  गत  वर्ष  की

 इसी  अवधि  की  तुलना  में  कपड़ा  उद्योग  को
 कोयले  की  अधिक  सप्लाई  की  गई  फिर  भी
 उत्तरी  भारत  की  कपड़ा  मिलों  को  उनकी
 मांग  की  तुलना  में  सप्लाई  में  कभी  कभी
 कमी  हुई  थी  ।  गत  कुछ  महीनों  के  दौरान
 पर्याप्त  परिवहन  न  मिलने  के  कारण  सप्लाई
 में  कमी  रही  है  ।

 ईस्टर्न  कोल  फील्डस  से  इन  उद्योगों  को
 माचों  977  तथा  978  मेंकी  गई  सप्लाई
 का  लुलनात्मक  ब्यौरा  नीचे  दिया  गया  है  :--

 जनवरी  फरवरी  मार्च

 ‘1977  978  977  978  1977  978

 (हजार  नों  में )
 उत्तर  प्रदेश  13,  8.4  4.6  8.9  3.6  3.6
 हरियाणा  2.  l..  3.0  3.8  7.7  .6
 पंजाब  वि  2.4  2.6  2.5  3.5  3.3  3.9
 दिल्ली  नि  0.4  0.5  0.8  0.5  .  0.5
 हिमाचल  प्रदेश  —_  —_
 जम्मू  व  कण्मीर  0.2  —_

 कुल  8  12.6  20.9  6.7  24.6  9.5
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 Haldia  Channel
 3907,  SHRI  SUSHIL  KUMAR

 DHARA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  des-
 pite  huge  expenditure  in  the  preced-
 ing  three  years,  the  Haldia  Channcl
 hag  not  shown  any  improvement;

 (b)  whether  before  entrusting  dredg-
 ing  to  the  foreign  firm  any
 ‘study  was  made  about  the  capability
 of  the  firm  and  likely  cost  of
 jmprovement  in  the  draft  for  Haidia
 channel;

 (c)  whether  the  contract  entered
 into  with  the  foreign  firm  had  a  spe-
 cific  mention  about  the  likely  time
 and  the  quality  of  the  work;  and

 (a)  whether  Government  propose
 to  enquire  into  the  causes  of  delay,
 excess  expenditure  and  low  level  of
 quality  of  work  done  by  the  firm?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (d).  The
 dredging  of  the  Haldia  Channel  was
 taken  up  after  a  study  of  the  cost
 estimate  of  the  scheme  and  after  as-
 certaining  capability  of  the  contrac-
 tors.  Because  of  the  hydraulic  con-
 ditions  of  the  river  Hooghly  with
 adverse  effects  like  heavy  re-shoaling
 or  beneficial  effects  like  scour,  it  is
 difficult  to  establish  a  direct  relation-
 ship  between  the  dredging  effort  and
 the  depth  achieved  and  for  this  rea-
 son  the  contracts  were  on  time  rate
 basis,  with  constant  review  of  rer-
 formance.

 The  contract  for  dredging  of  the
 Outer  Estuary  was  for  a  period  of
 44  months  starting  on  6.5.74.  This
 was  terminated  on  30.4.75  when  the
 requisite  draughts  were  achieved.

 Contract  dredging  in  the  Inner
 Estuary  was  similarly  on  time  rate
 basis,  ing  in  Novi  1973.
 This  contract  was  extended  upto
 December,  1975,  till  the  Ministry’s

 ‘114,

 own  Dredger  MOT-VI  was  available
 to  take-over.  During  the  period  of
 this  contract,  the  dredger  lifted  a
 total  quantity  of  20.08  million  cubic
 meters  of  spoils  and  this  performance
 of  dredging  effort  which  was  conti-
 nuously  evaluated  throughout  th?
 currency  of  the  contract,  was  consi-
 dered  satisfactory.

 The  dredging  effort  in  the  Inner
 Estuary  by  the  contractors  dredger
 and  one  of  the  Ministry’s  own  dred-
 gers  additionally  deployed  from  Feb-
 ruary  4975  did  not  produce  the  re-
 quired  improvements  in  draughts  ow-
 ing  to  very  heavy  reshoaling,  Both
 the  dredgers  of  the  Ministry,  namely,
 MOT-V  and  MOT-VI  (now  belong-
 ing  to  the  public  sector  undertaking.
 Dredging  Corporation  of  India)  are
 still  working  in  the  Inner  Estuary.

 As  the  failure  to  achieve  expected
 draught  in  the  Inner  Estuary  is  not
 attributable  to  any  fault  of  the
 contractors,  the  question  of  any  in-
 quiry  into  the  matter  does  not  arise.

 Reservation  of  Posts  in  Services
 8908.  SHRI  AMAR  ROY  PRA-

 DHAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  autonomous  bodies/
 organisations/offices/institutions  unde- the  Centra]  Government  where the  orders  regarding  reservation  of
 posts  in  services  for  Scheduled  Castes
 and  Scheduled  Tribes  have  so  far  been
 made  applicable  and  implemented  also;

 (b)  the  names  of  autonomous  _  bo-
 dies  /orjanisations  /offices/  Institutions

 where  these  orders  have  neither  been
 adopted  nor  implemented  so  far;  and

 (2)  if  so,  what  are  the  reasons  there-
 for  and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  <All  the  offices  of  the
 Central  Government  are  required  to
 follow  the  Government  orders  _re-
 garding  reservation  for  Scheduled
 Castes  and  Scheduled  Tribes.  As  re-
 gards  autonomous  bodies/institutions
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 etc,  the  administrative  Ministries/
 Departments  concerned  were  asked
 to  issue  instructions  to  such  bodies/
 institutions  under  their  control  to
 follow  the  scheme  of  reservations  88
 applicable  to  posts/services  under
 Government.  Information  about  names
 of  autonomous  bodies/institutions  ask-
 ed  for  is  being  collected  from  all
 Ministries/Departments  and  will  be
 laid  on  the  Table  of  the  House  as
 soon  as  possible.

 Applications  for  Mini  Paper  Plants
 8909.  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state  the  number
 of  applications  received  by  Govern-
 ment  from  Mini  Paper  Plants  Units
 under  the  ‘Incentive  Scheme’  and
 the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  There  is  no
 specific  ‘Incentive  Scheme’  for  mini
 Paper  Plants  Units.  However,  it  has
 been  decided  to  permit  import  of  se-
 cond  hand  equipment  for  small  paper
 plants  under  a  scheme  announced  by
 a  Press  Note  dated  3lst  March  1978.
 No  application  have  been  received
 so  far  under  this  scheme.  Small
 paper  mills  who  use  secondly  raw
 materials  are  also  eligible  for  certain
 excise  concessions.

 Visit  of  West  German  Expertg  to
 Thermal]  Plants

 8910.  SHRI  6.  S.  REDDI:  Will  the
 Minister  of  ENERGY  be  ovleased  to
 state:

 (a)  whether  West  German  experts
 visited  Thermal  plants  in  India;

 (b)  if  so,  what  were  their  recom-
 mendations;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (c).  A  team  of  experts  from  West
 Germany  had  visited  three  thermal
 power  plants  in  India  during  Octo-
 ber-November,  1977.  Their  recom-
 mendations  were  received  in  April
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 this  year  and  are  presently  being  805
 died  by  the  Central  Electricity  Au-
 thority  and  the  concerned  Power
 stations.

 The  report  has  drawn  attention  to
 the  deficiencies  in  water  chemistry
 in  power  stations  as  well  as  the  need
 to  improve  standards  of  cleanliness
 in  the  power  stations  and  has  made
 specific  recommendations  in  these
 areas.  The  report  has  stressed  the
 importance  of  selecting  the  right  type
 of  personnel  for  manning  the  ther-
 mal  power  stations  and  the  need  to
 post  only  experienced  staff  for  com-
 missioning  new  power  stations.  The
 report  has  also  laid  great  stress  on
 the  need  to  improve  maintenance  of
 Process  contro]  instrumentation.  It
 has  also  brought  out  the  importance of  analysing  the  equipment  failures.

 There  are  a  numbar  of  other  tech-
 nical  recommendations  covering  the
 various  aspects  of  functioning  of  the
 power  stations,  the  equipment,  in-
 Puts  into  generation,  operation  and
 maintenance  services,  selection  and
 training  of  personnel  etc.  These  are
 being  studied  in  the  Central  Electri-
 city  Authority.  Discussions  are  also
 being  organised  with  concerned  power Station  authorities  to  enable  the  latter to  appreciate  the  recommendations  in the  proper  perspective  and  facilitate their  implementation.

 Licences  for  manufacture  of  Mini  Cars
 8811.  DR.  VASANT  KUMAR  PAN- DIT:  Will  the  Minister  of  INDUSTRY be  pleased  to  state:
 (a)  whether  some  manufacturers  of mini  car  have  applied  to  the  Govern-

 ment  for  letter  of  intent;
 (b)  how  many  of  them  were  granted the  licences  and  how  many  amongst them  have  actually  produced  small

 cars;
 (c)  is  it  a  fact  that  Sunrise  Auto

 Industries  Ltd,  Bangalore  have  al-
 ready  manufactured  a  three  wheeler
 mini  car  called  BADAL?  and

 (d)  if  so,  whether  Government
 authorities  have  tested  its  viability,
 capacity  and  the  sale  price?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Pursuant
 to  the  policy  of  the  Government  re-
 grading  grant  of  letters  of  intent  for
 the  manufacture  of  passenger  cars
 announced  in  both  the  Houses  of  Par-
 liament  on  0th  August,  ‘1970,  applica-
 tions  submitted  by  a  number  of  parties
 have  been  considereq  by  the  Govern-
 ment.

 (b)  Industrial  Licences  for  the
 manufacture  of  Passenger  cars  were
 granted  to  two  parties,  namely,  M/s.
 Maruti  Limited,  Gurgaon  and  Shri
 Manubhai  H.  Thakker,  Baroda.  Besi-
 des,  M/s.  Sunrise  Auto  Industries  Ltd.,
 Bangalore  have  also  been  granteg  re-
 gistration  with  the  DGTD  for  the
 manufacture  of  3-wheelcd  passenger
 ears.  Out  of  these  3  units,  M/s.
 Maruti  Limited,  Gurgaon  had  reported
 commencement  of  production  but  they
 have  gince  closeq  down.  M/s.  Sunrise
 Auto  Industries  Ltd.,  Bangalore  have
 also  gone  into  production.

 (c)  Yes,  Sir.
 (d)  The  prototype  vehicle  of  M/s.

 Sunrise  Auto  Industries  Ltd.,  Banga-
 lore  was  tested  by  the  Vehicles,  Res-
 earch  &  Development  Establishment,
 Ahmednagar  and  declared  road-
 worthy.  In  the  case  of  units  registered
 with  the  DGTD,  the  capacity  of  unit
 is  assessed  by  the  Governmert  only
 after  it  has  been  in  production  for
 sometime.  The  firm  had  indicateg  a
 capacity  of  3,000  nos,  of  cars  in  their
 registration  application.  There  is  no
 contro]  on  the  selling  price  of  cars.
 The  ex-factory  price  of  “BADAL”  car ag  fixed  by  the  manufacturers  is  Rs.
 13,750/-.

 Transport  facility  for  the  Engineering Staff  of  Nagli  and  Khampur  H.P.T.

 89i2,  SHRI  MAHI  LAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleaseg  to  state:

 (a)  whether  Engineering  Staff  who have  to  attend  the  duty  in  shifts  at odd  hours  at  Nagli  H.P.T.  and  Kham.
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 pur  H.P.T.  Delhi,  are  regarded  as
 essential  staff;  and

 (b)  whether  the  staff  attending  the
 duty  at  these  odd  hours  at  Nagli  and
 Khampur  High  Power  Transmitters

 fs  entitled  for  Government  transport
 facility;  if  so,  the  reasons  for  with-
 drawal  of  the  facility?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  JAGBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  The  staff  attending  duty  at  odd
 hours  is  provideq  Government  trans-
 port.  This  facility  has  not  been  with-
 drawn.

 Report  of  Baveja  Committee  on  Coak
 Prices

 89i3.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 ENERGY  be  pleaseg  to  state:

 (a)  whether  the  Baveja  Committee
 on  coal  prices  has  submitted  its  re-
 port;

 (b)  if  so,  the  salient  features  thcre-
 of;

 (c)  the  action  being  taken  thereon;
 and

 (d)  in  what  way  the  suggestions  of
 the  Committce  are  going  to  improve
 workings  of  the  coal  industry?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 The  Committee  has  been  given  ex-
 tension  of  time  upto  3lst  of  May,  978
 to  submit  its  report.

 (by  to  (da).  Do  not  arise.

 Scope  of  expansion  of  Jute  Industry

 89l4.  SHRI  CHITTA  BASU;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  observation  in  the  Sixth
 Plan  document  in  respect  of  the  Jute



 79  Written  Answers
 industry  to  the  effect  that  ‘the  scope
 for  expansion  in  this  industry  is
 limited’;

 (b)  if  so,  the  reaction  of  Govern.
 ment  thereto;  and

 (c)  possible  repurcussion  of  the
 policy  on  the  economy  of  West
 Bengal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMTAI  ABHA  MAITI):  (a)  ४०
 (c).  The  Planning  Commission’s  ob-
 servation  that  there  is  little  scope  for
 further  expansion  in  jute  industry,  is
 ‘based  on  the  existence  of  large  under-
 utilised  capacity  in  the  country  which
 is  due  mainly  to  uncertain  availability
 of  raw  jute  and  fluctuating  demand
 for  jute  goods.

 In  view  of  the  fact  that  out  of  the
 total  68  jute  mills  in  the  country,  56
 are  already  located  in  West  Bengal,
 there  is  not  likely  to  be  any  effect  on
 the  economy  of  West  Bengal  in  case
 there  is  no  further  expansion  in  jute
 industry.

 Assistance  for  Development  of  Sun-
 derban  Area  of  West  Bengal

 8915,  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Government  of
 ‘West  Bengal  have  submitted  any  pro-
 posal  for  the  grant  of  Central  assis-
 tance  for  the  development  of  Sun-
 derban  areas  of  West  Bengal;  and

 (b)  if  so,  the  details  thereof  and
 the  attitude  of  the  Government  there-
 to?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (७)  Poes  not  arise.
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 Structure  for  District  Industrial

 Centres

 8916.  ‘SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  INDUS.
 TRY  be  pleaseg  to  state:

 (a)  what  is  the  proposed  organisa-
 tion  structure  for  District  Industrial
 Centres  and  when  will  the  first  Centre
 be  opened;

 (b)  do  Government  consider  it  fea-
 Sible  to  float  these  centres  as  autono-
 mous  government  compaines  with
 minority  shareholding  of  small  and
 cottage  industries  in  the  district  on
 the  basis  of  one  unit  one  share;  and

 (c)  which  are  the  districts  identi-
 fied  for  opening  these  centres  in  the
 first  phase?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)
 Each  District  Industries  Centre  will
 be  headed  by  a  General  Manager
 assisted  by  7  Functional  Managers  of
 various  disciplines  who  will  look  after
 activities  such  as  Economie  Investiga-
 tion,  Machinery  and  Equipment,  Res-
 earch,  Extension  and  Training,  Raw
 Material,  Credit,  Marketing,  KVIC  and
 RAP.  The  first  phase  covering  over
 00  centres  will  start  functioning  from
 May,  1978,

 (b)  No,  Sir.  The  DIC  Scheme  will
 be  a  departmental  activity  implement-
 ed  by  the  State  Governments  through
 the  Industries  department.

 received
 for  setting  up  738  District  Industries
 Centres  in  0  States  and  2  Union  Ter-
 ritories  have  been  approved  by  the

 (c)  The  proposals  earlier

 Government.  Further  proposals  re-
 ceived  from  7  States  are  under  exami.
 nation,  and  approval  will  be  issued
 shortly.
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 Break-up  in  Service  of  Government
 Servants,

 8917.  &प्तप्ता  AHSAN  JAFRI:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  had  taken
 a  decision  to  consider  the  break  in  the
 service  of  Government  servants  due
 to  detention  in  Pakistan  on  account
 of  last  Indo-Pakistan  War;

 (b)  how  many  such  cases  are  pend-
 ing  before  the  Government;  and

 (c)  if  no  such  decision  hag  been
 taken,  what  is  the  policy  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  No  case
 of  this  nature  has  come  to  the  notice
 of  either  the  Department  of  Personnel
 &  Administrative  Reforms  or  the  Min-
 istry  of  Finance.

 (b)  and  (c).  Does  not  arise.

 Vimadalal  Commission  of  Inquiry

 8918.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  ७.  M.  BANATWALLA:
 Will  the  Minister  of

 AFFAIRS  be  pleased  to  state:
 HOME

 (a)  whether  Vimadalal  Commission
 the  one  man  Commission  inquiring
 into  the  allegations  against  former
 Andhra  Pradesh  Chief  Minister  has
 since  submitted  its  report  of  the  Gov-
 ernment;

 (b)  if  so,  the  findings  of  the  Com-
 mission;  and

 (c)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table  of  the  House
 and  if  so,  when?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 No,  Sir.

 (9)  Does  not  arise.
 (c)  Report  of  the  Commission,  when

 submitted,  will  be  laid  on  the  Table
 of  Lok  Sabha,  ag  soon  as  possible
 thereafter,  in  compliance  with  the-
 provisions  of  Section  3(4)  of  the  Com-
 missions  of  Inquiry  Act,  1952.

 News  item  Bureaucracy  Kills  small
 Units  Growth

 8919.  SHRI  SHANKERSINHJI
 VEGHELA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 invited  to  the  news  item  which  ap-
 peared  in  the  Economic  Times  dated
 the  0th  March,  978  to  the  effect  that
 Official  indecision  and  hesitation  has
 delayed  a  number  of  schemes  which
 had  been  proposed  in  the  first  flush  of
 enthusiasm  of  the  Union  Government
 to  promote  the  development  of  small
 scale  industries;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (9)  The  news  item  in  question  ref-
 lects  the  views  of  the  press  reporter.
 Government  is  satisfieqg  that  several
 schemes  have  been  implemented  and
 are  under  implementation  for  the
 development  of  small  scale  industries.

 Memorandum  from  Delegation  of
 Handicom  Industry,  Kerala

 8920,  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:  '
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 (a)  whéther  a  delegation  of  Hand-
 loom  Industry  in  Kerala  has  sub-
 mitted  a  memorandum  to  the  Minister
 recently  in  New  Delhi;  and

 (b)  if  so,  the  details  of  their  de-
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 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.

 mands  and  Government's  reaction
 thereto?  (b)  A  Statement  is  attached.

 Statement

 Points  made  in  Memorandum  Action  taken

 «.  Spinning  millsshould  bzinsisted  upon  to  produce  Under  the  Textile
 quantity  of  hank  yarn  and  supply su‘Hizient

 th:  samz  at  fixed  prices.

 Tnece  iss  heavy  acca  n  slation  of  haa  lloom  cloth both  with  the  Primary  Co-operative  Societies
 andin  Kerala  Handloom  Apex  Society.  Special rebate  of  29%  (10%  by  the  State  Govt.  and 10%,  by  G:ntral  Govt.)  as  was  given  previous
 year  may  bs  sanctioned.

 3.  The  constitution  of  the  Fabric  ‘Marketing  d  So- ciety  should  bz  suitably  amended  for  providing mimbezrship  exclusively  to  co-op:rative  institu-
 tions  only  eliminating  other  individual  mem-

 bers,

 4  Haalicratts  and  Handloom  Export tion  should  =b2  converte  into  an  independent cor  oration  =providing  mtm'ership  for  State.
 owaed  Handloom  ani  Handicraft  Corporation.

 Corpora-  The

 Control  Orders;  there is  a  y  obligation  on  spinning mills  to  produce  a  stipulated  proportion of  their  production,  in  the  form  of  hank
 yarn.

 There  is,  however,  no  statutory  control  on
 prices  of  yarn.  These  prices  are  related to  the  prices  of  cotton  and  other  factors.
 However,  provision  has  been  made  for
 State  Co-operative  Societies  and  other
 Apex  institutions  to  obtain  their  require- ments  of  yarn  in  bulk  at  cx-mili  rates,
 directly  from  the  spinning  mills,

 Government  of  India  are  considering  ways and  means  to  reduce  the  accumulation of  handloom  cloth  with  Apex  Body  of
 Handloom  Weavers  and  Primary  (o-
 operative  Societies  of  Kerala.

 A  Study  Group  has  heen  set  up  by  the Government  of  India  to  look  into  this matter,  among  others.  The  report  of the  Study  Group  is  expected  by  the  end of  June  1978.  Further  action  on  this
 suggestion  would  be  considered  after the  report  is  received.

 Han:licrafts  &  Handlooms  Export (HEC)  is  a  wholly-owned State  Trading  Cor-
 poration  of  India.  While  it  may  not  be feasible  to  provide  membership  for State  |  Handloom/Handicrafts  Corporas tions  in  HHEC,  action  has  been  initiat- ed  to  link  to  the  extent  possible,  the
 producti  prog  taken  up the  State  Handloom  Corporations  wi the  development,  purchase  and  export programmes  of  HHEC.

 Corporation
 subsidiary  of  the
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 Point  made  in  Memorandum  Action  taken

 Ss

 7.  Anational  minimum  wage  miy  03

 Individual  weavers  are  given  credit  at  4% under  DRI  Scheme  and  weavers  in  cooperative
 The  Study  Team  appointed  in  Oct.  3977

 to  review  the  working  of  the
 rae  ee a  is Societies  nee

 iven  cash  credit  at  7% Itis  suggested  only  4%  interest  be  charged  from
 financial  assistance  given  to  Primary  Societies
 and  Apex  Society  under  cash  credit  Scheme.

 Enforcement  of  reservation  Orders  should  be
 entrusted  to  a  Central  Agency.

 fixed  for
 weavers  in  the  country,  or  atleast  a  regional minimum  wage  may  bz  fixed.

 Controlled  Cloth
 Government  of  India  has  fixed  maximum
 selling  price  of  Janata  cloth  whereas  there  is
 no  restriction  in  price  of  yarn  used  for
 producing  such  varieties  which  —  fluc-
 fuates  frequently.  Agencies  entrusted  with
 the  Janata  cloth  cannot  be  expected  to  incur
 heavy  loss  on  account  of  rise  in  price  of  yarn. Hence  it  is  imperative  that  some  arrange- ments  made  to  make  available  yarn  at  reaso-
 nable  and  fixed  prices  for  production  of  Janata cloth.  Subsidy  may  be  made  available  to  the
 Agencies  to  recoup  the  loss  on  account  of  rise
 in  price  of  yarn  at  which  the  maximum  selling price  is  fixed.  This  subsidy  should  bein  addi- tion  to  subsidy  allowed  by  Government  of
 India  on  the  sale  of  Janata  cloth.

 of  Han  Fi  con-
 sidering  the  question  of  ionalisati
 of  interest  rates  for  handloom  weavers
 in

 ie  cooperative  fold  as  well  as  those
 outside,  While  the  benefit  of  the Differential  Rate  of  Interest  scheme
 will  =

 have  to  be  confined  only to  the  elie  ies  of  |  benefici
 ries  including  weavers  defined  under the  scheme,  the  possibility  of  bringing about  reduction  and  uniformity  in  the
 lending  rates  to  handloom  weavers  are
 being  examined  by  the  Study  Team.

 Powers  of  enforcement  of  the  reservation
 orders  have  been  delegated  to  the  State
 Governments,  in  view  of  the  fact  that
 they  would  be  in  a  better  position  to
 detect  violations  and  take  punitive  action
 where  necessary,

 It  may  not  be  practicable  to  enforce  a
 national  minimum  wage  policy  in  the
 Handloom  industry,  which  is  a  highly decentralised  industry.  However,  any further  action  in  regard  to  fixing  a  national
 or  regional  minimum  wage  could  be
 considered  after  the  report  of  the  Co-
 mmittce  on  Wages,  Incomes  and  Prices is  available.

 The  subsidy  of  Re,  ae  per  sq.  metre  paid under  the  scheme  is  intended  to  cover
 such  fluctuations  to  meet  the  loss,  if  any involved.  Yarn  prices  have  shown  a
 decline  during  the  last  4  months.  Pro-
 vision  has  been  made  in  the  scheme  to review  cost.  structure  of  the  production of  Janata  sarces  and  choties  periodically. The  next  review  is  due  to  be  made  by the  middle  of  May  1978.

 Silent  Valley  Hydro  Electric  Project

 892i.  SHRI  M.  N.  GOVINDAN
 NAIR;  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  a  dclegation  from
 Kerala  including  the  representatives
 of  all  political  parties  in  the  State

 had  met  the  Prime  Minister  in  New
 Delhi  recently;

 (b)  whether  this  delegation  has
 requested  the  Prime  Minister  to  ac-
 corg  sanction  tg  the  proposed  Silent
 Valley  Hydro  Electric  Project  of  that
 State;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Yes,  Sir.

 (९)  No  final  decision  as  yet  has  been
 taken  in  the  matter.

 Setting  up  of  a  Eastern  Region  Load
 Despatch  Centre  in  Calcutta

 8923.  SHRI  छू.  RAMAMURTHY:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  International
 Development  Agency  is  helping  to
 set  up  a  Rs.  7.2  crore  Eastern  Region
 Load  Despatch  Centre  in  Calcutta  to
 ensure  smooth  operation  of  electricity
 systems  in  the  region;

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  set  up  such  a_  Centre  in
 other  regions  also;  and

 (ec)  if  not,  how  the  smooth  opera-
 tion  of  electricity  systems  in  Western.
 Southern  and  Northern  regions  is
 going  to  be  ensured?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN);  (a)  Govern-
 ment  has  decideg  to  establish  the
 Eastern  Regional  Load  Despatch
 Centre  at  Calcutta.  The  revised  pro-
 ject  cost  is  around  Rs.  768.59  lakhs.
 Certain  equipment  for  this  Centre  is
 being  procured  under  IDA  Credit.

 (bd  Five  Regional  Load  Despatch
 Centres  are  being  established,  name-
 ly,  Northern,  Western,  Southern,
 Eastern  and  North-Eastern  Regions.

 (c)  Does  not  arise.

 Special  Courts  for  Summary  Trial
 of  Communal  Offences

 8924.  SHRI  RAJASHEKHAR
 KOLUR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 fa)  whether  there  is  any  proposal
 under  ‘Sovernment’s  consideration
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 to  bring  legislation  before  Parlia-
 ment  for  setting  up  of  special  courts
 for  summary  Trials  of  communal
 offences;  and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Provision  already  exists
 in  the  Disturbed  Areas  (Special
 Courts)  Act,  2976  for  the  constitution
 of  Special  Courts  for  trying  communal
 offences.  The  Special  Courts  are  also
 authorised  to  conduct  summary  trials
 in  certain  cases.  There  is,  therefore
 No  proposal  to  bring  any  fresh  legis-
 lation  in  this  regard.

 Listening  of  short  wave  Programme

 8925.  SHRI  KUDANTHAI  N.  RAMA-
 LINGAM:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  there  are  any  DX  Club
 in  India  and  if  so,  whether  the  All
 India  Radio  is  associated  with  any  of
 them;  and

 (b)  whether  the  Ministry  of  Infor-
 mation  and  Broadcasting  has  any  plan
 to  promote  the  hobby  of  short  wave
 listening  in  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  JAG-
 BIR  SINGH):  (a)  There  are  some  DX
 Clubs  functioning  in  India.  All  India
 Radio  is  neither  a  member  of  any  DX
 Club  nor  is  it  directly  associated  with
 any  such  Club.  However.  one  such
 Club  viz,  Indian  DX  Club  International
 with  its  headquarters  at  Calcutta  is
 in  touch  with  All  India  Radio.
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 by  No,  Sir.  Since  DXing  is  basically
 an  individual  enterprise,  more  direct
 involvemen;  of  a  broadcasting  organi-
 sation  is  neither  desirable  nor  neces-
 sary.

 श्राप.  शवाणोी  में  सिस्टेंट  सटे शनः  डायरेदटर  के
 पदों  के  लिए  विभाग:य  पदोन्नति

 8926.  श्री  टी०  एस०  नेगी  :  क्या
 सूचना  और  प्रसारण  मंत्री  यह  बताने  की
 छुपा  करेंगे  कि

 (४)  उन  प्रोग्राम  सेक्रेटर,४  की  अ्रहंताएं
 क्या  हैं  जिनको  पदोन्नति  के  आधार  पर
 अस्स्टिट  स्टेशन  डायरेक्टर  बनाया  गया  था
 झौर  वे  किन  कार्य  क्षेत्रों  के  विशेषज्ञ  हैं;

 (ख)  क्‍या  असिस्टेंट  स्टेशन  डायरेक्टर
 के  पदों  के  लिए  संघ  लेक  सेवा  आयोग  ड्रारा
 की  गई  सीधी  भरती  में  इन  व्यक्तियों  को  रह
 फर  दिया  गया  था  ;  श्रौर

 (ग)  यदि  हां,  तो  उनकी  पदोन्नति  करने
 के  क्या  घगरण  हैं  और  क्या  रूग्कार  का  विचार
 अविध्य  में  असिस्टेंट  स्टेशन  डायरेक्टर  के
 पदों  के  लिए  विभागीय  पदोन्नति  रुमाप्त  करने
 काहै।?

 सूचना  जौर  प्रसारण  मंत्रालय  में  राज्य
 मंत्री  श्री  ऊगबोर  सिह):  (क)  छिन
 प्रोग्राम  स्ध्धबों  को  पंदं, जरि,  के  झाघार  पर
 सहायक  बन्दर  निदेशक  बनाया  गया  था,
 उनके  नाम  और  उनकी  बैदिया  अहंताएं
 विवरण  में  दी  गई  हैं  ।

 विभागीय  पदोन्नति  कोटे  में  र॒ुहायक
 केन्द्र  निदेशकों  के  पदों  के  भर्ती  नियमों  में,
 किसी  क्षेत्न  विशेष  में  विशेषज्ञता  का  कोई
 विशिष्ट  प्रावधान  नहीं  किया  गया  है  |
 तथापि,  सहाय+५  बेन्द्र  निदेशक  के  ग्रेड  में  पदोन्नति
 हेतु  बिचार  किए  जाने  के  लिए  पात्र  बनने  से
 पहले  इस  प्रकार  के  व्यक्तियों  द्वारा  निचले
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 प्रेडों  में  की  गई  सना  की  न्यूपतम  अवधि  से  वे
 प्रपने  कार्यक्षेत्र  में  पयाप्त  विशेषज्ञता  प्राप्त  कर
 रूकते  कर  सकें  ।

 (@)  प्रश्तःस्पदव  i4  व्यक्तियों  में  से,
 छ:  व्यक्तियों  ने  संव  लोक  सेजा  आयोग  द्वारा
 वर्ष  976  में  सहायक  केन्द्र  मिदेशफ  के  पर्दो
 के  लिए  की  गई  सीधी  भर्ती  में  उक्त  पदों  के
 लिए  झ्रावेदत  फिया  था  ;  इन  छः:  व्यक्तियों
 में  से  कोई  भी  संब  लोक  सेना  आयोग  द्वारा
 सहायफ  केन्द्र  निदेशक  के  पद  पर  सीधे  भर्ती
 के  लिए  तैयार  की  गई  चयन  तालि+ा  में  स्थान
 नहीं  पा  ae  ।

 (ग)  ऋ.४ाजावगी  में  सहायक  केन्द्र
 निदेश-;  के  पदों  के  बने  जात  भर्ती  सिय्नों  के
 अन्तर्गत,  75  ब्रधियत  पद  संघ  लेता  संता
 ऑायग  के  एप  रुदस्य  की  अव्यक्षया  में
 विमागीय  पदोन्नात  समित्ति  के  माध्यम  से
 पदोन्नति  द्वारा  भरे  ते  हैं  और  शेत्र  25  प्रतियय
 पद  सीधी  भर्ती  द्वारा  ।  भर्ती  की  ये  दोनों
 पद्धतिवां  एका  दूसरे  से  भिन्न  हैं  और  यह  वात
 ि  फफ्यिय  र्म्मदबार  सीधे  भर्ती  तू
 जाने  वालों  की  चयन  तालिका  में  स्थान  नहीं
 पा  सके,  उसकी  विभागीय  पदोन्नति  के  कोटे  में
 पदोन्नति  के  घिए.  बघित  नहीं  करती  ।  यह
 पद्धति  न  केवज  झ,फकाशवाणी  के  सहावफ
 केन्द्र  निदेयया  के  पदों  पर  ही  गू  होती  है,
 अपितु  भारत  सरक्तार  के  ऐस  सभी  पदों  पर

 लागू  होती  है  जो  सीधी  भर्ती  ढारा  और
 विभागीय  पदोन्नति  के  माध्यम  से  भरे  जाते

 हैं  1

 भविष्य  में  सहायक  केन्द्र  निदेशक  के
 पद  के  लिए  विभागीय  पदोन्नति  को  समाप्त
 करने  फा  सरकार  के  पास  फिलहाल  कोई
 प्रस्त व  नहीं  है  t
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 घिवरण

 जिन  प्रोग्राम  सचियों  को  पदोन्नति  के
 आधार  पर  सहायक  केन्द्र  निदेशक  बनाया
 गया,  उनके  नाम  और  शैक्षिक  बहूँताएं  दर्शाने
 वाली  सूचो  |

 क्रम  नाम  और  दौक्मिक  हता एं
 संध्या

 i.  श्री  सी०  नरगुणम,  बी०  To  (आआनसें)
 श्री  पी०  श्रीनिवासस,  एए८  ए०
 श्री  मोहम्मद  मजरुदीन,  एम०  To
 श्री  एम6  आर०  राजगोपालन,  इण्टर-

 मीडिएट
 5.  श्री  टी०  एन०  नढराजन,  बी०  To
 6.  श्री  अमीरचन्द  खेंड़ा,  बी०  ए०

 श्री  एम०  एत०  जेंड०  रज्वो,  बी०  To
 (आन)

 8.  श्री  के०  रामसुब्रमण्यम्‌,  बी०  To
 cm  श्रीमती  रोशन  आर०  नसीराबद  वल्ला,

 बी०  To
 10.  श्री  टो०  बीं०  आर०  Fo  एस०  राव,

 बी०  To
 i,  श्री  डब्ल्यू०  आर०  सर्राफ,  एम०  To

 एस०  एुन०  बी०

 bw

 2.  श्री  एस०  भरि  दा  ,  ०  Tio  सी०
 13.  श्री  बी०  एन०  संक्सना,  बी०  To
 14  श्री  एम०  एम०  र्थ,  चास्तव,  एम०

 To  एल०  एल  बी०  !

 Foreign  Trained  Scientists  in  CSIR

 8927.  SHRI  D.  8.  CHANDRE  GO-
 WDA;  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:
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 (a)  whether  a  large  number  of
 foreign  trained  Indian  Scientists  have
 been  enrolled  with  the  CSIR;

 (b)  if  so,  their  number  and  how
 many  of  these  scientists  have  been
 employed;  and

 (c)  the  reasons  for  the  delay  in  pro-
 viding  employment  to  others?

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DESAI):  (a)  and  =  (b).
 Twenty  thousang  nine  hundered  and
 forty  six  (20,946)  foreign  trained
 Indian  Scientists,  Engineers,  Techno-
 logists  and  Medical  Personnel  were
 enrolled  in  the  Indians  Abroad  Section
 of  the  National  Register  of  Council  of
 Scientific  and  Industrial  Research
 (CSIR)  upto  31-3-1978,  Registration  is
 voluntary.  Of  those  registered  10,203
 have  reported  their  return  to  India.
 According  to  information  available
 9,571  of  those  returned,  have  secured
 regular  employment  and  284  were
 working  as  Poo[  Officers  on  81-3-1978,

 (c)  The  cases  of  all  those  registered
 in  the  Indians  Abroad  Section  of  the
 National  Register,  who  do  not  hold
 employment  in  India,  are  considered
 for  selection  to  the  Scientists’  Pool
 generally  two  months  ahead  of  their
 return  to  India.  Persons  not  well-
 qualified  are  not  selected  for  the  Pool,
 The  absorption  of  Pool  Officers  in
 regular  posts  depends  ypon:—

 (i)  Vacancy  in  the  field  of
 specialisation;

 (ii)  normal  recruitment  proce-
 dures  of  employing  agencies;  and

 Gii)  personal  preferences  of  the
 scientists  concerned.

 वामोदर  घाटी  निलन  के  अन्तर्गत  तिलैया  बांध  में
 परतबिनलो  केनरेटर  लगाना

 8928.  श्री  रीत  लाल  प्रताद  वर्मा  :
 क्या  ऊर्जा  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  क्या  दामोदर  घाटी  मिगम  के
 नन्त्गत  तिलैया  बांध  में  दो  पनबिजली
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 water  लगे  हैं  प्रौर  तीसरा  जनरेटर,  जिसका
 जापान  से  झाधात  किया  गया  था,  वहां  बेंकार
 पड़ा  है  जिलमें  जंग  लग  रहा  है  जबकि  सर्लया
 बांध  के  निर्माग  के  समय  तीसरे  जेनरेटर  के
 लिए  स्थान  की  व्यवस्था  की  गई  है  ;  और

 (ख)  यदि  हो,  तो  क्या  सरकार  का  विचार
 शीघ्र  ही  तीसरा  जेनरेटर  लगा  कर,  फाटकों
 से  बेकार  निकलने  वाले  पली  को  रोक  कर
 उससे  बिजली  पैदा  करने  का  है  जिससे  सिचाई
 को  बढ़ावा  देने  के  लिए  वह  ग्रामीण  क्षेत्रों  में
 लोगों  को  सप्लाई  की  जा  सके  और  यदि  हां,
 तो  कब  तक  ?

 ऊर्जा  मंत्री  (शी  पो०  रामचन्द्रन)  :
 (क)  तिल॑या  बांध  में  दो  जेनरेटर  प्रतिप्ठापित

 किए  गए  हैं  ।  तीसरा  जेनरेटर  कभी  खरीदा
 नहीं  गया  ।

 (@)  प्रश्न  नहीं  उग्ता  ।

 Equating  Retirement  Age  of  Military
 Officia's  with  ].A.S.  Officers

 8929.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  whether  a  scheme  is
 under  consideration  to  equate  the
 retirement  age  of  military  officers  with
 the  IA.S.  cadre  regardless‘  of  rank
 the  officer  holds?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM).  No,  Sir.
 The  age  of  retirement  of  Service
 Officers  has  been  fixed,  keeping  in
 view  their  job  requirements,  the
 essential  condition  of  which  is  that
 they  must  be  physically  fit  enough  to
 operate  in  all  kinds  of  climatic  condi-
 tions  including  high  altitudes  as_  well
 as  sub-zero  places.  Since  their
 requirements  are  different  from  those
 of  IAS  Officers,  there  is  no  proposal
 to  equate  their  age  of  retirement  with
 those  of  IAS  Officers,

 Damage  to  Nuclear  Installations

 8930,  SHRI  8.  8.  SOMANI:;  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  investigations  into  the  damage
 caused  to  nucleer  instellations  due  to
 explosion  and  other  reasons;

 (b)  if  so,  what  are  the  findings  of
 and  what  is  the  loss  suffered  jn  the
 year  (1977-78;  and

 (c)  what  steps  Government  have
 taken  or  propose  to  take  for  the  secu-
 rity  of  these  jnstallations?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  (a)  and  (b).  Yes,
 Sir.  A  Committee  constituted  by  the
 Department  of  Atomic  Energy  is  en-
 quiring  into  the  reasons  for  the  ex-
 plosion  which  took  place  at  the  Heavy
 Water  Plant,  Baroda  on  3rq  Decem-
 ber,  ‘1977.  There  are  no  other  cases
 of  damage  to  nuclear  installations  due
 to  explosion  or  other  reasons.  Accord-
 ing  to  the  preliminary  report  of  the
 Committee  the  explosion  was  due  to
 the  failure  of  Ammonia  Quench
 Assembly  Spool  Piece.  The  final  re-
 port  is  expected  after  detailed  investi-
 gations  are  completed.  On  visual
 inspection  of  the  external  damages
 the  loss  ig  estir.ated  at  Rs.  .20  crores
 (approx.)  which  will  be  required
 mainly  for  repairs/replacement  of
 equipments.

 (c)  Sufficient  security  measures  are
 already  in  force  in  all  the  nuclear
 installations  in  the  country.

 Complaints  of  Emergency  Excesses
 against  Director,  National  Sample

 Survey  Organisation

 8981  SHRI  BALDEV  PRAKASH:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  of  emergency  ex-
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 cesses  against  Director,  National  Sam-
 ple  Survey  Organisation,  Department
 of  Statistics,  Ministry  of  Planning;

 (b)  if  so,  the  nature  of  the  com-
 plaints  and  action  taken  by  Govern-
 ment;  and

 (c)  is  it  a  fact  that  the  case  for  ex~-
 tension  of  service  of  the  said  officer  is
 under  consideration?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 There  are  four  Directors  in  the
 National  Sample  Survey  Organisation.
 Some  complaints  were  made  in  the
 Deparimental  Council]  of  the  Depart-
 ment  of  Statistics  against  certain
 decisions  taken  by  the  Director  of
 Field  Operations  Division  during  the
 period  of  the  Emergency.  On  enquiry
 the  complaints  of  misuse  of  powers
 were  not  substantiated.

 (c)  The  officer  was  on  deputation  to
 the  Central  Government  from  the
 Government  of  Rajasthan.  At  the
 end  of  the  period  of  deputation  his
 services  haVe  bee,  replaced  at  the
 disposa]  of  the  Government  of  Rajas~
 than  with  effect  from  the  Ist  May
 978  (forenoon).

 Setting  up  of  Gas  Turbine  Generators
 in  Super  Thermal  Plants

 8932.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  setting  up  of  gas  turbine  ge-
 nerators  in  Super  Therma]  Plants  as
 a  precautionary  measure;

 (b)  if  s0,  details  thereof;
 (c)  how  the  gas  turbine  generators

 supply  is  to  be  obtained;  and

 (d)  whether  gas  turbine  generators
 will  be  imported?
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 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Suicide  by  Engineering  Asstt.  A.LR.
 Chattarpur

 8933.  SHRI  MRITYUNJAY  PRA-
 SAD  VERMA:

 SHRI  RAJ  KESHAR  SINGH:
 SHRI  T.  S.  NEGI:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleaseg  to
 state:

 (a)  whether  officiat  inquiry  into  the
 case  of  self  immolation  on  the  night  of
 26th  February,  978  by  Shri  R.  C.
 Agrawal,  an  engineer  in  the  Chattar-
 pur  Station  of  the  A.I.R.  has  since
 been  completed;

 (b)  if  so,  nature  of  the  inquiry;  and

 (c)  if  not,  when  the  same  is  likely
 ta  be  completed

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  JAG-
 BIR  SINGH):  (a)  to  (c).  The  prelimi-
 nary  inquiry  has  already  been  con-
 ducted  by  the  Chief  Vigilance  Officer
 of  the  Ministry  of  Information  and
 Broadcasting  and  an  Additional  Chief
 Engineer  of  All  India  Radio.  On  the
 basis  of  the  preliminary  inquiry,  the
 Assistant  Station  Engineer  and  _  the
 Station  Engineer  at  Chattarpur  have
 been  suspended  and  the  Station
 Director  has  been  tansferred.
 Departmental  action  has  been  initiated
 against  the  officers  who  have  been
 prima-facie  found  to  be  responsible
 for  the  harassment  of  Shri  R.  C.
 Agrawal.
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 Incentives  for  the  Development  of
 Backward  Districts  of  Gujarat

 8934.  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  number  of  districts  in  Gu-
 jarat  declared  as  industrially  back-
 ward  districts;

 (b)  what  are  the  incentives  given
 and  plans  prepared  for  the  develop-
 ment  of  these  districts;  and

 (c)  are  parts  of  a  district  also  de-
 elared  as  industrially  backward?

 °yTHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 “X“SHRIMATI  ABHA  MAITI»:  (a)  30
 districts  in  Gujarat  have  been  selected
 as  industrially  backward  to  qualify
 for  concessional  finance  facilities.

 (b)  The  following  incentives  are
 given  by  the  Central  Government  for
 setting  up  industries  in  these  dis-
 tricts:-—

 (i)  Concessional  Refinance  Scheme
 of  Industrial  Development  Bank  of
 India.

 Gii)  Deduction  in  Income-tax.

 Giiy  Consultancy  for  Technical
 Services.

 (iv)  Registration  of  new  units  and
 expansion  of  existing  units  in  respect
 of  items,  the  production  of  which  is
 otherwise  banned  in  the  country.

 (v)  Interest  Subsidy.

 (vi)  Supply  of  machinery  on  con-
 cessional  terms  by  the  National
 Small  Industries  Corporation  Limit-
 ed.

 (vii)  Special  facilities  for  import-
 ing  raw  materials.

 Out  of  these  70  districts,  3  districts
 are  further  eligible  for  the  Capital
 Investment  Subsidy  Scheme.

 Plans  for  the  development  of  dis-
 tricts  are  prepared  by  the  State  Gov-
 ernment.

 (c)  Complete  districts  have  been
 identified  as  industrially  backward  to
 qualify  for  concessiona)  finance  facili-
 ties.  From  out  of  these,  specified
 number  of  districts/areas  equivalent
 to  the  averagesized  districts  of  thé
 State  concerned,  and  comprising  conti.
 guoug  blocks  from  adjoining  back-
 ward  districts  have  been  selected  to
 qualify  also  for  the  Capital  Investment
 Subsidy  Scheme.

 बिजलो  के  उत्पादन  के  लिए  टरबाइनों  का
 झायात

 8935.  ओ  राजेसख  कुमार  शर्मा:
 क्या  ऊर्जा  मंत्री  ह  बताने  की  कृपा  फररेंगे
 कि:

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने  इस
 प्रकार  की  कोई  शिकायत  की  हैं  कि  बिजली
 के  उत्पादन  में  बहुत  रूकावट  पैदा  हो  “ही  है
 चूंकि  भारत  हैवी  इलेक्ट्रिकल्ज  लिमिटेड  द्वारा
 निर्मित  टरबाइनें,  जो  बिजली  पाव्योदनाश्रों
 में  प्रयोग  में  लाई  जा  रही  हैं,  ठीक  प्रकार  से
 काम  नहीं  कर  रहो  हैं  ;

 (ख)  यदि  हा,  तो  केन्द्र  सकारता  इस
 बारे  में  क्‍या  आदेश  जारी  किए  गऐ  हैं;  और

 (ग)  केस  इस  समस्या  को  हल  करने
 के  लिए  सरकार  षा  विचार  विदेशों  से
 टरबाइनों  का  झाथ्यत  करने  का  हैं  जिससे
 बिजली  उत्पादन  का  लक्ष्य  प्राप्त  फिया
 जा  सक  ?

 ऊर्जा  मंत्री  (आयी  पो०  रामचन्द्रन)  :
 (क)  और  (ख)  उत्तर  प्रदेश  सरकार  से

 निर्देश  प्राप्त  होने  पर,  उत्तर  प्रदेश  में  प्रतिध्ठा-
 पित  दोनों  ही  विद्युन  उत्पादन  कैन्द्रों--
 भारत  हैवी  इलैक्ट्रिकल्ज  लिमिटेड  द्वारा
 संप्लाई  किए  गए  और  झायात  किए  गए
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 विद्युत  उत्पादन  केन्द्रों  के  कार्य:  निष्प/दल  की
 समीक्षा  की  गई  थी  और  जिन  क्षेत्रों  पर  सत्काल
 ध्यान  दिया  जाना  है  उनका  निर्धारण  कर
 लिया  गया  है  ।  उत्पादन  सैटो  के  कार्य-
 निष्पादन  में  सुधार  लाने  के  लिए  कार्रवाई
 की  एक  योजना  बनाई  गई  है  ny

 (ग)  देश  'में  ही  निर्मित  यूनिटों  के
 कर्य-निष्पादन  के  कारण,  उत्पादन  परक

 का  आशात  करने  का  कोई  प्रस्ताव  सबा र  के
 बिचाराधीन  नहीं  है  t

 Demand  and  Production  Units  of
 Crockery

 8936.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  is  the  present  demand
 and  production  of  crockery  in  the
 country;

 (b)  what  is  the  number  of  units
 manufacturing  crockery  in  the  coun-
 try;  and

 (c)  what  is  their  total  installed
 capacity  ang  actual  production?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 (c).  Crockery  is  manufactured  in  the
 large  scale  sector/organised  sector  as
 well  as  in  the  small  scale  sector,  in
 the  country.  At  present  there  are  33
 units  in  the  large  scale  sector/organis-
 ed  sector  which  are  engaged  in  the
 manufacture  of  crockery  with  a  total
 installed  capacity  of  34,046  tonnes  per
 annum.  The  production  of  these  units
 during  the  year  977  was  17,150  tonnes.

 The  number  of  the  small  scale  units
 manufacturing  crockery  at  present  is
 not  available.  According  to  the  last
 census  of  the  smal]  scale  Industries
 which  wag  conducted  in  the  year  1972,
 there  were  148  small  scale  units
 engaged  in  the  manufacture  of  crockery
 and  their  production  during  that  year
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 was  valued  at  Rs.  2.29  crores.  The
 total  installeg  capacity  and  actual  pro.
 duction  of  these  units  at  present  is
 not  available.

 The  present  demand  of  crockery  is
 more  or  less  equal  to  the  present  pro-
 duction  in  the  country.

 धोड़ाखाल  (नेनीताल)  में  हिन्दुस्तान  मशीन
 टूल्स  के  कारखाने  पर  व्यय

 8937.  श्री  भारत  भृषण:  क्या  उद्योग
 मंत्री  यह  बतान  की  कृपा  करेंगे  कि  :

 '(क)  घोड़ाखाल  (नेत  ताल)  में  प्रस्तावित
 हिन्दुस्तान  मशीन  ्ट्र्ल्त  के  घड़ी  के  कारखाने
 पर  खर्च  करने  के  लिए  कुल  क्तिनी  धनराशि
 की  व्यवस्थ।  की  गई  है  ;

 (ख)  इस  काणखाने  की  स्थापना  के
 लिए  शब  तक  कितनी  शशि  खे  की  गई  है  ;

 (ग)  इसके  लिए  i978-79  में  कितनी
 धनराशि  की  वब्4बस्था  की  गई  है  ;

 (घ)  इस  सभय  इस  कारखाने  में  कुल
 कितने  कमंचारी  हैं  ;  जौर

 (ड)  यह  कारखाना  कब  तक  पूरी  तरह
 से  चालू  हो  जायेगा  तथा  इसकी  उत्प।दन
 क्षमता  कितनी  है  तथा  इसमें  बितने  व्यवितयों
 को  रोजगार  मिलेगा  ?

 उद्योग  मंत्रालय  सें  राज्य  संत्री  (श्रीमती
 आभा  सती):  (क)  से  (ग),  हिन्दुस्तान
 मशीन  टूल्स  लिमिटेड  की  सहायता  से  उत्तर
 प्रदेश  राज्य  श्रीद्योगिक  विकास  निगम  हारा
 एच०  एम०  टी०  सहायता  प्राप्त  घड़ी  का
 कारखाना  नैनंताल  में  विकसित  किया  जा
 रहा  है  ny  परियोजना  लागत  25  लाख
 रुपये  होने  का  भ्रनुमान  लगाया  गया  है  ।
 यह  समूची  लागत  उत्तर  प्रदेश  राज्य  श्रौद्योगिक
 विकास  निगम  द्वारा  पूरी  की  जा  रही  है  t
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 एच०  एम ०  डी०  प्रथवा  केन्द्रीय  सरकार
 द्वार  इस  पच्यो घना  ५५  सीधे  कुछ  व्यय
 नहीं  क्या  रू:  है  ।

 (घ)  इस  समय  कुल  कर्मचांध्यों  की
 संख्य।  लगभग  50  है

 (3)  दिसम्बर,  977  से  कार्य  आरम्भ
 हो  गया  है  ।  वर्ष  i977-78  %  पुर्ज
 जोड़कर  60,000  घड़ियां  इस  एकक  में
 बनाई  गई  हैं  t  प्रति  वर्ष  2.4  लाख  पुर्जे
 जोड़कर  घड़िया  तैयार  काने  की  उत्पादन
 क्षमता  के  अगले  दो  वर्षों  में  प्राप्त  कर  लेने  की
 आशा  है,  इससे  लगभग  I00  ब्यवितयों  को
 रोजना  उपलब्ध  होगा  t

 ALR.  Station  at  Sikkim

 8938.  SHRI  छू.  B.  CHETTRI;  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  a  proposal  for  sett-
 ing  up  an  All  India  Radio  station  in
 the  State  of  Sikkim  is  under  the  con-
 sideration  of  Government;

 (b)  if  so,  the  details  thereof;  and
 (ce)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE”  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  JAG-
 BIR  SINGH):  (a)  Yes,  Sir.

 (b)  The  proposal  which  has  been
 included  in  the  Roll-on-Plan  (i978—
 83)  envisages  the  setting  up  of  a  20
 kw  mw  transmitter,  receiving  facilities,
 studios  and  staff  quarters  at  Gangtok
 in  Sikkim,  However,  its  implementa,
 tion  will  depend  upon  the  availability
 of  financial  allocations  and_  relative
 priorities.

 (c)  Doeg  not  arise.

 dea  कोल  फोल्इस  कर्पनी  के  खिए  करोल
 इंडिया  लिसिटेड  हारा  वस्तुओं  को  खरोद

 8939.  भरी  सुभाव  झाहूआ:  बया
 ऊर्जा  मंत्री  पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कोल  इंडिया  लिमिटेड  के  श्रन्त-
 गंत  बैस्ट  कोल  फील्ड्स  कम्पनी  के  लिए  कोल
 इंडिया  लिमिटेड  ने  वर्ष  977-78  में  राज्य-
 वार  कितने  मूल्य  की  (रुपयों  में)  वस्तुएं
 खरीदी;

 (@)  वा  नागपुर  में  वेस्ट  कोल  फील्ड्स
 कम्पनी  बा  कार्यालय  स्थापित  करते  हुए,
 वस्तुओं  की  खरीद  के  बारे  में  केन्द्रीय  सप्कार
 ने  मध्य  प्रदेश  सबका:  के  साध  कोई  समझौता
 किया  था;  और

 (ग)  पि  हां,  तो  उस  समझौते  का
 ब्यौरा  क्या  है  ?

 ऊर्जा  मंत्री  (श्री  पो०  रामबखन):
 (क)  सूचना  एकल्न  की  जा  रही  है  और  समात

 पटल  पर  रख  दी  जाएगी  t

 (a)  जी  नहीं  ।

 (ग)  प्रश्न  नहीं  उठ  ता।

 Findings  of  the  Court  of  Inquiry

 8940.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 DEFENCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  39]2  on  22-3-78  regarding  report
 by  Commission  of  inquiry  to  probe
 crash  of  IA.F.  Plane  near  Jorhat  and
 state:

 (a)  whether  the  examination  of
 the  findings  of  the  Court  of  Inquiry
 has  been  completed;  and

 (b)  if  so,  whether  the  report  of  the
 Court  of  Inquiry  wil!  be  laig  on  the
 Table  together  with  the  Government's
 comments  thereon?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  report  is  presently  under
 Government’s  active  consideration  and
 the  House  will  be  apprised  of  the
 findings  shortly.

 कोल  इंडिया  लिसिटछ  के  अन्तगत  कोयला  सने

 89ti.  श्री  यमुना  प्रसाद  शास्त्री  :
 क्‍या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  कोल  इंडिया  लिमिटेड  के  प्रबन्ध
 शौर  नियंत्रण  के  श्रधीन  देश  में  इस  समय
 कुल  क्तिनी  खाने  हैं  ;

 (ख)  कोल  इंडिया  लिमिटेड  के  नियंत्रण
 अधीन  इन  कोयला  खानो  में  अप्रैल  977  से
 3i  जनवरी  978  तक  कोयले  का  कितना
 उत्पादन  हुआ  और  कोल.  इंडिया
 लिमिटेड  द्वारा  किये  गये  समूचे  व्य4  को  जोड़ने
 के  बाद  वितनी  हानि  हुई  ;  और

 (ग)  उक्त  हानि  के  बध  का*ण  हैं  ?

 ऊर्जा  मंत्री  (श्री  पी०  रामचन्द्रन)  :
 (क)  देश  में  कोल  इंडिया  लि०  के  श्रघीन
 कोयल,  खानों  की  कुल  संख्या  356  है  t

 (ख)  कोल  इंडिया  लिस  की  इन  खानों
 से  अप्रैल,  977  से  जनवरी,  i978  तक
 हुआ  कोयले  का  कुल  उत्पादन  70.74
 मिलिझन  टन  है  ।  वर्ष  977-78  के लेखे
 शब  तक  उपलब्ध  नही  हैं  7  फिर  भी,  कम्पनी
 को  घाटा  ही  होगा  ।

 (ग)  2  जुलाई,  975  से  कायले  की
 कीमस  में  संशोधन  बाते  संचय  सथ्कार  ने
 कोयले  की  कीमत  में  केबल  77.50  द र
 प्रति  टन  बढ़ाने  की  अनुमात  दी  थी  जबकि
 इस  प्रश्न  प<  विचार  कबने  वाली  अन्तर
 मंत्रालयी  समिति  ने  उत्पादन  लागस  के
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 झाधार  चर  2.80  रु०  श्रति  टन  वृद्धि
 करने  की  अनुशंसा  की  थी  ।  उत्पदन  लागत
 में  अरब  श्नौर  भी  वृद्धि  हो  गई  है  जिसक  कारण
 बोनस  को  जगहें  अनुप  ह  धनराशि  भुगतान,  भंडार
 सामश्री,  बिजली,  मशीनरी  और  भ्रन्य  निवेशों
 की  लागत  में  वृद्धि  श्रादि  है  ।  चूंकि  जुलाई
 975  के  बाद  से  कोयले  की  कीमश  में  कोई

 परिवर्तन  नहीं  हुआ  है  और  उत्पादन  लागत
 बढ़  गई  है,  इसलिए  कोल  इंडिया  लि०  को
 लगातार  घाटा  हो  रहा  है  ny

 प्रधान  मंत्री  कार्यालव  द्वारा  निकाले  गये
 प्रकाशन

 8942.  श्री  रामप्रसाद  देशमुख:  क्या
 प्रधान  मंत्री  यह  बताने  की  कुजा  करेंगे  कि:

 (क)  वर्ष  977  के  दौरान  प्रधान  मंत्री
 के  कार्यालय  से  निकाले  गये  प्रकाशनों,  समाचा र-
 पत्नों  और  पत्रिकाओं  के  नाम  क्‍या  हैं  ;

 (ख)  उन  प्रकाशनों  में  से  कितने  प्रकाशन
 हिन्दी  में  भी  प्रकाशित  किये  गये  और  हिन्दी  में
 प्रकाशित  न  किये  गये  प्रकाशनों  के  नाम  क्या
 हैं  और  उसके  क्‍या  कारण  हैं;

 (ग)  क्याएऐंसे  सभी  प्रकाशनों,  समाचार-
 पत्नों  और  पत्रिकाओं  को  जिन्हें  इस  समय  अंग्रेजी
 में  प्रकाशित  किया  जा  रहा  है  हिन्दी  में  भी
 प्रकाशित  किया  जायेगा;  और

 (घ)  यदि  हां,  तो  सरकार  ने  इस  बारे  में
 अब  तक  क्या  कार्यवाही  की  है  ?

 प्रधान  मंत्री  (क्रो  मोरारजी  बेसाई)  :
 (क)  बं  977  के  दौरान  प्रधान  मंत्री
 कार्मालय  से  किसी  तरह  के  प्रकाशन,  समाचार
 पत्र  और  पत्रिका  नहीं  निकाली  गई  है  tv

 (a)  से  (घ).  प्रश्न  नहीं  उठते
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 आाधिनासियों  के  उत्पान  के  लिए  संसद्‌  सवस्यों
 की  एक  समित्ति  3

 8943.  शनी  भ्रधन  सिह  ठाकुर:  बय
 ण्हू  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  भाविवासियों  के  उत्थान  के
 लिए  सुझाव  देने  हेतु  संसद्‌  सदस्यों  की  कोई
 समिति  गठित  करने  का  विचार  है  ;  भौर

 (ख)  यदि  हां,  तो  इस  बारे  में  ब्यौरा  क्या
 है  और  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 गृह  संत्रालय  में  राज्य  मंत्री  पथी  धमिक
 खाल  मण्डल):  (क)  और  (ख)  प्रनुसूचित
 जातियों  तथा  अनुसमू चित  जनजातियों  के  कल्याण
 के  बारे  में  पहले  से  ही  एक  स्थायी  संसदीय
 असभिति  है

 Recruitment  of  Jawans

 8944.  SHRI  K.  MALLANNA:  Will
 athe  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  there  is  any  basic  rules
 for  recruitment  of  Jawans  to  the
 Indian  Army;

 (b)  if  so,  how  many  Jawang  were
 recruited  during  the  last  three
 years,  year-wise;

 (c)  the  expenditure  incurred  by
 Government  on  their  pay  and  allow-
 ances  every  year;

 (d)  how  many  officers  were  rec-
 ruited  during  the  last  three  years
 and  the  expenditure  incurred  by  Gov-
 ernment  on  their  pay  and  allowances
 every  year;  and

 (e)  the  number  of  Jawang  recruit-
 ed  from  the  State  of  Karnataka
 during  last  three  years?

 THE  MINISTER  OF  DEFENCE
 «SHRI  JAGJIVAN  RAM):  (a)  Yes,

 Sir,  The  basic  rules  for  recruitment
 of  jawans  in  the  Army  are  laid  down
 in  the  Recruiting  Regulations  for  the
 Army,  1960.

 (b)  to  (e).  Intake  of  Jawans  and
 expenditure  incurred  on  their  pay
 and  allowance  during  the  last  3  years
 are  as  under:—

 Year  Intake  Expenditure

 (Rs,  in  lakhs)
 1974-75,  57724  T70°  58
 1975-76  पु  50305,  1785°37,
 79777  .  45४.  E715"  74

 The  number  of  officers  recruited
 during  the  last  three  years  and  ex-
 penditure  incurred  on  their  pay  and
 allowances  are  given  hereunder: —

 Year  Intake  Expenditure

 (Rs.  in  lakhs)
 WOTE75,  487  27°65
 1975-768.  हि  311  34°00
 1976-77.  मु  नि  3396  35 थ.

 Intake  of  Jawans  into  the  Army
 during  the  last  3  years  frem  Karna-
 taka  is  as  under:—

 974-75,  नि  3400
 1975-76  है  नि  7374
 1976-77  नि  7084

 Salt  at  Fair  Price  to  West  Bengal
 8945.  SHRI  GADADHAR  SAHA:

 Will  the  Minister  of  INDUSTRY  be
 pleaseg  to  state:

 (a)  whether  the  Government  of
 India  agreed  to  supply  about  50  per
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 cent  of  the  requirement  of  salt  by rail  movement;
 (b)  what  is  the  scheme  for  move-

 ment  of  salt  to  West  Bengal;
 (c)  reason  for  failure  of  the  Salt

 Department  of  the  Government  of
 India  to  execute  the  scheme;  and

 (d)  whether  it  is  a  fact  that  non-
 availability  of  salt  at  fair  prices  from
 the  selected  earmarket  manufactur-
 ers  is  due  to  profiteering  indulged  in
 by  the  salt  manufacturers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  In  order  to  provide  return
 cargo  for  ships  which  carry  coal]  from
 Calcutta  to  Tuticorin  and  West  Coast,
 Government  have  decided  that  the
 entire  quantity  of  salt  required  for
 West  Bengal  may  be  moved  by  sea-
 cum-rail  route.  However,  with  a
 view  to  providing  relief  to  small  pro-
 ducers  and  to  ease  the  situation  re-
 garding  supply  of  salt  in  West  Ben-
 gal,  Government  decideg  in  August,
 (1977,  that  some  amount  of  sponsor-
 ed  movement  may  be  permitted  by
 rail  also  subject  to  availability  of
 Railway  capacity.  Under  this  dis-
 pensation,  about  +1,44,000  tonnes  of
 salt  per  annum  (i.e.,  25  wagons  per
 day)  can  be  moved  by  all-rai]  route
 to  West  Bengal.

 (c)  The  scheme  has  been  imple-
 mented.

 (d)  Salt  is  presently  available  at
 reasonable  prices  in  West  Bengal.

 जाति  प्रथा  समाप्त  करने  के  लिए  कानून

 8946.  श्री  हुकम  देव  नारायण  यावव  :
 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  का  विचार  जाति  प्रथा
 समाप्त  करने  का  हूँ  और  यदि  हां,  तो  क्‍यों  भौर
 यह  काम  किस  प्रकार  करने  का  बिचार  है;
 झौर

 MAY  3,  978  Written  Answers  148

 (ख)  क्‍या  जाति  प्रया  समाप्त  करने  के
 लिये  कानून  बनाने  का  विचार  है  भर  यदि  हां,
 तो  उसकी  रूपरेखा  क्‍या  है  ?

 गुह  संत्रालूय  में  राज्य  मंत्री  (शो  धमिक

 लाल  सण्डल)  :  (क)  और  (ख).  इस  समय
 ऐसा  कोई  प्रस्ताव  विचारधीन  नहीं  है  v

 Expenditure  on  installation  of
 Telephones  by  C.S.I.0.,  Chandigarh

 8947.  DR.  SARADISH  ROY:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  how  much  amount  has  been
 spent  by  C.S,LO.,  Chandigarh  (a
 CSIR  laboratory)  on  the  installation
 of  fresh  telephones  and  for  their  ad-
 justments  during  the  last  three  years;

 (b)  whether  the  instructions  issued
 ‘by  Government  regarding  economy
 were  followed  while  incurring  the  ex-
 penditure;

 (९)  whether  an  officer  of  the  orga-
 nisation  was  found  mis-using  the
 muin  line  of  the  telephones  causing
 huge  los,  to  the  organisation;  and

 (da)  whether  any  investigations
 have  been  made,  if  so,  what  are  the
 findings  and  the  action  taken?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  A
 sum  of  Rs.  33,l5/-  was  deposited
 with  Post  &  Telegraph  Department
 for  installation  of  eight  new  _  tele-
 phones,  during  the  last  three  years.
 Out  of  eight,  three  were  for  the
 CSIO  Headquarters  at  Chandigarh
 and  five  for  their  Service  and  Main-
 tenance  Centres  at  other  places.  TheSe
 telephones  were  sanctioneq  after
 verifying  their  essentiality.  Economy
 instructions  issued  by  the  Govern-
 ment  in  this  regard  were  taken  into
 consideration,

 (c)  and  (d).  An  allegation  of  mis-
 use  of  a  telephone  line  by  an  Officer
 of  CSIO  was  received  in  October,
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 977  by  the  Director  CSIO.  He  has
 constituted  a  committee  of  3  senior
 scientists  to  investigate  the  allega-
 tion.  Their  report  is  awaited.

 Formulation  of  a  new  Energy  Policy
 8948.  SHRIMATI  PARVATHI

 KRISHNAN:  Will  the  Minister  of
 ENERGY  be  pleased  to  state;

 (a)  whether  Government  have  a
 proposal  unde;  consideration  for  for-
 mulating  a  new  energy  policy;  and

 (b)  if  so,  the  salient  featureg  there.
 of?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Yes,  Sir.  The  Planning
 Commission  have  appointed  a  Work-
 ing  Group  to  carry  out  a  comprehen-
 sive  review  of  the  present  energy
 situation  jn  the  light  of  recent  deve-
 lopments  both  within  the  country
 and  outside,  to  develop  a  perspective
 for  the  next  5—5  years  and  to  re-
 commend  appropriate  policy  measures
 for  optimal  utilisation  of  available
 energy  resources,  including  non-con-
 ventional  resources  of  energy.

 Increase  in  the  price  of  Paper

 8949.  SHRI  UGRASEN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  the  paper  mill
 owners  have  increased  the  price  of
 paper  by  5  per  cent  last  week  and
 if  so,  whether  he  will  explain  and  give
 an  assurance  in  the  House  that  the
 paper  prices  will  not  be  allowed  to  be
 increased;

 (b)  the  additional  profit  earned  by
 the  mill  owners  as  a  result  of  price
 increase  thereof  and  the  quantity  of
 paper  required  in  the  country  and
 how  this  requirement  is  met;  and

 (०)  whether  there  is  a  shortage  of
 paper  in  the  markets  and  if  so,  the

 remedial  measures  proposed  to  be
 taken  to  meet  its  shortage  soon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Some  paper  mills  had  announced
 price  increases  for  certain  varieties
 of  paper  in  January  ‘1978,  It  is  re-
 porteq  that  most  of  the  other  mills
 which  had  earlier  refrained  from
 effecting  similar  price  increase  have
 since  followed  suit.  Although  there
 is  no  statutory  control  on  paper
 prices,  Government  have  been  dis-
 couraging  the  industry  from  effect-
 ing  unjustifiable  increase  of  prices
 unilaterally.

 (b)  The  actual  additional  profits
 earned  by  each  unit  as  a  result  of
 the  price  increase  wiJ]  depend  on  @
 variety  of  factors  such  as  the  cost  of
 inputs,  cost  of  production,  the  quan-
 tum  of  the  varieties  of  paper  produc~
 ed  whose  prices  have  been  raised  and
 the  extent  of  increase,  which  are
 subject  to  variation.

 The  production  of  paper  and  paper
 board  during  1977-78  was  about  9.34
 lakh  tonnes  which  met  the  indigenous
 demand.  Only  certain  speciality
 papers  are  being  imported  at  present.

 (c)  Although  there  was  an  overall
 increse  in  the  production  of  paper,
 the  percentage  of  production  of  cul-
 tural  papers  had  declined  during  the
 year  1977.  Steps  have  been  taken  to
 increase  the  production  of  common
 varieties  of  writing  and  _  printing
 papers  through  the  Paper  (Regula-
 tion  of  Production)  Order,  ‘1978,  and
 the  question  of  further  regulatory
 measures  and  the  necessity  of  imports
 would  be  considered  after  watching
 the  results.

 Tube  leakages  in  power  plants  in
 West  Bengal

 8950.  SHRI  JYOTIRMOY  80850:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  almost
 all  big  power  plants  in  West  Bengal
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 have  already  been  affected  by  a  parti- cular  failure  due  to  tube  leakages;
 (b)  whether  it  is  a  fact  that  under

 the  pressure  of  foreign  suppliers  of
 these  plants  this  important  stipulation
 on  the  quality  of  tubes  was  done  away
 with  as  far  as  the  safety  practice  is
 concerned;  and

 (e)  the  action  taken  thereon?
 THE  MINISTER  OF  ENERGY

 (SHRI  P.  RAMACHANDRAN):  (a)
 Government  is  aware  that  the  ther-
 ™Ma]  power  stations  in  West  Bengal
 have  been  having  forced  outages  due,
 among  other  reasons,  to  tube  failures.
 While  the  tube  failures  in  Santaldih
 have  occurred  6  times  during  the  year
 1977-78,  the  number  of  such  failures
 in  the  case  of  Bandel  power  station
 ‘was  42  and  in  the  case  of  Durgapur
 Projects  Ltd.  3  during  the  same
 period.

 (b)  No,  Sir.
 (०)  Does  not  arise.

 Effective  Functioning  of  Field
 Publicity  in  States

 8951.  SHRI  G.  BHUVARAHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  steps  taken  so  far  for  the  effec-
 tive  functioning  of  the  field  publicity
 in  the  States;  and

 (b)  is  there  any  proposal  to  form
 an  Advisory  Committce  for  better
 functioning  of  the  Field  Publicity  De-
 partment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  JAG-
 BIR  SINGH):  (a)  A_  statement  is
 attached.

 (b)  No,  Sir.

 Statement
 (i)  A  systematic  planning  for  pro-

 grammes  and  tours  has  been  devised
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 to  ensure  arrangement  for  maximum
 number  of  programmes  in  rural  and
 backward  areas.

 (2)  A  system  of  monitoring  and
 evaluation  of  programme  output  has
 been  evolved  at  two  levels  in  the
 Directorate  of  Field  Publicity  and  at
 the  Regional  Office  and  continuous
 guidance  is  being  provided  to  the
 Field  Officers  based  on  this  analysis.

 (3)  Norms  for  number  of  tour  days
 and  film  programmes  have  been  fixed
 on  the  basis  of  the  budget  allocations
 for  TA  and  DA  for  the  staff  and
 petrol  and  other  lubricants  for  the
 vehicles,  Programme  output  is  ana-
 lyseg  to  ensure  that  the  norms  are
 achieved.

 (4)  The  Field  Publicity  Officers  are
 deputed  for  in-service  training  at
 the  Indian  Institute  of  Mass  Commu-
 nication  in  g  phased  manner.

 (5)  Arrangements  have  been  made
 for  on-the-spot  surprise  checks  of  the
 programmes  by  the  Regional  Officers
 of  the  Directorate  of  Field  Publicity.

 (6)  Two  large  regions,  viz.,  Uttar
 Pradesh  and  Bihar,  have  been  bifur-
 categ  for  better  administration  of  the
 Units.

 (7)  The  administration  of  the  Re-
 gional  Offices  has  been  strengthened
 by  the  appointment  of  Administia-
 tive  Officers  in  the  larger  Regions
 and  U.D.Cs.  in  all  of  them.  This
 arrangement  has  enabled  the  Regio-
 nal  Officers  to  pay  more  attention  to
 the  planning  and  supervision  of  the
 programmes  effectively.

 (8)  Inspection  of  the  Regional
 Offices  of  the  Directorate  has  been
 stepped  up  to  ensure  better  adminis-
 tration  and  performance  in  _  pro-
 grammes.

 (9)  The  Field  Officers  of  the  Direc-
 torate  are  required  to  keep  in  con-
 stant  touch  with  the  District  Officers
 so  as  to  avoid  duplication  of  work
 by  the  Central  and  State  Field  Units.
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 (10)  Inter-Media  Publicity  Co-Ordi-
 nation  Committees  have  been  consti-
 tuted  by  the  Ministry  of  Information
 and  Broadcasting  in  all  States/Union
 Territories  to  ensure  effective  coordi-
 nation  in  activities  of  the  various
 Media  Units  of  the  Ministry  of  In-
 formation  and  Broadcasting  and  of
 the  Central  and  State  publicity  agen-
 cies.

 Improvement  in  working  coadiiions
 of  Scheduled  Castes  engaged  in

 unclean  occupations
 8952.  SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  whether  Central  Government
 have  been  given  financial  assistance  to
 the  State  Governments  under  the  Cen-
 trally  sponsored  scheme  for  Improve-
 ment  in  working  and  living  conditions
 of  those  Scheduleq  Castes  who  cre
 engaged  in  unclean  occupations;

 (b)  if  50,  the  details  of  the  amount
 paid  to  each  State  during  the  last  two
 years  under  the  Scheme;  and

 (c)  to  what  extent  this  fund  has
 been  utilised  by  these  States?

 POSITION  OF  THE
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (ce),  There  is  no  Centrally
 sponsored  scheme  under  the  Back-
 ward  Classes  Sector  for  providing
 financial  assistance  to  the  State  Gov-
 ernments  for  improvement  in  the
 working  and  living  conditions  of  those
 Scheduled  Castes  who  are  engageg  in
 unclean  occupations.  However,  some
 of  the  State  Governments  have  got
 such  programmes  in  their  Backward
 Classes/Genera]  Sector  Programmes
 of  the  State  Plan  where  the  Central
 assistance  is  available  through  bioc
 Joans  and  block  grants.

 Ministry  of  Works  &  Housing,  how-
 ever,  have  taken  up  the  programme
 of  conversion  of  dry  ‘atrines  into
 sanitary  one  since  ‘1974-75,  as  a  pilot
 project  so  as  to  improve  the  working
 conditions  and  at  present  5  schemes
 are  on  in  9  States.

 The  information  regarding  amount
 releaseq  to  nine  State  Governments
 during  the  year  1976-77  ang  ‘1977-78
 is  enclosed.  The  funds  are  likely  to
 be  utilised  by  the  time  the  schemes
 are  completed  during  1978-79.

 CONVERSION  OF  DRY  LATRINES  PROGRAMME
 SHOWING  RELEASES  MADE  TC  THE  STATES

 Funds  released
 SL  during

 State  Scheme Ne  1976-77,  |  1977-78, (Rs.  in  lakhs)

 Te  Karnataka  Ranebanur  3°50  2400,
 ae  Maharashtra  t,  Lonawala  3°50 a.

 Dealoor  a  3°00 ij  t.  Valla’  idyanagar  3°00 3-  Gujarat  2.  Upleta  Town  I*50
 ro  Uttar  Pradesh.  Shikohabad  2°50
 5.  Assam  Karimganj  2°00
 6.  Orissa  .  Bhawanipatna  9°62  6-00
 4.  Tamil  Nadu  t,  Thiruvarur  5700 2.  Palani  5°00  250°

 3.  Labbaikudikadu  0°38  500°
 8.  Punjab  t.  Kot  Kapura  3°00  5°50 2.  Barnala  3°00  8-00
 9g.  West  Bengal  Ranaghat  5°00

 TotaL  39°00  40°00
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 हिन्दी  शिक्षण  योजना  में  प्राध्याषफों  का
 स्थायो  किया  जाना

 8953.  शी  अर्जुन  सिह  भदोरिया:
 क्या  गृह  मंत्री  यह  बताने  की  क्वापा  करेंगे
 कि:

 (क)  हिन्दीं  शिक्षण  योजना  में  गत
 लगभग  पांच  वर्ष  से  कितने  प्र  यापक  तदर्थ
 आधार  पर  कार्य  कर  रहे  हैं;

 (ख)  क्‍या  उक्त  कमंचारी  निरन्तर
 तदथे  झाधार  पर  कार्य  कर  रहे  हैं;

 (ग)  )  यदि  हां,  तो  उन्हें  ब  तक  निय-
 मित  न  करने  के  क्‍या  कारण  हैं;  श्लौर

 (घ)  क्या  यह  सच  है  कि  केवल  उत्तरी
 क्षेत्र  के  तदथ्थं  प्रा  यापकों  को  नियमित  नहीं
 किया  गया  है  ?

 गृह  संत्रालथ  सें  राज्य  मंत्री  पुश्रो  धनिक
 लाल  मप्डल)  :  (क)  24

 (ख)  जी  नहीं  tv

 (ग)  हिन्दी  शिक्षकों  के  पद  सरधिभेज
 सेलेक्शन  कमीशन  द्वारा  खुली  प्रतियोगिता
 परीक्षा  के  भ्र  धार  पर  भरे  जाने  हैं  जिसके  लिए
 प्रार्थना  पहले  ही  भेजी  जा  चुकी  है।  तक््य
 शिक्षक  प्रतियोगिता  परीक्षा  में  भाग  ले  सकते  हैं
 ओर  इसभ॑  सफल  होकर  कमीशन  हढारा  चयन
 होने  पर  उन्हें  नियमित  कर  दिया  जाएगा  1

 (घ)  यह  सच  नहीं  है  t

 Grant  of  Contracts/Licences  to  S.C.
 &  S.T.

 8954,  SHRI  R.  N.  RAKESH;  Will
 the  Minister  of  ENERGY  be  pleased
 to  state  total  number  of  contracts/
 licences  granted  by  his  Ministry,  its
 attached  anq  subordinate  offices  in-
 cluding  the  public  sector  undertak-
 ings  and  the  share  there,  if  any,  to
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 Scheduled  Castes  and  Scheduled
 Tribes  in  each  category  of  such  con-
 tracts/licences  since  March,  ‘19777

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 information  sought  is  not  readily
 available  ang  its  compilation  will  in-
 volve  inordinate  expense  and  time.

 Report  of  I.  S,  Puri  on  Small  Scale
 Industries

 8955.  SHRI  K.  PRAKASH:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Shri  I.  S.  Puri,  Deve-
 lopment  Commissioner  of  the  Small
 Scale  Industries  has  given  any  report
 about  providing  any  incentives  and
 tacilities  to  the  small  scale  industries;
 and

 (b)  ig  so,  the  main  suggestions  con-
 tained  therein  and  the  suggestions  out
 of  them  accepted  by  the  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAJITI):  (a)
 Shri  I.  S.  Puri,  Development  Com-
 missioner  (Small  Scale  Industries)
 who  was  the  Chairman  of  a  Commit-
 tee  has  given  a  report  on  bank  credit
 problems  of  small  scale  industries.

 (b)  The  main  recommendations  of
 the  report  are:

 (i)  Simplified  application  and
 appraisal  forms  to  be  adopteq  by
 all  banks  for  advances  upto  Rs.
 25,000  and  advances  between  Rs.
 25,000  and  Rs.  2,00,000.

 (ii)  In  the  case  of  margins  there
 should  be  no  insistance  for  small
 units;  for  viable  schemes  of  tech-
 nically  qualified  entrepreneurs,
 minimum  margin  requirement
 should  be  flexible;  entrepreneurs
 should  be  permitteq  to  introduce
 equity  contribution  in  stages  ac-
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 cording  to  requirements;  setting  up
 of  a  soft  loan  assistance  fund  or  a
 National  Equity  Fund.

 Gii)  Banks  should  depend  on  via-
 bility  of  project;  in  the  case  of  smal!
 loans  the  practice  of  obtaining  third
 party  guarantee  in  a  routine  man-
 ner  should  be  discontinued;  unen-
 cumbered  industrial  assets  obtained
 as  collateral  security  should  be
 released  from  the  prior  charge
 whenever  legitimate  need  arises;
 banks  should  accept  equitable  mort-
 gage.

 (iv)  Repayment  programme
 should  take  into  account  surplus
 generating  capacity  and  for  this
 purpose  adequate  start-up  period
 for  repayment  should  be  given;
 interest  should  be  collected  in  casy
 instalments  after  the  unit  starts
 operating  surpluses;  repayment
 programme  should  be  reviewed  and
 rescheduled  in  the  case  of  power
 cuts,  recession  or  natural  calamities.

 (v)  Discretionary  powers  of
 Branch  Managers  should  be  review-
 ed  to  ensure  60  per  cent  to  80  per
 cent  of  credit  decisions  at  the
 branch  level  itself;  application
 forms  of  smal]  loanees  should  be
 disposed  off  within  4  weeks.

 (vi)  A  slab  System  of  interest
 rate  should  be  adopted;  special
 concession  in  interest  rate  should
 be  given  to  sick  units  under  reha-
 bilitation;  concessional  interest
 rates  in  backward  areas;  bank
 should  ‘not  levy  service  charges  on
 advances  to  small  scale  industries;
 banks  shoul@  normally  obtain  re-
 finance  from  Industrial  Develop-
 ment  Bank  of  India  and  if  decide
 not  to  do  so,  pass  on  its  own  con-
 cessionary  interest  rates  on  such
 loans,

 (vii)  Under  Bill  Rediscounting
 Scheme,  bills  of  small  scale  indus-
 trial  units  may  be  accepted  with-
 out  any  specific  limit  being  fixed.

 (viii)  Banks  should  make  fuller
 utilisation  of  Small  Industries  Ser-
 vice  Institutes  for  project  evalua-
 tion,  rehabilitation  of  sick  units,  re-
 covery  of  dues  and  market  assist-
 ance;  Government  to  take  steps  to
 upgrade  the  skills  in  Small  Indus-
 tries  Service  Institutes;  the  entre-
 preneur  should  furnish  data  to  the
 bank  and  discuss  the  plans  with
 the  bank.

 (ix)  A  Committee  under  the
 Chairmanship  of  Development  Com.
 missioner  (SSI)  with  representa-
 tives  of  small  industry,  Reserve
 Bank  and  bankers  be  appointed  to
 watch  the  implementation  of  the
 Report.
 The  recommendations  have  been

 sent  to  the  Ministry  of  Finance  for
 consideration.

 Purchase  of  Gunny  Bags  by  Cement
 Factories

 8956.  SHRI  L,  L.  KAPOOR:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state;

 (ay  the  break-up  of  annual  pur-
 chase  of  Guany  Bags  old  and  new  se-
 parately  made  by  each  Cement  Fac-
 tory  under  the  management  of  the  Ce.
 ment  Corporation  of  India  during  the
 Jast  three  years;

 (b)  the  names  and  addresses  of  sup-
 pliers  and  the  quantity  with  its  value
 supplied  by  each;  and

 (c)  the  names  and  addresses  of
 present  suppliers  who  are  under  con-
 tract,  if  any,  for  supply  of  gunny
 bags?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHURIMATI  ABHA  MAITI):  (a)

 The  break-up  of  annual  purchases  of
 gunny  bags  old  and  new  separately
 made  by  each  Cement  Factory  under
 the  management  of  Cement  Corpora-
 tion  of  India  Ltd.  during  the  last
 three  years  are  as  follows: —
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 *
 Mandhar  Factory  Kurkunta  Factory  Bokaja  Factory ‘car

 New  bags  Old  bags  New  bags  Old  bags  New  bags  Old  bags

 3975  डर  2496400  679725  =  060000,  ४०5०7  55
 ४976  3053950  —-t43858  922500  75624650
 77  25379200  776648  ‘123004 ~  446775  1633500  5  56  35g

 *Excluding  Nov.  &  Dec.  receipts.

 (b)  and  (c).  Two  statements  are
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-
 2245/78.

 कानपुर  स्थित  फूटवेयर  फारपोरेशन  को  हानि

 8857.  चौधरी  रामगोपाल  सिंह  :
 क्या  उद्योग  मंत्री  यह  बताई  की  चद्धापा  करेंगे
 कि:

 (क)  क्या  कानपुर  स्थित  टैनरी  एण्ड
 फूटवेयर  कारपोरेशन  को  प्रतिमाह  लाखों  रुपए
 की  हानि  हो  रही  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;
 श्ौर

 (4)  इसके  कार्यकरण  में  सुधार  करने
 के  लिए  क्‍या  कार्यवाही  की  जा  रही  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (श्रोमतो
 झामा  मण्सी)  :  (क)  टैनरी  एण्ड  कुटवेयर
 कारपोरेशन  श्राफ  इण्डिया  लिमिटेड  कानपुर
 i969  4  स्थापित  क्रियेजाने  के  समय

 से  ही  घाटे  में  चल  रहा  है  ।  इसका  3I-3-78
 तक  का  कुल  इकट्ठा  घाटा  8.  95  करोड़  रुपए  है।

 (ख)  निगम  में  हो  रहे  लगातार  घाटे
 के  प्रमुख  कारण  निम्नलिखित  हैं  :---

 (1)  आडंरों  (क्रयाशों)  की  कमी  के
 कारण  जूतों  के  मामलों  में  अधि-
 व्ठापित  क्षमता  का  कम  उपयोग

 (2)  श्रमिकों  की  भारी  संख्या  और
 जरूरत  से  ज्यादा  कर्मचारियों  के
 कारण  श्रत्यधिक  प्रशासनिकः
 खर्चें;

 (3)  विपणन  व्यवस्था  कमजोर  होने
 के  फलस्थरूप  तैयार  माल  का
 बड़ी  संख्या  में  जमा  हो  जाना  r

 (4)  पुराने  और  जीण॑-शीर्ण  संयंत्त
 और  उपकरणों  के  कारण  उत्पा-
 दकता  श्र  गुणपो,  पर  प्रतिकूल
 प्रभाव  पड़ता  है।

 (5)  कच्ची  सामग्री  के  मृस्यों  में
 अस्थिरता  जिसके  फलस्वरूप
 उत्पादन  की  अनुमानित  और
 बास्तविक  लागत  ने  पर्याप्त
 उतार  चढ़ाथ  होना;

 (6)  पहले  के  सरकारी  ऋणों  पर  भारी
 ऋण  बोझा  होना;  और

 (7)  कमजोर  और  निष्प्रभावी  प्रवन्ध-
 व्यवस्था  ।

 (ग)  निगम  के  कार्य  निष्पादन  में  सुधार
 करने  के  लिए  निम्नलिखित  श्रभ्युदाय  किये
 गये  हैं  अथवा  किये  जा  रहें  हैं

 q)  उच्चस्तरीय  प्रबन्ध-व्यवस्था  फिर
 से  दुरस्त  कर  दी  गई  है  ।
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 (2)  जुतों  की  गुणवत्ता पौर  उत्पादकता
 में  सुधार  करने  भोर  भारतीय
 कामिकों  को  प्रशिक्षित  करने  के
 लिए  एक  विदेशी  जूता  तकनीशियन
 की  नियुक्ति  की  गई  है  ।

 (3)  कई  वरिष्ठ  प्रबन्धकों  की  सेवायें
 समाप्त  कर  दी  गई  हैं  भौर  उनकी
 जगहों  पर  नये  प्रबन्धकों  को  भर्ती
 की  गई  है  ;

 (4)  निगम  में  भ्रष्टाचार  की  जड़ों  का
 पता  लगाने  और  उसे  उखाड़
 फैंकने  के  लिए  एक  सतकंता
 प्र कीष्ठ  स्थापित  किया  गया
 है;

 (5)  संयंत्र  और  मशीनों  का  आधु-
 निकीकरण  करने  और  उनकी
 प्रतिस्थापना  करने  के  लिए  एक
 प्रावस्थाबद्ध  कार्यक्रम  का  क्रिया-
 न्‍्वयन  किया  जा  रहा  है  ।

 (6)  उत्पादन  बढ़ाने,  विपणन  में  युधार
 करने,  बकाया  राशि  वसूल  करने
 शौर  लम्बी  चोड़ी  वस्तु  सूची  को
 समाप्त  करने  के  लिए  अत्यधिक
 प्रयास  किये  जा  रहे  हैं  t

 (7)  उत्पादन  में  विविधीकरण  लाने
 भर  उसमें  इप्टतम  स्तर  तक
 वृद्धि  करने  की  एक  मिली  जुली
 योजना  क्रियान्वयन  के  लिए
 तैयार  की  जा  रही  है  ।

 Police  Commissioner  for  Delhi

 8958,  SHRI  G.  M.  BANATWALLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:
 931  LS—6.

 ‘(a)  whether  Government  had  de-
 cided  for  introduction  of  the  system of  Police  Commissioner  in  Delhi;

 (b)  if  8०,  what  are  the  reasons  for
 delay  in  the  appointment  of  Police
 Commissioner;  and

 (c)  the  time  by  which  this  system
 will  start  functioning?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  Government  is  keen  to
 introduce  the  Police  Commissioner
 system  in  Delhi  at  the  earliest.  Neces.
 sary  legislation  for  this  purpose  has
 been  drafted.  The  recommendations
 of  the  Delhi  Metropolitan  Council
 thereon  are  awarted.

 गल  सीन  वों  में  सध्य  प्रदेश  को  मिलों  को
 हमा  कुल  चाटा.

 8959.  शी  फूल  चन्द  वर्मा:  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  राष्ट्रीय  कपड़ा
 निगम  द्वारा  संचालित  मध्य  प्रदेश  की  मिलों  को
 कुल  कितना  घाटा  हुआ  है;

 (ख)  क्‍या  सरकार  का  विचार  इस
 घाटे  के  बारे  में  कोई  जांच  कराने  का  है;  भौर

 (ग)  इस  समय  मध्य  प्रदेश  की  कपड़ा
 मिलों  में  बिक्री  के  लिए  अलग-अभ्रलग  कितने
 लाख  रूपए  मूल्य  का  कपड़ा  स्टाक  में  पड़ा  हुआ
 है?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रोमतोी
 झाभा  सबतो)  :  (क)  मध्य  प्रदेश  में  राष्ट्रीय
 बस्त्र  निगम  की  मिलों  ने  अप्रैल,  975  से
 फरवरी,  978  की  अवधि  में  कुल  20.  93
 करोड़  रुपए  की  सकल  हानि  (भन्तिम)
 उठायी  थी  ।
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 (a)  जी  नहीं  v  फ़िर  भी  धारक  कम्पनी  क्‍या
 मिदेशबः  मंल  नियमित  रूप  से  इन  मिलों  के
 कार्यकरण  की  संवीक्षा  करता  है  |

 (ग)  31  जनवरी,  978  को  तैयार
 बस्तुओं  के  बिक्री  योग्य  स्टाक  की  मिल-वार
 स्थिति  निम्न  प्रकार  थी  —

 मिल  का  नाम  स्टाक  का  मूल्य

 (लाख  रुपयों
 में)

 L.  इंदौर  मालवा  यूनाइटेड  6.0
 मिल्स,  इंदौर

 2.  कल्याणमल  मिल्स,  इंदौर  2.97
 3.  स्वदेशी  काटन  एण्ड  फ्लोर

 मिल्स,  इंदौर  150.  32
 4.  हीरा  मिल्स,  उज्जैन.  3.65

 5.  बुरहानपुर  ताप्ती  मिल्स,
 ब्‌रहानपुर  77.89

 6.  बंगाल  नागपुर  काटन
 मिल्स,  राजनन्द  गांव  37.43

 7.  न्यू  भोपाल  टँक्‍्सटाइल
 मिल्स,  भोपाल  वि  35.37

 योग  770.73

 Promotion  of  Hindi  Teachers  duriag
 Emergency

 8960.  SHRIMATI  CHANDRAVATI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Hindi  teachers  were
 promoted  as  Assistant  Directors  under
 the  Hindi  Teaching  Scheme  during
 the  emergency;

 (b)  if  so,  whether  Scheduled  Castes,
 Scheduled  Tribes,  backward  classes
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 and  ex-servicemen  were  given  pre-
 ference  in  doing  so;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 (a)  Yes,  Sir.

 (b)  and  (c),  Due  preference  was
 given  to  the  candidates  belonging  to
 Scheduled  Castes  &  Scheduled  Tribes
 ag  provided  in  the  Rules.  Promotion
 rules  do  not  provide  for  any  reserva-
 tion  for  members  of  Backward  Classes
 and  ex-servicemen.

 सड़क  यातायात

 896l.  श्री  झोम  प्रकाश  त्यागी  :  वया
 |नौवजहन  और  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  यह  महसूस  करती
 है  कि  विभिन्न  राज्यों  में  व्याप्त  विभिन्न  चुंगी
 शुल्क  और  विभिन्न  परिवहन  सम्बन्धी  कानूनों
 के  कारण  सड़क  यातायात  में  बहुत  श्रधिक  समय
 बर्बाद  होता  है  और  इसके  परिणामस्वरूप  पु  लिस
 को  भ्रष्टाचार  का  अवसर  मिलता  है;  और

 (ख)  यदि  हां,  तो  परिवहन  सम्बन्धी
 उक्त  कठिनाइयों  को  दूर  करने  के  बारे  में
 सरकार  द्वारा  कया  प्रयास  किये  जा  रहे  हैं  ?

 नौयहन  झौर  परिवहन  मंत्रालय  में
 प्रभारी  राज्य  मंत्री  (श्री  चांद  राम):  (क)  जी
 हां ।

 (@)  चूंगी  को  समाप्त  करने  का  प्रश्न
 विचाराधीन  है  ।

 स्थानीय  परिस्थितियों  के  अनुसार  राज्य
 सरकारों  द्वारा  मोटर  गाड़ी  अधिनियम  के
 अन्तगंत  बनाए  गए  नियम  हर  राज्य  में  भ्रलग-
 अलग  हैं।  परन्तु,  यथासम्भव  एकरूपता
 सुनिश्चित  करने  की  दृष्टि  से  राज्य  सरकारों
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 और  संत्र  राज्य  क्षेत्रों  को  नए  मादल  नियम
 परिचालित  करने  का  प्रस्ताव  है  तांकि  उन्हें
 मोटर  गाड़ी  नियम  बनाते  संमय  या  उनमें
 संसोधन  करते  समय  मार्गदर्शन  मिल  सके  ।

 Formation  of  Chhota  Nagpur  as  a
 _Beparate  State

 8962.  SHRI  PIUS.  TIRKEY:
 SHRI  R.  L.  P.  VERMA:
 DR.  RAMJI  SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  Ministers  and
 Members  of  Legislature  of  Bihar  who
 took  part  in  the  agitation  and  those
 included  in  the  Committee  set  up  for
 the  formation  of  Chhota  Nagpur  as  a
 separate  State;  and

 (b)  whether  Government  have  any
 scheme  to  put  an  end  to  the  exploita-
 tion  of  Adivasis  of  Chhota  Nagpur
 and  Santhal  Parganas  if  so,  the  nature
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 According  to  information  available
 with  the  State  Government,  the  num-
 ber  was  324  and  3  respectively  (Mem-
 bers  of  Bihar  Legislature  only).  No
 Minister  was  involved  in  either;

 (b)  The  State  Government  are  keen
 to  put  an  end  {o  exploitation  of  Adi-
 vasis.  Among  the  measures  taken  by
 them  are  bifurcation  of  Chhota  Nag-
 pur  Santhal  Parganas  Development
 Authority  for  better  implementation
 of  programmes;  implementation  of  tri-
 bal  sub-plan  involving  an  outlay  of
 Rs.  75  crores  for  coordinated  all-round
 development  of  the  Adivasis  etc.
 Several  laws  also  exist  for  protection
 of  Adivasis  against  exploitation.
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 Quota  of  Coal  and  Power  to  Textile
 Mills

 8963.  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  is  it  a  fact  that  the  quota  of
 the  coal  given  to  textile  industries
 have  been  reduced  by  40  per  cent;

 (b)  is  it  also  a  fact  that  the  supply
 of  electric  power  to  the  textile  indus-
 try  is  also  irregular;

 (c)  if  not,  is  it  not  also  a  fact  that
 the  Textile  Mills  Association  hag  in  a
 press  release  complained  of  the  cut  to
 the  extent  of  40  per  cent;

 (d)  whether  Government  has  pro-
 bed  into  the  cor.plaint;  and

 (e)  if  so,  what  is  the  reaction  of
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  The  informa-
 tion  sought  in  the  question  has  been
 collected  from  the  Ministries  of  Rail-
 ways  and  Energy  and  is  furnished  as
 follows:—

 (a)  and  (b).  No,  Sir.
 (c)  No  such  press  release  has  come

 to  the  notice  of  this  Ministry.
 (d)  and  (e).  Do  not  arise.

 पांच  लाख  से  झधिक  ओर  कम  जनसंलूपा
 बाले  नगरों  में  उद्योगों  को  स्थापना

 8964.  श्री  राघवजी :  क्‍या  उद्योग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  3:  दिसम्बर,  .977  को  पांच
 लाख  से  धिक  झौर  कम  जनसंख्या  वाले
 नगरों  में  उद्योग  स्थापित  करने  की  अनुमति
 के  लिए  क्रमश:  कितने-कितने  भ्राबेदन  पत्र
 विचाराधीन  थे;

 (ख)  सरकारी  क्षेत्र  में  उद्योग  स्थापित
 करने  के  बारे  में  कितने  मामले  जांचाधीन  हैं
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 और  कितने  मामलों  में  बड़े  नगरों  में  उद्योग
 स्थापित  करने  के  बारे  में  निर्णय  ले  लिये  गये  हैं;
 शोर

 (ग)  सरकार  ने  यह  सुनिश्चित  करने
 के  लिए  कया  कार्यवाही  की  है  कि  भविष्य  में
 बड़े  लगरों  में  कारखाने  स्थापित  न  किये
 जायें  ?

 उद्योग  मंत्रालय  सें  राज्य  संत्री  (श्रीमती
 आझासा  सयतो)  :  (क)  से  (ग).  3i-72-
 977  को  कुल  मिलाकर  is  श्रौद्योगिक

 लाइसेंस  के  श्रावेदन  पत्र  निपटाये  जाने  थे  जिनमें
 से  एक  आवेदन  सरकारी  क्षेत्र  के  एकक  से
 प्राप्त  हुआ  था  ।  श्रौद्योगिक  लाइसेंस  के
 झ्रावेदनों  में  सामान्यतः:  तहसील  स्तर  तक
 स्थापित  किये  जाने  के  स्थान  के  वारे  में  सूचना
 समाविष्ट  होती  है;  श्रौर  जनसंख्या  के  आधार
 पर  बर्गीकृत  शहरों  में  स्थापित  किये  जाने  वाले
 एककों  के  बारे  में  विस्तृत  जानकारी  केन्द्र  में
 नहीं  रखी  जाती  है।  तथापि,  संसद्‌  के  दोनों
 सदनों  के  सभा  पटल  पर  (23-12-1977
 को  रखे  गये  उद्योग  नीति  विवरण  के

 अनुसरण  में,  जिसमें  सरकार  द्वारा  यह
 निर्णय  लिया  गया  है  कि  बड़े  महा-
 नगरों  जिनकी  आबादी  i0  लाख  से
 अधिक  है,  की  कुछ  सीमा  के  श्रन्दर  तया
 97]  की  जनगणना  के  अनुसार  5  लाख

 से  श्रधिक  की  आबादी  वाले  शहरी  क्षेत्रों
 में  नये  औद्योगिक  एककों  के  लिए  लाइसेंस
 जारी  न  किये  जायें;  ब  भ्राशयपतों/
 लाइसेंसों,  जिनमें  सरकारी  क्षेत्र  के  लिए  जारी
 किया  जाना  भी  शामिल  है,  के  बारे  में

 एक  यह  मानक  शर्ते  शामिल  की  जा  रही
 है  कि  उस  बड़े  महानगर  के  शहरी  क्षेत्र
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 की  मानक  सीसा,  जिसकी  भाबादी
 l0  लाख  से  अभ्रधिक  है,  के  झन्दर  तथा
 97  की  जनगणना  के  भ्रनुसार  5
 लाख  से  भ्रधिक  आबादी  के  शहरी  क्षेत्र
 के  अन्दर  कोई  भी  नया  एकक  स्थापित
 न  किया  जाये  ।

 Offers  by  Western  Countries  for
 Defence  Equipments

 8965.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  a  high-powered  team
 had  recently  visited  Western  countries
 for  investigating  into  their  offers  for
 various  defence  equipments;

 (b)  if  so,  details  of  the  team  so
 visited,  countries  visited;

 (c)  whether  any  final  negotiations
 have  been  made;  and

 (d)  if  so,  the  details  thereof?
 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  to  (d):
 A  High  Level  Team  led  by  the  Defence
 Secretary  and  composed  of  the  Chief
 of  the  Air  Staff.  the  Secretaries  of
 Finance  and  Defence  Production  and
 the  Financial  Adviser  for  Defence,
 visited  Sweden,  France  and  the  United
 Kingdom  to  negotiate  the  purchase
 and  production  of  a  new  type  of  air-
 craft  to  replace  the  ageing  fleet  of
 Canberras  and  Hunters.  The  report
 submitted  by  the  Team  is  under  con-
 sideration  of  the  Government.

 Khurja  Pottery  Industry
 8966.  SHRI  MOHAL  LAL  PIPIL:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 number  of  pottery  industries  have
 been  set  up  in  Khurja  in  District
 Bulandshahr  of  Uttar  Pradesh,  if  so,
 their  number;  and



 I69  Written  Answers  V/ISAKHA  18,  7900  (SAKA)  Written  Answers  170
 (b)  whether  there  is  any  proposal for  consideration  of  Government  to

 assess  the  industrial  potential  of
 Khurja  for  setting  up  more  pottery
 umes:

 if  not,  the  reasons  there.
 ir?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.
 Under  the  aegis  of  the  Uttar  Pradesh
 Government,  4i9  pottery  units  have
 been  set  up  at  Khurja.

 (b)  The  Government  of  Uttar  Pra-
 desh  has  been  assessing,  from  time  to
 lime,  the  industrial  potential  of  Khu-
 rja  for  setting  up  more  pottery  units
 there.  According  to  the  information
 received  from  the  Government  of  Ut-
 tar  Pradesh;  the  U  P  SIC  Potteries
 Ltd.,  a  subsidiary  of  the  Uttar  Pradesh
 Small  Industries  Corporation,  is  being
 converted  into  an  independent  corpora-
 tion  with  a  view  to  set  up  more  pot-
 tery  units.

 Discontinuation  of  flag  Hoisting  by
 L.LC.  Bombay  Division

 8967.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  L.I.C.,
 Bombay  division,  has  taken  a  decision
 to  discontinue  flag  hoisting  on  15th:
 August,  and  26th  January  on  all
 Branch  offices  as  there  is  no  staff  in
 Branch  offices  on  24  hours  duty;  and

 (b)  if  so,  what  action  Government
 propose  to  take  in  this  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 Yes  Sir,

 (b)  Since  the  decision  taken  by
 L.L.C.,  Bombay  division,  is  in  confor.
 mity  with  the  instructions  issued  by
 the  Government  in  this  regard,  the
 question  of  taking  any  action  does  not
 arise.

 Review  of  Representations  of  S.C.
 and  S.T.  in  Services

 8968.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas- ed  to  state:

 (a)  whether  the  earlier  high  power.
 ed  committee  functioning  under  the
 Chairmanship  of  the  Prime  Minister
 for  reviewing  the  representation  of
 S.C.  and  S.T.  people  in  services  has
 been  revived  by  the  present  Govern-
 ment;

 (b)  if  so,  the  personnel  of  the  said
 committee  and  how  many  sittings
 thereof  have  been  held  during  the
 year  1977-78;  ang

 (c)  the  main  decisions  arrived  at  in
 the  said  meetings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  The  question  of  reconstitution
 of  the  High  Power  Committee  to  review
 the  representation  of  Scheduled  Castes
 and  Scheduled  Tribes  in  services  is
 under  the  consideration  of  Govern-
 ment.

 सिक्किस  के  खोग्याल  पर  कथित  प्रतिबन्ध

 8969.  शी  विनायक  प्रसाद  यादव  :
 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है.  कि  सिक्किम  के
 चोग्याल  को  सिक्किम  से  बाहर  जाने  की
 अनुमति  नहीं  है  और  वह  भारत  सरकार  की
 झनमति  के  बिना  अपने  सम्बन्धियों  से  मिल
 नहीं  सकते  भ्रथवा  बातें  नहीं  कर  सकते  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उन्हें  बर्ष
 i974  के  बाद  से  भ्रपनी  पत्नी  श्रीमती  होप

 कुक  तथा  दो  निर्दोष  बच्चों  से  मिलने  की  भी
 प्रनुमति  नहीं  दी  गई  है;  ब्रौर
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 (ग)  यदि  उपर्युक्त  भाग  (खं)  शौर
 (ग)  का  उत्तर  सकारात्मक  है,  तो  नागरिकों

 के  मल  अधिकारों  का  हनन  करने  के!  क्या  कारण
 है  ?

 गृह  संत्रालय  में  राज्य  संत्री  (ओ  धनिक
 लाल  मण्छल)  :  (क)  तथा  (ख).  जी,  नहीं,
 श्रीमान्‌  ।  सक्किम  के  भूतपूर्व  चोग्याल  के
 आने  जाने,  या  सम्बन्धियों  तथा  मित्रों  स ेउनके
 मिलन  पर  कोई  प्रतिबन्ध  नहीं  है  शोर  न  ही
 उन्हें  विदेश  जाने  के  लिए  किसी  समय  ग्रनुमति
 देने  से  इंकार  किय'  गया  है  ।

 (ग)  प्रश्न  नहीं  उठता

 गुजरात  सें  नमक  उद्योग

 8970.  क्री  अमर  सिह  बी०  राठवा  :
 क्‍या  उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  गुजरात  साल्ट  संस  फंड  में  से  कितने
 कामों  के  लिए  धन  दिया  गया  तो  ऐसे  कामों
 के  लिए  कहां-कहां  धन  दिया  गया  झौर  उनमें
 से  प्रत्येक  के लिए  कितनी  राशि  दी  गई;

 (ख)  गुजरात में  नमक  उद्योग  के  विकास
 के  लिए  केन्द्रीय  सरकार  ने  शब  तक  कितने
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 स्थानों  के  लिए  कार्यक्रम  तैयार  किये  हैं  तथा
 तत्सम्बन्धी  ब्यौरा  क्‍या  है

 (ग)  गुजरात  सरकार  ने  साल्ट  सैस
 बोर्ड  के  माध्यम  से  केन्द्रीय  सरकार  से  क्या  क्‍या
 मांगें  की  हैं  तथा  उनमें  से  कौन  सी  मांगों  पर
 केन्द्रीय  सरकार  ने  ज्यादा  ध्यान  दिया  है  तथा
 तत्सम्बन्धी  ब्योरा  क्‍या  है;  भौर

 (घ)  क्‍या  केन्द्रीय  सरकार  का  विचार
 साल्ट  सैस  के  विकास  के  लिए  स्वायत्त  बोर्ड
 का  गठन  करने  का  शोर  यदि  हूं, तो  नत्सम्बन्धी
 ब्यौरा  क्‍या  है  और  यदि  नहीं,  तो  डसके  क्या
 कारण  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भोमतो
 झाभा  मयती)  :  (क)  गृजरात  में  नमक
 उपकर  श्राय  में  से  वित्तपोषि  /  किये  जाने  वाल
 स्वीकृत  कार्य  विवरण  में  दिये  गये  हैं

 (ख)  तथा  (ग).  गुजरात  में  नमक
 उद्योग  के  विकास  हेतु  नमक  उपकर  झाय  से
 पुरे  किये  जाने  वाले  कुल  34  प्रस्ताव
 विचाराधीन  है।

 (घ)  नमक  के  संवर्धन  हेतु  एक
 स्वायत्तशासी  बोर्ड  गठित  करने  का  कोई
 प्रस्ताव  सरकार  के  विचाराधीन  नहीं  है  t

 farce

 क्रमांक  कार्य  का  विवरण  अनुमानित  लागत  मन्जूर  की  गई
 राशि

 2  3  4

 l.  dad  भारत  साल्ट  केमिकल  इंडस्ट्रीस,  मुन्द्रा  कच्छ
 के साल्ट  वर्कंस  तथा  मुन्द्रा  पोर्ट  क ेलिए  जल  संभरण
 योजना  2,54,  000  1,27,000

 2.  सुरेन्द्र  नगर  जिले  में  कुद  प्रगन्घ्ना  सड़  क  में  ऐस्फा-
 हिंग  5,19,000  3,46,000
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 1  2  3  4

 3.  राष्ट्रीय  राजभाग  सं०  8 ए०  को  छिरई  गांव  के
 समीप  णण्छ  जिले  में  साल्ट  बक्स  तक  जोड़ने  हेतु
 पहुंच  मार्ग  का  निर्माण.  7.70.370  5.13.  580

 4,  मलिवा  रेलवे  स्टेशन  से  जाजातर  साल्ट  वर्क्स  तक
 सड़क  का  निर्माण  7.70,  400  5.113.600

 5.  कुदा  जल  संभरण  योजना  दर  दर  19.62.000  13.08.000

 5.  06.  625  2.53.  342 6.  जाफराबाद  छल  संभरण  थोजना

 7.  साल्या  चूडेश्वर  सड़क  का  निर्माण  (जल  विकास
 कार्य  सहित)

 योग  :

 23,  5.304  (il. 75.  652

 71,  38.699  42.37.844

 Price  rise  of  Ambassador  Car

 8971.  SHRI  ANANT  [RAM  JAIS-
 WAL:

 SHRI  K.  P.  UNNIKRISHNAN:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  the  number  of  times  the  price
 of  Ambassador  car  of  the  Hindustan
 Motors  Limited  was  increased  bet.
 ween  30th  November,  ‘1977  to  15th.
 April,  978  indicating  the  extent  there-
 of;

 (b)  whether  prior  information
 about  the  price  increase  was  given  to
 Government  by  the  company  and  if
 so,  the  number  of  days  before  which
 the  Government  was  informed  about
 the  price  increase  and  whether  Gov-
 ernmen;  took  any  action  to  check  it
 and  if  so,  the  details  thereof  and  if
 not,  the  reasons  therefor;  and

 (c)  whether  any  reasons  for  justi-
 fication  of  the  price  increase  was
 given  by  the  company  and  whether

 Government  consider  the  entire  price
 increase  justified  and  if  not,  whether
 Government  propose  to  take  action  to
 bring  down  the  car  prices  to  the  level
 to  which  its  price  increase  is  justified?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITT):  (a)  The  price
 of  Ambassador  car  has  been  increasd
 3  times  between  30th  November,  ‘1977,
 to  l5th  April,  ‘1978,  to  the  extent  in-
 dicated  below:—

 Date  of  increase  Amount  of
 increase

 Rs,
 (24-12-1977,  नि  ,500°  00

 I-g-3978  200°  00

 I-4-978  2,250°  00

 (b)  and  (c).  Statutory  control  on
 the  prices  of  passenger  cars  was  with-
 drawn  with  effect  from  ist  January,
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 1975.  In  view  of  this,  no  prior  inti-
 mation  about  price  increase  is  required
 to  be  given  by  the  car  manufacturers
 to  Government.  In  turn,  Government
 are  also  not  required  to  approve  the
 price  increases  effected  by  the  manu-
 facturers.

 M/s.  Hindustan  Motors  Ltd.,  have
 stated  that  the  above
 had  to  be  effected  to  cover  the  rise  in

 from  time  to  time
 due  to  increase  in  costs  of  various  in-
 puts.

 price  increase

 production  costs

 Loss  of  production  in  Cement  Plant  of
 Andhra  Pradesh

 8972.  SHRI  G.  NARASIMHA  RED-
 DY:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  is  it  a  fact  that  due  to  short
 supply  of  wagons  there  is  loss  of
 production  of  about  5000  tons  of
 cement  in  last  two  months  per  each
 cement  plant  in  Andhra  Pradesh;  and

 (b)  if  so,  what  action  is  being
 taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 There  are  6  cement  factories  in  An-
 dhra  Pradesh  with  a  monthly  installed
 capacity  of  1,68.8335  tonnes.  These

 produced  =  1,70,767,
 155,280

 February  (28  days’  production)  and
 4,85.L39  tonnes  in  March,  l978.  There

 cement  factories
 tons  in  Junuary,  tonnes  in
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 has  been  progressive  increase  in  the
 production  of  t  by  these  factori
 and  during  these  3  months,  the  facto-
 ries  have  worked  above  00  per  cent
 capacity  utilisation.  Shortage  of
 wagons  has  therefore  not  resulted  in
 any  loss  of  production  in  these  facto-
 ries.  However,  to  ensure  close  coordi-
 nation  with  Railways,  a  Review  Com-
 mittee  has  been  set  up  to  keep  watch
 on  the  availability  of  railway  wagons.

 Central  allocation  under  Western
 Ghat  Development  Scheme

 8973.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  State-wise  break-up  of  the
 amounts  given  to  various  States  in
 last  three  years  under  ‘Western  Ghat
 Development  Scheme’;

 (b)  State.wise  break-up  of  the
 amounts  to  be  given  to  various  States
 during  the  current  year  under  the
 said  scheme;  and

 (९)  projects  in  State  of  Maharash-
 tra  over  which  the  said  amount  is
 spent  during  the  last  three  years  and
 the  progress  of  the  said  projects?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  In-
 formation  as  in  Statement-l  is  laid  on
 the  Table  of  the  House.

 (९)  Statement-II  containing  the  in-
 formation  required  is  also  laid  on  the
 Table  of  the  House.
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 Statement-I
 State-wise  allocation  of  Central  Assi:  Western  Ghats  Region—965  to  1978-79.

 (Rs.  in  lakhs)

 State/Union  Territory  1975-76  1976-7  1977-78  1978-79, Provisional

 I  2  3  4  5

 Karnataka  +  +  27  go  i20  38
 Kerala  नि  नि  34  18  744  368

 Maharashtra  45  740  795  234
 Tamil  Nadu  कर  26  80  7०7  442
 Goa,  Daman  &  Diu  8  22  go  40
 Techno-Economic  Survey  नि  4  4

 Total:  नि  74०  450  600  726

 Statement-II
 Sector|Programme-wise  details  of  Progress  of  Expenditure  on  Western  Ghats—  Maharashtra—i975-78

 (Rs.  in  lakhs)

 Sector/Programme  '975-76t  1976-77,  _  1977-78
 Anticipated

 I  2  3  4

 Agriculture  हे  34°50  Qr25  2°50
 Animal  Husbandry  —  +  डर  2°08  3°75  4°82
 Roads  4°97  23°85  26-68
 Irrigation  43°09  go" 00°
 Techno-Economic  Survey  wt,  ०75  (086  2°00
 Industries.  +  मु  6°68  32°9!
 Forestry  .  05  4°80  5°44
 Dairy  Development  के  —_  672  25°65
 Water  Supply  in  Villages  है  6-00
 Tourism.  हे  हि  Fi  5  2°25  B00

 Totla  :  .  .  45°00  Ttg°00  ‘195°00°

 TUnaudited
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 U.N.  Aid  for  study  of  Ecological  and
 Environmental  Conditions

 8974.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  haye
 Sought  any  financial  assistance  and/or
 technical  and  expert  advice  from  any
 one  or  more  of  the  U.N.  agencies  or
 associations  in  the  matter  of  ecologi-
 cal  and  environmental  conditions  in
 the  country  being  studied  and
 improved;

 (b)  if  so,  broad  detailg  thereto;  and
 (c)  if  not,  why  not?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  Yes,
 Sir.

 Assistance  in  the  form  of  equipment.
 expert  advice  and  training  of  Indian
 scientists  abroad  has  been  obtained
 from  U.N.  agencies.  Broadly,  the
 assistance  related  to  fields  like  promo-
 tion  of  research  and  development
 activities  in  environmental  engineer-
 ing,  implementation  of  pollution  con-
 trol  measures,  training  in  pollution
 trol  technologies,  solid  wastes  man-
 agement  and  meteorology.

 (c)  Does  not  arise.

 पहाड़ो  क्षेत्रों  में  छोटे  ओर  नाम  मात्र  के
 किसानों  के  लिए  योजना

 8975.  ओआ्री  बालक  रास:  क्या  योजना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:  ७

 (क)  क्या  पहाड़ी  क्षेत्रों  में  करषि  और
 सिंचाई  या  उठाऊ  सिंचाई  के  विकास  के  बारे  में
 छोटे  और  मध्यम  दर्जे  के  किसानों  के  लिए
 कोई  योजनाएं  हैं;

 (ख)  यदि  हां,  तो  तत्सम्वन्धी  मुख्य  बातें
 क्या  हैं;  भ्रौर

 (ग)  उनमें  से  कितनी  योजनायें  हिमा-
 चल  प्रदेश  विशेष  रूप  से  शिमला  भौर  किननौर
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 जिले  के  बर्फीलि  क्षेत्रों  के लिए  ग्रनुमोदित  की
 गई  हैं  भौर  भागामी  वर्ष  के  लिए  इन  क्षेत्रों  के
 लिए  कौन-कौन  सी  योजतायें  अनुमोदित  की
 जाने  वाली  हैं  ?

 प्रधान  संत्री  भी  सोरारणी  बेसाई)  :
 (क)  जी, हां

 (ख)  छोटे  और  मझोले  किसानों  को
 लाभ  पहुंचाने  वाले  महत्वपूर्ण  कार्यक्रम  हैं  :---
 फसल  विकास,  छोटी  सिंचाई,  पशुपालन,  डेरी
 विकास,  सहकारिता,  क्षेत्रीय  विकास  झौर
 मझोली  सिंचाई  t

 (ग)  योजना  श्रायोग  स्कीमों  के  जिलेवार
 वितरण/राज्य  के  लिए  पनुमोदित  परिव्ययों
 के  जिलेवार  झ्रावंटन  का  निर्धारण  नहीं  करता,
 यह  राज्य  सरकार  द्वारा  किया  जाता  है  1

 Retired  Judges  of  Supreme  Court  and
 High  Courts  assigned  Inquiry  Work»

 8976.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  retired  judge  of
 the  Supreme  Court  and  of  the  High
 Courts  are  assigned  any  special  res-
 ponsibilities  of  inquiry,  investigation
 etc.  by  the  new  ‘Janata’  Government
 during  their  first  year  of  office;

 (b)  if  so,  full  fact,  thereof;
 (९)  how  many  of  the  saiq  Inquiry

 Commissions  are  still  going  on  and
 when  are  they  likely  to  be  over;  and

 (d)  the  total  cost  of  all  the  said
 Commissions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  The  following  retired  Judges
 of  the  Supreme  Court/High  Courts
 have  been  assigned  inquiries,  under
 the  Commission  of  Inquiry  Act:

 (i)  Shri  Justice  J.  C,  Shah,  Retired
 Chief  Justice  of  the  Supreme  Court.
 He  is  the  Chairman  of  the  Commission
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 of  Inquiry  to  enquire  -into’  abuse  of
 authority,  malpractices  and  excesses
 ete,  during  the  Emergency.

 Gy  and  (ili)  Shri  P.  J.  Reddy,  re-
 tired  Judge  of  the  Supreme  Court.  He
 is  chairman  of  the  Commission  of  In-
 quiry  to  enquire  into  allegations
 against  Shri  Bansi  Lal  former  Chief
 Minister  of  Haryana  and  ex-Defence
 Minister.  He  is  also  chairman  of  the
 Commission  of  Inquiry  in  the  Nagar-
 wala  Episode.

 (iv)  Shri  Justice  J.  N.  Vimadalal.
 retired  Judge  of  the  Andhra  Pradesh
 High  Court.  He  is  the  chairman  of
 the  Commission  of  Inquiry  to  enquire
 into  allegations  against  the  Chief
 Minister  and  other  Ministers  of
 Andhra  Pradesh.

 (v)  Shri  Justice  A.  N.  Grover,  re-
 tired  Judge  of  the  Supreme  Court.  He
 is  chairman  of  the  Commission  of  In-
 quiry  to  enquire  into  the  allegations
 against  the  Chief  Minister  and  other
 Ministers  of  Karnataka.

 (c)  All  the  above  mentioned  five
 Commissions  of  Inquiry  are  continuing
 and  their  present  term  will  be  expiring
 on  30th  June,  978  excepting  the  Com-
 mission  headed  by  Shri  J.  R.  Vimada-
 lal,  whose  term  has  been  extended  up-
 to  30th  September,  1978.

 (d)  The  total  expenditure  in  ques-
 tion  upto  28th  February,  978  is
 Rs,  41,91,386.

 Manufacturing  of  Artificial  limb

 8977.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  is  it  a  fact  that  the  Artificial
 Limb  Manufacturing  Corporation  of
 India  had  started  its  prodvction  from
 October,  1976;

 (b)  if  so,  the  figures  of  production
 and  sale  for  the  years  ‘1976-77  and
 (1977-78;

 (९)  what  effort,  have  Government
 made  to  distribute  sale  and  popularise

 the  production  of  artificial  limbs  ma-
 nufactureq  by  ALIMCO;

 (d)  have  Government  done  any
 efforts  to  export  §  aartificial  limbs  to
 any  country  or  to  distribute  the  same
 through  Government  hospitals  in  va-
 rious  States;  ang

 (e)  whether  the  financial,  involve-
 ment,  both  capital  outlay.  machinery
 ete.  and  the  current  liabi'ity  of  the
 ALIMCO  indicate  a  hug,  boss,  if  so,
 the  efforts  made  to  make  it  financial-
 ly  viable?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  The  required  figures  are  given
 below:—

 Production  Sales
 (Figures  in  Rupees  lakhs} )

 (i)  7976-77  13S  58  4°98
 (six  months’
 operation)

 (ii)  7977-78  ६7700  15.  36

 (c)  The  following  steps  are  being
 taken  to  promote  the  sale  of  the  pro-
 ducts  of  Artificial  Limbs  Manufactur-
 ing  Corporation  of  India  (ALIMCO):

 (i)  Considering  that  the  nature  of
 the  products  is  such  that  these  cannot
 be  bought  and  fitted  by  the  patient
 himself,  ALIMCO  has  undertaken  to
 establish  a  chain  of  limb  fitting  cen-
 tres  all  over  the  country  in  collabora-
 tion  with  the  respective  State  Govern-
 ments.  These  centres  are  located  at
 various  Government  and  private  hos-
 pitals  in  the  country.  These  centres,
 besides,  providing  limb  fitting  services
 to  the  needy  patients  at  a  convenient
 location,  impart  training  to  the  techni-
 cians  and  function  as  sales  outlets  and
 source  of  feed-back  to  the  Corporation.
 At  present  five  Regional  Limb  Fitting
 Centres  and  eight  peripheral  Limb
 Fitting  Centres  are  functional.  Some
 more  Centres  will  be  functional  soon.

 (ii)  With  the  commissioning  of
 ALIMCO,  a  wide  range  of  Artificial
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 Limbs  etc,  have  been  introduced  into
 the  Indian  Market  for  the  first  time.
 Corporation  has,  therefore,  undertaken
 a  promotional  campaign  through  mass
 media  to  advertise  its  products.  Be-
 sides,  ALIMCO  has  also  participated
 in  some  exhibitions  to  display  its  pro-
 ducts.

 Gii)  Efforts  are  also  being  made  at
 Government’s  level  to  promote  the  use
 of  products  of  ALIMCO  through  Mili-
 tary  and  Civil  Hospitals.

 (d)  Concerted  efforts  are  being  made
 to  explore  the  possiblity  of  Exporting the  products  of  ALIMCO.  A  number
 of  enquiries  received  from  overseas
 buyers  are  being  processsed.  Regard-
 ing  the  distribution  of  the  products  of
 ALIMCO  through  Government  Hospi-
 tals,  reply  given  to  part  (c)  above  may
 please  be  seen.

 (e)  The  Memorandum  of  Association
 of  the  Corporation  envisages  that  it
 should  supply,  at  reasonable  cost,  Arti-
 ficial  Limbs  and  accessories  and  con-
 stituents  thereof  to  needy  persons,
 particularly,  disabled  Defence  Person-
 nel,  hospitals  and  such  other  welfare
 institutions.  In  view  of  this  basic
 objective,  and  the  fact  that  the  Corpo-
 ration  is  in  the  early  period  of  opera-
 tion  and  an  effective  sales  net  work  is
 yet  to  be  firmly  established,  the  Corpo-
 ration  has  suffered  a  cash  loss  of  Rs.
 33.35  lakhs  during  1976-77.  The  cash
 loss  during  ‘1977-78  is  estimated  at
 Rs,  32.33  lakhs.  However,  with  pro-
 gressive  increase  in  sales,  jt  ig  antici-
 pateg  that  the  Corporation  may  be  in
 a  position  to  reduce  the  losses.  Efforts
 are  being  made  for  the  promotion  of
 sales  and  for  reducing  the  cost  of
 production  through  various  measures.

 Proposals  to  amend  articles  of  Consti-
 tution  regarding  Minority  Commission
 ang  Scheduled  Caste,  ang  Scheduled

 Tribes  Commission
 8978.  SHRI  HARI  VISHNU  KA.

 MATH:
 SHRI  MAHI  LAL:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  {o  state:
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 (a)  whether  Government  propose
 to  amend  articles  388  and  350  of  the
 Constitution  in  order  tg  confer  con-
 stitutional  status  on,  and  impart
 furthe;  strength  to  the  Minority
 Commission  and  to  the  Scneduled
 Caste  and  Scheduled  Tribes  Commis-
 sion;  and

 (b)  if  so,  when  Government  pro-
 POse  to  introduce  the  necessary  Bill
 in  Parliament?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b)  It  is  the  endeavour  of  the
 Government  to  introduce  in  the  current
 session  itself  of  Parliament,  a  Bill  to
 amend  Articles  338  and  3508  of  the
 Constitution  in  order  to  give  constitu.
 tional  backing  to  the  Minorities  Com-
 mission  and  to  the  proposed  Commis-
 sion  for  Scheduled  Castes  and  Sche-
 duled  Tribes,

 Stee]  Tubes  production  of  Ni.  S.  Ltd.

 8979.  SHRI  L.  L,  KAPOOR:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 refer  to  reply  to  Unstarred  Question
 No.  446  on  the  23rd  =  March,  978  in
 Lok  Sabha  and  state:

 (a)  unit-wise  break-up  of  annual
 rated  capacity  of  steel  pipes  and  tubes
 manufacturing  undertakings  both  in
 public  sector  and  private  sector  toge-
 ther  with  their  names  and  addresses;

 (०)  actual  annual  production  of
 each  during  the  last  three  years;

 (c)  names  and  addresses  of  such
 units  in  private  sector  which  are  pur-
 chasing  intermediate  steel  products
 ready  for  conversion  into  pipes  and
 tubes  from  other  public  sector  eteel
 units;  and

 (a)  the  quantity  purchased  annual-
 ly  from  public  sector  units?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b)
 A  statement  is  laid  on  the  Table  of  the
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 House.  [Placed  in  Library.  See  No.
 LT  2246/78).

 (९)  Welded  pipes  are  produced  from
 basic  steel  raw  materials  like  hot  rolled
 and  cold  rolled  strips  and  skelp.
 Seamless  pipes  are  produced  from
 steel  blooms.  Intermediate  steel  pro-
 ducts  are  not  required  for  the  produc-
 tion  of  steel  pipes  and  tubes.

 (d)  Not  applicable  since  no  inter-
 mediate  products  are  required.

 छापामार  युद्ध-प्रणाली  में  भ्रात्मनिर्भरता

 8980.  श्री  हुकम  चन्द  कछवाय  :
 क्या  रक्षा  मंत्री  प्रेक्षेपास्तों  में  आत्म-निर्भ  रत
 के  बारे  में  22  फरवरी,  978  के  भ्रतारांकित
 प्रश्त  संखया  272  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हम  छापामार  युद्ध  प्रणाली  के
 प्रशिक्षण  के  मामले  में  श्रात्मनिर्भर  हो  गये  हैं,
 श्ौर  यदि  हां,  तो  क्या  यह  सच  है  कि  सेना
 द्वारा  बन्दरों,  घोड़ों,  कुत्तों  श्रादि  का  उपयोग
 किया  जाता  है  और  यदि  हां,  तो  उन  सैनिक
 यूनिटों  के  नाम  क्‍या  हैं  जो उनका  उपयोग  करती
 हैं  तथा  सेना  में  किस  जाति  के  पशुश्रों  का उपयोग
 किया  जाता  है  तथा  कितना  उपयोग  किया
 जाता  है;  और

 (ख)  क्या  कुछ  अ्रसैनिक  संगठन,  श्रद्धं-
 सैनिक  गतिविधियों  में  लगे  हुए  हैं  तथा  क्या
 उनका  ग्रावश्यकता  और  देश  पर  संकट  के
 समय  में  सेना  में  उपयोग  किया  जा  सकता  है
 और  यदि  हां,  तो  देश  में  ऐसे  कितने  झौर  कौन-
 कौन  से  संगठन  हैं  तथा  क्‍या  सरकार  इन्हें
 कोई  सहायता  देती  है  शौर  यदि  हां,  तो  किस
 प्रकार  की  ?

 रक्षा  मंत्री  (श्री  जगजोबन  राम):
 (क)  गुरिला  युद्ध  श्रौर  विद्रोह  रोकने  का

 प्रशिक्षण  सेना  के  सामान्य  प्रशिक्षण  का  एक
 बंग  है।  हमारी  रक्षा  प्रावश्यकताओों  को
 ध्यान  में  रखते  हुये  प्नुदेशों  का  स्तर  निर्धारित
 किया  जाता  है  v

 जहां  तक  जानवरों  के  उपयोग  का  सम्बन्ध
 है,  महत्वपूर्ण  संस्थानों  की  सुरक्षा  भौर  तोड-
 फोड़  करने  वाले  को  ढूंढने  तथा  गश्त  के  लिए
 कुत्तों  का  इस्तेमाल  किया  जाता  है।  घोड़ों
 का  घुड़सवारी  के  लिए  श्ौर  भण्डार  तथा  उप-
 करणों  को  लाने-ले-जाने  के  लिए  खच्चरों
 को  काम  में  लाया  जाता  है  सेना  में  बन्दरों
 का  इस्तेमाल  नहीं  किया  जाता  है।  सेना  में
 जानवरों  की  यूनिटों  में  रा'ट्रपति  के  अंगरक्षक,
 घुड़सवार  रेजिमेंट,  रिमाउन्ट  शौर  बेटिरिलटी
 बौर,  सेना  कुत्तों  यूनिटें  श्रौर  जानवर  पश्विहन
 यूनिटें  शामिल  हैं  t

 (ख)  भ्रन्य  सशस्त्र  सेनाप्रों  के  साथ-
 साथ  सरकार  द्वारा  रखे  गय  प्रर्ड-संनिक
 संगठनों  का  काम  भी  देश  की  रक्षा  करना  है  t
 ब्यौरों  पर  चर्चा  करना  लोकहित  में  नहीं
 होगा  ।

 ज०एस०एस०भार०्डी०ई०,.  कानपुर  के
 निदेशक  को  सोंपा  गया  कार्य

 898  te  श्री  दवारास  शाक्य :  क्या  रक्षा
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  जें०  एम०  एस०  झार०  डी०
 ई०,  कानपुर  के  निदेशक  को  एक  से  अधिक  पद
 का  कार्य  सौंपा  गया  है  जिससे  वह  श्रनुसन्धान
 विकास  संगठन  (डी०  झआर०  डी०  झो०)
 के  कार्य  की  देखभाल  करने  में  प्रसमर्थ  हैं  जिसके
 कारण  वहां  बहुत  अ्रधिक  कार्य  भ्रस्त-व्यस्त
 हो  गया  है;  भौर

 (ख)  यदि  हां,  तो  वहां  विभिन्न  पदों  पर
 भिन्न-भिन्न  व्यक्ति  नियुक्त  करने  के  लिए
 सरकार  ने  क्या  कार्यवाही  की  है  ।

 रक्षा  मंत्री  (भो  जगजीवन  राम):
 (क)  जी,  नहीं  ।  निदेशक,  रक्षा  सामग्री

 एवं  स्टोर  अनुसन्धान  तथा  विकास  स्थापना
 कानपुर,  को  एक  से  भ्रधिक  पद  का  कार्य-भार
 नहीं  सौंपा  गया  है  ।

 (ख)  उपर्युक्त  (क)  को  देखते  हुयें
 प्रश्न  नहीं  उठता  ?
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 Purchase  of  Defence  Production  Ke-
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 Defence.  Supplies  are  alao  extending
 fi  1  85 quirement  from  the  Public  Sect

 8982,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  what  is  the  criterian  followed
 for  inviting  quotations  for  items  from
 the  private  sector;  and

 (9)  what  encouragement’  are  given
 to  small  scale  units  and  to  self  em-
 ployed  engineers  engag:d  in  the  pro-
 duction  of  such  items  in  the  small
 scal.  sector?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF,  SHER  SINGH):  (a)  and:  (b).

 Department  of  Defence  Supplies
 The  Department  of  Defence  Sup-

 plies  deals  with  Defence  production
 jtems  mainly  of  developmental  nature
 and  items  exclusively  tor  Defence.
 In  respect  of  these  the  position  is  as
 below,

 2.  Defence  production  items  are
 procured  by  the  Department  of  Def-
 ence  Supplies  from  Private  Sector
 industry  mainly  on  the  basis  of  jimit-
 ed  tender  enquiries.  The  Technical
 Committees  under  the  Department
 maintain  compendium  of  firms  which
 are  considered  competent  to  under-
 take  development  ang  manufacture
 of  different  types  of  stores.  These
 lists  are  continuously  updated.  A
 large  number  of  Small  Scale  Units
 are  enlisted  with  the  Technica]  Com-
 mittees.

 3,  Small  Scale  entrepreneurs  who
 have  the  capacity  are  jssued  with
 Tender  enquiries  and  a  large  number
 of  contracts  have  been  placed  on
 them.  Even  after  the  contract  is
 placed,  the  Technical  Committees
 render  technical  advice  and  guidance
 during  the  development  stage  and
 even  during  the  bulk  production
 stage.  Small  scale  units  registered
 with  the  National  Small  Scale  Indus-
 tries  Corporation  are  exempted  from
 Security  Deposit.  The  Department  of

 ta:  by  way:of  ‘on
 account’  payments  for  procurement  of
 raw  materials  ang  components  re-
 quired  for  the  manufacture  of  the
 stores  in  suitable  cases.  Small  Scale
 Unitg  run  by  self-ernployer  engineers
 are  treateg  alike.
 Department  of  Supplies/DGS&D

 4,  Common  user  items  are  procured
 through  the  Department  of  Supply
 and  DGS&D  the  position  in  respect  of
 which  ‘is.  given  below.

 5.  Depending  on  the  nature  of  the
 stores  ang  the  quantum  of  purchases
 to  be  made,  the  following  criteria  are
 observed  in  inviting  quotations  for
 itemg  from  all  sectors.  i.e.,  Public
 Sector,  Private  Sector  ang  Small  Scale
 Sector:

 (i)  By  Advertisement,
 (ii)  By  Limiteq  Tender  Enquiry,
 (iii)  By  single  Tender  Enquiry.

 6.  It  may  be  clarifieqg  that  where
 time  permits,  as  a  rule  all  demands
 over  Rs,  50,000/-  are  advertised  in
 the  Indian  Trade  Journal.  A  limited
 tender  enquiry  is  one  which  js  issued
 only  to  those  firms  as  are  registered
 with  DGS&D,  and/or  past  ang  known
 suppliers  and  also  to  the  firms  on  the
 approved  list  of  DGTD.  This  mode
 is  resorted  to  in  cases  of  urgency  or
 where  all  the  likely  sources  of  sup-
 ply  are  already  known.  Resort  to
 single  tender  enquiry  is  made  when
 the  item  is  of  proprietary  nature
 and  no  other  firm  is  in  a  position  to
 quote;  in  such  cases  the  indentor  is
 also  required  to  furnish  a  Proprietary Article  Certificate.

 7.  Encouragement  to  the  Small  Scale
 Industria]  Units  are  mainly  as  under:

 (i)  A  number  of  items  are  pur-
 chased  exclusively  from  small  gcele
 sector.

 (ii)  In  the  case  of  items  which
 can  be  purchaseq  both  from  large
 scale  ag  well  as  small  scale  units,
 small  scale  units  are  accorded.  ७
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 price  preference  over  large  scale
 units  upto  5  per  cent,  the  actual
 quantum  being  decideg  in  each  case
 on  merits.

 (iii)  The  registration  of  SSI  Units
 has  now  been  entrusted  to  the
 National  Small  Industries  Corpora-
 tion  Ltd.  under  the  single  point
 registration  scheme.  Registration
 with  the  NSIC  under  this  scheme  js
 as  good  as  registration  with  DGS&D.

 (iv)  In  respect  of  items  where
 Small  Scale  [Industrial  Units  are
 interested  a  number  of  Tender  gets
 876  supplied  to  NSIC  to  enable  the
 latter  to  distribute  them  among
 SSI  Units.
 8  The  SSI  Units  run  by  self-em-

 ployed  engineers  also  enjoy  the  same
 benefits  as  enumcrateg  above.

 Mohan  Ortmann  Foreign  Collabora-
 tion

 8983.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  INDUS-
 TRY  pe  pleased  to  state:

 (a)  when  was  Mohan  Ortmann
 foreign  collaboration  sunctioned;

 (b)  how  much  foreign  exchange was  granted  for  drawing,  tools,  jiggs and  fixures,  royalty,  technical  know-
 how  etc.;  and

 (c)  what  items  ang  siz2  of  machin-
 ery  were  they  licence  to  make  and
 the  overall  licenced  capacity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITT):  (a)
 The  foreign  collaboration  was  ap-
 Proved  on  8-6-i973.

 (b)  The  company  was  allowed  to
 make  lumpsum  payment  of  Rs.  7.5
 lakhs  to  the  foreign  collaborator  for
 the  import  of  grawings,  designs  and
 documentation  etc,  and  also  royalty  at
 the  rate  of  5  per  cent  of  net  ex-fac-
 tory  price  of  the  product,  both  being

 subject  to  Indian  taxes  Besides,  im-
 port  of  capital  goods  comprising
 various  items  of  machinery  for  a  total
 value  of  Rs..  81,70,920  was  allowed.

 (c)  The  party  was  licensed  to
 manufacture  complete  Automatic
 Bottling  Plants  (including  Bottle
 Washer,  Filler  and  Intermix  and  ac-
 cessories)  upto  a  capacity  of  25  Nos.
 Per  annum.

 Reformation  of  Police  Administration
 In  Tribal  Areas

 8984.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleaseg  to  state:

 (a)  whether  his  Ministry  propose
 to  reform  the  police  administration
 in  the  tribal  sub-plan  areas  of  the
 States  to  protect  the  interest  of  the
 tribals  and  Harijans;

 (9)  if  so,  the  steps  proposed  for
 the  same;  and

 (c)  the  steps  already  taken  by  the
 States  and  the  Centre  for  protection
 of  these  communities  through  this
 administrative  set  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  Police  administration  is
 the  concern  of  the  State  Governments.
 However,  with  a  view  to  afford  bet-
 ter  protection  to  the  members  of  the
 Scheduled  Castes  and  Tribes,  the
 Central  Government  has  been  mak-
 ing  suitable  suggestions  to  the  State
 Governments  from  time  to  time.  Act-
 ing  upon  one  of  such  suggestions,
 Cells  for  promptly  looking  into  the
 grievances  of  Scheduled  Castes  and
 Tribes  have  already  been  created  in
 a  number  of  States.  The  National
 Police  Commission,  recently  appoint-
 eq  by  the  Government,  woulg  also
 examine  and  suggest  measures  for
 safeguarding  the  interests  of  such
 weaker  sections  of  the  society  by  the
 police.
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 Exploitation  of  due  to  Liquor  shops
 in  Tribals  area

 8985.  SHRI  GIRIDHAR  GOMANGO:
 Wil  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  his  Ministry  have
 drawn  the  attention  of  the  Ministry  of
 Education,  Social  Welfare  and  Cul-
 ture  to  the  exploitation  of  tribals  due
 to  liquor  shops  in  those  areas;

 (b)  the  steps  taken  by  that  Minis-
 try  regarding  the  loss  of  revenue  by
 the  States  after  abolition  of  the  liquor
 shops;  and

 (c)  the  roll  of  his  Ministry  to  co-
 ordinate  the  work  of  all  the  concern-
 ed  Ministries  and  the  States  to  adopt
 the  immediate  policy  decision  and
 implementation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  The  Centre  expects  to  compen-
 sate  the  States  to  the  extent  of  50  per
 cent  of  the  established  loss  of  excisc
 revenue  in  each  year  commencing
 from  ‘1978-79,  treating  the  actual  ex-
 cise  revenue  of  (1977-78,  as  the  base.
 This  will  not  include  possible  in-
 creases  which  may  have  occurred  in
 excise  revenue,  cost  of  enforcement
 etc.  /

 (c)  The  Ministry  of  Home  Affairs
 pursues  the  implementation  of  the
 policy  with  the  Department  of  Social
 Welfare  and  the  States.

 Abolition  of  Liquor  Shops  in  Tribal
 Areas

 8986.  SHRI  GIRIDHAR  GOMANGO:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  hig  Ministry  asked
 the  States  to  abolish  the  liquor  ghops
 in  tribal  sub-plan  areas;
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 (b)  if  so,  the  names  of  the  States
 which  responded  ६०  the  direction  of
 the  Ministry;

 (०)  the  total  number  of  shops  open-
 ed  and  abolished  so  far  in  the  tribal
 areag  during  ‘1977-78,  State-wise;  and

 (d@)  the  reasons  for  delay  for  com-
 plete  abolition  of  liquor  shops  by  the
 concerned  States  and  the  steps  taken
 by  the  Centre  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  States  have  been  asked  to
 abolish  the  contract  system  of  liquor
 vending  in  predominantly  tribal  areas.

 (b)  to  (9).  The  information  is  being
 collecteq  from  the  State  Governments
 and  a  statement  showing  the  latest
 position  will  be  placed  on  the  table
 of  the  House.

 Inconvenience  and  Hardships  to
 Bus  Users

 8987.  SHRI  MADHAVRAO  §  SCIN-
 DIA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleaseq  to
 state:

 (a)  whether  Government  are  aware
 of  inconvenience  and  hardships  that
 bus  users  in  Delhi  eSpecially  ladies;
 old  persong  and  children  are  facing
 because  of:

 (i)  Non-punctuality  in  running
 buses  on  DTC  routes;

 (ii)  non  stopping  of  buses  at  the
 points  fixed  for  stop  anq  making
 people  running  after  buses;

 (iii)  non  allowing  people  to  board
 buses  due  to  very  short  halt  and
 rash  driving;

 (iv)  non  putting  of  Board  of
 routes  description  in  some  of  the
 buses;  ang

 (v)  Tack  of  supervision  on  the
 attitude  of  drivers  &  conductors;
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 (9)  if  so,  what  steps  Government
 propose  to  minimise  the  hardship  of
 bus  users?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 b)  Efforts  are  being  made  to  in-
 crease  the  carrying  capacity  of  the
 DTC  by  acquiring  new  buses.  In-
 structions  have  been  issued  to  drivers
 for  stopping  of  buses  at  the  proper
 stops  ang  display  of  proper  destina-
 tion  boards,  At  important  stops
 inspectoral  staff  of  the  Corporation  is
 deputed  during  peak  hours  to  ensure
 speedy  and  orderly  clearance  of  tra-
 fic.  A  special  squad  has  been  form-
 eq  by  the  Corporation  which  moves
 about  in  the  operational  area  to  ob-
 serve  the  faulty  habits  of  drivers  and
 to  take  corrective  measures  on  the
 spot.  Steps  are  also  being  taken  to
 improve  the  maintenance  of  buses.

 Setting  up  of  Complaint  cells  against
 the  Misbehaviour  of  Drivers

 8988.  SHRI  MADHAVRAO  =  SCIN-
 DIA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  ccm-
 Plaint  cells  against  the  rash  negligent
 driving  and  misbehaviour  of  drivers
 of  Private  agutoriksha  and  taxis  in
 Delhi  have  been  set  up  at  the  differ-
 ent  places  of  the  city  as  well  as  at
 traffic  Headquartrs;

 (b)  if  so,  whether  it  is  also  a  fact
 that  similar  cells  have  not  been  set
 up  for  such  complaints  against  the
 drivers  and  conductors  of  buses  on
 DTC  routes  who  are  generally  hostile
 for  asking  the  complaint  book  kept  al-
 ready  with  them;  and

 (c)  if  so,  what  steps  government
 propose  to  take  to  mitigate  the
 grievances  of  DTC  users?

 981  LS—7,

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  A  Complaint
 Cell  has  been  set  up  in  the  Head
 Office  of  the  Directorate  of  Transport,
 Delhi.  This  Cell,  which  functions
 round  the  clock,  entertains  complaints
 against  drivers/conductors  of  all  motor
 vehicles  operating  in  the  Union  Ter-
 ritory  of  Delhi.

 Complaint  Cells  have  also  been  set
 up  by  the  Delhi  Traffic  Police  at  Rail-
 way  Station/ISBT/Connaught  Place,
 Chandni  Chowk  and  the  Traffic  Police
 Headquarters  for  receiving  complaints
 against  rash  and  negligent  driving
 and  misbehaviour  of  drivers  of  auto
 Tickshaws  and  taxis  in  Delhi.

 (by  and  (c).  This  is  not  a  fact.
 The  DTC  has  made  arrangements  for
 attending  to  complaints  received
 against  its  drivers  and  conductors
 ang  taking  prompt  action  against them.  As  soon  aS  a  complaint  is  re-
 ceived,  the  Assistant  General  Mana-
 ger  (Traffic)  of  the  Zone  concerned
 is  asked  to  look  into  it  and  take  ap-
 oe

 action  against  the  erring staff.

 Expenditure  on  Defence  of  the  Gross
 National  Produce

 8989.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  the  percentage  of  expenditure
 on  Defence  of  the  Gross  National
 produce  during  the  last  five  years;

 (b)  whether  the  expenditure  during the  last  one  decade  has  shown  down-
 wards  trends;  and

 (c)  if  so,  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to
 (c).  As  a  percentage  of  Gross  Natio~
 na]  Product,  Defence  expenditure  has
 ranged  from  3.l  per  cent  to  3.8  per cent  in  the  last  five  years.
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 Although  defence  expenditure—like
 ‘wages,  costs  and  prices  in  general  and
 expenditure  on  most  other  items—has
 tended  to  rise  in  absolute  terms  dur-
 ing  the  last  decade  or  two,  it  has  dec-
 lineq  as  a  proportion  of  the  overall
 Central  Budget.  The  percentage  of
 expenditure  on  Defence  out  of  the
 total  Central  Budget  for  the  last
 decade  came  down  from  32.9  per  cent
 in  1968-69  to  22.8  per  cent  in  ‘1977-78.

 Road  Accidents  in  Delhi

 3990.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  4789  on  the  29th  March,
 978  regarding  road  accidents  and
 compensation  to  victimg  and  state:

 (a)  the  number  of  road  accidents
 in  Delhi  during  the  years  1975-76.  and
 after  the  enactment  of  motor  vehicle
 (Amendment)  Acts,  ‘1977,  during
 1976-77  separately;

 (b)  total  amount  paid  as  compen-
 sation  during  the  same  period;

 (c)  whether  it  is  not  a  fact  that  the
 number  of  road  accidents  have  shown
 upward  trends  even  after  the  enact-
 ment  of  said  motor  vehicle  (Amend-
 ment)  Act,  1977;  and

 (d)  if  so,  the  reasons  thereof?,

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  number  of
 road  arcidents  in  Delhi  during  the
 financial  years  1975-76  and  1976-77,
 are  not  readily  available.  However,
 the  number  of  road  accidents  was
 3328,  3840  and  4032  in  the  calendar
 years  1975,  976  ang  977  respectively.

 (b)  Rs,  14,09,735  and  Rs.  17,05,077.87
 during  the  years  ‘1975-76  and  ‘1976-77
 respectively.
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 (०)  The  provisiong  of  the  Motor
 Vehicles  (Amendment)  Act,  1977  re-
 garding  enhanced  penalties  for  rash
 and  negligent  driving  and  driving
 under  the  influence  of  drink  came
 into  force  only  with  effect  from  ist
 September,  977  and  Ist  March,  1978
 respectively.  It  is  too  early  to  judge
 the  impact  of  these  measures  on  the
 road  accidents.

 (d)  (i)  Increase  in  the  number  of
 motor  vehicles.

 (ii)  Proliferation  of  slow  moving
 vehicles,

 (iii)  Inadequacy  of  public  trans-
 port  services  to  cope  with  the  ab~
 normal  increase  in  number  of  com-'
 muters  and  consequent  dangerous/
 excessive  overloading  in  public  trana-
 port  vehicles.

 (iv)  Inadequacy  of  traffic  police.

 Capital  &  Transport  Subsidy  for
 Setting  up  Industries  in  Andaman  and

 Nicobar

 8991,  SHR  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  INDUSTRY
 be  pleaseq  to  state:

 (a)  whether  Government  are  aware’
 that  capital  subsidy  and  Transport
 subsidy  js  being  granted  to  the  In-
 dustries  set  up  in  Andaman  and  Nico-
 bar  Islands  as  backward  district;  if
 s0,  what  is  the  total  claim  so  far
 under  this  scheme,  detaily  industry-
 wise;

 (b)  what  is  the  total  amount  grant-
 ed  so  far;  details  with  the  name  of
 the  parties;  and

 (९)  what  is  the  total  claimed
 amount  not  yet  granteq  and  kept
 pending  and  since  when,  the  details
 and  the  reasons  for  not  granting?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
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 “4SHRIMATI  ABHA  MAITI):  (a)
 ‘to  (c),  New  industrial  units  set
 tap  in  Andaman  and  Nicobar  Islands
 iare  eligible  for  Capital  Subsidy  and
 Transport  Subsidy.  Under  these

 schemes  subsidy  is  sanctioneq  by  the
 State  Level  Committee  ang  disbursed
 by  the  Director  of  Industries,  The
 Central  Government  reimburses  the
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 subsidy  disburseq  by  the  Director  of
 Industries.

 A  sum  of  Rs,  36,088/-  claimed  by
 the  Andaman  and  Nicobar  Adminis-
 tration  has  so  far  been  granted  to  it
 under  the  Capital  Subsidy  Scheme  in
 respect  of  industrial  units  mentioned
 below:

 Sl.  No.  Name  of  the  Unit  Amount  (Rs.)

 I  M/s.  Neera  Flour  &  Rice  Mills
 ‘2  Mis.  Kamala  Lakshmi  Rice  Mills
 3  M/s.  Venkataswar  Rice  &  Flour  Mills
 4  M/s.  Andaman  Murasu
 5  Mis.  Vigneswara  Brick  Works
 6  Mis.  Jyoti  Printers
 27°  «M/s.  Andaman  Stainless  Steel  Products

 728  M/s.  Saw  Mill  .  .

 ‘g  M/s.  Ornamental  Furniture  Works
 ao  Mis.  ANS  Bakery  .

 1399/—
 1898/—
 832/—

 .436/—
 2276/—
 4297/—

 e  ०»  ee  84  88/-—

 369:6/— .

 2474/
 787/—

 Total:  36083/—

 No  further  claim  in  respect  of  Capi-
 tal  Subsidy  and  Transport  Subsidy  is
 pending  with  the  Central  Government.

 Closure  of  Sirka  Seam  of  Giddi
 Colliery  of  C.C.L.

 8992.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  on  the  28th  March, 4978  the  Sirka  Seam  of  Giddi  a  col-
 Hiery  of  Central  Coalfields  Ltd.  got
 closed  due  to  gas;

 (b)  if  so,  the  amount  of  loss  in  that
 and  the  steps  taken  to  remove  the
 gas  menace;

 (c)  whether  the  gas  accumulation
 was  due  to  the  faulty  ventilation  and.
 the  ventilation  Manager  remained
 negligent  on  his  job  for  two  and  half
 months  despite  the  insistence  of  the
 workmen;  and

 (d)  whether  Government  would
 make  a  detailed  enquiry  into  the  inci-
 dent  associating  the  workmen’s  repre-
 sentatives  and  take  action  against  the
 guilty  officers?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  to
 (a).  Following  the  detection  of  spon-
 taneous  heating  in  the  earliest  stage  on
 16th  March,  1978,  one  smali  depillaring
 panel  of  Sirka  seam  of  Giddi,  a  col-
 liery  under  Central  Coalfields  Limited
 was  sealed  off  on  i9th  March,  1978,
 after  inspection  by  the  officials  of  the
 Directorate  General  of  Mines  Safety.
 The  above  panel  was  going  to  be  ex-
 hausted  after  two  weeks  and  only
 around  3750  tonnes  of  coal  was  left.
 There  was  no  accumulation  of  gas  in
 the  workings  and  the  ventilation  was
 Not  faulty.  Spontaneous  heating  is
 normal  in  depillaring  operations.

 Fishermen  Demonstration  at  Fisheries
 Office  of  D.V.C.,  Dhanbad  (Bihar)

 8993.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  there  was  a  demons-
 tration  of  the  fishermen  in  front  of
 fisheries  office  of  D.V.C.  at  Panchet,
 Dhanbad  (Bihar),  in  March  ‘1978;  and

 (b)  if  so,  details  of  their  demands
 and  steps  taken  to  redress  their
 grievances?

 THE  MINISTER  OF  ENERGY  (SHRI
 P,  RAMACHANDRAN):  (a)  Yes,  Sir.
 There  wag  a  demonstration  by  local
 fishermen  in  front  of  the  fishery  office
 at  Panchet  on  4th  March,  ‘1978.

 (b)  The  local  fishermen  demanded
 that  they  be  allowed  to  catch  the  fish
 in  the  DVC  reservoir  and  enjoy  the
 catch.

 The  Fishery  Officer  of  the  DVC  dis-
 cussed  the  demand  with  the  local
 fishermen  on  l(0th  March,  1978.  It  was
 explained  to  them  that  the  Corpora-
 tion  carries  out  fishing  operations  de-
 partmentally,  the  nets  and  boats  be-
 ing  provided  by  the  Corporation  to
 Jocal  fishermen  who  are  engaged  for
 the  purpose  and  paid  at  fixed  rates
 depending  upon  their  catch.  Indivi-
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 duals  are  also  allowed  to  fish  on  per-—
 mits,  provided  they  deposit  the  catch.
 with  the  Corporation  and  get  paid  at.
 prescribeg  rates.  They  were  also  in-
 formed  that  the  Corporation  is  willing.
 to  give  facilities  to  local  fishermen.
 provided  they  formed  cooperative  and
 obtain  fishing  leases  from  the  Cor--
 poration.

 Import  of  Picture  Tube

 8994.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  the  picture  tube  for
 T.V.  are  being  imported;

 (b)  if  so,  the  quantity  of  Picture
 Tubes  imported  during  the  year  ‘1977~
 78;

 (c)  whether  there  is  any  proposal
 to  manufacture  Picture  Tubes  in  the
 country;  and

 (d)  if  so,  the  steps  taken  in  this
 regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJ]  DESAI):  (a)  T.  V.  Picture
 tubes  are  being  imported  to  the  extent
 needed  to  cover  the  gap  between  de-
 mand  and  indigenous  production.

 (b)  +1,36,296  Nos.

 (९)  and  (da).  T.  V.  Picture  Tubes
 are  already  being  manufactured  by
 M/s.  Bharat  Electronics  Limited  and
 M/s.  Teletube  Private  Limited.  In
 addition,  for  manufacture  of  this  item,
 industrial  licences  have  been  issue?
 to:  M/s.  West  Bengal  Electronics  In-
 dustrial  Development  Corporation,
 M/s.  Uptron  Anand  _  Limited,  and
 M/s.  Asian  Electronics,  and  a  letter
 of  intent  issued  to  M/s.  Punjab  Indus-
 trial  Development  Corporation.
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 वोरबन्दर  से  जेतपुर  तक  राष्ट्रीय  राजपथ  पर
 मुरलों  का  औड़ा  करना

 8995.  शी  धर्मेंसिहुभाई  पेल :.  क्‍या
 नौवहन  और  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गुजरात  के  सौराष्ट्र  क्षेत्र  में  पोर-
 अन्दर  से  जैतपुर  तक  राष्ट्रीय  राजपथ  पर  तंग
 चुलों  को  चौड़ा  करने  तथा  सड़क  की  मरम्मत
 करने  का  कार्य  कब  से  चल  रहा  है  तथा  क्या
 इसके  आगामी  बरसात  आरम्भ  होने  से  पहले
 श्रे  होने  की  सम्भावना  है  और  यदि  हां,  तो
 कम  तक;

 (ख)  इस  सम्बन्ध  में  अभी  कितना  काम
 छोना  बाकी  हैं  तथा  शेष  पुलों  को  कब  तक
 चौड़ा  कर  दिया  जायेगा  तथा  निर्माण  कार्य
 कब  तक  पूरा  हो  जाएगा;  और

 (ग)  वर्ष  978-79  में  कितने  तंग
 थुलों  को  चौड़ा  किया  जाएगा  तथा  इस  श्रवधि
 में  सड़क  निर्माण  का  कितना  कार्य  किया  जाएगा
 तथा  इस  पर  कितनी  घनराशि  खर्च  होने  की
 सम्भावना  है  ?

 मौबहन  झोर  परिवहन  संत्रालय  में  प्रभारो
 “राज्य  मंत्रो  (क्रो  चांद  राम):  (क)  से  (ग).
 राष्ट्रीय  राजमार्ग  88  पर  पोरबन्दर  से  जैतपुर
 तक  तंग  तथा  कमजोर  पुलों  को  चौड़ा/वुर्नानर्माण
 का  कार्य  चौथी  योजना  से  ही  चल  रहा  है
 'तब  से  इस  खण्ड  के  i08  निम्नतर  के  पुलों
 में  से  38  पूरे  किए  जा  चुके  हैं,  2  प्रगति  पर
 हैं  और  शेष  पुलों  को  चौड़ा  पुर्नानर्माण  ्रखिल
 “भारतीय  आवश्यकता  को  दृष्टि  में  रखते  हुये
 धन  की  उपलब्धता  के  अनुसार  धीरे-धीरे
 किया  जाएगा  ।

 राष्ट्रीय  राजमार्ग  की  इस  लम्बाई  में
 कोई  न्य  सुधार  कायें  नहीं  चल  रहा  है  क्योंकि
 लगभग  यह  लम्बाई  दो  लेन  यानमार्ग  की
 ड्डै।

 Functioning  of  Sainik  School  in
 ‘Balachadi  of  Jamnagar

 8998.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  since  when  the  Sainik  School  in
 Balachadi  of  Jamnagar  district  in  Sau-
 rashtra  region  og  Gujarat  is  function-
 ing  and  the  number  of  students  who
 studied  therein  annually  and  the  num.
 ber  of  students  out  of  them  who  be-
 Jonged  to  the  State  every  year  since

 ut  was  opened;

 (b)  the  age  of  boys  who  are  given
 vadmission  in  the  schoo]  and  the  annual
 ‘assistance  given  to  the  boys  by  Gov-
 ‘ernment  and  the  nature  of  assistance
 ‘given;

 (c)  whether  any  special  assistance
 ‘is  given  to  the  boys  belonging  to  the
 Scheduled  Castes  and  Scheduled  Tri-
 ‘bes  and  backward  classeg  and  if  80,
 the  details  in  this  regard;  and

 (ad)  the  standard  class  upto  which
 education  is  imparted  in  this  school
 and  whether  there  are  any  arrange-
 ments  for  further  education  after  the
 completion  of  education  in  the  school
 and  if  so,  where  and  the  number  of
 years  for  which  this  training  course
 is  given?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  07  DEFENCE  (PROF.
 SHER  SINGH):  (a)  This  Sainik

 School  was  started  at  Jamnagar  in
 96l  and  was  shifted  to  Balachadi  in
 March,  3965.  A  statement  showing
 the  year-wise  total  number  of  stu-
 dents  who  studied  in  this  schoo]  since
 its  inception  and  the  number  out  of
 them  belonging  to  Gujarat,  is  attach-
 ed.

 (b)  At  present  boys  who  are  between
 the  age  of  0—-ll  years  as  on  2nd  July
 of  the  year  of  admission  are  eligible
 to  be  admitted  in  this  school  provided
 they  qualify  in  the  Entrance  Examina-
 tion.  From  the  academic  year  1979-80
 the  age  for  admission  will  be  0—2
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 years.  Boys  whose  parents  or  guar-
 diang  are  ordinarily  residents  of  Guja-
 rate  State  are  eligible  for  full  or  half
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 scholarship  granted  by  the  State  Gov-
 ernment,  depending  on  the  income  of
 the  parents/guardians,  as  under:

 Total  income  of  Parents/guardians

 (४)  Not  exceeding  Rs.  778/-  per  month

 Rate  of  Scholarship

 Full  scholarship  at  the  rate  of  Rs.
 4  000/=  per annum  f  of

 pic
 500/-)  for  the  first

 year  and  Rs.  3,750/- Tr
 of  Rs.  250/-)  or  subsequent  years

 (ii)  Between  Rs.  776/-  and  Rs.  +1550/- per month, per  month.  Half  scholarship  at  the  rate  of  Rs  -2,000/-

 Continuance  of  the  scholarship  beyond
 the  first  year  is  subject  to  satisfactory
 performance.  Students,  if  any,  be-
 longing  to  other  States  or  Union  Ter-
 ritories  given  admission  in  this  School
 are  eligible  for  scholarship  at  different
 rates  sanctioned  by  these  authorities
 subject  to  the  income  criteria  pres-
 ecribed  by  them.  Some  scholarships  are
 also  given  by  the  Ministry  of  Defence
 to  children  of  Defence  Personne]  given
 admission  in  this  school.

 (c)  Fifteen  percent  of  the  seats  in
 class  VI  are  reserved  for  the  admis-
 sion  of  Scheduled  Castes  candidates
 and  7+  per  cent  of  the  seats  are  re-
 served  for  the  Scheduled  Tribes.  The
 Government  of  Gujarat  gives  an  addi-
 tional  grant  of  Rs,  500  in  the  first  year
 and  Rs,  200  per  annum  in  the  subse-
 quent  years  for  boys  belonging  to
 Gcheduled  Castes/Scheduled  Tribes
 and  backward  classes  admitted  to  the

 ainik  school,  Balachadi.

 (9)  Sainik  Schools  impart  educa-
 tion  upto  class  XII  in  accordance  with
 the  1042,  pattern  of  education.  Scho-
 larship  holders  of  the  school  are  oblig-
 ed  to  take  the  entry  examination  for
 the  National  Defence  Acedemy  on
 their  becoming  eligible  for  it,  for
 eventual  entry  to  the  Armed  Forces.
 Sainik  Schools  are  not  med  with

 per  annum  (inclusive  of  clothing allowance  of  Rs.  250)  for  the  first
 year  and  Rs.  875  per  annum  (inclu-
 Slve  of  clothing  allowance  of  Rs,  125) for  the  subsequent  years,

 further  education  or  training  of  the
 boys  after  they  complete  their  educa- tion  in  these  schools,

 Statement
 Number  of  students  from  Gujarat  stud: in  the  Sabi  School,  Balacha

 ७४७0४

 Year  Total  number  of students  Number who  studied  in  the  of  students Sainik  Schoo]  Jam-  belonging
 nagar  /Balachadi.  to  Gujarat

 1961  8a  75
 3962  735  100
 3963  के  १394  का
 39654  232  793
 7965  हे  हु]  roc
 3966  azn  224.
 999  डे  337  24r
 3968  375  242
 7969  +  325  a7
 3970  392  232
 3977  367  arg.
 397५  47  297
 39759  449  945
 7974  438  353
 7975  437  385,
 3976  498  45
 9977  499  489
 39709  है  498  488
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 No  use  of  Salt  Office  Building  at  Rai

 Thana  District  (Maharashtra)
 8997.  SHRI  R.  K.  MHALGI:  Will  the

 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  salt
 office  building  at  ‘Rai’  in  Thana  Dis-
 trict  (Maharashtra)  ig  unused  for  a
 long  time;

 (b)  if  so,  since  when  and  the  rea-
 sons  thereof;  and

 (c)  whether  would  it  not  be  suit-
 able  for  office  purposes  to  the  salt
 producers  around  the  area?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  The  building  has  been  lying
 vacant  since  5th  February,  ‘1973,  ex-
 cept  for  the  intervening  period  from
 2nd  March,  ‘1976,  to  2nd  February,
 1978,  when  the  building  was  allowed
 to  be  used  for  running  a  school.  The
 building  has  been  lying  vacant  because
 the  Circle  Office  and  the  Factory
 Office  were  shifted  from  that  place.

 (c)  It  is  proposed  to  establish  a
 Salt  Laboratory  in  this  building.

 Restrictions  on  Transfer,  Sale  of
 Mortgage  of  Salt  Producing  Lands

 8998.  SHRI  R.  K.  MHALGI;  Will  the
 Minister  of  INDUSTRY  be  pleased  ६०
 atate:

 (a)  whether  it  is  a  fact  that  there
 are  certain  restrictions  on  the  transfer
 mortgage  or  sale  on  salt  producing
 lands;

 (b)  if  80,  what  are  they  and  the
 reason  of  their  being  80;

 (c)  whether  it  ig  also  a  fact  that
 due  to  these  restrictions,  the  salt  pro-
 ducers  are  departed  of  their  rightful
 claims;  and

 (d)  if  so,  the  remedy  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (SHRI-

 MATI  ABHA  =  MAITI):  (a)  and  (b):
 According  to  the  terms  of  lease  agree-
 ment,  the  lessees  of  salt  lands  be-
 longing  toe  Salt  Department  are  requir-
 ed  to  obtain  prior  approval  of  Govern-
 ment  of  India  (the  Salt  Commis-
 sioner)—as  lessor—for  transfer  sub-
 Jease,  mortgage  or  sale  etc.,  of  the
 lease-hold  rights  of  the  lands  allotted
 for  salt  manufacture,  so  that  the  lands
 may  not  be  misused  by  the  lesses  and
 Government  is  not  put  to  any  loss  or
 damage  due  to  such  unauthorised  dis-
 posal  of  lands  by  the  lessees.

 (९)  No,  Sir.
 (d):  Does  not  arise.

 Rejection  of  galt  for  Purchase

 8999.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  the  number  of  salt  producers
 of  Thana  District  (Maharashtra)  whose
 salt  produce  has  been  rejected  for  pur-
 chase  on  the  plea  of  being  adulterated
 during  a  period  of  last  three  years;

 (b)  the  total  quantity  of  such  salt
 produce  rejected;  and

 (c)  the  criteria  applied  for  the  re-
 jection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI);  (a)  There
 have  been  no  instances  of  rejection  of
 salt  for  purchase  in  Thana  District
 (Maharashtra)  on  the  ground  of  be-
 ing  adulterated.

 (b)  and  (c);  Do  not  arise.

 'राजलाथा  प्रकाशनों  के  ह;  सुजिधायें  झौर
 कर्मचारी

 9000,  श्री  रामनरेश  कुशबाहा  :
 क्या  गृह  मंत्री  यह  बताने  की  क्ृपा  करेंगे
 कि  :

 (क)  भारत  सरकार  द्वारा  हिन्दी  में
 कितने  प्रकाशन  निकाले  जाते  हैं  इन
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 तथा  संचालन  व्यवस्था  के  लिए  किस-किस
 श्रेणी  क ेकितने-कितने  कमंचारी  हैं  सौर  गत  तीन
 वर्षों  में  प्रत्येक  प्रकाशन  पर  कितनी  धनराशि
 व्यय  की  गई;

 (ख)  क्‍या  राजभाषा  विभाग  ने  यह
 निर्णय  किया  है  कि  जैसा  कि  पंग्रेजी  के  प्रकाशनों
 के  लिए  व्यवस्था  है  राजभाषा  प्रकाशनों  के
 लिए  भी  ऐसी  ही  सुविधाश्ों  तथा  कर्मचारियों
 की  व्यवस्था  की  जानी  चाहिये;  और

 (ग)  उक्त  निर्णय  का  क्रियात्वयन
 सुनिश्चित  करने  के  लिए  उठाये  गये  कदमों  का
 ब्यौरा  क्‍या  है  ?

 गृह  मंग्रालय  सें  राज्य  मंत्री  (शो  धनिक
 लाल  मण्डल)  :  (क)  सूचना  एकत्रित  की  जा
 रही  है,  प्राप्त  होने  पर  सदन  के  पटल  पर
 प्रस्तुत  कर  दी  जायेगी;

 (ख)  शौर  (ग).  जी  हां,  श्रीमन  ।
 विवरण  प्रस्तुत  है  av

 जिवरण

 भारत  सरकार  के  विभिन्न  मंत्रालय
 अंग्रेजी,  हिन्दी  और  दूसरी  भारतीय  भाषाओं
 में  पत्न-पत्रिकायें  प्रकाशित  करते  हैं  1
 अक्सर  यह  देखा  गया  है  कि  हिन्दी  तथा
 दूसरी  भारतीय  भाषाओं  की  पत्निकाशों  के
 सम्पादकों  के  पदनाम,  वेतनमान  झादि  प्ंग्रेजी
 पत्रिकाओझों  के  सम्पादकों  के  पदनाम,  वेतन-
 मान  आादि  से  नीचे  रखे  जाते  हैं  ।  इसी
 प्रकार  अंग्रेजी  पत्रिकाओं  के  सम्पादकों  की
 तुलना  में  भारतीय  भाषाओं  की  पत्रिकाश्रों
 के  सम्पादकों  की  मिलने  वाली  सुविधायें
 भी  बहुत  कम  हैं  ।

 केन्द्रीय  हिन्दी  समिति  की  i2  और
 i3  दिसम्बर,  .977  को  हुई  बैठक  में

 डस  विषय  पर  विचार  किया  गया  और
 यह  तय  किया  गया  कि  “विभिन्न  पत्न-
 पत्रिकाओं  के  संपादकीय  विभाग  में  हिन्दी

 MAY  3,  978  Written  Answers  208

 तथा  भ्न्य  भारतीय  भाषाओं  के  जो.  श्रप्चि-
 कारी  तथा  कर्मचारी  काम  करते  हैं,  उनके
 साथ  समान  प्रकार  का  अंग्रेजी  में  काम
 करने  वाले  व्यक्तियों  के  वेतनमान,  पद-
 नाम  तथा  प्रन्य  सेवा  शर्तों  में  कोई
 भेदभाव  नहीं  होना  चाहिये  और  इस  बारे
 में  एकरूपता  लाने  के  लिए  आवश्यक
 उपाय  किये  जाने  चाहिये  i”

 इस  निर्णय  के  अनुपालन  के  लिए
 सभी  मंत्रालयों  और  विभागों  से  पश्नुरोघ
 किया  गया  है  कि  ये  प्रपने  यहां  से
 प्रकाशित  की  जाने  वाली  पत्र-पत्रिकाशों  के
 संपादकीय  स्टाफ  की  स्थिति  की  जांच  करें
 झौर  ऐसी  व्यवस्था  करें  जिससे  हिन्दी
 तथा  भारतीय  भाषाओं  की  पत्रिकाओं  के
 लिए  उतना  स्टाफ  अवश्य  रखा  जाये  जितना
 समकक्ष  झंग्रेजी  की  पत्रिका  के  लिए  रखा
 गया  हैं  और  उनका  वेतनमान  भी  समकक्ष
 अंग्रेजी  पत्रिकाओं  के  स्टाफ  के  वेतनमान
 के  बराबर  किया  जाए  ।  उनसे  यह  ग्नु-
 रोध  भी  किया  गया  है  कि  ऐसी  ही
 व्यवस्था  सम्बद्ध  श्रौर  अ्रधीनस्थ  कार्य-
 लयों  आदि  की  तरफ  से  प्रकाशित  की
 जाने  वाली  पत्र-पत्रिकाओं  के  लिये  भी
 कराई  जाए  |

 स्टाफ  झआाटिस्टों  सम्बन्धी  ययन  समिति  में
 संसदोष  सलाहकार  समिति  के  सदस्यों  की

 पर्यवेक्षक  के  रूप  में  नियुक्ति

 900l.  करो  घ्मंवोर  वशिष्ठ  :  क्‍या
 सूचना  धश्रौर  प्रसारण  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  स्टाफ
 आ्रार्टिस्ट  संवर्ग  सम्बन्धी  चयन  समिति  की
 बैठकों  में  संसदीय  सलाहुकार  समिति  के  एक
 सदस्य  को  पर्यवेक्षक  के  रूप  में  नियुक्त  करने
 का  है;  |
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 (=)  क्या  पिछले  कुछ  समय  में  डिप्टी
 चीफ  प्रोड्यूसर  (हिन्दी)  झौर  दिल्ली  कार्या-
 चलयों  के  लिए  प्रोड्यूसरों  की  नियुक्ति  की
 अक़िया  में  भ्रनेक  दोष  पाये  गये  थे;

 (ग)  क्या  इन  नियक्तियों  के  सम्बन्ध  में
 की  गई  भ्रनियमितताभों  की  झोर  मंत्नालय  का
 ध्यान  आकर्षित  किया  गया  है;  और

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इन  साक्षात्कारों  को  रह  करने  और
 फर  उचित  ढंग  से  नई  नियुक्तियां  करने
 का  है?

 सूचना  और  प्रसारण  मंत्रालय  में  राज्य
 सत्री  पुश्नी  जगबोर  सिह)  (क)  जी,  नहीं!

 (ला)  भौर  (ग):  आकाशवाणी  के  विदेश
 सेवा  प्रभाग  में  उप  मुख्य  प्रोड्यूसर  (हिन्दी
 स्पोकनवर्ड  )  श्रौर  प्रोडयूसर  के  पदों  के  चयन
 के  विरुद्ध  कुछ  शिकायतें  प्राप्त  हुई  थीं।
 इनको  जांच  की  गई  थी  और  चयनों  की
 अक़िया  में  कोई  दोष  नहीं  पाये  गये  थे  t

 (@)  प्रश्न  नहीं  उठता  ।

 Statutory  Force  to  Rules  regarding
 Reservation  of  Posts  for  Scheduled

 Castes  and  Scheduled  Tribes

 9002.  SHRI  R.  L.  KUREEL;  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  any  proposal  for  bring-
 ing  a  Bill  seeking  statutory  force  to
 the  existing  rules  regarding  reserva-
 tion  in  recruitment  and  promotion  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes  is  under  the  consideration  of  Gov-
 ernment;  and

 (b)  if  not,  the  binding  force  of
 these  rules  and  orders  made  hy  Gov-
 ernment  as  against  the  autonomous
 ‘bodies  and  the  public  sector  under-
 takings?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  No,
 Sir.

 (b)  Ministries/Departments  have
 been  asked  to  issue  instructions  to
 the  autonomous  bodies  under  them  to
 follow  the  scheme  of  reservation,  as
 applicable  to  posts  under  Central  Gov-
 ernment.  As  regards  Public  sector
 undertakings,  the  Bureau  of  Public
 Enterprises  has  arranged  to  have  Pre~
 sidential  directives  issued  through
 Ministries/Departments  concerned  to
 the  public  sector  undertakings  for
 making  reservations  for  Scheduled
 Castes  and  Scheduled  Tribes  in  their
 services  on  the  lines  of  the  reservation
 in  services  under  Central  Government.
 These  instructions/directives  are
 binding  on  the  autonomous  hodies  and
 public  sector  undertakings  concerned.

 Further,  instructions  have  also  been
 issued  to  Ministries/Departments  that
 in  the  case  of  voluntary  agencies  re-
 ceiving  substantial  grants-in-aid  from them.  they  should  include  a  suitable
 clause  in  the  terms  and  conditions
 under  which  such  voluntary  agencies
 are  given  grants-in-aid,  to  provide
 that  the  main  features  of  the  scheme
 of  reservations  should  be  followed  by
 these  agencies,

 Supply  of  Clothing/Equipments  te
 Armed  Forces  ‘by  Ordnance  Depot,

 Calcutta
 9003.  SHRI  BALDEV  SINGH  JAS-

 ROTIA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ord-
 nance  depot  Calcutta-27  ig  for  supply-
 ing  clothing/equipments  to  Armed
 Forces  and  Laboratory  Equipment  for
 Army  Hospitals;

 (b)  if  so,  is  it  also  within  the  know-
 ledge  of  Government  that  jocal  pur-
 chases  committee,  a  creation  &  directly
 under  the  control  of  the  Officer  Com-
 manding  &  Dy.  Commanding,  made
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 purchases  from  M/s.  Sethi  &  Co.
 under  purchase  order  No.  28/2/H6
 and  7/26  B/CP  dated  05-07-76  and
 2872/H6  and  7/272/CP  dated  05-06-76;
 and

 (c)  if  so,  the  description  of  article,
 quantity  purchased,  rate  of  purchase
 with  market  price  be  given?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Yes,  Sir.
 Ordnance  Depot,  Calcutta  supplies
 clothing/equipment  to  military  units
 falling  in  its  area  of  supply.  It  also
 functions  as  a  Central  Depot  for  sup-
 ply  of  Laboratory  equipment  for  all
 Army  Hospitals.
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 (०)  There  is  no  local  purchase  com—
 mittee  constituted  as  such  in  Ordnance-
 Depot  Calcutta.  However,  the  ines—
 capable  requirements  of  certain  items
 were  purchased  from  M/s.  Sethi  &  Co.
 Calcutta  against  supply  order~
 No.  2872/H6&H7/266/CP  dated  Sth
 July,  976  (and  not  No,  28/2/H6  and
 1/28B/CP  as  mentinoned  in  the  Ques-
 tion)  and  2872/H6&H7/272/CP  dated:
 5th  July,  1976,  The  purchases  were:
 made  under  cash  purchase  powers
 vested  in  the  Chief  Ordnance  Officer,
 Calcutta.

 (c)  The  requisite  information  is:
 given  below:

 Description  of  article  Quantity  purchased  Rate  purchased

 (i)  Boxes  wood  micro  scope  slide  24  Rs.  4:°00  each

 (ii)  Bottles  Regent  narrow  mouth  Amber  glass  250  mm  8  Rs.  40°00  each

 (iii)  Bottles  Regent  Wide  mouth  go  ml  2  Rs.  ge" 00°  each

 Gv)  Brushes  Test  ‘Tube  S/2  3  Rs.  20°00  cach

 These  purchases  were  effected  based  on  the  lowest  available  quotation  in  the  market.

 मंतिमंडल  सचिवालय  में  इनुसूजित  जातियों
 शौर  झनृसूचित  जनजातियों  के  लिए  प्रवर  णी

 लिपिकों/लेखा  परीक्षकों  के  पदों  का  झारलण

 9004.  शी  ार०  एल०  कुरील  :
 क्या  प्रधान  संत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्या  मंत्रिमंडल  सचिवालय  (लेखा
 निदेशालय)  में  झनसुचित  जातियों  झौर
 अनसूचित  जनजातियों  के  लिए  प्रवर  श्रेणी
 लिपिकों/लेखा  परीक्षकों  के  पदों  के  झारक्षण
 में  झनियमितता  है;

 (ख)  क्या  मंत्रालय  में  प्रतिनियुक्ति  पर
 आये  कमंचारियों  को  वापस  भेजा  जा  रहा  है
 झौर'  रोजगार  कार्यालय  के  माध्यम  से  नई  भर्ती
 हो  रही  है;

 (ग)  क्‍या  अनसूचित  जातियों/प्रनसूचित
 जनजातियों  के  एसे  प्रवर  श्रेणी  लिपिकों/लखा
 परीक्षकों  को,  जो  प्रतिनियुक्ति  पर  भाये  हए
 है,  उनके  पदों  को  स्थायी  करने  के  लिए  झपने
 विकल्प  देने  को  कट्ठा  गया  था;

 (घ)  क्‍या  उनमें  से  कुछ  को  श्रपना
 विकल्प  देने  को  नहीं  कहा  गया  भौर  यदि  हुं,
 तो  इस  भेदभाव  के  क्‍या  कारण  है;  झौर

 (3)  कया  प्रतिनियुक्ति  पर  काम  करते
 वाल  कमेचारियों  को  इस  कारण  वापस
 भेजा  जा  रहा  है  कि  मंत्रिमंडल  सचिवालय
 में  स्थायी  पदों  पर  पहले  से  काम  कर  रहे
 कर्मचारियों  को  वरिष्ठता  के  झाधार  पर
 पदोन्नति  दी  जा  सके  और  यदि  नहीं,  तो
 इस  बारे  में  तथ्य  क्‍या  है?
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 wert  visit  (भी  ोरारली  बेसाई):
 (क)  जी,  नहीं।

 (ख)  सीधी  भर्ती  केवल  भ्रनुसुचित
 जातियों  और  भप्रनुसुचित  जनजातियों  के
 सूम्मीदवारों  के  लिए  भ्रारक्षित  रिक्तियों  को
 भरने  के  लिए  ही  की  जा  रही  है  t

 (ग)  पौर  (घ).  प्रतिनियूक्ति  पर  जाये
 केवल  ऐसे  लेखा  परीक्षकों  को  ही  स्थायी
 रूप  से  वहीं  रहने  का  विकल्प  दिया  गया  था
 जिन्हें  छान  थीन  समिति  द्वारा  योग्य  समझा
 गया  था।  भ्रनुसूचित  जाति  के  चार  लेखा

 परीक्षकों  को  योग्य  नहीं  समझा  गया  और
 उन्हें  स्थायी  रूप  से  वहीं  रहने  का  विकल्प
 नहीं  दिया  गया।

 (=)  जी,  नहीं  ।

 Coaching  Centres  for  S.C.  &  S.T.

 9005.  SHRI  R.  K.  KUREEL:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Commissi  for
 Scheduled  Castes  and  Scheduled  Tribes
 has  recommended  to  start  special
 coaching  centres/classes  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  in  se-
 veral  parts  of  the  country  to  prepare
 candidates  belonging  to  these  com-
 munities  for  admission  to  Indian  In-
 stitutes  of  Technology  on  the  lines  of
 the  centres  already  started  for  Engi-
 neering  Services  and  I.A.S.  examina-
 tions;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHAIK  LAL  MANDAL):  (a)
 Yes,  Sir.

 (b)  The  Ministry  of  Education  have
 been  r  ted  to  prepare  a  sch
 Yor  special  hing  in  schools  for
 students  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes.

 आलाबाड़,  राजस्थान  में  उद्योग  को  स्थापना

 9006.  शी  तुभूंज  :  क्या  उद्योग
 मंत्री  य  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  तीस'
 वर्षों  अथवा  इससे  पब  भी  केन्द्रीय  सरकार
 द्वारा  झालावाड़  मुख्यालय  और  झालावाड़
 जिले  (राजस्थान)  में  अब  तक  सरकारी  जौर
 गैर  सरकारी  क्षेत्रों  मे ंकोई  भी  उद्योग  स्थापित
 नहीं  किया  गया  है;

 (ख)  यदि  हां,  तो  क्या  उनका  मंत्रालय
 इसे  पिछड़ा  क्षेत्र  मानता  है;

 (ग)  यदि  हां,  तो  क्या  उनका  मंत्रालय
 इस  क्षेत्र  में  बेरोजगारी  को  दूर  करने  के  लिये
 इस  पहलू  पर  गम्भी  रतापुर्वक  विचार  करेगा;

 (घ)  यदि  हां,  तो  कब  तक  श्रौर  क्या
 बड़े,  माध्यम  तथा  छोटे  उद्योगों  की  स्थापना
 करने  संबंधी  योजना  में  झालावाड़  को  भी
 शामिल  किया  जायेगा;  और

 (=)  क्या  राजस्थान  के  झालावाड़  को
 छोड़कर  सभी  जिला  मुख्यालमों  में  उद्योग
 स्थापित  किये  गये  हैं  भौर  यदि  हां,  तो  चालू
 वर्ष  के  दोरान  राजस्थान  में  सरकारी  तथा
 गैर-सरकारी  क्षेत्रों  में  कितने  उद्योग  स्थापित
 करने  का  प्रस्ताव  है  भौर  क्या  राजस्थान
 सरकार  को  इस  प्रयोजन  के  लिये  झालायाड़
 का  भी  चयन  करने  के  लिये  कहा  जायेगा  शौर
 यदि  हां,  तो  तन्सम्बन्धी  ब्यौरा  क्या  है  ?

 उद्योग  संत्रालय  में  राज्य  मंत्रो  (क्रोमतो
 झाभा  मयतो)  :  (क)  से  (5).  झालावाड़
 जिले  में  प्रभी  तक  किसी  भी  सरकारो  क्षेत्र  की
 परियोजना  की  स्थापना  नहीं  की  गई  है।
 राज्य  सरकार  ने  किसी  ऐसे  बड़े  प्रथवा  मध्यम
 श्रेणी  के  एकक  के  बारे  में  नहीं  बताया  है  जिसे
 झालायाड़  जिले  में  निजी  क्षेत्र  में  स्थापित
 किया  गया  हो।  संघ  क्षेत्र  के  सम्बन्ध  में
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 राज्य  सरकार  ने  बताया  है  कि  झालावाड़
 जिले  में मार्च ,  978  तक  स्थायी  आधार
 पर  869  लघू  औद्योगिक  एककों  का  पंजीयन
 किया  गया  है  t  झालावाड़  जिले  को  भ्रौद्योगिक
 दृष्टि  से  पिछड़ा  जिला  घोषित  किया  गया  है
 और  इस  प्रकार  बह  रियायती  वित्त  योजना
 के  अधीन  सभी  सुविधाएं  पाने  के  लिये  है।
 इस  योजना  का  लाभ  बड़े,  मध्यम  तथा  लघु
 उद्योगों  को  मिलता  है।  झालावाड़  जिला
 ग्रामीण  उद्योग  परियोजना  के  अंतर्गत  भी
 श्राता  है।  वर्ष  ‘1976-77  की  अवधि  में
 ग्रामीण  उद्योग  परियोजना  के  अधीन  इस  जिले
 %  200  लोगों  को  रोजगार  मिला  हुआ  था।
 राज्य  सरकार  भी  राजस्थान  में  उद्योगों  के
 लिये  श्रनेक  रियायतें  व  सुविधाएं  दे  रही  है
 तथा  इनसे  झालावाड़  जिले  को  भी  लाभ
 पहुंचेगा  |

 झालावाड़  सहित  राजस्थान  में  सभी
 जिला  मुख्यालयों  में  लघु  औद्योगिक  एकक
 स्थापित  कर  दिये  गये  है।  राज्य  सरकार
 ने  कहा  है  कि  झालावाड़  में  सरकारी  क्षेत्र  में
 उद्योगों  की  स्थापना  करने  का  कोई  भी
 प्रस्ताव  नहीं  है  ।  झालावाड  जिने  में  एक  जिला
 उद्योग  केन्द्र  स्थापित  करने  का  भी  विचार  है
 जिसके  फलस्वरूप  एक  ही  स्थान  पर  लघु
 उद्यमियों  तथा  गांवों  के  कारीगरों  द्वारा
 अ्रपेक्षित  सभी  सेवाएं  तथा  समर्थन  मिलने
 लगेगा।  आशा  है  कि  जिला  उद्योग  केंद्रों
 की  स्थापना  हो  जाने  से  जिले  के  झौद्योगिक
 विकास  को  बढ़ावा  मिलेगा।  राजस्थान  की
 वार्षिक  योजना  (1978-79)  #  उद्योग
 तथा  खनिज  क्षेत्र  के लिये  6.  53  करोड़  रुपये
 के  परिव्यय  की  व्यवस्था  करने  का  प्रस्ताव
 किया  गया  था।

 पार्टी  के नाम  तथा  परियोजना  का  स्थान,
 सहित  झाशयपत्रों  तथा  श्रौद्योगिक  लाइसेंसों
 का  ब्यौरा  “वीकली  बुलटिन  अाफ  इन्डस्ट्रियल
 लाइसेंसेज,  इम्पोर्ट  लाइसेंसेज  एण्ड  एक्सपोर्ट
 -लाइसेंसेज”  तथा  “मन्थली  लिस्ट  श्राफ  लेट्स
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 आफ  इटन्ट  एण्ड  इन्डस्ट्रिपल  लाइसेंसेज '  में
 प्रकाशित  किया  जाता  है।  इन  प्रकाशनों  की
 प्रतियां  सं  पद  के  पुस्तकालय  में  उपलब्ध  है

 Retrenchment  of  4000  personnel  of
 Border  Roads  Development  Board

 9007.  SHRI  PURNANARAYAN
 SINHA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  due  to  the  reorganisa-
 tion  of  establishments  at  the  Head-
 quarters  of  Director  General  of  Bor-
 der  Roads  and  eight  of  the  projects  all
 over  India  in  1972-73,  as  many  as
 4,000  and  odd  personnel  of  the  Border
 Roads  Development  Board  were  re-
 trenched  or  discharged  including  406
 personnel  who  were  not  liable  to  be
 retrenched/discharged/removed  in  that
 the  policy  of  “last  come  first  go”  was
 not  followed;

 (b)  whether  200  such  personnel  out
 of  the  personnel  removed  from  services
 as  stated  above  have  been  reinstated
 with  full  benefit  og  pay,  allowances
 and  promotions  but  the  cases  of  204
 others  are  still  pending  for  a  decision
 of  the  Government  as  to  whether  they
 would  be  entitled  to  the  lost  benefits;
 and

 (c)  whether  Government  hag  de-
 cided  or  will  decide  to  recover  the
 lakhs  of  rupees  involved  in  such  ter-
 mination  of  services  of  these  406  per-
 sonnel  who  have  to  be  reinstated  with
 full  payment  of  unpaid  wages  and  al-
 lowances  from  the  officers  who  were  at
 fault?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  As  a  result  of  re-organisation  of
 the  establishment  in  1972-73,  a  total
 number  of  5,863  personnel  of  all
 categories  become  surplus  and  were
 retrenched  in  a  phased  manner  over
 the  years  1972-76.  As  the  result  of
 a  view  264  employees  have  since  been
 either  already  re-instated  or  are  be-
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 ing  reinstated.  The  question  of  allow-
 ing  them  full  benefits  of  pay  and  al-
 lowances  for  the  intervening  period  is
 under  examination.

 (९)  Government  propose  to  go  into
 the  circumstances  in  which  retrench-
 ment  was  effected  in  these  cascs.

 स्टाफ  प्रा्टिस्टों  की  सेवा  की  शर्ते

 9008.  श्री  नवाब  सिंह  चौहान  :  क्‍या
 सूचना  ओर  प्रसारण  मंत्री  यह  बताने
 की  कपा  करेंगे  कि:

 (क)  क्‍या  बर्ष  977-78  के  लिए
 सूचना  और  प्रसारण  मंत्रालय  के  प्रतिवेदन
 के  16वें  पृष्ठ  पर  यह  लिखा  हुआ  है  कि
 समीक्षाधीन  बर्ष  के  दौरान  स्टाफ  आर्टिस्टों
 की  सेवा  के  शर्तों  के  बारे  में  कई  निर्णय  किये
 गये;

 (ख)  यदि  हां,  तो  उक्त  निर्णयों  के
 बारे  में  ब्यौरा  क्‍या  है  तथा  इनसे  स्टाफ
 आटिस्टों  के  केडर  में  विशेषज्ञों  को  कितना
 ज्ञाभ  हसा;

 (ग)  गत  एक  वर्ष  में  कितने  कर्म-
 चारियों  को  प्रोडयूसरों  श्रथवा  डिप्टी  चीफ
 प्रोडयूसरों  के  पदों  पर  पदोन्नत  किया  गया;

 (घ)  उन  कर्मचारियों  की  स्थिति  में
 सुधार  करने  के  लिए  क्‍या  कार्यवाही  की  गई
 है  जिन्हें  गत  18-20  वर्षो  से  कोई  पदोन्नति
 नहीं  मिली;  और

 (2)  क्या  प्रोड्यूपरों  को  उसी  प्रकार
 शौर  उसी  संख्या  में  पदोन्नत  क्या  गया  है
 अथवा  करने  का  विचार  है  जिसमें  प्रोग्राम
 एग्जीक्यूटिवों  को  ए०एस०डी०  के  पदों  पर
 पदोन्नत  किया  जाता  है?

 सुचना  झोर  प्रसारण  मंत्री  (श्री  लाल
 कृष्ण  झडबाणी ) :  (क)  जी,  हां।

 (ख)  निर्णयों  का  विवरण  संलग्न  है।
 ये  निर्णय  सभी  श्रेणियों  के  स्टाफ  आर्टिस्टों
 के  आम  लाभ  के  लिये  लिए  गये  थे।

 (ग)  वर्ष  i977  के  दौरान  आकाश-
 वाणी  में  विभिन्न  श्रेणियों  के  TT  स्टाफ
 आर्टिस्टों  को  भर्ती  नियमों  के  श्रनुमार  सीमित
 चयन  के  माध्यम  से  प्रोडयूसरों  के  रूप  में
 नियुक्त  किया  गया  था।  इस  अवधि  के  दौरान
 आकाशवाणी  में  कोई  उप  मुख्य  प्रोडू  यूसर
 नियुक्त  नहीं  किया  गया  है।

 (घ)  स्टाफ  आटिस्टों  को  पदोन्नति  के
 अधिक  अवसर  देने  के  लिए  उनके  भर्ती  नियमों
 को  1976  में  संशोधित  किया  गया  था।
 जहां  भी  संभव  होता  है  पदोन्नति  के  झचिक
 अवसर  देने  के  लिए  कदम  उठाये  जाते  हैं  1

 (3)  जी,  नहीं।  प्रोडयूसर  ठेके  पर
 काम  करने  वाले  कर्मचारी  हैं  और  वें  सहायक
 केन्द्र  निदेशक  के  पद  जैसे  सिविल  पदों  पर
 पदोन्नति  के  लिए.  पात्र  नहीं  हैं।  त्रे  उप  मुख्य
 प्रोड्यूसर  के  अगले  ऊंच  ग्रेड  में  पदोन्नति  के  लिए
 पात्र  हैं  जिसके  केवल  8  ही  पद  हैं।

 विज  रण

 qa)  उद्धोषक  को  सर्तो  प्रक्रिपा  में  परिवर्तत

 पहले  उद्घोषक  के  पदों  के  लिए  सभी
 उम्मीदवारों  को  ध्वनि  परीक्षण  के  लिए
 बुलाया  जाता  था।  i977  4%  यह  निर्णय
 लिया  गया  था  कि  सभी  पात्र  उम्मीदवारों
 को  पहले  लिखित  परीक्षा  देनी  होगी  ।  लिखित
 परीक्षा  के  उनके  निष्पादन  के  आधार  पर
 अंतिम  चयन  के  लिए  ध्वनि  परीक्षण  के  लिए
 रिक्तियों  की  संख्या  के  i0  गुना  उम्मीदवारों
 को  ही  योग्यता  क्रम  से,  बुलाया  जायेगा ।

 218.
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 झाडिस्टों  की  रिक्तियों  (a)  whether  Government  have  re- (  2)  स्टाफ  शा
 हु

 कीरि  को  भरने  ceived  complaints  about  a  Shipping को  समय  सूच  Company  misutilising  the  loan  of  Rs.

 यह  निर्णय  लिया  गया  था  कि  स्टाफ
 आर्टिस्टों  के  रिक्त  पदों  को  भरने  के  लिए
 भर्ती  की  समूची  प्रक्रिया  पूरी  करने  में  किसी
 भी  परिस्थिति  में  i00  दिन  से  अधिक  नहीं
 लगने  चाहिएं।

 (3)  अनुसूचित  जाति  तथा  अनुसुचित  जन-
 जाति  के  लोगों  के  लिए  श्रारक्षण

 यह  निणेय  लिया  गया  था  प्नुसूचित
 जाति  और  अनुसूचित  जनजाति  के  लोगों
 के  लिए  आरक्षण  सम्बन्धी  जो  भश्रादेश  सिविल
 पदों  पर  लागू  होते  हैं  वें यथोचित  परिवर्तन
 सहित,  संगीतंज्ञों  और  वाद्य  संगीतज्ञों  को
 छोड़  कर,  स्टाफ  आ्िस्टों  के  अन्य  सभी  पदों
 के  भरने  में  लागू  होंगे।

 (4)  स्टाफ  आटिस्ट  के  अतिरिक्त  पदों  का
 सुजन

 आ्राकाशवाणी  में  केन्द्रीय  सूचना  सेवा
 के  ग्रेड-4  के  पदों  को  समाप्त  करने  के  बाद
 समाचार  वाच-व-अनु वा  दकों  के  स्टाफ  श्रास्टिटों
 के  36  पदों  का  सुजन  किया  गया  था।

 (5)  स्टाफ  आाटिस्टों  के  कों  को  भ्रास्थगित
 रखता

 यह  निर्णय  लिया  गया  था  कि  उस  स्टाफ
 झार्टिस्ट  का  ठेका  दो  बर्ष  की  अधिकतम
 अवधि  तक  आस्थगित  या  निलम्बित  रखा
 जाये  जो  झपने  श्राप  किसी  श्न्य  विभाग/
 राज्य  सरफार/सार्वजनिक  क्षेत्र  के  उपक्रम  में

 -झन्य  पद  के  लिए  आवेदन  करें।

 Misutilising  of  Rs.  24  Crores  by  a
 Shipping  Company

 9009.  SHRI  BAPUSAHEB  PARULE.
 KAR:  Will  the  Minister  of  SHIPPING
 .AND  TRANSPORT  be  pleased  to  state:

 24  crores  extended  by  SDFC;
 (b)  the  details  of  the  complaint

 and  name  of  the  Shipping  Company;
 and

 (c)  whether  any  inquiry  has  been
 instituted  and  ig  go,  the  result  of  the
 inquiry?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  Some  oral
 complaints  were  received  by  the
 Minister  of  State  for  Shipping  &
 Transport  but  no  particular  company
 was  mentioned  by  name.  The  SDFC
 has  been  asked  generally  to  look  into
 the  matter.

 Visit  of  Soviet  Team  to  impart  know-
 how  on  advanced  methods  of  Mining

 9010.  SHRI  JANARDHANA
 POOJARY:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  team  of  Soviet  ex-
 perts  visited  India  during  February,
 4978  to  impart  know-how  on  the  ad-
 vanced  methods  of  mining;

 (b)  if  so,  the  nature  of  talks  and
 conclusion  drawn;  and

 (e)  to  what  extent  this  improved
 our  method  of  coal  production?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  to  (c).
 Yes,  Sir.  A  team  of  six  Soviet  Ex-
 perts  arrived  in  India  in  February,
 i978  under  a  contract  signed  between
 CMPDIL  and  M/s  Tsvetmetpromexpor,
 of  USSR.  These  experts  are  at
 present  carrying  out  experimentation
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 and.  research  work  at  Chinakuri  with
 -a  view  to  introducing  long-wall
 method  of  mining  in  the  said  mine  at
 a  considerable  depth  and  in  =  gassy
 conditions.  A  number  of  Indian  ex-
 pertg  are  associated  with  this  work.

 It  is  at  present  not  possible  to  indi-
 cate  as  to  what  extent  the  method  of
 coal  production  would  be  improved
 by  this  since  the  matter  is  still  at  the
 stage  of  experimentation.  The  first
 report  on  the  experiment  is  expected
 in  June,  1978.

 Population  of  Tribal  areas  in  each
 State

 90ll.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  number  of
 villages  in  tribal  areas  in  each  State
 ‘and  what  is  the  total  population  of
 tribal  persons  in  each  State?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 A  statement  showing  the  population  of
 Scheduled  Tribes  according  to  the
 Census  of  ‘1971  in  each  State  and
 Union  Territory  is  annexed.

 Information  about  the  number  of
 -villages  in  each  tribal  sub-plan  area

 is  being  collecteq  and  will  be  laid  on
 the  Table  of  the  House  when  received.

 Statement

 ‘Name  of  State/U.Ts.  Population  of  Scheduled Tribes
 (Figures  in  lakhs)

 re  Andhra  Pradesh  16°  58
 2.  Assam  16-07,

 8.  Bihar.  40°33
 4.  Gujarat  3734
 5.»  Himachal  Pradesh  l+42
 6.  Karnataka  -23n
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 Population  of
 Scheduled  Tribes
 (Figures  in  lakhs)

 Name  of  State/U.Ts.

 Kerala.  7  2°69
 8  Madhya  Pradesh  83*  87
 a  Maharashtra.  .  29°  34

 io,  Manipur  3°34
 it.  Orissa.  Fy  or  72
 “12.  Rajasthan  .  326
 13.  Tamil  Nadu.  gre
 i4.  Tripura  .  मु  45!
 t5.  Uttar  Pradesh  99
 16.  West  Bengal.  .  25°33
 we  A.&N,  Islands  हि  a8
 i8.  Goa,  Daman  &  Diu  0  o8
 tg.  Arunachal  Pradesh  3°  69
 20.  Meghalaya  B4
 at.  Mizoram  33
 22,  Nagaland  4°58
 23.  Dadra  &  Nagar  Haveli.  oO  64
 24,  Lakshadweep  a:  30

 भारत  हेवी  इलेक्ट्रिकल्स  लिसिटेंड  के  कमें-
 चारियों  को  स्थायों  बनाया  जाना

 90i2.  at  दयाराम  शाक्य :.  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड
 के  हरिद्वार,  हैदराबाद,  भोपाल  श्रादि  स्थित
 एककों  में  कर्मचारियों  की  श्रेणीवार  संख्या
 कितनी  है  जिन्हें  इन  कार्यालयों  में  काम  करते
 दो  वर्ष  से  श्रधिक  समय  हो  गया  है  परन्तु
 जिन्हें  स्थाई  नहीं  बनाया  गया  है;  भ्रौर

 (ख)  भविष्य  में  इन  कर्मचारियों  को
 स्थाई  करने  के  लिये  सरकार  द्वारा  क्‍या
 कार्यवाह  की  जा  रही  है?
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 उद्योग  मंत्रालय  सें  राज्य  संत्री  (शोमतो
 आाभा  सयतो  )  :  (क)  बी०एच०ई०एल०  के
 किसी  भी  उत्पादन  एकक  में  ऐसा  कोई  भी
 कर्मचारी  नहीं  है  जिसकी  सर्विस  दो  वर्षो  से
 अधिक  की  हो  गई  हो  और  जिसे  स्थायी  त
 किया  गया  हो।  यह  दिहाड़ी  पर  काम  करने
 वाले  और  नैमित्तिक  मजदूरों  पर  लागू  नहीं
 होता  है।

 (ख)  प्रश्न  ही  नहीं  उदता 1

 अध्य  प्रदेश  में  सहकारी  कपड़ा  मिलें

 9013.  श्री  भवन  तिवारी:  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  कितनी  सहकारी
 कपड़ा  मिलें  हैं;

 (ख)  केन्द्रीय  सरकार  ने  इन  मिलों  को
 गत  तीन  वर्षों  के  दौरान  कितनी  राशि
 दी  है;  और

 (ग)  क्‍या  इन  मिलों  ने  उक्त  राशि  का
 समुचित  उपयोग  किया  था  और  उसी  प्रयोजन
 के  लिये  किया  था  जिसके  लिए  यह  दी  गई  थी  ?

 उद्योग  संत्रालय  सें  राज्य  मंत्रों  (श्रीमती
 झाभा  मसयती)  :  (क)  एक।

 (ख)  मध्य  प्रदेश  की  सहकारी  कताई
 मिलों  को  इस  प्रकार  की  कोई  केन्द्रीय  सहायता
 नहीं  दी  जाती  है।  किन्तु  राष्ट्रीय  सहकारिता
 विकास  निगम  ने  वर्ष  976-77  में  सहकारी
 कताई  मिलों  को  दिये  जाने  हेतु  5  लाख
 रुपये  की  राशि  मध्य  प्रदेश  सरकार  को  दी  है
 तथा  साथ  ही  सीमान्त  राशि  के  रूप  में  इतनी
 ही  राशि  का  पभंशदान  राज्य  सरकार  द्वारा
 दिया  जायेगा।
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 (ग)  मिलों  को  दी  गई  राशि  के  सही
 उपयोग  के  बारे  में  मध्य  प्रदेश  सरकार  को
 आश्वस्त  होना  था।  किन्तु  राष्ट्रीय  सह-
 कारिता  विकास  निगम  को  प्राप्त  प्रतिवेदन
 को  देखने  से  पता  चलता  है  कि  राशि  का
 उपयोग  उसी  कार्य  में  किया  गया  है  जिसके
 लिये  यह  दी  गई  थी।

 सहकारी  कपड़ा  मिल,  बुरहानपुर  में  95  लाख
 रुपये  का  धाटा

 90l4.  श्री  वयाराम  शाक्ष्य:  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  ने  बुरहानपुर
 क्षेत्र  की सहकारी  कपड़ा  मिल  में  श्र्ब  तक  हुए
 95  लाख  रूपये  के  घाटे  के  कारणों  के  बारे  में
 मध्य  प्रदेश  सरकार  से  जाब  करने  के  लिये

 कहा  है;

 (ख)  क्‍या  कुछ  राजनैतिक  व्यक्तियों
 तथा  उच्च  अधिकारियों  द्वारा  ऊची  दरों  पर
 कच्चा  माल  तथा  मशीनें  खरीदने  के  कारण:
 मिल  को  घाटा  उठाना  पड़ा  है;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्यबाही  की  है?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 झाभा  मयती) :  (क)  जी,  नहीं।

 (ख)  भर  (ग).  सूचना  इकट्ठी  की
 जा  रही  है  और  सभा  पटल  पर  रख  दी
 जायेगी  ny
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 राजस्थान  के  पिछड़ेपन  को  हटाने  के  लिये
 योजनाएं

 9OLS.  श्री  भानु  कुसार  शास्त्री:  क्या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्या  राजस्थान  के  पिछड़ेपन  को
 हटाने  के  लिये  केन्द्र  सरकार  के  विचा'राधीन
 योजनाएं  हैं  जिससे  कि  प्रत्येक  व्यक्ति  के  जीवन
 के  स्तर  को  बढ़ाया  जा  सके;  और

 (ख)  यदि  हू,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं?

 प्रधान  संत्रो  (श्री  मोरारजी  बेसाई)  :
 (क)  और  (ख).  राज्य  की  पंचवर्षीय  श्रौर
 वाधिक  योजनाओं  के  अंतर्गत  सभी  विकास
 कार्यक्रमों  का  उद्देश्य  है  लोगों  के  जीवन-स्तर
 को  उन्नत  करना।  राजस्थान  की  योजनाएं
 राज्य  की  विशेष  ग्रावश्यकताशओ  को  पूरा
 करने  की  दृष्टि  से  बनाई  जा  रही  हैं  ।  राजस्थान
 जैसे  राज्यों  को,  जिनकी  प्रति  व्यक्ति  श्राय
 राष्ट्रीय  ्रौसत  से  कम  है,  केन्द्रीय  सहायता  के
 मामले  में  विशेष  प्राथमिकता  दी  जाती  है।

 टेकक्‍्सटाइल  कमिश्नर  के  पास  ऊन  के  स्पिण्डल
 खगाने  के  लिये  'विचाराधोन  आवेदस-पत्र

 90i6.  श्री  भान्‌  कुमार  शास्त्रो :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  पह  सच  हैं  कि  राजस्थान  के
 विभिन्न  उद्योगपतियों  के  लगभग  65  आवेदन-
 पत्र  टैब्सटाइल  कमिश्तर  के  पास  ऊन  के
 स्पिण्डल  लगाने  के  लिये  पिछले  चार  वर्षो  से
 विचा  राधीन  ड़  हैं;  आर

 (ख)  इन  उद्योगपतियों  को  लाइसेंस
 न  देने  के  मुख्य  कारण  बया  हैं?
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 उद्योग  मंत्रालय  सें  राज्य  मंत्रो  (श्रीमती
 झामा  मयतोी):  (क)  और  (ख).  ऊती
 तकुओं  को  चलाने  के  लिए  प्रपेक्षित  देशी  कच्चे
 ऊन  की  उपलब्धता  की  संवीक्षा  कर  लेने  के
 बाद  यह  निश्चय  कया  गया  था  कि  झलग-
 अलग  पार्टियों  द्वारा  परियोजनायें  क्रियान्वित
 न  किये  जाने  के  कारण  रह  किये  गये  परमिटों
 पर  स्थापित  किये  जाने  के  अ्रलावा  नये  ऊनी
 तकुए  लगाने  की  श्रनुमति  नहीं  दी  जानी
 चाहिए।  नये  परमिट  जारी  करने  हेतु
 प्राथनिकया  का  क्रम  निश्चित  करने  के  लिए
 मार्गदर्शी  सिद्धांत  जारी  किये  गये  हैं  -  तदनुसार
 वस्त्र  आयुक्त  द्वारा  प्राप्त  आवेदनों  पर  विचार
 किया  गया  था  और  उन्हें  निपटाया  गया  था
 अन्य  आवेदन  मार्गदर्शी  सिद्धान्तों  में  निर्धारित
 की  गई  कसौटी  पर  सनन्‍्तोषजनक'  नहीं  पाये
 गये  t

 News  Item  Captioned  ‘Coal  Scandal
 in  Dhanbad  detected’

 9017.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  the  attention  of  Go-
 vernment  has  been  drawn  to  the  news
 item  published  in  the  ‘Searchlight’
 dated  the  6th  April,  978  under  the
 caption  ‘Coal  scandal  in  Dhanbad
 detected’;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Demands  of  Civic  Safai  Karamcharis
 90i8  SHRI  R.  L.  KUREEL:  Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  published  in
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 the  ‘Hindustan  Times’  dated  the  4th
 April,  978  under  the  caption  “190°
 civic  safai  Karamcharis  held”;

 (b)  if  so,  the  demands  of  the  said
 karmcharis;  and

 (c)  the  action  taken  or  proposed
 to  be  taken  by  Government  to  ful-
 fil  their  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  The  main  demands  of  the  safai
 karamcharis  relate  to  the  issug  of
 winter  uniforms,  payment  of  medicai
 bills,  supply  of  soap  and  oil,  making
 daily  wage-workers  permanent  etc.

 (c)  An  agreement  has  been  arrived
 at  between  the  Municipal  Corporation
 of  Delhi  and  the  representatives  of  the
 safai  karamcharis  on  the  5th  April,
 1978,  In  terms  of  this  agreement  most
 of  the  demands  of  the  saig  safai
 karamcharis  have  been  settled.  A
 Committee  to  look  into  the  alleged
 malpractices  in  marking  of  atten-
 dance,  sanction  of  leave  ete,  will  also
 be  constituted  by  the  Corporation.

 सी०ओ्रो  ca hbe oe  आगरा  में  श्रसिकों  का  केन्टोन  के
 प्रबन्ध  में  निर्वाचित  प्रतिनिधियों  द्वारा  भाग

 लेना

 9019.  श्री  दणारास  शाक्य :.  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  श्रमिकों  के  निर्वाचित  प्रति-
 निधियों  को  सीव्झो  Sada  श्रागरा  में  श्रमिकों
 को  केंटीन  के  प्रबन्ध  में  भाग  नहीं  लेने  दिया
 जा  रहा  है;

 (ख)  क्‍या  300  गज  की  परिधि  के
 भीतर  सी  >शझ्रो०्डी०  श्रमिक  संघ  द्वारा  द्वार
 पर  बैठकें  करने  पर  रोक  लगा  दी  गई  है  तथा
 कार्यकारी  समितियों  के  चुनाव  नहीं  करवाये

 जा  रहे  हैं  तथा  समितियों  को  भंग  कर  दिया
 गया  है;
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 (ग)  क्या  डिपो  अधिकारियों  ने  वर्क्स
 कमेटी  तथा  संयुक्त  पराभशेदात्नी  तंत्र,  देहू
 “एम्युनिशन  डिपो”  के  कुछ  सदस्यों  का
 स्थानान्तरण  कर  दिया  है;  और

 (घ)  यदि  उपरोक्त  भाग  (ख)  झौर
 (ग)  का  उत्तर  स्वीकारात्मक  हो,  तो  क्‍या
 सरकार  का  विचार  इस  संबंध  में  जांच  करने
 शौर  दोषी  पाये  जाने  वाले  अ्रधिकाब्थों  के
 विरुद्ध  कार्यवाही  करने  का  है?

 रक्षा  मंत्री  (शी  जगजोयन  रास):
 (क)  जी  नहीं।  कामगारों  के  चुने  हुए

 प्रतिनिधियों  को  केंटीन  प्रबंध  समिति  की
 कारेवाइयों  में  भाग  लेने  की  भ्रनुमति  है  परन्तु.
 वे  केंटीन  के  प्रबंध  में  सहयोग  नहीं  दे  रहे  हैं

 (ख)  सी:आ०्डी०  कर्मचारी  संघ  एक
 गैरमाग्यता  प्राप्त  संघ  है।  इस  संघ  को
 निषेध  क्षेत्र  में  द्वार  पर  बैठकें  करने  की  श्रनुमति
 नहीं  दी  गई  है।

 सी-्झो्डी०  श्ागरा  में  बक्से  समिति  ने
 श्पनी  दो  वर्ष  की  अवधि  समाप्त  हो  जाने  पर
 दिसम्बर,  977  में  कार्य  करना  बन्द  कर
 दिया।  चूंकि  डिपो  में बायें  कर  रहे  सभी
 संघों  ने  बसें  सर्मात  बनाये  जाने  के  बारे  में
 श्रपेक्षित  सूचना  नहीं  दी  थी  इसलिए  नये
 चुनाव  नहीं  कराये  जा  सके।

 (ग)  बर्क्स  समिति  के  ुवा  भूतपूर्व
 सदस्य  को  जो  चतुर्थ  रतर  परिषद्‌  (जेप्सी०
 एम)  में  इसका  सदस्य  था,  प्रशासनिक
 आधार  पर  28-1-78  को  गोला-बारूद
 डिपो  देहू  में  स्थानांतरित  कर  दिया  गया  था  +
 जिस  तारीख  को  उनका  स्थानांतरण  किया
 गया  था  उभ  तारीख  को  वे  बक्से  समिति  के
 सदस्य  नहीं  थे  क्योंकि  चव्स  समिति  की  झ्रवधि
 28  दिसम्बर,  977  को  समाप्त  हो  गई  थी  1

 (घ)  झरन  नहीं  उठता।
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 राज-भाषा  क्रियान्वयन  समिति  का  गठन

 9020.  श्री  नवाब  सिह  चोहान:  क्‍या
 ्रघान  मंत्री  बताने  की  कृपा  करेंगे  कि  :

 ४  (क)  क्या  प्रधान  मंत्री  के  कार्यालय  में
 राज-भाषा  क्रियान्विति  समिति  का  गठन
 किया  गया  है;

 (ख)  यदि  हां,  तो  वर्ष  i977  के
 दौरान  उसकी  बैठक  कब  हुई  और  उसमें  क्या
 निर्णय  किये  गये;

 (ग)  उनमें  से  कितने  निर्णय  पुरी  तरह
 क्रियान्वित  किये  गये;  और

 (घ)  शेष  निर्णयों  को  भी  पूरी  तरह
 क्रियान्वित  करने  में  विलम्ब  के  क्या  कारण
 हैं?

 प्रधान  मंत्री  (श्री  मोरारजों  देवाई)  :
 (क)  जी  नहीं।  चूंकि  प्रधान  मंत्नी  कार्यालय

 एक  छोटा  संगठन  है,  हिन्दी  के  प्रगामी  प्रयोग
 के  लिए  राजभाषा  विभाग  द्वारा  जारी  किये

 गये  विभिन्न  अनुदेशों  के  क्रियान्वयन  पर  नज़र
 रखने  के  लिए  एक  संयुक्‍त  सचिव  को  नामोहिष्ट
 किया  गया  है।

 (ख)  से  (घ).  प्रश्न  नहीं  उठते ।

 Manuals/Formg  in  Hindi
 902l.  SHRI  NAWAB  SINGH

 CHAUHAN:  -  Will  the  PRIME
 MINISTER  be  pleused  to  state:

 (a)  the  total  number  of  manuals
 and  forms  used  in  P.M.’s  office;

 (9)  the  number  of  manuals  and
 forms  out  of  them,  which  have  been
 translated  into  Hindi  ang  the  rum-
 ber  thereof  which  have  been  printed
 iy  diglot  form;

 (c)  the  reasons  for  which  the  re-
 maining  manuals  and  forms  have  ‘not
 been  either  translated  into  Hindi  or
 printed  in  diglot  form  so  far;  and

 (d)  the  time  by  which  these  will
 be  printed  in  diglot  form?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  Prime
 Minister's  Office  ig  a  small  organisa-
 tion  and  its  function  is  to  provide
 sécretarial  assistance  to  the  Prime
 Minister.  It  has  not  prescribed  any
 forms  or  manuals  etc.  The  forms
 which  are  prescribed  by  other  Minis-
 tries  are  used  in  this  Office.

 हिन्दी  में  चलाई  जा  रहो  प्रशिक्षण  संस्थायें

 9022.  श्री  नवाब  सिंह  ौहान  :
 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  प्रधान  मंत्री  के  कार्यालय  में
 प्रशिक्षण  संस्थाओं  की  कुल  संख्या  कितनी  है;

 (ख)  उनमें  कुल  कितने  पाठ्यक्रम  चल
 रहे  हैं;

 (ग)  उनमें  से  कितने  पाठ्यक्रम  हिन्दी
 भाषा  के  माध्यम  से  और  कितने  अंग्रेजी  के
 माध्यम  से,  अलग-अलग,  चलाये  जाते  हैं;
 और

 (घ)  इस  समय  अंग्रेजी  के  माध्यम  से
 पढ़ाये  जाने  वाले  पाठ्यक्रमों  को  हिन्दी  के
 साध्यम  से  पढ़ाने  के  लिए  सरकार  ने  क्‍या
 कार्यवाही  की  है?

 प्रधान  मंत्री  (श्री  मोरारजोीं  वेसाई)  :
 (क)  से  (घ).  प्रधान  मंत्री  कार्यालय  एक
 छोटा  कार्यालय  है,  इसलिए  इसकी  कोई  श्रपनी
 प्रशिक्षण  संस्था  नहीं  है।  यह  हिन्दी  प्ौर
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 अंग्रेजी  के  माध्यम  से  गृह  मंत्रालय  द्वारा  दी'
 जाने  वाली  प्रशिक्षण  सुविधाशों  का  लाभ
 उठाता  है।

 Delay  in  the  Completion  of  Cochin
 Shipyard  Project

 9023.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  due
 to  non-completion  of  Cochin  Shipyard
 Project  the  cost  has  gone  doubled;
 and

 (b)  if  so,  reasons  for  delay  for  its
 completion?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT):
 (SHRI  CHAND  RAM):  (a)  and  (०).
 The  Cochin  Shipyard  Project  was
 sanctioned  jn  1971,  at  an  estimated
 cost  of  Rs.  45.42  crores.  The  revised
 Project  estimates,  as  approved  in
 August,  977  amounts  to  Rs,  09.23
 crores.  The  total  excess  over  the  ori-
 ginal  estimates  is  Rs.  65.67  crores,
 leaving  the  cost  (Rs.  .88  crores)  of.
 works/equipment  since  deferred  to
 be  taken  up  as  part  of  the  Expansion
 Programme.  The  increase  in  cost  is
 mainly  due  to  additions  made  in  the
 original  Project  Report  (Rs.  8.30
 crores)  and  escalation  in  cost/prices (Rs.  47.37  crores).

 The  Project  commenced  in  970
 with  the  setting  up  of  a  Project  office
 at  Cochin  and  work  formally  com-
 menced  in  April,  ‘1972,  Except  for
 works  to  be  undertaken  during  the
 6th  to  0th  year  of  the  Project,  it
 was  to  be  completed  by  September, 1975,  It  is  now  being  implemented  in an  integrated  manner  and  is  expected
 to  be  completed  by  (1978-79,  with  only minor  spill-overs  to  the  next  year. The  project  though  on  schedule  in
 completion  of  its  major  facilities  of
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 construction,  has  fallen  behind  sche-
 dule  on  some  items  viz.  Repair  Dock
 and  50-T  Gantry  Crane.  Lack  of
 suitable  response  to  the  invitation  of
 tenders  for  Docks  and  Quays,  short-
 age  of  construction  materials  like
 stee]  and  cement  and  technical  prob-
 lems  which  cropped  up  during  ithe
 execution,  are  the  main  reasons  for
 delay  in  the  completion  of  the  Pro-
 ject.  Shipbuilding  work  however,
 has  simultaneously  been  taken  up
 since  January,  1976.  On  stream  repair
 of  ships  has  also  since  commenced.

 Cargo  Berths  at  Paradeep
 9024.  SHRI  PABITRA  MOHAN

 PRADHAN:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  Government  had  re.
 ceived  the  proposal  from  the  Para-
 deep  Port  Trust  for  sanction  of  two
 additional  general  cargo  berths  at
 Paradeep;

 (b)  if  so,  what  steps  have  since
 been  taken  to  sanction  the  general
 cargo  berths;  and

 (c)  the  financial  implications  invol.
 ved  in  each  of  the  additional  general
 cargo  berths?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  A  pro-
 posal  for  construction  of  a  2nd  gene-
 tal  cargo  berth  at  Paradeep  Port
 with  provision  for  suitable  cargo
 handling  equipment  and  a  _  transit
 shed  at  an  estimated  cost  of  Rs.  4.8
 crores  is  under  examination.

 विदेशियों  की  निवारक  नजरबन्दी  के  लिये
 कानून

 9025.  श्री  राम  सेवक  हजारी:  क्‍या
 गृह  मंत्री  यह  बताने  की  कृपा  बरेंगे  कि  :

 (क)  क्‍या  सरकार  विदेशियों  को
 तिवारक  नजऊ  रबन्दी  श्रधिनियम  के  श्रन्तर्गत
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 गिरफ्तारी  के  लिए  कानूत  बनाने  पर  विचार
 कर  रही  है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं;  शौर

 (ग)  क्‍या  सरकार  का  विचार  इस  बारे
 में  कोई  विधेयक  लॉने  का  है  और  यदि  हां,
 तो  कब  तलक ?

 गृह  संत्रालय  सें  राज्य  मंत्री  पश्न  धनिक
 लाल  मण्कलं) :  (क)  इस  समय  ऐसा  कोई
 प्रस्ताव  नहीं  है।

 (ख)  शर  (ग).  प्रश्न  नहीं  उठता।

 छोटें  सीमेंट  कारखाने  लगाने  के  लिये  स्थानीय
 संगठनों  को  प्रोत्साहन

 9026.  श्भी  राम  सेवक  हजारी  :  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  सरकार  का  विचार  सीमेंट  के
 छोटे  कारखाने  स्थापित  करने  के  लिए  स्थानीय
 संगठनों  को  प्रोत्साहन  देने  का  है;

 (ख)  यदि  हों,  तो  इस  बारे  में  बनाई
 गई  योजना  की  रूपरेखा  क्या  है;  और

 (ग)  इस  योजना  के  परिणामस्वरूप
 यर्ष  978-79  में  कितने  अशिशिक्त  सीमेंट
 का  उत्पादन  होने  की  सम्भावना  है  झौर  देश  में

 इससे  सीमेंट  की  मांग  क्रिस  समा  तक  पूरी
 हो  सकेगी  ?

 उद्योग  बंजालय  में  राज्य  मंत्री  (भीभमतो
 आभा  सवती):  (क)  ओर  (ख).  अधिक
 संख्या  में  छोटें  (मिमी)  सीमेन्ट  संयंत्नों  की
 स्थापना  को  बढ़ावा  देने  हेतु  प्रोत्साहन  देमे
 के  लिए  सरकार  इस  समेघं  विभिन्न  प्रस्तावों
 की  जांच  कर  रही  हैं।

 (ग)  वास्सविकता  पर  आधारित  कोई
 झसुमान  लगाना  अभी  समय  पूर्व  होगा।

 नए  लड़ाकू  विमान

 9027.  श्री  राम  सेवक  हजारो:  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  वायु  सेना  के  लिए
 कोई  नया  लड़ाकू  विमान  बनाया  गया  है  ;

 (ख)  यदि  हां,  तो  उसकी  विशेषतायें
 क्या  हैं  ;  और

 (ग)  इस  विमान  के  संबंध  में  वर्तमान
 उत्पादन  क्षमता  कितनी  है  ?

 रक्षा  संत्रालय  में  राज्य  मंत्री  (प्रो०  शेर
 सिंह)  :  (कफ)  जी  हां  ।  नेट  को  एक  सुधरी
 हुई  किस्म,  का  विकास  किया  गया  है  जिसे
 अजीत  कहते  हैं  श्रीर  हिन्दुस्तान  एयरोनाटिक्स
 लिमिटेड  उनका  निर्माण  कर  रहा  है  ।

 (ख)  सुधारा  हुआ  युक्तिचालन  एवं
 नियन्त्रण,  सुधरी  हुई  संचार  तथा  विमास-
 चालन  प्रणालियां,  नेट  से  अधिक  आन्तरिक
 इंधन  क्षमता  शौर  उत्तम  लड़ाकू  क्षमताएं

 (ग)  हिन्दुस्तान  एयरोनाटिक्स  लिमिटेड
 में  भारतीय  बायु  सेना  की  प्रावश्यकताएं  पूरी
 करने  की  पर्याप्स  क्षमता  है  ।

 Department  of  Atomic  Energy
 Export  of  Heavy  Water  for  India’s

 Nuclear  Plant  by  USA
 $028.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  is  it  a  fact  that  U.S.A.  Gov-
 emment  are  expediting  the  export  of
 heavy  water  for  India’s  Nuclear
 Plant;
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 (b)  has  Government  received  any
 information  after  22.3.78  about  it;

 (c)  whether  Government  has  sent
 any  communication  to  U.S.A.  Gov-
 ernment  or  received  any  from  that
 Government  recently;  and

 (d)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  No,
 Sir.  Heavy  Water  is  mot  required  for
 operation  of  the  Tarapur  Atomic
 Power  Station.

 (d)  Does  not  arise.

 Inquiry  into  Tornado  in  Delhi

 9029.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  made
 further  inquiry  about  the  reasons  of
 tornado  in  Delhi  recently;

 (b)  whether  Government  have  con-
 sulted  some  scientist  and  found  out
 the  reaction. of  radar  and  _  satellite  to
 find  out  whether  it  was  a  flying  saucer
 as  promised  by  Minister  of  State  for
 Home  Affairs;

 (c)  if  so,  the  details  thereof;
 (d)  how  much  grant  wag  increased

 to  the  families  of  the  deceased;  and
 (e)  whether  any  relief  has  been

 given  to  the  persons  who  became  dis-
 abled?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  According  to  the  Minis-
 try  of  Tourism  and  Civil  Aviation
 the  India  Meteorological  Department
 have  examined  the  weather  informa-
 tion  charts  available  with  them  for
 that  date  and  have  come  to  the  con-
 clusion  that  atmospheric  instability
 existed  on  that  day  which  led  to  thun-
 derstorm  activity  and  formation  of
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 Tornado.  The  IMD  has  a  storm  de-
 tection  radar  in  Delhi.  The  radar
 pictures  taken  showed  normal  featu-
 res  of  a  severe  thunderstorm.  Ar-
 rangements  exist  with  the  IMD  _  to
 take  pictures  of  cloud  imagery  from
 orbitting  satellites  when  they  pass
 over  Delhi.  At  the  time  the  Tornado
 occurred  in  Delhi,  there  was  no  satel-
 lite  pass  over  Delhi,  so  no  satellite
 Pictures  could  be  taken  by  IMD.
 The  radars  available  with  the  Meteo~
 rological  Department  are  not  meant
 for  identifying  any  flying  objects  and
 the  Department  is  not  in  a  position
 to  confirm  or  discount  whether  there
 was  any  flying  saucer  at  that  mo-
 ment  over  Delhi.

 (a)  The  Delhi  Administration  have
 sanctioned  Rs,  2,500/-  each  to  the
 families  of  the  deceased  persons  as
 ex-gratia  grant.  The  question  of  in-
 creasing  the  amount  of  the  grant  is
 also  being  considered  by  the  Delhi
 Administration.

 (e)  No  case  of  disability  que  to
 tornado  has  been  reported  to  the
 Delhi  Administration.  However,  40
 families  of  labourers,  who  had  re-
 ceived  injuries,  were  sanctioned  Rs.
 200/-  per  family  as  financial  help  be-
 sides  assistance  in  the  shape  of  uten-
 sils  and  clothes,

 Collection  of  money  by  Mizo  rebels
 9030.  SHRI  KANWAR  LAL

 GUPTA:
 SHRI  JANARDHANA

 POOJARY:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:

 (a)  is  it  a  fact  that  Mizo  Rebels
 have  been  collecting  money  forcibly
 =

 carry  out  their  unlawful  activi-
 eS;

 (b)  if  so,  the  details  thereof;
 (९)  what  specific  instructions  have

 been  given  by  Government  to  meet
 the  challenge  of  these  Mizo  rebels;
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 (a)  is  it  a  fact  that  Army  has
 not  been  given  free  hand  to  deal  with
 the  situation;

 (e)  if  so,  why;  and

 (f)  the  total  number  of  violent  in-
 cidcents  in  the  last  six  months  and
 the  details  of  loss  of  property  and
 life  in  Mizoram?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (f).  According  to  the  Gov-
 ernment  of  Mizoram,  during  the  first
 three  mionths  of  1978,  04  such  inci-
 dénts  have  come  to  their  notice  in
 which  an  amount  of  approximately
 Tupees  forty-three  thousand  was  col-
 jected.  Action  is  taken  by  Mizoram
 Government  in  every  such  case  which
 comes  to  notice.

 With  the  suspension  of  operations
 in  Mizoram,  the  role  of  security  for-
 ces  is  restricted  to  operations  against
 underground  personnel  attempting  to
 cross  the  international  border  and
 to  the  maintenance  of  law  and  order.
 The  Army  is  acting  in  aid  of  civil
 power  and  within  the  role  assigned to  them,  have  a  free  hand  to  deal  with
 the  situation.

 According  to  reports  received  by
 the  Government,  one  violent  incident
 occurred  during  the  last  six  months.
 There  was  no  loss  of  life  or  property,
 only  one  may  sentry  sustained  in-
 juries.

 Road  built  by  Central  coalfields
 limited  in  Hazaribagh

 9031.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  the  road  buiit  by  the
 Central  Coalfields  Limited  from  Vedla
 to  Giddi  washery  in  Hazaribagh  oc-
 cupies  the  land  of  the  peasants  of  a
 number  of  villages;
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 (b)  if  so,  details  thereof;

 (c)  whether  none  of  the  peasants
 got  job  or  compensation  in  lieu  of
 the  land  and  even  no  notice  was  re-
 ceived  by  them,  if  so,  reasons  there-
 of;

 (ad)  whether  the  villagers  under
 the  leadership  of  Zharkhand  Mukti
 Morcha  are  agitating  and  at  any  time
 the  road  may  be  disturbed;  and

 (e)  if  so,  the  steps  contemplated  to
 remove  the  grievances  of  the  villa-
 gers?

 “THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  The  roaq  from  Kedla  to
 Giddi  washery  in  Hazaribagh  is  under
 construction.  The  total  area  involved
 in  the  road  alignment  is  267  acres
 (approx.),  out  of  which  only  82.64
 acres  (approximately)  are  tenancy
 land,  belonging  to  १6  villages  and  the
 balance  is  forest  and  Government
 land.  The  tenancy  land  belonging  to
 76  villages  is  being  acquired  under
 the  Emergency  Provisions  of  the  Land
 Acquisition  Act,  894  through  the
 State  Government  of  Bihar  and  the
 details  of  such  land  are  as  under:—

 SLNo.  Nanv:  of  village  Area  of  Number
 tenancy  tenants land  affected involved
 (in  acres)

 t  Heasalong  गा  78  ao
 2.  Nape  7755  53
 3B  Hosir  +  6-95  ro
 4  Orla  नि  मु  a6  9
 fe  Kobla.  50  a
 6.  Bunri.  8-9०  9
 7.  Barka  Chumba  का  0

 Be.  Majhila  Chumba  ०४  Tr
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 I  2  3

 9  Chotka  Chumba  4°87  3
 io.  Bongawar  +  oor  1
 i.  Kuju  33°60  23
 AQ  Kmorpa.  4°49  42
 AZ.  Ara  igo  2
 Ade  Sarubera  +  at  93  3
 ABS  5  2°63  5
 16,  Kedla.  5°38  9

 Total:  Ba: 64,  735

 (ce)  Necessary  notifications  under
 provision  of  the  Land  Acquisition
 Act  were  published  in  the  official
 gazette  by  the  State  Government  and
 declarations  made  by  them  concern-
 ing  land  acquisition  for  general  in-
 formation  of  the  public.  The  acqui-
 sition  proceedings  under  the  Act  are
 still  under  finalisation  by  the  com-
 petent  authority  (Land  Acquisition
 Officer,  Hazaribagh)  and  the  award
 of  compensation  still  to  be  declared.
 In  view  of  this,  the  question  of  mak-
 ing  payment  of  compensation  to  the
 tenants  at  this  stage  does  not  arise.

 (d)  It  is  not  known  whether  the
 aforesaid  6  villages  are  under  the
 leadership  of  Zharkhand  Mukti
 Morcha.  However,  it  is  always  our
 endeavour  to  carry  the  villagers  with
 us  in  such  matters.

 (e)  Does  not  arise,  in  view  of  the
 Position  stated  above.

 Regularisation  of  Casual  Artists  of
 ALR.

 9032.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADEASTING  be  pleased  to state:
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 (a)  whether  any  casual  artists
 working  on  various  A.l.R.  stations  in
 the  country  have  been  converteg  into
 regular  artists  and  employees  by  the
 Government,  giving  them  proper
 salary  grades,  security  and  other  ser-
 vice  benefits,  during  the  years  977
 and  978  to-date;

 (b)  if  so,  full  facts  thereof;  and

 (९)  if  not,  why  not?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (ed.  In
 August  ‘1977,  it  was  decided  to  regu-
 larise  such  casual  artist  who  have
 been  engaged  for  240  days  in  a  year,
 for  two  consecutive  years  subject  to
 certain  conditions.  On  that  basis  33
 casual  artists,  in  A.I.R.  became  eligi-
 ble  for  regularisation.  Out  of  these,  7
 have  been  regularised  and  the  cases
 of  3  are  being  finalised  by  DGAIR.
 The  cases  of  the  remaining  23,  who
 were  booked  as  General  Assistants,
 are  being  pr  d  for  appointment
 with  the  approval  of  the  competent
 authority.

 In  Apri]  ‘1978,  it  was  decided  to
 consider  further  regularisation  of
 long  term  casual  artists  under  certain
 conditions  as  under:—

 (i)  Long  term  casual]  artists  who
 have  put  in  g  total  of  365  days  dur-
 ing  the  financial  years  ‘974-75,  1975-
 76  and  ‘1976-77;  and

 (ii)  Long  term  casual  artists  who
 are  not  covered  by  (i)  above,  but
 who  may  have  worked  for  a  period
 of  249  dayg  during  any  of  the  three
 financial  years  ‘1974-75,  1975-76  and
 1976-77.

 All  these  persong  when  appointed
 On  regular  basig  will  be  entitled  to
 salary  scales,  security  and  other  ser-
 vice  benefits  to  which  other  in  similar
 categorieg  are  entitled.
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 राष्ट्रीय  थर्मल  पावर  कारपोरेशन  में  जातिवाद
 तथा  भाषाबाद  के  झ्राधार  पर  नौकरी

 0033.  कली  भानु  कुमार  शास्त्री:
 क्‍या  कर्जा  मंत्नी  यह  बताने  की  क्ुपा  करेंगे
 कि:

 (क)  क्या  राष्ट्रोय  थमेल  पावर  कार-
 पोरेशन  में  किसी  एक  विशेष  जाति  के  व्यक्तियों
 को  ही  नौकरी  दी  जाती  है;  और

 पख)  यदि  हां,  तो  इस  कारपोरेशन  में
 जातिवाद  तथा  भाषावाद  के  आधार  पर
 नौकरियां  क्‍यों  दी  जाती  हैं  ?

 ऊर्जा  मंत्री  (क्री  पी०  रामचलन)  :

 (कफ)  और  (ख).  जी,  नहीं  ।  राष्ट्रीय  ताप
 विद्युत  निगम  में  भर्ती  सावंजनिक  क्षेत्र  के
 उपक्रमों  में  भर्ती  संबंधी  नीति  के  भनूसार
 तथा  विभिन्न  संगत  कानूनों  के  प्रावधानों  के

 अनुसार  होती  है  तथापि  भनुसूचित  ज्ञातियों
 तथा  अनुसूचित  जनजातियों  के  लिए  आरक्षित
 पदों  के  संबंध  में  जाति  का  विचार  किया  जाता

 है ।

 ‘Discontinuation  of  Pensions  to  Freedom
 Fighters

 9034.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  number  of  pension
 -cases  of  freedom  fighterg  whose  pen-
 .sion  under  the  Central  Scheme  has
 “been  discontinued  during  ‘1977-78
 State-wise;

 (b)  main  reasons  for  discontinuation
 «of  pension  to  these  freedom  fighters;
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 (ce)  in  how  many  cases  the  pension
 discontinued  was  restored  on  repre-
 sentation  from  the  freedom  fighters,
 State-wise;

 (d)  in  how  many  cases  pension  has
 been  sanctioned  afresh,  State-wise;
 and

 (e)  the  important  policy  decisions
 taken  in  regard  to  awarg  of  pension to  freedom.  fighters  under  the  Central
 scheme  during  1977-78  the  expendi-
 ture  incurreq  on  implementation  of scheme  during  1977-78  alongwith number  of  beneficiaries  State-wise  and how  does  it  compare  with  similar  de- tails  during  1976-777

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  HOME  AFFAIRS (SHRI  DHANIK  LAL  MANDAL): (a),  (९)  and  (d),  A  statement  is
 enclosed  (Statement-])  -

 (b)  Pensions  may  be  suspended/ cancelled  in  cases  where  it  hag  sub-
 sequently  come  to  notice  that  the  ap-
 plicants  are  ineligible  for  pension  be-
 cause:——

 Gi)  they  have  not  undergone  tht
 minimum  prescribeg  political  suf-
 fering;  or

 (ii)  the  suffering  is  not  in  connec-
 tion  with  the  freedom  movement; or

 (iii)  they  are  having  an  income
 which  is  more  than  the  prescribed
 minimum;

 (९)  The  Freedom  Fighter  Pension
 Scheme,  4972  has  not  undergone  any
 change  during  the  year  1977-78,  A
 statement  showing  the  number  of  be-
 neficiaries,  State-wise  as  on  3lst
 March  3977  and  3ist  March  3978  is
 given  in  Statement-I].  Expenditure
 incurred  during  (1976-77  was  Rs,  22.i5
 crores.  Provision  has  been  made  for
 an  expenditure  of  Rs.  24  crores  dur-
 ing  1977-78.  There  has  thug  been  an
 increase  both  in  the  number  of  benefi-
 ciaries  and  the  expenditure  incurred
 on  the  scheme  during  ‘1977-78,
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 STATEMENT-I
 BREAK-UP  OF  PENSIONS  SUSPENDED/CANCELLED,  RESTORED,  SANCTIONED
 AFRESH  DURING  FOR  YEAR  1977-78.

 S.No.  Nam:  of  State,  Suspended/  Restored  Sanctioned
 Cancelled  afresh

 7
 2  3  4  5

 Andaman&Nowbr  .  ee
 2  Andhra  Pradesh.  नि  नि  नि  130  5  9
 3  Arunachal  Pradesh  +
 4  Assam  6  2
 5  Bihar.  68  2  T29
 6  Chandigarh  7  के  t

 7  Delhi.  नि  है  t2  I  &
 8  Goa  ie  |  ५  28
 g  Gujarat  8  1B

 10,  Haryana  5  6  २  10
 it  Himachal  Pradesh  20  4  6
 iz  Jammu  and  Kashmir  '  .  5
 33  Kerala  6  4  63
 4  Karnataka.  .  270  I  8
 15  Madhya  Pradesh  नि  7  2  70
 36  Maharashtra  मा  62  259
 प्र  Manipur  मु  नि
 18  Meghalaya.  कि  मन  नि
 .9  Mizoram.  —_
 20  Nagaland  =
 au  Orissa  7  6  8

 22  Pondicherry  .  .  2  4  2

 23  Punjab  274  7  34
 24  Rajasthan.  के  हि  3  42

 25  Tamil  Nadu  +  नि  नि  30  70  23
 ४6  Tripura  7  7  नि  5  t  2

 27  Uttar  Pradesh  222  9  55
 28  West  Bengal  हे  नि  नि  मु  64  8  370

 Total  :  2,099  68  T,275
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 STATEMENT-II

 S.No.  Name  of  State  No,  of  pensions  sanctioned
 As  on  32-3-I977  As  on  3!-3-78

 I  2  3  4

 t  Andaman  &  Nicobar  3  3
 2  Andhra  Pradesh  5,888  6,007
 3  Arunachal  Pradesh
 4  Assara  5  3,878  3,889
 5  Bihar  18,939,  19,068
 6  Chandigarh  Ps  -  64  64
 7  Dethi  1,558  £ox,56%
 8  Goa  573  54
 9  Gujarat  f  2,849  2,857

 so  Haryana  £  t,270  T,279°
 tt  Himachal  Pradesh  370  372
 .2  Jammu  and  Kashmir  .  .  .  777  779
 73  Kerala  :  r  2,०२4  2,080
 4  Karnataka.  न  न  .  .  न  ०  W135,  7239
 t5  Madhya  Pradesh  2,700  £  2,718
 76  Maharashtra  9,718  9,920
 उप.  Manipur  हे  58  58
 38  Meghalaya.  67  67
 39  Mizoram
 ao  Nagaland  7  7
 ar  Orissa.  5  a  हे  हैं  3496  हैं  3,502
 22  Pondicherry  26  220

 23  Punjab  है  5.05  ते  ¥  5०57
 24  Rajasthan.  हा  मु  ome

 a
 ३587

 25  Tamil  Nadu  3.487  IF  3.487
 26  Tripura  ©  657  .  &  643
 27  Uttar  Pradesh  £  15,369

 nn  5403
 28  West  Bengal  F  14,036  444०6

 INA  Personnel  (For  all  the  States/U.Ts.)  14,480  34557

 TOTAL  मु  Por5.c09  +  76.428
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 Amendinent  of  Central  Electricity  Act

 9035.  SHRI  VASANT  SATHE:
 SHRI  K.  PRADHANI:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the  news
 report  appearing  in  Times  of  India
 dated  (ith  April,  978  under  the  cap-
 tion  ‘Central  Electricity  Act  likely  to
 be  amended’;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  the  various  observa-
 tions  made  therein;  and

 (c)  the  steps  taken  and  proposed  to
 be  taken  in  the  matter?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  to

 (c).  A  Bill  to  amend  the  financial
 Provisions  of  the  Electricity  (Sup-
 ply)  Act,  948  has  been  introduceg  in
 Parliament.  The  Bill,  inter  alia  pro-
 poses  to  enable  the  State  Governments
 to  provide  fresh  equity  capital  and/
 or  convert  loan  capital  to  equity  capi-
 tal  subject  to  the  condition  that  ratio

 -of  equity  capital  to  loan  capital  qoes
 not  exceed  :l.  At  present  the  capi-
 tal  structure  of  the  Board  consists  of
 loans  advanced  by  State  Governments
 and  financial  institutions.  The  accu-
 mulation  of  loans  and  the  consequent
 interest  liability  affect  the  capacity  of
 the  Boards  to  generate  internal  re-
 sources  for  meeting  their  investment
 requirements.  The  provision  of  equity

 Capita)  will  help  the  Boards  in  raising
 internal  resources  to  finance  invest-
 ments.

 ‘Bilackmarketing  in  Arms  Manufacter-
 ea  in  Indian  Ordnance  Factories

 9036.  DR.  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  blackmarketing  on  a  large  scale  of
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 the  arms  manufactured  in
 Ordnance  factories;

 Indian

 (b)  whether  considerable  difficulty
 is  being  experienced  by  the  common
 man  to  get  them  through  authorised
 dealers  ;and

 (ec)  if  so,  the  steps  being  taken  by
 Government  to  check  their  sale  in
 black  market  and  ensure  availability
 thereof  to  the  common  man  at  reason-
 able  prices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  In  ac-
 cordance  with  the  laid  down  condi-
 tions  of  sale  of  small  arms  the  dealers
 cannot  sell  the  IOF  arms  to  any  one
 except  those  possessing  actual  users
 valid  licences.  The  dealers  also  can-
 not  sell  arms  to  any  other  dealer.  No
 information  of  black  marketing  is
 available.  A  few  complaints  were
 however,  received  by  the  DGOF  and
 forwarded  to  the  concerned  police
 authority  of  the  State/District,  The
 charges  could  no,  be  established  after
 investigation.

 (0)  Demand  and  off  take  of  2  bore
 shot  guns  igs  so  short  and  low  that  the
 common  man  will  not  find  any  diffi-
 culty  in  getting  them  through  autho-
 rised  dealers,  However,  in  case  of
 -3i5”  rifle  some  difficulty  is  anticipa-
 ted  in  view  of  delay  in  execution  of
 orders  due  to  certain  restricting  fac-
 tors.  Efforts  are  being  made  to  over-
 come  the  difficulty  to  reduce  the  wait-
 ing  period.

 (c)  Suitable  instructions  have  been
 issued  by  the  Ministry  of  Home  Af-
 fairs  at  the  instance  of  Ministry  of
 Defence  to  all  the  State  Governments
 and  Union  Territories  to  register  com-
 plaints  and  undertake  investigations
 against  the  arms  dealerg  indulging  in
 blackmarketing.  In  case  of  a  charge
 of  irregularity  in  sale  of  arms  of  IOF
 make  being  established  ban  on  trans-
 actions  with  the  offending  firrns  can
 be  imposed  apart  from  any  other
 action  that  may  be  taken  by  the  com-
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 petent  authority  of  State  Government.
 In  case  of  representation  from  intend-
 ing  purchaser  regarding  difficulties  in
 procurement,  applicants  are  suitably
 advised  by  DGOF.

 Amount  on  development  of  Salt  In-
 dustries  in  Kutch

 9037.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  INDUSTRY  ba  pleas-
 ed  to  state:

 (a)  how  much  amount  has  been  uti-
 liseq  for  the  development  of  the  salt
 industries  in  Kutch  district  during
 last  year;

 (b)  total  amount  collected  as_  salt
 cess  from  these  industries  during  last
 year;

 (c)  whether  any  welfare  work  ur
 scheme  has  been  introduced  for  the
 employees  of  thiy  industry  by  Gov-
 ernment;  and

 (d)  if  not,  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  In  (1976-77  gn  amount  of  Rs,
 2,44,933/_  was  utilised  for  devel  »p-
 mental  activities  of  salt  industry  in
 Bombay  region  which  includes  Kutch
 district  of  Gujarat  State.  The  amount
 of  salt  cess  collected  jn  Gujarat  State
 (including  Kutch  district)  during
 (1976-77,  was  Rs.  75,99,000/-.

 (c)  and  (da).  According  to  the
 Cote  of  Principles  formulated  by
 Government  for  grant  of  assistance
 out  of  cess  proceeds,  assistance  can

 be  provided  inter-alia  for  labour  wel-
 fare  works  like  water  supply  sche-
 mes,  provision  of  medical  faciliuies
 and  provisions  or  augmentation  of
 educational  facilities  for  the  children
 ef  the  labour  employed  in  the  salt
 industry.  Such  assistance  is  provided
 on  the  basis  of  the  proposals  receiv-
 ed  and  recommendations  made  by  the
 Regional  Advisory  Board  ang  Central
 Advisory  Board  for  Salt.
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 FOB  West  Coast  Salt  Prices

 9038.  SHRI  ANANT  DAVE:  Wil
 the  Minister  of  INDUSTRY  be  "leased
 to  state:

 (a)  whether  the  Indian  Salt  Manu-
 facturers’  Association  hag  submitted
 any  memorandum  for  revision  of  FOB
 West  Coast  prices  which  were  “xed
 more  than  5  yearg  ago;

 (b)  if  so,  main  demand  for  ISMA;
 and

 (९)  what  action  Government  «re
 going  to  take?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.

 (b)  The  main  demand  of  the  Asso-
 ciation  is  for  upward  revision  of  the:
 prices  of  salt  for  shipment  from  West
 Coast  to  Calcutta.

 (c)  The  issue  is  under  discursion
 with  the  Indian  Sal,  Manufacturere
 Association.

 Proposals  re.  Gujarat  Roads  for
 Defence  purpose

 9039.  SHRI  ANANT  DAVE:  Will
 the  Ministe  of  SHIPPING  AND:
 TRANSPORT  be  pleased  to  state:

 (a)  how  many  roads  have  been
 proposed  by  Gujarat  Governmen:  for
 defence  purpose;

 (b)  whether  the  Ministry  are  going to  accept  the  proposal  made  by  the
 State  Government;  and  whether  the
 roads  of  Rahapur-Mand@vi  and  Ahdasa
 taluka  are  included  or  not;  and

 (2)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No  proposal  for
 road  development  specifically  for  de-
 fence  purposes  has  heen  received
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 from  State  Government  including
 inter  alia,  roads  in  Rahapur-Mandavi
 and  Abdasa  taluka.

 (b)  and  (c).  Do  not  arise.

 Regularisation  of  staff  appointed  in
 T.V.  during  emergency

 9040.  SHRI  R.  K.  MHALGI;  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleaseg  to  state:

 (a)  whether  a  number  of  appoint-
 ments  on  ad  hoc/temporary  _  basis
 were  made  in  the  T.V.  section  during
 the  emergency  period;

 (b)  whether  these  appointments
 have  been  confirmed;  and

 (c)  the  reasons  for  the  conformation
 “without  recourse  to  public  advertise-

 ment  for  these  posts?
 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Doordarshan
 became  a  separate  Department  on  ist
 April  1976.  Since  the  creation  of  this
 Department,  appointments  to  various
 civil  posts  have  been/are  being  made
 ©n  ad  hoc/temporary  bpsis  pending
 finalisation  of  Recruitment  Rules  for

 these  vost.  हा
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 (b)  No,  Sir.
 (c)  Does  70६  arise.

 Nuclear  techniqueg  in  Agriculture
 9041,  SHRI  DHARMAVIR  VASI-

 SHT:  Will  the  Miniter  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nuclear
 techniques  in  Agriculture  carried  out
 by  the  biology  and  agriculture  divi-
 sion  of  the  Bhabha  Atomic  Research
 Centre  (BARC)  have  brought  higher
 yields  and  have  reduced  losses  from
 pests;

 (b)  if  so,  the  details  of  crops,  arean
 under  experiment  with  yields  per  hec-
 tare;

 (c)  the  total  production  of  mutant
 seeds  of  groundnut,  rice,  mustarg  and
 sugarcane  with  the  enquiries,  domes-
 tic  and  foreign  for  the  same;  and

 (d)  the  financial  provision  during
 3978-79  for  the  project?

 THE  PRIME  MINISTER  (SHRI
 MORARJ!  DESAI):  (a)  Yes,  Sir.

 (b)  and  (c).  The  details  are  given  in
 the  Statement.

 (d)  Rs.  2.00  lakhs  have  been  pro-
 vided  during  1978-79.  for  further  re-
 search  and  development.

 STATEMENT
 NUCLEAR  TECHNIQUES  IN  AGRICULTURE

 Si.  Details  of  crop  Yield  per  hectare  Area  under  Total  production  No,  of
 No.  as  declared  by  farmer  —  experiment  of  mutant  seeds  inquiries received

 (domestic and
 foreign)

 I  2  3  4  5  6

 Groundnut
 a)  TG-t  go00o—s000  kg

 (Maharashtra)
 2500  kg  (Gujarat and  Rajasthan)
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 2  3  4  5  6

 (०)  TG-3  2800-4500  kg  (Madhya  ay Pradesh  and  Rajas-  1 than)
 7oa-goo  kg  (Gujarat)  |  ‘TQ  Hectares  2500  tonnes  7869

 Ne
 (०)  TG-17  2000-2800.  kg

 (Gujart  and
 Maharashtra)

 2  Rice
 (TR-7,  TR-r9,
 ‘TR-ai,  and

 50007
 000  kg  r  2  tonnes  i264

 TR-23)  (Maharashtrar)
 4  Mustard  Field)  trials  in  i  tonne  2466

 progress
 4  Sugarcane

 (Thick  cane  with  Not  yet  released  4 sucrose  content
 to-",  higher  than) norm  al)

 to  the  farmer  as
 testing  is  in
 progress

 Production  of  Goods  by  National  Re-
 search  and  Development  Corporation

 9042.  SHRI  DHARMAVIR  VASI-
 SHT:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 value  of  goods  produceg  in  1972-73,
 from  the  processes  licensed  by  the
 National  Research  and  Development
 Corporation  was  only  Rs.  0  crores
 against  the  total  production  of  Rs.
 ‘5,817,  croreg  in  the  manufacturing  sec-
 tor  alone;

 (b)  whether  this  was  a  poor  index
 of  the  vast  public  spending  on  re-
 search  and  development;  if  so.  the
 measures  take  nto  make  the  Research
 and  Development  market  oriented  and
 user-oriented;  and

 (c)  whether  reorganisation  of  CSIR
 is  a  move  jn  that  direction  and  if  so,
 in  what  way?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Yes,  Sir.

 (b)  I  do  not  think  that  the  yard-
 stick  for  comparison  is  a  sound  one.
 R&D  effort  is  not  confined  to  only
 industry  but  also  to  other  sectors  like
 agriculture,  education,  defence,  health
 etc.  National  Research  Development
 Corporation  is  not  the  only  agency
 through  which  results  of  R&D  are
 commercialised.

 (c)  Yes,  Sir.  The  reorganisation  of
 CSIR  has  in  view  establishing  stronger
 linkages  between  the  research  labo-
 ratories  and  the  users  of  research  re-
 sults.

 Expenditure  on  Social  Services  in
 [  Five  Year  Plans

 9043.  SHRI  DHARMAVIR-  VAS-
 ISHT:  Will  the  Minister  of
 PLANNING  be  pleased  ६0  state:

 (a)  whether  it  is  a  fact  that  except
 for  the  first  Five  Year  Plan  when  it
 was  2]  per  cent  percentage  of  expen-
 diture  on  Social  Services  to  total  ex-
 penditure  stood  between  43  ang  45
 per  cent  upto  the  Fifth  Plan;  and



 255  Written  Answers

 (b)  if  so,  the  steps  taken  to  push
 up  this  percentage  in  the  Sixth  Plan?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 Even  in  the  First  Five  Year  Plan  the
 percentage  of  expenditure  on  Social
 Services  was  of  the  order  of  6  per
 cent  as  indicated  by  the  following
 figures:

 Percentage  of  exnenditure  on  Social
 Services  to  total  Plan  expenditure

 First  Plan  476
 Secong  Plan  44
 Third  Plan  5
 Fourth  Plan  78
 Fifth  Plan  26
 Draft  Plan  1978-83,  74

 As  explained  in  the  Draft  Plan  docu-
 ment  (Chapter  I,  para  ‘1.115,  page  18),
 unlike  outlays  in  sectors  such  as  In-
 dustry  and  Mining,  a  large  part  of
 the  outlay  on  Education,  Health,
 Backward  Classes  Welfare,  etc.  in
 One  plan  period  consisting  of  re-
 curring  exmenditure  becomes  non-
 plan  outlay  at  the  end  of  the  Plan.
 Therefore,  in  judging  the  importance
 assigned  to  Social  Services  both  plan
 and  non-plan  outlay  should  be  con-
 sidered  together.

 Encounter  with  Naga  Rebels

 9044.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  8
 March,  978  rebe]  Nagas  tried  to  slip
 into  Burma  and  an  encounter  took
 place  with  the  armed  forces  in  which
 some  casualties  have  been  reported;
 and

 (b)  if  so,  the  facts  about  the
 incident?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 (a)  and  (b).  A  group  of  22  ex-
 Underground  Nagas  who  were  re-
 portedly  trying  to  cross  the  inter-
 national  border  with  Burma  in  Phek
 District  of  Nagaland  was  intercepted
 by  the  security  forces  on  the  night
 of  18th.  March,  1978.  One  member
 of  this  group  got  killed  when  he
 attempted  to  snatch  a  rifle  from  a
 member  of  the  security  forces.  The
 remaining  2l  persons  were  taken  into
 custody  along  with  some  _  arms,
 ammunition  and  other  materials.

 नेनींताल  में  दूरदर्शन  केन्व्र

 9045.  श्रों  भारत  भूषण  :  क्‍या  सूचना
 अर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  का  विचार  नैनी-
 ताल  में  दूरदर्शन  केन्द्र/दूरदर्शन  रिपीटर  केन्द्र
 की  स्थापना  करने  का  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  किये  गये
 सर्वेक्षण  का  ब्यौरा  क्‍या  है  और  यह'  केन्द्र  कब
 तक  कार्य  करना  प्रारम्भ  करेगा  ;  और

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  उसके  ब्या  कारण
 है  ?

 सूचना  भोर  प्रसारण  मंत्री  (श्री  लाल
 कृष्ण  अडढवाणी)  :  क)  जी,  नहीं  ny

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  इसका  कारण  वित्तीय  संसाधनों  की
 कमी  है  v
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 wor  प्रदेश  में  सू-बेशानिक  सर्वेलण

 9046.  Bo  लक्ष्मी  मारायण  पांडेय  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्या  मध्य  प्रदेश  में  किये  गये
 भूवेशानिक  सर्वेक्षण  से  भारी  मात्रा  में  खनिज
 निक्षेपों  का  पता  लगा  हैं  जिसके  आधार  पर
 वहां,  कांच  मिट्री  के  बतन  और  रासायनिक

 उबं  रक  उद्योगों  की  स्थापना  की  जा  सकती
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 (ख)  यदि  हाँ,  तो  क्‍या  उक्त  उद्योगों
 की  स्थापना  का  कोई  प्रस्ताव  सरकार  के
 विचाराधीन  है  ;

 (ग)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या
 है?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (शमतो
 झाभा  मयती)  :  (क)  जी  हाँ  ।

 (ख)  और  (ग).भारत  सरकार  द्वारा
 प्राप्त  तीन  प्रस्तावों  के  विवरण  निम्न  प्रकार

 है;  हैं.  —_

 पार्टी  का  नाम  और  प्रस्तावित  एकक  का  उत्पाद  की  बस्तु  जौर
 आवेदन  की  तिथि  स्थापना  स्थल  तया.  वाषिक  क्षमता

 एकक  या  विस्तार

 1  2  3  4

 श्री  के०  एन०  पोद्दार  देवास  म०  To  सेनीट  रीवेयर  तकनो  की  विकास  के
 बम्बई  एक  नया  एक्के  -5,000  मी०  महानिदेशालय  क  पास
 दिनांक  57-77  टन  प्रतिवर्ष  14-9-77  को

 पंजीकृत

 मध्य  प्रदेश  प्रो  मेध  नगर,  जिला  झबुआ  क)  सल्फमूरिक  आाशयपत्र.  I-3
 मोरारजी  फरटिलाइजर्स  (  म०  प्र०)  एक  नवा  एसिड  i,40,000  78  को  जारा  किया
 लि०,  इंदौर  एकक  मी०  टन  प्रति  बचें  गया  था  ।
 (म०  १०)  दिनांक  (ख)  फास्फोरिक
 l4-6-976  एसिड  50,000

 मी०  टन  प्रतिवर्ष
 (ग)  मोनो  प्रमो-
 नियम  फास्फेट
 93,600  मी०  टन

 प्रतिवर्ष

 93]  LS—9
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 श्री  एस०  एस०  भ्रग्रवाल  बनमोर,  जिला  झबुझा
 दिल्ली,  दिनांक  (म०प्र०)  एक  नया
 23-5-77  मध्य  एकक

 प्रदेश  राज्य  उद्योग
 निगम  लि०  के  सहयोग
 से  यह  परियोजना
 संयुक्त  क्षेत्र  में  स्था-
 पित  करने  का  प्रस्ताव
 है।

 टी०वी०  ग्लास  बल्ब)  टी०  बी०  ग्लास  सेल
 3,  00,  000  नग

 प्रति  बर्ष  अध्ययन  दल  द्वारा
 सम्बन्धी  आवेदन  की

 जांच  कर  रही  है।

 राभकृष्ण  समिति  को  सिफारिशें

 9047.  श्री  रासानन्द  तिवारी  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  रामकृष्ण  समिति
 की  सिफारिशों  के  अनुसार  उद्योगों  को  तीन
 करोड़  रुपये  तक  के  लाइसेंस  लेने  से  छूट
 देदीहै  ;

 (ख)  यदि  हां,  तो  इसका  लघू  और
 कुटीर  उद्योगों  पर  कया  प्रभाव  पड़ेगा;  और

 (ग)  इस  सर्शिति  की  किन  सिका-
 रिशों  को  सरकार  ने  अभी  तक  स्वीकृति  नहीं
 दी  है?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 ध्ाभा  मयतो)  :  (क)  से  (ग).  औद्योगिक
 बिनियमों  एवं  भ्रक्रियाश्रों  के  सम्बन्ध  में  बताये
 गये  अध्ययन  दल  की  सिफारिशों  में  से  एक
 सिफारिश  यह  थी  कि  झद्योगिक  लाइसेंसिंग
 के  लिये  छूट  की  सीमा  को  वर्तमान  i  करोड़
 रुपये  के  स्तर  से  बढ़ाकर  3  करोड़  रुपये  कर
 दिया  जाये  ।  सरकार  हारा  यह  सिफारिण

 मान  ली  गई  हैं  ny  भ्रन्य  निर्णयों  क ेसाथ-साथ
 उपर्युक्त  छूट  सीमा  में  वृद्धि  सहित  श्रौद्योगिक
 विनियमों  तथा  प्रक्रियाओं  सम्बन्धी  अध्ययन
 दल  की  सिफारिशों  पर  सरकार के  निर्णय
 31  मा,  978  को  लोकसभा  के  समक्ष,  रख

 दिये  गये  थे।  लघु  तथा  कुटीर  उद्योगों  सम्बन्धी
 उदारीकरण  के  प्रभाव  का  निर्धारण  करना
 झभी  समय  पूुर्वे  होगा  t

 संत्री  महोदय  का  दरभंगा  तथा  फूल  सराय  का
 बौरा

 9048.  श्री  रामानन्द  तिवारी:  क्या
 गृह  मंत्री  दिनांक  5-4-78  के  श्रतारांकित
 प्रश्न  संख्या  5760  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रश्न  के  उत्तर  में  बताये  गये
 गैर  सरकारी  दौरों  के  लिए  राज्य  सरकार  के
 विमान  तथा  मोटरकार  का  प्रयोग  करने  के  लिए
 उन्होंने  श्रावश्यक  किराया  जमा  करा  दिया  है;
 शौर
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 (a)  यदि  हां,  तो  किराये  के  रूप  में
 कितनी  राशि  जमा  कराई  गई  तथा  विमान

 झौर  कार  से  दौरा  फरने  पर  प्रस्ताव  में
 कितनी  धनराशि  खर्चा  हुई  ?

 गृह  संत्रालय  सें  राज्य  संत्री  पश्ी  धनिक
 लाल  मण्डल):  (क)  और  (ख).  सूचना
 एकत्नित  की  जा  रही  है  और  उपलब्ध  होने
 घर  सदन  के  पटल  पंर  रख  दी  जाएगी  T

 Advertisements  issued  py  D.A.V.P.  to
 Jantayug,  Dainik  Prakash  ang  Pravada

 9049.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  per  day  circulation  figures  of
 Jantayug,  Dainik  Prakash  and  Pravada
 published  from  Aligarh  City  during
 March,  1977  to  March,  978  on  the  basis
 of  which  the  advertisements  were  given
 to  them  by  the  DAVP;

 (b)  wheher  Government  testified
 the  certificates  of  Chartered  Accoun-
 tants  which  were  submitted  by  the
 Editors  in  support  of  the  per  day  cir-
 culation  figures  of  the  above  named
 newspapers;  and

 {c)  whether  the  figures  as  testified
 by  the  Chartered  Accountants  were
 verified  departmentally  or  otherwise?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Advertisements
 to  Jantayug  and  Pravada  during  the
 year  1977-78  were  released  on  the
 basis  of  their  circulation  for  the  year
 975  assessed  by  Registrar  of  News-
 papers  at  8000  and  2000  copies
 respectively.

 Dainik  Prakash  is  not  borne  on
 DAVP  media  list  as  it  has  not  applied
 for  advertisements.
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 (b)  and  (c).  Jantayug  and  Pravada
 had  claimed  incorrect  paid  circulation
 and  they  are  being  asked  to  explain
 as  to  why  they  should  not  be  de-
 barred  for  Government  advertise-
 ments  in  accordance  with  the  adver-
 tising  policy  of  the  Government.

 32.03  hrs.
 MATTERS  UNDER  RULE  377

 (i)  REPORTED  DELAY  IN  CONSTRUCTION
 OF  BROAD  GAUGE  LINE  FROM  BONGAIGAON

 TO  GAUHATI
 SHRI  BEDABRATA  BARUA  (Ka-

 liabor):  Sir,  under  Rule  377  |  beg  to
 draw  the  attention  of  the  House  to
 the  delaying  policy  of  the  Govern-
 ment  in  regard  to  the  construction  of
 the  Broad-guage  line  from  Bongain-
 gaon  to  Gauhati.

 This  project  which  was  sanctioned
 by  the  previous  Government  was  the
 outcome  of  sustained  efforts  by  the
 M.Ps  from  North-Eastern  region  and
 of  the  various  States  which  they  re-
 presented.  Construction  work  was
 started  in  right  earnest  in  1976,  but
 since  the  first  year  had  to  be  mainly
 devoted  to  relatively  inexpensive
 works  like  acquisition  of  land  and
 erection  of  earthworks,  only  a  small
 provision  of  Rs.  2  crores  was  made.
 The  allocation  in  the  two  subsequent
 years  must  have  to  be  massive,  if  the
 Project  was  meant  for  completion.
 The  project  could  have  been  and
 should  have  been  completed  by  the
 end  of  the  financial  year  ‘1978-79.
 But  there  ensued  q  serious  backlash.

 In  the  ‘1977-78  first  budget  of  the
 Janata  Government,  the  project  was
 downgraded  and  the  allocation  was
 slashed  to  Rs.  3.50  crores  only.  In  his
 budget  speech  this  year,  the  Railway
 Minister  was  can  did  enough  to  say
 that  important  projects  should  be
 heavily  provideq  ta  complete  them
 in  three  to  four  years,  By  only
 nominally  providing  for  the  project
 this  year  also,  he  has  clearly  ex-
 presseq  that  the  Government  does
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 not  consider  this  project  to  be  at  all
 important.  We  protested  against  the
 meagre  allocation  in  the  977  budget, but  expected  the  third  crucial  year
 to  see  a  minimum  investment  of  Rs.  5
 crores.  At  least  70  per  cent  of  the
 estimated  expenditure  should  have
 been  spent  by  the  end  of  the  third
 year.  The  Railway  Minister  in  his
 978  budget  just  provided  a  pittance of  Rs.  2.48  crores  which  means  that
 at  the  end  of  the  financial  year 1978-79.  the  total  expenditure  made
 from  the  commencement  of  the  pro-
 ject  would  be  just  Rs.  6  crores.

 At  this  rate,  the  project  would  take
 more  than  fifteen  years  to  be  com-
 pleted.  We  strongly  protest  against this  virtual  scuttling  of  an  already
 sanctioned  project  by  the  devious
 tactic  of  killing  the  project  by  starv-
 ing  it  of  the  necessary  funds.  With
 out  saying  so  on  paper,  the  Govern-
 ment  has  practically  backeq  out  of
 the  previous  Government’s  binding
 commitment  to  provide  a  broad-gauge
 line  upto  Gauhati  as  expeditiously  as
 possible.

 We  feel  badly  let  down  by  this  ex-
 traordinary  demonstration  of  callous-
 ness  towards  the  needs  of  two  crores
 of  people  living  in  the  N.E.  region.

 The  undeveloped  economic,  com-
 mercial  and  industrial  status  as  well
 as  the  endemic  high  price  situa-
 tion  of  the  N.E.  area  are  very  much
 the  outcome  of  the  bottleneck  in
 transport.  The  absence  of  a  direct
 broad  gauge  connection  with  the  vast
 producing  and  consuming  centres  of
 India  has  very  much  contributed  to
 this  bottleneck.

 I  call  upon  the  Railway  Minister  to
 immediately  rectify  this  offence  and
 forthwith  find  at  least  Rs.  3  crores
 more  for  this  project  in  the  current
 year,  so  that  the  work  could  be  com-
 pleted  in  two  years  from  now.

 (ii)  REPORTED  SHORTAGE  OF  DOCTORS
 AND  NURSING  STAFF  IN  DR.  RAJENDRA

 Prasan  T.B.  HosertTar,  DELHI.
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 श्री  हरिकेश  बहादुर  (गोरखपुर)  :
 मान्यबर,  श्राप  की  श्रनुमति  से  लियम  377
 के  भ्रधीन  में  अविलस्बनीय  लोक-महत्व  के
 निम्नलिखित  विषय  का  उल्लेख  करना
 चाहता  हूं

 डा०  राजेन्द्र  प्रसाद  टी०  जी०  प्रस्पताल,
 दिल्‍ली  की  स्थिति  बहुत  खराब  हो  गई  है  t
 वहां  पर  60  से  so  मरीज्ञों  के  लिये  एक
 डाक्टर  हैं,  जिस  से  एक  मरीज  को  अधिक-
 से  ग्रधिक  एक  मिनट  का  समय  मिल  पात।  है
 वहां  पर  नर्सिंग  स्टाफ  की  भी  बहुत  बड़ी  कमी
 है  ।  इतना  ही  नहीं  शाम  को  तो  i-22,
 सौ  मरीजों  के  लिये  केवल  2डाक्टर  रह  जाते
 हैं।  इस  अस्पताल  के  भ्रधिकांश  मरीज
 गरीब  परिवारों  से  आते  हैं,  जिन  के  परिवार
 वाले  अस्पताल  में  भर्ती  करने  के  बाद  मरीज
 से  रिश्ता  तोड़  लते  हैं ।  ऐसे  अनेक  रोगी
 उपेक्षा  और  निराशा  के  कारण  विक्षिप्त
 तक  हो  जाते  हैं  ।  पिछले  वर्ष  4  रोगियों  ने
 आत्म-हत्या  तक  कर  ली  थी  हाल  में  एक
 रोगी  पागलपन  का  शिकार  हो  कर  मर  गया ।
 शत:  इस  अस्पताल  में  डाक्टरों  की  संख्या
 बढ़ाना  श्रत्यन्त  श्रावश्यक  हैं  साथ  ही
 मनोवैज्ञानिक  चिकित्सकों  की  भी  आवश्यकता
 है  ।  इस  भ्रस्पताल  के  कमंचारियों  में  लापरवाही
 और  क्रष्टाचार  भरा  हुआ  है।  शत:  वहां
 कठोर  प्रशारान  की  भी  आवश्यकता  है।  मेरा
 श्नुरोध  हैं  कि  सरकार  इस  समस्या  पर
 तत्काल  ध्यान  दे  ॥

 (iii)  NEED  TO  Lay  THE  First  INTERIM
 Report  OF  SHAH  COMMISSION  ON  THE

 TABLE  OF  THE  HOUSE
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad)  :  Mr.  Speaker,  Sir,
 with  your  leave,  may  I  under  Rule
 377  mention  the  following  matter  of
 urgent  public  importance,  namely  the
 First  Interim  Report  of  the  Shah
 Commission  and  proceed  to  make  a
 statement  thereon:

 Sir,  it  is  reporteq  that  the  Shah
 Commission  has  submitted  its  Second
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 Interim  Report.  With  a  view  to
 bringing  to  book  the  culprits  named
 in  the  First  Interim  Report  of  the
 Commission,  there  is  now  imperative
 need  for  Government  to  lay  on  the
 Table  Of  the  House,  without  any
 further  delay,  the  First  Report  of  the
 Commission  together  with  a  memo-
 randum  regarding  the  action  taken  or
 proposed  to  be  taken  by  Government
 thereon,  so  that  the  Lok  Sabha  can
 have  a_  discussion  on  the  sutkject
 before  the  House  adjourns  a  few  days
 hence.

 May  i  know  what  is  the  reaction
 on  the  part  of  the  Prime  Minister
 ang  the  State  Ministers  twain  who  are
 present?

 None?  Mum  is  the  word!

 (iv)  REPORTED  CLOSURE  OF  THAKUR
 Paper  MILLS,  SAMASTIPUR

 श्री  रास  सेवक  हजारो  (रोसडा)  :
 अध्यक्ष  महोदय,  मैं  नियम  377  के  अश्रधीन
 अविलम्बनीय  लोक  महत्व  के  निम्नलिखित
 विषय  का  उल्लेख  करना  चाहता  हूं

 ठाकुर  पेपर  मिल,  समस्तीपुर,  दिनांक
 23-3-1978  से  बन्द  है,  क्योंकि  मिल
 के  प्रबन्धक  द्वारा  बिजली  बिल  का  भुगतान
 नहीं  किया  गया  |  झतः  बिजली  विभाग
 द्वारा  सिल  की  बिजली  की  लाइन  काट
 दी  गई  है।  दिनांक  (27-3-1978  से
 प्रबन्धक  द्वारा  गश्रौद्योगिक  विवाद  झधिनियम,
 25-I-976  का  उल्लंघन  कर  मिल  के

 अन्दर  लझआफ़  का  नोटिस  दिया  गया,  जिस
 कारण  मिल  में  कार्यरत  59  मजदूर  बेकार
 हो  गये  एवं  उन  के  परिवारों  के  लगभग
 2500  सदस्यों  के  सामने  रोज़ी-रोटी  की
 समस्या  उत्पन्न  हो  गई  है।  शर्त:  सरकार
 ठाकुर  पेपर  मिल  को  श्रपने  हाथ  में  ले,  से
 आफ  का  नोटिस  बापस  ले,  बोनस  वा  भुगतान
 आ  वलम्ब  करे  तथा  प्रबन्धक  पर  अविलम्ब

 Rule  377  266

 कार्यवाही  करे,  श्रन्यथा  मिल  के  असंतुष्ट
 मज़दूरों  एवं  प्रबन्धकों  के  बीच  किसी  भी
 समय  विस्फोटक  स्थिति  उत्पन्न  हो  सकती  है  t

 (०)  REPORTED  STRIKE  BY  WORKERS  OF
 SINGARENI  COLLIERIES

 SHRIMATI  PARVATHi  KRISHNAN
 (Coimbatore):  Mr.  Speaker,  Sir,  I
 beg  fo  raise  qa  matter  regarding  the
 situation  arising  from  the  continued
 strike  of  the  workers  of  Singareni
 Collieries.  Since  the  Minister  of
 Energy  is  here,  I  hope  he  will  also
 be  energetic  enough  to  see  that  some-
 thing  is  done  about  this  matter.

 The  serious  situation  arising  from
 the  continued  strike  of  the  workers
 of  Singareni  Collicries:  the  workers
 have  been  on  strike  since  4  April,
 078  and  the  strike  has  now  spread
 to  Ramagundam  Collieries.  The  de-
 mands  of  the  striking  workers  ar¢
 the  refund  of  the  CDS  amounts  stand-
 ing  in  their  names.  Khammam  Dis-
 trict  has  been  declared  a  cyclone
 affected  area  in  the  month  of  Janu-
 ary.  The  workers  then  applied  for
 relief  through  return  of  the  CDS
 amounts.  This  was  duly  attested  by
 the  MLAs  of  the  area  and  also
 approved  by  the  Regiona]  Provident
 Fund  Commissioner  who  is  the  person
 authorised  by  the  Central  Govern-
 ment  to  clear  these  matters.

 However,  the  Ministry  of  Finance
 has  now  decided  to  come  into  the
 picture  and  has  been  delaying  deci-
 sion.  This  is  leading  to  great  hard-
 ships  ang  the  workers  were  compelled
 to  take  Joans,  etc,  to  meet  their
 urgent  “commitments  arising  out  of
 the  calamity  of  the  cyclone.

 When  this  matter  was  raised  dur-
 ing  the  discussion  on  the  Appropria-
 tion  Bill  held  on  Thursday,  April  27,
 the  Finance  Minister  stated  that  he
 had  only  just  heard  about  it.  He  also
 assured  on  the  Floor  of  the  House
 that  he  would  immediately  see  that
 the  matter  is  cleared.  But  no  step
 has  yet  been  taken  and  instructions
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 have  not  been  issued  to  the  Central
 Provident  Fund  Commissioner  to
 make  the  payments  due.

 The  strike  has  now  spread  to  other
 areas  of  singareni,  Collieries.  The
 production  of  coal  has  come  to  a
 stand  still  thereby  seriously  affecting
 coal]  supplies  to  industry,  etc.  in  the
 Southern  region.  Particularly  affected
 areas  are  the  thermal  power  plants
 in  Tamilnadu  ang  Andhra  Pradesh.

 The  Minister  of  Energy  should
 immediately  see  that  the  decision  is
 taken  forth  with  to  sanction  the
 amounts  and  announcement  made  by
 him  so  that  work  can  be  resumeg  and
 thg  production  of  ९०४]  ensured.  The
 Minister  of  Energy  for  once  should
 stop  being  unenergatic  ang  he  should
 be  energetic  about  this  matter.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATLON  UNDER  PAPER  (CONSERVA-
 TION  AND  REGULATION  OF  USE)  ORDER
 AND  REVIEW  AND  ANNUAL  REPORT  OF
 Hinpvustan  Macnine  Too.ts  LTp.  FOR

 1976-77,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (EHRIMATI  ABHA  MAITI):  On  be-
 half  of  Shri  George  Fernandes,  I  beg
 to  lay  on  the  Table:—

 (D  A  copy  of  Notification  No,  8.0.
 276(E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  799  April,  978  issueq  under
 clause  5  of  the  Paper  (Conservation
 and  Regulation  of  Use)  Order,  1974.
 |Placed  in  Library.  See  No.  LT-
 2223/78).

 (2)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  reey  of  section  69A
 of  the  Companies  Act,  956:—
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 (i)  Review  by  the  Government
 on  the  working  of  the  Hindustan
 Machine  Tools  Limited,  Bangalore
 for  the  year  1976-77.

 (ii)  Annual  Report  of  the  Hindu-
 stan  Machine  Tools  Limited,  Ban-
 galore,  for  the  year  ‘1976-77  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  {Placed
 in  Library.  See  No.  LT-2224/78}.

 NOTIFICATION  RE.  FLOATATION  OF  Mar-
 KET  LOANS  By  CENTRAL  GOVERNMENT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  I  beg  to  lay  on
 the  Table  a  copy  of  Notification  No.  F.
 4(2)-W&M/78  (Hindi  and  English  ver-
 sions)  dated  the  2nd  May,  978  regard-
 ing  floatation  of  Market  Loans  by  the
 Centra)  Government.  [Placed  in  Libra-
 ry.  Sve  No,  LT-2225/78].

 STATEMENT  SHOWING  REASONS  FOR  DELAY
 IN  LAYING  REPORTS  ON  ACTIVITIES  OF

 Corr  BoArp

 SHRIMATI  ABHA  MAITI:  I  beg  to
 lay  on  the  Table  a  Statement  (Hindi
 and  English  versions)  showing  reasons
 for  dclay  in  laying  the  (i)  Annual*
 Report  for  the  year  1976-77  and  (2)
 Half-yearly*  Report  for  the  period
 from  Jst  April,  977  to  30th  Septem-
 ber,  977  on  the  activities  of  the  Coir
 Board  and  the  working  of  the  Coir  In-
 dustry  Act,  1953.  [Placed  in  Library.
 See  No.  LT-2226/78).

 ANNUAL  RFPORT,”  ETC,  Og  CENTRAL
 Vigitance  CoMMISSION  ror  ‘1976-77
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  5.  0.  PATIL):  I  beg  to  lay  on
 the  Table:—

 reby  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Central  Vigilance  Commission  for
 the  year  1976-77,

 *The  Reports  were  laid  on  the  Table  on  the  30th  March,  1978.
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 (2)  Memorandum  (Hindi  and  Eng-
 lish  versions)  explaining  the  reasons
 for  non-acceptance  by  Government
 of  the  Commission’s  advice  in  cer-
 tain  cases  mentioned  in  the  above
 Report.  [Placed  in  Library.  ‘See
 No.  LT-2227/78].

 NOTIFICATION  RE.  AGREEMENT  WITH
 PROVISIONAL  MILITARY  GOVERNMENT  OF
 SocIALIst  ETHIOPIA  FOR  AVOIDANCE  OF
 DOUBLE  TAXATION  OF  INCOME  OF  AIRCRAFT
 OPERATING  ENTERPRISES  AND  NOTIFICA-
 TION  CONTAINING  CORRIGENDA  TO  THE

 FORMER  ONE
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  On  behalf  of
 Shri  Zulfiquarulla,  I  beg  to  lay  on  the
 Tabile:—

 (dj)  A  copy  of  Notification  No.
 G.S.R.  8(E)  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  4th  January  978  regard
 ing  Agreement  between  the  Govern-
 ment  of  the  Republic  of  India  and
 the  Provisional  Military  Government
 of  Socialist  Ethiopia  for  the  avoid-
 ance  of  double  taxation  of  income
 of  enterprises  operating  aircraft.
 [Placed  in  Library.  See  No.  LT-
 2228/78).

 (2)  A  copy  of  Notification  No.
 GSR.  1590)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  2nd  March,  4978
 containing  corrigenda  to  Notifica-
 tion  No.  G.S.R.  8(E),  dated  the  4th
 January,  1978.  [Placed  in  Library.
 See  No,  LT-2229/78].

 32.6  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 PoLiIce  FIRING  IN  AGRA

 sto  रामजी  सिह  (भागलपुर)
 श्रध्यक्ष  म  होदय,  मैं  प्रविलम्बनीय'  लोक'  महत्व
 के  निम्नलिखित  विषय  की  ओर  गृह  मंत्री  का
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 ध्यान  दिलाता  हूं  शौर  प्रार्थना  करता  हूं  कि
 वह  इस  बारे  में  एक  वक्तव्य  दें  —

 “15  अप्रैल,  978  को  स्वर्गीय
 डा०  बाबासाहेब  भ्रम्बेडकर
 का  जन्मदिवस  मनाने  के
 लिए  आगरा  की  सड़कों  से
 जाते  हुए  जलूस  में  से  अनुसूचित
 जातियों  के  कुछ  व्यक्तियों
 को  गिरफ्तार  किये  जाने,
 तदुपरांत  हिसा.  की  घटनाओं
 तथा  मई,  978  को
 पुलिस  द्वारा  गोली  चलाये
 जाने,  कफ्यू  लगाये  जाने  और
 सेना  को  बुलाये  जाने  का
 समाचार”  t

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Sir  the  deplorable  incidents  of  vio-
 lence  in  Agra  have  caused  understand-
 able  concern  and  deserve  strong  con-
 demnation.

 According  to  reports  received  from
 the  Government  of  U.P.,  when  a  pro-
 cession  taken  out  on  the  eve  of  the
 birth  anniversary  of  Dr.  Ambedkar  on
 14th  April  978  was  passing  through
 Rawatpara  and  Peepal  Mandi  in  Agra
 there  was  some  stone  throwing  and
 damege  was  caused  to  some  shops.
 The  police  intervened  and  the  proces-
 sion  passed  off  peacefully.  Under  the
 aegis  of  Dr.  Babasaheb  Ambedkar
 Jayanti  Samiti  some  persons  proposed
 to  take  out  a  procession  on  23rd  April
 ‘1978,  on  the  same  route  which  was
 opposed  by  the  shop  keepers  of  Rawat-
 para  and  Peepal  Mandi.  In  view  of
 the  prevailing  tension,  the  district
 authorities  suggested  to  the  sponsors
 of  the  procession  to  take  an  alternative
 route  and  also  imposed  prohibitory
 orders  under  section  44  Cr.  P.C.  as  a
 precautionary  measure.  A  procession
 of  about  3,000  persons  was  taken  out
 on  23rd  April,  4978  and  after  some
 persuasion  the  leaders  of  the  proces-
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 sion  appeared  agreeable  to  avoid  the
 prohibited  area.  However,  when  the
 procession  reached  the  vicinity  ०
 Rawatpara  and  Peepal  Mandi  the
 crowd  became  violent  and  attempted
 to  break  the  police  cordon  जाते.  force
 its  way  towards  the  prohibited  area.
 The  police  fired  tear  gas  shells  and
 made  a  mild  lathi  charge  to  disperse
 the  crowd.  35  persons  were  arrested.

 On  Ist  May,  ‘1978,  about  80  persons
 reportedly  belonging  to  the  Jatay  com-
 munity  demonstrated  at  the  Collector-
 ate,  entered  the  court  of  the  Additional
 District  Magistrate  indulged  in  rowdy-
 ism,  broke  glass  panes,  damaged  fur-
 niture  and  assaulteq  a  clerk  of  the
 Court.  The  police  intervened  and
 arrested  the  demonstrators.  When  the
 arrested  persons  were  belng  shifted  to
 the  police  station,  about  400  demons-
 tretors  who  had  since  collected  at  the
 spot  became  violent  and  the  police
 dispersed  them  by  brandishing  Jathis.

 A  section  of  the  crowd.  while  dispers-
 ing,  set  fire  to  a  Roadways  bus  which
 was  passing  through.  Some  demons-
 trators  indulged  in  heavy  brickbatling
 of  the  police  One  of  the  demonstra-
 ters  allegedly  fired  on  a  police  Inspec-
 tor  and  the  police  officer  returned  the
 fire  in  self-defence  killing  him  on  the
 spot.  A  number  of  scooters  and  buses
 ‘were  set  on  fire.  An  attempt  was  made
 to  attack  the  regional  workshop  of  the
 Roadways  and  set  fire  to  a  Power
 House,  a  Branch  Post  Office  as  well
 as  a  Petro!  Depot  of  Indian  Oil  but
 these  were  foiled  by  timely  interven-
 tion  by  the  police.  In  view  of  the
 continued  brickbatting  from  the  house-
 tops  and  widespread  attempts  to  da-
 Mage  public  property  the  police  open-
 ed  fire  at  two  places  to  control  the
 situation.  Curfew  was  imposed  and
 the  Army  was  called  out  to  help  the
 civil  administration.  5  persons  were
 killed  and  34  persons  from  the  public
 admitted  to  hospital  with  injuries  as
 a  result  of  incidents  on  the  Ist  of  May.
 4  policemen  have  also  been  admitted
 to  hospital  and  the  condition  of  two  of
 them  is  reported  to  be  serious.
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 The  curfew  was  relaxed  yesterday

 fron  5  A.M,  to  7  P.M.  but  no  unto-
 ward  incident  was  reported  during  this
 period,  However,  when  a  police  party
 went  to  Jagdishpura  to  announce  the
 reimposition  of  curfew  in  the  evening,
 some  miscreants  set  up  road  blocks,
 indulged  in  heavy  brickbatting  and
 fired  on  the  police  vehicle  from  house-
 tops.  The  police  returned  the  fire  in
 self  defence  resulting  in  the  death  of
 one  person  and  serious  injuries  to  an-
 other  who  succumbed  to  the  injuries
 this  morning.  The  death  toll  in  these
 incidents  has  thus  risen  io  seven.  Some
 persons  aiso  pelted  stones  on  a  cinema
 building  and  set  fire  to  a  nearby  wood
 ‘Tal’  in  the  evening.  The  police  in-
 tervened  and  chased  away  the  mis-
 creants,

 The  curfew  has  again  been  relaxed
 this  morning  from  5  A.M.  in  al]  loca-
 litles  except  Jagdishpura.  Central
 Government  have  rushed  units  of
 C.R.P.  at  the  request  of  the  State
 Government.  The  situation  is  report-
 cd  to  be  under  control  and  gradually
 returning  to  normal.

 डा०  रामजो  सिंह:  अध्यक्ष  महोदप,
 श्रभी  गृह  मंत्री  जी  ने  जो  कहा  उससे  मुझे
 याद  आ  रहा  है  कि  जब  रोम  जल  रहा  था
 तब  नीरो  खेल  कर  रहा  था  भौर  यही  बात
 आगरा  में  हुई---कोब्स  पलेडब्होइल  झ्ागरा
 अनंद  |

 झभी  अखबारों  में  जो  समाचार  झाया

 है,  उससे  किसी  भी  व्यक्ति के  हदय  को  चोट
 लगना  स्वाभाविक  हैं|  भी  गह  मंत्री  जी
 ने  जो  वहां  की  स्थिति  बतायी  है,  उससे  भी

 नक्हां  की  स्थिति  की  गंभीरता  का  पता  लगता

 है  ।  आगरा  के  हमारे  संसद  सदस्य  माननीय

 चतुर्वेदी  जी  से  गत  रात  मेरी  टेलीफोन  पर
 बातें  हुई  थीं  ।  उन्होंने  भी  वहां  की  स्थिति
 को  काफी  गंभीर  बताया  है  |  भखबारों
 में  मैंने  जो  पढ़ा  है
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 “Some  of  them  tried  to  remove
 the  fish  plates  of  railway  lines  pass-
 ing  below  the  Collectorate,  cut  sig-
 nal  wires  and  set  fire  to  the  out-
 station  cabin.  As  PAC  pickets  rush-
 ed  to  chase  away  the  rioters,  they
 were  attacked  by  brickbats  from
 houses  on  both  sides  of  the  railway
 lines.”

 फिर  भी  यह  घटना  हुई  ।  उसके  बाद  फिर
 वहां  गोली  चली  ।  पुलिस  का  श्रखबारों  में
 बयान  झाया  है  कि  ऊपर  से  उन  पर  गोली
 चलाई  गई  है  ।  अरब  क्‍या  सत्य  है  और  क्या
 अ्रसत्य  इसका  निर्णय  करने  के  लिए  में  यहां
 उपस्थित  नहीं  हूं  मैं  केवल  यही  जानता  हूं
 कि  सचमृच  में  भीड़  के  ढेले  और  पुलिस  की
 गोलियों  के  वीच  हमारा  जनलंत्र  रो  रहा  है  ।
 यह  केवल  जनता  पार्टी  को  सरकार  के  वास्ते
 ही  चिन्ता  का  विषय  नहीं  होना  चाहिये  बल्कि
 देश  के  वास्ते  चिन्ता  का  विषय  होना  चाहिये  1
 पंद्रह  तारीख  को  एक  घटना  घटित  हुई  बौर
 उसके  बाद  फिर  एक  तारीख  को  यह  घटना
 चटी  ।  इसका  मतलब  यह  है  कि  पंद्रह  दिन
 तक  शासन  जड़  बन  कर  बैठा  रहा,  सोता  रहा।
 प्रशासन  की  विफलता  का  इससे  और  कोई
 ठोस  प्रमाण  नहीं  मिल  सकता  है  कि  पंद्रह
 दिन  का  उसको  समय  मिला  था  लेकिन  उस
 समय  का  कोई  लाभ  नहीं  उठाया  गया  और
 एक  तारीख  को  जब  स्थिति  बेकाबू  हो  गई  तो
 भरत  को  नागरिक  शक्ति  का  अपमान  करने
 के  लिए  मिलिटरी  शक्ति  को  बुलाया  गया  1
 यह  नागरिक  शासन  की  विफलता  का  ही
 परिणाम  है।  सब  से  अधिक  दुख  की  बात  तो
 यह  है  कि  हरिजन  भाइयों  के  ऊपर  गोली
 जली  है  भौर  जो  भी  जलूस  आदि  का
 आयोजन  किया  गया  था  वह  बाबा  साहब
 अम्बेदकर  का  जन्म  दिन  मनाने  के  लिए  किया
 गया  था  1  मुझे  रात  में  चतुर्बेदी  जी  न॑  फोन
 पर  बताया  था  कि  जब  भीड़  जा  रही  थी  तो
 किन्‍्हीं  बदमाश  लोगों  ने  जो  उपद्रव  और
 उत्पात  करके  भारतीय  जनतंत्र  के  साथ
 खिलवाड  करना  चाहते  थे  उस  पर  ढेले  फेंके  ।
 इस  पर  उनका  रुष्ट  होना  स्वाभाविक  था  t

 Police  firing  WVAISAKHA  13,  7900  (SAKA)  in  Agra  (CA)  274

 इससे  उनके  स्वाभिमान  को  धक्का  लगा  कि
 वे  बाबा  साहेव  का  जन्‍म  दिन  भी  उत्साह
 और  उल्लास  से  नहीं  मना  सकते  ।  इसलिए
 उन्होंने  सत्याग्रह  किया  -  पुलिस  का  यह  बयान
 है  कि  केवल  सौ  प्रदर्शनकारी  थे।  अगर  टन  सी
 लोगों  को  गिरफ्तार  कर  लिया  गया  होता  ता
 भी  ऐसी  स्थिति  पैदा  न  होती  कि  झ्रापको  गोली
 चलानी  पड़ती  ।

 सेरी  राय  तो  वह  है  कि  वह  सारी  घटना
 प्री-प्लांड  थी  ।  अखबारों  में  जिक्र  आय।  है
 कि  सौ  आदमी  थे  और  पंद्रह  मिनट  में  आग
 सब  जगह  पर  लगा  दी  गई,  पैट्रोल  पम्पस  को
 लगाई  गई,  पोस्ट  आफिसिस  को  जलाया  गया
 शौर  दूसरी  जगहों  पर  झाग  लगाई  गई  1
 यह  सब  पूर्व  नियोजित  था  1

 इन  शब्दों  के  साथ  कुछ  प्रश्न  मैं  करना
 चाहता  हूं  ।  क्‍या  यह  सही  है  कि  झ्रागरा
 जल  रहा  था  और  शान्ति  और  व्यवस्था
 के  अभिभावक्र  रंगरेलियां  मना  रहे  थे,  हस्वेंइज
 डे  मना  २  थे  ?  क्‍या  यह  प्रशासन  की  झवफलता
 का  द्योतक  नहीं  है  कि  जो  घटना 15  श्प्रैल
 को  घटित  हुई  थी  और  उसने  जो  समस्या  लाकर
 सामने  खड़ी  ार  दी  थो  उसका  निराकरण
 तीस  अप्रैल  तक  भी  नहीं  किया  गया  ?

 क्या  गृह  मंत्री  जी  यह  भी  बताएंगे  कि
 जातिगत  बिद्वेंष  का  सामना  करने  के  लिए
 जिस  तरह  से  माननीय  चतुर्बेदी  जी  ने  वहां  शान्ति
 समिति  बना  ली  है  क्‍या  आपने  भी  पन्द्रह
 दिन  तक  कोई  पीस  कमेटी,  शान्ति  समिलि
 बनाई  थी  या  नहीं  झौर  श्गर  नहीं  तो  बयों
 नहीं  ?

 झाज  उत्तर  प्रदेश  में  यह  गोलीकांड  हुमा
 है  ।  हम  लोगों  ने  गांधी  जी  की  समाधि  पर
 जाकर  कसम  खाई  थी  कि  उनके  आदशों  पर
 हम  चलेंगे  ।  क्‍या  इसकी  पूर्ति  के  बास्ते  आप
 इस  भीड़  की  राजनोति  को  नियंत्रित  करने
 के  लिए  रबड़  की  गंलो  का  प्रबन्ध  करेंगे  त/कि
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 [sto  रामजी  सिंह]
 इस  तरह  से  जन  हानि  न  हो  और  संगठित
 या  भ्रसंगठित  भीड़  का  सामना  किया  जा
 सके  ?

 शी  घनिक  लाल  मण्डल  :  माननीय
 सदस्य  ने  कहा  है  कि  हमारा  जनतंत्र  ढेलों
 श्लौर  गोलियों  के  बीच  में  चल  रहा  है  v
 आगरा  की  घटना  से  मैं  समझता  हूं  कि  यह
 निष्कर्ष  नहीं  निकाला  जा  सकता  है।  वहां
 पर  फायर  श्ाम्जें  ज  हुए  हैं,  आसन  हुआ  है,
 बसे  जलाई  गई  हैं,  पेट्रोल  पम्प,  पोस्ट  आफिस
 बगैरह  को  आग  लगाई  गई  है  जो  कुछ  भी
 हाथ  लगा  उसको  आग  लगाई  गई  ।  यह
 कहना  कि  एक  तरफ  से  ढेला  चला  और
 दूसरी  तरफ  से  गोली  चली  अमत्य  है।  यह
 सत्य  नहीं  है  1  बल्कि  फायर  शअ्रार्म्ण  का
 इस्लेमाल  हुआ  है.  गोली  चली  है  भीड़  की
 आर  से  और  उसके  जबाब  में  पुलिस  ने
 गोली  चलाई  ।आगजनी  हुई  पर  केबल
 बस  ही  नही  यात्री  भी  जले  हैँ  ।  ऐसी  घटनायें
 हैं,  34  घटनाओं  में  से  is  में  पब्लिक  के
 लोग  जले  हैं  इस  तरह  की  घटनाप  हुई  हैं  ।
 इसलिये  मैं  समझता  हूं  कि  माननीय  सदस्य
 ने  जो  निष्कर्ष  निकाला  है  वह  सही  नहीं  है  ।

 5  दिनों  में  सरकार  ने  कुछ  नहीं  किया
 यह  निष्कर्ष  भी  नहीं  निकालाजा  सकता  t
 i4  तारीख  को  जो  जलूस  निकला  और

 जिस  पर  कहा  जाता  है  कि  पत्थर  फेंके
 गये,  ढेले  फेंके  गये,  पुलिस  ने  इन्टरवीन  करके
 उस  प्रोसेशन  को  निकाल  दिया  t  दूसरे  रोज
 जो  जलूस  निकला,  सवर्णों  की  ओर
 से  और  जो  शान्तियुवंक  निकल  गया
 थाने  में  जाकर  टमिनेट  हो  गया
 पुलिस  ने  एफ०अ्राई०आर०  दर्ज  की  लेकिन
 अरेस्ट  नहीं  पुलिस  ने  की  !  कोई  कार्यवाही
 इसलिये  नहीं  की  कि  ब्रौर  उत्तेजना  न  श्राये  ।
 इसके  बाद  23  श्रप्रैेल  की  जो  घटना  है  उसमें
 जलूस  निकालने  की  इजाजत  दी  गई,  लेकिन
 यह  बहा  गया  कि  पीपल  मंडी  जर  रावतपाड़ा

 =  मार्केट  से  जलूस  नहीं  निकलेगा  ।  इसको
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 प्रोसेशनिस्ट्स  ने  भी  मान  लिया  था  t  लेकिन
 वहां  जाकर  उन्होंने  प्रोहिबिटरी  झाडेर  को
 तोड़ा,  कानून  व्यवस्था  को  अपने  हाथ  में  लिया
 और  ज्यादती  की।  फिर  उनको  गिरफ्तार
 कर  लिया  गया  ।  उसके  बाद  24  से  29  तक
 सत्याग्रह  का  सिलसिला  चला  जिसमें  280
 लोग  थे  ।  उनकी  मांग  यह  थी  कि  इनको
 अ्रनकं  डीशनली  छोड़  दिया  जाये।  पुलिस  ने
 कहा  कि  जमानत  दे  दीजिए,  बेशक  झपनी  ही
 जमानत  स्वयं  ले  लीजिए  1  280  में  से  220  को
 यों  हो  छोड़  दिया  गया,  बहुत  नर्मी  से  व्यवहार
 किया  गया  ।  बाकी  को  भी  कहा  गया  कि
 अपनी  जमानत  झ्राप  स्वयं  ले  सकते  हैं  t
 लेकिन  उन्होंने  नहीं  ली।  फिर  भी  शान्तिपुर्वक
 वह  जब  तक  कुछ  करते  रहे  पुलिस  ने  कुछ
 नहीं  किया  ।  पहली  मई  को  कोर्ट  में  गय  तो  जब
 उन  लोगों  ने  क्षति  पहुंचाई  कोर्ट  के  सामान  को
 तब  भी  उनको  सिर्फ  गिरफ्तार  किया  गया  t
 लेकिन  जब  थाने  में  ले  जाथ  जा  रहे  थे  उस  समय
 में  सम्पु्णं  आगरा  में  8  जगहों  पर  एक  साथ
 इस  तरह  की  घटनायें,  श्रागजनी  और  फायरिंग
 की  घटनायें  होना  यह  क्‍या  बतलाता  है  ?
 इमलिए  यह  निष्कर्ष  नहीं  निकाला  जा  सकता
 कि  प्रशासन  ढीला  था  और  उसने  समुक्तित
 कार्यवाही  नहीं  की  ।  जब  आदमी  की  जान
 खतरे  में  हो  और  आग  लगाई  जा  रही  हो
 तो  पुलिस  क्या  करे  ?

 श्री  Sto  जी०  गवई  (बुलडाना)
 अ्रध्यक्ष  महोदय,  मंत्री  जी  मे  जो  बक्तव्य  दिया
 है  वह  सारा  सरासर  झूठा  है।  बाबा  साहब
 अ्रम्बेदकर  की  जयन्ती  मनाने  के  लिये  श्राग रा
 के  लोगों  ने  पहले  ए०डी०एम०  को  दर्खास्त
 दी  कि  हम  i4  तारीख  को  जलूस  निकालना
 चाहते  हैं,  डा०  प्रम्बेदकर  की  झांकियां  वगैरह
 निकालना  चाहते  हैं।  इस  तरह  से  उन्होंने
 To  डी०  एम०  को  दखास्त  दी  झीर  उन्होंन
 प्रोटेक्शन  मांगा  कि  यहां  कुछ  गड़बड़  होने  का
 मामला  नज़र  आता  है  क्‍योंकि  उसके  पीछे
 वहां  गड़बड़  चल  रही  थी  ।  तो  बूढ़िस्टों
 और  शैडयूल्ड  कास्ट  के  लोगों  ने  जब  जयन्ती
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 मनाने  की  मांग  की  और  उसका  कायक्रम  रखा
 तो  उनकी  कोई  सुनवाई  नहीं  हुई  74  तारीख
 को  उन्होंने  जलूस  निकाला  श्रौर  रावतपाड़ा,
 पीपलमंडी  के  चौराहे  पर  जलूस  गया  और
 वहां  जाने  के  बाद  में  जो  व्यापारी  थे  या  सवर्ण  थे
 किसो  को  बदनाम  करने  के  कारण  या  क्‍या
 वजह  थी,  मैं  नहीं  जानता,  लकिन  उन्होंने
 शांतिपूर्वक  जाने  वाले  जलूस  के  लोगों  पर
 जिसमें  गरीब  लोग  थे,  डा०  शअ्रम्बेडकर  के
 चाहने  वाले  थे,  उन  पर  नाजायज  तरीके  से
 पत्थर  फेंके  जिसकी  वजह  से  लोग  भागने  लगे
 पुलिस  ने  कोई  हस्तक्षेप  नहीं  किया  ।  किसी
 को  ऐरेस्ट  नहीं  क्या  ।  उस  जलूस  में  डा०
 बाबा  साहब  अम्बेडकर  का  जो  फ़ोटो  ले  जाया
 जा  रहा  था,  उसको  पत्थर  फेंकने  से  क्षति
 पहुंची  t  हमारे  नेता--इस  देश  के  नेता,
 डा०  बाबा  साहब  अम्बेडकर,  के  फ़ोटो  पर
 आज  -भी  पत्थर  मारे  जाते  हैं,  यह  णशमं  और
 लज्जा  की  बात  है  ।  इस  प्रकार  फ़ोटो  पर
 पत्थर  फेंके  जाने  पर  उन  लोगों  की  भावनाओं
 को  ठेस  पहुंची  ।  हमारे  ऊपर  पथराव  किया
 गया  है,  हमारे  नेता  के  फ़ोटो  पर  पथराव
 किया  गया  है,  इस  बारे  में  न्याय  मांगन  के  लिए
 लोग  कलेक्टर  कचहरी  की  तरफ़  जाने  लगे  t
 पूलिस  ने  उनको  रोक  लिया  ry

 293  तारीख  को  उन  लोगों  ने  शान्तिपूर्वेक-
 एकदम  शालन्तिपूर्ण-मोर्चा  निकाला  ।  उन  पर
 जो  श्रन्याय  हुआ,  उमके  प्रति  अपना  विरोध

 प्रकट  करने  के  लिए  उन्होंने  मूक  मोर्चा  निकाला  ।
 लेकिन  उस  मूक  मोर्चे  पर  भी  पुलिस  ने
 नाजायज़  तरीके  से  लाठियां  बरसाई,  जिसमें
 500  व्यक्ति  घायल  हुए।  मंत्री  महोदय  ने
 कहा  है  कि  ज्यादा  लोग  घायल  नहीं  हुए  t
 लेकिन  पुलिस  के  भयंकर  लाठी  बाजे  से
 500  झादमी  घायल  हुए  ।

 इसके  बाद  उन  लोगों  ने  न्याय  मांगने
 के  लिए  और  अपने  ऊपर  होने  वाल  अत्याचारों
 को  खत्म  करने  के  लिए  एक  आन्दोलन  शुरू
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 किया,  जिसके  श्रन्तगंत  वे  लोग  भपने  झापकों
 एरेस्ट  करवाने  के  लिए  फलेक्टर  कचहरो  के
 पास  जाने  लगे  ।  उनका  उद्देश्य  किसी  से
 झगड़ा  करने  या  मार-पीट  करने  का  नहीं  था  t
 ग़रीब  लोग  किसी  पर  ईंट  पत्थर  नहीं  मार
 सकते  हैं  7  मंत्री  महोदय  ने  कहा  है  कि  इधर
 से  गोलियां  चलीं,  उधर  से  गोलियां  चलीं  ।
 मैं  कहना  चाहता  हूं  कि  श्रगर  सरकार  शिड्यूल्ड
 कास्ट्स  को  हथियार  दे  दे,  तो  फिर  देखे  कि
 क्या  होता  है  लेकिन  आज  तो  उन  लोगों
 के  पास  कोई  लाठी  भी  नहीं  है--उनके
 पेट  में  खाना  भी  नहीं  है  ny

 यह  आन्दोलन  29  तारीख  तक  चलता
 रहा।  30  तारीख  को  सण्डे  की  वजहु  से
 कोर्ट  बन्द  थी।  सोमवार  को  कोर्ट  के  खुलने
 पर  वे  लोग,  कोर्ट  की  तोड-फोड़  करने  के  लिए
 नहीं,  उस  को  नुक्सान  पहुंचाने  के  लिए  नहीं,
 बल्कि  उन  पर  होने  वाले  जुल्म  के  बारे  में
 एक  आवेदनपत्र  देने  के  लिए  वहां  गये।
 लेकिन  पुलिस  न  उन  लोगों  को  कलेक्टर  को
 अपना  आवेदन-पत्र  देने  से  रोका  और  उन
 पर  इतना  लाठी-चार्ज  किया  कि  वे  सब  लोग
 अपनी  जान  ले  कर  भागने  लगे  ।  सवर्णों  ने
 उन  को  पकड़ा  और  उन  को  मारना-पीटना
 शुरू  कर  दिया।  पुलिस  ने  सवर्णों  की  मदद
 कर  के  उन  पर  लाटी  चार्ज  किया  और  घुंझ्रा-
 धार  गोलियां  चलाई  ।  दूसरे  दिन  उस  ने
 हरिजनों  की  बस्तियों  में  जाकर  गोलियां
 चलाई,  जिस  से  i5  आदमी  मर  गये।
 मन्त्री  महोदय  ने  कहा  है  कि  3  आदमी  मरे ।
 लेकिन  कहा  जाता  है  कि  वहां  5  श्रादमी
 मरे।  अभी  भी  इस  बारे  में  फाइनल  रिपोर्ट
 नहीं  श्राई  है--अ्रभी  बहु  आनी  है।  वहां  के
 ए०डी०एम०,  राजकुमार  कुंबर  और  विवेक
 नारायण  चन्ना  ने  लोगों  को  हरिजनों  के  प्रति
 श्रन्याय  और  अत्याचार  करने  के  लिए  प्रेरित
 किया।  इस  लिए  पहले  इन  दोनों  ्रफसरों
 को  'एरेस्ट  किया  जाये,  या  उन्हें  ससपैण्ड
 किया  जाये।  ये  दो  भ्रफसर  है:  राजकुमार
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 प्श्री  डी०  जी०  गवई]
 कुंवर  और  विवक  नारायण  चन्ना--जिन  में
 विवक  नहीं  है।  मन्त्नी  महोदय  हम  लोगों  में
 से  हैं,  लेकिन  मैं  समझता  हूं  कि  उन्हें  गृह  मन्त्री
 नहीं,  बल्कि  घृणा  मन्त्री  कहना  चाहिए  1

 श्री  धनिक  लाल  मण्डल  :  ग्रध्यक्ष  महोदय;
 माननीय  सदस्य  का  यह  कहना  सही  है  कि
 44  तारीख  को  जो  जलूस  निकला,  उस  पर

 कुछ  ढले  फेंके  गये,  श्रौर  इस  की  जितनी
 भी  निन्दा  की  जाये,  बह  कम  है।  जिन  लोगों
 ने  ढेले  फेंके,  उन  की  जितनी  भी  निन्दा  को
 जाये,  वह  कम  है।  यह  काम  निन्दनीय  था।
 उससे  उन  को  प्रोवोकेशन  मिला।  लेकिन
 जो  बर्बादी  हुई,  जो  शाप्स  ढूंटीं,  ह. 3  तो  वहां  वे!
 स्थानीय  लोगों  की  उस  रली  में  टूठीं  ।॥
 4  तारीख  की  घटना  है  ।  इन्हीं

 लोगों  ने  तोड़ा  है।  5  तारीख  को
 काउंटर  जलूस  निकला  वह  थाने  में  जा  कर
 डिस्पस  कर  गया।  इस  के  बाद  मामला  एक
 तरह  से  खत्म  हो  गया  था।  फिर  23  तारीख
 को  जो  जुलूस  निकला  और  इस  के  बाद
 की  जो  घटनाएं  हैं  वे  स्वयं  स्पष्ट  है  1  मैं
 ने  बता  दिया  है  लेकिन  मैं  माननीय
 सदस्य  के  साथ  सहमत  हूं  कि  जिन  लोगों  ने
 4  तारीख  को  जुलूस  पर  ढेला  फेंका  और  उन

 को  श्रोवोक  किया,  वह  वायलेंस  की  घटना
 भी  उतनी  ही  निन्‍्दनीय  है।

 श्री  शिव  सम्पति  रास  (रावट्टंसगंज)  :
 अध्यक्ष  महोदय,  अभी  माननीय  मन्त्री  जी  ने
 जो  बयान  दिया  है  श्रोर  जो  कुछ  कहा  है  उस  के
 लिए  सुझ  खद  है।  उन्होंने  कहा  कि  4  तारीख
 की  घटना  थी।  oi4  तारीख  को  लोग  जा
 रहे  थे।  जब  विशेष  रास्ते  से  जा  रहे  थे  तो
 उस  में  झवरोध  करने  का  कारण  क्या  था  ?
 इस  से  साबित  होता  है  कि  वहां  के  लोग  पहले

 ही  जुलूस  जाने  देना  पसन्द  नहीं  करते  थे।
 इस  पर  सरकार  ने  कोई  भी  आपत्ति  नहीं  की  °
 झर  न  जुलूस  के  जाने  की  कोई  व्यवस्था  की  ।

 'इसलिए  पन्थर'  फेंकवाया  गया  श्रौर  हमारी
 सरकार  देखती  रही।  फिर  गर  मंत्री  जी
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 कहते  है  कि  यह  गलत  है  तो  फिर  जब  23
 तारीख  को  जुलूस  निकला  तो  23  के  बीच  में
 यहां  के  कलेक्टर,  ए०डी एम  जौर  एस०पी०
 इन  लोगों  ने  हरिजनों  की  सुरक्षा  देने  के  लिए
 क्‍या  व्यवस्था  की  ?

 श्राप  खुद  14  तारीख  को  दिल्‍ली  में
 मोजूद  थे।  आप  खूद  हमारे  श्रगुवा  थे  ।
 हमारे  कम  से  कम  20  हजार  श्ादमी  उस  दिन
 मौजूद  थे।  श्राप  बताइए  किसी  हरिजन  के
 पास  लाटी  डन्द्रा  या  और  ऐसी  कोई  चीज
 थी?  उन  के  पास  तो  खाने  को  नहीं  है,
 लाठी  डण्डा  था  रिवाल्वर  कहां  से  रख  सकते
 हैं  ?  शअभ्रगर  यह  प्री-प्लाण्ड  नहीं  था  तो
 निहत्थों  पर  गोली  क्‍यों  चलायी  गई  ?  जिस
 दिन  पत्थर  फेंका  गया  मन्त्री  जी  ने  यह  उत्तर
 नहीं  दिया  कि  इतने  भ्रादमी,  जिन्होंने  पत्थर
 फेंका  गौर  बाबा  साहब  की  मूति  को  धक्का
 लगा,  उन  लोगीं  को  गिरफ्तार  किया  गया  ।
 इस  का  मतलब  है  कि  सच्ची  पं।जीणन  जो  है
 वह  छिपा  दी  गई  ny

 तीसरी  बात  यह  है  कि  पुलिस  बुला  ली
 गई  यहां से  भी  पुलिस  चली  गई  ,  तो  पन्‍्द्रह
 दिन  के  मौके  के  श्रन्दर  जिलाधिकारी  चाहते
 और  एस०पी०  चाहते  तो  कोई  घटना  नहीं
 घटती  ।  तो  हमारा  यह  कहना  है  कि  इन  लोगों
 ने  जानबूझकर  के  बब,ला  कराया  और  यह
 जो  आरक्षण  का  कल  रहा  हैं  इसी  को  ले
 कर  यह  सब  किया  जा  रहा  है।  झगर  यह
 चीज  गलत  है  तो  मन्त्री  जी  बताएं  ।  वह  कहते
 हैं  कि  दो  सो,  मैं  कहता  हूं  कि  वहां  हजारों
 झादमी  गायब  हैं  जिन  का  पता  नहीं  है
 कि  जेल  में  बन्द  करके  उन्हें  कहां  भेज  दिया
 गया  या  बसों  में  बैठा  कर  के  पता  मनेहीं  कहां
 उन्हें  फेंक  दिया  गया।  जलूस  में  क्या  बे
 लोग  माचिस  लकर  गए  थे  झ्ाग  लगाने  के
 लिए।  जैसा  कि  मन्त्री  जी  ने  कहा  कि  एक
 बस  चल  रहा  थी  और  श्राग  लगा  दी  गई,
 चलती  हुई  बस  में  कंसे  आग  लग  जायगी  ?



 बा  Police  firing  VAISAKHA  18,  900  (SAKA)

 क्या  &  लोग  पेट्रोल  लिए  थे  जो  फेंक  दिया ।
 पुलिस  की  सुरक्षा  अगर  काफी  होती  तो  लोग
 मह  कंसे  करते  ?  तथ्य  कुछ  और  हैं  जिस  को
 सरकार  ने  पकड़ा  नहीं  और  लेकर  हरिजनों
 को  पकड़  लिया  और  उन  को  गोली  मार  दी,
 जेल  में  बन्द  कर  दिया।  मैं झाप  को  प्रपनी
 मिसाल  देता  हूं  ।  श्राप  स्वयं  मौजूब  थे,  सब
 लोग  सेंट्रल  हाल  में  झाना  चाहते  थ।  आप  न
 कहा  कि  नहीं,  हम  वहीं  भाषण  देंगे,  किसी  ने
 कुछ  कहा  आप  से  ?  सब  धूप  में  खड़े  थे।
 इतना  होने  पर  भी  सरकार  ने  कोई  सुरक्षा
 नहीं  की  हरिजनों  की,  इस  से  साबित  होता  है
 कि  सरकार  हरिजनों  को  सुरक्षा  नहीं  देगी  v
 सरकार  की  नीयत  हरिजनों  के  हित  में  नहीं
 है  श्रौर  शायद  रहना  भी  नहीं  चाहिए  ।

 इसके  साथ  मैं  धन्यवाद  देता  हूं  मन्त्री
 जीको।

 श्री  धनिक  जाल  मणइल  :  मैं  प्रधान  मन्ती
 जी  की  बात  को  यहां  रखना  चाहता  हूं।
 उस  से  अ्रधिक  मैं  नहीं  कह  सकता।  प्रधान
 मन्त्री  जी  ने  कहा  कि  हरिजनों  पर  जो  अत्वा-
 चार  हो  रहा  है  इस  से  हम  लोग  शर्मिन्दा  है।
 लेकिन  हरिजनों  को  इस  का  मुकाबिला  करने
 के  लिए  शांति  का  रास्ता  लेना  चाहिए,
 सत्यग्रह  का  रास्ता  लेना  चाहिए  और  उन्होंने
 यट  भी  कहा  कि  यदि  ऐसो  बात  होती  और
 मुझसे  सहयोग  मांगा  जाता  (व्यवधान)
 हरिजन  जो  प्रतिकार  करेंगें  वह  प्रतिकार  का
 रास्ता  उन  का  शांति  का  होना  चाहिए,  गांधी
 जी  के  बताए  हुए  रास्ते  से  होना  चाहिए,
 सत्याग्रह  के  रास्ते  से  होना  चाहिए  oe
 (ब्यवधान)

 MR.  SPEAKER:  Don't  record.
 CUnterreptionsy*

 MR.  SPEAKER:
 bate.  Don't  record.

 This  is  not  a  de-

 (Imterruptions)*
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 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  Sir,  on  a  point  of
 order.  JI  would  like  to  bring  to  your
 notice  that  when  the  Minister  was
 replying  to  the  debate  on  the  Demands
 for  Grants  relating  to  his  Ministry
 he  replied  in  this  manner.  I  tell  you
 that  he  is  behaving  arrogantly.  This
 is  most  unparliamentary.  This  is  the
 second  time  it  has  happened.  You
 should  pull  him  up.

 MR.  SPEAKER;  There  is  no  point
 of  order.

 श्रो  कंबर  लाल  गुप्त  (  दिल्ली  सदर)  :  प्रध्यक्ष
 महोदय,  मैं  माननीय  मंत्री  जी  से  सहमत  हूं  कि
 जब  बाबा  साहब  अम्बेडकर  का  जलूस
 निकाला  जा  रहा  था  उस  पर  जिन
 लोगों  में  पथराव  किया  उनको  पकड़  करके
 सख्त  से  सख्त  सजा  देनी  चाहिये  -  आपने
 दी  है  था  नहीं,  यह  बतायें  ।  साथ  ही
 साथ  में  यह  भी  जानना  चाहता  हुं--मुझे
 नहीं  मालूम  किसन  अखबार  में  यह  लिखा  है
 कि  प्री-प्लाण्ड  बायलेंस  था  लेकिन  अब्रबार
 में  जो  तथ्य  आये  हैं  उनमे  ऐसा  लगता
 है  कि  डीपरूरेटेड  प्री  प्लान्ड  कांस्पिरेसी
 थी,  किसने  की यह  मैं  नहीं  जानता  पर
 जिन्होंने  वयलेंस  किया  है  चाहे  काज  ठीक
 भी  हो,  मैं  उसका  समर्थन  करने  के
 लिए  तैयार  नहीं  ६,  मैं  उल्कों  कंडेम
 करना  चाहत।  हूं  क्योंकि  पर्सनल  लिबर्टी
 और.  बायलेंस  साथ-पाथ  नहीं  चल  सकते  हैं।

 हम  पर्सनल  लिकबर्टी  देत।  चाहते  हैं  लेकिन  उस  के
 सःथ-साथ  कोई  एबसोल्यूट  फ्रीडाग  भो  नहीं
 है--दोनों  में  एक  बैलेंस  होना  चाहि।  ।  मैं
 मंत्री  जो  से  जानना  चाहता  हूं  कि  हसवेडस  डे,
 जिसका  जिक्र  शाया  है,  मेरे  पास  कटिंग
 है.  यू०  ito  के  ७0  सीनियर  आफिसर्स
 उसमे  मोजूद  थे,  श्राई०  जी०  पुलिस  भो
 थे  और  उनकी  बीणो  उसकी  पश्रश्यक्षता
 कर  रही  थीं  ।  मेर  पास  टाइम्स  आफ
 इंडिया  की  कटिंग  हैं  ।  जब  होम  संब्टर

 *Not  recorded.
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 [aff  कवर  लाल  गुष्त]  प्लाण्ड  थी  तो  क्‍या  कार्येबाही  की  2

 पूछ  रहे  थे  टेलीफोन  पर  हर  घंटे  के  बाद  [ब्यवधान)
 क्ष  क्‍या  हो  रहा  है  तो  टेलीफोन  वैसे
 ही  रख  देते  थे  जब  कि  फायरिग  हो  रही

 'थी  ।  इसका  मतलब  है  कि  कोई  जिमस्मे-
 ड्रार  अफसर  वहां  पर  मौजूद  नहीं  था  t
 मैं.  पूछना  चाहता  हूं  क्‍या  यह  तथ्य  ठीक
 है  जो  कि  भ्रखबार  में  निकले  हैं  और
 झगर  ठोक  हैं  तो  मैं  मांग  करूंगा  कि  आप
 झाई०  जी०  को  सस्पेंड  करेंगे  या  नहीं  ?
 झगर  कोई  जिम्मदार  अ्रफस  र  वहां  पर  होता  तो
 शायद  यह  काण्ड  हो  नहीं  होता  -  इसलिए
 मैं  मांग  करता  हूं  कि  सीनियर  श्रफसर  के
 खिलाफ  कार्यवाही  होनी  चाहिये  t

 मेरा  दूसरा  सवाल  यह  है  कि  क्‍या
 इसमे  कोई  पोलिटिकल  हैंड  है  या  नहीं  ?
 एक  प्री-प्लापष्ड  चीज  थी  और  इतना
 बड़ा  वायलेंस  हो  गया  तो  वया  ाप
 इसमें  पोलिटिकल  हैड  देखते  हैं  या
 नहीं  ?

 तीसरी  चीज  यह  है  कि  जैसा  उस
 दिन  प्रधान  मंत्री  जी  ने  कद्दा  था  कि  मैं
 सभी  पोलिटिकल  पार्टीज  के  लोगों  के  साथ
 बैठकर  बातचीत  करूंगा  तो  क्‍या  आप
 स्टेट  गवरन  मेन्ट्स  को  भी  सलाह  देंगे  कि  वें  सभी
 पोलिटिकल  पार्टीज  को  बुलाकर  के
 कोई  रास्ता  निकालने  क्रो  कोशिश  करें?

 इसके  अलावा  जो  आपने  यह  कहा  है
 कि  i5  दिन  में  कार्यवाही  की  है  तो  मैं
 जानना  चाहता  हें  कि  15  दिन  में  कितने
 गुण्डे  पकड़े  गए,  दफा  1वज  कहां  कहां
 लगाई  गई  और  दूसरी  क्‍या  कार्यवाही  की
 जिससे  बागे  जाकर  गड़बड़ी  न  हो  ?  आपने
 बय  प्रिकाशनरी  मैजस  लिए  ?  दगर  कोई
 प्रिकशनरी  मेज  नहीं  लिए  तो
 यह  फेल्योर  किसका  है  ?  हमें  इस  बारे
 में  सोचना  चाहिये  वे  कौन  श्रधिकारी  थे
 जिन्होंने  इस  पर  कार्यवाही  नहीं  की,  काई  थे
 इंटेलिजंस  रिपोर्ट  थी  या  नहीं  थी,
 थी  तो  क्‍या  थी  श्रीर  बगर  यह  चीज  प्री-

 आखिरी  बात  मैं  यह  जानना  चाहता
 हैं  कि  सारे  देश  में  जो  बायलेंस  हो  'रहा
 है  उसको  देखते  हुये  इंडियन  पीनल  कोड
 में  संशोधन  करके  कोई  स्ट्रिजेन्ड  कानून
 लायेंगे  जिससे  कि  गु'  डा  एलिमेंट  को  गिरक्तार
 किया  जा  सके  ?

 श्री  धनिक  लाल  संडल  :  माननीय  सदस्य
 ने  जिस  न्यूज-भ्राइटम  की  तरफ  ध्यान
 खींचा  है,  मैंने  भी  उसको  देखा  है,  लेकिन
 इस  सम्बन्ध  में  मेरे  पास  कोई  रिपार्ट  नहीं
 है  ।  यह  रिपोर्ट  लखनऊ  की  है  श्रौर  यह
 घटना  आगरा  में  घटी  है,  जहां  आई०  जी०
 मौजूद  थे,  डी०  आई०  जी०  मीजूद  थे,
 कमिश्नर  मौजूद  थे  (व्यवधान)  .

 श्री  इयाम  सुन्दर  लाल  (बयाना)  :
 उनके  संरक्षण  में  यह  सब  हुआ  है  ।  (व्यवधान )

 MR.  SPEAKER:  Don't  record  any-
 thing.

 श्री  धनिक  लाल  संडल  :  टाइम्स  आफ
 इंडिया  को  जिस  न्‍यूज  श्राइटम  की  तरफ
 ध्यान  खींचा  गया  है--हँस्त्रैण्डस  डे  के
 बारे  में--वह  लखनऊ  की  रिपोर्ट  है.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :
 क्या  उसकी  एन्कबायरी  करायेंगे  ?

 श्री  धनिक  लाल  मंडल  :  लेकिन  यह  घटना
 तो  आगरा  की  है  (ब्यवधान)

 मैंने  स्वयं  अपने  बयान  में  कहा  है
 कि  जिस  तरह  से  यह  घटना  'घटी-- 15
 मिनट  कके  श्रन्दर  8  स्थानों  पर  एक  साथ
 झागजनी  की  घटनायें  हुई,  फार्यारेग  की
 चटनायें  हुईं,  इनसे  एक  इन्फरेन्स  लिया  जा
 सकता  है  कि  इनके  यीछे  एक  सुनियोजित
 ढंग  से  काम  हुआ  हैं  श्रोर  यह  किसी
 गिरोह  का  काम  है--इसकी  जांच  जरूर
 करायी  जाएगी  (व्यवधान)  ;
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 ता०  15 से  ता०  30 की  बीच  की  जो
 बात  माननीय  सदस्थ  ने  उठाई  है,  जो
 जलूस  निकला,  जो  सत्याग्रह  हुये--मांग
 इतनी  थी  कि  जिन  लोगों  को  गिरफ्तार
 किया  गया--ता०  30  को  35  लोग
 गिरफ्तार  किये  गये

 श्री  कवर  लाल  गुप्त  :  क्‍या  वे  गुण्डा
 एलीमेंटस  थे  ?

 श्यो  धनिक  लाल  मंडल  :  मांग  इतनी  थी
 कि  उनको  अनकण्डीशनली  रिलीज  किया
 गया  (व्यवधान)  .उनको  बेल
 पर  ही  छोडा  जा  सकता  था  .  (व्यव-
 धान)

 MR.  SPEAKER:  Mr.  Minister,  kind-
 iy  don't  repeat  the  same  thing.  Please
 answer  the  question.

 श्री  दयाससुन्दर  लाल  :  होम  निनिस्टर
 साहब  कह  रहें  है  कि  एक  टाइम  पर  आठ
 जगह  आग  लगी  और  गवर्नमेंट  उसको
 सम्भाल  नहीं  सकी  ny  इसका  मतलब  है  कि
 देश  में  बहुत  बड़ी  साजिश  चल  रही  है
 और  गवर्नेमेंट  को  बिनकुल  पता  नहीं
 चलता  है  ।  आज  आगरा  में  आग  लगी
 है,  कल  क्या  होगा,  इनको  पता  नहीं
 है.

 MR.  SPEAKER:  He  has  raised  three
 or  four  questions.  You  have  to  answer
 the  questions,  or  if  you  do  not  have
 the  information.  you  have  to  say  that
 you  do  not  have  the  information,  and
 that  you  will  collect  it,  but  you  are
 not  again  and  again  to  repeat  the  same
 thing.  That  does  not  serve  the  pur-
 pose,  (Unterruptions)

 MR.  SPEAKER:  Don't  record.
 (Interruptions)  **
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 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni):  rose—

 MR.  SPEAKER:  How  do  you  come
 into  the  picture?  This  is  a  calling
 attention.

 SHRI  NIRMAL  CHANDRA  JAIN:
 On  a  point  of  order.

 MR.  SPEAKER:  What  is  the  point
 of  order?

 SHRI  NIRMAL  CHANDRA  JAIN:
 The  answer  has  not  been  given  to  the
 question.

 MR.  SPEAKER:  That  is  no  point  of
 order.

 SHRI  KANWAR  LAL  GUPTA:  My
 question  was:  how  many  goondas  were
 taken  into  custody  as  a  precautionary
 measure?

 SHRI  DHANIK  LAL  MANDAL:  It
 does  not  arise.

 MR.  SPEAKER:  No,  no,  it  does
 arise,  If  you  dv  not  have  information,
 you  can  say  so.

 SHRI  DHANIK  LAL  MANDAL:  I
 require  notice.

 SHRI  KANWAR  LAL  GUPTA:  Will
 he  advise  the  Chief  Minister  of  the
 State  to  call  a  meeting  of  all  the
 parties?

 MR.  SPEAKER:  That  is  a  matter  of
 suggestion.  Shri  Keshavrao  Dhondge—-
 not  present.

 We  go  to  the  next  item.

 2.50  hrs.

 RE.  DRAFT  FIVE-YEAR
 PLAN  1978-83,

 MOTION

 MR.  SPEAKER:  We  now  take  up  the
 Motion  to  be  moved  by  the  WYrime
 Minister:

 *#Not  recorded,
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 (Mr,  Speaker]
 “That  this  House  do  consider  the

 ‘Draft  Five  Year  Plan  978—83'  laid
 en  the  Table  of  the  House  on  the
 26th  April,  1978,"
 THE  PRIME  MINISTER’  ‘SHRI

 NMORARJI  DESAI):  Mr.  Speaker,  Sir,
 I  beg  to  move:

 “That  this  House  do  consider  the
 ‘Draft  Five  Year  Plan  978—83'  laid
 on  the  Table  of  the  House  on  26th
 April,  1978.”
 This  Draft  Plan  which  is  before  the

 House  wa,  discussed  in  the  National
 Development  Council  and  the  Plan  fur
 the  first  year  was  agreed  to  the  rest  of
 it  has  to  be  considereg  further  be-
 cause  there  was  no  time  to  discuss  the
 Plans  with  the  States  earlier  and  secure
 their  agreement  before  bringing  it  to
 the  National  Development  Council.  It
 was,  therefore,  decided  that  alter  the
 Finance  Commission  gave  its  report,
 we  would  be  in  a  better  position  to
 consider  jt  finally  and  fully  and  come
 to  useful  conclusions.  Therefore,  it
 was  decided  that  the  Nationay  Deve-
 lopment  Council  would  meet  again
 sometime  in  November  when  a  final
 decision  would  be  taken  on  this  Plan.
 But,  in  the  meanwhile,  the  basic  co-
 jectives  and  investment  priorities  were
 approved  by  the  National  Development
 Council,  Now,  the  States  will  be  con-
 sulted  about  their  plans  and  it  will  be
 ready  by  the  time  the  National  Deve-
 Iopment  Council  meets  next.

 There  are  certain  features  regarding
 thi,  Plan  which,  ]  think.  ought  to  be.
 mentioned  by  me  so  that  hon,  Members
 can  give  their  useful  suggestions
 which  we  shall,  certainly  discuss  and
 Bive  due  consideration  to  them.

 In  the  first  place,  the  Fifth  Five
 Year  Plan  was  to  end  after  this  year.
 This  year  was  the  last  year  of  the
 Fifth  Five  Year  Plan.  But  we  saw
 that  we  were  flixing  new  priorities  und
 giving  new  direction  in  the  matter  of
 rural  development  and  it  was,  there-
 fore,  necessary  to  see  that  a  year  was
 not  wasted  in  the  Plan  and,  therefore,
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 we  ended  the  Fifth  Five  Year  Plan
 last  year,  So,  this  year  becomes  the
 beginning  of  this  Five  Year  Plan,

 It  will  be  seen  that  this  Draft  Flan
 provides  for  development  in  various
 sectors  of  the  economy  with  far  greater
 emphasis  than  before.  Planning  start-
 ed  in  thig  country  from  95l-52.  We
 have  had  Five-Year  Plans  and  about
 three  Annual  Plans  in  the  interval.
 And  now  this  ig  the  Plan  which  suc-
 ceeds  the  Fifth  Five  Year  Plan,  Many
 things  have  been  achieved  as  a  result
 of  the  five  year  plans.  It  cannot  be
 said  that  earlier  plans  have  not  led  to
 the  development  of  thig  country.  But
 experience  has  shown  that  we  have  not
 been  able  to  reduce  growing  unem-
 ployment  and  that  the  fruits  of  plan-
 ning  and  the  fruits  of  development
 have  not  reached  more  than  60  per  cent
 of  the  people.  It  has  not  benefited
 the  rural]  areas  as  much  as  they  should
 have  done.  This  is  more  important
 because  in  this  country  80  per  cent  of
 our  people  live  in  villages  and  on  their
 prosperity  will  depeng  the  prosperity
 of  the  whole  country.

 Some  things  have  been  done  in  agri-
 culture,  in  irrigation,  in  electricity,
 Some  developments  have  taken  place,
 but,  as  ३  said,  they  have  not  zeached
 the  rural  areas  effectively  as  much  as
 they  should  have  done.  It  is.  there-
 fore,  that  we  decided  upon  different
 plan  priorities,  as  it  is  known  ‘o  the
 hon.  House  from  the  policy  announced
 by  this  Government  when  it  took
 charge.  Accordingly  we  have  provided
 in  this  Draft  Plan  development  of  the
 areas  to  which  we  have  given  priority.
 It  will  be  seen  that  the  total  plan  this
 time  is  Rs,  16,000  crores,  out  of  which
 Rs,  69.000  crores  will  be  Government
 and  public  investment.

 In  this  Plan  we  have  introduced  the
 concept  of  the  Rolling  Plan.  That
 was  done  purposefully  in  order  to  see
 that  the  evaluation  of  planning  goes
 on  simultaneously  with  its  implementa-
 tion.  There  have  been  complaints
 that  whereas  the  plang  were  good,
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 their  implementation  was  not  effective.
 Jarge  amounts  of  money  have  been
 Spent  but  the  poorest  sections  of  the
 people  have  not  benefited.  Therefore
 we  found  it  necessary  to  assess  the  im-
 plementation  of  the  plan  on  «  year  to
 year  basis  in  order  that  shortfalls  in
 implementation  could  be  corrected  and
 remedial  action  taken.

 “So,  at  the  end  of  every  year,  we
 can  have  an  assessment  of  the  perfor-
 mance  of  that  year  and  see  that  the
 performance  in  the  pext  tour  years
 becomes  more  effective.  This  is  why
 ihe  Rolling  Plan  concept  has  been
 adopted.  I  know  that  there  hay  teen
 criticism  about  it,  but  for  anything
 new  or  what  is  considered  a  new  con-
 cept  there  is  bound  to  be  criticism;
 the  criticism  is  welcome.  But  ]  hope
 that  those  who  criticise  it  will  also
 look  at  it  from  the  point  of  view  which
 I  have  placed  before  you.  We  have,
 in  this  Plan,  now  given  priority  to
 rural  development,  to  see  that  the  rural
 people  living  there  get  proper  attention
 so  that  full  unemployment  anq  partial
 unemployment,  which  is  far  more  pre-
 valent  in  the  rural  sreas—is  tackled
 effectively.  And  that  is  why  we  have
 now  allotted  far  more  funds.

 MR,  SPHAKER:  How  much  time  will
 you  take?

 SHRI  MORARJI  DESAI:  We  can
 take  it  up  again  after  Lunch.

 MR.  SPEAKER:  The  House  stands
 adjourned  till  2  O'clock,
 33.0  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  Fourteen  of  the  clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fouteen  of  the  Clock,

 [Mr.  SPEAKER  in  the  Chair]

 MOTION  RE.  DRAFT  FIVE-YEAR
 PLAN,  978—83—Contd.

 MR.  SPEAKER:  Mr,  Prime  Minister.
 93  LS—0.
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 SHRI  MORARJI  DESAI:  Sir,  we

 have  put  a  greater  emphasis  on  the  re-
 moval  of  unemployment  and  partial
 unemployment  particularly  because  we want  to  see  that  we  remove  some  of
 the  worst  forms  of  poverty  through  the
 Minimum-needs  programme.  We  are, therefore,  determined  to  do  more  in  the
 next  five  years  for  supply  of  drinking
 water  to  the  villages,  where  there  is
 no  such  supply  or  where  there  is  un-
 satisfactory  supply,  reduce  illiteracy,
 improve  conditions  in  the  slums,  pro-
 vide  house  sites  to  the  landless,  labour-
 ers  and  workers  and  provide  rural
 health  services  in  a  greater  measure
 than  what  has  been  done  in  the  past.
 This  I  may  illustrate  by  showing  what
 allotments  made  are  in  the

 net
 Five-

 Year  Plan,  We  have  allotteti  42  per
 cent,  Rs,  33,000  crores  of  the  total  Plan
 to  agriculture  and  rural  development
 which  is  more  than  all  the  previous
 Plans.  We  plan  to  spend  Rs,  4200
 crores  for  the  minimuni-needs  pro-
 Zramme  as  compared  to  Rs.  800  crores
 during  974—78.  This  is  more  than
 what  has  been  spent  in  the  last  30
 years,  We  plan  to  make  _  available
 safe  drinking  water  to  all  the  problem
 villages  in  the  next  five  years.  At
 present  only  64.000  village,  covering
 0  per  cent  of  the  rural  areas  have
 been  provided  with  safe  drinking
 water.  The  allocation  of  Rs.  675
 crores  for  rural  drinking  water  supply
 is  more  than  the  entire  amount  spert
 on  rural  water  supply  schemes  in  the
 previous  five  vear  plans,

 In  all  the  last  20  vears,  only  5  mil-
 lion  slum  dwellers  have  been  benefited.
 In  the  next  Plan  the  allocation  for  im-
 provement  of  urban  slumg  is  Rs,  90
 crores  which  will  benefit  3  million
 slum  dwellers,

 In  the  flelg  of  rural  housire  8  mil-
 lion  landless  workers  will  benefit  from
 a  scheme  that  will  provide  developed
 plots,  drinking  water  tacilities  and
 sanitation.

 90  per  cent  of  the  children  of  the  age
 group  6—14  wil]  be  covered  by  our
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 {Shri  Morarji  Desai]
 plang  for  expansion  of  primary  school
 education.

 In  the  matter  of  irrigation  it  is  pro-
 posed  that  an  additiona)  7  million
 hectares  will  be  brought  under  irriga-
 tion.  That  is  double  of  whit  was  done
 in  the  Fifth  Plan.

 In  power  it  ig  proposed  to  add  18,590
 megawatts,  roughly  equal  to  what  was
 added  during  the  last  ४9  years.

 Then  it  was  said  that  industry  wauld
 be  neglected  and  the  public  sector
 scuttled.  It  ig  completely  wrong  The
 public  sector  is  being  strengthened  and
 made  more  effective  and  it  is  expected
 to  contribute  more  towards  the  deve-
 lopment  programme.  There  is  no
 question  of  industries,  whether  heavy
 or  medium  or  light,  but  we  have  to  pay
 more  attention  to  the  rural  industries
 and  cottage  industries.  especially  for
 the  transformation  of  the  life  in  ‘he
 rural  areas  and  that  is  what  has  re-
 ceived  a  priority.

 But  after  all  that  is  said  and  done.
 our  problemg  of  poverty.  unemploy-
 ment  and  economic  development  are
 so  deep-rooteq  ang  wide-spreaj  that  it
 is  only  over  a  period  of  time  that  we
 ean  tackle  it  fully  and  it  is  with  that
 view  that  we  are  making  tnis  pro-
 gramme.  It  is,  therefore,  that  we  are
 trying  to  have  it  time-bound.  Though
 it  is  not  a  very  easy  thing  to  do  but  we
 have  got  to  do  that  so  that  we  imple-
 ment  the  programme  properly,  thorou-
 ghly  and  people  also  can  see  the  result,
 and  realise  what  is  being  done  for
 their  welfare.  But  we  have  to  recog-
 nize  that  much  will  depeng  upon  how
 it  is  implemented  §  and  it  is  thay  to
 which  we  are  paying  greater  attention.
 Yet,  may  I  say  that  we  do  not  propose
 to  emulate  the  west  or  its  affluence.
 We  do  nat  want  to  do  that  because  that
 kind  of  affluence  does  not  in  any  way
 bring  in  happiness)  We  must  have
 enough  for  every  person  living  in  this
 country  so  that  he  hag  a  sat'sfactory
 life  and  there  is  prosperit.  for  the
 country  so  that  it  can  acquire  a  capa-
 city  to  help  human  society  to  be  hap-
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 py  all  over  the  world.  This  ig  the
 goal  for  which  we  are  working  and
 this  is  how  this  Plan  has  been  draft-
 ed

 I  cannot  claim  any  perfecticn  for  it.
 The  Planning  Commission  cannot  do
 80.  but  we  have  tried  to  apply  our
 minds  as  much  as  we  can  to  the  ac
 complishment  of  these  goals  in  view.
 I  shall  be  thankfu,  to  the  hon,  mem-
 bers  to  consider  all  this  and  give  what-
 ever  suggestions  they  want  to  give.

 Ag  I]  said  earlier,  we  will  pay  respecte
 ful  consideration  to  whatever  sugges-
 tions  are  made.

 MR.  SPEAKER:  Motion  noved:

 “That  this  House  do  consider  the
 ‘Draft  Five  Year  Plan  978  -83’  laid
 on  the  Table  of  jhe  House  on  the
 26th  April,  1978."

 Hon,  Members  whose  substitute
 motions  to  the  Government  motions
 have  been  circulated,  mny  if  they
 desire  to  move  the  substitute  motions
 send  slips  to  the  Table  with  5  minutes
 indicating  the  serial  numbers  of  their
 substitue  motions  they  would  tike
 to  move.  In  so  far  as  Dr,  Ramiji
 Singh’s  substitute  motion  is  con-
 cerned  anq  Shri  A,  K.  Roy’s  substi-
 tute  motion  is  concerned,  they  are
 delayed  and,  therefore.  not  admitted.

 SHRI  ९.  M.  STEPHEN  (Idukki):
 The  House  has  before  it  one  of  the
 most  important  documents.  the  ac
 ceptance  and  implementation  of  which
 will  depend  to  a  large  extenr  on  the
 course  of  the  nation,

 National  planning  has  alwnys  been  a
 matter  of  total  national  endervour  and
 concern.  We  entered  on  the  concept
 of  planning  even  as  part  of  our  natio-
 nal  movement.  even  before  we  became
 independent.  Subsequently,  the  Plan-
 ning  wag  accepted  as  a  measure  of  our

 devel  it  and  whenever  a Five  Year  Plan  was  adopte2  by  the
 nation,  there  was  almost  invariably
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 the  preliminary  exercise  of  a  detailed
 discussion  throughout  the  country,  far
 from  partisan  angle,  in  an  effort  to
 bring  about  a  national  consensus  on
 the  plan  to  be  adopted.  I  must  at  the
 preliminary  stage  say  that  as  far  as
 this  Plan  document  is  concerned,  it  has
 got  the  distinction  that  this  prelimi-
 ary  exercise  wags  not  gone  through. ‘The  Prime  Minister  ६00  tne  House
 that  this  Plan—Sixth  Five  Year  Plan—
 would  mark  a  deviation  in  the  mitter
 of  priorities,  in  the  matter  of  direction
 and  in  the  matter  of  the  thrust.  Whe-
 ther  there  is  going  to  be  a  deviation
 and,  if  so,  in  what  direction  I  will
 come  to  but  if  there  is  to  be  a  deviation

 88  the  Prime  Minister  told  that  was
 all  the  more  reason  why  this  document
 ‘should  have  been  subjected  to  a  tho-
 rough,  deep  scrutiny  before  7  was  pre-
 sented  to  the  N.D.C.  This  House  will.
 tary  Committees  dealing  with  different
 remember  when  the  Five  Year  Plan
 was  adopted.  there  was  an  approach
 document.  Tnere  was  a  Draft  Plan.
 It  wag  discussed  in  the  House  on  so
 many  days,  The  House  divided  itself
 into  so  many  Committee-  -Parliamen-
 tary  Committees  dealing  with  different
 subjects,  conveners  of  which  were  fron:
 both  sides  of  the  House.  Reports  were
 ‘submitted  and  then  ultimately  the
 matter  came  to  the  N.D.C.  and  it  was
 accepted.  I  do  not  know  why  this
 exercise  was  not  gone  through  and  this
 igs  a  matter  for  regret  thot  this  was
 avoided,  particularly  so,  as  I  said  that
 the  Plan  is  intended  to  787०  a  different
 thrust  from  wha;  it  was  so  far.  The
 result  was  that  the  N.D.C.  did  not
 ‘approve  the  plan  as  such

 If  tne  Report  of  the  NDC  is  gone
 through,  it  would  be  found  that  there
 is  no  indication  that  the  vriorities  were
 accepted  by  the  N.D.C,  There  is  no
 indication  that  the  manpowgr  and  the
 employment  potential  calculations  were
 accepted  by  the  N.D.C.  No.  They
 ‘said,  there  will  have  to  be  futher  dis-
 cussion,  Even  tne  allocations  were
 not  completely  accepted  by  the  N.D.C.
 In  other  words,  the  N.  D.  c.
 gave  the  Plan  back  for  further  discus-
 ‘sion  on  a  national  plane  and  for  sub-
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 mission  to  the  N.D.C.  on  a  subseqent
 date.  This  shoulg  not  have  happened.
 This  is  what  I  have  got  to  say  by  way
 of  my  preliminary  remarks.

 I  said  at  the  beginning  itself  that
 the  history  of  Planning  of  this  country
 is  a  saga  of  national  endeavour  wnich
 is  a  continuing  process,  on  the  sucess
 of  which  every  Indian,  to  whichever
 party  he  may  belong,  must  feel  proud,
 with  respect  to  the  failhire  of  which
 everyone  must  bring  in  an  attitude  of
 fntrospection  and  subjective  analysis
 rather  than  of  recrimination  and  fault-
 finding.

 We  started  in  the  First  Five  Year
 Plan  with  a  very  moedst  amount.
 Stage  by  stage  we  moved  up.

 In  the  First  Plan  we  had  Rs.  234
 crores,

 In  the  Second  Plan  we  had  Rs.  2532
 crores.

 In  the  Third  Plan  it  was  doubled
 up—to  Rs.  436  crores.

 In  the  Fourth  Five  Year  Plan  this
 came  to  Rs.  887  crores,

 In  the  Fifth  Five  Year  Plan
 came  to  Rs.  15,778  crores.

 this

 These  are  al)  in  the  public  sector—
 not  the  totality  of  the  investments.

 Keeping  up  with  this  pace,  of
 doubling  what  it  was,  now,  we  are
 almost  doubling  what  it  was  in  the
 Fifth  Five  Year  Plan.  that  is,  Rs.
 37,000  crores.  anw  now,  almost  doubl-
 ing  it,  we  have  Rs_  69,000  crores.  This
 ig  nothing  extraordinary.  This  has
 been  going  on.

 Now,  starting  with  a  humble  be-
 ginning,  as  a  result  of  our  planning,
 the  country  has  benefited  and  the
 country  has  progressed  considerably.

 We  owe  it  to  the  Planning  Commis-
 sion  that  they  were  truthful  in  the
 matter  of  presenting  a  review  of
 what  had  happened.

 And  when  we  say  that  we  have
 jumped  on  let  us  not  forget  the
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 fact  that  we  started  as  a  colonial
 cou:  iry  under  subjugation,  complete-
 ly  exploited.  Brick  by  brick  we  had
 to  build  ourselves  up,  And  in  a  colos-
 Sa]  nation  like  ours,  to  come  on  to
 the  stage  of  take-off,  it  naturally
 takes  a  much  longer  period.

 And,  by  the  beginning  of  the  Fifth
 Five  Year  Plan  we  have  come  almost
 to  the  stage  of  take-off.  By  ithe  end
 of  the  Fifth  Five  Year  Plan  we  are
 at  the  stage  of  take-off.

 Now.  this  is  what  the
 Commission  has  said
 document  :

 Planning
 about  in  their

 “It  is  a  cause  of  legitimate  na-
 tional  pride  that  over  this  period

 a  stagnant  and  dependent  economy
 has  been  modernised  and  made
 more  self-reliant,
 Agricultural  output  has  _  risen

 throughout  this  period,  though  slow-
 ly.  The  production  of  foodgrains  nas
 increased  to  levels  which  make  us
 virtually  self-sufficient,

 The  area  under  irrigation  has
 doubled  in  the  period  of  planning.

 A  major  achievement  has  been  the
 diversification  and  expansion  of  In-
 dia’s  industrial  capability  with  the
 public  sector  playing  a  leading  role.

 The  country  is  self-sufficient  in
 all  consumer  goods  and  in  basic  com-
 modities  like  steel  and  cement,  while
 the  capacity  of  other  industries  like
 fertilizers  is  rapidly  expanding.

 The  growth  of  capital  goods  pro-
 duction  has  been  particularly  impres- sive  and  India  can  now  sustain  the
 likely  growth  of  most  of  her  indus-
 tries,
 The  output  of  India’s  primary
 fuel  source—coal—has  been  expanded
 more  than  three-fold.  The  intensive
 search  for  oi]  and  gas  has  achieved
 notable  success.

 A  large  infra-structure  has  been
 built  to  sustain  this  sub-continental
 economy.”
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 All  these  have  been  stated.  And.
 then  it  says:—

 “India’s  foreign  trade  hag  expan--
 ded  rapidly  in  recent  years.

 Of  late,  the  inflow  of  remittances
 has  also  been  very  high.
 ‘Our  foreign  exchanges  situation  has

 improved  to  a  stage  where  it  is  not  &
 major  constraint  on  development”.

 And  then  it  says:
 “Significant  results  have  beer

 achieved  in  agricultural  research
 and  Indian  scientists  and  technolo-
 gists  are  working  in  many  ureas.
 On  the  frontiers  of  today's  know-
 ledge.”

 In  respect  of  scientific  knowledge.
 in  respect  of  our  scientific  personnel,
 we  are  now  the  third  country  in  the
 entire  world,  next  only  to  the  Soviet
 Union  and  the  United  States  of  Ame-
 rica,

 In  further  industrial  and  scientific
 advance,  the  position  is  like  this.  In
 technology:

 “The  expansion  of  output  of  sci-
 entists,  engineers  and_  technicians
 has  been  rapid  since  the  late  fifties.’”

 “The  average  life  expectancy  of
 the  Indian  people  rose  from  thirty
 two  years  in  the  fifties  to  around
 forty-six  years  in  the  sixties”.

 It  has  gone  up  further  now.

 Elementary  education  has  expanded
 considerably.  All  these  have  bettered.
 I  say  this  because  I  feel  constrained
 to  say  so.  The  Prime  Minister  was
 good  enough  to  say  that  this  is  not  as
 if  in  the  last  thirty  years  nothing
 has  been  done  although  some  of  my
 friends  in  time  and  out  of  time  said
 about  the  mismanagement  of  thirty
 years,  The  result  of  the  mismanage-
 ment  is  this  impressive  picture  which
 is  present.

 Nevertheless  the  Planning  Commis-
 sion  has  this  verdict  finally  to  say
 about  this.  Certain  failures  they
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 ‘have  pointed  out  which  I  will  come

 “It  is  on  account  of  these  that
 the  need  has  arisen  for  a  reapprai-
 sal  of  the  development  strategy.
 ‘we  must  face  the  fact  that  the  most
 important  objectives  of  planning
 thas  not  been  achieved.  The  most
 «cherished  goals  seem  to  be  almost
 as  distant  today  as  when  we  set  out
 on  the  road  of  planned  develop-
 ment”,

 Well,  Sir,  If  these  facts  which  I
 ‘stated  were  correct,  is  this  verdict

 ‘borne  out  by  the  facts  of  the  situa-
 tion?  We  are  still  at  the  stage  as
 far  as  this  thing  is  concerned,  when
 we  started  on  the  planning.  This

 is  what  they  have  stated,  If  this  ver-
 dict  is  not  borne  out  by  the  facts
 f  the  situation,  what  is  the  new  de-
 veloped  strategy  that  they  have  set

 out?  The  new  development  strategy
 is  this.  This  is  what  they  say.  That
 is  ‘towards  achievement  of  full  emp-
 loyment,  eradication  of  poverty  and
 the  creation  of  a  more  equal  society’.
 There  wil]  be  no  quarrel  with  their
 ideals  postulated.  But,  there  is  a  dif-
 ference  between  the  plan  aims  stipu-
 lated  in  the  previous  Plan  and  the
 plan  aims  postulated  here.  In  the  Fifth
 Five  Year  Plan  the  aim  of  the  plan
 Was  very  specifically  spelt  out  like
 this:

 ‘Removal  of  poverty  and  the
 attainment  of  economic  self-reliance
 are  the  two  strategic  goals  that
 the  country  has  set  for  itself’.

 Removal  of  poverty  is  retained.  The
 ether  which  is  only  an  attendant
 to  it,  is  the  removal  of  unemployment
 and  eradication  of  poverty  and  crea-
 tion  of  an  equal  society.  As  you  have
 stated,  unemployment  poverty  and
 inequality  are  related  phenomena  so
 that  any  success  in  solving  one  of
 these  problems  would  imply  a  success
 in  solving  the  other.  Therefore,  the
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 differences  do  not  matter  at  all,  Here
 this  is  what  they  have  stated:

 “If  removal  of  poverty  is  to  be
 attained,  inequalities  have  got  to

 be  removed,  unemployment  has  got
 to  be  wiped  out,  People  must  get
 employment”.

 If  it  happens,  naturally,  the  poverty
 also  is  removed.  But,  what  about  the
 other  aspect  of  it  which  was  empha-
 sised,  namely,  self-reliance.  This
 aspect  is  dropped  out  from  these  po-
 tulations.  According  to  me,  this  is  not
 by  an  accident.  If  you  will  analyse  the
 Plan,  you  will  come  to  understand
 that  this  is  not  by  an  accident  that
 the  N.D.C.,  in  their  resolution,  has
 laid  emphasis  on  self-reliance.  They
 laid  emphasis  on  self-reliance  and  re-
 moval  of  poverty  and  all  that.  In
 this  Resolution  they  have  taken  care
 as  to  lay  emphasis  on  this  also,

 Well,  Sir,  what  are  the  defects  that
 the  Planning  Commission  has  _point-
 ed  out?  They  have  pointed  out  very
 few  defects—in  agriculture,  we  are
 deficient  in  oil  seeds  and  cotton.  So,
 we  have  got  to  import.  The  per  ca-
 pita  agricultural  production  has  re-
 mained  stagnant.  But,  they  do  agree
 that  even  they  can  be  kept  at  that.  In
 spite  of  the  explosiion  of  the  population
 the  per  capita  income  itself  has  mov-
 ed  up  and  it  is  not  merely  stagnant.
 This  is  the  second  aspect  they  have
 pointed  out.  They  say  that  there  is
 inequality  in  rura]  areas  pointing  out
 that  consumption  has  differed,  that

 is  to  say,  that  lowest  20  per  cent  of
 the  people  are  consuming  9.5  per  cent
 and  the  highest  twenty  per  cent  is  con-
 suming  38  per  cent,  This  is  the  con-
 sumption  pattern.  This  is  what  they
 have  emphasised.  This  is  the  inequal-
 ity.  This  comes  to  about  i:4.  That
 is  the  difference  with  respect  to  con-
 sumption  pattern.

 As  far  as_  industry  is  concerned,
 this  is  what  they  have  pointed  out.
 There  they  have  to  find  a  correction.
 There  the  distortion  is  going  to  take
 place.
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 “dy  Industrialisation  has  caused

 Joss  of  Income  to  rural  poor  engaged
 in  cottage  industries;

 (2)  It  has  resulted  in  concentra-
 tion  of  economic  power  in  certain
 industrial  houses;

 (3)  Effective  demand  being  from
 the  affluent  group  further  expan-
 sion  is  limited  by  the  narrowness
 of  the  market.  Further  import  subs-
 titution  of  consumer  goods  and  capi-
 tal  goods  cannot  afford  impetus  to
 the  continued  industrial  growth:

 These  are  the  defects  they  have
 pointed  out.

 With  respect  to  industry,  science
 and  technology  they  have  acknow-
 ledged  that  a  considerable  mark  has
 been  made  but  they  say  our  research
 expenditure  does  not  have  social]  rele-
 vance  to  justify  continued  application
 of  our  limited  resources.  They  have
 also  come  to  the  conclusion  that
 supply  of  scientists,  engineers  and
 technicians  has  out-stripped  the  de-
 mand,  It  is  these  defects  they  are  now
 seeking  to  correct.  In  the  attempt
 to  making  those  corrections—I
 am  making  the  accusation
 which  I  will  come  to  later  on
 —a  considerable  distortion  is  yoing
 to  take  place  as  far  88  planning  pat-
 tern  is  concerned.

 Now,  Sir,  how  are  they  going  to
 make  these  corrections!  The  sole
 purpose—or  the  major  purpose—as
 far  as  thig  Plan  is  concerned  is  ‘emp-
 Joyment’.and  for  the  purpose  of  solv-
 ing  t  probl  the  em-
 phasis  is  being  laid  on  agricultural
 front.  They  are  seeking  to  put  empha-
 sig  on  two  areas,  namely,  shift  the
 emphasis  to  agriculture;  shift  the
 emphasis  to  cottage  and  small  scale
 industries  and  traditional  type  of
 industries.  Shift  the  emphasis  to  that
 and  that  will  solve  the  unemployment
 problem,  When  that  is  solved.  econo-
 mic  equality  will  come  and  every-
 thing  wil)  be  alright.  This  is  the  type
 of  approach  that  they  are  bringing  in.
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 Now,  let  us  take  agriculture.  May
 T  ask  is  it  dous  now
 being  sought  to  be  done?  The  Prime
 Minister  pointed  to,  drinking  water.
 Of  course,  in  certain  sectors  more  is.
 being  given,  But  don’t  forget  we  are
 today  at  the  take-off  stage  and  to-
 day  we  have  certain  instruments
 which  we  do  not  have  earlier,  Today
 there  is  no  constraint  of  foreign  ex-
 change  difficulty.  We  do  have  the
 Scientific  know-how.  We  have  a  self-
 reliant  industrial  base  and  self-suffi-
 cient  in  food.  We  have  reached  this
 stage  today.  You  have  today  sufficient
 elbow  space.  You  are  not  under  any
 constraint  at  all,  You  are  not  at  all
 at  the  mercy  of  anybody.  How  the
 question  arises  how  you  are  going  to
 use  this  tremendous  instruments?  Are
 you  going  to  use  it  for  further
 strengthening  the  self-reliance  and  the
 self-sufficiency  of  the  country  or
 are  you  going  to  make  it  dependent
 On  other  nations  and  other  countries?
 Are  you  going  to  use  this  tremendous
 instrument  to  usher  in  more  prospe-
 rity  in  this  country?  What  is  your
 concept  of  employment?  Are  you  sa-
 tisfied  if  somebody  just  gets  employ-
 ment  as  a  khadi  spinner  and  collects
 Rs.  .50  paisa  per  day?  Are  you  sa-
 tisfied  with  that?  Is  that  our  concept
 of  employment  which  will  bring
 something?  What  is  the  concept  we
 have  been  following?  Cottage  and
 heavy  industries  will  be  there.  That
 will  give  money  and  economic  po-
 wer.  Feeding  to  them  smaller  indus-
 tries  will  develop,  Certain  areas
 which  can  be  developed  by  smal]  in~
 dustries  wil]  be  reserved  for  them.
 This  has  been  going  on.  Is  this  em-
 phasis  going  to  continue  or  not?

 Take  the  position  of  agriculture,  The
 complaint  against  us  is  that  we  have
 been  neglecting  agriculture.  What

 is  the  real  fact  of  the  situation?  Dur-
 ing  the  Fifth  Five  Year  Plan  as
 against  a  total  allocation  of  Rs.  37,000
 crores,  Rs,  4,302  crores  were  allocated
 for  agriculture.  In  the  Sixth  Five
 Year  ag  against  the  total  allocation  of
 Rs.  69,000  crores  the  allocation  for
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 agriculture  is  Rs.  8,600  crores.  Per-
 eent  wise’  it  is  almost  the  same.  It  is
 ३3  per  cent  versus  42  per  cent,  There
 is  jncrease  by  one  per  cent.  In  this
 the  emphasis  which  must  be  taken
 note  of  as  a  considerable  change  in
 emphasis?  In  fact.  in  the  Five  Year
 Plans  the  emphasis  on  agriculture
 Started  with  a  vengeance,  First  and
 the  Second  Five  Year  Plans  were  for
 agriculture.  Then  we  realised  with
 agriculture  alone  we  cannot  be  self-
 sufficient  unless  industrial  base  is
 built.  Unless  you  have  got  the
 fertiliser,  unless  you  have  got  the
 machine  tools,  uniess  you  have  got
 the  tractors,  unless  you  have  got  the
 agricultural  implements,  unless  you
 have  got  the  power,  unless  you  have
 got  energy,  unless  you  have  got  these
 things,  agriculture  cannot  be  _  self-
 sufficient  and  supporting  shift  was
 therefore  made  on  to  the  other  sec-
 tors.  Now  that  is  complete.  With
 the  availability  of  5th  Plan  benefits,
 emphasis  started  back  again  on  the
 agriculture  and  on  the  small  scale  in-
 dustries.  The  emphasis  is  shifted

 back.  But  when  shifting  the  emphasis
 back  to  that.  the  demands  of  heavy
 industry  was  not  by-passed.  The  de-
 mands  of  the  key  industry  was  not
 by-passed.  Those  industries  were  re-
 tained  as  a  base  on  which  the  self-
 sufficiency  of  the  country  had  to  be
 maintained,  This  is  the  emphasis  on
 which  we  are  fighting.  They  say  that
 the  main  accent  is  on  the  agriculture
 where  employment  has  got
 to  come  in  a  big  way.  The
 employment  objective  depends
 crucially  on  increased  Jabour  being
 absorbed  in  agriculture  and  allied  ac-
 tivities.  And  secondly,  after  agricul-
 ture,  household  and  small  industries
 produce  consumer  goods  for  mass  con-
 sumption  which  hold  out  the  greatest
 potential  for  employment.  These  are
 the  two  analyses  they  have  given.
 May  I  ask  by  shifting  the  emphasis
 to  agriculture,  would  the  problem  of
 enemployment  be  solved?  Whitever
 holdings  you  have,  whatever  a  per-
 son  may  be  holding,  by  shifting  the
 emphasis  on  agriculture  he  can  make

 VAISAKHA  78,  900  (SAKA)  Plan,  1978—83_  302
 (Motn.)

 more  money  and  he  can  earn  more
 money  and  it  is  his  aim  to  earn  more
 money,  But  the  question  is  the  shift-
 ing  of  the  emphasis  is  to  result  in
 the  distribution  of  the  money  in  the
 rural  areas  and  the  backward  people
 and  the  landless  labour  must  also  have
 the  due  share  of  that;  then  the  em-
 phasis  is  not  on  the  shifting  of  the
 money—which  of  course  there  must
 be—but  on  the  structuring  of  the
 entire  land  tenure  and  land  relation-
 ship.  Redistribution  has  got  to  take
 place  and  there  the  question  of  land
 reforms  and  all  that  come  in.  But
 without  that  is  this  emphasis  going
 to  benefit  those  whom  you  are  think-
 ing  of.  The  problem  of  |  unemploy- ment  cannot  be  solved,  The  N.D.C.
 took  note  of  it  and  emphasised  that
 land  reform  is  a  matter  of  high  pri-
 ority.  May  I  ask  every  Member  sit-
 ting  on  the  ruling  benches  as  also
 those  sitting  on  this  side  to  consider
 whether  the  political  wil)  for  this  is
 available?  I  am  not  saying  that  the
 political  will  was  available  in  the
 past.  I  do  not  claim  that,  But
 wherever  there  was  a  political  will.
 this  transformation  took  place.
 Wherever  there  was  no  political  will,
 the  transformation  did  not  take  place.
 It  was  not  that  there  was  no  policy
 stipulation,  Policy  stipulation  there
 hag  been.  Even  from  1950  onwards
 land  reforms  has  been  one  of  the
 Major  tasks  the  nation  has  underta-
 ken.  We  have  gone  to  the  extent  of
 amending  the  Constitution,  we  have
 gone  to  the  extent  of  incorporating
 the  9th  Schedule  in  order  to  give
 Constitutiona)  protection  to  land  re-
 form  laws.  The  nation  wanted  it
 but  the  political  will  was  not  forth
 coming.  Wherever  it  was  forth-
 coming  in  my  State  it  ‘was  forth-
 coming,  the  land  reform  had  been
 complete.  In  Karnataka  it  was  forth-
 coming  and  there,  to  a  large  extent,  it
 has  been  complete.  In  certain  other
 areas,  it  has  been  forthcoming  and  it
 has  been  completed.  May  I  ask  whe-
 ther  the  political  will  is  available  to-
 day?  The  Harijans  have  been  hound-
 ed  everywhere.  The  land  has  been
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 taken  away  by  the  people  from  these
 people.  If  the  political  will  comes
 from  these  people,  whether  a  great
 transformation  can  take  place?  If  it
 does  not  take  place,  then  this  huge
 money  will  result  only  in  the  concen-
 tration  of  wealth  on  certain  sections
 from  whom  you  will  not  be  able  to
 take  that  back.  It  will  not  help  to
 implement  the  schemes  at  all.  This
 is  the  point  I  just  wanted  to  empha-
 sise.

 Then  we  come  to  the  small  scale
 industry.  It  is  stated  that  something
 new  is  taking  place  here.  In  the
 Fourth  Plan  the  allotment  was  Rs.  276
 crores;  actual  expenditure  was  Rs.  250
 crores.  In  the  Fifth  Plan  as  against
 an  allotment  of  Rs.  ll  crores  the  ex-
 penditure  was  Rs.  5l0  crores.  Today
 the  allotment  is  Rs.  1410  crores.  Cer-
 tainly  something  higher  has  been  al-
 lotted.  But  in  the  small  scale  sector
 it  is  not  the  allotment  that  really  mat-
 ters.  It  is  not  as  if  the  previous  plans
 did  not  take  care  of  this.  The  Plan-
 ning  Commission  has  got  this  to  says
 on  this  matter:

 “There  was  substantial  increase  in
 the  overall  availability  of  institu-
 tional  credit  to  the  small  scale  in-
 dustries.  The  total  advances  by  the
 commercial  banks  to  these  industries
 went  up  from  Rs.  280  crores  at  the
 end  of  June  7969  to  4447  crores
 at  the  end  of  December  975  and
 further  to  42)  crores  at  the  end  of
 December  ‘1976.  During  this  period
 the  number  of  small  units  assisted
 increased  from  about  56,000  to
 2,69,000  and  further  rose  to  -3,89,000".

 I  am  pointing  out  that  only  to  empha-
 scale  sector  everything  was  neglected
 seale  sector  everything  was  neglected
 and  nobody  took  care  of  it.  No  size-
 able  allotments  were  made;  institution
 al  furnance  was  made  available  anda
 large  number  of  industrial  units  came
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 up,  as  stated  in  the  report  of  the
 Planning  Commission  itself.  In  the
 totality  of  goods  produced  in  the  fac-
 tory  sector,  the  small  scale  industry
 accounts  for  28  per  cent,  that  is  in
 the  goods  produced  in  the  factories,
 of  that  28  per  cent  was  accounted  for
 by  the  small  scale  industry.

 Now,  what  is  the  new  innovation?
 Merely  giving  more  money  will  not
 ensure  the  starting  of  small  scale  in-
 dustry.

 You  can  have  capital  structure  and
 you  can  begin  a  big  industry.  So  far
 as  small  scale  industries  are  concerned,
 thtere  are  many  factors.  In  the  sp-
 here  of  implementing  machinery  it  is
 not  with  the  central  government;  it  is
 the  state  government.  Not  even  the
 state  government,  but  authorities  fur-
 ther  down.  So  that  has  to  be  stream-
 lined.  What  is  the  institutional
 arrangement  you  are  going  to  make?
 You  are  saylng  that  the  district  indus-
 tries  centres  will  be  developed.  This
 is  nothing  new.  A_  total  package  of
 consultancy  service  was  started  in  the
 Fifth  Plan;  it  is  just  that  this  instltu-
 tion  is  seeking  to  achieve,  the  district
 industrles  centre.  The  question  is:
 whether  the  man  power  men  who  are
 manning  these  centres  have  got  the
 capability  to  be  of  assistance  to  an
 industrial  entrepreneur  who  is  coming
 forward,  where  money  would  come
 from,  what  the  technology  is  and  where
 the  market  is  and  how  it  could  be  vi-
 able.  Will  these  centres  have  the
 capacity?  Who  are  manning  these
 centres?  The  wonderful  thing  they
 say  is  that  they  are  going  to  imple
 ment  it  in  districts  where  rural  indus-
 try  projects  are  already  functioning.
 The  units  of  the  Khadi  and  village
 Industries  Commission  will  also  join
 together.  If  it  is  those  people  who  are
 Boing  to  decide  give  direction  how
 small  scale  industries  should  develop,
 all  I  can  say  is  that  I  wish  them  well,
 the  small  scale  entrepreneurs  who  are
 coming  in  to  receive  great  advice  from
 the  particular  centre.
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 The  real  problem  in  this  area  is  not
 availability  of  know-how,  or  of  credit.
 ‘There  is  inbuilt  structure  in  every
 ‘bank  where  credit  can  be  made  avail-
 sable.  But  the  real  problem  is  the
 marketing  problem  for  the  cottage
 industries  as  well  as  small  scale  indus-
 tries,  The  plan  also  makes  mention
 of  the  marketing  problem  but  no  bold
 initiative  is  forthcoming.  They  say
 that  there  may  be  some  reservation
 and  some  priority  in  purchase  by  the
 government.  If  in  the  marketing  field
 the  responsibility  is  taken  over  by  the
 government  agency  so  that  whatever
 is  produced  will  be  iaken  over  by
 them,  if  this  proposition  is  accepted,
 to  a  large  extent  the  small  scale
 industries  will  be  assisted.  But  that
 is  not  forth-coming.  That  is  a  bold
 initiative.  The  remedies  mentioned  do
 not  point  to  the  direction  of  a  bold
 ‘decision  which  will  solve  the  problem;
 that  is  not  what  we  find  here.  No-
 body  is  against  small  scale  industries,
 mobody  is  against  irrigation,  irrigation
 is  a  necessity  undoubtedly.  But  the
 major  question  is.  vis-a-vis  that  what
 is  your  attitude  to  the  bigger  indus-
 tries?  The  Prime  Minister  pointed  out
 that  as  far  as  the  public  sector  Is
 concerned,  the  Government  has  got  a
 very  warm  corner  for  that  and  that
 as  far  as  the  big  industries  are  con-
 ‘cerned,  it  is  not  going  to  be  discrimi-
 nated  against.  But  the  Plan  Document
 gives  us  an  entirely  different  story.
 The  Plan  Document  proceeds  on  this
 basis  that  the  entire  malady  in  this
 country  is  because  of  the  emphasis  on
 capital  intensive  industry  which  means
 for  employment  of  one  person  so  many
 iakhs  of  rupees  whereas  in  the  small
 ‘scale  industries,  it  needs  only  two
 thousand  rupees.  Therefore.  Capital
 intensive  industry  must  now  _  stop,
 enough  ang  no  further  and  the  entire
 emphasis  has  been  shifted.  One  by  one,
 industry  by  industry  as  far  as  the  core
 sector  is  concerned  they  have  mention-
 ed  in  this  document.  What  they  have
 said  is,  the  on-going  schemes  will  be
 continued,  nothing  new.

 There  was  Fifth  Five  Year  Plan  and
 a  Perspective  Plan,  extending  upto
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 1982-83  and  in  our  Perspective  Plan,
 we  felt  that  the  steel  we  are  produc~
 ing  today  is  not  sufficient  at  all,  it

 must  be  tripal  or  increased  four  times
 to  meet  our  future  requirements.  If
 the  agrarian  expansion  Is  going  to  take
 place  in  the  way  you  think  it  will,
 steel  will  be  in  short  supply,  imple-
 ments  will  be  necessary,  tractors  will
 be  necessary  and  the  whole  thing  will
 have  to  be  there  and  the  installed
 capacity  will  not  be  sufficient  to  meet
 the  requirements?  Are  you  thinking  of
 developing  the  core  sector?  You  say
 that  as  far  as  this  Five  Year  Plan  is
 concerned,  the  on-going  schemes  will

 be  kept,  nothing  more.  For  want  of
 time,  I  do  not  want  to  go  into  the
 details  of  this.  They  take  industry  by
 industry  and  say  that  the  on-going
 schemes  will  be  kept  and  nothing  more,
 This  is  the  total  approach,  they  are
 just  tolerating,  they  cannot  just  scrap
 the  on-going  schemes  but  no  further
 expansion.  no  new  ones.  This  is  the
 attitude  of  this  Government.  From
 the  place  of  pride  that  this  country
 had  attained  as  a  result  of  the  endea-
 vours  which  we  _  passed  through
 the  joint  efforts  of  Pandit
 Jawaharlal  Nehru  and  Morarji  Desai
 and  the  whole  lot  of  them,  I
 am  afraid.  we  are  now  retracing
 our  steps.  I  feel  rather  emotional
 when  I  think  of  it.  We  have
 gone  to  a  particular  point,  we  are  now
 in  the  take-off  stage  and  you  say  :
 “Jet  us  go  back  to  cottage  and  small
 scale  industry,  hand-spinning  industry
 and  as  far  as  the  core  sector  is  con-
 cerned,  whatever  is  there,  let  us  be
 satisfied  with  that.”  Is  it  in  the
 interest  of  the  nation?  Not  only
 that,  certain  mischievous  suggestions
 are  made  here.  What  are  they?

 On  page  87  of  this  document,  it  has
 been  stated:

 “In  order  to  introduce  a  degree  of
 competition  which  may  help  in
 improving  quality  and  reducing  cost,
 it  is  proposed  to  liberalise  imports
 in  certain  wel-defined  areas  where
 the  need  for  such  competition  is
 felt.”
 There  are  three  basic  steps.  One  is
 exposing  other  industrial  units  to
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 inter-national  competition,  liberalising imports  for  the  purpose  of  price  stabi-
 lity  and  all  that.  You  become  self-
 sufficient,  you  become  more  effi- cient  and  you  can  do  it  only  in
 competition  with  the  inter-nationals
 monsters,  Therefore,  liberalisation

 of  imports  will  start  even  in
 areas  where  we  are  producing  more
 because  our  prices  are  slightly  high. There  are  Tariff  Boards—why?  We

 create  Tariff  Boards  to  protect  our
 industries  against  the  multi-nationals.
 We  have  got  a  solicitude  for  them;
 there  need  be  no  apology  about  it.
 Now  they  are  sought  to  be  exposed
 to  international  competition.  Another
 idea  is  import  of  capital  intensive
 goods.  They  have  discussed  the  ques.
 tion  of  how  to  deal  with  the  foreign
 exchange.  J  have  already  submitted
 to  the  House  their  idea  of  being  satis-
 fied  with  on-going  schemes  and  _  no-
 thing  further.  What  about  the  re-
 quirements?  For  the  requirements,
 they  are  looking  to  the  foreign  ex-
 change.  The  Planning  Commission
 clearly  says:

 “A  conscious  strategy  will  be
 adopted  for  drawing  down  our
 foreign  exchange  reserves  by  plan-
 ning  imports  in  a  number  of  capital
 -intensive  industrial  goods  such  as
 steel  non-ferrous  metal  and  fertili-
 pers.”
 Therefore,  goods  in  which  this

 country  is  self-sufficient  and  is  compe-
 tent  to  export  after  stopping  further
 expansion  of  the  production  capacity
 fn  those  areas,  they  are  attempting
 to  import  them  and  use  the  foreign
 exchange  for  that  purpose.  Then  they
 say  that  industries  which  cannot  stand
 up  to  the  limited  international  compe-
 tition  in  certain  specified  product
 areag  which  the  liberalised  import
 policy  will  create  will  be  allowed  to
 close  down.  This  is  what  is  conternplat-
 ed:  Expansion  not  allowed,  on-going
 schemes  permitted,  imports  being
 Uberalised  and  if  an  industrial  unit
 cannot  stand  up  to  that  competition,

 that  shall  be  alloweq  to  be  closed
 down.  To  meet  the  shortage  of  capital
 intensive  goods,  foreign  exchange  will
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 be  used  rather  than  expanding  our
 own  industrial  base.  This  is  the  pic- ture  that  is  emerging,  That  is  to  say, the  international  economic  powers  wilt
 have  the  doors  of  India  open  to  them
 to  come  in  and  have  a  free  play  in
 these  areas.  This  is  the  picture  that
 is  coming  up.

 About  multi-nationals  they  say,  40
 per  cent  equity  capital.  Everybody
 knows  that  with  60  per  cent  dispersed
 capital  versus  40  per  cent  equity  with
 them  concentrated,  they  will  control
 the  whole  thing.  Diffusion  of  shares

 is  not  the  answer  to  the  multi-na.
 tionals’  control.  It  is  common  know-
 ledge  in  the  corporate  sector  that  if
 you  have  concentrated  capital  in  your
 hand,  you  can  face  the  majority  of
 shares  that  are  dispersed  and  that  are~
 not  concentrated.  And  they  cannot
 stand  up  to  you,

 The  most  monstrous  part  of  it  is.
 about  education.  Originally  they  said,
 supply  has  outstripped  demand.  The
 research  area  is  not  sustaining  what
 the  new  priorities  have  now  stipulated.
 Therefore,  emphasis  is  now  going  to  be
 on  removal]  of  illiteracy.  This  has  hap-
 pened  in  the  course  of  so  many  years.
 Efforts  has  to  be  made  and  illiteracy
 has  to  be  removed.  What  about  secon-
 dary  schools?  What  about  colleges?
 They  are  very  clear  in.  their  mind.
 They  have  stipulated  that’  whatever
 secondary  schools  are  there  they  will
 be  fully  utilised.  New  institutions,  as
 far  as  possible,  will  not  be  allowed.  No
 new  universities  will  be  allowed.  No
 new  colleges  will  be  allowed.  No  new
 technological  intitutions  will  be  alow-
 ed.  No  new  engineering  colleges  will  be
 allowed,  because  according  to  them
 production  has  outstripped  demand.
 Therefore,  stop  all  that.  Merely  con-
 centrale  on  primary  education  and
 elementary  educatoin.  As  far  as  re-
 search  area  is  concerned,  ‘where
 they  themselves  concede  that  we  have
 come  to  a  place  of  pride  and  we  have
 got  engineering  graduates  and  techno-
 logical  skill  which  can  compete  with
 any  in  the  international  field—we  are
 able  to  suply  it  to  other  countries  also—
 the  present  position  is,  we  are  at  a
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 saturation  point;  nothing  more  can  be
 allowed.  This  is  the  position  they
 have  taken.  Therefore,  on  an  analy-
 sis,  we  find  that  industry  is  now  being
 clipped.  Development  is  being  stopped.
 Our  industries  will  be  exposed  to
 international  competition.  We  are  get~
 ting  back  to  the  small  scale  and  cot-
 tage  industry  stage  that  will  complete-
 ly  satisfy  everybody.  As  far  as  educa.
 tion  is  concerned,  we  have  had  enough;
 nothing  more.  Just  have  elementary
 schools.  That  will  be  enough  for  you.
 About  other  things,  you  can  wait  for
 some  time.  Thig  is  the  attitude  they

 876  a  taking  up.

 MR.  SPEAKER:  The  hon.  Member's
 time  is  up.

 SHRI  C.  M.  STEPHEN:  Please  give
 me  a  few  more  minutes.

 MR.  SPEAKER:  I  have  no  objec-
 tion.  Your  Party  is  allotted  one  hour
 and  40  minutes.  Out  of  that,  you  have
 already  taken  40  minutes.

 SHRI  0.  M.  STEPHEN  And  all
 these,  for  what  purpose?  Employment,
 emphasis  on  employment.  And  what
 is  the  picture  which  is  emerging?
 Their  own  document  gives  us:  the
 Picture.  The  picture  is  as  far  as  village
 areas  are  concerned,  This  is  all  for
 employment.  At  the  end  of  this  Five-
 Year  Plan,  as  far  as  the  engineering
 graduates,  diploma  holders  and  _  all
 of  them  are  concerned,  88  against  the
 present  backlog  of  6,95,000,  at  the  end
 of  this  Five-Year  Plan  the  backlog
 will  be  (14,26,533.,  The  unemployment
 problem  is  going  to  be  wiped  out.  But
 in  the  course  of  this  five-year  period,
 this  is  what  is  going  to  emerge.  In
 the  other  areas  also,  in  the  totality  of
 the  areas,  we  will  find  that  the  un-
 employment  position  will  have  worsen-
 ed.  Not  only  this.  Even  if  all  these
 calculations  are  coming  true,  even  then
 the  unemployment  problem  will  have
 become  much  more  serious.  But  the
 question  is  whether  the  agrarian  em-
 ployment  can  be  completed.  Unless
 there  is  re-structuring  of  the  village
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 economy  and  of  the  land  tenure,  the
 problem  of  unemployment  and  _in-
 equality  cannot  be  solved  at  all.

 Now,  there  is  a  question  of  resources.
 There  is  no  time  at  my  disposal  and
 व  do  not  want  to  go  into  the  question
 of  resources.  The  only  thing  I  want
 to  say  is,  we  had  proceeded  on  the
 basis  of  self-sufficiency,  not  depending
 on  foreign  countries.  But  here  they
 have  now  Rs.  69,000  crores.  For  that
 they  are  relying  on  the  balance  out  of
 the  current  account,  Rs.  12,766  crores.
 The  country  is  passing  on  to  deficit
 financing.  This  has  become  the  order
 of  the  day.  But  they  say  that  from
 out  of  the  tax  and  non-tax  revenue,
 after  meeting  all  this,  there  will  be  a
 left  over  of  Rs.  12,766,  crores,  By  what
 calculation  they  are  able  to  get,  God
 alone  knows.  I  leave  it  to  them.  Then,
 they  are  going  to  raise  additional  re-
 sources  to  the  extent  of  Rs.  13,000
 crores.  What  will  happen?  Additional
 resources  include  additional  excise  on
 the  items  which  are  specified  as  other-
 wise  unspecified  items  which  we  had
 a  dose  this  time.  We  had  5  per  cent
 of  the  excise  duty  on  the  otherwise
 unspecified  items.  They  are  not  satis-
 fieg  with  that.  Again,  further  qoses
 are  coming  for  those  unspecified  items,
 additional  excise  duties  are  coming  in.
 Then,  subsidies  will  go  in  respect  of
 fertilizer,  food,  controlled  cloth  etc.  All
 these  fellows  are  enjoying  subsidies.
 When  their  subsidy  is  scrapped,  the
 excise  duty  on  unspecified  items  will
 be  added  on  and  that  will  make  up
 this  Rs.  13,000  crores.

 Then  they  say  that  railway  com-
 muter  fares  are  rather  too  cheap  and
 therefore,  fares  ang  freights  will  have
 to  be  increased.  his  is  the  other  one
 that  they  have  given  notice  of——fares
 and  freights  will  have  to  be  increased.
 Then  electricity  rates  will  have  to  be
 increased,  irrigation  rates  will  have  to
 he  increased.  The  wholething  has  been
 spelt  out  under  the  ‘other  resources’—
 Rs.  13,000  crores.

 about  agricultural  income-tax,
 I  will  salute  the  Government  if  they
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 can  collect  this  money  from  certain  of
 those  areas.  There  are  certain  States which  are  managing  agricultural  income-
 tax.  There  are  certain  areas  in  which
 with  all  your  power  you  will  not  be
 able  to  get  this  and  you  are  calculating on  the  basis  of  the  agricultural  income-
 tax.  This  is  what  you  are  doing.  After
 doing  all  that,  there  will  be  a  deficit
 of  Rs,  2,226  crores.  Then,  after  draw-
 ing  Rs.  1,180,  crores  from  our  foreign
 exchange—Rs.  1,180  crores  wiil  be
 drawn  from  foreign  exchange—they
 will  be  still  left  with  a  deficit  of

 Rs.  2,226  crores  even  after  getting
 foreign  assistance  of  Rs.  5,954  crores.
 The  5th  five-year  plan’s  contemplation

 was  that  in  1978-79,  our  need  for  for-
 eign  assistance  will  be  only  Rs.  790
 crores.  Thereafter,  there  will  be  no
 need  for  foreign  assistance.  This  was
 our  calculation.  In  its  place,  the  new
 idea  is  given:  Rs.  5954  crores  of
 foreign  assistance.  to  carry  the  Plan
 forward,  Here  it  is  that  I  say  that  you
 dropped  the  word  ‘self-reliance’  deli-
 berately.  Self-reliance  is  being  dilu-
 ted  completely.  We  are  being  made  a
 colonial  country  completely.  Our
 Trontiers  are  being  opened  for  multi-
 nationals.  Our  excheguer  is  being
 thrown  open,  to  be  assisted  by  foreign
 tountries.  You  are  going  to  be
 dependent  upon  them.  Thereafter,  the
 problem  of  paying  back  the  interest
 will  arise.  This  is  the  situation  that
 is  going  to  arise.

 One  minute  more,  and  I  will  con-
 clude.  They  have  mentioned  “plan
 strategy”.  In  the  plan  strategy.  they
 say,  there  must  be  continuity.  This  is
 what  they  have  stated  in  this  docu-
 ment  “pursue  a  strategy  for  a  speci-
 fic  period”.  ‘The  selected  strategy
 must  be  pursued  consistently  over  a
 period  of  time,  sufficient  to  establish
 its  success  or  failure.”  A  new  strategy
 has  been  spelt  out.  If  the  strategy
 is  to  be  successful,  there  are  certain
 conditions-precedent  and  certain  con-
 ditions-pustulate.  About  conditions-

 precedent,  I  have  said  that  they  are
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 impossible.  The  condition-postulate  is
 that  it  must  be  continued  for  a  long time.  They  are  proceeding  on  the
 basis  that  the  persons  who  have  fram-
 ed  this  scheme  are  going  to  be  here
 til  eternity.  Let  them  presume  it; but  the  conditions  in  the  country  are
 So  clear:  there  is  no  national  consen-
 sus  on  this  scheme.  In  my  view,  this
 is  the  most  retrograde  and  reactionary
 scheme,  aimed  at  hitting  the  country
 and  putting  it  back  to  the  colonial  age from  which  it  had  emerged,  and  at
 throwing  away  self-sufficiency.  In-
 herent  in  the  scheme  is  a  basic
 approach—I  don’t  attribute  it  to  any
 force;  but  the  basic  approach  will  be
 resisted  by  every  political  party  which
 has  got  the  good  of  the  country  in  its
 mind  and  by  the  people.  The  resis-
 tance  has  started.  Resistance  will
 develop.  Stop  this  betrayal,  keep  the
 country  in  self-sufficiency  and  _  self-
 strength.  Don’t  dilute  its  self-suffi-
 ciency.  That  will  be  a  crime  done  to
 this  country  and  it  will  undo  what-
 ever  we  have  done.

 With  these  words,  I  take  my  seat.
 MR.  SPEAKER:  Let  the  parties

 know  their  position  in  regard  to  dis-
 tribution  of  time.  The  time  distribu-
 ted  to  Congress  (I)  is  —24  hrs;  Con-
 gress  1-08,  hrs.;  CPI(M)  22  minutes;
 AIADMK:  20  minutes;  Janata  5—2
 hrs.;  CPI  7  minutes;  P&WP  6  minutes
 and  Unattached  415  minutes.

 SHRI  0.  M.  STEPHEN:  I  have  to
 make  a  request,  in  the  light  of  this.
 This  is  a  very  important  document.
 Rather  than  struggling  for  time  to-
 morrow  evening,  kindly  agree  to  give
 at  least  one  more  day,  for  the  discus-
 sion  of  this  item.  It  will  be  absolutely
 necessary.  This  is  not  a  matter  for
 cursory  consideration.

 SHRI  VASANT  SATHE  (Akola):
 You  remember  that  in  the  Business
 Advisory  Committee,  we  talked  of
 having  3  days.

 SHRI  C.  M.  STEPHEN:  This  is  the
 most  basic  document  that  the  nation
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 can  think  of.  We  must  go  into  it  in
 detail.  There  must  be  no  constraint
 on  Members  who  want  0  speak.
 Therefore,  we  must  have  more  time.
 We  must  have  sufficient  time.

 SHRI  K.  GOPAL  (Karur):  Why  not
 Saturday?.

 MR.  SPEAKER:  I  will  place  the
 suggestion  before  the  Business  Advi-
 sory  Committee.

 SHRI  P.  K.  DEO  (Kalahandi):  I  beg
 to  move:

 That  for  the  original  motion,  the  follow-
 ing  be  substituted,  namely:—

 “This  House.  having  considered
 the  ‘Draft  Five  Year  Plan  978---83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  is  distressed  to
 find  that  in  the  Draft  Plan  there  is
 no  mention  of  the  Upper  Indravati
 Multipurpose  Project  of  Orissa  whose
 foundation  stone  was  laid  by  the
 Hon’ble  Prime  Minister  on  9th  April,
 3978  and  of  its  early  completion
 according  to  the  time  schedule
 on  which  the  Prime  Minister  laid
 emphasis  in  his  speech  at  the
 function  and  suggests  that  at  page
 72  of  the  Draft  the  Upper  Indrava-
 ti  Project  be  categorised  as  ‘85(A)’
 among  the  new  schemes.”  (l)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83',
 laid  on  the  Table  of  the  House  on
 the  26th  April,  i978  regrets  that  no
 mention  has  been  made  to  give  con-
 stitutional  protection  (like  article
 अप  in  case  of  Maharashtra  and
 Gujarat)  to  the  most  backward
 southern  region  of  Orissa  by  pro-
 viding  a  separate  development
 board  ang  equitable  allocation  of
 funds  for  development  expenditure
 over  the  said  area  and  equitable
 arrangement  for  providing  adequate
 facilities  for  technical  education,
 vocational  training  and  adequate
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 opportunities  for  employment  jn.
 services.”  (2)
 SHRI  B.  C.  KAMBLE  (Bombay- South  Central):  I  beg  to  move:

 That  for  the  original  motion,  the:
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83*
 laid  on  the  Table  of  the  Tlouse  on
 the  26th  April,  1978,  and  also  having
 noted  in  the  said  Draft  Plan,  obser-
 vations  about  some  fundamental
 failures  in  the  last  quarter  century
 of  Planning,  as  also  about  increase
 in  original  disparities  in  the  back-
 ward  areas  and  many  segments  of
 Population  like  the  Scheduled  Castes
 and  Scheduled  Tribes.  not  having
 shared  fully  the  benefits  of  growth
 recommends  that  steps  be  taken  to:
 indicate  specific  schemes  and  specific
 amounts  provided  and  the  extent  to
 which  benefits  of  plan  development
 accrued  to  the  said  segments  of
 population  in  the  annual  Economic
 Survey  and  Budget  documents  and
 also  for  full  implementation  of  the
 said  schemes.”.  (4)
 That  for  the  original  motion,  the

 following  be  substituted,  namely:—
 “This  House,  having  considered

 the  ‘Draft  Five  Year  Plan  978—83°
 laid  on  the  Table  of  the  House  on
 the  26th  April,  1978,  and  also  having
 noted  in  the  said  Draft  Plan  obser-
 vations  about  some  fundamental
 failures  in  the  last  quarter  century
 of  Planning,  as  also  about  increase
 in  original  disparities  in  the  back-
 ward  areas  and  many  segments  of
 population  like  the  Scheduled  Castes
 and  Scheduled  Tribes,  not  having
 shared  fully  the  benefits  of  growth,
 regrets  that  the  Government,  the
 Planning  Commission  and  the  Na-
 tional  Development  Council  have  not
 drawn  the  said  Draft  Plan  in  ac-
 cordance  with  the  principles  laid
 down  in  the  Directive  Principles  of
 State  Policy,  as  also  the  principles
 laid  down  in  the  Articles  46  and
 338  of  the  Constitution  of  India,  and:
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 That  for  the  original  motion,  the
 following  be  substituted,  namely: ~—

 {Shri  B.  C.  Kamble]
 further  this  House  directs  the  Gov-
 ernment  to  recast  or  modify  the  said
 Draft  in  consonance’  with  the  said
 Principles  to  avoid  fundamental
 tailures  of  the  past  planning.”  (9)
 SHRI  K.  LAKKAPPA  (Tumkur):  I

 beg  to  move:s—
 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House.  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April.  ‘1978,  recommends
 that  more  radical  socio-economic
 changes  and  more  effective  measures
 should  be  adopted  taking  into  con-
 sideration  the  prevailing  poverty,
 unemployment,  economic  disparities,
 ‘caste  and  class  confircts  endangering
 the  basic  living  standards  of  the
 people  of  this  country  and  further
 strongly  recommends  steps  for  acce-
 lerating  the  growth  rate  and  eradi-
 cating  economic  stagnation  and  com-
 bating  the  prevailing  situation  ex-
 Plained  above.”  (5).
 That  for  the  original  motion,  the
 following  be  substituted.  namely:—

 “This  House,  having  con-
 sidered  the  ‘Draft  Five  Year  Plan
 978—83',  laid  on  the  Table  of  the
 House  on  the  26th  April,  1978,  re-
 grets  that  there  is  no  mention  in  the
 Draft  of  any  time-bound  programme
 regardixg  economic  growth,  eradica-
 tion  of  unemployment  and  poverty,
 and  regarding  rural  development.”

 “This  House  having  considered  the
 Draft  Five  Year  Plan,  978—83’,  laid
 on  the  Table  of  the  House  on  the
 26th  April,  978  regrets  that  the
 Government  has  failed  to  provide
 adequate  economic  assistance  to  the
 Southern  States,  especially  Karna-
 taka  State,  in  implementation  of
 Vijayanagar  Steel  Plant,  hydel  and
 thermal  projects  and  adequate  finan-
 cial  assistance  for  implementation  of
 medium  and  major  irrigation  pro-
 jects,  resulting  in  stagnation  and
 sluggish  growth  of  financial  health
 of  the  State.”  (8)

 SHRI  VINAYAK  PRASAD  YADAV
 (Saharsa):  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely  :—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  +1978 —~83",
 laid  on  the  Table  of  the  House  on
 the  26th  April,  978  directs  the  Plan-
 ning  Commission  to  make  the  Plan
 work-oriented  instead  of  money-

 oriented,  frame  year-wise  master
 plan  to  remove  acute  unemployment
 and  under-employment  immediately
 and  allocate  at  least  65  per  cent.  of
 the  Plan  money  to  lay  a  network  of
 irrigation,  power  and  small  indus-
 tries  in  the  next  five  years  to  end
 chronic  poverty  and  backwardness
 of  the  villages.”  (10)
 SHRI  D.  D.  DESAI  (Kaira):  I  beg

 (6).  to  move:—
 That  for  the  original  motion,  the  That  for  the  original  motion,  the
 following  be  substituted,  namely:—  following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  1978—83",,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  regrets  that  the
 Government  has  faileq  to  make
 any  provision  in  the  Plan  outlay  for
 Ganga-Kaverj  link  to  accelerate
 the  growth  of  economic  activities  in
 Southern  States  as  envisaged  in  the
 Expert  Committee  Report  on  the
 subject.”  (7)

 ‘This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’, laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  recommends
 that  the  draft  be  suitably  changed
 to  include  in  it  (i)  an  allocation  for
 agricultural  research  a  sum  equal
 to  l  per  cent  of  the  total  money
 value  of  agricultural  produce  annual-
 ly,  (ii)  constitution  of  an  agricul-

 tural  commodities  prices  stablisation
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 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  1978—83",
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  recommends
 that  the  draft  be  suitably  amended
 to  provide  for  a  ban’  on  the  use  of
 trade  unions  by  political  parties  and
 on  political  elements  entering  trade
 union  field.”  (6)
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 board  to  fix  prices  of  agricultural
 commodities  in  advance  of  sowing
 and  to  run  a  disaster  relief  fund  to
 help  farmers  and  (iii)  the  speedy
 construction  of  Navagaon  Dam  on
 the  Narmada  ang  allieq  works.”  (Uy

 “That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  +1978,  recommends
 that  the  draft  be  suitably  amended
 to  include  a  shift  in  the  use  of
 groundnuts  from  a  source  of  oil  to
 that  of  protein  food.”  (2)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  1978—-83",
 laid  on  the  Table  of  |  the  House  on
 the  26th  April,  1978,  recommends
 that  the  draft  be  suitably  amended
 to  include  an  agricultural  policy
 that  aims  at  substituting  coarse
 grains  by  more  nutritive  ones.”  (13)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:——

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83',
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  recommends
 that  the  draft  must  include  all  neces~
 sary  steps  to  catch  and  _  properly
 utilise  every  drop  of  water  available
 in  this  country  without  any  waste.”
 qd4)

 That  for  the  orignal  motion,  the  fol-
 lowing  be  substituted,  namely:

 “This  House  having  considered
 the  ‘Draft  Five  Year  Plan  !978—83’,
 Jaid  on  the  Table  of  the  House  on  the
 26th  April,  ‘1978,  recommends  that
 the  draft  must  include  steps  to  help
 tobacco  and  short  staple  cotton  gro-
 wers.”  5)

 “That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 SHRI  DAJIBA  DESAI  (Kolhapur):
 I  beg  to  move:—
 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House.  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  is  distressed  to
 find  that  the  discrimination  between
 Agriculture  and  Industry  is  continue
 ed  in  regarg  to  (i)  price  policy
 (ii)  tariff  rates  for  electricity  and
 prices  of  agri-production  and  indus-
 trial  production.”  ay)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  i978--83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  recommends
 that  remunerative  prices  for  agricul-
 tural  commodities  based  on  cost  of
 production  and  cost  of  living  be
 guaranteed  and  necessary  machinery
 to  undertake  purchase  and  distribu-
 tion  of  agricultural  commodities  be
 established.”  1g)
 SHRI  GIRIDHAR  GOMANGO  (Kora-

 put):  I  beg  to  move:—

 That  for  the’  original  motion,  the
 following  be  substituted,  namely:—

 ‘This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  is  distressed  to
 find  that  as  per  the  policy  decision
 the  Central  Ministries  were  required
 to  identify  the  programmes  relating
 to  tribal  develop:  rning
 their  sectors,  but  so  far  no  Ministry
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 {Shri  Giridhar  Gomango]
 hag  earmarked  allocation  for  tribal
 sub-plan  areas  though  the  Fifth  Five
 Year  Plan  is  already  over,  and  an-
 nual  plan  of  Five  Year  Plan  is  in
 Progress  and  there  is  no  mention  in
 the  Draft  of  the  names  of  the  Minis-
 tries  which  earmarked  allocation  for
 these  areas.”  (19),

 the  Five  Year  Plan,  978—83  andi
 the  State-wise  allocation  from  State
 Sector  outlays  and  the  assistance:
 from  the  Centre  to  the  States  for
 tribal  sub-plan  State-wise.”  (22)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considere®
 the  ‘Draft  Five  Year  Plan  !978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  regrets  to  find
 that  in  Draft  there  is  no  mention  of

 That  for  the  original  motion,  the
 following  be  substituted,  namely:-—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  lan  978—-83',
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  is  distressed  to
 find  that  in  the  Draft  there  is  no
 mention  of  the  names  of  the  Central
 Ministries  which  have  already  intro-
 duced  or  are  introducing  in  next
 financial  year,  separate  budget  heads
 under  each  major  functional  head  to
 ensure  non-divertibility  of  funds  at
 the  Central  level  and  also  there  is
 no  mention  in  this  document  regard-
 ing  the  guidelines  issued  in  this  re-
 gard  by  the  Planning  Commission
 to  different  Ministries.”  (20)

 increase  in  allocation  or  assurance
 that  there  will  be  no  cuts  in  tribal
 sub-plan  allocation  or  lapsing  of
 funds  in  the  following  available  re~
 sources  for  tribal  sub-plan:—

 (a)  State  sector  outlays,
 (b)  Central  Ministries,
 (c)  Centrally  sponsored  schemes,.
 (d)  Institutional  finance,
 (e  Special  Central  assistance  im

 the  Annual  Plans  and  Five
 Year  Plan  by  the  States  and
 Government  of  India.”  (23).

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—  That  for  the  original  motion,  the  follow~

 ing  be  substituted,  namely:-— “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  regrets  to  note
 that  there  is  no  mention  in  the  Draft
 regarding  the  socio-economic  uplift
 of  the  most  primitive  tribes  such  as
 Bonda,  Paraja,  Sauras,  Lanjia  Sau-
 ras,  Dongoria  Kondh,  Kutia  Kondh,
 Juang  and  Paudi  Bhuiya  of  Orissa
 and  other  States  where  such  primi-
 tive  groups  are  there  and  also  the
 tribals  of  the  outside  tribal  sub-
 plan  areas.”  (2l)

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  regrets  to  find
 that  in  the  Draft  there  is  no  men-
 tion  regarding  the  administrative
 set  up  adopted  by  the  States  for  the
 implementation  of  sub-plan  schemes.
 for  the  instructions  issued  by  the.
 Government  of  India  to  those  States.
 to  adopt  the  administrative  set  up
 with  immediate  effect  for  effective
 implementation  and  to  increase  in
 efficiency  in  the  administration  to
 achieve  the  aims  and  objectives  of
 the  tribal  sub-plan  areas.”  (24)

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  978—83’,  That
 laid  on  the  Table  of  the  House  on
 the  26th  April,  ‘1978,  regrets  to  find
 that  in  the  Draft  there  is  no  mention
 about  the  allocation  earmarked  by
 the  States  having  tribal  sub-plan
 areas  in  Annual  Plan  of  1978-79  nor

 for  the  original  motion,  the-
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  197883",
 laid  on  the  Table  of  the  House  om
 the  26th  April,  ‘1978,  regrets  to  find
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 that  in  the  Draft  there  is  no  specific
 mention  of  poiicies  adopted  for  the
 tribal  sub-plan  areas  by  the  Centre
 and  the  States  regarding  the  (a)
 Excise  Policy  (b)  Forest  Policy  (c)
 Personnel  Policy  (d)  Economic
 Policy  (e)  Educationul  Policy  Troy
 Communication  Policy  (g)  Irrigation
 Policy  (h)  Industrial  Policy  (i)
 Allocation  Policy  (})  Cultural  Poli-
 cy  and  the  other  policies  to  share
 the  fruit  of
 of  the  State  ang  Centre.”  (25)
 SHRI  YUVRAJ  (Katihar):  I  beg  to

 move:-—
 That  for  the  original  motion,  the
 following  be  substituted,  namely-—

 “This  House,  having  considered
 the  ‘Draft  Five  Year  Plan  !978—83'.
 Jaid  on  the  Table  of  the  House  on
 the  26th  April,  1978,  regrets  that  the
 Government  has_  failed  to  provide
 adequate  economic  assistance  to  the
 Northern  States  especially  Bihar
 State  in  completion  of  Katihar  ther-
 mal  power  plant  and  adequate  finan-
 cial  assistance  for  implementation  of
 medium  and  major  irrigation  pro-
 jects  resulting  in  stagnation  and
 sluggish  growth  of  financial  health
 of  the  State.”  (26)

 श्री  विजय  कुमार  मल्होत्रा  (दक्षिण
 दिल्‍ली)  :  अ्रध्यक्ष  महोदय,  सिकरथ  फाइन
 ईयर  प्लान  पर  यह  सदन  विचार  कर  रहा  है

 34.59  hrs.
 [Mr.  Devuty-SPEaKER  in  the  Chair]

 और  स्टीफ़न  स  हब  ने.

 श्री  युवराज  (कटिह.र)  :  उनाष्यक्ष

 महोदय,  मेरा  प्वइन्ट  शझाफ  श्राइंर  है।  जें।
 ग्रार्डर-पेपर  है,  उस  में  यह  है.

 उपाध्यक्ष  सहोदय  :  थी  यवरज,  7  द्र

 पेपर  के  बारे  में  अब  कोई  -वाइब्ट-आ-फ-
 आर्डर  नहीं  उठ  सकता  है

 श्री  युवराज  :  माननीय  श्र  यक्ष  जी  ने

 यह  ष्ा  था  कि  जिन  लोगों  ने  अपनी  श्रमेण्ड-
 मनट  मबव  करनी  है,  वे  लिख  कर  देंगे।  हम
 लोगो ंने  लिख कर  दे  विया  है  कि  हमें  समव
 93l  LS—.
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 developmental  policies

 Plan,  978—83  322
 (Motn.)

 करना  है।  इस  लिय  हमें  हल  श्रपनी  द्््मे  ड-
 मेन  मृब  करने  दीजिए  ।

 उपाध्यक्ष  भहोदय  :  जिन  लोगों  ने  लिख
 कर  दे  दिया  है,  उन  की  झमेण्डमन्टस  मः
 मानी  ज  येगी ।  लेकिन  नई  अमेण्डमेन्ट्स  अब,
 नहीं  #'  रकती  हैं,  जो  पहले  दी  हुई  है,  बही
 मूठ्द  म  नी  ज  येगी  ।

 श्री  युवराज  :  हमारी  नई  अमे  डमन्ट  नहीं
 है,  हमने  पहले  ल्खि  कर  दिया  हुआ  है  ।

 उपाध्यक्ष  महोदय  :  आपने  लिख  कर
 दिया  है  तो  वे  मू  हो  गई  t

 35.00  hrs.

 श्री  विजय  कुमार  मल्होत्रा  :  मैं
 नखताएं  कि  कहना  चाहा  हूं  फि  स्टीफत  साहब
 का  भाषण  सुन  कर  न  केवल  मुझे  बहुत  निराशा
 हुई  वल्कि  मैं  यह  कहना  चाहता हूं  कि  इतना
 किंग  मुझे  उनका  भाषण  लगा  कि  मैं
 कल्पना  भी  नहीं  कर  सकता  था  कि  कोई
 व्यक्तित  श्राज  इस  सदन  के  अन्दर  और  देश  के
 सामने  इस  प्रकार  का  विचार  रख  सकता  हैं  ।
 बिग  बिजनेस,  बड़ी  इंडस्ट्रीज  और  बड़े  बड़े
 सन्मपिदार  घरानों  का  इससे  ज्यादा  डिफेन्स,
 इससे  ज्यादा  उनके  हितों  की  रक्षा,  जो  भाषण
 उन्होंने  दिया,  नहीं  हो  सकती  थी  ।  इन्होंने
 अपने  सारे  भाषण  में  दो  चीजों  पर  ज़ोर
 दिया  t  एक  तो  बड़ी  इंडस्ट्री  को  किस  तरह
 से  वचाया  जाए  और  दूसरे  इस  वात  पर  कि
 बड़ी  यूनिवर्सिटीज  या  हायर  एजूकेशन  को
 शायद  हम  स्कटल  करने  की  कोशिण  कर  रहे
 हैं।  उन्होंने  यद्ध  बात  रामझने  की  कोशिश  नहीं
 की  कि  हमारी  प्रायरटीज  क्‍या  हैं  और  मैं
 फिर  नम्प्रतापर्वक  कहना  चाहता  हूं  दि;  हमारे
 प्रधान  मंत्री  जी  ने  हाथ  बढ़ाया  था  कि  वे  इस
 देश  के  सब  लोगों  के  साथ  मिल  कर  इस  छठी
 प्लान  के  बारे  में  एक  राष्ट्रीय  कनसेंरोस
 पैदा  करे  ।  अगर  अपोजजीशन  का  रवंया
 यही  है  श्रौर  भ्रगर  वे  बेस्टेड  इन्ट्रेस्ट्स  के  इस
 तरह  से  हितचिन्तक  बने  हुए  हैं  तो  शायद
 कोई  चीज  कामन  नहीं  है  उनमें  भर  जनता
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 [aft  विजय  कुमार  सल्होत़्ा]
 पार्टी  के  भ्रन्दर  ।  बड़ी  इंडस्ट्री  के  मुकाबले
 में  गरीब  लोगों  की  नुमायन्दगी  करना  यह
 हमारा  उद्देश्य  है।  ये  बड़ी  बड़ी  यूनिवर्सिटीज
 जैसे  नेहरू  यूनिवर्सीटी  की  बात  करते  हैं
 जिस  के  प्रनदर  30  हजार  रुपये  एक  स्टूडेंट
 पर  ख  होते  हैं  भौर  वह  भी  झार्टस  का
 स्टूडेंट  ह ैभौर  दुसरी  तरफ  करोड़ों  करोड़
 ऐसे  बच्चे  हैं  जिनको  एजूकेशन  नहों  मिलती
 है  भौर  बिना  एजूकेशन  के  बे  छोटे  छोटे
 कारखानों  में  काम  करते  हुए  तपेदिक  के
 मरीज  हो  जाते  हैं  और  कभी  पढ़ाई  नहीं
 कर  पाते  हैं  ।  इन  दोनों  चीजों  को  सामने  रख
 कर  चुनना  चाहिए  झौर  वे  प्रायय्टीज  को
 समझने  की  कोशिश  नहीं  कर  रहे  हें  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  अ्रपने
 खारे  भाषण  में  उन्होंने  पांचवीं  योजना  का
 हवाला  दिया  और  पांचवों  योजना  जो
 श्रीमती  इन्दिरा  गांधी  के  शासन  काल  में
 बनी  थी,  उसमें  सब  से  पहले  शुरू  में  यह
 लिखा  हुआ  हैं  :

 “Removal  of  poverty  and  attain-
 ment  of  economic  self-reliance  are
 the  two  major  tasks  which  the
 aountry  has  set  itself  to  accomplish
 and,  at  the  same  time,  firmly  move
 forward  towards  consolidation  of
 the  democratic  politica]  order,  pre-
 vention  of  concentration  of  economic
 power,  reduction  of  _  diparities  in
 income  and  wealth,  attainment  of
 balanced  regional  development  and
 the  spread  of  institutions,  values  and
 attitudes  of  a  free  and  just  society.”

 फ्री  और  जस्ट  सोसाइटी  या  डेमोक्रेटिक
 पोलिटीकल  आडेर  की  क्‍या  हत्या  पिछले
 दो,  तीन  सालों  में  हुई  थी,  मैं  उसका  इस  समय
 जिक्र  नहीं  करना  चाहता  क्योंकि  उसमें
 समय  बहुत  लग  जाएगा  परनमु  इसके
 अन्दर  जो  जिक्र  किया  गया  कि  डिस्पैरिटी
 इनकम  को  खत्म  की  जाए,  जो  इसमें  जिक्र
 किया  गया  कि  अभ्रमीर  और  गरीब  के  बीच  के
 भेद  की  खत्म  किया  जाए  शौर  इसमें  जो
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 जिक्र  किया  गया  कि  जो  कबल्‍्सेन्द्रेशन
 झाफ  इकोनामिक  पावर  है,  उसको  खत्म  किया
 जाए,  उसके  लिए  क्‍या  कदम  वे  संजेस्ट
 करते  हैं।  उसके  लिए  श्राप  देखेंगे  कि
 पिछले  कुछ  सालों  के  अन्दर  i969  में
 जो  20  बड़े  घरानों  के  2500  करोड़  रुपमे
 के  एसेट्स  थे,  वे  आज  बढ़  कर  500  करोड़
 रुपये  हो  गये  हैं  -  यह  उन  की  डिस्पैरिटी
 खत्म  करने  का  तरीका  है,  यह  उनका  डिस्पैरिटी
 को  खत्म  करने  का  तरीका  हैं  कि  वे  यह  कह'  रहे
 हैं  कि  बड़ी  इंडस्ट्रीज  को  न  सिके
 'टालरेट  करो  बल्कि  कन्जयूमर  झ्राइटम्स  के
 अन्दर  भी  अंधाधुंध  एसेट्स  बढ़ाने  की
 इजाजत  दो,  नहीं  तो  पुराने  कोलोनि-
 यलइज्म  में  चले  जाएंगे  ।  इसके  श्रन्दर
 श्राप  देखेंगे  कि  पिछले  पंचसाला  प्लान  के
 अन्दर  ग्रोथ  रेट  साढ़े  पांच  परसेंट  रखा  गया
 था  और  उसे  साढ़े  पांच  परसेंट  ग्रोथ  रेट
 के  मुकाबले  में  इन्होंने  एचीव  किमा
 हैं  साढ़ें  साढ़  तीन  परसेंट  और  पापूलेशन
 इन्क्रीज  हो  गई  3  परसेंट  और
 50  परसेंट  इन्फलशन  हुआ  i972-73  में
 जब  कि  इनका  यह  प्लान  पेश  किया  गया  था
 और  1978 तके  50  परसेंट  के  बाद  पावर्टी

 श्मूव  करने  का  सवाल  कहां  पैदा  होता  है  t
 कितनी  गरीबी  बढ़  गई,  कितनी  जगहों  पर
 पीने  का  पानी  नहीं  है,  स्लम  इस्प्रूवमेंट  को
 क्या  हालत  है  और  करोड़ों  करोड़  लोग  पावर्टी
 लाइन  के  नीचे  और  चले  गये,  उसके  बाद  यह
 कह  रहे  हैं  कि  इन  की  पंचसाला  प्लान  में  बड़ा
 अच्छा  काम  हुआ  ।  मैं  यह  कहना  चाहता  हूं
 कि  अगर  थे  प्रायरटीज  नहीं  बदली  गईं  और
 पिछले  30  सालों  में  जो  प्रायरटीज  रखी  गई
 थीं  उनको  पूरी  तरह  से  न  सिर्फ  ट:लरेट  ही
 न  किया  जाए  बल्कि  उनको  अगर  स्क्रैप  नहीं
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 नहीं  किया  गया,  तो  हिन्दुस्तान  के  श्राने  वाले
 दिनों  के  श्न्दर  हमारा  भविष्य  कोई  नहीं
 रहेगा  ।  इसलिए  सबसे  पहले  मैं  यह  बात
 रखना  चाहता  हूं  कि  यहां  पर  इस  प्लान
 के  संबन्ध  में  एक  बात  निश्चित  करनी  चाहिए
 कि  हमारी  प्रायरटीज  क्‍या  हों

 1972-73  में  पांचवीं  योजना  का
 मसौदा  पालियामेंट  में  पेंश  किया  गया  था,
 974  में  “प्लान  पर  काम  चालू  हो  गया

 और  24  सितम्बर,  1976  को  यह  फाइने-
 लाइज  हुआ  |  i974  में  शुरू  होकर  24
 सितम्बर,  976  को  यह  एन०डी०सी०  के
 झन्दर  फाइनेलाइज  हुआ  |

 972—73  में  प्लान  का  मसौदा  झ्राया,
 74  में  प्लान  शुरू  हो  गया,  76  के  अन्त  में
 जाकर  फाइनेलाइज  हुआ  श्रौर  78  में  उसकी
 यह  हालत  हुई  तो  यह  कैसा  प्लान  है  1  इसलिए
 मैं  श्रपने  प्रधान  मंत्री  जी  से  नम्रतापूर्वक  कहना
 चाहता  हूं  कि  इस  बात  को  देखने  की  जरूरत
 है  कि  कहीं  इस  प्लान  की  भी  यही  हालत  न
 हो  जाए  |  मुझे  ऐसा  लग  रहा  है  कि  978
 से  प्लान  शुरू  हो  गया  है।  प्लान  हैज  आ्लालरेडी
 स्टाटिड  *  श्रभी  इसको  इस  साल  के
 आखिर  में  नेशनल  डेवलपमेंट  काउंसिल  के
 सामने  जाना  हैं,  वहां  पर  फिर  से  इस  पर  विचार
 किया  जाएगा,  इसके  बारे  में  हर
 स्टेट्स  से  भी  विचार  चिमूर  किया
 जाएगा,  |  फिर  ब्लाव:  डेवलपमेंट्स  पर
 गौर  किया  जाएगा  भ्रौर  पूरी  स्कीम्स  बनेंगी।
 जब  तक  यह  प्लान  डिटेल्स'  में  फाइनेलाइज
 होगा  तब  तक  दो  साल  निकल  जाएंगे  t
 कहीं  इस  तरह  से  इस  प्लान  का  भी  बही  हाल
 न  हो,  इसलिए  क्‍या  इस'  बात  पर  विचार
 किया  जा  सकता  है  कि  यह  जो  78  साल  का
 प्लान  चल  रहा  है,  उसको  इयरली  प्लान
 मान  लिया  जाए  और  79  से  एक  पूरे  पांच
 साल  का  डिटेल्ड  प्लान  बनाया  जाए  जिस  पर
 कि  सारे  देश  के  अन्दर  पुरी  तरह  से  विचार
 हो?
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 sept  महोदय,  मैं  यह  भी  कहना
 चाहता  हूं  ।  प्रधान  मंत्री  जी  ने  रोलिग
 प्लान  के  बारे  में  कहा  ।  रोलिंग  प्लान  का
 कंसेप्ट  श्रच्छा  है  लेकिन  जिस'  रूप  में  उन्होंने
 इसे  रखा  है  उस  रूप  में  दिखता  तो  अच्छा  है
 परन्तु  कहीं  नौकरशाही  इस  रोलिंग  प्लान
 का  मतलब  यह  न  निकाल  ल  कि  हमारी  पर-
 फोरमेंस  के  मृताबिक  हमारे  सारे  टारगेद्स
 बदल  जाएं  ।  झगर  ऐसा  होता  है  तो  ये  जो
 टारगेट्स  हम  अचीव  करना  चाहते  हैं  उन्हें
 हम  अ्रचीव  नहीं  कर  सकते  हैं  ।  इसलिए
 टारगेट्स  को  नीचे  लाने  के  बजाय  हमें  अपनो
 परफोरमेंस  को  ऊपर  ल  जाने  की  कोशिण  करनी
 होगी  ।  नौकरणाही  के  सामने  यह  बात
 बहुत  स्पष्ट होनी  चाहिए  ताकि  वह  गलती  से
 इसका  मतलब  यह  न  निकाल  ले

 mua  महोदय  हमने  4.7  परसेंट
 ग्रोथ  के  टारगेट्स  रखे  हैं  ।  लेकिन  हमारे
 सामने  इस  समय  जो  स्थिति  है  और  जो  यह
 अन्दाजा  लगाया  जा  रहा  है  कि  अगले  पांच
 साल  के  अन्दर  हमारा  बर्थ  श्ग्ट  बहुत  कम  हो
 जाएगा  ब्रौर  इसके  कारण  से  हिन्दुस्तान  के
 अन्दर  उतना  पापुलेशन  इंक्रीज  नहीं  होगा
 जितना  कि  होता  रहा  है,  मेरे  विचार  में  यह
 सही  नहीं  है।  पिछली  बार  भी  यह  गलती
 हुई  थी  ।  श्रब  भी  यही  ब्रन्दाजा  लगाया
 गया  है  कि  हमारी  पापुलेशन  30  पर  हजार  से
 कम  हो  कर  25  पर  हजार  पर  रा  जाएगी  |
 परंतु  श्भी  हेल्‍थ  मिनिस्टर्स  को  एक  दो  महीने
 पहले  जो  मीटिंग  हुई  थी  उसमें  इन  टा  रगेट्स
 को  अव्यावहारिक  बताया  गया  था  और
 कहा  गया  था  कि  हम  i983  तक  भी  25
 पर  हजार  का  टारगेट  श्रचीव  नहीं  कर  सकते  हैं

 शौर  30  पर  हजार  का  जो  टारगेट  है,
 इसी  को  मान  लिया  जाना  चाहिए।  अगर
 हम  30  पर  हजार  का  टारगेट  ले  कर  चलें.
 डेथ  रेट  हमारा  नीचे  आ  रहा  है,  तीन  परसेंट
 के  करीब  हर  साल  पापुलेशन  बढ़  रही  है  भौर
 हम  प्पने  इन्फलेशन  का  परसेन्टेज  दो  या  तीन
 परसेंट  भी  रखें  तो  भी  बहुत  माडरेट  तौर  पर
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 [श्री  बिजब  कुमार  मल्होंन्ना]
 4.7  परसेंट  का  ग्रोथ  रेट  श्रंचीव  कर  क्या

 हम  पावर्टी  रिमूव  कर  सकेंगे,  कया  हम  पूरा
 एम्प्लाएमेंट  दे  सकेंगे,  इस  पर  हमें  विचार
 करना  चाहिए?  जनता  पार्टी  ने  अपने
 इकोनोमिक  पेपर  में  यह  लिखा  है  कि  हमें
 मिनिमम  7  परसेंट  ग्रोथ  रेट  रखने  पर  विचार
 करना  चाहिए।  अगर  सात  परसेंट  का  नहीं
 होता  है  तो  क्या  हमने  जो  टार्गेट्स  रखे  हें,
 उनको  हम  पूरा  कर  पायेंगे  ?

 अध्यक्ष  महोदय,  श्री  हमारे  सामने  जो
 टारगेंट्स  रखे  गये  हैं,  उनके  अनुसार  49
 मीलियन  मेनपाव र  ्रिधेट  होनी  है,  तीन  करोड़
 के  करीब  नयी  लेबर  फोर्स  आयेगी,  करीबन
 दो  बारोड़  पुराने  बेकार  लोग  हैं,  उनको  भी
 इस  प्लान  पीस्यिड  में  काम  देने  की  बात  कही
 गयी  है,  यह  सब  करने  के  लिए  अपन  ग्रोथ  रेट
 के  बारे  में  सोचने  की  जरूरत  है।  हमने
 4  7  पर्सेंट  था  ग्रोथ  रेट  रखा  है,  उससे
 क्या  हम  यह  सब  अचीव  कर  सकेंगे  ?  क्या  हम
 पांच  परसेंट  या  साढ़े  पांच  परसेंट  का  ग्रोथ
 जेट  नहीं  रख  सबते  थे?  इन  सब  कामों
 को  पूरा  करने  का  और  कोई  तरीका  नहीं  है  t
 हमें  डिस्पेरिटीज  को  खत्म  करना  है,  देश  के
 अन्दर  रिडिस्ट्रिब्यूशन  श्राफ  इंकम  करना  है,
 रिडिस्ट्रिब्यूणन  आफ  असेट्स  का  करना  है।
 प्लान  भें  उसको  'एनबीसिज  किया  गया  है
 परन्तु  कैसे  यह  हो  सकता  है,  कोई  इसका
 तरीका  है  यह  मैं  माननीय  स्टीफंज  साहब  से
 पूछता  हूं।  क्या  कोई  ऐसा  तरीका  है  ?
 बढ़ी  इंडस्ट्री  भी  है  क्या  उसकी  कंज्यूमर
 आइटम्ज  जो  हैँ  उनका  उत्पादन  बढ़ाते  चले
 जाने  की  और  हिन्दुस्तान  का  शोषण  करते
 जाने  की  छूट  दे  दी  जाये  ?  मैं  समझता  हूं  कि
 जो  इंडस्ट्रियल  पालिसी  हाउस  में  रखी  गई
 है  वहू  डग  प्लान  में  रिफ्लैक्ट  नहीं  हो  रही  है
 इसको  जरूर  रिफ्लैक्ट  इस  प्लान  में  होना
 चाहिये  ।  बड़ी  इंडस्ट्री  की  कंज्यूमर  श्राइटम्ज़
 में  ठालरेट  किया  जाये  इसको  भी  मैं  गलत
 समझता  हूं  ।  ऐसी  बात  भी  नहीं  है  कि  इसको
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 'ढालरेट  किया  जा  रहा  है।  मैं  कहूंगा  क
 कुछ  आइटम्ज़  हैं  जिनमें  बड़ी  इंडस्ट्रो  को
 और  मल्टी-नैशनल्ज़  को  जहूर  स्फैप  किया
 जाना  चाहिये  और  वे  वे  श्राइटम्ज़  हैं  जो  स्पाल
 स्केल  और  फाटेज  इंडस्ट्री  को  चढ़ने  नहीं  दे
 रही  हैं।  इनको  बढ़ावा  दिय्रे  बगैर  हमारा
 गुज़ारा  नहीं  चल  सकता  है।  काई  नुवरो
 तरीका  शिवाय  इफ  हिल्दुस्ताव  में  हो  रहीं
 सकता  है।  उनका  पह  भो  कहता  था  कि
 क्प्रा  एक  आदमी  को  हेडलूम  में  काप्र  देकर
 अ्ाप  यह  समझते  हैँ  कि  एम्प्नायमेंट  उउको
 मिल  जाएगा  ?  आव  देखें  कि  आज  हालत
 यह  है  कि  40  से  60  परसेंट  लोग  फावडी
 लाइन  के  नीचे  हैं।  ऊपर  के  पांच  परसेंट
 लोगों  ने  ही  भारत  की  सारी  दौलन  को
 इकट्ठा  कर  लिया  है  ।  ये  जो  पावर्दी
 लाइन  के  नीचे  हैं  इनके  ऊपर  हमें  ध्यान
 देना  होगा ।  उनको  दगर  हम  दो  रुपये  था
 तीन  रुपये  भी  रोज़  दे  सक्रे  तो  भी  मैं  समझता
 हूं  कि  यह  एक  बहुत  बड़ी  श्रचीवरमेंट  होगी,
 यह  कोई  छोटी  बात  नहीं  होगी  |  ऊपर  के  जो
 पांच,  दस  या  बीस  परमसेंट  लोग  उनका  ही
 हम  ध्यान  करते  चले  जायें,  उनके  बारे  में  ही
 सोचते  चल  जाएं  तो  हिन्दुस्तान  की  प्रोडक्शन
 का  सवाल  हल  नहीं  होगा।  इस  वास्ते  मैं
 समझता  हूं  कि  इंडस्ट्री  के  बारे  में  जो  कुछ
 चीज़ें  रखी  गई  हैं  उनके  बारे  में  हम  को
 पुलविचार  करना  चाहिये।

 है.

 यह  भी  कहा  गया  है  इंडस्ट्री  के  बारे  में
 कि  बड़ी  इंडस्ट्री  श्रगर  हंडलूस  और  काटेज
 इंडस्ट्री  के  रास्ते  में  बाधक  होगी  तो  उसके  ऊपर
 आगे  चल  क्र  वे  लगाने  की  बात  सोची
 जायेगी।  इसका  मतलब  यह  है  कि  इंडस्ट्रियल
 पालिसी  में  जो  यह  कहा  गया  था  क्षि  बड़ो
 इंडस्ट्री  पर  हम  पूरी  तरह  से  कें  लगा  देंगे,
 उसको  बिल्कुल  एक्सपेंशन  करने  नहीं  दिया
 जाएगा,  इसमें  उनको  बहुत  बड़ा  लैटीट्यूड
 दिया  जा  रहा  है।  जहां  तक  कंज्यूमर  ाइ-:
 टम्ज़  का  ताललुक  है  काटेज  और  स्माल  स्केल
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 इंडस्ट्री  को  बढ़ावा  देने  के  लिए  इसके  भ्रत्दर
 बहुत  ज्यादा  चेंजिज़  ष.रने  की  मैं  समझता  हूं
 जरूरत  है।

 ग्रोथ  रेट  को  बढ़ाने  के  लिए  कुछ  चीजें
 और  करने  की  जरूरत  है।  उनका  इसमें
 उल्लेख  नहीं  है।  श्गर  यहां  इनवेस्टमेंट  को
 बढ़ाना  है,  सेविंग्ज  को  बढ़ाना  है  तो  एक्स-
 पेंडीचर  के  ऊपर  किसी  तरह  का  कर्व  लगाना
 भी  बहुत  जरूरी  है।  उसका  इसमें  उल्लेख
 नहीं  है।  जो  हमारी  एक्सपेंडेबल  इनकम  है
 उसकी  रेशों  को  ऊपर  तक  क्या  बदला  नहीं
 जाएगा  ?  यह  चीज़  उसके  अ्रन्दर  निश्चित
 रूप  से  ब्ानी  चाहिए  थी।  एक्सपेंडेवल
 इनकम  का  जो  रेशो  है  वहू  एक  से  बीस  किसने
 साल  में  श्रा  जाएगा  इसको  भी  आपको  देखना
 चाहिए  |  जनता  पार्टी  के  मैनिफेस्टो  में  कहा
 गया  था  कि  एक  से  बीस  का  रेशों  लायेंगे  जौर
 दस  साल  में  उसको  कम  करके  एक  से  दस  कर
 दिया  जाएगा  t  इस  चीज़  को  भी  प्लान  में
 ्ापकों  रखना  चाहिये  और  बताना  चाहिये
 कि  किस  तरह  से  आप  उसके  अन्दर  र्फ
 डालने  जा  रहे  हैं।

 इसमें  एक  बहुत  बड़ो  बात  सोशल  नीडूज
 के  बारे  में  कही  गई  है  1  उसके  ऊपर  खर्च  को
 आठ  सौ  करोड़  से  बढ़ा  कर  4(00  करोड़
 किया  गया  है  1  यह  सब  से  बड़ी  झ्चीवमेंट  है  ।
 पांच  सौ  परसेंट  की  इनक्रीज़  इसमें  की  गई  है  ।
 परन्तु  पिछले  पांच  साला  प्लान  में  भी  इसके
 वास्ते  3300  बारोड़  रखा  गया  था  लेकिन
 उसके  बाद  इसकों  कम  बर  दिया  गया  और
 श्राठ  सौ  करोड़  कर  दिया  गया।  जब  भी
 खर्च  में  कमी  करनी  होती  है  तो  सोशल  नड्ज़
 की  सबसे  पहले  कैज्युश्नलटी  बनती  हैं।  मैं
 चाहता  हूं  कि  सोशल  नोइ्ज  के  चबास्ते  जो
 प्रावधान  किया  गया  है  इसको  4100  करोड़
 रहने  दिया  जाये  श्र  इपको  क्रिसी  भी  कोमत
 पर  कम  न  किया  जाये।  यह  पूरे  का  पुरा
 खर्च  होना  चाहिये।  इसमें  कोई  कमी  नहीं
 होनी  चाहिये  t
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 एग्रिकल्चर  तथा  दूसरी  मदों  में  जो  वृद्धि
 की  गई  है  वह  भी  प्लान  में  एक  बहुत  बड़ी
 बात  की  गई  है।

 एजुकेशन  का  परसेंटेज  पहले  से  कुछ  कम
 हुआ  है  यह  ठीक  हैं।  लेकिन  हमने  प्रायोरिटी
 बदल  दी  है।  बड़ी-बड़ी  यूनिवर्सिटियां  खोलने
 के  बजाये  हम  श्रोपन  यूनिवर्सिटियों  १९  ज्यादा
 जोर  दे  रहे  हैं।  हमको  एजुकेशन  को  डिग्री  से
 डी  लिक  करने  का  काम  करना  चाहिये।
 परन्तु  इसके  साथ-साथ  प्राइमरी  एजुकेशन
 और  दूसरी  चीजों  में  बहुत  ज्यादा  खर्च  करने
 की  भी  जरूरत  है।  शुरू  में  हमारा  कंसेशन
 था  कि  पब्लिक  स्कूल्ज़  के  बजाय  नेवरहुड  या
 कामन  स्कूल  होने  चाहियें  उसको  हमें  आगे
 बढ़ाना  चाहिये।  उसके  लिए  जितने  रुपये  का
 प्रावधान  करने  की  जरूरत  थी  और  जो  एक
 बहुत  बड़ी  बात  थी  उसका  इस  प्लान  में  जिक्र
 नहीं  किया  गया  है।  प्लान  में  इस  बात  का
 जरूर  जिक्र  होना  चाहिये  जब  बच्चे  पैदा
 होने  के  बाद  पढ़ने  जायेंगे  '"नको  एक  तरह
 की  एजूकेशन  मिलेगी  न  कि  दो  तरह  की  t
 बड़े  बड़े  शहरों  को  छोड़  कर  छोटे  बास्बों  में
 भी  झाज  पब्लिक  स्कूल  चल  रहे  हैं  शौर  दूसरी
 तरफ़  गरीब  बच्चों  के  स्कूल  चलते  हैं।  इसके
 लिये  एक  नेवरहुड  स्कूल  या  कौमन  स्कूल  का
 क्रनसेप्शन  और  उसके  ऊपर  जो  खर्चा  होना  है
 इस  देश  के  अन्दर  उसका  भी  इस  प्लान  में
 जिक्र  होना  चाहिये  और  उसको  भी  प्लान
 में  रखा  जाय  तो  मैं  समझता  हूं  कि  श्रागे  चल
 कर  सोशल  इक्वेलिटी  को  हम  पूरा  कर  सकेंगे  ।
 मैं  प्रधान  मंत्री  जी  से  श्रनुरोध  करना  चाहता
 हैँ  कि  इस  बात  का  वह  जरूर  विचार  करें
 कि  इस  प्लानिंग  को  हम  किस  लेविल  पर
 करना  चाहते  हैं?  केबल  यही  नहीं  होना
 चाहिये  कि  प्लान  पर  सिर्फ  पालियामेंट  में
 डिस्कशन  हो  गया  शौर  कुछ  सुझ।व  ा  गये  1
 इसके  बजाये  इसको  ब्लाक  डेवलपमेंट  और
 पंचायत  लेबिल  तक  जरूर  ले  जाना  चाहिये।
 ब्लाक  का  प्लान  बने  तो  पंचायत  लेबिल  एर
 डिस्क  होना  चाहिये।  झाखिर  डीसेन्‍्द्रे-
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 [श्री  विजय  कुमार  मल्होत्रा]
 लाइज़ेशन  का  मतलब  यही  है  कि  इसमें  सब
 मिल.  कर  शामिल  हों।

 प्लानिंग  के  लिए  श्राज  देश  में  एक  बड़ी
 दुखद  स्थिति  पैदा  हुई  है।  पहले  प्लान  के
 समय  लोगों  में  बड़ा  उत्साह  था  क्योंकि  लोगों
 को  विश्वास  था  कि  उन्हें  कुछ  मिलेगा  परन्तु
 पहली,  दूसरी,  तोसरी,  चौथी  श्रौर  पांचवीं
 प्लान  पूरी  होने  के  बाद  भी  बेकारों  की
 संख्या  बढ़ती  ही  गई।  एक  करोड़  दस  लाख
 लोग  एमप्लायमेंट  एक्सचेंजेज़  में  बढ़  गये  1
 पहले  से  काफी  ज्यादा  लोग  हैं  जिनको  पीने  का
 पानी  नहीं  मिलता  है,  बेसिक  प्राइमरी  हैल्थ.
 सैन्टर्स  नहीं  हैं,  पहले  से  बहुत  ज्यादा  बच्चे
 पढ़ने  नहीं  जा  रहे  हैं।  इससे  लोगों  को  लगता
 है  कि  गरीब  आदमी  को  इस  प्लान  से  क्‍या
 मिल  रहा  है?  उसकी  हालत  पहले  से  भी
 ज्यादा  खराब  होती  जा  रही  है।  इसलिये
 उस  लेविल  तक  जा  कर  इसका  जरूर  विचार
 करना  चाहिये  और  उनको  इस  प्लान  के  श्रन्दर
 हमें  जरूर  इनवाल्व  करना  चाहिये  और  यह
 तभी  तम्भव  है  जब  हम  इसको  डीसेन्ट्रेलाइज़
 करेंगे,  जो  कि  हमें  करना  भी  चाहिये।

 हम  इस  बात  का  निश्चय  कर  लें  कि
 आखिर  फावर्टी  लाइन  जिसको  समझते  हैं
 पहले  प्लान  में  i96]  के  प्राइस  लेविल  पर  |
 20  रु०  के  नीचे  पावर्टी  लाइन  मानी  जाती
 थी,  और  977  के  प्राइस  लेबिल  पर  40  रु०
 के  नीचे  पावर्टी  लाइन  मानी  जाती  थी,और
 श्राज  के  हिंसाब  से  यह  70  सुर  बैठेगी  |  70  रु०
 के  नीचे  परकपिटा  इनकम  के  60  परसेंट  से
 ज्यादा  लोग  हमारे  देश  में  हैं।  उनको  ऊपर
 लाने  के  लिये,  और  उनको  किस  लेविल  तक
 ले  जायेंगे,  पांच  साल  में  रीडिस्ट्रीव्यूशन  केसे
 किया  जायगा,  इकोनामिक  डिसपौरिटीज़  कंसे
 दूर  की  जायेंगी,  इन  बातों  का  भी  इस  डौक्मेंट
 में  जिक्र  होना  चाहिये  शझौर  नेशनल  कनसे  न्‍शस
 बनाते  हुए  मैं  जरूर  कहना  चाहूंगा  कि  जो
 एप्रोच  अ्पोज्ञीशन  ने  दी  है  उस  ऐप्रोच  को
 बिल्कुल  डिसकार्ड  करना  चाहिये  और  जो
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 गरीब  झौर  निर्धन  वर्ग  करोड़ों  की  तादाद
 में  पावर्टी  लाइन  के  नीचे  हैं  वह  इस  प्लान  के
 द्वारा  इस  बात  की  आशा  कर  रहे  हैं  कि
 उनका  भविष्य  सुखद  होगा  और  जो  प्राफ्ने
 30  साल  में  नहीं  किया,  इस  नई  सरकार  के
 झाने  से, उनकी  आशायें  बलवती  हुई  हैं,  उन्के
 साथ  कोई  समझौता  न  किया  जायें।

 इन  शब्दों  के  साथ  मैं  इसका  समर्थन
 करता  हुं।

 SHRI  N.  ‘TOMBI  SINGH  (Inner
 Manipur):  Mr.  Deputy-Speaker,  Sir,  I
 would  like  to  begin  by  saying  that
 planning  being  a  continuous  process
 shoulg  not  be  a  casual  affairs  which
 can  be  changed,  done  and  undone  with
 the  coming  of  new  _leaderships,  new
 parties.  The  Document  before  the
 House  is  very  interesting  ang  crude
 mingling  of  academic  and  political
 twisting.

 My  hon.  friend,  Mr.  Stephen,  of  the
 Congress  I,  speaking  on  behalf  of  his
 Party,  read  out  the  first  few  lines  ef
 every  paragraph  in  the  Introduction
 Chapter  I  and  in  these  paragraphs  the
 first  few  lines  have  been  invariably
 praising  the  performance  of  the  earlier
 plans.  If  I  read  the  last  lines  it
 comes  to  a  haphazard  negative  attitu-
 de  of  the  Planning  Commission  or
 the  present  Government  whatever  it
 is.  This  only  indicates  that  the  ap-
 proach  by  the  Planning  Commission,
 as  it  is  today  and  also  by  the  present
 Government  towards  planning  is  like
 a  step-mother  who  accompanies  her
 beautiful]  step-daughter  to  a  dance
 performance.  Everybody  praises  the
 daughter  but  the  step-mother  cannot
 help  praising  her  and  joining  them.
 But,  somehow,  after  saying  that  this
 gir!  is  very  beautiful,  the  step-
 mother  will  rush  to  say:  yes,  but  the
 face  is  slightly  defective  which  is  con-
 tradictory.
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 I  would  like  to  illustrate  this  by  read-
 ing  one  or  two  paragraphs.  In  the
 first  para  it  is  said:

 “It  is  a  cause  of  legitimate  na-
 tional  pride}  that  over  this  period  a
 stagnant

 z
 dependent  economy

 has:  been  modernised  and  made
 more  self-reliant.  A  modest  rate  of
 growth  of  pér  capita  income  has
 een  maintained  despite  the  growth
 ef  population.:  On  the  other  hand.
 the  numbers  ‘of  unemployed  and
 under-employed  are  still  very  high
 and  more  than  40  per  cent  of  the
 population  lives  below  the  poverty
 line”.

 I  do  not  say  thal  the  statement  con-
 tained  in  the  second  line  is  not  a  fact
 but  there  is  a  way  of  doing  things.
 This  is  very  inartistic  and  very  un-
 academic  and  the  Planning  Commis-
 sien,  whenever  they  present  a  report—-
 particularly  when  the  Planning  Min-
 istry  is  headed  by  our  Hon.  Prime
 Minister  whose  goodness,  honesty  and
 sincerity  cannot  be  doubted—should
 be  free  from  these  things.

 If  you  read  the  following  paragraphs
 of  the  whole  introductory  chapter,  we
 fied  that  there  is  a  hurry  a  negative
 approach,  which  of  course  cannot  undo
 whatever  has  been  done  within  the
 various  Plan  periods.  Since  planning
 is  not  a  casual  thing  but  is  a  con-
 tinuing  process,  it  should  be  free  from
 any  element  of  political  twisting.  We
 should  state  factg  as  they  are.

 In  the  concluding  part  of  the  intro-
 ductory  chapter  it  has  been  stated:

 “This  assessment  of  India’s  ecv-
 nomic  development  over  a  quarter
 ef  a  century  of  planning  hag  indi-
 eated  sume  fundamental  failures”.

 Also,  soon  after  this  the  new  develop-
 ment  strategy  has  been  indicated,  in
 which  a  few  points  have  been  men-
 tioned.  These  perhaps  are  points  over
 which  there  cannot  be  a  dispute  be-
 cause  we  are  all  interested  in  the
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 developme:  of  the  country.  We
 started  fro

 i
 scrap  during  the  British.

 colonial  ruje.  Then  there  has  been  a
 sincere  attempt  on  the  part  of  the
 previous  regime.  I  would  maintain
 that  We  cannot  segregate  ourselves
 from  that.  If  we  look  to  the  Janata
 benches  today  we  find  that  the  majo-
 rity  of  the  leaders  who  now  say  that
 ‘things  have  been  done  erroneously  in
 the  past  and  we  are  out  to  play  magic

 “and  correct  them  overnight’,  had  be-
 longed  to  the  erstwhile  ruling  camp
 and  they  have  also  contributed  to
 whatever  has  been  achieved  or  other-
 wise.  If  now  they  would  like  to  dis-
 own  their  contributions  it  is  up  to
 them,  but  then,  this  has  nothing  to  do
 with  academicians  and  common  people.

 With  these  introductory  remarks  I
 would  like  to  pose  a  few  questions.
 Can  we  have  long  planning  unless  we
 can  be  sure  of  political  stability  te
 at  least  a  workable  extent  over  a
 visualised  period?  In  the  country
 teday,  psychological  instability  is  in-
 creasing  one  Who  is  my  enemy  today
 because  my  friend  tomorrow  and  vice
 versa.  So  it  is  very  difficult  for  any
 Party  or  any  Government  to  talk  of
 a  iong  plan  or  a  series  of  plans,  parti-
 cularly  when  the  political  friendships
 cannot  be  relied  upon.  So,  this  indi-
 cates  that  we  should  have  a  planning
 forum,  a  planning  mechanism  which
 should  be  free  from  political  twists
 and  this  forum  should  be  one  which
 is  not  influenced  by  the  quickly
 changing  political  wings.  The  working
 of  the  Defence  Department  for  ins-
 tance,  can  be  taken  as  an  example.
 The  report  given  by  the  Planning
 Commission  for  the  year  ‘1977-78
 makes  a  mention  of  the  rolling  plan
 and  there  are  some  contradictory
 statements  in  that  connection.  The
 example  of  the  Defence  Department
 has  been  indicated  to  show  that  it  has
 proved  a  success  in  the  case  of  this
 Department.  This  has  tremendous
 implication.

 What  I  want  to  suggest  is  that  the
 planning  forum,  the  Planning  Com-
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 mission  and  the  experts  manning  the
 Commission  as  alto  those  at  the  State
 levels.  should  be  Mee  from  the  quick
 changing  political  winds  of  the  coun-
 try.

 l  would  like  yo  confine  myself  to
 certain  aspects  df.  the  Plan.  Bv  and
 large,  I  do  not  .have  much  to  differ
 from  the  points  made  by  the  leader
 of  the  Congress  (i),  Shri  Stephen.
 However,  the  attitude  taken  by  the
 spokesman  of  the  Janata  Party,  Shri
 Malhotra  has  been  purély  political;
 there  is  nothing  economie  and  aci-
 Gemic  about  it,

 i  have  said  in  the  begining  that  the
 q4anning  forum  should  be  free  from
 all  these  quick  changes  in  the  political
 scene.  I  am  giving  a  few  suggestions
 and  when  I  do  so  ]  am  visualising  that
 the  country  ji;  facing  instability,  main-
 ly  political  and  T  maintain  that  in  spite
 of  the  political  instability,  changes  in
 Government,  changes  in  the  Ministers
 ete.  the  planning  process  should  be
 maintained;  at  least  workable  sanctity
 undisturbed.  Keeping  this  in  view  4
 am  making  u  few  suggestions.

 Sir,  ours  is  a  big  country.  We  talk
 of  backward  clases,  backward  regions, scheduled  castes  and  scheduled  tribes
 and  all  that.  Ther  are  a  few  pockets
 in  the  country  which  can  he  just
 ealled  wholly  backward  areas.  Unless
 we  take  up  the  upliftment  of  these
 areas  it  is  very  difficult  to  put  the
 country  in  proper  shape  economically,
 whatever  number  of  Five-Year  Plans
 we  may  have.  Unless  we  identify  the
 real  difficutties  of  the  small  pockets
 und  outlying  areas  of  the  country  and
 ‘ry  ta  solve  them,  the  country  will  not.
 be  developing  quickly.

 Let  us  first  be  concerned  about
 viability  of  smaii  units.  We  have  a
 number  of  smal!  States,  particularly
 the  region  which  I  represent  the
 North-Fastern  areas.  It  hag  got  50
 many  small  States  and  union  teritories.
 When  these  smal)  States  came  into
 veing,  at  that  time.  there  was  no
 Notional  consensus  about  this.  Some
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 leaders  had  opposed  it.  I  vivily  re-
 roember  that  when  we  were  struggling for  the  establishment  of  smal  States
 like  Manipur,  Nagaland,  Tripura,
 Meghalaya,  Himachal  Pradesh  ete.,
 our  present  Prime  Minister  Shri
 Morarji  Desai  was  opposing  the  idea.
 Now,  we  are  told  that  he  does  not
 want  to  undo  what  has  been  done.  He
 also  says:  “Had  I  been  in  power  at
 that  time,  [  would  not  have  done
 that’.  One  feels  very  unhappy  about
 such  observations  by  our  Prime  Min-
 ister  particularly  when  it  comes  to
 planning  and  allotment  of  funds  jor
 the  development  of  these  areas.  What
 priorities  are  the  smali  States  going
 to  pet?  dust  saying  that  the  small
 Stutes  are  not  economically  viable  is
 nothing  else,  but  calling  a  spade  a
 spade.  How  Jong  are  we  going  to  say
 that  these  are  not  viable  States  and
 the  Centre  is  maintaining  them?  Some
 destructive  psychology  is  being  created
 in  those  States.  The  officers  going
 fram  outside  would  say  to  the  common
 people  there:  See,  yours  is  a  unviable
 State.  a  poor  State.  we  bring  money
 from  outside  for  you.  This  is  as  if
 the  sma!l  States  are  the  smal!  colonies
 of  the  country.  That  psychology  is
 being  built  up.  It  is  not  the  leacers
 who  go  und  contradict  these  things.
 So  the  confrontation  starts  between
 the  people  and  the  people  who  work
 there  from  outside.  So  also  even
 among  the  politicians  there  is  a  feel-
 ing  that  some  small  States  are  spend-
 ing  what  should  have  been  spent  for
 other  areas  in  the  big  States.  Now,
 I  would  stggest  that  our  future  plan-
 ning  should  address  itself  to  the  mtk-
 ing  of  the  small  units  viable,  And
 there  are  ways  and  means.  For  in-
 stance  the  States  of  Meghalaya,  Naga-
 land,  Manipur  are  rich  States  geolo-
 gically  and  full  of  minerals  and  forests
 and  hyde!  power  which  can  be  ex-
 ploited  and  made  use  of  for  the  de
 velopment  of  those  States.  So  far  the
 steps  taken  towards  the  development
 uf  these  areas  within  the  resources  of
 the  States  have  not  been  satisfactory
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 and  real  emphasis  should  be  given  to
 the  development  of  these  small  States
 jo  make  them  viabie  so  that  after
 some  time  one  may  not  have  to  say.
 ‘You  are  not  a  viable  State,  you  are  a
 poor  State  we  are  maintaining  you
 and  you  are  at  our  mercy.”  This
 shoulq  not  have  been  there  and  steps
 should  be  taken  in  that  direction.

 I  would  like  to  mention  in  this  con-
 nection  that  some  of  the  smal!  States
 and  Union  Territories  including  An-
 daman  anqg  Nicobar,  laccadives  and
 Goa  and  invariably  all  the  States  and
 Union  Territories  in  the  North  Eastern
 areas  could  be  tourist  havens.  But
 tourism  as  an  industry  has  yet  to  take
 shape  in  this  cvuntry.  The  hotel
 accommodation  in  the  cily  of  Bangkok
 zlone  is  more  than  what  we  can  pro-
 vide  in  the  whole  country.  This  indi-
 sates  that  we  have  yet  to  go  a  long

 way  in  tourism  industry,  Here  some
 of  the  small  States  and  Union  Terri-
 tories  like  Goa  and  Andaman  and
 Nicobar  and  invariably  all  the  small
 units  in  the  North  Eastern  areas  can
 Le  developed  as  tourist  havens  by
 investing  and  not  merely  spending
 money  but  hy  investing  for  future
 benefit.  We  find  tourism  comes  just
 iu  the  passing  in  this  Plan.  If  it  had
 not  heen  done  in  the  pusi,  perhaps
 that  shoulq  not  be  an  excuse  for  this
 government  not  to  do  it  now.  Our
 suggestion  is  that  in  order  to  make
 the  small  States  viable,  in  order  10,
 make  certain  areas  which  are  not  good
 for  certain  heavy  industries  self-suffi-
 cient  and  earning,  we  utilise  their
 resources  and  invest  to  that  end.  So.
 I  woulg  like  to  make  this  emphatic
 suggestion  to  our  hon  Prime  Minister
 fo  see  that  these  units  which  have
 already  proved  as  tourist  places  shou!d
 ae  developed  properly  and  on  modern
 lines.

 ‘I  come  to  development  of  fores(s.
 Forestry  is  an  important  field  for  the
 economic  development  of  these  areas.
 Jumming  cultivation  should  be  stopped
 and  trees  filled  should  be  replaced  by
 quick-growing  trees.  Some  sugkes-
 tions  have  been  made.  These  sug-
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 gestions  find  a  place  in  different  Plans
 and  in  all  the  documents  and  the
 Planning  Commission  reports.  Now,
 what  I  would  suggest  is  thai  forestry
 should  be  taken  seriously  for  all  these
 forest  areas  all  along  the  Himalayas
 beginning  from  UP  and  then  going
 upto  the  Burmese  border.  Then  we
 shall  be  able  to  exploit  the  resources
 of  the  hill  areas  to  the  benefit  of  the
 nation.

 Then  I  come  to  the  aspect  of  agri-
 culture.  We  say  agriculture  is  the
 mainstay  of  the  country.  80  per  cent
 of  our  population  are  agriculturists
 but  in  agriculture  unless  and  unti!  we
 have  complete  land  reforms  al}  our
 efforts  will  not  mean  anything.  You
 spend  more  but  the  benefits  go  to  the
 big  landholders,  to  the  people  who
 can  do  larger  trade  in  the  agricultural
 crops.  The  primary  thing  about  the
 development  of  agriculture  should  he
 the  completion  of  land  reforms  i:
 every  State.  Were,  land  reforms  ac-
 cording  to  this  document  gives  a  very
 disappointing  picture.  Whatever  have
 heen  the  mistakes,  whether  the  pre-
 vious  regime  Was  responsible  for  if
 or  the  officers  did  not  implement  that
 properly,  political  mudstingirg  is  not
 af  any  relevance  today.  We  should
 see  that  the  land  reforms  are  com-
 pleted  without  delay.  Whatever  we
 invest  in  the  agriculture  should  go  to
 the  agricullurists  and  this  mass  un-~
 employment  problem  will  be  solved.
 Until  and  unless  we  do  this,  even  if
 we  spend  more,  we  will  create  a  gap
 between  the  rich  and  the  poor.  There-
 fere.  I  would  like  to  emphaticelly  say
 to  the  hon.  Prime  Minister  that  in
 the  field  of  agriculture—to  the  extent
 land  reforms  are  concerned--these
 should  be  seriously  taken  up  before
 this  planning  is  implemented.

 The  Sixth  Plan  as  presented  to-day
 has  been  based  on  the  assumption
 that  the  prices  will  he  stable.  Unless
 ihe  prices  are  stable,  what  is  going
 ty  happen?  Assumptions  should  have
 nat  least  a  workable  factual  support.
 Now-a-days  the  prices  are  so  unstable
 just  as  human  minds  are  unstable,  or
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 more  particularly  politicians  are  un-
 stable.  People  are  coming  and  going.
 Aya  Rams  and  Gaya  Rams  are  ruling
 in  the  States  and  in  the  Centre.  Like
 that  prices  are  unstable.  The  plan-
 ning  made  on  the  assumption  that  the
 prices  will  be  stable  will,  perhaps  9००७
 a  most  risky  thing.

 LT  come  to  the  idea  of  ihe  Rolling
 Fian.  This  is  a  new  idea  it  has  sur-
 prised  us  all.  It  has  been  said—it  is
 a  new  thing  and  is  subject  to  criticism
 2.१)  new  things  are  subject  to  criticism.
 This  is  the  way  the  Prime  Minister
 vweuld  defend  it.

 In  the  Rolling  Plan  there  are  self-
 contradictory  things—whether  insta-
 wility  of  the  prices  has  been  assumed
 er  4  should  say  apprehended,  or  sta-
 vility  is  assumed  and  instability  has
 een  apprehended.  In  the  annuul
 Report  in  one  place  it  is  said  that
 there  ig  no  need  for  Annual  appraisals.
 znnual  reviews  and  in  some  other  put
 it  has  been  said  that  annual  review
 ef  targets  should  be  necessary.  Some-
 where  again  it  is  said  that  the  targets
 amd  achievements  will  be  reviewed
 efter  every  five  years  and  such  of  the
 portions  and  such  of  the  subjects
 which  will  necessitate  extension  will
 ‘e  extended  by  one  year.  This  is  the
 position.  Now  the  very  idea  of  the
 Rotting  Plan  is  indicative  of  the  lack
 «f  self-confidence  of  the  present  Gov-
 ernment.  Whatever  may  be  its  merit.
 it  is  a  new  thing.  If  we  just  see,  if
 we  examine  this  in  the  context  of
 eifferent  forms  of  instabilities—insta-
 bilities  of  the  mind,  instabilities  of  the
 altitudes,  instabilities  of  the  prices,  so
 yaany  forms  of  instabilities,  then  it
 wiN  be  seen  that  the  Planning  Com-
 mission  and  for  that  matter  the  Plan-
 ning  Minister  is  having  shelter  under
 this  Rolling  Plan  so  that  they  could
 Wwe  able  to  adjust  themselves  according
 to  different  whims  and  different  situa-
 tions.  Ultimately,  where  are  we  to
 ge?  The  country  needs  a  solid  Plan,
 a  well  visualised  scentific  Plan  which
 will  give  impetus  to  appropriate
 priorities  Just  with  uncertain  poli-
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 tical  will  and  this  kind  of  wrong  as--
 sumption  the  Rolling  Plan  will  not
 succeed.  There  should  not  be  annual
 adjustments  here  and  there.  There
 should  be  a  well  visualised  plan  which
 should  be  stuck  to.  Then  only  the
 country  will  be  able  to  go  out  of  the
 present  crisis.  Otherwise  this  will  26
 only  waiting  for  the  bus  which  will
 never  arrive  and  getting  nothing  after
 the  expiry  of  the  years.

 Before  I  conclude,  I  would  like  te
 again  reemphasise  my  demand  that  the
 smail  units,  Union  Territories,  and
 Small  States  which  have  come  to  extst
 in  the  map  of  the  country  by  their
 legitimate  rights  should  be-  made  se¥-
 sufficient  by  utilising  the  resources  in
 those  places  and  establishing  industries,
 big  or  small,  and  the  unfrastructures
 thereof  according  to  the  situations.  Im
 order  to  remove  the  disparities  between
 the  rich  and  the  poor  particularly  in
 the  agricultural  sector,  we  should  com-
 plete  the  land  reforms  to  which  all  ef
 us  have  been  committed  whether  we
 belong  to  this  party  or  that  party.
 Irrespective  of  parties,  this  is  a  national
 commitment  ‘which  we  should  fulfil.
 Then  only  this  Plan  will  have  some
 meaning.

 With  these  words  I  conclude  my
 speech.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  Sir,  we  in  the
 Parliament  naturally  welcome  this  op-
 portunity  to  discuss  the  draft  Sixth
 Five  Plan  particularly  because  it  is  im
 the  new  context.  We  have  the  experi-
 ence  of  the  last  30  years.  Besides  this
 experience  of  the  last  30  years,  we  are
 also  in  a  new  position  because  the
 usual  bottlenecks  that  one  encountere@
 of  food  and  foreign  exchange,  are  not
 there  ag  serious  constraints.  However,
 Sir,  a  sentence  in  the  beginning  part
 of  the  draft  Five  Year  Plan  which
 said;

 ‘It  is  a  cause  of  legitimate  national
 pride  that  over  this  period  a  stagnant
 and  dependent  economy  has  deer
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 modernised  and  made  more  self-
 reliant.  .’

 has  encouraged  Mr.  Stephen  to  think
 that  whatever  they  did  when  they
 were  in  power  was  extremely  good  and
 the  Janata  Government  should  be
 obliged  to  them  for  it;

 There  is  no  doubt  that  a  certain  pro-
 gress  has  been  made.  But  the  issue  is
 not  that.  The  issue  is:  At  what  cost?
 That  also  has  got  to  be  considered.

 Therefore  I  would  probably  think
 that  reading  the  chapter  as  a  whole
 one  would  get  the  impression  that  per-
 haps  this  sentence  could  have  been
 avoided,  because,  sentences  of  this  kind
 have  put  Mr.  Stephen  very  much  in  a
 sort  of  a  dream-world.

 So,  in  order  to  restore  some  reality
 l  think,  it  ought  to  be  emphasised  that
 the  progress  that  has  been  attained  in
 the  last  30  years,  has  also  entailed
 severe  costs  for  us.  And  this  is  one
 cf  the  difficulties  that  the  present
 Government  I  am  sure,  faceg  in  plan-
 ning  for  the  future.

 Sir,  the  constraints  are  many  and
 I  think  Mr.  Stephen  should  have  really
 placed  them  here.

 The  first  is,  the  economy  has  been
 subject  to  8  straight-jacket  of  a
 three-and-a-half  per  cent  growth  rate
 since  95l  and  if  you  look  at  the
 trend  you  will  find  that  there  has  been
 actually  a  drop  in  the  growth  rate.
 And  a  three-and-a-hal¢  per  cent.  rate
 of  growth  is  nothing  to  boast  about.
 I  would  tell  Mr.  Stephen  that  it  is
 very  small  if  you  compare  it  with
 other  countries.  If  you  make  this
 international  comparison,  you  will
 find  this.

 There  have  been  many,  many
 ccuntrieg  which  have  achieved  over
 ten  per  cent.  of  growth  rate.  I  would
 say,  this  three-and-a-half  per  cent
 growth  rate,  and  that  too,  declining
 ever  the  30  year  period,  is  nothing
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 that  one  can  say,  is  a  great  contribu-
 tion,  that  it  is  something  to  which  we
 ought  to  be  obliged  for.

 The  second  thing  to  be  considered
 along  with  this  is  the  growing  inequa-
 lities,  And  Mr.  Stephen  failed  to
 mentioned  any  statistics  on  that.  And
 over  this  30  year  period,  what  has
 happened  is  this.

 The  top  five  per  cent  of  the  popula-
 tion  today  own  38  per  cent  of  the
 assets  and  30  per  cent  of  the  income.
 I  would  point  out  that  this  is  one  of
 the  highest  and  most  unequa]  distri-
 bution  in  the  whole  world.  The
 assets  of  Monopoly  Houses  are  grow-
 ing  at  the  rate  of  i5  per  cent  per  year
 despite  all  the  Monopolies  and  Restric-
 tive  Trade  Practices  Act  and  other
 legislations  which  they  had  passed.

 The  people  whom  we  can.  call
 ‘grossly  poor’  had  swelled  their
 numbers  to  290  million.  Similarly,
 now,  there  are  200  million  illiterates
 compared  to  00  million  illiterates
 when  their  planning  started.  So,
 these  are  some  of  the  serious
 constraints  that  we  are  faced  with.

 Along  with  this  was  the  mounting
 huge  unemployment,  as  the  statistics
 show,  of  thirty  million  unemployed
 in  standardg  equivalent  terms  and  the
 foreign  debt  of  Rs,  10,000  crores  we
 owed  to  thirty  countries.  The  foreign
 aid  or  debt  to-day  comeg  to  Rs.  10,000
 crores  for  which  we  have  to  pay
 about  Rs,  800/-  crores  in  termg  of
 amortisation  and  in  the  repayment
 of  interest  and  principal.

 Mr.  Stephens  forgets  to  mention
 when  he  talks  about  self-reliance  as
 to  how  self-reliance  ig  being  given  up.
 He  said  that  in  the  Fifth  Five  Year
 Plan  zero  net  aid  wag  at  the  end  of
 the  Plan.  We  have  not  postulateq  the
 zero  net  aid  as  an  objective.  This
 means  a  sell-out  to  western  countries
 etc.  from  where  we  just  got  carried
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 away.  While  discussing  about  the
 rolling  plan,  he  went  rolling  aiong
 with  all  the  fantasies.  What  is  the
 factual  matter?

 When  we  started  off  with  the  Plan,
 the  objective  was  somewherg  half-
 way.  Mr.  Stephen  and  his  leader,  who
 wag  then  the  Prime  Minister,  re-
 appraised  the  Plan;  had  the  reappraisal
 of  the  plan  and,  in  the  reapprail  of
 the  plan,  what  did  they  do?  Origi-
 nally  they  thought  that  they  shall  take
 in  the  Fifth  Plan  only  8  net  aid  of
 Rs.  2,400  crores.  But,  after  the  re-
 uppraisal  of  the  Fifth  Five  Year  Pian,
 mid-term  appraisal,  they  stepped  it
 up  to  Rs.  5,834  crores.  That  is  they
 fave  up  the  objectives  themselves.
 And  to-day  we  are  in  a  difficult  posi-
 tion  largely  because  the  trend  which
 May  have  been  started  earlier,  is  in-
 creasing,  progressively  increasing,
 towards  self-reliance.  This  trend  was
 reversed  during  the  emergency  when
 they  haq  no  one  here  to  ask  anything.
 This  is  something  which  he  must  re-
 member.  He  has  not  brought  the  facts
 before  us.  Similarly  he  talked  about
 taxation,  In  previous  Plan  he  said
 that  the  taxation  was  mild.  While  it
 is  true  that  when  they  drew  up  the
 additional  financial  resources  mobilisa-
 tion  it  was  Rs.  6,850  crores.  But,  in
 the  mid-term  appraisal,  this  was
 stepped  up  to  Rs.  i4,693  crores,  the
 highest.  Even  at  this  stage,  when  we
 are  formulating  our  Sixth  Plan,  this
 kind  of  mobilisation  has  not  taken
 place.

 So,  I  would  say  that  facts  must  be
 brought  in  their  perspective.  I  am
 sorry  Mr.  Stephen  is  not  here.  This
 seems  to  be  the  standard  practice  to
 say  something  and  then  to  disappear
 so  that  he  is  not  in  a  position  to  listen
 to  some  facts.  This  Sixth  Plan,  in
 my  opinion,  does  have  very  key  ele-
 ments  which  ought  to  be  highlighted
 here.  Praiseworthy  are,  particularly,
 the  facts  that,  for  the  first  time,  in  our
 Planning,  we  have  had  a  blending  of
 growth  ang  employment  objectibves.
 ‘During  the  previous  Plans,  the  rate  of

 MAY  3,  978  Plan,  978—83  (Motn.)  344

 income  was
 year  but  the

 growth  of  national
 3)  per  cent  per
 vate  of  employment  growth  was
 only  2.l  per  cent  per  year.  The
 proposed  rate  of  growth  would  be  4.7
 per  cent  but  the  rate  of  growth  in  em-
 ployment  will  be  5.3  per  cent.  This
 will  meai:,  accorcing  to  us,  in  five
 years,  the  uucmployment  which  is  to-
 day  20  per  cent  of  the  labour  force,
 will  be  reduced  to  6.7  per  cent  which
 wii  be  comparable  .0  the  lowest  in
 many  of  wig  counties  in  the  world.
 Thig  is  the  first  time  that  in  our  Plan-
 ning.  we  have  blended  the  growth
 objectives  along  with  the  employment
 objectives,  In  none  of  the  previous
 Plang  such  a  blending  has  taken
 place.  The  sccong  factor  is  the  de-
 centralisation,  particularly,  financial
 centralisation.  If  you  look  at  the
 Central  Plan,  it  is  smaller  than  the
 States  ang  Union  Territories’  plans  put
 together.  At  least  as  far  as  the  first
 year  of  the  Plan  was  concerned,  it
 was  cleared  by  the  N.D.C.  This  is
 for  the  first  time,  in  thirty  years  that
 the  Central  Plan  is  being  smaller  than
 the  States  and  Union  Territories  Plans,
 Next  ig  the  censcious  planning  for  the
 poor.

 It  has  been  written  into  figures  that
 the  total  number  of  poor  people  will
 decline  in  percentage  terms  from  46.3
 in  ‘1977-78  40  37.9  and  the  minimum
 needs  programme  in  this  particular
 case  needs  to  be  pointed  out  which,  in
 the  Fifth  Plan,  had  only  800  crores.
 The  sum  total  of  allocation  for  the
 minimum  needs  programme,  despite
 your  Twenty-Point  Programme,  with
 vit  the  fanfares  on  garabi  hatao,  it  is
 only  806  crores.  In  the  present  Plan,
 the  minimum  needs  programme  al-
 location  has  been  stepped  up  from
 Rs,  800  crores  in  the  previous  Plan  to
 Rs.  4.80  crores.  This  means  5.23
 times  mark  up  which  in  my  opininn
 hag  never  happened  earlier.  Along
 with  this  there  is  the  increased  alloca-
 tion  for  village  and  small  industries,
 namely,  from  Rs.  388  crores  it  is  now
 Rs,  i,40  crores.  It  comes  to  263.4
 per  cent  increase  over  the  previous
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 pian.  These  are  some  of  the  most
 praiseworthy  things  which  Mr.  Stephen
 should  have  borne  in  ming  before  be
 began  to  criticise  the.  Plan.

 Mr.  Deputy  Speaker,  Sir,  there  has
 been  lot  of  confusion  on  the  rolling
 Rian  concept.  Rolling  plun  jg  not  an
 alternative  to  present  plunning.
 Actually  the  word  ‘Plan’  should  not
 be  attached.  It  is  rolling  evaluation.
 It  is  a  methog  of  strengthening  plan-
 ning  so  that  we  do  not  make  mislakes
 ag  We  did  in  the  past.

 After  having  madg  these  observa-
 tions,  I  still  feel  that  the  Plan  needs
 certain  clarifications  and  the  basic
 strategy  needs  further  eluboralion  so
 that  people  like  Mr.  Stephen  may  not
 try  lo  shed  crocodile  tears.  The  first
 and  the  foremost  is  that  over  55
 per  cent  of  the  total  unemployment
 in  the  country  is  concentrated  =  in
 Tan.il  Nadu,  Kerala,  Andhra  Pradesh,
 Karnataka  and  Maharashtra.  These
 five  States  account  for  55  per  cent  of
 the  unemployment  and  certainly  they
 do  not  account  for  55  per  cent  of  the
 population.  Therefore.  there  is  need
 for  further  spelling  out  the  strategy
 for  regional  development.

 Secondly,  while  I  appreciate  that
 there  has  been  a  vast  increase  in  the
 allocation  for  agriculture  and  rural
 development,  there  ig  the  question
 about  how  these  resources  would  be
 spent.  We  mav  have  the  best  of
 intentions  but  how  these  resources  are
 going  to  be  spent.  If  they  are  car-
 matked  for  small  farmerg  and  land-
 less  labour,  will  they  be  spent  for
 them!  What  is  the  experience  of  the
 past?  Here  I  would  like  to  quote
 from  the  Reserve  Bank  report  on
 Small  Farmers  Developmen,  Agencies
 published  in  1966.  According  to  the
 Reserve  Bank,  despite  the  fact  that  the
 programme  was  specifically  earmark-
 ed  for  small  farmers:

 “The  Agencies  do  not  appear  to
 have  persuaded  the  revenue  Officials
 to  bring  the  land  records  up-to-
 date  and  record  tenancy  rights
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 therein.  Ag  a  result  a  substantial
 section  of  small  tenant-farmers  could
 not  be  enrolled  as  participants.  One
 reason  for  not  identifying  tenoan.-
 farmers  was  the  feur  that  hag  the.
 Agency  attempted  to  record  tenancy
 righty  in  a  village,  there  would  be
 stong  opposition  from  land  owners,
 which  would  have  an  adverse  im-
 pact  on  the  tenants  themselves.
 Secondly,  the  majority  of  tenants
 were  oral  lessees  where  tenaney
 arrangements  were  concealed.  By.
 passing  such  sensitive  issues,  the
 Agencies  had  adopted  a_  practical!
 approach.  In  the  process,  however,
 they  Ieft  out  large  numbers  of  small
 farmers  who  were  tenants.”

 What  does  this  show?  Even  jg  you
 allocate  a  let  of  money  for  agriculture,
 whether  will  it  be  spent  for  the  peonje
 fer  whom  you  have  allocated  it?  In
 my  Opinion,  a  fundamental  overhaul-
 ing  of  agriculfural  administration  is
 necessary  before  any  further  step-up
 of  the  investment  jn  agriculture  is
 contemplated.

 Further.  I  would  like  to  bring  out
 as  a  suggestion  that  a  nexus  belween
 the  growth  strategy  and  the  alloca-
 tions  must  be  clearly  brought  out.
 The  share  of  education  is  reduced
 from  3.3  per  cent  to  2.8  per  cent.
 What  is  surprising  is  for  university
 and  technical  education  the  decline  is
 absolute.  There  is  absolute  decline  of
 9.2  per  cent  for  university  education
 and  an  absolute  decline  in  allocation
 for  technical  education  of  3.8  per  cen!.
 There  must  be  a  strategy  behind  it.
 No  doubt,  although  there  has  been
 reduction  of  the  share  of  university
 and  technical  education,  yet  for  elc-
 mentary  and  adult  education  the  in-
 crease  has  been  phenomenal.  The  step-
 up  in  the  case  of  adult  education  is
 of  the  order  of  1,000,  per  cent.  Neer.
 theless,  the  allocation  for  clementary
 and  adult  education  wil)  be
 really  g  primary  aim  at  reducing  illi-
 teracy.  But  on  the  question  of
 demand  of  small  industries,  village.
 industries  and  rural  development,  we
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 need  a  little  more  thinking.  There-
 fore,  the  relationship  or  the  direct
 nexus  between  educational  allocation
 and  the  industrial  and  agricultural
 strategy  hag  to  be  spelt  out  further.
 Now,  the  small  industries,  village
 industries  and  rural  development  and
 consumer  goods  industries  require
 200d  transporation.  Here  again,  I
 find  that  the  share  for  ‘transporation’
 has  gone  down;  for  railways  it  has
 gone  down  from  5.6  per  cent  to  4.8
 per  cent,  for  roads  from  3.4  per  cent
 to  3.i  per  cent,  for  road  transport  from
 .2  per  cent  to  l.]  per  cent,  Actually,
 there  has  been  a  total  decline  of  20.3
 per  cent.  Therefore,  I  would  say
 here  again  that  it  is  necessary  to  spell
 out  exactly  the  allocation  for  the
 village  ang  small  industries.  The
 main  problem  with  the  small  indus-
 tries  is  the  question  of  marketing  of
 all  its  products  and  if  you  increase
 the  allocation  for  small  industries,
 there  is  going  to  be  an  increasing
 pressure  on  marketing  their  products
 and,  therefore,  increasing  pressure  on
 transporation  will  be  the  consequent
 result.  Here  again  the  surplus  alloca-
 tiong  should  have  a  proper  nexus.  I
 would  say  that  the  resource  mobilita-
 tion  techniques  in  the  plan  also  need
 ta  be  more  clearly  spelt  out  because
 there  seems  to  be  even  an  assumption
 that  there  will  be  step  up  in  the  Gov-
 ernmental  savings.  The  additional  re-
 source  mobilisation  would  be  by  and
 large  from  the  public  sector.  About
 5.3  per  cent  of  the  total  resource
 mobilisation  would  come  from  the
 public  sector  savings  and  the  question
 is  that  this  has  never  happened  in  the
 past.  Therefore,  steps  have  to  be
 outlined  by  which  this  can  be  done.

 I  would  therefore,  say  in  conclu-
 sion  thay  this  Five  Year  Plan  is  a
 very  new  plan.  It  hag  so  many  new
 things;  it  has  something  which  has
 never  been  considered  before.  But
 nevertheless  there  are  four  or  five
 points  in  which  particular  attention

 is  to  be  paid.  The  first  and  the  fore-
 most  is  agriculture.  The  administra-
 tien  aspect  has  to  be  brought  out.  I
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 would  say  that  in  agriculture,  actually
 it  is  not  30  much  necessary  to  have
 investment  but  proper  price  policy
 has  not  been  spelt  out  here  ang  also
 for  a  really  effective  machinery  for
 distributing  their  products  and  giving credit  to  them,  I  think  the  small  far-
 mers  by  themselves  can  do  everything
 without  governmental  help,  provided
 they  have  got  a  proper  price  for  their
 products  and  marketing  of  their  pre-
 ducts  and  at  the  same  time  credit
 should  be  given  whenever  they  want-
 ed.  In  fact,  I  would  not  be  so  much
 worried  about  the  resource  situation
 for  agriculture  as  it  is  in  private  sector,
 Of  course  lang  reform  policy  is  to  be
 implemented,

 Then,  I  would  also  say  about  the
 kind  of  industrialisation  that  we  saw
 in  Japan  in  regard  to  all  small  indus-
 tries  which  Mr,  Stephen  means  _  is
 taking  the  country  backward.  I  think
 Mr.  Stephen  has  not  lookeg  at  the
 Japanese  case  or  the  Taiwaness  case
 or  the  South  Korea  case.  In  elec-
 tronics  they  have  defeated  the  most
 advanced  industrialised  nation  because
 they  have  surplus  of  manpower  and
 they  have  used  their  lang  more  effec-
 tively.  It  is  something  which  we
 should  do  in  our  country  like  the
 Japanese  style  of  industrialisation.  In
 my  opinion,  it  has  offered  a_  clear_
 picture  and  I  would  say  that  the  bulk
 of  the  resources  should,  in  fact,  go
 for  that.  Along  with  this,  there  should
 be  a  nexus  developed  between  educat-
 tion,  credit  and  the  restructuring  of
 taxes,  Ultimately,  I  do  not  think  tHe
 present  taxeg  can  deliver  much  more
 resources  ang  I  would  particularly  gay
 that  the  resources  mobilisation  should
 be  aimed  at  providing  incentives  to
 households.  Unifortunately,  in  this
 Plan,  the  contribution  of  households
 is  expected  to  remain  unchanged.
 Households  are  not  expected  to  con-
 tribute  more  resources.  In  my  opinion,
 households  have  enormoug  potential
 for  providing  resource  provided
 proper  incentives  are  given  to  them.
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 I  think  in  India  incentives  have  much
 more  effectiveness  than  taxes  or
 controls.
 16.00  hrs.  oo  »

 Finally,  I  would  urge  a  word,  as  I
 dia  before,  on  the  question  of  self-
 reliance.  I  would  say  that  certainly
 India  today  is  in  a  position  to  have
 self-reliance.  We  have  Rs.  5000  crores
 worth  of  foreign  exchange.  The
 amount  of  foreign  aid  is  not  so  much.
 We  certainly  have  to  pay  back  about
 Rs.  800  crores  as  interest  and
 amortisation  charges  on  past  loans.
 This  can  be  arranged  by  asking  the
 countries  which  gave  us  aid  to  pur-
 chase  goods  and  services  from  our
 country  rather  than  making  the  pay-
 ment.  I  think  it  can  be  done.  The
 afgument  in  the  Plan  Document  that
 the  foreign  aid  taken  is  only  five  per
 cent  in  my  opinion  is  a  further  argu-
 ment  why  should  have  self-reliance
 immediately.  After  all  five  per  cent
 is  a  number  which  meang  we  can  do
 without  foreign  aid.  I  think  it  will
 electrifiy  the  nation.  Five  per  cent  is
 a  number  which  I  can  quote  in
 another  context.  Dr.  Sushila  Nayar
 talks  about  prohibition.  How  many
 people  in  India  drink?  I  think  only
 five  per  cent  of  the  people  in  India
 drink.  Still  we  are  for  prohibition.
 In  the  same  way,  in  the  total  re-
 sources,  if  the  foreign  aid  is  five  per
 cent,  that  is  all  the  more  argument
 why  we  should  achieve  4६  instantanc-
 eusly.  The  scOpe  is  there  and  we
 should  do  it,  (Interuptions)  I  know
 Mr.  Sathe  is  hurt  by  prohibition.  But
 I  think...

 MR.  DEPUTY-SPEAKER:  That  is
 alright.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah);  This  is  the  Draft  Sixth  Five
 Year  Plan.  There  ig  a  background
 of  Five  Year  Plans  and  on  the  basis
 of  experience  of  these  Five  Year  Plans
 this  draft  hag  been  presented.

 Here  it  has  been  stated:
 “Thirty  years  after  independence,

 twenty-seven  since  we  set  out
 with  the  First  Five  Year  Plan
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 “to  translate....the  goals  of  social
 and  economic  policy  prescribeg  in
 the  Directive  Principles  of  the  Cons-
 titution.  ...into  a  national  program-
 me  based  upon  the  assessment  of
 needs  ang  resources.”

 What  were  the  Directive  Principles?
 The  Directive  Principles  were  to  re-
 duce  disparity.  But  what  is  the  result
 after  thirty  years?  Disparity  has  in-
 creased.  What  were  the  Directive
 Principles?  To  remove  unemployment,
 to  provide  jobs  to  all,  work  to  all.
 What  is  the  result?  More  and  more
 unemployment.  Why  is  it  stated  that
 in  the  last  thirty  years,  attemp  has
 been  made  through  Five  Year  Plans  ६७
 implement  the  Directive  Principles,
 when  the  fact  is  just  the  contrary?
 This  must  go.  Mr.  Stephen  must  ad-
 mit  that  they  have  not  been  pursuing
 the  policy  to  implement  the  Directive
 Principles.  The  Directive  Principles
 is  a  bluff  ang  a  hoax  to  keep  the
 people  undcr  the  jllusion  that  we  have
 the  desire  to  remove  poverty,  unem-
 ployment  from  the  country,  but  in
 practice  more  and  more  bigger  houses
 hecame  far  more  richer.  This  is  the
 experience  of  thirty  years  and  this
 draft  has  admitteg  that  there  has  been
 more  concentration  of  wealth.  Is  this
 the  effort  to  implement  the  Directive
 Principles?  No.  Big  monopoly  houses
 have  become  far  more  powerful  and
 bigger?  Due  to  what?  Due  to  plau-
 ning.  If  this  is  the  result  after  five
 Five  Year  Plans,  then  it  is  nothing  but
 a  capitalist  Plan  which  is  being  pursu-
 ed  jn  the  last  thirty  years  and  the
 entire  advantage  has  been  gained  by
 the  capitalists,  big  business  houses  at
 the  cost  of  the  common  people.  If  this
 basic  thing  is  not  understood...  .(In-
 terruptions)  Dr,  Subramaniam  Swamy has  also  admitted.  He  has  given  only
 figures  as  to  how  many  big  houses
 have  earned  profit  quring  Mr,  Step-
 hen’s  regime.  The  same  basis  re-
 mains  the  basis  of  this  Plan.  There
 is  no  change,  no  basic  change.  Then,
 why  are  you  euologising  the  Congress
 Plans  when  the  result  is  just  the  con-
 trary?  It  has  been  an  admitted  fact
 that  the  result  is  just  contrary?
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 Capitalism  has  its  own  logic,  for  its

 own  interest  they  develop  roads,  they
 develop  technology,  they  set  up  Engi-
 neering  Coileges,  which  is  the  need  of
 capitalism.  That  is  why  there  is  im-
 provements  in)  infra-structures.  This
 reality  must  be  understood.  Other-
 wise,  Janata  Party  is  bound  to  fail
 completely  and  they  cannot  solve  any
 basic  problem  of  the  people.  What
 iwe  the  ubjectives  declared  in  this  five
 year  plan?  Mr.  Stephen  has  _  read
 t'em  out.  The  same  objectives  were
 mentioned  in  the  fifth  plan.  The  same
 things  are  mentioned  here.  The  same
 objectives  arc  in  the  directive  princi-
 ples.  So,  by  declaration  of  objectives,
 resulis  cannot  be  judged  because  we
 have  judged  for  the  last  30  years  and
 the  performance  and  profession  are
 just  contradictory.  Why?  Because  it
 is  the  capitalistic  system,  a  system
 based  on  exploitation.  The  entire  eco-
 nomy  is  under  the  control  of  the  big
 houscs  and  capitalists.  In  the  villages,
 the  entire  agricultural  economy  is  in
 the  grip  of  land  monopolists,  land-
 Jords,  kulaks,  moncylenders  ang  others.
 The  administration  has  given  protec-
 tion  to  them.

 There  has  been  growth  jn  agricul-
 tural  production,  but  the  prices  for  the
 growers  have  completely  crashed.  This
 issue  has  been  raised  several  times
 here.  The  price  of  raw  cotton  has
 crashed.  Cane-growers,  tobacco  gro- wers  and  jute  growers  are  crying.
 They  are  not  getting  proper
 price  for  their  produce,  because
 the  entire  village  economy  is  under
 the  grip  of  the  black-markcteers.  They know  how  to  manipulate  price.  When-
 ever  there  ig  harvesting,  the  price  is
 hioughi  down.  The  peasonts  are  for-
 ec!  io  sei!  their  crops  at  a  cheaper

 When  the  crops  go  out  of
 hands,  the  prices  start  rising.
 operations  are  going  on  for  so

 many  years.  Unless  you  try  to  stop that  thing.  simply  pumping  money
 into  the  villages  will  further  help
 economic  polarisation.  More  monty will  be  concentrateg  in  the  hands  of
 the  few  who  are  the  vested  interests
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 and  the  life  of  the  peasantry  will  be
 completely  ruined.

 In  page  2,  the  draft  has  admitted,
 “this  assessment  of  India’s  economic
 development  over  a  quarter  century  of
 planning  has  indicateq  some  funda-
 mental]  fuilures’-—fundamental  failures
 mentioned  here  are  not  understood.
 What  are  those  fundamental  failures?
 Then  it  says,  “it  jg  on  account  of  this
 that  the  need  has  arisen  for  a  reap-
 praisal  of  the  development  strategy”.
 Our  point  is,  the  reappraisal  has  not
 been  done.  Only  due  to  some  objec-
 tive  compulsions  from  the  side  of  the
 Janata  Party,  they  have  brought  this
 plan  here.  Our  Prime  Minister  has
 told  ug  that  we  have  agreeq  only  for
 the  first  year.  Then  again,  the  Na-
 tional  Development  Council  will  meet;
 the  Chief  Ministers  will  meet;  the
 Seventh  Finance  Commission  wil!
 have  to  submit  its  report.  If  you  have
 to  await  all  that,  how  can  you  call
 this  a  plan?  If  further  discussion  is
 awaited,  without  coming  to  some  un-
 derstanding  even  with  the  Chief  Min-
 isters  of  the  States,  whose  plan  is  it?

 AN  HON.  MEMBER;  Only  your
 Chief  Minister  is  creating  trouble!

 SHRI  SAMAR  MUKHERJEE:  It  is
 not  my  Chief  Minister  alone.  All  the
 Chief  Ministers  are  creating  trouble
 because  it  is  a  fight  between  the  States
 and  Centre  about  allocation  of  finance.
 That  has  to  be  resolved.  The  Centre-
 State  relation  has  arisen  a  new  because
 of  the  strained  economic  situation.

 A  peculiar  formulation  has  been
 made  here:  “Slow  growth  of  produc-
 tion  and  distributive  justice’.  How
 can  you  remove  poverty  and  unem-
 ployment  by  slow  growth  of  produc
 tion?  ‘How  is  it  that  if  there  is  high
 growth  of  production,  there  may  be
 distributive  injustice?  No.  Why  Is
 this  argument  coming?  It  is  coming
 because  further  increase  in  production
 requires  an  attack  on  the  vested  in-
 terests.  There  comes  the  resistance.
 That  is  why  the  old  slow  process.  Our
 friend  has  shown  that  the  Congress
 Government  fixed  a  target  of  5  per
 cent  but  actual  porformance  was  .3
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 per  cent.  What  satisfaction  do  you
 get  out  of  it?  Your  target  is  4.7  per
 cent.  How  can  you  be  sure  that  you
 will  not  go  below  3  per  cent?  This
 meang  you  are  treading  the  same  path,
 no  difference.  Simply  one  is  accusing
 the  other.  But  if  you  pursue  the  same
 path,  then  the  same  results  are  bound
 to  occur  ang  this  meang  further  con-
 centration  of  money  in  the  hands  of  a
 few  and  more  economic  polarisation.
 Poverty  is  boung  to  increase  further.
 So,  it  is  a  question  of  attacking  the
 vested  interests.  If  you  are  serious
 to  remove  poverty,  learn  from  other
 countries—there  are  countries  where
 poverty  has  been  removed,  unemploy.
 ment  problem  has  been  solved.  The
 glaring  example  is  China.  The  Con-
 gress  w&s  in  power  for  30  years.  In
 30  years,  unemployment  has  further
 increased  in  our  country.  But  after
 28  years  of  rule  of  the  new  Chinese
 Government,  unemployment  hag  been
 completely  removeq  from  China,  the
 population  of  which  is  much  more
 than  that  of  India.  (Interruptions).
 You  are  talking  about  solving  unem-
 Ployment  within  ten  years.  But  one
 year  has  already  passed.  Is  it  that
 one-tenth  of  unemployment  has  been
 solveq  and  nine-tenths  has  remained.’
 No.
 16.10  hrs,

 [Dr.  SusHIra  NAYAR  in  the  Chair]

 So,  the  matter  should  be  very  seri-
 Ously  thought  over.  Some  friends
 have  rightly  told  that  unless  you  re-
 move  landlordism,  feudalism,  from  the
 villages,  ang  unless  you  change  the
 relations  of  production  in  the  villages
 -—the  poor  peasants  and  the  landless
 labourers  to  become  the  owners  of
 lang  ang  restructuring  of  the  entire
 administration—the  money  spent  for
 improvement  or  development  of  the
 Poor  people  will  not  go  to  them,  it  will
 go  to  the  rich  peasants,  the  landlords
 and  the  money-lenders,  and  it  will
 create  a  heaven  for  them  by  this  new
 plan.

 The  Reserve  Bank  Report  saye—that
 has  been  mentioned  by  the  Planning
 93l  LS~—22.
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 Commission  itself—how  the  polarisa-
 tion  jn  the  villages  has  taken  place.
 It  says  that  40  per  cent  of  the  lowest
 rung  of  the  people  have  assets  of  only
 0.7  per  cent,  and  the  upper’0  per  cent
 have  assets  more  than  50  per  cent.  In
 this  situation,  if  you  invest  money  for
 further  power  generation,  how  these
 lowest  sections  of  the  people  can  get
 advantage  of  the  power?  They  have
 no  resources  to  purchase  power.  You
 will]  not  give  them  power  free.  So
 also  irrigation  facilities.  They  cannot
 avail  of  the  irrigation  facilities.  They
 cannot  get  advantage  of  the  banking
 loans  ang  other  things.  So,  the  way
 the  whole  social  gystem  js  now  operat.
 ing  here,  unless  the  relations  of  pro-
 ductions  are  basically  changed,  unless
 the  landlordism  is  completely  elimi-
 nated,  this  poverty  can  not  be  removed
 by  the  further  induction  of  money  in
 the  rural  economy.  Thi  is  a  very
 fundamental  thing,  but  unfortunately
 not  a  single  word  has  been  mentioned
 in  the  Draft  Sixth  Five-Year  Plan
 regarding  abolition  of  landlordism.
 Only  they  have  told  that  only  the  sur-
 plus  land  above  the  ceiling  prescribed
 by  legislation  should  be  distributed.
 And  according  to  their  calculation,  the
 surplus  land  available  is  5.7  million
 acres  and  up  till  now  the  land  dis-
 tributed  after  one  year  is  only  32.2
 million  acres,  and  about  the  rest  of
 the  land,  nobody  knows  whether  jt  is
 fallow  land  or  uncultivable  lang  that
 has  been  declared  as  surplus.  I  saw
 one  Resolution  passed  by  the  National
 Executive  of  the  Janata  Party  4  or  5
 days  ago.  In  that  Resolution,  it  has
 been  admitteg  that  there  are  loopholes
 in  the  land  legislations.  And  in  the
 past  also  it  hag  been  admitted  that  this
 is  due  to  lack  of  will—-as  Mr.  Stephen
 said  just  now.  My  question  to  him  is:
 why  this  lack  of  will?)  Why  is  will  not
 forthcoming?  It  is  because  those  who
 are  at  the  helm  of  the  Administration
 are  directly  linked  with  the  landed
 interests.  That  is  why  the  will  will
 never  come,  30  long  as  they  are  at  the
 helm  of  Administration.  That  is  the
 reality.  You  must  understand  this.
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 {Shri  Samar  Mukherjee]
 Then,  a  big  figure  hag  been  given  as

 the  Plan  target,  viz.  Rs.  116,000  crores.
 But  the  prices  are  bound  to  rise  fur-
 ther.  So,  the  actual  value  of  this
 huge  amount,  when  it  is  computed,
 distributed  or  used,  will  get  much  re-
 duced.  And  the  way  the  resource
 mobilization  hag  been  suggested,  also
 shows  that  ultimately  the  burden  will
 fall  on  the  common  people.  One  way
 ig  through  new  taxation  to  the  extent
 of  Rs.  13,000  crores.  And  the  Centre
 will  impose  8  taxation  of  Rs.  9,000
 crores,  and  the  States  Rs.  4,000  crores
 in  five  years.  It  means  that  per  year,
 there  will  be  Rs.  800  crores  of  extra
 taxation  by  the  State  Government.  I
 don’t  think  State  governments  will
 agree.  Here,  the  Chief  Ministers  will
 oppose.  So,  there  will  be  further
 Central  taxation,  ang  then  State  taxa-
 tion.  What  else?  There  are  the  pub.
 lie  sector  undertakings.  You  are  ex-
 pecting  that  they  will  give  much  more
 surplus.  But  these  five  five-year  plans
 have  proved  that  the  public  sector
 undertakings  have  become  the  real
 instruments  for  earning  huge  profits
 for  the  big  monopolists.  Their  pull  on
 the  Government  js  so  big  and  on  the
 management  of  public  sector  under-
 takings  so  much  strong  that  they  will
 never  allow  prices  of  the  commodi-
 ties  coming  out  of  these  undertakings
 to  be  raised  ६०  earn  huge  surplus—as
 long  ag  the  interests  of  private  capi-
 talists  are  linked  up  with  the  produc-
 tion  of  the  public  undertakings.

 We  have  told  categorically  that  land-
 lordism  must  be  completely  eliminated
 ang  peasantry  given  land.  We  have
 always  advocated,  not  to-day  alone,
 that  all  the  monopoly  houses—both
 foreign  ang  Indian—must  be  nation-
 alized.  Government  will  decide  whe-
 ther  it  should  be  done  with,  or  without
 compensation.  The  Constitution  has
 now  been  ded.  Compensati
 can  be  nominal;  but  leaving  those
 monopolists  to  have  control  Over  our
 economy,  you  cannot  remove  unem-
 ployment  from  the  country.  And  you
 cannot  remove  poverty  from  the  coun-
 try  without  complete  abolition  of  land-
 lordism.  The  way  this  Plan  suggests
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 foreign  aid,  Mr.  Stephen  hag  correctly
 put  it.  It  is  said  that  Rs,  8,000  crores
 of  foreign  aid  will  now  be  necessary.
 The  Planning  Commission  hag  shown
 it  to  be  5  per  cent.  Dr.  Subramaniam
 Swamy  said  that  5  per  cent.  was  no-
 thing.  It  is  not  5  per  cent,  but  l2  per
 cent  of  the  total  amount  to  be  invest-
 ed,  namely,  Rs.  69,000  crores  in  the
 Public  Sector.  This  shaws  more  de-
 pendence  on  foreign  aid.  I  fully  agree
 with  Mr.  Stephen  who  spoke  about
 this.  The  door  is  being  opened  for
 multi-national  corporations.  We  are
 starting  the  import  of  foreign  goods,
 where  we  are  competent  to  produce,
 manufacture  our  own  indigenous  goods
 We  are  importing  such  goods.  This  is
 their  line.  And  the  emphasis  on  the
 rural  sector  is  not  an  isolated  thing.
 This  is  the  formula  advocateg  by  the
 World  Bank  long  ago.

 SHR:  C.  M,  STEPHEN  (Idukki):
 quite  right.

 SHRI  SAMAR  MUKHERJEE:  It  ap-
 plies  to  you  also,  not  only  this  Janata
 Government.  In  494  McNamara
 came.  This  is  the  continuation  of  the
 same  policy  pursued  by  the  Congress
 Government.  This  is  our  main  accu-
 sation,

 So,  the  Worlg  Bank  wants  that  India
 should  not  advance  in  industrialisation
 because  there  is  competition  in  that.
 They  want  Indian  markets  as  far  as
 possible.

 MR,  CHAIRMAN:  There  are  22  min-
 utes  for  your  party.  You  have  taken
 20  minutes  already.  Please  try  to
 wind  up.

 SHRI  SAMAR  MUKHERJEE:  The
 Worlqg  Bank  wants  that  India  should
 remain  a  market  for  their  goods,  and
 that  our  Government  should  be  in-
 volved  more  in  agriculture.

 Then,  regarding  improvement  of
 slum  dwellings,  this  is  a  proposal  of
 World  Bank.  They  are  interested  in
 giving  money  for  this,  but  they  do  not
 want  that  we  shoulg  set  up  new  in-
 dustries  further.  Money  has  been
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 allotted  for  the  public  sector  under-
 takings,  but  that  is  only  for  some
 extension  work,  ‘to  achieve  better  uti-
 ligation  of  capacity.

 So,  thig  means  that  our  Indian  mar-
 ket  is  being  opened  to  foreign  goods.
 We  have  started  importing.  Because
 of  the  low  purchasing  power  of  the
 people  and  because  the  purchasing
 Power  is  going  down  the  _  internal
 market  is  shrinking,  our  big  houses,
 whose  production  is  increasing,  are
 very  much  jriteresteq  in  having  out-
 side  markets,  and  that  is  why  they
 are  hobnobbing  with  all  the  foreign
 monopolists  to  have  foreign  markets,
 and  there  is  more  and  more  collabora.
 tion  with  these  imperialist  countries.
 Even  the  liberalisation  of  the  MRTP
 Act  and  other  concessions  show  that
 private  big  capitalists  can  have  agree-
 ments  with  multinationa]  corporations
 in  matters  of  technology  and  other
 things.  This  means  they  are  very
 much  interesteq  in  reorienting  the
 home  policy  and  the  foreign  policy  of
 the  Government  of  India,  in  seeing that  our  policies  are  run  in  such  a
 way  that  their  interests  are  defended
 in  this  country.

 This  meang  danger  to  our  indepen-
 dence,  danger  to  our  self-reliance,  and
 these  are  very  basic  things  on  which
 We  cannot  keep  silent,  ang  that  is  why
 it  is  essential  that  this  draft  Plan
 submitteg  here  should  not  create  illu-
 sions  in  the  people  that  it  is  a  very
 big  Plan  and  that  now  poverty  will  be
 removed,  unemployment  will  be  re-
 moved.  No,  the  result  will  be  just
 the  opposite,  as  it  happened  in  the
 case  of  the  other  Five  Year  Plans.  So, a  basic  change  is  absolutely  essential,
 a  basic  change  in  the  relations  of  pro-
 duction,  in  the  property  relations.
 That  ig  the  only  solution  to  which  the
 Janata  Party  Government  must  give
 serious  thought.

 शी  दुर्गा  मद  (कांगड़ा)  :  सभापति
 सहोदय,  भ्रभी  छठी  ड्राफ्ट  प्लान  पर  कुछ
 इयों  ने  अपने  विचार  रखे  हैं  शौर  प्रपोजीशम
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 के  लीडर  श्री  स्टीफन  ने  भी  झपसे  विचार  रखे
 हैं।  पहले  उनके  वक्‍त  में  जो  प्लानिंग  चलता
 था  तो  उसको  नेशनल  प्लानिंग  माना  गया
 भीर  सब  पार्टियां  उसको  लेकर  चलती  थीं
 और  विश्वास  के  साथ  हम  कह  सकते  थे  कि
 पह  नेशनल  प्लानिंग  है  लेकिन  उन्होंने  जिस
 तरीके  से  क्रिटीसाइज  किया  है,  उससे  साफ़
 जाहिर  होता  है  एक  पीलिये  के  मरीज
 को  पीलिया  ही  पीलिया  दिखायी  देता  है  ।
 उसे  झच्छी  कोई  बात  दिखायी  नहीं  देती
 है।  उन्होंने  कहा  है  कि  हमने  तीस  साल  में
 जो  प्रोडक्शन  केपेसिटी  देश  में  क्रियेट  की  है
 सिर्फ  उसी  को  जारी  रखने  का  इस  प्लान  में
 टारगेंट  रखा  गया  है  और  सिक्स्थ  फाहय  इयर
 प्लान  में  कोई  नये  कारखाने  लगाने  की  बात
 नहीं  रखी  गयी  है।  उनका  ख्याल  है  कि  देश
 में  सीमेंट  के,  फटिलाइजर  के  और  कारखाने
 नहीं  लगने  वाले  हैं।  मैं  समझता  हूं  कि  उन्होंने
 इस  ड्राफ्ट  प्लान  को  गौर  से  नहीं  देखा  है  '
 भगर  वे  इसे  गौर  से  देखते  तो  उन्हें  मालूम
 हो  जाता  कि  हमारा  i977-78  में  सीमेंट
 का,  फटिलाइजर  का  कितना  प्रोडक्शन  था
 आर  वह  978-79  में  कितना  होगा ।
 स्टील  की  प्रोडक्शन  1977-78  में  7.  73
 मीलियम  टन  होने  की  श्राशा  है  जबकि

 वहं  छठे  प्लान  पीरियड  में  1  80  मीलियन
 टन  हो  जायेगी।  इसी  से  ाप  प्रन्दाजा  लगा
 लें  कि  हमारे  यहां  इसके  कितने  कारखाने

 बढ़ेंगे।  हमारे  पास  इस  समय  जिसने  स्टील
 के  कारखाने  है  उनकी  इतनी  केपेसिटी  नहीं  है
 कि  वे  इतनी  प्रोडक्शन  कर  सकें।  इसका
 मतलब  साफ  है  कि  इसके  नये  कारखाने
 लगेंगे।  इसी  तरह  से  फटिल।इजर  के  नये

 का रखाने  लगेंगे  सभी  जा  कर  फटिलाइअजर  की
 पैदावार  डबल  हो  सकेगी  ny  सीमेंट  की  प्रोडक्शन
 के  बारे  में  भी  देख  लीजिये।  1977-78  भें
 सीमेंट  की  पैदावार  9.20  मीलियन  टन

 होने  की  भाशा  है  जो  कि  छठे  प्लान  पीरियड
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 में  29  से  30  मीलियन  टन  हो  जायेगी।
 सीमेंट  की  पैदावार  छठे  प्लान  पीरियड  के
 आखिर  में  कितनी  बढ़  जायेगी  इससे  यह  बात
 साफ़  है  कि  इसके  नये  प्लांट  लगेंगे  तभी
 जाकर  पैदावार  बढ़ेंगी।

 इत  सब  बातों  से  यह  मालूम  हो  रहा  है
 कि  छठे  प्लान  में  बहुत  अधिक  इन्वेस्टमेंट
 हो  रहा  है।  यह  सारी  प्रोडक्शन  बिना
 इन्वेस्टमेंट  के  तो  नहीं  हो  जायेंगी।  सिक्‍स्थ
 प्लान  में  लाख,  6  हजार,  240  करोड़
 रुपये  का  आउटले  निर्धारित  किया  गया  है।
 इसी  झाउटले  से  श्राप  झन्दाजा  लगा  लीजिये
 कि  कितना  बड़ा  इन्वेस्टमेंट  हो  रहा  है।
 इस  प्लान  में  हमारा  हर  साल  4.  7  परसेंट
 का  ग्रोथ  रेट  होगा।  इस  प्लान  के  टोटल
 झउटले  में  से  हमने  69,380  करोड़  रुपये
 का  आउटले  पब्लिक  सेक्टर  के  लिए  रखा  है  1
 पावर  जनरेशन  के  लिए  हमने  15,750
 करोड़  रुपये  रखे  हैं  और  एग्रीकल्चर  और
 एलाइड  एक्टीविटीज  के  लिए  8,600  करोड़
 रुपये  रखे  हैं।  इसके  श्रलावा  हमने  9,650
 करोड़  रुपये  इरीगेशन  और  फ्लड  कंट्रोल  के
 लिए  रखे  हैं।

 इतना  सारा  इन्वेस्टमेंट  करने  के  बाद
 क्या  नये  कारखाने  नहीं  लगेंगे  ?  नये  कारखाने
 लगने  से  क्‍या  एम्प्लायमेंट  जनरेट  नहीं  होगी  ?
 मैं  समझता  हूं  कि  हस  प्लान  में  कोई  ऐसी
 बात  नहीं  है  जिसकी  नुक्‍ताचीनी  हो।  हां
 आपको  इसके  बारे  में  सुझाव  अ्रवश्य  देने
 चअहिएं  और  यह  बताना  चाहिए  कि  कहां-कहां
 इसमें  डिफेक्ट  हैं।  तभी  हम  शझ्रापकी  बातों
 से  फासदा  उठा  सकेंगे।  भ्रगर  श्राप  इसकी
 सुक्तात्रीमी  करते  रहे  तो  इसकी  इम्प्लीमेंटेशन
 में  रकावट  आयेगी।  भगर  इसके  इस्प्लीमेंटेशन
 में  रकावट  भाती  है  तो  उससे  स्टेट्स  को  नुकसान
 होगा  ny  हमें  ऐसी  कोई  बात  नहीं  करनी  चाहिए
 जिससे  देश  को  नुकसान  हो  ।  हम  सब  मिल  कर
 इस  प्लान  के  टारगेट्स  को  पूरा  करें।
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 मैं  तो  यह  समझता  हूं  कि  तीस  साल  के
 बाद  पह  पहला  समय  है  जब  लोगों  ने  देखा  है,
 गांव  के  लोगों  ने  देखा  है  कि  कोई  सरफार
 बनी,  है।  मैं  भ्रपने  हिमाचल  प्रदेश  के  मुतल्लिक
 तो  मैं  भ्रापको  बता  देना  चाहता  हूं  कि  कांग्रेस
 सरकार  की  तीस  साल  की  कारगुजारियों  के
 झन्दर  वहां  पर  पांच  परसेंट  लोगों  को  पीने
 का  पानी  नहीं  मिला  था।  भ्रपमी  कंस्टिट्युएंसी
 के  मुताल्लिक  मैं  कह  सकता  हूं  कि  वहाँ  एक
 भी  जगह  पाइप  के  जरिये  पानी  नहीं  पहुंचा
 था  लेकिन  जनता  पार्टी  की  जब  से  गवर्नमेंट
 बनी  है  देखने  में  शा  रहा  है  कि  हर  जगह
 पानी  का  काम  हो  रहा  है  झौर  झगर  यही
 रफ्तार  रही  तो  मैं  समझता  हूं  कि  पांच  साल  में
 हम  श्रस्सी  परसेंट  लोगों  को  कवर  कर  जायेंगे
 शझौर  तीस  साल  में  जहां  पीने  का  पानी  सक
 लोगों  को  नसीब  नहीं  हुआ  था  यहू  सग्कार
 उनके  वास्ते  पानी  का  प्रबन्ध  कर  देगी।

 यह  छठा  प्लान  भ्रप्रैल  में  शुरू  हुआ  भौर
 1982-83  तक  चलेगा  इसमें  प्रायोरिटीज

 को  बदल  दिया  गया  है।  सारा  डाइवशेन
 इनवेस्टमेंट  कां  गांवों  की  तरफ,  रूरल  एच्धयाज
 की  तरफ  जाने  वाला  है।  यह  बहुत  बड़ा  काम
 आपने  अपने  जिम्से  लिया  है।  यह  काम  पिछले
 तीस  साल  तक  नहीं  किया  गया  जो  ्राप  करने
 जा  रहे  हैं।  झाज  तक  गांव  सूखे  थे,  उनकी
 हालत  खुश्क  थी।  सारा  कंसेंट्रेशन  शहरों  में
 होता  चला  गया,  शहर  बढ़ते  चले  गये  और
 गांव  उजड़ते  चले  गये।  इंडस्ट्रियलाइजेशन
 शहरों  में  होता  ष्बला  गया।  लोगों  में  गांवों  से
 शहर  की  तरफ  झाने  की  एक  होड़  सी  लग  गई
 ae  कंसे  रुक  सकता  है  यही  इस  प्लान  का
 मकसद  है।  मकसद  यह  है  कि  गांवों  को
 एट्रेक्टिव  बनाने  की  कोशिश  की  जाए,  बहां
 इंडस्ट्री  जाए,  एग्रिकलचर  को  वहां  बढ़ावा
 दिया  जाये,  स्माल  स्केल  इंडस्ट्रीज़  को  वहां
 इंसेंटिव  दिया  जाये  ताकि  लोगों  को  रोजगार
 मिले  भर  उसका  रुन्नान  शहरों  की  तरफ  से

 हटे  और  गांव  जो  उजड़  रहे  थे  वे ंफिर  से  बसने
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 शुरू  हो  जायें।  में  सिफे  इतना  कहना  चाहता
 हूं  कि  इस्प्लेमेंटेशन  जो  है  उसकी  तरफ  भाषको
 खास  ध्यान  देना  होगा।  वहा  पर  काटेज
 इंडस्ट्रीज  को  ले  जाना  चाहते  हैं,  हरिगेशन
 की  फंसिलिटीज़  देना  चाहते  हैं,  बिजली  की
 देना  चाहते  हैं  तो  जिस  तरह  से  झापने  शहरों
 का  प्लानिंग  किया  है  उसी  तरह  से  आपको
 गांवों  का  भी  करना  'वाहिये।  झाल  तक  शहरों
 का  ही  प्लानिंग  होता  गया  है  गांवों  का  नहीं
 wa  किसी  शहर  को  डिवेलेप  करना  होता  है
 तो  उसका  प्लान  बन  जाता  हैं,  सड़कें  कसी
 और  कहाँ  कहां  होंगी,  बिजली  कितनी  दी
 जायेगी,  सीवेज  सिस्टम  कैसा  होगा,  कहां-कहां
 इंडस्ट्रीज  होंगी  सब  तय  हो  जाता  है  1  एक
 झार्गेनाइज्ड  तरीके  से,  प्लांड  तरीके  से  शहरों
 का  डिवलैपमेंट  प्रापने  किया।  झ्ब  जब  श्राप
 स्सोसिस  का  डाइवशेत  गांवों  की  तरफ
 करने  जा  रहे  हैं  तो  प्रापको  यह  भी  देखना
 होगा  कि  काटेज  इंडस्ट्रीज़  गांव  में  केसे  लगेंगी
 क्योंकि  हर  गांव  में  तो  लग  नहीं  सकेंगी  इस
 चास्ते  कहां  कहां  लगेंगी  t  काटेज  इंडस्ट्री  का
 मकसद  यह  तो  नहीं  है  कि  लोग  घर  घर  में
 चर्खा  ले  कर  बैठ  जायेंगे।  मकसद  यह  होगा
 कि  छोटे-छोटे  यूनिट  लगें  जिनमें  बिजली
 इस्तेमाल  हो  श्ौरवे  बड़े  पैमाने  पर  नहीं  होंगे  ।
 इसलिए  हमें  चाहिए  कि  गाँवों  का  प्लानिंग
 करना  हम  शुरू  करें  ताकि  आहिस्ता  भाहिस्ता
 दस  साल  में  कम  झज  कम  पचास  परसेंट  गांव
 जो  हैं  वे  माडल  गांव  बन  सकें  बौर  उनका
 विकास  प्लॉड  तरीके  से  हो  ।  वहां  सब  सहूलियतें
 प्लांड.  तरीके  से  उपलब्ध  की  जायें  |  यह  सारी

 जिम्मेवारी  ब्लाक  पर  या  पंचायत  पर  दी
 जायेगी।  भब  ब्लाक  का  सजरा  हमारा  मह  है
 कि  तीस  साल  से  सी०डी०  के  मातहत  श्रवों
 रुपया  खर्च  किया  गया  हैं  चाहे  दरिगेशम  के

 लिए,  रूरल  'रोड्ज  के  लिए,  बिजली  के  लिए,
 पानी  के  लिए  लेकिन  वहां  त  सड़कें  बनी  हैं

 जौर  ह. 3  ही  इंडस्ट्री  उबरी  हैं।  ब्लाक  डिवलेपमेंट
 के.  ज़रिये  सारा  पैसा  सी०डी०  के  मातहत
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 जो  था  वहू  ज्ञाया  हो  गया  है  |  इस  बास्ते  बलाव्स
 को  री-स्ट्रक्चर  करने  की  जरूरत  है,  उनके
 जास्ते  टारगेट्स  फिक्स  करने  की  जरूरत  है।
 साल  में  कम  भ्रज  कम  चार  पांच  माडल  गांव
 एक  एक  ब्लाक  में  हो  जाने  चाहियें।  यह  काम
 प्लांड  तरीके  से  हो,  जहां  काटेज  इंडस्ट्री  भी
 लगें,  तमाम  दूसरी  सहूलियतें  भी  उपलब्ध
 की  जायें,  पानी,  बिजली,  हाउसिंग  फैसिलिटीज
 सब  प्लांड  तरीके  से  वहां  पहुंचाई  जायें।

 श्ब  मैं  पावर  जनीरेशन  के  मताल्लिक
 कुछ  कहना  चाहता  हूं  ।  यह  टारगेट  फिक्स
 किया  गया  है  कि  सिक्‍सथ  फ़ाइव-यीझर  प्लान
 में  कितनी  बिजली  तैयार  होगी  शौर  किस  किस
 सोर्स  से  कितनी  तैयार  होगी  ।  i95i  में
 हमारे  पास  2300  मेगावट  बिजली  थी,
 976—-77  %  हमारी  केपेसिटी  24,000
 मेगावाट  तक  जहुँच  गई,  जिस  में  से  हाइडल
 OA11S  मेगावाट,  थमंल  11919  मैगावाट
 और  न्यूक्लियर  640  मेगावाट  थी  V  977—
 78  में  हम  2,000  मेगावाट  एडीशनल
 बिजली  की  जनीरेशन  एन्टीसिपेट  करते  हैं  ।
 इस  तरह  हमारी  टोटल  केपेसिटी  26,000
 मेगावाट  हो  जायेगी  ।  हम  चाहते  हैं  कि
 सिक्स्थ  प्लान  में  18,5000  मेगावाट  बिजली
 और  तैयार  की  जाये  ।  इस  को  मिला  कर
 हमारी  टोटल  केपेसिटी  44,500  मेगावाट
 हो  जायेगी  ।  इस  के  लिए  प्लान  झाउटले
 15,000  करोड़  रुपये  रखा  गया  है  1

 पेज  .64  पर  लिखा  है  कि  बिजली  की
 बल्क  झाफ  प्रोडक्शन  थर्मल  से  की  जायेगी,
 धौर  हाइडल  जनीरेशन'  के  मुताल्लिक  कहा
 गया  हैं  कि  वह  ज्यादा  टाइम-कनज्यूमिंग
 होती  है,  उस  पर  ज्यादा  पैसा  लगता  है,  और
 इस  लिए  सिंकस्थ  फाइव-यीध्र  प्लान  में  हमें
 पावर  जनीरेशन  का  ज्यादातर  झ्राधार  थमंल
 फ्र  रखना  पड़ेगा  -

 यह  ठीक  है  कि  थर्मल  प्लॉद  लगाये
 लाने  चाहिएं,  उन  की  जरूरत  है,  बे  जल्वी  लग
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 [aft  दुर्गा  च्यन्दा
 जाते  &  ौर  उन  से  फायदा  भी  जल्दी  होता
 है  t  लेकिन  इस  बारे  में  हमें  झपने  रसोसिज
 शर  दूसरी  बातों  को  भी  झपने  सामने  रखना
 चाहिए  ।  हम  ने  पावर  जनीरेशन  के  लिए
 न्युकिलयर  स्टेशन्ज  लगाये  हैं  । उन  के  लिए
 हमें  हैवी  वाटर  भी  इम्पोर्ट  करना  पड़  रहा  है
 टझौर  पर  रेतियम  भी  बाहर  से  लाना  पड़ेगा।
 हमारे  कोयले  के  रीसॉसिज  भी  लिमिटेड  हैं  ।
 आखिर  एक  दिन  ये  खत्म  होंगे  भौर  तब
 पावर  का  प्रश्न  पैदा  होगा  ।

 दूसरी  तरफ  हनारे  देश  में  हाइडल
 जनीरेशन  की  काफी  केपेसिटी  भौर  पोर्टेशल
 हैं  ।  इस  लिए  हमें  उस  की  तरफ  ध्यान
 देना  चाहिए  -  जहां  तक  उस  के  टाइम-
 फनज्यूमिंग  होने  का  सवाल  है,  उस  में  मेनेज-
 मेंट  की  गलती है  ।  शग  हमारा  मैनेजमेंट
 ठीक  हो,  तो  हमें  अपने  हाइडल  जनीरेशन  के
 पोर्टेशल  को  हारनेस  करने  में  कोई  कठिनाई
 नहीं  होनी  चाहिए  t

 हमारे  देश  के  नार्थ-बस्‍्टर्न  एथ्यिा  में,
 जिसमें  हिमाचल  प्रदेश,  टहरी  और  गढ़बाल
 झा  जाते  हैं,  गंगा,  व्यास,  सतलुज,  चनाव  शौर
 रावी  के  बेसिन  हैं  ।  हम  वहां  पर  6,000
 मेगावाट  बिजली  तैयार  कर  सकते  हैं  v
 ट्रांसमिशन  लाइन  की  कोई  तकलीफ  नहीं  है  ।
 मैं  श्राप  को  यू०  एस०  ए०  की  मिसाल  देता
 चाहता  हूं  ।  वहां  पर  एक  रिवर  के  बेसिन  को
 कंट्रोल  किया  जाता  है  ।  ये  नहीं  कि
 एक  पावर  स्टेशन  रिवर  ब्यास  पर,  एक
 सतलुज  पर  और  एक  गंगा  पर  लगाया  जाये
 शभौर  उन  के  लिए  अलग  अलग  ट्रांसमिशल
 लाइन्ज  हों।  इस  से  जर्चा  बढ़ता  है  ।  इस
 लिए  हमें  यहां  भी  एक  रिवर  के  बेसिन  को
 कंट्रोल  करना  चाहिए  ।  ज॑ंसे,  सतलुज  फ्र
 स्‍्लेपर  के  मुकाम  पर  बिजली  धर  बनाया
 गया हैं  ।  उससे  सात  किलोमीटर  दूर  कोल  डेम
 की  प्रोजक्ट  रिपोर्ट  बन  गई  है  इस  के
 झसावा  नाथपाक्राकद्ी  की  स्कीम  है!
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 पञ्चीस,  तीस  किलोमीटर  के  एरिया  में  पांच
 छः  पायर  स्टेशन्ज  लग  सकते  हैं  और  एक
 द्सिंभिशन  लाइन  से  वह  बिजली  नेशनल
 ग्रिड  में  भरा  सकती  है  ।

 झगर  हमारे  देश  में  बिजली,  सीमेंट  और
 स्टील  की  काफी  प्रोडक्शन  होगी,  तभी  देश  में
 खुशहाली  भरा  सकती  है,  हमारी  प्राबलम्ज
 हल  हो  सकती  हैं  झौर  प्लानिंग  भी  कामयाब
 हो  सकता  है  ।  हाइडल  जनरेशन  के
 मुताल्लिक  मैं  इतना  ही  कहूंगा  प्रधान  मंत्री
 जीसे  कि  इस  तरफ  तवज्जह  दें  ।  यह  सब  झासान
 धौर  परमानेन्ट  रिसोर्स  है  जो  प्रनएग्जा-
 स्टिबल  है  कभी  खत्म  नहीं  होने  वाला  है  ।  उस
 में  एम्प्लायमेंट  का  भी  पो्टेशियल  है,  लोकल
 मंटीरियल  भी  उस  में  लगता  हैं  झौर  उस  का
 इन्फा  स्ट्रक्चर  भी  इन  इलाकों  में  मौजूद  है  1
 तो  बहां  इन  को  सेंबशन  कीजिए  ताकि  बिजली
 ज्यादा  से  ज्मादा  पंदा  हो  ।  मैं  इतना  ही
 कहना  चाहता  हूं  ।

 SHRI  DAJIBA  DESAI  (Kolhapur):
 I  would  like  to  place  my  observations
 On  the  draft  Five  Year  Plan  (1978-83
 before  the  House.  The  draft  Plan  is
 not  complete:  as  the  Prime  Minister
 has  said,  some  of  the  aspects  of  the
 Plan  are  to  be  discussed  with  the
 States  and  some  information  has  to  be
 collected.  Therefore,  I  woulg  have  to
 restrict  myself  to  certain  topics  which
 were  discussed  by  the  National  Deve-
 lopment  Council—and  these  are  the
 major  objectives  of  planning,  re-
 sources,  etc,  I  gon’  want  to  go  into
 the  resources  problem  because,  ulti-
 mately,  it  will  have  to  be  resolved  by
 the  Government.

 The  Plan  says  that  a  new  concept  of
 rolling  Plan  has  peen  introduced  in
 the  planning  in  India.  That  means
 the  Government  will  have  an  oppor-
 tunity  to  modify  it  every  year,  after
 reviewing  the  position.  So,  under  this
 sort  of  new  thinking,  annual  Plans
 will  be  introduced.  There  won't  be
 any  Five  Year  Plans  or  a  perspective of  ten  years’  planning  something
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 like  that.  The  second  point  is  about
 a  review  of  the  previous  year’s  plan-
 ning.

 The  Planning  Commission  has,  in
 this  draft,  given  some  conclusions.
 One  ig  that  the  per  capita  production
 in  agriculture  has  been  stagnant.  The
 second  is  that  the  concentration  of
 economic  power  hag  increased  in  the
 sense  that,  within  the  corporate  sector,
 the  assets  of  bigger  corporations  have
 increased  more  rapidly,  and  the  ex-
 pansion  of  large-scale  industries  has
 faileq  to  absorb  a  significant  propor-
 tion  of  the  increment  to  the  labour
 force  and  led,  in  some,  cases,  to  a  loss
 of  income  for  the  rura]  poor  engaged
 in  cottage  industries  like  textiles,  lea-
 ther,  pottery  etc.  The  third  conclusion
 is  that  the  major  beneficiaries,  especi-
 ally  of  the  banking  system,  have  been
 the  wealthier  part  of  the  population,
 both  in  urban  and  rura]  areas,  and  the
 vast  majority  have  barely  been  touch-
 ed.  The  fourth  conclusion  ३8  that  an
 unduly  Jarge  share  of  resources  is  thus
 absorbeg  in  production  which  relates
 directly  or  indirectly  to  maintaining or  improving  the  living  standards  of
 the  higher  income  groups.  So,  the
 last  30  years’  investment  in  this  coun-
 try  has  been  absorbeq  just  to  deve--
 lop  the  living  conditions  or  for  the:
 amelioration  of  the  upper  20  per  cent:
 of  the  population.

 Therefore,  I  wanted  to  know,  after
 reading  the  Plan,  whether  these  con-
 clusions  have  leq  the  Government  to
 re-consider  the  entire  planning  pro- cess.  The  Government  or  the  Plan-
 ning  Commission  has  put  up  the  objec-
 tive  of  removing  unemployment,
 poverty  ang  inequality.  So,  after
 thirty  years’  experience  of  planning
 and  large  investments,  we  have  come
 to  the  conclusion  that  still  we  have  to
 fight  poverty,  remove  unemployment,
 remove  inequality.  On  the  contrary,
 these  evils  have  increased  in  the  socio-
 political  conditions  of  India.  The  Plan
 ag  it  ig  presented  does  not  give  an
 indication  of  any  change  in  the  con-
 cept  of  investment  or  in  the  concept
 of  allocations.  The  Prime  Minister
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 said,  and  the  Plan  itself  says,  that  the
 rural]  development  hag  been  given
 priority  and  more  allocation  has  been
 made  for  agriculture,  rural  develop-
 ment,  cottage  industries,  small  scale
 industries  ete.  There  ३8  another  thing
 that  the  agriculturists  will  be  supple-
 menteq  or  the  cultivating  community
 will  be  given  secondary  employment
 in  the  cottage  industries,  milk  dairies
 etc,  and  by  that  way,  the  employment
 conditions  for  them  would  improve.

 During  the  last  thirty  years,  with  so
 many  Five-Year  Plans  and  invest-
 ment  of  thousandg-of  crores  of  rupees,
 we  have  faileg  to  create  employment
 opportunities  in  the  rura]  areas.  The
 same  pattern  js  being  accepted  again.
 The  National  Commission  on  Agri-
 culture  hag  indicated  that  India  will
 have  to  have  an  agricultural  pattern
 of  small  farmers.  But  what  has  hap-
 pened  in.  actual  practice  during  the
 last.:ten  yearg  is  that  the  number  of
 cultivators  in  India  has  decreased  and
 the  number  of  agricultura]  labourers
 has  increased.  That  indicates  that  the
 small  farmers  are  being  driven  out  of
 the  land.  I  want  the  Government  to
 go  into  thig  problem  and  draw  its  own
 conclusions.  My  conclusion  or  my
 experience  is  that  the  small  farmer  is
 being  driven  .out  from  the  land  he  is
 joining.  the  force  of  agricultural  Jab-
 ourers.  There  is  no  employment  op-
 portunity,  there  is  no  improvement  in
 the  cultivator’s  life  quring  the  last
 thirty  years.  What  is  the  reason?  Is  it
 that  the  agriculturist  or  the  cultivator
 ig  not  prepared  to  work?  He  is  pre-
 pared  to  work.  He  toils  day  and
 night  throughout  the  rainy  season  in
 cold  and  hot  climate.  If  he  is  given
 the  proper  opportunities,  proper  in-
 centives,  he  can  produce  more  and  in
 a  number  of  geasons,  we  have  seen
 that  the  agricultural  production  in-
 creased  tremendously.  The  basic  pro-
 belm  of  rural  India  is  how  to  take
 care  of  the  small  cultivators.  The
 statistics  show  that  80  per  cent  of  the
 cultivators  ate  having  below  ten  ecreg
 of  land.  That  means  that  they  require
 our  best  attention.
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 MR.  CHAIRMAN:  Please  conclude
 now.

 SHRI  DAJIBA  DESAI:  ‘I  want  some
 more  time.

 MR,  CHAIRMAN:  You  have  to  keep
 to  the  time  allotted  to  individual
 Members.  Please  wind  up  now.

 SHRI  DAJIBA  DESAI;  The  major
 problem  of  the  Indian  agriculturist
 is  not  to  have  a  secondary  industry  or
 secondary  employment,  but  to  increase
 employment  in  agriculture.  That  will
 be  done  only  if  we  assure  a  remune-
 tative  price  to  the  cultivator.  Remu-
 nerative  price  will  give  him  additional
 support  in  financial  matters;  he  will
 invest  his  savings  in  agriculture.  In-
 terjecting  credits  or  interjecting  some-
 thing  like  subsidy  will  not  help.  This
 is  the  only  way  by  which  the  produc-
 tion  will  increase  ang  the  earnings  of
 the  cultivator  will  increase.  That  will
 give  us  savings,  that  will  give  us
 market.  Even  if  you  have  rural
 industries,  cottage  industries,  where  is
 the  market  for  the  products?  The
 market  can  be  developed  only  if  you
 give  remunerative  prices  to  the  agri-
 culturists.

 Secondly,  the  Government  should
 not  discriminate  between  agriculture
 and  industry.
 I  will  just  quote  one  or  two  para-
 graphs  from  this  draft.

 “Stabilisation  policies  for  agricul-
 tural  commodities  will  involve  ap-
 propriate  support  prices,  buffer  stock
 operations  and  imports  when  neces-
 sary.  The  commodities  to  be
 covered  under  this  policy  would
 include  not  only  rice  and  wheat  but
 also  cotton  and  jute.  Subject  to
 our  financial  and  administrative
 capabilities;  it  is  desirable  to  add
 pulses  and  oil  seeds  to  this  group.
 The  approach  of  the  Agricultural

 ‘Prices  Commission  to  the  determi-
 nation  of  support  prices  of  various
 commodities has  been  sound,  and  it
 ts  important  in  the  interests  of
 price  stability  that  no  price  increase
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 96  given  unless  it  is  justified  by
 substantial  rige  in  input  prices.”

 This  is  about  agricultural  prices.
 What  about  industria)  commodities?

 “In  the  case  of  manufacaures
 price  fixation  should  be  “fimited  to
 a  few  commodities  where  this  is
 clearly  required  for  maintaining
 overall  price  stability  anq  orderly
 marketing  for  all  such  commodities,
 whether  produced  in  the  private  or
 the  public  sector.  A  fair  return  on
 investment  should  be  assured  in
 determining  administered  prices...”

 A  fair  return  is  assured  to  the  indus-
 try  but  the  same  principle  is  rot
 applied  to  agriculture.  A  fair  return
 to  agriculture  means  that  he  must
 have  the  cost  of  production,  he  must
 maintain  his  family  and  he  should
 get  a  remunerative  price.  But  here  is
 this  discrimination.

 Another  thing  which  some  members
 have  also  pointed  out  is  about  elecri-
 city.  Electricity  jn  the  whole  of  India
 ig  charged  at  two  rates:  one  for  the
 agricultural  community  and  another
 trate  which  is  a  lower  rate  for  the
 industrial  co:  nity.  Like  this
 there  are  a  number  of  discriminatory
 things  in  the  mic  develop:  t
 of  the  country.  So,  unless  you  wipe
 out  this  discrimination,  you  t
 do  justice  to  both  the  sections  and
 unless  agriculture  improves,  industry
 cannot  be  sustained.  So,  this  is  the
 major  thing.  As  I  have  no  more
 time  at  my  disposal,  J  thank  you,  with
 these  words.

 SHRI  YASHWANT  BOROLE  (Jal-
 gaon):  We  have  on  the  floor  of  the
 House  distinctive  thoughts  which
 have  been  expressed.  One  thought
 which  as  discerned  from  this  draft
 Plan  has  been  enunciated  by  the
 Leader  of  the  Opposition.  The  plan-

 “ning  that  he  has  envisageq  is  al-
 together  a  different  one  than  what  is
 indicated  in  the  draft  Plan.  Mr.

 “Stephen  thinks  that  it  is  no  use  going
 “in  for  small-scale  and  cottage’  indus-
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 tries  because,  according  to  him,  it  is
 retrograde  step  and  the  economics

 of  production  will  ot  benefit  the
 country.  The  expansion  of  big  indus-
 tries,  more  of  factory  go0ds  =  shall
 ‘alone  sustain  the  economy.  It  will
 provide  a  capita]  formation  and  it
 may  also  at  the  same  time  give  a
 boost  to  the  economy  80  as  to  fulfil
 all  the  consumer  requirements  of  the
 masses.  This  thought  which  has  been
 put  forth  before  the  House  is  dis-
 proved  by  the  very  process  of  plan-
 ning  which  we  have  followed  for  the
 last  25  years.  All  the  Five  Year  Plans
 which  required  crores  of  rupees  of
 investment  have  definitely  not  bene-
 fited  at  least  75—80  per  cent  of  the
 people  of  this  country.  The  statis-
 tics  which  have  been  produced  in  the
 ‘same  draft  also  show  that  the  benefits
 have  not  percolateg  to  the  lowest  in
 the  ladder,  the  marginal  farmerg  and
 particularly,  the  landless  labour  and
 unemployed  persons.

 I  would  like  to  point  out  as  to  the
 planning  of  more  capital  goods
 investment,  as  to  what  happened
 in  this  country,  about  its  growth
 and  about  the  rate  per  capita,
 On  the  basis  of  1960-61,  prices.  In
 950-5l,  the  per  capital  income  was
 Rs.  252.9,  in  960-6l  it  is  305.6,  in
 970-7l  it  is  only  353,  in  ‘1974-75,  it  is
 343.2,  in  ‘1975-76  it  is  365.9.

 The  annual  growth  rate  in  960-6l
 is  4.54,  in  970-7l  it  is  440,  in
 (1974-75  it  ig  .4  only  and  in  1975-76
 it  is  8.76.

 This  growth  rate  of  8.76  in  the  year
 ‘1975-76,  is  an  exceptional  one.  Let
 ug  analyse,  why  jt  is  so,  why  such
 a  tremendous  growth  rate  has  been
 recorded  in  this  particular  year?
 What  is  the  reason?  Is  it  because  we
 have  invested  more  in  the  industry?
 Ts  it  the  effect—-that  we  have  expand-
 ed  industry  to  a  very  very  great
 exterit?  The  reason  is,  obvéously  not.
 It  is  merely  the  effect  of  favourable
 agricultural  production  which  has
 come  in  ‘1978-76,  But  for  this,  this  rate
 of  growth  could  never  have  been
 doubled,  This  @verage  has  been
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 doubled  in  the  year.  So,  there  are
 potentialities  of  agriculture  for  an
 increase  in  production  and  ineconomic
 growth  process.  What  has  happened,
 with  all  these  capital  investment
 goods?  I  will  give  the  output  caiptal
 ratio.

 In  the  first  Plan,  from  95l-—56  the
 output  capital  ratio  was  47—that
 means  an  additiona]  increase  generat-
 ed  during  the  period  over  the  invest-
 ment.  In  the  Second  Plan  t.e.  956—6l
 it  ig  only  39.  In  the  Third  Plan
 96—66  it  is  21,  Thereafter  there
 was  Annual  Plan.  Ip  the  mean  while
 in  1967-69  it  was  20  and  in  the  Fourth
 Plan  969  it  is  9  only.  So,  we  find
 tight  from  the  First  Plan  what  was
 47  has  dwindled  down  to  ‘19.  That
 is  the  output  capital  ratio.  This
 points  out  that  the  industrial  invest-
 ment  does  not  pay  more.  It  has  a
 longer  gestation  period.  Not  only
 that,  but  we  find  that  from  planning
 to  its  implementation  and  the  actual
 production,  there  is  a  great  time  lag.
 Consequently,  the  capital  investment
 also  enormously  increases  and  the
 ultimate  output  which  we  are  getting
 does  not  bear  the  desireg  production
 ratio  and,  therefore,  Mr.  Stephen
 would  be  required  tq  think  again,
 rethink  on  the  process,  as  to  whether
 this  planning  which  has  been  there
 for  the  last  25  years,  whether  it  has
 really  paid.

 गा  hrs.

 We  started  planning.  We  had
 Colombo  Plan  which  we  adopted.  Just
 it  was  meant  for  development  of
 common  wealth  countries.  We  adopt-
 ed  it  and  then  comes  Nehru  and
 Mahalonobis  age,  which  has  a  definite
 plan.  This  has  a  thrust  on  industrial
 investment.  That  was  the  principal
 thing  which  was  done.  that  we  put
 more  investment  in  the  industries
 there  will’  be  steel  available;  there
 will  be  cement  available;  there  will
 be  electricity  available  there  will  be  all

 ‘types  of  infra-structure  available  and
 “in  the  second  phase  it  was  expected
 that  the  consumer  goods  could  be
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 produced  to  a  very  very  large  extent
 to  meet  requirements  of  the  Indian
 people  and  the  masses.  But,  unfor-
 tunately,  this  has  not  come  to  be  true.
 The  position  in  which  we  are  placed
 here  is  that  the  Indian  people  have
 suffered  the  rising  trend  in  prices
 continuously.  There  has  been  a  rising
 trend  of  unemployment  and  under-em-
 ployment.  There  has  been  a  rising
 trend  in  inequalities  also.  There  has
 been  rise  in  the  poverty.  Sixty  per
 cent  of  the  masses  are  below  the
 poverty  line.  These  facts  cannot  be
 brusheg  aside.  We  have  to  bear  in
 mind  all  the  equi  produced
 by  the  implementation  of  the  Plans
 and,  therefore,  the  perspective  will
 have  to  be  totally  changed.  At  the
 same  time,  I  would  like  to  say  that
 we  are  not  decrying  any  improve-
 ments  made  in  the  past.  My  Opposi-
 tion  friends  should  never  think  on
 those  lines.  The  Prime  Minister  has
 said  more  than  once  on  the  floor  of
 the  House  that  we  do  not  say  that
 nothing  has  been  done  during  the
 last  thirty  years  but  do  not  get  satis-
 faction  thereof  that  everything  that
 has  been  done  is  correct  and  right  and
 on  the  proper  lineg  and  fit  for  Indian
 conditions.

 ‘Our  conditions  are  very  peculiar.
 Eighty  per  cent  of  our  population  is
 dependent  on  agriculture  spread
 over  a  large  number  of  villages.  So,
 the  question  to  be  considered  jis  ७5
 to  what  type  of  economy  we  are  going
 to  give  them.  We  cannot  go  like  Mr.
 Samar  Mukherjee  that  everything  can
 be  disbanded  in  this  democratic  set-
 up.  We  know  the  forces  behind
 Russia  and  China.  We  know  what  is
 the  freedom  that  has  been  there.  We
 also  do  not  want  merely  to  create  a
 materialistic  world  around  us.  We
 want  to  develop  a  system  where  we
 can  develop  both  the  spirit  and  the
 mind  as  well  as  the  material  gains
 simultaneously.  No

 Cok  Psa earg  ig  a  long  period  wait,  Hen
 Yhere  is  all  the  mere  necessity  to  has-
 ten  ang  really  move  on.  If  need  be
 we  sbail  even  import  consumer  goods
 which  are  not  available  in  the  coun-
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 try  for  distribution  to  the  poor  who
 are  not  getting  the  same  at  a  fair
 Price.  Till  our  cottage  and  small
 scale  industries  develop  we  have  to
 meet  this  shortcoming.  Mr.  Stephen
 said  that  liberalisation  of  import:
 means  killing  of  our  own  industries.
 This  is  not  the  correct  position,  Our
 industries  wil]  neither  get  killed  nor
 get  abolished  as  has  been  pointed  out
 by  Mr.  Stephen.  It  would  not  be  done
 like  that.  We  are  determined  that
 advantages  must  percolate  to  the
 lowest  man.  In  what  way  they  can
 percolate  this.  Agriculture  will  have
 to  be  strengthened  first  and  by  and
 large  small  industries  and  cottage
 industries  wilj  have  to  be  supple-
 mented.  There  is  a  tremandous
 potentiality  for  increasing  the  pro-
 duction  in  agriculture  but  we  have
 not  realised  this.  The  increase  in  the
 growth  rate  in  1975-76  is  mainly  due
 io  increase  in  the  agricultural  output.
 Hence  there  is  the  necessity  for  in-
 creasing  the  irrigation  facilities  and
 we  are  determined  to  go  that,  More
 irrigation  facilities  will  not  only  in-
 crease  the  production  in  agriculture
 in  the  country,  but  it  wil)  give  em-
 ployment  to  a  large  section  of  people.
 If  the  double  cropping  system  adopt-
 ed  with  the  aid  of  irrigation,  certain-
 ly  there  is  going  to  be  a  need  for
 double  labour  force  jin  this  field.  So
 much  so,  better  economics  of  agricul-
 ture  is  going  to  give  us  better  and.
 cheaper  food.  These  factors  are  very
 well  interlinked  and  therefore  conse-
 quently  if  agriculture  ig  given  proper
 attention,  definitely  there  will  be  more
 employment  potential  generated  in
 this  field.

 So  far  as  small  scale  industries
 and  cottage  industries  are  concerned,
 I  take  it  that  they  are  supplementery
 and  complementary  to  agriculture.
 When  agriclturists  do  not  find  work,
 sometimes  when  there  is  an  off-
 season,  they  can  very  well  be  engaged
 in  cottage industries  and  consequent-
 ly  more  employment  can  be  created.
 There  are  certain  points  which  I
 would  like  to  make.  It  has  been  said
 on  the  floor  of  the  House  that  it  is
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 not  a  fact  that  the  N.D.C.  has  ap-
 proved  thig  draft  Plan,  The  objec-
 tives  of  the  Draft  Plan  have  certain-
 ly  been  approved  of  by  the  N.D.C.
 There  is  no  dispute  about  the  objec-
 tives  which  have  been  now  incorpo-
 rated  in  this  particular  Draft  Plan.
 The  dispute  is  only  regarding  the
 proportion  of  the  Central  assistance
 that  is  to  flow.  Whether  it  should
 flow  from  the  Centre  or  whe-
 ther  the  States  should  fiave  re-
 resources  at  their  own  command  to
 implement  the  schemes  and  projects
 by  themselves  is  the  question  to  be
 considered.  It  is  merely  a  question
 of  proper  and  better  understanding
 and  adjustment  among  the  members
 of  the  federal  polity.

 Now,  another  point  is:  which  port
 in  India  should  be  developed?  Whe-
 ther  the  port  should  be  developed  in
 Madras  or  Maharashtra  or  Wesi
 Bengal  is  to  be  decided  by  the  Centre.
 If  this  question  is  left  to  the  States,
 are  they  going  to  solve  the  problem
 of  the  State  on  a  national  basis?  The
 States  like  Bihar,  Rajasthan,  Orissa
 and  Madhya  Pradesh  have  been
 deprived  of  their  plans  because  of
 non-availability  of  funds  with  them.
 The  N.D.C.  and  the  Chief  Ministers
 agreed  to  have  0  per  cent  allocation.
 But  both  are  not  satisfied  with  this
 agreement.  They  are  also  not  satisfied
 with  even  70  per  cent  loans  and  30
 per  cent  of  grants  to  be  given  by  the
 Centre.  I  do  not  think  there  is  any
 other  difference  in  regard  to  the
 objectives  of  the  planning.  The  Plan-
 ning  is  accepted.  How  to  float  more
 schemes  in  consultation  will  be  a
 different  matter,

 MR.  CHAIRMAN;  Please  ludi
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 given  in  a  newspaper  that  his  well
 in  a  farm  was  stolen  away.  What  he
 wanted  to  say  was,  when  he  went  for
 getting  grants,  whet  happened  in  the
 revenue  department,  the  loan  is  being
 granted  in  stages.  After  getting  the
 first  instalment  which  js  for  digging
 the  well,  he  actually  did  not  dig
 it  and  got  a_  certificate  by  bribing
 some  Officials  to  the  effect  that  the
 digging  is  over  and  got  the  second
 instalment  for  construction  of  well.
 In  a  similar  way  he  got  the  third
 instalment  also,  but  the  well  is  not
 there.  That  js  what  is  going  on.
 Therefore  the  question  of  administra-
 tion  becomes  very  important.  How
 can  the  Farmers’  Cooperative  be
 developed?  These  are  the  more  impor-
 tant  questions  which  will  have  to  be
 dealth  with  Farmers’  Cooperatives  can-
 not  be  established  in  a  day  because
 people  do  not  like  to.surrender  their
 parcel  of  land  and  resources  because
 the  cooperatives  themselves  are  not
 functioning  well.

 The  real  question  before  this  party,
 the  ruling  party  and  the  country  is,
 what  machinery  we  ure  going  to  pro-
 vide,  is  it  only  the  administrative
 machinery  of  State,  Collector,  BDO
 and  so  on  working  and  functioning?
 The  people’s  cooperation  and  People’s
 participation  could  be  invoked  by
 certain  process,  by  floating  some
 institutions  which  will  inspire  con-
 fidence  among  the  farmers,  landless
 Jabourer,  and  which  will  have  direct
 dealings  with  the  farmers;  let  there
 be  a  mass  distributive  system,  per-
 culating  downwards  to  the  lowest
 level  so  that  every  kind  of  help  will
 reach  the  villagers.  The  real  ques-
 tion  which  we  have  to  tackle  is,  root-
 ing  out  the  corruption,  creating

 SHRI  YASHWANT  BOROLE:  That
 will  be  a  different  matter.  Another
 thing  I  want  to  suggest  is  regarding  the
 framework  of  administration,  which
 ig  very  necessary.  The  Plans  are  not
 implemented,  many  aspects  of  Plans
 are  not  implemented.  For  a  while,
 I  will  tell  you  8  story,  of  a  farmer.
 He  said:  “I  lost  my  well”.  He  has

 fid  in  the  illiterate  masses  and
 villagers  that  here  is  a  real  organi-
 sation  for  them  which  should  be
 developed  and  which  wil]  benefit
 them.

 GHRI  B,  C.  KAMBLE  (Bombay
 South-Central):  Madam  Chairman,
 So  far  as  this  document  is  concerned,
 I  welcome  that  feature  which  relates
 to  a  sort  of  confession  of  failures  of
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 the  previous  Government.  That  ig  @
 right  assessment  and  it  appears  like
 a  religious  confession  ‘and  I  think  that
 the  Prime  Minister  who  is  very  sincere
 will  see  that  the  confession  of  failures
 which  are  mentioned  in  the  Plan  are
 not  committed  and  there  will  not  be
 a  further  occasion  to  mention  the
 failures  so  far  as  the  implementation
 of  the  present  Draft  Five  Year  Plan
 is  concerned.

 What  happened  to  the  previous  Five
 Year  Plans?  The  schemes  under  the
 previous  Plans  appear  to  be  ad  hoc
 and  there  wag  no  specific  scheme  as
 far  as  the  removal  of  unemployment
 ig  concerned.  The  result  has  been
 very  disastrous.  The  result  is  men-
 tioned  at  page  3  that  20  per  cent  of
 the  population  own  only  ३  per  cent
 of  assets  and  4  per  cent  of  the  popu-
 lation  own  30  per  cent  of  the  assets.
 This  shows  that  this  country  is  like
 a  divided  houge  80  far  as  the  economic
 situation  is  concerned.  The  percent-
 ages  at  page  3  are  so  far  as  the
 rural  situation  is  concerned.  If  we
 take  into  consideration  the  urban
 situation,  it  will  be  a  worse  picture.
 Therefore,  whatever  mistakes  have
 been  committed  in  the  previous  plan,
 they  shoulg  be  rectified.

 Taking  the  plang  as  a  whole,  what
 is  the  position?  We  are  grouping  in
 a  growth  rate  between  I  to  2  per  cent.
 From  3.2  per  cent,  under  this  draft
 the  growth  rate  is  supposed  to  be
 4.7  per  cent.  For  the  last  30  years,  we
 are  grouping  within  2  per  cent  of
 growth.  Is  it  commendable?  So  far
 as  life  expectancy  is  concerned,  from
 30  years  it  has  reached  46  years.  That
 means,  every  two  years,  we  can  in-
 crease  the  life  of  an  average  Indian
 only  by  one  year.  If  we  compare
 these  figures,  what  js  it  really  that
 ‘we  are  planning?  I  feel  that  we  are
 very  very  backward  compared  with
 the  rest  of  the  world.

 If  we  take  the  position  of  backward
 classes  in  the  previous  plan,.per  head

 annually  there  was  a  provision  of  4
 annas,  i.e.  25  paise.  How  can  there
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 be  economic  development  if  this  is
 the  provision?  In  the  present  draft,
 it  comeg  to  at  the  most  one  rupee.
 The  population  of  backward  classes
 is  25  per  cent  as  per  this  draft.  The
 provision  made  is  4  per  cent.  The
 Prime  Minister  will  understand  that
 if  the  previous  plans  have  failed  and
 the  benefits  have  not  accrueg  to  the
 very  backward  classes,  again  in  this
 draft  plan  injustice  is  being  done  to
 them.  As  I  said,  if  he  is  sincere
 about  it,  he  will  see  that  the  allo-
 cation  for  the  welfare  of  the  back-
 ward  classes  is  increased.

 It  appears  that  so  far  as  the
 present  draft  is  concerned  there
 appears  to  be  a  shift  to  rural  deve-
 lopment.  I  have  not  been  able  to
 understang  exactly  what  is  going  to.
 be  the  rural]  development  and  what
 are  going  to  be  the  jobs  that  will  be
 created.  I  want  to  be  frank,  If  the
 jobs  to  be  created  under  rural  deve-
 lopment  are  going  to  be  merely
 hereditary  ag  they  came  down  for
 centuries,  then  we  will  oppose  it
 tooth  and  nail.  Therefore,  if  the  jobs
 are  to  be  considered,  the  jobs  must
 be  created  in  such  a  manner  that  the
 hereditary  quality  must  be  abolished.
 Only  modern  methods  should  be  em-
 ployed  and  jobs  should  be  created.
 That  is  my  first  suggestion.

 Secondly,  if  we  compare  the  allo-
 cation  given  at  page  17  in  the  draft,
 we  find  thaf  social  services  are  sacri-
 ficed.  There  is  comparison  on  pages
 7  and  18.  So  far  as  industry  and
 minerals  are  concerned,  there  js  an
 increase  of  40  per  cent.  In  irrigation
 and  flood  control,  the  increase  is
 28  per  cent.  And  energy  etc.  702
 per  cent  and  social  services  hardly  30
 per  cent.  Therefore,  Sir,  what  has
 ‘been  sacrificed  is  the  social  services.

 Now,  I  would  like  to  make  a  few
 suggestions  to  the  Prime  Minister,
 namely,  unless  the  economic  relation-
 ship  which  has  come  right  from  the
 Mughal  Emperors  down  to  the  present
 day,  is  re-arranged,  nothing  can  he
 done.  And  therefore,  the  Directive

 Principles  which  are  embodied  in
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 Article  39  should  be  taken  into  consi-
 deration  while  making  these  pro-
 posals  and  I  am  really  sorry  that  no
 attention  has  been  paid  to  the  Direc-
 tive  Principles,  particularly  Article
 39,  which  speak  about  the  control  of
 ownership  of  the  material  resources
 of  the  nation.

 Ag  the  time  is  very  short,  I  would
 like  to  make  two  more  suggestions,
 With  all  the  representatives  of  vari-
 ous  sections  of  the  backward  classes,
 have  a  full-fledged  discussion  with
 regard  to  the  schemes  of  welfare
 which  they  would  like  to  have  und
 then  adopt  those  schemes.  Otherwise
 if  the  principle  embodied  in  the
 Draft  is  selecting  a  few  families  or
 selecting  a  few  individuals,  that  is
 going  to  worsen  and  the  have-nots
 would  be  stili  sinking  down.

 The  second  suggestion  I  wou!d  like
 to  make  is,  whatever  the  lands  they
 may  have  from  the  hereditary  days  or
 even  today,  they  shoulq  be  taken
 over  by  the  State  and  the  State
 farms  shoulq  be  establisheg  and
 the  modern  methods  of  agriculture
 should  be  employed.  They  should
 be  divested  of  the  ownership  of  what-
 ever  little  jand  they  have.  Creation
 of  ownership  amongst  the  backward
 classes  or  the  Scheduled  Castes  of  one

 ‘acre  or  two  acres,  which  is  uneco-
 nomic,  is  of  no  use.  Take  over  the
 entire  land,  set  up  State  farms  with
 modern  methods.  That  would  be  one
 of  the  ways  of  improving  their  condi-
 tions.

 Finally,  व  would  like  to  request  the
 Prime  Minister  that  the  view  that  is
 taken  about  the  individuals  or  famf-
 lies,  is  not  going  to  help  anything.
 Therefore,  the  proposal  should  be
 considered  at  a  representative  meet-
 ing  of  the  backward  classes  and  the
 implementation  also  should  be  consi-

 ered  the  in  such  a  Conference.
 With  these  words,  I  conclude.

 MR.  CHAIRMAN:  Before  I  call
 the  next  name,  I  would  like  to  tell
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 the  hon.  Members  that  here  is  a  long
 list  of  hon.  Members  who  want  to
 speak.  ‘So,  the  time  limit  should  be
 strictly  adhered  to.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai);  The  time  is  being  ex-
 tended.

 weet  अलबोर  सिह  (होशियारपुर)
 सभापति  महोदय  बड़ी  खुशी  की  बात  हैं  कि
 हमारी  प्लानिंग  के  इनचार्ज  गांधीवादी  मोराग्जी
 भाई  हैं  i  प्रधान  मंत्री  तो  वे  हैं  ही  लेकिन
 प्लानिंग  के  भी  इनचार्ज  हैं  ।  गांधी  जी  ने
 जो  कहा  था  उसकी  तरफ  भ्रगर  आप  देश  को
 ले  जाना  चाहते  हैं  तो  आप  बोल्ड स्टैप  लें  जैसे
 कि  प्रोहिबिशन  के  बारे  में  झापने  बोल्ड  स्टैप
 लेने  की  कोशिश  की  है  ।  चाहे  पीने  वाले  या
 कुछ  और  लोग  कुछ  भी  कहते  जायें  लेकिन  आप
 अपने  तौर  पर  उस  तरफ  चलेंगे  तो  हिन्दुस्तान
 लाजप्ती  तौर  पर  झागे  बढ़ेगा  ।  महात्मा
 गांधी  ने  बेसिक  बात  यह  कही  थी  कि  हम  सैल्फ-
 सफीशिएंट  हों,  हमारे  ग्राम  झात्मनिरभर  हों  t
 अगर  ग्रामों  को  झाप  लें  तो  फिर  प्लानिंग
 के  सारे  ढांचे  को  बदलना  पड़ेगा  ।  इस  वक्‍त
 जो  ढांचा  बनता  है,  उस  में  यही  होता  है  कि
 इसने  करोड़  रुपये  या  इतने  श्र्रब  रुपये  इस
 फण्ड  में  भ्रा  जायेंगे,  उस  से  हम  यह  करेंगे,  वह
 करेंगे,  लेकिन  इस  के  उलटे  भ्रगर  हम  यह  मात
 लें  कि  ग्राम  हमारा  बेसिक  यूनिट  है-अगर
 किसी  गांव  की  प्राबादी2  हजार  है,  तो  उस  में
 कितना  कपड़ा  चाहिये,  कितनी  दूसरी  चीजें
 चाहिये,  इन  सब  का  उत्पादन  उसीयगांब  में
 हों,  गांव  की  जरूरियात  गांव  में  ही  पूरी  हों,
 तो  फिर  प्लानिंग  के  बारे  में  हमारे  सोचने  का
 ढंग  बदल  सकता  है

 झगर  हम  पुराने  इतिहास  को  देखें--
 अंग्रजों  के  जमाने  से  पहले,  सारी  चीजें  गांव  के
 अन्दर  ही  पंदा  होती  थीं।  लेकिन  बाद  में  हालात
 बदलते  गये  ।  एक  शामर  ने  कहा  है--

 मजें-इश्क  पर  रहमत  खुदा  की,
 मज  बढ़ता  गया  ज्यों-ज्यों  दवा  की  ।
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 चिधरी  बलीर  सिंह]
 हमारे  प्लानिंग  का  झसर  उल्टा  होता  गया।
 नहम  कहते  रहे  कि  बराबरी  का  समाज  लाना
 &  लेकिन,  कसा  समाज  लाये--हमने  बड़ी-
 बड़ी  इमारतें  बनानी  शुरू  कर  दी,  शहर  बनते
 +ये  पुराने  शहरों  को  हम  गालियां  निकालते

 “गये,  लेकिन  जो  नये  शहर  बने-वे  कैसे  बने--
 मान  नगर,  शान  नगर,  सेवा  नगर  ।  सेवा
 नगर  में  कौन  रहते  हैं--क्लास  4  एम्पलाइज,
 क्योंकि  वे  सेआ  करते  हैं  a  जहां  पहले  किसी
 बड़े  भ्रादमी  के  मकान  के  साथ  गरीब  का  मकान

 होता  था,  गरीब  भौर  अमीर  के  अक्चे  साथ-साथ
 खेलते  थे,  उसी  मिट्टी  में  पलते  थे,  लेकिन  झाज
 गरीब  का  बच्चा  असोर  के  बच्चे  के  साथ  नहीं
 खेल  सकता,  उन  को  मिलने  का  मौका  भी
 नहीं  मिल  सकता-इस  तरह  का  समाजवादी
 हिन्दुस्तान  में  भ्राया  ।  जहां  पहले  सब  बराबर
 थ,  सब  सिल  कर  काम  करते  थे,  सब  में  भाई-
 चारा  था,  आज  वह  खत्म  हो  गया  t  जहां
 'पहले  किसी  गांव  में  किसान  भ्नाज  पैदा  करता
 था,  तो  लोहार  उस के  हल  की  मरम्मत  करता
 था,  तिरखान  उसका  लकड़ी  का  काम  करता
 था,  कपड़ा  बुनाने  जाला  उस  की  कपड़े  की
 जरूरत  को  पूरा  करता  था,  जब  फसल  पक
 कर  झाती  थी  तो  वह  बैठ  जाते  थे  और  अपनी
 जरूरत  के  मुताबिक  उस  को  बांट  लेते  थे
 उस  में  दो-भरी  तिरखान  की  है,  2  भरी
 लोहार  की  है,  2  भरी  कपड़ा  बनने  वले  की
 है,  2  भरी  जिस  ने  लेबर  की  है,  उसकी  है,
 इस  सरह  से  वे  लोग  अपनी  जरूरत  को  पूरा  कर
 लेते  थे।  लेकिन  आज  हालात  बिलकुल  बदल
 गये  हैं  --अभव  इन्सान  गुलाम  बन  गया  है  a

 “बिजली  का  गुलाम  है,  मशीनरी  का  गुलाम  है  ।
 झाज  बिजली,  मशीनरी  और  दूसरे  साधन

 .हम  पर  राज  करते  हैं।  हम  ने  समाज  को
 बेहतर  बनाने  के  लिये  इन  का  इस्तेमाल  किया,
 लेकिन  नतीजा  क्‍या  हा  --मशीनरी  ने
 “इंसान  को  बेकार  बना  कर  रख  दिया  t

 हमारे  प्रधान  मंत्री  जी  गांधी  वादी  हैं
 अर  गांधी  जी  ने  यह  कहा  था  कि  ग्रामों  को
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 आत्म-निर्भर  बनाझो,  ग्रामों  को  बेस  अनाधों
 जो  खुद  यह  फैसला  करें  कि  उन्हें  क्या  चाहिये
 ग्राम  को  डाक्टर  चाहिये  1.15  ये  खुद  डाक्टर
 बनाये,  ग्राम  में  निरक्षता  है,  उसे  दूर  करना  हें,
 तो  वे  टीचर  बनायें  ।  इसी  तरह  से  एडल्ट
 एजूकेशन  के  लिये  जो  टीचर  रिटायर  होते  हैं
 वे  एडल्टस  को  पढ़ाना  शुरू  कर  दें  तो  निरक्षरता
 दूर  हो  सकती  है।  लेकिन  ये  सब  काम  गांव  में
 बैठ  कर  गांव  वाले  खुद  करें,  यहां  दिल्‍ली  में
 बैठ  कर  या  चण्डीगढ़  में  बैठ  कर  हम  उन  के
 लिये  प्रोग्राम  अनाये  कि  हम  को  इतने  करोड़
 झादमियों  को  पढ़ाना  है,  इतने  करोड़  अच्चों
 को  पढ़ाना  है-तो  यह  काम  नहीं  हो  सकेगा  ।
 जब  तक  हम  देहात  में  नहीं  जाते  गांव  बालों
 के  साथ  बैठ  कर  इस  काम  को  नहीं  करते  तो
 काम  नहीं  चलेगा  ।  वहां  जा  कर  हम  को  देखना
 चाहिये  कि  उन  की  क्‍या  जरूरियात  हैं  उनको
 कितना  कपड़ा  चाहिये,  कितनी  खाण्ड  चाहिये,
 कितनी  दूसरी  सहूलियतें  चाहिये  और  जो  चीजें
 देहातों  में  न  बन  सकें,  वह  बाहर  से  मंगाई
 जांये---तब  गांवों  का  सही  मायनों  में  विकास
 होगा  ।  वहां  पर  चर्खा  चलाने  के  बजाय  धागा
 बड़ी-बड़ी  इण्डस्ट्रीज  से  आये,  खड़ी  लगी  हो
 तो  वह  बिजली  से  चले-दूसरों  पर  निर्भर
 रहने  से  हम  आात्म-निर्भर  नहीं  हो  सकते  ।
 हम  को  इस  की  बुनियाद  में  जाना  चाहिये--
 हमारी  बेसिक  रिक्वायरमेन्ट  क्‍या  है  और
 उस  को  गांवों  के  जरिये  कैसे  पूरा  किया  जा
 सकता  है,  हम  को  अपनी  मौजूदा  इकानसा-
 मिक्‍स  में  रुपये  के  रोल  को  खत्म  कर  के  चीजों
 का  जो  रोल  है  उस  तरफ  जामा  चाहिये  ।
 हमारे  यहां  जो  चीजें  बनती  हैं  हम  उनको
 दौलत  समझें,  लेकिन  हम  ने  नोट  को  ज्यादा
 महत्व  दिया,  उस  के  तकसीम  में  ही  गड़बड़
 हो  जाती  है  ।  प्रगर  एक  झावसी  कपड़ा
 बनाता  है,  दूसरा  जूता  बनाता  है  शौर  तीसरा
 झ्रादमी  भ्रनाज  पैदा  करता  है  तो  वे  भरापस  में
 बांट  लें  भौर  भापस  में  एक  दूसरे  को  चीजें
 दें।  गांधी  जी  का  यह  तजरिया  था।  इस
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 के  बारे  में  उन्होंने  कहा  था  कौर  भगर  इस  ढंग
 से  हम  शुरू  कर  दें  तो  बहुत  सी  दिक्कतें  दूर
 हो  जाएगी  घौर  यह  जो  हम  कहते  हैं  कि
 बिरला  के  पास  जो  37  करोड़  रुपये  थे  वे
 आज  बढ़  कर  100  करोड़  के  ऊपर  हो  गथ
 और  टाटा  के  पास  जो  37  करोड़  रुपये  थे
 ये  आज  बढ़  कर  200  करोड़  के  ऊपर  हो
 गये,  इस  तरह  की  बातें  बन्द  हो  जाएगी  I
 अगर  नीचे  से  चलना  शुरू  करेंगे  तो  हमरा
 जो  प्लानिंग  है,  वह  प्लानिंग  सही  ढंग  से  चलना
 शुरू  हो  जाएगा  झ्ौर  हम  हर  ग्रादमी  की
 जरूरियात  को  पूरा  कर  सकेंगे  t  भाज  झगड़ा
 होता  है  कि  हरिजनों  को  रिजर्वेशन  चाहिए

 मौर झगर  गांवों  को  यूनिट  मान  कर  चलेंगे
 तो  एक  भी  आदमी  बेकार  नही  होगा  ।  श्गर
 मकान  चाहिए  तो  मकान  बनाने  वाले  मकान
 बनाएगें  और  जो  जो  चीजें  चाहिए  उन  को
 बनाने  वाले  उन  चीजों  को  देंगे  और  अग
 देहात  में  वे  नहीं  मिल  सकती  हैं  तो  बाहर  से  के
 आएगी  शौर  देहात  का  फालतू  माल  बाहर
 भेजा  जाएगा  और  उस  के  बदले  में  बाहर  से
 चीजें  ली  जाएगी  ।  श्राज  होता  क्‍या  है  कि
 हमारी  चीजों  की  प्रगर  कीमत  तय  करनी  है,
 तो  उस  को  तय  करने  वाले  दिल्‍ली  में  बैठ  कर
 उस  को  तय  कर  देते  हैं,  भ्रहमदाबाद  में  जो
 बदे  हैं  वे  उस  की  कौमत  तय  कर  देते  हैं  tv

 “यह  जो  नया  जमाना  झाने  वाला  है,  इस  सें
 सब  से  बड़ी  जरूरत  इस  बात  की  है  कि  हम
 डिसेन्ट्रेलाइज  करें  और  इंडस्ट्री  धर  घर  शौर
 गांव  गांव  में  पहुचे  झगर  ऐसा  नहीं  होता
 है  और  अगर  अहमदाबाद  में  बम  या  एटम
 बम  पड़  जाए,  तो  सारे  देश  से  कपडे  का
 अकाल  ही  जाएगा  या  अम  किसी  शौर  जगह,
 पड़  जाए,  तो  उस  जगह  जो  चीज  पदा  होती  है,
 वह  पैदा  होनी  बन्द  हो  जाएगी  और  सारा
 काम  रक  जाएगा  क्योंकि  श्राज  सेन्‍्ट्रेलाइज
 सारा  मामला  हैं  ।  श्रगर  डिसेन्ट्रेलाज
 करेंगे  तो  इस  का  नतीजा  यह  होगा  कि  जब
 मुल्क  में  किसी  चीज़  की  कमी  चा  जाए  तो
 दूसरी  जगहों  से  उस  को  पूरा  किया  जा  सकता
 है  भौर  वहां  से  उस  का  निकास  कर  के  हर
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 जगह  पहुचाया  जा  सकता  है  |  प्रगर
 देहात  को  यूनिट  मान  लिया  जाए,  तो  लीडर-
 शिप  वहां  पर  पैदा  करने  की  जरूरत  होगी  |
 झ्राज  जो  लीडरशिप  दिल्‍ली  में  है  या  जडीगढ़
 में  है,  तो  वहां  लड़ाई  हो  जाती  है  प्रौर  लीडर-
 शिप  के  लिए  हर  जगह  फसाद  होते  हैं।  अगर
 हम  देहात  को  यूनिट  मान  लेते  हैं  तो  हमें
 लाखों  भ्रादमियों  की  लीडरशिप  केलिए  जरूरत
 पड़ेगी  जिन  को  वहां  के  इन्तजाम  को  सभालना
 होगा।  वहां  पर  वे  प्लान्ट  प्रोटेक्शन  का  काम
 करवा  सकें,  फसल  का  काम  करवा  सके
 सड़कों  का  इन्तजाम  करवा  सकें,  देहातों  में
 जो  पानी  की  जरूरत  हैं  उस  का  इन्तजाम
 करवा  सकें  शौर  श्गर  कोई  टयूबवेल  लगाना  है,
 तो  देहात  वाले  श्रपने  तौर  पर  लगवा  सकें,
 इन  सब  बातों  के  लिए  देहातों  में  हमें  लीडसे
 की  जरूरत  पड़ेगी  ।  झब  तो  कया  होता  है  कि
 यहां  पर  बैठ  कर  फसला  करते  हैं  झगर
 होशियारपुर  का  मसला  है,  वहां  का  माऊउन्टे-
 नियस  एरिया  है  शौर  बाढ़  का  जो  पानी  आता
 है,  बह  वहां  पर  लोगों  को  तबाह  कर  देता  है
 और  उस  इलाके  को  तबाह  कर  देता  है,  अगर
 वहां  के  लोग  उस  के  लिए  प्लानिंग  करेंगे  तो
 सब  से  पहले  हम  सोचेंगे  कि  होशियारपुर  के
 जिले  को  किन  चीजों  की  जरूरत  है,  होशियार-
 पुर  के  देहातों  की  क्या  जरूरायात  हैं  और  वहां
 कौन  सी  चीज़  पैदा  हो  सकती  है  शौर  उन  को
 हम  कैसें  यूटीलाइज  कर  सकते  हैं,  इन  सब
 बातों  की  प्लानिंग  ठीक  से  हो  सकती  है  ।

 यह  मैंने  चन्द  बातें  कही  हैं  शौर  मैं  यह
 कहूंगा  कि  श्रगर  प्रधान  मत्री  जी  इस  के  बारे
 में  बोल्डली  स्टेप  लें  तो  इस  बात  को  जागे
 ले  जाते  के  लिए  सारा  देश  आप  के  साथ  होगा  ।
 सरमायदारों  के  लिए  ही  काम  करने  से  देश  में
 कुछ  नहीं  होने  वाला  है  ।

 इन  चन्द  शब्दों  के  साथ  मैं  समाप्त  करता
 हूं  y

 SHRI  K.  LAKKAPPA  (Tumkur):
 Mr.  Chairman,  Sir,  the  document
 placed  before  the  House  by  the  hon.
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 Prime  Minister  for  discussion  has  not.
 indicated  the  direction  in  which  the
 country’s  economy  ghould  be  deve-
 loped  and  should  be  implemented.
 I  would  like  to  quote  one  thing  that
 the  Draft  Plan  which  was  placed
 before  the  National  Development
 Counci]  was,  for  the  first  time  in
 history,  rejecteq  by  the  various  State
 Chief  ‘Ministers  when  it  was  discuss-
 ed.  jy  will  never  minimise  the  im-
 portance  and  also  be  keen  interest  of
 the  Prime  Minister  because  he  takes
 certain  concepts  of  Gandhian  ideology
 which  jis  very  dear  to  him  and  at  the
 same  time,  he  sincerely  adopts  a
 certain  planning  envisaged  by
 Jawaharlal  Nehru.  This  shows  the
 far  sightedness  of  the  Prime  Minis-
 ter.  But,  unfortunately,  it  has  been
 coming  into  conflict  with  the  Janata
 Party  constituents  of  various  charc-
 ters  and  shades  of  opinion.  Now  they
 are  trying  to  dilute  and  dismantle
 the  very  spirit  of  the  Prime  Minister's
 concept  of  planning  by  various  factors
 through  ‘various  people.

 There  has  been—it  jis  needless  to
 state—a  lack  of  unity  on  economic
 and  social  purpose  within  the  Janata
 conglomeration  itself  and  this  is  the
 main  bottleneck.  The  differences  are
 revolving  around  conflicting  approa-
 ches  on  plan  priorities  and  strategy.
 It  is  clear  that  the  basic  economic
 policies  of  the  country  can  be  evolved
 only  on  the  basis  of  a  national  con-
 s€nsus.  But,  unfortunately,  the
 national  consensus  was  not  there  at
 the  meeting  of  the  NDC  and  at  the
 same  time  divergent  views  were
 expressed  regarding  this  plan  concept,
 the  Rolling  Plan  and  its  concept.
 This  is  nothing  but  dismantling  the
 planning  system  that  had  been  en-
 visaged  by  the  previous  Government.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East)  :  Sanjay
 Gandhi.

 SHRI  K.  LAKKAPPA:  Do  not
 quote  Sanjay  Gandhi.  You  may  be
 having  phobia  for  people.  I  do  not
 have.  I  am  always  for  the  people.
 I  have  been  serving  the  people  for  the
 last  so  many  years  Jong  before  Dr.
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 Subramaniam  Swamy  came  here.
 You  may  be  having  phobia  for  people,
 but  Ido  not  have  a  phtbia  of  that  kind,
 In  spite  of  Prime  Minister's  tribute
 to  Jawaharlal  Nehru  for  his  great
 foresight  in  introducing  planning  and
 its  incorporation  in  the  NDC  resolu-
 tion,  it  has  been  confronted  by  people
 who  are  holding  the  concept  of
 private  sector—this  of  course  the
 Prime  Minister  genuinely  may  not
 believe—but  the  constituents  are
 opposing  the  concept  of  prospective
 planning  and  also  the  development  of
 the  nation,  of  the  country  and  its
 economy  envisaged  by  the  Planning
 Commission  and  how  this  Planning
 Commission  would  envisage  the  deve-
 lopment  of  this  country,  we  have  to
 see.  The  performance  of  the  Janata
 Party  in  one  year  is  a  clear  reflection
 how  and  in  which  direction  that  is
 going  on.

 I  would  like  to  quote  something
 which  is  very  relevant  here.  To  give
 remunerative  prices  ६०  the  jute  gro-
 wers  has  been  opposed  by  no  less  a
 person  than  Dr.  Subramaniam
 Swamy,  I  am  putting  it  to  you  be-
 cause  this  is  an  occasion  to  tell  you
 how  they  are  diluting  the  system  and
 are  doing  dismantling  systemtically
 as  far  as  the  entire  planning  and
 developmental  activities  of  this  coun-
 try  are  concerned.

 AN  HON.  MEMBER:  Nothing.
 SHRI  K.  LAKKAPPA:  Nothing  is

 wrong,  if  you  hold  that  opinion,  then
 I  cannot  say  anything  about  it.  But,
 unfortunately,  people  of  this  country
 were  given  different,  time  and  again,
 warnings

 MR.  CHAIRMAN:  You  address  the
 Chair.

 SHRI  K.  LAKKAPPA:  I  will  take
 some  time.

 MR.  CHAIRMAN:  Strictly  0
 minutes.

 SHRI  K.  LAKKAPPA:  I  would
 like  to  quote  another  performance  of
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 the  Janata  Party  As  far  ag  our  eco-
 nomy  jigs  concerned,—you  see  the
 direction  in  which  they  are  going—
 not  only  there  is  economic  stagna-
 tion  but  the  growth  has  been  with-
 held.  There  was  money  supply  and
 it  was  up  by  l5  per  cent.  In  (1977-78
 financial  year,  the  money  supply  ex-
 panded  by  5.4  per  cent.  Between
 Merch  977  and  March  1978,  it  rose
 in  absolute  terms  by  Rs.  2402  crores—
 from  Rs.  15,609  crores  it  rose  to
 Rs.  8,0ll  crores.  This  increase  of
 money  will  create  infiation.  In  that
 direction,  the  performance  of  the
 Government  is  going  on.  I  want  to
 say  that  whatever  may  be  the  figures
 you  have  quoted,  no  new  direction

 «has  been  envisdged—other  than  quot-
 ing  figures  and  explaining  graphical-
 ly  how  40  per  cent  is  below  the
 poverty  line  etc.—which  figure  is  also
 not  correct.  So,  quoting  figures  and
 increasing  money  for  certain  items  of
 the  Plan  outlay  is  not  an  indication
 of  any  plan  for  the  development  of
 the  nation.  Firstly,  in  regard  to  uti-
 lisation  of  man-power,  how  it  should
 be  utiliseq  has  not  been  planned  or
 envisaged.  That  requires  will  on  the
 part  of  the  Government,  the  will  that
 controls  the  entire  nervous  system  of
 the  Government.  That  will,  that
 codification  and  that  consolidation  of
 directions  towards  growth  is  not  there
 in  the  Government.  So  how  can  we
 expect  any  growth?  This  is  only  an
 ornamental  document  that  has  been
 placed  today.  There  ig  no  difference
 between  previous  plans  and  these
 documents,  except  that  there  ig  in-
 creased  money  for  certain  items  like
 road  work  or  employment  or  for
 some  industrial  purposes.  But  how
 are  you  going  to  utilise  man-power?

 MR.  CHAIRMAN:  Only  two
 minutes  more.  You  are  encroaching
 on  the  time  of  other  Members.

 SHRI  K.  LAKKAPPA:  My  whip
 told  me  that  I  can  take  a  little  more
 time.

 The  basic  concept  is  about  the
 large-scale  sector,  the  industrial  sec-
 tor.  The  large-scale  sector,  the  in-
 93l  LS—i8

 VAISAKHA  13,  900  (SAKA)  Plan,  978—88  396
 (Motn.)

 dustrial  sector,  the  heavy  industries
 which  are  already  functioning  and  are

 or  bearing  fruit  are  to giving
 be  dismantled  by  this  changed
 concept  and  we  are  going
 back  again  to  the  bullock-cart
 age.  You  want  to  generate  employ-
 ment  in  the  rural  areas,  but  what
 are  the  industrial  resources  available
 in  this  country,  which  can  be  exploit-
 ed  for  human  development?  If  growth
 is  envisaged,  in  the  plan  which  has
 been  created,  the  work  under  pro-
 gress,  and  then  water,  forest  wealth,
 mineral  wealth  and  man-power  has
 to  be  coordinated,  Unless  you  create
 a  coordinateg  effort  and  there  is
 will  on  the  part  of  the  Government,
 how  can  you  impli  the  sch  ?
 Today  we  are  having  different  types
 of  Governments  in  different  States,
 with  different  ideologies.  Your  part-
 ner  in  West  Bengal  is  asking  for  a
 dialogue  between  the  State  and  the
 Centre—which  envisages  a  certain
 system  of  ideology  and  political  phi-
 losophy.  You  are  a  partner  here,  but
 you  are  denying  that  dialogue.

 MR.  CHAIRMAN;  Please  conclude
 now:  cooperate  with  the  Chair.

 SHRI  K.  LAKKAPPA:  So,  there  is
 no  question  of  any  implementation  of
 the  draft  Five  Year  Plan  which  is
 under  consideration  as  it  doeg  not
 envisage  in  which  direction  our  coun-
 try  can  develop  and  what  is  the
 economic  strategy  that  we  have  to
 adopt  ang  what  are  the  resources  that
 you  are  going  to  exploit  to  meet  the
 situation.  There  is  nothing  about
 tackling  the  burning  problem  of  un-
 employment,  under-emplpyment,  rural
 economy,  industrial  growth,  utilisa-
 tion  of  man-power,  science  and  tech-
 nology,  the  manner  in  which  you  are
 going  to  deal  with  science  and  tech-
 nology  and  treat  scientists,  the  man-
 ner  in  which  you  are  going  to  advo-
 cate  the  private  sector.  You  =  are
 rendering  help  directly  or  indirectly
 —by  soft-pedalling  ang  indirect  nurs-
 ing—to  the  multi-nationals.  How  can
 our  economy  come  out  of  the  clutches
 and  stranglehold  of  certain  groups  in
 this  country?  The  document  does  not
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 envisage  anything  in  that:  respect.  No
 infrastructure  has  been  created  either
 ideologically  or  economically.  The
 entire  thing  requires  a  fresh  look.

 -Ours  is  q  developing  country.  The
 couritry’s  self-reliance  in  various  sec-
 tena  depends  upon  the  will  of  the
 Peeple  and  the  wil]  of  the  Govern-
 ment.  The  will  of  the  Government  is
 not  there  and,  therefore,  the  imple-
 mentation  of  the  various  policies  is
 impossible.  Political  freedom  without
 eeonomie  benefits  to  the  people  has
 no,  meaning.  We  should  not  discri-
 minate  between  people.  Today,  we
 find  everywhere  class  conflicts,  dis-
 crimination,  favouritism  and  nepo-
 tism.  For  example,  the  banking  ins-
 titutiong  are  catering  to  the  needs  of
 the  vested  interests  only  ang  their
 own:  kith  and  kins.  The  whole  ap-
 proach  of  in  this  document  is  indica-
 tive  of  the  capitalist  outlook.  I  do  not
 think  that  the  discussion  on  this  docu-
 msnt  would  bring.  any  results  here:  I
 would,  therefore,  warn  the  Govern-
 ment  that  they  should  change  the
 concept  and  bring  about  a  revolu-
 tionary  change  in  the  entire  system
 and  bring  this  country  to  prosperity
 and  plenty.  With  these  words,  I
 cenclude.  a

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  Mr.  Chairman,  Sir,  I
 was  really  astonished  to  hear  Shri
 Subramaniam  Swamy’s  speech  today.
 As  a  matter  of  fact,  by  saying  that
 for  these  thirty  years,  nothing  has
 been  achieved,  it  is  not  only  insult-
 ing  the  Members,  but  he  is  insulting
 his  own  Prime  Minister.  You  should
 not  forget  that  though  the  Prime
 Minister  is  with  you  now,  he  has
 been  out  of  the  Congress  Party  only
 for  eight  or  nine  years.  For  twenty
 or  twenty-one  years’  he  was  in  the
 Congress  Party,  ang  he  was  very  much
 iryvolved  in  the  preparation  of  the
 First,  Second,  Third  or  the  Fourth
 Frve-Year  Plans,  as  Finance  Minister
 Deputy’  Prime  Minister  etc.  So,  to
 say  that  we  have  not  achieved  any-
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 thing  during  the  last  thirty  years  ts
 an  insult  to  him  as  also  to  other
 people.

 This  document  makes  it  very  clear
 that  we  are  self-sufficient  so  far  as
 foodgraing  ere  concerned  and  in  cer-
 tain  other  respects  also.  The  only
 thing  that  they  are  emphasising  is
 that  there  is  disparity  among  and
 people  and  what  we  have  to  do  to
 reduce  this  disparity.

 In  this  connection,  I  appreciate  this
 document  which  lays  much  emphasis
 on  agriculture  and  rural  development,

 Agriculture  depends  upon  so  many
 factors.  To  develop  agriculture,  we
 require  irrigation,  we  require  electri-
 city,  we  require  fertilizers,  we  re-
 quire  pesticides  and  so  many  other
 things.  What  have  we  done  so  far
 in  this  direction?  Take  the  case  of
 irrigation.  In  this  sector,  unfortu-
 nately,  we  have  neglected  minor  irri-
 gation.  There  is  lot  of  scope  in  this
 sector.  All  the  major  projects,  which
 we  have  undertaken  end  have  not
 yet  been  completed  because  of  scar-
 city  of  money  and  other  things,  when
 completed  are  not  going  to  irrigate
 the  whole  cultivable  land  in  this
 country.  That  is  why,  we  should  lay
 proper  emphasis  on  minor  irrigation.
 The  Prime  Minister  is  not  here  now;
 I  would  like  to  request  him  to  look
 into  the  scheme  of  Dr.  K.  L.  Rao
 about  linking  of  Ganga  and  Kaveri—
 I  had  mentioned  this  last  time  also.
 This  is  very  very  important.  I  know
 a  lot  of  amount  is  involved  in  this
 project  but  it  is  worth  taking  up.
 That  I  would  like  to  say.  If  this  is
 undertaken,  not  only  the  whole  cul-
 tivable  land  is  irrigated  by  this  but
 also  there  will  be  an  emotional  inte-
 gration  in  the  country.  We  always
 speak  about  national  integration.  If
 the  Ganga  is  linked  with  the  Kaveri,
 naturally  Ganga  water  will  flow  thro-
 ughout  the  country  from  the  north.  to
 the  south  and  people  would  like  very
 much  that  they  are  having  the  Ganga
 water  and  naturally,  .it  will  help
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 national  integration.  In  thig  connec-
 tion,  I  request  the  Prime  Minister
 and  the  Planning  Commission.  After
 all  they  have  to  provide  the  amount
 for  this  purpose.  This  js  very  very
 important  ang  emphasis  should  be
 laid  on  this.

 The  second  point  I  want  to  men-
 tion  is  about  the  development  of
 backward  regions.  I  am  really  sorry
 for  the  development  of  backward  re-
 gions  you  have  not  provided  any
 allocation  for  new  railway  lines.  You
 speak  about  the  development  of  back-
 ward  regions  but,  for  the  develop-
 ment  of  backward  regions,  railway
 lines  are  very  very  important  and
 they  play  a  major  role.  But  in  this
 ‘document  you  have  made  it  very  clear
 that  you  are  not  going  to  undertake
 any  new  line  at  all.  You  are  only
 taking  up  modernisation  of  the  exist-
 ing  lines,  electrification  and  conver-
 sion  of  metre  gauge  into  broadgauge.
 This  is  very  unfortunate  and  parti-
 cularly  those  who  come  from  the
 backward  regions  are  sore  about  it.
 I  also  come  from  Telengana,  a  back-
 ward  region  and  there  are  other  mem-
 bers  also  who  come  from  backward
 regions  and  it  is  a  great  disappoint-
 ment  for  us.  Without  railway  lines
 we  cannot  develop  these  regions.  I
 think  this  document  hes  not  been
 fully  discussed  by  the  Chief  Ministers
 and  when  they  discuss,  I  am  _  sure
 they  will  lay  emphasis  on  this.  So,
 through  you,  I  request  the  Prime
 Minister  to  kindlv  see  that  some  new
 lines  are  laid.  Since  independence
 there  igs  not  a  single  line  laid.  This
 is  a  great  injustice  and  J  am  sure
 you  will  please  see  that  new  lines.
 are  laid  in  these  areas.

 The  other  thing  is  that  we  speak,
 about  rura]  development.  Al]  right,
 you-are  going  to  provide  some  amount
 for  the  construction  of  roads,  and
 rural  water  supply  and  all  these
 things  you  are  having.  The  only
 thing  I  would  like  to  say  is  that
 whatever  you  achieve  will  be  useless
 unless  you  contro]  the  population.  7
 know  you  came  to  power  on  this
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 point  of  Nasbandi.  I  do  not  say  any-
 thing  about  it  but  the  only  thing  I
 would  say  is:  however  much  you
 achieve  and  however  much  you  deve-
 lop,  unless  you  control  the  popule~
 tion,  you  are  not  going  to  be  self-
 sufficient  in  this  country.  That  will
 be  a  very  very  dangerous  thing.  You
 please  consider,  Mr.  Subramaniam
 Swamy.  I  know  you  always  speak
 about  Sanjay  Gandhi  and  Nasbandi.
 But  this  Nasbandi  is  very  much  re
 quired—]  will  tell  you.  You  may  not
 apply  it  by  force  but  when  I  read
 this  document,  nothing  is  mentioned
 about  it.  They  have  not  given  any
 importance  to  this  population  control
 and  unless  you  control  the  population,
 it  will  not  be  possible  for  our  coun-
 try  to  achieve  the  economic  develop-
 ment  we  want  to  achieve.

 About  industries,  my  leader,  Mr.
 Stephen  has  already  mentioned.  You
 are  emphasizing  rightly  on  the  small
 Seale  and  cottage  industries.  It  is
 not  a  fact  that  we  have  neglected
 these  but  we  were  emphasizing  on
 big  industries.  Recently  Mr.  Fernan~
 des,  while  addressing  a  Press  con-
 ference  in  Calcutta,  has  himself  ed-
 mitted  that  unles  there  are  big
 industries,  there  is  no  question  of
 development  of  small  scale  industries.
 These  smalj  scale  industries  depend

 _much  upon  these  big  industries.  So
 there  is  no  question  of  neglecting  dig
 industries.  If  anybody  thinks  that
 we  have  wasted  our  money  on  big

 industries  and  we  should  have  now
 _only  smal]  scale  and  cottage  indus-
 tries  he  will  be  very  very  wrong.
 That  thinking  is  very  dangerous  to
 this  country—I  am  telling  you.

 You  are  saying  about  this  unem-
 “ployment  problem.  The  Prime  Minis-
 ter  said  that  he  is  going  to  solve  this
 unemployment  problem  within  70
 years.  Last  time  also  I  put  a  ques-
 tion  to  him.  Within  ten  years  you
 are  going  to  remove  unemployment.
 I  would  like  to  know’  in  this  one_
 year  how  much  of  the  problem  of
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 unemployment  have  you  solved?  Shri
 Samar.  Mukherjee  was  also  mention-
 ing  about  it.  You  heve  not  solved
 this,  Problem  of  unemployment  is
 linked  with  big  industries.  If  indus-
 tries  are  there  unemployment  will  be
 solved.  We  should  not  neglect  these
 big  industries  also.

 My  last  point  is  about  rural  deve-
 lopment.  Without  land  reforms  there
 is  not  going  to  be  any  rural  develop-
 ment.  You  are  allocating  crores  of
 rupees.  So  many  crores  of  rupees
 are  going  to  the  rural  areas,  but  they
 will  go  to  big  landlords  only.  That
 ig  not  going  to  solve  unemployment
 problem,  of  which  you  ere  very  very
 particular.  That  is  why  I  say  land
 reforms  are  very  very  important.  I
 woulg  like  to  emphasise  this  point.
 In  your  own  interest  and  in  the  in-
 terest  of  the  country  unless  this  land
 reform  scheme  is  implemented,  un-
 less  the  landless  persons  are  given
 lands,  there  will  be  chaos  in  the
 country.  70  per  cent  of  the  people
 are  dependent  on  agriculture.  79
 Per  cent  of  the  landless  poor  people
 are  there.  That  is  why  this  problem
 is  very  very  severe  and  urgent.  Please
 try  to  solve  it.

 Again  I  wil)  request  the  Govern-
 ment  ang  also  the  Planning  Commis-
 sion  to  see  that  they  should  revise
 this  new  dangerous  policy  about  the
 railway  lines.  New  lines  are  very
 much  required  for  the  backward  re-
 gions.

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 Chairman,  I  congratulate  the  Govern-
 ment  for  having  produced  this  bold
 document—Draft  Five  Year  Plan  of
 978—-83  which  has  envisaged  an  out-
 lay  of  Rs,  -1,16,000  crores.

 In  this  regard  3  woulg  like  to
 point  out,  while  making  an  inaugural
 speech  the  Prime  Minister  has  frank-
 ly  stated  that  as  there  has  been  no
 consensus  in  the  National  Develop-
 ment  Council,  probably  they  will  have
 to  wait  till  November,  till  the  Finance
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 Commission  submits  its  Report
 and  the  National  Development  Coun-
 cil  meets  again.  So,  I  would  like  to
 know  from  the  Government  that  from
 to-day  till  November  of  this  year,  are
 we  to  take  that  this  will  be  a  Plan
 holiday?  Are  they  not  going  to  im-
 plement  eny  portion  of  the  Plan  as
 envisaged  in  the  Draft  Five  Year
 Plan  of  978—83?

 Now  coming  to  the  other  point—
 the  Prime  Minister  has  been  to  my
 constituency  on  the  9th  April,  1978.
 On  behalf  of  the  people  of  my  consti-
 tuency,  I  deem  it  a  privilege  to
 congratulate  him.

 MR.  CHAIRMAN:  You  will  resume
 discusison  to-morrow.

 Shri  Ravindra  Varma,  Minister  of
 Parliamentary  Affairs  and  Labour  has
 to  present  the  Report  of  the  Business
 Advisory  Committee.

 1758  .hrs.
 BUSINESS  ADVISORY  COMMITTEE

 SEVENTEENTH  RePorr
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA):  I  beg

 to  present  the  Seventeenth  Report  of
 the  Business  Advisory  Committee.

 HALF-AN  DISCUSSION
 ARTICLES  SEIZED  DURING  SEARCH  OF

 Motr  DOoNGARY  PALACE.

 श्री  रास  सरधा  कुशावाहा  (सलेमपुर)  :
 माननीय  सभापति  महोदय,  मेरे  लिखित
 प्रश्न  सं०  3292  दिनांक  (12-1977
 झर  मौखिक  प्रश्न  सं०  64i  दिनांक
 7-4-1978  के  जो  उत्तर  मंत्री  महोदय

 ने  दिये  हैं,  दोनों  उत्तरों  में  परस्पर  विरोध
 है,  साथ  ही  5  झ्ौर  i0  जून,  975  के
 छापे  में  मिले  माल  का  ही  7  प्रप्रेल,
 i978  .के  उत्तर  [में  जिक्र  है।
 i-2-975  के  छापे  में  मिले  माल  का  कोई
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 जिक्र  नहीं  हँ  ।  इसलिये  मैं  भ्राज  इस
 चर्चा  को  उठाना  चाहता  हूं  ।

 मैंने  अपने  9-i2-9778  प्रश्न में
 संत्री  महोदय  से  पूछा  था--

 क्या  वित्त  मंत्री  जी  यह  बताने  की  कृपा
 करेंगे  कि

 (कह  जयपुर  में  जयगढ़  शौर  मोती
 डुंगरी  आदि  से  मिले  खजाने  का  जमा  न  कराने
 अथवा  कम  मात्रा  में  जमा  कराने  के  क्या  कारण
 हैं;

 (ख)  बाकी  खजाना  किस  स्थान  पर
 रखा  गया  हैं;

 (ग)  इसके  लिए  जिम्मेदार  व्यक्ति
 कौन-कौन  से  हैं;  शौर

 (घ)  इस  मामल  में  सरकार  द्वारा  क्या
 कार्यवाही  की  गई  है  ?

 माननीय  वित्त  मंत्री  जी  ने  उत्तर
 दिया--

 (क)  से  (8).  “छिपाये  गये  खजाने”
 का  पता  लगाने  के  लिए  केवल  जयगढ़
 किले  में  ही  खुदाई  क्री  गई  थी।  यह  कार्य
 19768  जून  से  नवम्बर  तक  की  ग्रवधि

 में  किया  गया  था.।  उक्त  खुदाई  में  कोई
 खजाना  नहीं  मिला  t

 सान्यवर,  मैं  श्रापके  माध्यम  से  सदन
 से  निवेदन  करना  चाहता  हुं  कि  मैंने  खुदाई
 को  बात  अपने  प्रश्न  में  नहीं  की  थी  ।
 मैंने  तो यह  कहा  था  कि  जयगढ़,  मोती  डुंगरी,
 झादि  में  मिले  खजाने  को,  चाहे  वह  खुदाई
 से  मिला  हो  या  तलाशी  से  मिला  हो,
 चाहे  जैसे  मिला  हो,  जहां  से  मिला  हो,
 लेकिन  जयगढ़  और  मोतीड़ुंगरी  में  जो
 खजाना  मिला,  बहु  कहां  है  ?  लेकिन
 माननीय  मंत्री  जी  ने  अपने  उत्तर  में  कह
 दिया  कि  कुछ  नहीं  मिला  t  प्रश्न  भलग
 झौर  जवाब  झलग  t
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 मैंने  अपने  7  अप्रैल,  i978  के

 प्रएन  में  मंत्री  जी  से  पूछा  पा---

 क्या  वित्त  मंत्री  जी  ने  निम्नलिखित
 जानकारी  देने  बाला  एक  विवरण  सभा
 पटल  पर  रखने  की  क्ुपा  करेंगे

 (क)  मोती  डूंगरी  महल  की  तलाशी
 में  बरामद  वस्तुश्रों  का  व्यौरा  क्या  है  भौर  वें
 कितनी  मात्रा  में  बरामद  हुई;

 (ख)  इन  बस्तुओं  को  किसने  जमा
 किया  तथा  कहां  पर;  शौर

 (ग)  उनका  कुल  मूल्य  कितबा  हूँ  ?

 इस  प्रश्न  के  उत्तर  में  मंत्री  महोदय
 ने  बताया  कि  ये-ये  समान  मिला  ह

 मैं  आपसे  निवेदन  करना  चाहता  हुँं--
 मेरे  पहले  प्रश्न  के  उत्तर  में  मंत्री  जी  ने
 कहा  कि  कुछ  नहीं  मिला,  लेकिन  दूसरे
 प्रश्न  के  उत्तर  में  उन्होंने  जो  सामान
 मिला,  उसका  विवरण  दे  दिया--इस  तरह
 से  मुझे  एक  ही  प्रश्न  के  दो  जवाब  मिले,।
 जब  मेने  मंत्री  जी  से  इसका  जिक्र  किया  कि
 इन  दोनों  में  से  आप  का  कौन  सा  जवाब
 सही  हूँ,  तो  उन्हें  ने  कहा  कि  दोनों  जवाब
 सही  है  t  मेरा  यह  कहना  कि  दोनों
 जवाब  तो  सही  नहीं  हो  सकते  t  अभ्रगर
 पहला  जवाब  सही  है  तो  फिर  जब  बह्
 माल  मिला,  कहां  रखा  गया,  कि।  खजाने
 में  जमा  हुआ  ।  दूसरे  प्रश्न  के  उत्तर  में
 तो  उन्होंने  कह  दिया  कि  फलां  फलां  माल
 मिला  जौर  खजाने  में  जमा  कर  दिया
 गया,  दस  बीच  में  वह  माल  कहां  रहा।
 मैं  यही  जानना  चाहता  हूं  कि  सारा  माल
 किसकी  कस्टडी  में  रहा,  कहां  रहा  ?
 सभापति  महोदय,  मेरी  सूचना  तो  यह  हूँ
 कि  खजाना  सिलने  के  बाद  तीन  दिन  तक
 जयपुर  से  दिल्‍ली  की  सड़क  को  जाम  कर
 दिया  गया  भर  उस  बीच  में  माल  ढोया  जाता
 रहा,  लेकिन  कितना  किसके  धर  गया---
 इसका  पता  नहीं  हूँ  मुझे  तो  ऐसा  लगता
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 है  कि  इसमें  जाल  वट्टा  किया  गया  है,
 जाल  बद्टा  करके  इस  खजाने  को  जमा
 किया  गया  है,  भाखिर  कहीं-न-कहीं  तो
 इसको  रखा  गया  होगा  ।  इसीलिए  जब
 मंज्ञी  जी  ने  पहला  जवाब  दिया,  तो  मैंने
 धर्मयुग  की  फाइलें  सामने  रख  दीं,  जिसमें
 वहाँ  के  माल  और  जेवरों  की  फोटो  छपी
 थीं,  तब  उन्होंने  मंजूर  किया,  बाद  में  मेरा
 बह  प्रश्न  लाटरी  में  नहीं  शाया  ।

 मैं  यही  जानता  चाहता  हूं  कि
 बीच  के  दिनों  में  वहु  माल  कहा  रखा  गया,
 किस  के  घर  पर  रहा  या  उसको  छिपाने
 की  बदनीयती  थी,  तो  किसकी  थी  भौर
 उसके  खिलाफ  कया  कार्यवाही  की  गई
 और  इसमें  लीपापोती  क्यों  की  जा
 रही  है,  मंत्री  जी  के  दोनों  जवाबों  में
 इतना  'झन्तर  क्‍यों  है  ?

 वित  मंत्रालय में  राज्य  मंत्री  (भो  सतोश
 अग्रवाल)  :  सभापति  महोदय,  सम्माननीय
 सदस्य  ने  भ्रपन  9  दिसम्बर,  977  और
 7  अप्रैल,  i978  को  दिये  गये  प्रश्नों  के

 उत्तर  के  संदर्म  में  यह  श्ाधा  घंटे  की
 चर्चा  उठाई  है  मैं  इस  सम्बन्ध  में  स्थिति
 को  बिल्कुल  स्पष्ट  रूप  में  सदन  के  सामने
 रखना  चाहता  हूं  v

 जयपुर  शहर  में  इनकम  टैक्स  डिपार्ट-
 मेंट  शीर  गोल्ड  कम्ट्रोल  शअ्रथारिटीज  ने
 l]  फरवरी,  975  से  लेकर  i3  जून,
 I975  तक  जयपुर  राज  घराने  के  भनेक

 स्थानों  पर  छापे  डाले  झर  तलाशियां  लीं।
 छापे  डाले  झौर  तलाशियां  को  ,  यहूं  एक
 प्रसंग  है  ।  1976  में  जून,  976  से
 नवस्वर,  976  तक  जयगढ़  किल  की
 खुदाई  का  काम  किया  गया  ।  इनकम  टैक्स
 विभाग  और  गोल्ड  कन्ट्रोल  भ्थारिटीज  के
 द्वारा  ii  फरवरी,  7975  से  i3  जून,
 1975  लक  सर्वेज  की  गई  और  सीजर्स

 किए  ए  जयपुर  राज  घराने  के  भनेक
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 स्थानों  पर  धौर  व  स्थान  कुल  मिलाकर
 8  होते  है  जिनमें से  3  दिल्ली में  ौर  5
 जयपुर  में  हैं।  इन  पांचों  में  एक  दूसरा
 राम  बाग  बैलस  है,  दूसरा  राजम#ल  पलस  है,
 तीसरा  मोती  डूंगरी  पैलस  है,  चौथा
 सिविल  लाइन्स  पैलेस  और  पांचवां  सिटी
 पैलेंस  है  ।  इन  पांच  स्थानों  पर  फरवरी,
 से  लेकर  जून  975  तक  के  दौर  में
 तलाशियां  लो  गई  और  तीन  स्थान  जो
 दिल्ली  में  हैं,  जिनमें  से  दो  में  कर्नल
 भवानी  सिंह  जी  को  पत्नी  श्रीमती  पदमनी
 रहती  हैं,  वे  है  और  एक  वह  है  जिसमें
 कनेल  भवानी  सिंह  जी  रहते  हैं  ।  इस
 प्रकार  से  कुल  जी  सर्चेज  और  जरस  हुये
 है,  जो  इंकम  बस  डिपार्टमेंट  और  गोल्ड
 कन्ट्रोल  अ्थारिटीज  न  किये  हैं,  वे  इन
 बाठ  स्थानों  पर  किय  है  सन  975  में ।
 यह  एक  प्रसंग  है  श्रौर  जो  खुदाई  का  काम
 किया  गया,  वह  जून,  976  से  लकर
 नवम्बर,  976  तक  किया  गया  और  वह
 एक  अलग  प्रसंग  है,  जिसमें  जयगढ़  किल
 का  सवाल  खड़ा  होता  है।  तो  जहां  तक
 टेजर्स  का  सम्बन्ध  है,  खजाने  की  खुदाई
 का  सम्बध  है,  वहू  सम्बंध  जयगढ़  के  किल
 से  जहां  श्रौर  तक  सर्चेज  और  सीजर्स
 का  सवाल  है,  वह  मामला  इन  बाकी  प्राढ
 स्थानों  का  है,  जो  कि  सन्‌  i975  में  किये
 गये  थे।  माननीय  सदस्य  ने  जो  प्रश्न  पूछा  था
 झ्ौर  जिसका  उत्तर  दिसम्बर,  977  में  दिया
 गया  था,  उसमें  शब्द  जो  प्रयोग  किया  गया
 था  बहू  खजाने  की  खुदाई  से  संम्बन्धित  था  t
 इसलिए  जयगढ़  फोर्ट  में  कुछ  नहीं  मिला,
 यह  उत्तर  दे  दिया  गया  और  क्योंकि  मोती-

 डुंगरी  पलेस  में  कोई  खुदाई  नहीं  की  गई  थी,
 इसलिए  कोई  उत्तर  नहीं  दिया  गया  और

 इसलिए  शम  पैदा  हो  गया।  7  भप्रल,  978
 को  जो  माननीय  सदस्य  ने  प्रश्न  किया  था,
 उसमें  मोती  इडूंगरी  पॉलेस  में  क्या  मिला,
 इसके  बारे  में  स्पेसीफिक  सवाल  था  1  मोती
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 ere  पलेश  में  तलाशी  में  झौर  सीजस  में,
 जो  इनकम  टैक्स  डिपार्टमेंट  भौर  गोल्ड  कन्ट्रोल
 झथारिटीज  ने  की  थी  ii  फरवरी,  1975
 ौर 13 जून,  975  के  बीच  में,  जो  सामान
 बरामव  हुआ  था,  उसके  बारे  में  सूचना  यहां
 दी  गई  थी  ।  मैं  इस  सम्बन्ध  में  सदन  की
 जातकारी  के  लिए  झोर  इस  सम्बन्ध  में  कोई
 म  न  हो,  माननीय  सदस्य  की  जानकारी,
 यहाँ  निवेबन  करना  चाहता  हूं  कि  जयपुर  राज
 घराने  से,  जहां  तक  जयगढ़  फोर्ट  का  सवाल  है
 आर  जिसमें  खुदाई  का  काम  जून,  976  से
 नवस्थर,  976  तक  हुआ  था,  इस'  सम्बन्ध  में
 एक  एग्रीमेंट  भारत  सरकार  शौर  कर्मल
 भवानी  सिह  के  बीच  में  हुआ  था  श्रौर  वह
 एग्रीमेंट  हुभा  22  मई,  976  को  जिस  के
 अन्तर्गत  यह  तय  किया  गया  था  कि  खुदाई
 का  काम  जयगढ़  फोर्ट  में  किया  जाएगा  और
 यह  जो  काम  किया  जाएगा  इसमें  जो  कुछ  भी
 माल  और  खजाना  मिलेगा,  उस  में  से  2  प्राना
 भारत  सरकार  का  होगा  और  4  आाना
 कलेल  भवानी  सिंह  का  होगा  और  खुदाई  का
 सारा  खर्चा  भारत  सरकार  को  देना  होगा  जौर
 उसमें  कुछ  शौर  शर्ते  भी  थीं  और  भ्रगर  सदन
 चाहेगा  शरीर  आपका  झादेश  होगा  तो  उस
 एस्रीमेंट  की  एक  कापी  मैं  सदन  की  मेज  पर
 रख  सकता  हूं  |  वह  22  मई,  976  का
 हुग्रीमेंट  धा  जो  कर्नल  भवानी  सिंह  जी  और
 भारत  सरकार  के  बीच  में  हुआ  था  और  उस
 सम्बन्ध  में  27  दिसम्बर,  976  को  जो
 उस  समय  के  डाइरेक्टर  श्राफ  इन्वेस्टीगशन
 श्री  हरिहर  लाल  थे,  उन्होंने  27  दिसम्बर,
 976  को  फाइनल  रिपोर्ट  श्री  एस०  झॉर०
 मेहता,  चेशरमैन,  डायरेक्ट  टैक्सिज  बोर्ड
 को  प्रस्तुत  कर  दी  जिसमें  कहा  गया  है  कि
 सारी  खुदाई  की  गयी  शौर  इस  प्रकार  की  गयी,
 चार  तालाब  थे,  पक्के  तलाब  थे,  डेढ़  डेढ़
 सौं  फीट  लम्बे  थे,  पानी  खाली
 किया  गया,  सब  कुछ  करने  के
 बाद  नीचे  पहुंचे  भौर  वहां  पहुंचने  के  बाद

 कुछ  महीं  मिला  ।  इस  तरह  से  इस  फाइनल
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 रिपोर्ट  के  मुताबिक  जयगढ़  की  खुदाई  में

 कुछ  भी  नहीं  सिला  है  |  यह  रिपोर्ट  27  दिसम्बर,
 976  को  हरिहरलाल  जी  मे  डॉयरेक्ट
 टैक्सिज  बोर्ड  के  चेअरमैम  को  पेश  की  थी  1

 जहां  तक  जयगढ़  खजाने  का  संवाल  है,
 उसके  सम्बन्ध  में  भारत  सरकार  के  पास  जो
 रिपोर्ट  उपलब्ध  है,  उस  स्पिर्ट  के  भ्राधार  पर
 यह  निष्कर्ष  है  कि  जयगढ़  के  खजाने  की  खुदाई
 में  भारत  सरकार  को  कुछ  नहीं  मिला  है।  इस  पर

 ई-तीन  लाख  रुपया  खज  करने  के  बाद
 यह  प्रसंग  समाष्त  हो  गया  है।  अब  इस  सम्बन्ध
 में  धर्मयुग  में  क्या  निकला,  आपने  और  हमने
 जेलों  में  क्या  सुना,  वे  सब  बातें  सुनी  सुनाई
 बातें  हैं,  व्यक्तिगत  बातें  हैं।  जहां  तक  सड़क
 जाम  होने  का  सवाल  है  भौर  दूसरी
 इतलोचनाओं  का  सवाल  है,  उस  सब  की
 जानकारी  हमारे  पास  तो  नहीं  है  ।  जो
 जानकारी  हम्गरे  पास  उपलब्ध  है,  उसके
 झाधार  पर  सरकार  को  जयमढ़  खजाने  से
 कुछ  नहीं  मिला  है  1

 झंब  प्रश्न  975  के  सीज॑सं  भौर  स्चिज
 का  है  1  इसके  सम्बन्ध  में  मैं  मोटे  तौर  पर
 निवेदन  करना  चाहूंगा  कि  जो  माले
 गोल्ड  कंट्रोल  भ्रथारिटीज  झौर  इंकम  टैक्स
 झथारिटीज  को  मिला,  उसके  बारे  में  मैं
 अप्रोक्सिमेटली  फिगर्स  दे  रहा  हूं  ।  4  करोड़
 90  लाख  रुपये  का  माल  गोल्ड

 कंट्रोल  अथारिटीज  को  मिला  शौर
 अप्रोक्सिमेटली  4  करोड़  90  लाख  रूपये
 का  ही  माल  इनकम  हैक्स  पअ्रथारिटीज  को
 मिला  v  गोल्ड  कंद्रोलर  जो  जयपुर  में  है
 अर्थात  जयपुर के  कलेक्टर  ने  उसका  एडजु-
 डिकेशन  किया.  ।  इनक़म  टैक्स  श्रथारिटी  ने  भी
 लगभग  490  लाख  रुपये.  का  माल  पकड़ा  ।
 उसके  बारे  में  इनकम  टॉक्स  डिपार्टमेंट  में
 झलग  से  कार्यवाही  चल  रही  है  t  योत्ड

 कंट्रोल  का  एडज्‌डिकेशन  कलेम्टर  कर  चुक
 है  और  फैसला  कर  चुका  है  और  490  ला थ
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 रुपये  के  मुकाबले  में  जयपुर  के  कलेक्टर  नें
 इस  सारे  गोल्ड  को  कंसफिस्केट  किया  है
 इसके  छोड़ने  के  लिए  उसने  कर्नेल  भवानी  सिंह
 पर  डेढ़  करोड़  रुपये  का  रिडेम्पशन  फाइन
 लंगाया  और  कहा  कि  यह  ज॑मा  कराया  जाएगा
 तो  इसे  छोड़ा  जा  सकता  है।  उसने  पांच  लाख
 रुपये  कीं  परसनल  प्रनलटी  भी  लगायी  ny
 इसके  फैसल  के  खिलाफ  कर्नल  भवानी  सिंह  ने
 गोल्ड  कंट्रोल  एडमिनिस्ट्रेटर  के  पास  अपील
 की  है  जो  कि  अभी  पेंडिग  है  1  इसलिए
 इस  सम्बन्ध  में  ज्यादा  कुछ  नहीं  कहा  जा
 सकता  है  t  लेकिन  इस  दौरान  उन्होंने  सारे
 गोल्ड  को  बैंक  में  जमा  करा  दिया  है  और  जमा
 कराने  के  बाद  जो  हमारी  लाएब्लिटी  थी,
 उसको  मे  करने  के  लिए  उन्होंने  उसका  डिस्पोजल
 किया  ।  जो  गोल्ड  उन्होंने  बेचा  वह  पंजाब
 नेशनल  बैंक,  जयपुर  झौर  इनकम  टैक्स
 डिपार्टमेंट  की  सलाह  से--  गोल्ड  इंक्‍्लुडिंग
 रिवेट्स  आफ  दुन्टीक्स  एण्ड  गोल्ड  कोइंस
 लगभग  895  के०ण्जी०  बेचा  है  v  कनंल
 भवानी  सिंह  जी  की  तरफ  से  बैंक  ने  5  करोड़,
 7  लाख  25  हजार,  72  रुपये  का  यह  गोल्ड

 बेचा  और  इस  पैसे  में  से  दतकम  हैक्स  एरियसं,
 वैल्थ  टैक्‍स  एरिय्स,  गिफ्ट  टैक्‍स  एरियर्स
 और  एस्टेट  डयूटो  की  जो  लाएब्लिटी  कनेल
 भवानी  सिंह  की  तरफ  थी,  उसका  2  करोड़,
 98  लाख  रुपया  उनसे  वसूल  हो  गया  t
 रिडीम्ड  फाइन  का  रुपया  वसूल  हो  गया
 झौर  पांच  लाख  रुपये  की  परसनल'  पैनल्टी
 वसूल  हो  गयी  ।  इन्ट्रेस्ट  श्रान  लॉस  एण्ड
 गारण्टी  कमीशन  रिटेंस  बाई  दि  बैंक  का
 32  लाख  रुपया  चला  गया  और  बैंक  के  जो

 मिसलेनियस  चार्जेज  थे,  उसका  2  लाख
 रुपया  चला  गया  इसे  तरह  से  चार  करोड़
 रुपये  का  डिस्पोजल  इस  रकम  सें  से  हो  गया  t
 बाकी  जो  डेढ़  करोड़  रुपये  की  राशि  है  जो  कि
 गोल्ड  के  झगेंस्ट  में  बैंक  के  पास  है  उसमें  से
 'झभी  पेमेंट  होनी  है।  26  लाख  रुपया  हमारे
 इनकम  टैक्स  डिपार्टसेंट  का  बकाया  है  जो
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 कि  छिस्प्यूटिड  है,  वह  वसूल  होना  है  !
 उसके  बारे  में  भी  कार्य  वाही  चल  रही  है  |

 जहां  तक  सीजस  का  संवाल  है  कि
 कितना  हुआ  शझौर  क्या  कुछ  हुभा,  इस  संम्बन्ध
 में  मैं  सदस्यों  की  जानकारी  के  लिए  एक  छोटा
 सा  झान्सर  और  साथ  में  दो  अनेक्सर  लगा  करे
 सभा  की  मेज  पर  रख  देता  हूं

 {Placed  in  Library.  See  No.  LT-2280/-
 78),  जिसमें  लिखा  हुआ  है  कि  गील्ड
 कंट्रोल  अथारिटीज  ने  जो  सीजस  किये
 वे  मोतीड्गरी  पेलेस,  रामबाग  पेलेस,  राजमहल
 पेलेस  इन  तीन  जगहों  पर  किये  शौर  इनमें  ज
 माल  मिला  वह  4  करोड़  90  लाख  रुपये  के
 है  ।  लगभग  इतनी  राशि  का  माल  बरामद
 हुआ  है  !  दूसरे  इनकम  टैक्स  डिपार्टमेंट
 ने  दिल्ली  में  तीन  स्थानों  पर  और  पांच  स्थानों
 पर  जयपुर  में  सचिज  किये  ।  उनमें  भी  कुल:
 मिला  कर  4  करोड़  90  लाख  रुपये  के  लगभग
 का  माल  बरामद  हुआ  ।  इस  प्रश्न  के  संदर्भ
 में  जो  प्रश्न  माननीय  सदस्य  ने  पूछे  हैं  उस  में  जो
 थोड़ा  बहुत  भ्रम  उत्पन्न  हुआ  है  वह  इस  वजह
 से  हुआ  है  कि  ट्रेजरी  एंड  ट्रोव  एक्ट  अलग
 बना  हुमा है  झर  इसके  ग्रन्तर्गेत  कारंवाई
 अलग  प्रकार  से  होती  है  ।  इसलिए  पहले
 जो  प्रश्न  का  उत्तर  दिया  गया  जिस  में  यह  लिखा
 था  कि  मोती  डूंगरी  में  कुछ  नहीं  मिला  वहां
 खजाने  की  खुदाई  नहीं  हुई  इसलिए  उन्होंने
 जयगढ़  फोटों  के  बारे  में  जवाब  दिया  झौर
 मोती  डूंगरी  के  बारे  में  कुछ  उत्तर  नहीं  दिया  +
 दूसरा  प्रश्न  मोती  डूंगरी  के  बारे  में  पूछा  था
 तो  उसके  बारे  में  आंशिक  जानकारी  दे  दी  थी।
 दोनों  प्रश्नों  की  पुरी  जानकारी  जो  मिली  है
 वह  आज  मैं  दे  रहा  ह  कि  मोती  डूंगरी  के
 श्रतिरिक्त  जो  अनेक  स्थानों  पर  सीजर  और
 सचिज  हुए  हैं  उनमें  टोटल,  कुल  मिलाकर
 9  करोड़  90  लाख  के  लगभग  सारा  माल
 मिला  है  गोल्ड  कंट्रोल  और  इनकम  हैक्स
 अथोरिटी  की  सर्च  में  बरामद  हुआ  है  ।

 पूरा  विवरण  मैंने  दिया  है  ।  मैं  एनक्सझर  ३
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 झौर  2  सदन  की  मेज  पर  रख  देता  हूं  uw
 site  डाकुमेंट्स  की  प्रावश्यकता  है  ों  बह  जी
 सदन  की  जानकारी  के  लिए  देने  के  लिए
 तैयार  हूं  1

 श्यो  हकम  बल्द  कछवाय  (उज्जन)
 मंत्री  महोदय  के  उत्तर  से  स्थिति  बिल्कुल
 साफ  हो  गई  है,  सरकार  की  स्थिति  भी  सारी
 उत्होंने  साफ  कर  दी  है,  इसके  लिए  वह  बधाई
 के  पात  हैं  ह.  इतनी  जानकारी  चाहता  हूं
 कि  जो  माल  सीज  किया  गया  उसकी  नियमानु-
 सार  तत्काल  घोषणा  क्‍यों  नहीं  की  गई,  इसका
 क्या  कारण  था  ।  आजकल  तत्काल  इस  तरह
 की'  चीजों  की  घोषणा  कर  दी  जाती  है  |
 तब  क्‍या  खास  कारण  थे  कि  इसकी  घोषणा
 नही  को  गई  और  यह  नहीं  बताया  गया  कि
 कहां  कहां  से  कितने  कितने  का  माल  मिला  है  ?

 सदस्यों  में  शौर  सारे  देश  में  यह  चर्चा  का
 विषय  बना  हुआ  है  कि  वहां  से  जो  माल  खुदाई
 में  मिला  है  और  जयगढ़  के  बारे  में  कहा  जाता
 है  कि  कुछ  नही  मिला,  लेकिन  मिला  था  और
 ढ्र्कों  से  लाया  गया  है  इस  चीज़  को  भी  आप
 को  साफ  करना  चाहिये  ताकि  सन्देह.  को
 गुंजाइश  न  रह  जाए।  जो  खुदाई  की  गई  है
 'उस  समय  कितनी  एजंसीज़  वहां  मौजूद  थीं
 शौर  किन  किन  की  मौजूदगी  में  यह  खुदाई
 की  गई  थीं?  इसका  भी  साफ  साफ  खुलासा
 होना  चाहिये  ताकि  भ्रम  जो  फैला  हुभा  है,  वह
 डूर  हो  1

 कहा  जाता  है  कि  जो  माल  पकड़ा  गया
 है  वह  भूतपूर्व  प्रधान  मंत्री  के  कब्जे  में  रहा  है  ।
 यह  चर्चा  का  विषय  है  V  कहां  तक  यह
 बात  सही  है  मैं  नहीं  कह  सकता  हुं  ।  'लेकिन
 काफी  माल  वहां  से  भेजा  गया  हैं  शौर  इनको
 जले  में  कुछ  लोगों  का  हाथ  भी  बताया  जाता
 है।  इसको  चर्चा  भी  हो  चुकी  है  a
 प्रश्न  के  उत्तर  में  बताया  गया  है  कि  जो
 डाकुमेंट्स  मिले  हैं  उसी  के  झ्राधार  पर  आप
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 कह  रहे  हैं  कि  यह  इतना  माल  है  ।  लेकिन
 अभी  भी  बहुत  से  डाकुमैंटए  गायब  बताए
 जाते  हैं।  जो  झापके  सामने  लाए  गए  हैं
 उनके  झलावा  भी  कुछ  आपके  सामने  चीजें
 नहीं  लाई  गई  हैं  |  क्‍या  श्राप  सदन  को
 अ्राश्वासन  देंगे  इसके  बारे  में  ताकि  सदन  में
 जो  सन्देह  का  वातावरण  है,  लोगों  के  मन  में
 जो  सनन्‍्देह  है  वह  दूर  हो  ?  हेराफेरी  भी  क्‍या
 डाकुमेंट्स  में  हुई  थी  इसका  झापको  पता  है?
 अगर  इसके  बारे  में  आप  अभी  नहीं  बता  सकते
 तो  क्‍या  देख  रके  श्ौर  अ्रध्ययन  करके  श्राप
 सदन  को  इसके  बारे  में  जानकारी  देंगे  ताकि
 स्थिति  साफ  हो  जाए  ?  आपने  कहा  है  कि
 आपने  स्थिति  साफ  कर  दी  है  लेकिन  कुछ  जो
 सन्देह  हैं  उनका  भी  अगर  निराकरण  हो  जाए
 तो  ज्यादा  झच्छा  होगा  और  यह  सन्देह,  डाकुं-
 मेंट्स  के  सम्बन्ध  में  है  t

 tt  सतोश्  भ्रप्रणाल  :  सचिज़  झर  सीजर्ज
 के  सम्बन्ध  में  तत्काल  घोषणा  न  किए  जाने  का
 जहां  तक  सम्बन्ध  है  मैं  कुछ  नही  कह  सकता
 हूं  -  सामान्यतः  जब  इतने  बड़े  सीजर  भौर
 सर्चिद्ध  होते  हैं  तो  उनकी  घोषणा  पिछले  साल
 से  आप  देख  रहे  होंगे  कि  तत्काल  की  जाती
 रही  है  ।  जो  एसेट्स  सीज  किए  गए,  जो
 माल  सीजर  में  आया  वह  सारे  का  सारा  बैंक
 लाकर्ज  में  रखा  गया  और  कुछ  राजस्थान
 गवनेमेंट  की  ट्रेजरी  में  रखा  गया  ।  इसके
 झलावा  इस  सम्बन्ध  में  मुझे  कोई  भौर  जान-
 कारी  नही  है  ।  भोषणा  उस  समय  क्यों
 नही  की  गई,  गवर्नमेंट  ने  क्‍यों  जरूरी'  समक्षा
 जब  एमरजैसी  के  बाद  सारी  चीज़ें  हुई.

 श्यो  हुक्म  1 ॥  कछुवाय  :  तथ्यों  का  पता
 लगाएँगे  कि  क्‍यों  नहीं  की  गई  ?

 शी  सतीक्ष  श्रश्नवाल  :  घोषणा  क्‍यों  नहीं
 की  गई  यह  इतनी  मैटीरियल  बात  नहीं  है
 जितनी  यह  है  कि  जितता  माल  खर्च  और
 झ्लीजर  में  आया  बहू  सारा  बैंक  लाकर्ज  में
 रखा  गया  |
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 aft  ere  बशिष्ठ  (फरीदाबाद)  :
 यह  कंसे  मालूम  है?

 शी  संतीक्ष  अप्नणाल  :  रिकार्ड  शौर  रिपोर्ट
 मौजूद  है  ।

 जी  लमंथीर  बदिष्ठ  :
 महारानी  के,  भवानी  सिंह  के.

 थ्बी  सतोद्या  अप्रवाल  :  पंचनामा  बनता
 है,  सीजर  भी  बनता  है  और  उन  आदमियों  के
 दस्तखत  होते  हैं  tv

 att  धर्मबोर  बिष्ठ  :  एक  भाष  लोगों
 का  पंचनामा  हो  जाता  है  और  जो  उससे
 सम्बन्धित  होते  हैं  उनका  भी  होता  है  tv

 at  सतीक्ष  झदजाल  :  उनकी  तरफ
 से  भी  दस्तखत  हैं।  जयगढ़  की  खुदाई  में  भी
 उनके  झ्रादमी  24  घंटे  वहां  रहे  हैं  '  इसलिये
 वह  सो  प्रश्न  नहीं  है।  सचेंज  झौर  सीज्जर्स
 के  सम्बन्ध  में  यह  सर्चेज  और  सीजर्स  की  गई
 यह  श्राटिकल्स  मिले  वहां,  उनकी  लिस्ट  बनी,
 पंचनामा  बनाया  गया,  दस्तखत  किये  गये
 झौर  उसके  बाद  बैक  लोकसं  में  रख  दिये  गये  ॥
 सरकार  के  सामने  कोई  ऐसी  शिकायत  शभ्राज
 तक  जयपुर  राजधराने  से  या  किसी  से  नहीं
 की  है  कि  जितना  माल  हमारा  बरामद  किया
 गया  वह  पूरा  माल  हमें  नहीं  मिला  है,  या  उसमें
 से  कोई  चीज़  गायब  हो  गई  है  ।  ऐसी
 शिकायत  श्राज  तक  कोई  नहीं  झायी  है  t
 और  जहां  तक  उस  माल  में  से  कुछ  माल  भूत-
 पूर्व  प्रधान  संत्री  के  पास  रहा  और  डोक्मेंट्स
 गायब  किये  गये  यह  प्रश्न  माननीय  सदस्य  ने
 उठाया  है,  लेकिन  जब  जयगढ़  के  खजाने  में
 कुछ  मिला  ही  नहीं  तो  मैं  समझता  हूं  कि  उनके
 पास  तो  कुछ  मिलने  का  सवाल  ही  पैदा  नहीं
 होता  अगर  कोई  माननीय  सदस्य  के  पास
 जानकारी  हो  झौर  प्राइमाफेशी  सरकार  को
 अगर  लगेगा.  कि  सारे  मामले  में  कोई  बर्गलिंग
 हुआ  है,  श्राज  तक  प्राइमाफेशी  सरकार  को
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 नही  लगता  हैं  कि  कोई  बगलिंग  है,  लेकिन  भ्रगर
 कोई  विशेष  जानकारी  मालनीय  सदस्य  के
 पास  है  और  झगर  सरकार  प्राइमाफेशी  सेटिस-
 फाई  होगी  कोई  डोफमेंट्स  या  ऐवीडेंस  आयेगी
 तो  फिर  निश्चित  रूप  से  उसके  सम्बन्ध  में  जांच
 करायेंगे  ।

 श्यो  हुकम  च्बम्द  कछुवाय  :  जो  खुदाई  की
 गई  उस  समय  कौन-कौन  सी  एजेन्सीज़  वहां
 पर  मौजूद  थीं  ?  यह  जो  भ्रम  फैला  हुआ है.
 सारे  देश  के  अन्दर

 MR.  CHAIRMAN:  You  have  al-
 ready  put  the  question.

 थ्बी  सतोश  झपवाल  :  खुदाई  के  सम्बन्ध
 में  जो  डिपार्टमेंटस  संबंधित  थे  वह  थे  :

 National  Geo-Physical  Research  Ins-
 titute,  Hyderabad,  Engineering  Corps.
 of  the  Army,  Central  Public  Works
 Department,  Archaeological  Survey
 of  India,  Directorate  of  Inspections,
 Income-Tax  ang  Department  of  Cul-
 ture,  Ministry  of  Education.

 (व्यथघान  )

 जयगढ़  खजाने  की  खुदाई  इसीलिये  की  गई
 थी,  आपने  जो  पूछा  क्‍योंकि  जिस  समय
 मोती  डुंगरी  पैलेस,  सिटी  पैलेस,  राजमहल,
 राम  बाग  पैलेस  की  सर्चेज  और  सीजसं  हुए
 उस  समय  एक  बीजक  मिला  जिसमें  कुछ  इस
 प्रकार  का  लिंखा  हुआ  था,  250  वर्ष  पूर्व
 सवाई  जयसिह  के  जमाने  में  जयगढ़  किले  को
 विजयगढ़  कहते  थे,  उस  जयगढ़  के  किले  में
 चार  तालाब  बने  हुए  हैं  जो  50—50
 फीट  के  लम्बे  हैं,  जिनमें  पानी  भरा  हुआ  है,
 उनके  नीचे  कई  दरवाजे  हैं,  कई  तहजाने

 हैं  भौर  वहां  माल  रखा  हुआ  है.  1  उस  बीजक
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 के  सम्बन्ध  में  जनकारी  हासिल  की  गई

 डिपार्टमेंट्स  को  भेजा  गया  इसकी  सत्यता  के
 बारे,  प्रमाणिक  करने  के  बारे  में  जानकारी
 हासिल  की  गई  ।  और  श्रन्त  में  सरकार  इस
 नतीजे  पर  पहुंची  कि  इसमें  जानकारी  दी
 गई  है  कि  i00  करोड़  रुपये  से  ज्यादा
 का  खजाना  वहां  है,  और  बीजक  में  250
 साल  पुरानी  बात  का  जिक्र  है,  उस  समय  के
 300  करोड़  आज  तो  पता  नहीं  शायद

 10,000,  करोड़  रु०  के  बराबर  होंगे,  इसलिये
 बीजक  से  उस  समय  की  सरकार  को  लगा
 कि  इस  बीजक  की  सत्यता  को  मानते  हुए
 सरकार  ने  यह  निर्णय  लिया  कि  यह  खुदाई
 कराना  ठीक  होगा  ।  oO  5  लाख  रु०  खर्च  भी

 हो  जाय तो  कोई  बात  नही  है,  श्रगर  10,000,

 करोड़  रुपय्र  का  खजाना  मिल  जाये  तो  बहुत
 अच्छा  हो  जायेगा  ।  शायद  इस  आझ्राधार  पर
 उस  समय  की  सरकार  ने  फैसला  किया  t

 क्री  राम  नरंश  कुदाबाहू  (सलेमपुर)  :
 i4  फरवरी,  975  को  जो  सीजर्स  हुए  थे,

 MR.  CHAIRMAN:  You  have  already
 put  the  question.

 att  हुकस  च्बन्द  कछुवाय  :  सभापति  जी,
 आम  चर्चा  का  विषय  है  कि  काफी  माल
 भूतपूर्व  प्रधान  मंत्री  द्वारा  मारीशस  भेजा  गया  ।
 यह  समाचार-पत्नों  में  भी  शाया  है  शौर  इस
 सदन  में  चर्चा  भी  हुई  है  1  तो  इस  सम्बन्ध  में
 मंत्री  जी  जरा  खुलासा  करें  t
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 श्री  सतीश  झसजाल  :  सभापति  महोदय,

 ti  फरवरी,  975  को  जो  विवरण  मैंने
 सभा  पटल  पर  रखा  है  उसमें  गोल्ड  कंट्रोल
 ग्रथौरिटीज़  ने  किसी  प्रकार  का  कोई  सीजर
 जयपुर  झ्थवा  दिल्‍ली  में  नहीं  किया  t  i
 फरवरी  1975  को  जो  तलाशियां  ली  गई  बह
 केवल  नई  दिल्‍ली  स्थित  श्रीमती  पदमिनी,
 पत्नी  श्री  भवानी  सिंह  के  दो  मकानों  पर  जो
 एक  शांति  निकेतन,  नई  दिल्ली  में  है  शौर
 दूसरा  हैले  रोड,  नई  दिल्‍ली  में  है  तथा,शी
 कर्नल  भवानी  सिह  जी  के  33.  औरंगजेब

 रोड,  नई  दिल्‍ली,  इन  तीन  स्थानों  पर  नई
 दिल्‍ली  में 11  फरवरी,  r975  को  सीजर
 हुआ  है  ।  बाकी  किसी  स्थान  पर 1  फरवरी,
 975  को  कोई  सीज़र  नहीं  हुमा है ।

 शनी  हुकम  प्न्द  कछुवाय  :  मेरे  प्रश्न  का
 उत्तर  नही  आया  है  ।  समाचार-पत्रों  में
 है  कि  मारीशस  भजा  गया  ।  उस  चीज  का
 खुलासा  कर  दें  t

 SHRI  SATISH  AGRAWAL:  No
 more  questions?

 MR.  CHAIRMAN:  You  have  already
 answered.  Now,  the  House  stands
 adjourned  till  ]  A.M.  tomorrow.

 8.24  hrs.

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Thursday,
 May  4,  978/Vaisakha  14,  900  (Saka)


